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India, a 'Union of States', has a uniform 
Constitution operating throughout the 
country. Among other thinp the 
Constitution provides for the territorial 
and functional distnbution of power 
between the Union and its constituting 

- units. Functioning within the broad 
framework of the Constitution, many of 
our State Legislatures have, over the years, 
evolved many practices and rules suiting 
their needs. However, broadly, their 
structure, powers, functions, processes and 
procedures of legislation etc. remain the 
S81DC. • 

This volume, divided into three parts, 
seeks to provide an overview of our 
Legislatures, from the Union Parliament to 
the Union Territory Legislatures in as 
concise a form as possible. It describes the 
pr~ of their evolution, their physical 
setting, the officers and the orgabisation of 
the legislatures, and also disclwes briefly 
the nature of the legislative process, the 
way business of the House is arranged, 
and sets out in brief the procedures_ by 
which the business is C9fl(iucted. 

This book will be found to be of interest 
to all those seeking an introduction to 
India's legislative institutions, their evolu-
tion over the years-from pre-indepen-
dence days to the present-the orpoisa-
tion of the legislative committees and the 
distinct rules of procedure designed to 
help the legislatures fulfil their Constitu· 
tional mandate. 

With its comprehensive coverage about 
all the legislatures in India, this volume is, 
perhaps, the first of its kind. 
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FOREWORD 

At a time, when demoaacy is spreading as a principle on which to base 
Government, the system of Parliamentary govenvnent commends itself as 
one with great strength and resilience. In the Parliamentary System, 
Parliament controls the majority in Parliament that governs. This underlines 
the supremacy of the institution of Parliament and importance of its related 
institutions. 

Ever since independence, the political life of our nation has been anchored 
around Parliamentary Democracy. Even in our ancient history, India had 
witnessed the flowering of democratic values and norms. Many politiatl and 
socio-religious traditions in this country also further reinforce our 
commitment to democratic spirit. In fact, attributes like respect to the 
peoples' rights and response to their voice as an essential obligation to 
those who are charged with the responsibility to govern permeate the entire 
Indian ethos . 

. . As the highest fon.m of Oemoaacy and the supreme body representing the 
people of the land, the sphere of activity of legislative institutions covers 
almost every aspect of individual and national life. 

The founding Fathers of our Republican polity had provided for an excellent 
arrangement for the territoral and functional distribution of powers between 
the Union and its constituting units. The commonalities that bind our nation 
together today, apart from the cultural, geographical and historical aspects, 
are some institutional mechanisms too. Our constitution has provided for 
full-fledged representative law-making bodies at different levels in the 
country. Today, our state Legislatures, taken together, can be considered 
one of the strongest lawmaking bodies in the world. Their functions are 
many and the powers, if properly exorcised, are wide. The performance 
record of these legislatures, ranges widely. 
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This concise and fairty comprehensive volume, providing '"at one place, • 
brief history of the evolution cf each individual legislature in the ccx.ntry. thetr 
time tested conventions. practices. procedtna and rules. prepared by the 
Lok Sabha Seaetariat, is a timely addition to the literature on Parliamentary 
Political Science. I am an. it will be found to he of interest to all thole 
interested in the intricate details of the functioning of legislative institutions in 
the country. 

March 1993 
New Delhf..110001 



PREFACE 

Over the centuries, India has witnessed a variety of forms ofGovem-
mentr-from tiny village commonwealths to mighty empires. The study 
of our ancient scriptures reveals an astonishing richness of political 
thought and practice. Rudiments of non-monarchical and republican 
types of Government can be traced to our earliest literary sources like 
the Rig Veda and theAtharva Veda, the Purana.1 and Smritis. Popular 
assemblies controlling the kings of numerous small states were a 
prominent feature of the polity. 

The emergence of British rule in India brought with it the elements 
of modern/west.em parliamentary institutions also to our land. Inde-
pendence and the resultant advent of democratically elected govern-
ments quickened the pace of institutional reforms. Since Independence, 
Parliamentary democracy has been the mainstay of our polity. 

Today, our legislative institutions have become so integral a part of 
our socio-political life that even their sphere of activities has 
transcended the traditional role of law-making agencies to become 
multifunctional organs. 

In the early years of our experiments with Parliamentary 
democracy, we had borrowed liberally from the western, especially 
British, Parliamentary Practices and Procedures. But today we can 
legitimately take pride in adapting our institutions to the specificities 
of the Indian situation and, in the process, developing many unique 
practices, rules and customs of our own. 

Not many may be aware of the manner in which these institutions 
go about exercising their powers and responsibilities. Today there is a 
perceptible shift of emphasis in the approaches to the study of politics 
and political institutions. The focus is shifting from a study of the 
structure, powers and functions of institutions to their intricate 
processes and procedures, their setting, the nature o£ their intenction 
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with other organs, etc. 
It is in the above context that the present volume has its relevance. It 

seeks to provide an overview of our Legislatures, from the Union Parlia-
ment to the Union territory Legislatures in as concise a form as possible. 
It describes the process of their evolution, their physical setting, the 
officers and organisation of the Jegislaturea, and alao discusaes briefly 
the nature of the legislative process. the way the business of the House 
is arranged, and sets out in brief the.procedure by which the business is 
oonducted. With it.s comprehensive coverage about all the Jegislatures in 
India, this volume is, perhaps, the first of its kind. 

Obviously, a work of its kind would not have seen the light of day 
without the goodwill and co-operation of many individuals and institu-
tions. Hon'ble Speaker, Lok Sabha, Shri Shivraj V. Patil, has been a 
constant source of encouragement and uJ..Spiration in its preparation. 
We are deeply indebted to him for giving a Foreword to the Volume. 

As usual my colleague, Shri G.C. Malhotra, has assisted me a lot, 
and it is, in~ due to his own hard work and of his team of officers, 
viz. Shri M. Rajagopalao Nair and Shri P .J. Antony, that this book 
could come out in this fashion. 

Our thanks are also due to the Secretariat.a of all the State and Union 
tenitory I egi&Jatures for their willing co-operation in our endeavour. 

We also acknowledge with gratitude the fact that the publishers of 
this volume, Mis Allied Publishers Ltd., have done an excellent job in 
so short a time. 

We hope the volume would be of immense help to the academica in 
understanding the intricaciea of legislative functionma, to the stu-
dents who may be desirous oCJmowing how our legislative institutions 
are organised internally, how their rules of procedure help in fulfilling 
their Constitutional mandate, and the way they evolved to their 
present form over the years, and would equally be of interest to the 
general readers seeking an introduction to the preaent-day lepalative 
institutions. 

18 March, 1993 
New Delhi 110001 

C.K. JAIN 
Secretary-General, Lolc Sabha 



INTRODUCTION 

Ever since the dawn of Independence, parliamentary democracy has 
been the mainstay of our polity. Parliamentary Government means 
different things to different people. But, it is in essence a government 
by as well as in Parliament. The Government is formed on the strength 
of a majority in the Lower House of the Legislature, but its survival 
depends on its day-to-day performance on the floor of the House. True, 
Parliament does not govern. But it controls the majority in Parliament 
that governs. Parliament, therefore, is the centre-piece and its role is 
all the more important for the survival of our democracy. 

The evolution of Parliament and parliamentary institutions as we 
know them today had a chequered history. The process of evolution is 
as momentous as our struggle :or freedom. The Charter Act of 1853 
may be considered to be a distinct landmark in the constitutional 
history of India. For the first time, a Legislative Council as distin-
guished from the Governor-General's Executive Council was estab-
lished. It consist-eel of 12 members, namely, the Governor-General, 
four members of the Executive Council, the Commander-in-Chief, and 
six special members. The various Indian Councils Acts, such as the 
Acta of 1861, 1892 and 1909 and the Government of India Acts of 1919 
and 1935 brought about a trail of change in the composition and 
functions of the Union ~gislature and the Provincial Legislatures as 
well. Finally in 1950, the Indian Constitution was framed by the 
Constituent Assembly. 

Our Constitution provides for Legislatures at the Union as well as 
in each of the twenty-five States and two Union Territories. At the 
Union level, the Legislature is known as Parliament which consists 
of the President, the Council of States (Rajya Sabha) and the House 
of the People (Lok Sabha). The President of India is directly elected 
by an electoral college consisting of elected members of both the 
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Houses of Parliament and the elected members of the State Legisla-
tive Assemblies. Though the President of the Republic is an integral 
part of Parliament, he does not sit or participate in the di8CU88ion in 
either of the two Housee. He ia the conatitutional Head m State and 
in the discharge of his functions he has to act on the aid and advice of 
his Council of Ministers which is responsible to Lok Sabha. As a part 
of his constitutional duties with respect to Parliament, the President 
summons, prorogues the two Houses from time to ~e and dissolves 
wk Sabha 

Rajya Sabha, the Upper House of Parliament, consists of 250 
members, out of which 238 members represent the States, while the 
other 12 are nominated by the President from amongst persons having 
special knowledge or practical experience in the fields of literature, 
science, art and social service. The representatives m each State are 
e~.ed by the elected members of the Legislative Assembly of the 
State in accordance with the system of proportional representation by 
means of single transferable vote. In the Union territories, which do 
not have Legialative Assemblies, these members are elected by an 
electoral college specially constituted for the purpose. The Stat.ea and 
the Union territories are allotted seata in Rajya Sabha according to 
their population. 

Rajya Sabha was constituted for the first time on 3 April 1952. It ia 
a permanent body not subject to dissolution. But aa nearly as poaaible. 
one-third of the members retire after every two years and are replaced 
by newly-elected member&. The term of an individual member ofRatjya 
Sabha is six yeara. 

Lok Sabha or the Houae of the People, compriaee the elected 
rep1esentativea ex the people OD the buia ex UDivenal adult auft"rap. 
The maximum strength of tbe Ho\118 baa been med at 552. Out of 
theae, not more than 530 memben are directly elected from the 
territorial conatituencies of the Stau.; and not more than 20 are 
elected from Union territoriea and not more tban two membera of the 
Anglo-Indian community are to be nominated by the President, i!in 
his opinion, that community ia not adequately repreeent.ed in the 
Houae. The total elective membenhip ia diatributecl amon1 the State. 
in such a way that the ratio between the number of aeata allotted to 
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each State and the population of the State is, as far aa practicable, the 
same for all States. Lok Sabha, unless sooner dissolved, continues for 
five years from the date appointed for its first meeting and the 
expiration of the period of five years operates as dissolution of the 
House. 

However, when a proclamation of Emergency is in operation, this 
period may be extended by Parliament by law for a period not exceed-
ing one year at a time and not extending, in any case, beyond a period 
of six months after proclamation has ceased to operate. 

At the State level, the Legislative consists of the Governor and one 
or two Houses. The Lower House in a State/Union territory is known 
as the Legislative Assembly (Vidhan Sabha) and the Upper House, 
the Legislative Council (Vidhan Parishad). At present, the five States 
having bicameral Legislatures are: Bihar, Jarnmu and Kashmir, Kar-
nataka, Maharashtra and Uttar Pradesh. The rest of the Stat.ea and 
Union territories have unicameral Legislatures. 

Legislatures in the States differ strikingly in su.e. But as per the 
provisions of the Constitution, a State Legislative Assembly can have 
not more than 500 and not less than 60 members. However, the 
exceptions are the Assemblies of Anmachal Pradesh, Goa and 
Mizoram, each having 40 and Sikkim, having 32 members. The two 
Union territories-Delhi which has a Metropolitan Council, and Pon-
dicherry-are having 61 and 30 members, respectively. Members of 
the State Assemblies are chosen by direct election. The Governor can 
also nominate one or more members from among Anglo-Indians if they 
are not adequately represented. 

The normal tenure of a State Assembly is five years unless dissolved 
sooner. However, when a proclamation of Emergency is in operation, 
this can be extended by Parliament for not more than one year at a 
time and in any case not beyond six months after the cessation of 
Emergency. 

The ugislative Council can be established or abolished in a State 
by Parliament of India through an ordinary law if the Legislative 
Assembly o(the State concerned passes a resolution to this effect by 
two-tbirda nutjority of the membera pl'e88nt and voting. A State 
Vidhan Pariahad can have members not exceeding one-third of the 
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total membership of the Vidbao Sabha, but not lea than 40. However, 
Jammu and Kashmir, being an exception, has only 36 members. 
Elections to the Legislative Council are indirect. One-third of the 
members are elected by the members of the Aaeembly, one-third by 
Municipalities, District Boards and other local authorities, one-
twelfth each from University graduates of not leea than three years' 
standing and those engaged for at least three years in teaching in 
educational institutions within the State, not lower in atandard than 
that of a secondary school. The rest are nominated by the Governor 
from among those who have distinguished themselves in literature, 
science, art, cooperative movement and social service. The Legislative 
Council is a permanent body not subject to dissolution. However, 
one-third of its members retire every second year and are replaced by 
newly~lected members. 

As regards the relative role of the two Houses, the Lok Sabha and 
the Legislative Assemblies have supremacy in financial matt.en. 
Since the Rajya Sabha and the Vidbao Parisbads are not directly 
elected by the people, they do not possess the same powera in financial 
matters as the House of the People or the State Assemblies. The 
Budget is presented to both the Houses, whether at the Union or in 
the State, but Demands for Grants are not voted by the Council of 
States and the Legislative Councils. They can only diacuaa the Budpt 
generally without the right to vote upon it; but they have the right to 
consider the Appropriation Bill in the same way they can consider a 
Money Bill. In the case rL legislation, the powen oC the Conncil or 
States and the Leeialative Conncil1 are spin reatricted, u they 
cannot propose any amendroenta to the Money Billa u defined in 
Article 199 of the Constitution. If they do not return the Money Billa 
within a period of 14 da11 to wk Sabha or to Legislative A.eernbliaa, 
aa the cue may be, the Billa in question u pa11ed by Lok Sabha and 
State Assemblies are deemed to have been paaaed. 

Rajya Sabha and the Leeialative Councila cannot allo entertain any 
financial measure meaoing any Bill or amendment rn•kin1 proviaion 
for any of the matter& specified in aub-clauaea (a) to <n of Clauae 1 or 
Article 199. At the Union level, there ia a provision Cor joint aittina of 
both the Houses, when they cannot agree on the Billa or the amend-
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ments. Furthermore, the Council of Ministers drawn from both 
Houses, is collectively responsible to Lok Sabha at the Union, and in 
the case of States, to the St.ate Legislative Aaaembliea. An a(ijourn-
ment motion or a motion of no-confidence can only be passed in the 
'..ower House. When Lok Sabha stands dissolved, Presidential 
proclamations may be placed before Rajya Sabha. On the other hand, 
the Rajya Sabha has a special role in enabling Parliament to legislate 
on a State subject if it is necessary to do so in the national interest. 
Under Article 312, Rajya Sabha can recommend by resolution, sup-
ported by not less than two-thirds of members present and voting, the 
creation of one or more All-India Services common to the Union and 
the States, and on such recommendation, Parliament may, by law, 
provide for the creation of such services. 

The smooth functioning of the Houses is ensured by the Presiding 
Officers. In I.Dk Sabha and the Legislative Assemblies, the Presiding 
Officers are known as the Speaker and the Deputy Speaker. When the 
offices of both the Speaker and Deputy Speaker fall vacant, the duties 
of the office of the Speaker are performed by such member of Lok 
Sabha or State Legislative Assembly, as the case may be, as the 
President/Governor may appoint for the purpose. The person soap-
pointed is known as the Speaker pro tem. However, there is no 
provision for a pro tem Speaker in the Delhi Metropolitan Council. 
After his appointment, the Speaker pro tem continues in office till the 
Speaker is chosen and enjoys all the powers of the Speaker under the 
Constitution. While in all other States, the Speaker pro tem is not 
entitled to the salary and allowances of the Speaker, in the case of 
Gujarat, he is entitled to these. The Speaker and the Deputy Speaker 
are elected by the House. The Speaker can continue in his office even 
after the dissolution till the first meeting of the newly-constituted 
House after elections. The Vice-President of India is the ex-officio 
Chairman of Rajya Sabha. The Deputy Chairman is elected from 
amongst its members. In the Legislative Councils of the States, the 
Chairman and the Deputy Chairman are elected by their members. 
The Presiding Officers 001,duct the business of their respective Houses 
in accordance with the Rules of Procedure and Conduct of Business. 
The Parliamentary procedure followed in our State ~gislatures is 
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more or less the same as in Parliament. 
In order to asaeaa the importance of the parliamentary ayatem, it ia 

pertinent to address ourselves to the questions: What are Legislature& 
for? What do they do? 

The essence of parliamentary democracy is the accountability of the 
Executive to the people through the Lerialature. And there are many 
devices available to the IA!gialature to ensure thia accountability. 

Questions are an important and effective parliamentary device 
through which mattera of urgent public importance can be raised on 
the floor of the House. There are three types of questions: Starred 
questions, Unstarred questions and Short Notice queationa. 

The period of notice for asking a question varies Crom one State 
Legislature to another. In the case of Lok Sabha. for queetiona other 
than Short Notice questions, the period of notit"e preacribed ia not leu 
than ten and not more than twenty-one clear daya. In the Andhra 
Pradesh IA!gislative Assembly, membera are permitted to live notice 
of questions throughout the life of the House whether the Aeaembly 
is summoned or not. Thia is a unique system prevailing in the Andhra 
Pradesh Legislature alone. This system affords an opportunity to 
members to give notice of questions if they chooee to ventilate the 
grievances of their constituencies. 

Half-an-Hour Discussion facilitate& a member of the Legislature to 
give notice for raising a discussion on a matter of sufficient public 
importance which has been the subject of a recent question, oral or 
written, and the answer to which needs elucidation on a matter of fact. 
Such discussion is usually held during the lut half-an-hour of the 
sitting on specified days of the week. These daya vary from one State 
Legislature to the other. For instance, while in the Gujarat t.,ialatiw 
Assembly, Monday and Wednesday are devoted to Half-an-Hour Dia-
cussion, in Jammu and Kashmir ~gialative Council, Thursday and 
Saturday are devoted for the purpose. Similarly, the period of notice 
also varies from State to State. 

Since the Council of Ministers is collectively responsible to I.Dk 
Sabha or the State Legislative Assemblies, aa the cue may be, a 
motion of no-confidence in the Council of Ministers can be moved only 
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in the I..awer Houae by any member by giving appropriate notice. 
No-confidence motiona cannot be moved either in Rajya Sabha or the 
Vidban Pariahada. The conditions of ajmiujbility di.tfer from Lok 
Sabha to the State ugialative Assemblies and even among the State 
Auembliea therneelvea. In Lok Sabha, if no less than fifty members 
support a motion of no-confidenm when leave is aaked for by rising in 
their places, l~ve is deemed to be granted; otherwise leave is deemed 
to be refused. In the Gujarat Legislative Assembly, when leave is 
asked for, 17 members should rise in their seats. Then only leave is 
granted. In the Kerala Legislative Assembly, when leave is asked for, 
not le88 than 20 members should rise for leave to be granted. ff a 
motion of no-confidence is passed, the Government has r.o other option 
but to resign since it is an obvious proof of its having lost the 
credentials to govern. This is by far the most potent w~pon in the 
hands of a Legislature to make the Government more responsible for 
its acts of omission &LJ commission. 

The fundamental object of A<ljournment Motion is to set aside the 
normal business of the House and take up for discussion an urgent 
matter of public importance. A motion for an adjournment of the 
business of ~e House can be moved with the consent of the Speaker 
and the leave of the House. The speciality of these motions lies in the 
fact that it can only be initiated in the l.Dwer House of the Union 
Parliament and the Legislative Assemblies of the States and not in 
Rajya Sabha or the Vidban Parishads. The conditions of admissibility 
vary from Lok Sabha to State Assemblies and even among State 
Assemblies. For instance, in Lok Sabha, not less than 50 members 
should rise in their places in support, in order to get the leave of the 
House for the introduction of the Motion, whereas, in the case of the 
Maharashtra Legislative Assembly, not less than 29 members should 
rise in their seat.a in support in order to get the leave of the House. In 
the Kerala Legislative Assembly, not less than 15 members should rise 
in their places for the necessary leave to be granted. 

After leave of the House to the moving of an adjournment motion 
has been granted and time fixed for its discussion, the Speaker usually 
allows the motion to be moved at the appointed time. The time allotted 
for discussion is two-and-a-half hours in the case of l.Dk Sabha unless 
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the debate concludes earlier. At the end of the diSCU88ion, the motion 
"that the House do now adjourn" is put to vote. 

If the motion is negatived, the business which waa inten-upted by 
~e adjournment motion is resumed for some time before the Hollie 
is adjourned for the day. This is an extraordinary procedural device 
as it involves an element of censure. 

Yet another device available to members to raise diSCUS8ion on a 
specific matter of public importance is 'No-Day-Yet-Named Motion.' 
The notice for a 'No-Day-Yet-Named Motion' is so worded as to record 
the decision of the House on a subject. After admission of notices by 
the Speaker, it is selected by the Business Advisory Committee for 
discussion in the House and thereafter it is included in the List of 
Business. The mover of the motion has the right to reply in addition 
to the privilege of initiating the discussion. Some of the State Legis-
latures like Assam, Maharashtra, etc., do not have this device in their 
Rules of Procedure. 

The notice for a Short Du.ration Discussion provides an opportunity 
for discussion of a situation or statement of public importance but its 
is not put to the vote of the House. In the case of Lok Sabha, after its 
admission by the Speaker, the motion is selected by the Business 
Advisory Committee and thereafter it is included in the List of 
Business. Whereas in case of the 'No-Day-Yet-Named Motion'. the 
mover of the motion has the right to reply in addition to the privilege 
of initiating the discussion, no such right of reply is available to the 
member raising a discussion for short duration. The Minister hu a 
right to intervene towards the end of the discussion to clarify. the 
Government's stand. In some of the State IA!palaturu, for example 
in the Assam ugislative Assembly, the notice for the Short Duration 
Discussion is admitted by the Speaker in consultation with the Leader 
of the House. 

Calling Attention Notice is a distinct Indian procedural innovation. 
This device is available to Members of Parliament aa well as State 
ugislaturea. Thia provision enables a member, with the prior pennia-
sion of the Speaker, to call the attention of the Government throu,h 
the concerned Minister to a matter of urpnt public importance and 
request the Minister to explain the Government'• vieW'I or 1tand 
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thereon. The Minister may make a brier atatement or uk for time to 
make a statement at a later hour or date. A Calling Attention Notice 
may be admitted straightaway by the Speaker in hia discretion and 
the Government have to come forward with a statement. The matter 
is normally raised after the Question Hour. Although there can be no 
debate at the time the statement is made, the members concerned 
may raise points for clarification and elucidation by the Minister. 
There is no bar also to a notice being given for debate on the matter 
contained in the statement. 

Specific matters are discussed through Private Members' Resolu-
tions which are in the form of substantive motions. In U>k Sabha, the 
last two-and-a-half hours of the sitting on every alternative Friday 
during the session are devoted to Private Members' Resolutions. 
Conditions of admissibility, the number of notices and the day of 
discussion may vary from State to State. Members securing priority 
in the ballot get a chance to move such resolutions. 

Another Indian procedural innovation is the Special Mentions in 
Ratjya Sabha for raising matters under Rule 377 in the U>k Sabha. AB 
per this device , a member who wishes to bring to the notice of the 
House any matter which is not a point of order can de ao if he has 
given a notice thereof in writing to the Secretary-General and the 
Speaker/Chairman has permitted him to raise such a matter in the 
House. While making the statement in Lok Sabba, a member has to 
confine to the text not exceeding 250 words approved by the Speaker 
in advance. 

In the Uttar Pradesh upalative Assembly, there is a device called 
the 'Special Mention (Rule 301)'by which any member may bring to 
the notice m the Houae a matter of urgent public importance which 
should not be a point of order. Such notice can be given one hour before 

· the commencement of a sitting or within half-an-hour after the end of 
the sitting. The Speaker normally allows a maximum of7 notices to 
be raised in the House for a sitting. No Minister is bound to reply to 
these notices in the House but after proper investigations, he sends a 
reply to the member concerned under bis signature within seven days. 
In the absence of full information, an interim reply may be sent. In 
any cue, full information must be sent within a month. 
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Similarly in the Maharashtra Le,ialature, there ia a device called 
'last week motions' available to memben to raiae a diacuaaion on 
matters of sufficient public importance. Aa per thia provision, one day 
in the last week of the session is set apart by the Speaker for di8CWl8ion 
of these motions.Not more than Cour matt.era can be taken up on any 
such day. H more than four notices are received and admitted by the 
Speaker, a ballot is held to determine which four mat!era are to be 
taken. These motions are analogous to the Last Day Motions of the 
House of Commons. There is no such device available to the members 
of Lok Sabha. 

Devices like these bear an eloquent testimony to the ingenuity of 
the respective State Legislatures in formulating various mechanisms 
t.o suit their specific needs. 

President's Address to Parliament or the Governor's Addreu to the 
State ~gislature contains a review of the activitiee and achievementa 
of the Government during the previoua year and their policy with 
regard to important internal and current international problem,, 
besides a brief account of the programmes of Government buaineu for 
the wsion. 'nle dilcuaaion on the Motion of Thank, providea an 
opportunity t.o the members of the Oppoeition to criticise the policiea 
and programmes of the Government. In the cue of the UP Legialature, 
this discussion continues for four daya. The Speaker may th a time-
limit for speeches by the members. 

Petitions are a powerful device available to the Members of Parlia· 
ment and State Le,islatures to air their ,rievancea. The procedure 
followed in the Parliament and State Legislatures with regard to the 
presentation of petitions is the same. Petitions are pre1ented or 
submitted t.o the House with the consent of the Presidina Officer 
on {i) a Bill which has been publilhed in the Gautu or which ha, 
been introduced in the House; (ii) any matter connect«l with tM 
bu.sine,, pending before tM Hou.e, and (iii) any matur of geMral 
public interest: (a) u·r. :ch do not fall, within the cognizance of a Court 
of Law, {b) which can be raised on a ,ub,tantive motion or resolution 
or (c) for which remed:,- i8 available urukr the law and bye-law mllCU 
by the Union or State Government. 

A petition, dealing with any matter, specified in sub-clauses (a) to 
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(f) of Clause (1) of Article 199 of the Constitution or involving expen-
diture from the Conaolidat.ed Fund of the State caooot be presented 
to the House nnleu reconamended by the Governor. 

The Committee on Petitions, whose composition differs from State 
to State, is nominated by the Presiding Officer of the House. This 
Committee examines petitions on Bills and on matters of general 
public interest and also entertains representations on matters con-
cerning subjects involving the Union or the State Government's 
responsibility, as the case may be. 

After the aforesaid devices available to the members, the control 
over both taxation and expenditure constitutes the most potent 
weapon to ensure accoui;itability of the Executive. In our system, the 
initiative in regard to spending proposals rests with the Executive. 
But Legislature can examine and criticise the estimates and has the 
powers to reduce any demand for grant. 

The Annual Financial Statement laid before both the Houses of 
Parliament embodies the estimated receipts and expenditure of the 
Government of India in respect of the ensuing financial year. Similar 
statements are presented to the State Legislatures every year. The 
estimates of expenditure are split up into what are called "Demands 
for Grants• which are arranged Ministry-wise. Under each demand 
the estimates are sub-divided according to the categories of expen-
ditue included in the demand. 

In the Union, the Budget is presented in two parts: the General 
Budget and the Railway Budget. But in the States, only the General 
Budget is presented. The General Budget is presented to wk Sabha 
or the State Legislative Assemblies by the Minister in charge of 
Finance. The time presentation varies from Union to States.For 
instance, while it is presented to wk Sabha at 5 p.m. usually on the 
last working day in February, there is no such stipulated time fixed 
for the presentation of Budget in State Assemblies. The procedures 
for discussion of Budget remain the same both for Union Parliament 
and State legislatures. Cut motions,namely the Disapproval of Policy 
cut, the Economy cut and the 1bken cut, are some of the important 
devices through which the Legislatures exercise financial control over 
the Executive. 
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By far the ID.Olt importut function of a Lerialature in a parliam8D· 
tary 1y1tem ia that of makinr lawa. All propoaal1 for lesia).atian an 
initiated in the form of BDla. which when pu1ed by the two Houw 
and uaented to by the Preaident or Governor, u tbe cue may be, 
become Acta. A Bill. whether Government·, or Private memben', hu 
to pass thro111h three atapa both in the cue m Parliament and the 
State Leeia].aturea. In financial mattera the Private memben have no 
initiative.The conatituent power, i.e., the power to amend the Con-
stitution according to Article 368, livea with Parliament. Some 
provisions of the Constitution can only be amended if they are ratified 
by at least half of the State Lerialaturea, after they are pueed by both 
Houses of Parliament by simple and apeciaJ majority. 

The enormous range and complexity of adrniniatrative action of a 
modern government make it imperative that a IA,;alature ahould 
have ita own mecbani1m1 and mean, for adequate le,i1lative 1urveil-
lance of adminiatration. The Lepslative Committee precilely fulfil 
thia task. 

A eood deal of the Buaineaa of Parlisrnent and the State Lerwa-
tures ia, therefore, tranaacted in Committees, since the time at the 
disposal of the HOU9e to 1;0 into detail• ii alwaya limited. Moreover, it 
has been found that the atmoephere in the Comrnitteee ia more suited 
for in-depth and non-partisan examination of matters away from he 
glare of publicity. 

Both the Parliament and State Legislatures have a similar Com-
mittee structure with a few exceptiona. For instance, in the 
Maharashtra Legislature there are additional Committee, 
like: (i) the Committee for Consideration of Matten of Public Impor-
tance (ii) the Committee on Welfare of Vimukta Jatia and Nomadic 
Tribes, (iii) the Committee on Panchayati R,tj and (iv) the Commit-
tee on Employment Guarantee Scheme. Beaide1, there are two 
aeparat-e Committees, namely the Committee oo Welfare of Scheduled 
Castes and the Committee on Welfare m Scheduled Tribes in the 
Maharashtra Lerialature wbereaa in Parliament and other State 
Legialaturea,there is a linele Committee for the purpoee. In the 
Gujarat IAgjslature, the Paocbayati Riv Committee ia a Financial 
Committee. Similarly, in the A.Isam ~gialative Auembly, there are 



INTRODUCTION Di 

no Committee, on Abaence or Memben and Committee on Private 
Memben' Buaineu.In the U.P. Lepalature, there are 81 Standinr 
Committ.u to advile departmental Miniaten about the functionina 
of each Department. Each one of thele conaiata of 20 memben ftom 
both the Houae1 and ia headed by the Minia~r concerned. Similarly, 
in the Kerala Lesialature, 8 new 1y1tem of Comrnittw mown U 
•subject Committeu• WU introduced in 1980. Thia lyatem, unique in 
India, aima at MCUrin, effective ac:rutiny of Eucutive action by the 
t.plature. 

In the Union Parliament alao, the experiment of Standini Subject 
Committ.l wu ,tarted towarda the clON of the tenure of Eipth I.Dk 
Sabha with the 1ettiq up of the Committeea on Alriculture, Environ· 
ment and Foreata and Science & TechnolOI)'. 

'nle mo1t important financial Committeea which are found both in 
the Union and State Lepalaturea are: the Committee on E1timate1, 
the Public Accountl Committee and the Public Undertak:inp Com· 
mittee. While the Pondicherry and N apland IAlialative Aaaembliea 
do not have the Committee on Public Undertakinp, the Rltjuthan 
IArialative Aa1embly hu two E1timatea Committeea. There may be 
variation in terma of 1tructure, compoliticm. and tenure of th818 
Committeea from Parliament to State Lerialature and even amana 
State Lerialaturea, but on the whole, th- conatitute by rar the moet 
potent lepalative mechaniam for effective financial accountability of 
adminilt.ration. 

In the cw of Union Parliament, the Eatimatee Committee conliata 
of 30 membera elected by Lok Sabha. But in the Jam mu and Ke•hmir 
IA1islature, thia Committee ii constituted of the members drawn from 
both Houaea: the Lerialative Assembly and the Lqialative Council. 
In both the C&181, the memben are elected by the reapective Ho\l.181 
accordin1 to the principle of proportional representation by meana of 
1inale transferable vote. But the Rules of Procedure in the Jamrnu 
and Kashmir Lerislature provide for nomination of the membera to 
Committees by the Presidin, Officers in case it ia not poaaible to hold 
elections of the Committee at the appropriate time. 

No Minister can be a member of thia Committee in the cue of 
Parliament and many other State Leplaturea. But in the Pondicher-
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ry legislative Aaeembly, the Finance Miniat.er and the Chairmen of 
the Public Accounts Committee and the Public Undertaldnp Com-
mittee are a-officio members of the Eatimatee Commit~ E'V8Jl in 
the Tamil Nadu Leeialature, the Finance Miniaw ia the a-officio 
member of the three financial Committ-eea. 

I .. 
While the term of office of the memben or tbia Committee ia one 

year in Parliament, in the Kerala I.Atpalative Aaaembly it ii two yean. 
DeapUe all theae ctifTerenc:ea. the Eatimatel Com!')itteee in the 

Union and State IApalaturea perform the IIIJDe functiona. The Com-
mittee examinea the estimates of the varioua Miniaten, Departmenta 
of Government and 1ugeata any economiea, improvementa in or-
pniaation and efficiency consistent with the policy underlyinc the 
estimates. It may 1uaeat alternative policiee in order to brinl about 
efficiency and economy in administration. It a1ao examin• whether 
the money ia well laid out conailtent with the policy implied in the 
estimates and auaeata the form in which the eatimatN are to be 
presented to the Le,ialature. 

The Public .!. ccounts Committee of Parliament COllliata of 22 mem-
bers from both Houses: 15 elected by Lok Sabha and 7 by ~ya Sabha. 
Its compositi~n varies from one State I~eialature to the other depend· 
ing on the strength of the ~gialature. Tim Committee naminee the 
expenditure of the Government to aee whether the moneya voted by 
the Leeialature were directed y the Government to the intended 
purpoeea and a pent prudently and economically. It hu with it the fully 
verified data in the Audit Report, of the Comptroller and Auditor-
General on varioua Departmenta and Mini1triea of the Oovmun.ent. 
The wiltance fl the C.&AG. ,reatly facilitatea ita taak1. 

While in the cue of Parliament, the tenure m the Committee ii one 
year, in the cue or the A11em I.Atpalature it ia 30 montba. 

In the Union Parliament. the Committee on Public Undertakmp 
it compoeed of 22 memben, 15 from Lok Sabha and 7 from a.iya 
Sabha No Miniater can be a member or thia Commit1ee. But in the 
Tamilnadu Leeialature, the Finance Minister ii t.be U· officio member 
or the Committee. It examine, in the context of the autonomy and 
efficiency of Public Undertakinp, whether the af!'ain or the under-
takinp are bein1 manqed with eftlciency 10 aa to achieve their 
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underlying objective. The task of the Committee in Parliament baa 
been ereatly facilitated since 1969 by the setting up of the Audit Board 
whoee report& contain factually verified data on the working of the 
Undertakinp. 

In the Gujarat ~rislature, the Pancbayati BaJ Committee ia con-
sidered a Financial Committee. It examines the Audit Report& of the 
District and Taluk panchayata prepared by the Examiner, LGcal Fund 
Aa:lJunta. 

Apart from these financial Committees, the other Committeee al 
Parliament are: the Committee OD Petition&, the Committee on 
Privilepa, the Committee OD Government Aaaurancee, the Busineu 
Adviaory Committee, the Committee OD Subordinate !Agialation. the 
Committee on Papen Laid on the Table, the Committee on Private 
Membera'Billa and Reeolutiona, the Rulea Committee, the Committee 
OD Absence of Memben, the Committee on Welfare of Scheduled 
Cutes and Schedule Tribea, the General Purpoeea Committee, the 
How,e Committee, the Joint Committee OD Sa1ariea and Allowances 
of Membera of Parliament, the Joint Committee of Offices of Profit, 
and the Library Committee. 

Besides, there are ad-hoc Committeea conatituted from time to 
time, either by two Houaea on a motion adopted in that behalf or by 
the Speaker/Chairman to enquire into and report on apecific 1ubject.a, 
and the Select or Joint Committeea on Billa which are appointed to 
oonaider and report on particular Billa. 

Some of the State 1Ap1laturea are havm, moat m the1e Comrnit.-
teu. There are a few ezception1. For inltance, the Andhra Pradeah 
IArialature hu a Committee on Backward CJ••••· The Manipur 
Leiialative A.aembly hu Hill Areu Committee. Similarly, the RIQu-
than Lelialative Aatembly hu Parliamentary Conaultatiw Commit.-
tea which are a link between the members of the l.epalature and the 
State Government and make available t.o the membera fmm the State 
Government 1uch in.Cormation in reprd to policy, J>tOlr•mmea, per-
formance, achievementa, workin, expenditure or the concerned 
deputm.ent u the1 may 1eek, and work u a forum for conaultation 
and acb•np of viewa. The Employment R,mew Commi"-,. which 
bu been fwM:tionin, lince 1969 in the A111m 1Aci1latiw Aaaembly ia 
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an ad-hoc Committee. 
!Agislative privilepe refer to certain ripta and immunitiea en• 

joyed by the membera of the Houaea and their Committeel collectively 
and the members of each Houae individually. The object ia to aafe,uard 
the freedom,the authority and the dipity of the IArialature and to 
facilitate the members to discharp their dutiee without hindrance or 
interference. The privilepa include the freedom to initiate debate on 
any subject and also the freedom of expreuion in the .actual debate 
itself, the power to discipline ita membera and the ript to exclude the 
jurisdiction of the courta, prohibit publication of ita proceedinp 
without the permiuion of the Pruiclinr Offlcen of the Houw, et-c. 
But these privilepa, however, do not place the memben of the 
Lerialaturea above other citiuna in the ey• of law nor do they exempt 
memben from obliptiona which apply to other citiuna. The prc,ce. 
dure with repni to the raiainr of the queation of privilep in the HoUN 
remain, mmmon to both Union and State Lesialaturea. 'nle Comm.it,.. 
tee of Privilepa examine, every que1tion of privilep referred to it, 
determine, with reference to the tact. of each cue where a breach of 
privilere• ii involved, and if ao, the nature of the breach.the cir• 
cum1tance1 leadinr to it and make, 1uch recommendationa u it may 
deem fit. The Judiciary doN not have any aay over the deciaion of the 
IAfialature in reprd to the queetion of privilep. 

In view of the unique J)Olition of Parli1m1nt and Stata I..1i1latun1 
in the ICheme of our parliamentu,' aovernment and the manifold 
function, they have to cliacharp, a permanent Secretariat inde-
pendent or an Executive ii -ntial. The Conatitution prcmdel. for a 
1eparate Secretariat Cor each Houae in Parliament. Similarly, the 
State Lepalaturea are bavina their own Seawtariata. 

11ie Preaidina Ofticen of Lok Sabha and ~ya Sabha an the head.I 
or the reapective Secretariata. While the Secretary-General ii the 
adminiatrative head m each or the two Secretariata, the SecretariN 
are the counterparta in the State Leaillature Secretariata. The 
criteria and metbocl of NlectiOD of the Sec,etary-utlllltlt"ll •ni~aT. 

may differ, but they are pe, wanent offlcen ex the Secretariat. COD· 
cerned to acMae the Preaidina Offlcen in matten of all the powera 
and functiona that belons to the Speaker/Chairman. and to the Houae 
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throu,h them. In hi, capacity u the adrnioiatrative head of the 
Secretariat, the Secretary-General/Secretary exercile1 the powen 
veated in the Speaker/Chairman includinf the determination of 
1treo,th, method of recruitment and preacription of quaJiticationa, 
etc., for the variOUI catqoriea of post.a in the Secretariat. He ii the 
appointior, puniahior and appellate authority for certain clasaea of 
officen. The rules of conduct of discipline and control over the officers 
and ataff of the Secretariat are enforced by him. 

The parliamentary system prevalent both in the Union and the 
States is thus an epitome of the sagacity and wisdom of our founding 
fathers. Thia system b.aa, over the years, evolved itself to suit the 
pnius of our country. The various procedural devices like the Calling 
Attention Notice, Special Mentions, etc., which have an.indigenous 
p-owth, testify to the resilience of the system. The coexistence of tribal 
democracy alonr with parliamentary institutions in Meghalaya 
apeaka of the native efforts to make our system more adoptive. The 
parliamentary system has been highly successful in keeping our 
federating unit.a united. 
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Part I 
The Union Legislature 





i 
I , 

THE PARLIAMENT OF INDIA 

ORIGIN AND GROWTH 

Representative deliberative bodies are not entirely new to our country. 
They are known to have existed in ancient India In fact, the history 
dates back to the Vedic pe.riod (circa 3000-1000 BC) when popular 
assemblies and elective monarchies were in vogue. Also, for nearly 
sixteen centuries (circa 1000 BC to 600 AD), republican form of 
government flourished in various parts of the country. Pppular as-
semblies like the Samiti and the Sabha, the former an assembly of 
people's representatives and the latter, a smaller selected body of 
elders, functioned more or less as a ~gislature for disposing of public 
business through consultation, discussion and debate. Democracy at 
the grassroots thrived in the form of Panchayats and Gram Sabhas. 
The popular assemblies and the Republics later disappeared but 
Gram Sabhas andPanchayats as the institutions of local self-govern-
ment at the village level survived and continued to floutjsh right 
through the ancient and m~val periods and till the advent of the 
British rule or even thereafter in one form or another. 

Thus, while representative institutions and democratic traditions 
had deep roots in the country's past, the democratic ethos and temper 
of the Indian civilisation and the people greatly facilitated the adop-
tion of the modem parliamentary system through a gradual process 
spread over the last hundred years or so. The fact remains that 
parliamentary government and legislative institutions with all their 
modem ramifications, formal trappings and operational mechanics 
and processes owe their origin and growth to India's British connec-
tion. It would, however, be wrong to deduce therefrom that the British 
institutions as we know them today had an organic growth on the 
Indian soil. In fact , the demand for parliamentary institutions 
preceded by several decades the demand for the country's inde-

- Parliament House, New Delhi. 
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pendence or even responsible self-government. 
Until 1853 there was no legislative body distinct from the Execu-

tive. The Charter Act of 1853 for the first time provided for some sort 
of a separate 'u,gislature' in the form of a 12-member Legislative 
Council which included the Governor-General, four members of his 
Executive Council, the Chief Justice and another judge of the 
Supreme Court and others. , 

The Indian Councils Act, 1861 marked a significant step forward 
inasmuch as hereafter the Council of the Governor-General for pur-
poses of legislation was to consist of six to twelve additional members 
nominated by the Governor-General for two years. At least half of 
them were to be non-officials. Sometimes, described as the -Prime 
Charter of the Indian Legislature" inaugurating the •system of legis-
lative devolution in India", the Act of 1861 was followed by the Indian 
Councils Acts of 1892 and 1909. The 1892 Act for the first time 
provided for the filling up of some seats on the ~gislative Council 
through election. Of the five •additional" members, four were to be 
recommended by the non-official members, of each of the four Provin-
cial Councils and the fifth by the Calcutta Chamber of Commerce. 
This, however, involved no real proceas of popular election. Alao, the 
functions of the Legislative Council were not substantially enlarged 
except in the matter of asking questions and discussing certain 
financial matters. 

The Act of 1909 which was in implementation of the Morley-Minto 
Reforms enlarged the Legislative Council and introduced the prin-
ciple of election and representation. Official majority on the Council 
continued and the control of the Executive over the JAeialature was 
retained so much so that it was the legislature functioning under the 
1909 Act that in 1919 passed the infamous Rowlatt Act.1 

The Government of India Act of 1919 which gave effect to the 
Montague-Chelmsford Reforms, established a bicameral le&ialature 
at the Centre for the first time and introduced some elements of 
responsible form of government in the provinces. The India Legisla-

1 The reactionti of dw stahwaru o( our fl'ftdom lltUale t.o tha• Black Ac.,. it 100 -.ll known 
t.o be recoun~d. 
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ture was to consist of the Governor-General and the two Houses-the 
Council of State and the Legislative Assembly. The Upper House, 
named Council of State, was to have a maximum of 60 members. Of 
these, a not less than half were to be elected and not more than 
one-third could be officials. The Lower House, named the Legislative 
Assembly, was to have a strength of 144 of whom at least five-sevenths 
were to be elected and at least one-third of the remaining (nominat.ed) 
were to be non-officials. Thus, there was a majority of elected members 
in both Houses. Each of the two Houses was to be presided over by a 
President. The first Legislative Assembly constituted under the 1919 
Act came into being at the Centre in 1921. Sir Frederick Whyte, a 
member of the British House of Commons was appointed by the 
Governor-General as the first President of the Assembly for a period 
of four years. Subsequent Presidents were to be elected by the Assemb-
ly from among its members. At the conclusion of the term of Speaker 
Whyte, the first non-official and the first Indian President (Speaker) 
Shri Vithalbhai Pat.el was elected on 22 August 1925. 

A great patriot and nationalist to the core, President Pat.el was a 
man with a vision and keen political acumen. Even though the 
Legislative Assembly over which he presided worked under severe 
limitations, he tried to develop healthy parliamentary traditions and 
secure the maximum possible functional independence for the institu-
tion of the Legislature. The controversial Public Safety Bill was 
defeated on the floor of the House by President Patel's casting vote on 
24 September 1928. In March 1929 when the motion for the considera-
tion of the second Public Safety Bill was brought forward by the 
Government, President Pat.el ruled it out of order as the subject 
matter of the Bill was sub judice. This ruling caused a serious conflict 
with the Governor-General but in the end President Patel's stand in 
regard to the independence and dignity of the House and ihe authority 
of the Chair was vindicated and the principle was by and large 
accepted that the House is the master of its procedure and that the 
Rrules of the Assembly cannot be changed without consulting it. 

During the debate on the second Public Safety Bill, two bombs were 
thrown from the Visitors' Gallery into the Assembly Chamber. Sardar 
Bhagat Singh wanted to awaken the Government and the people. But, 
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the bomb incident also raised the issue of the authority and control of 
the Chair over the precincts of the Assembly. President Patel ordered 
that Galleries be closed till such time as a settlement was reached. 
Under the final arrangement a separate Wakh & Ward organisation 
under the control of the President of the Assembly was created and 
the principle established that all security arrangements in the 
precincts of the House are under the overall control of the Speaker 
(President). Also, it was during this period and as a result of the long 
and incessant efforts and struggle that t.he principle of independence 
of the Legislature Secretariat was established and foil owing t.he 
adoption of a resolution moved by Pandit Motilal Nehru on 22 Sep-
tember 1928, a separate Legislative Assembly Department was finally 
set up on 10 January 1929. Earlier, all through 1921· 1928, the ad-
ministrative and secretarial work of both the llouses bad been carried 
on by the Legislative Department of the Government. 

Even after the enactment of the Government of India Act. 1935, the 
Constitution of the Central Government in India by and large 
remained what it was under the Act of 1919, since the federal part of 
the 1935 Constitution never came into operation; only some modifica-
tions in practice and procedure, as necessitated by the introduction of 
'autonomy' in the Provinces were made. 

As Jawaharlal Nehru put it, the Central Legislature of pre.inde-
pendence days served as a training ground for parliamentary 
democracy in India and familiariaed Indian IAgialatora with many 
element.a of modem parliamentary procedure. Many of the eminent 
national leaders who entered the old legislature either as nominated 
members or later as people's representatives made full me of the 
forum-despite the severe limitations placed by I.he B·ritiah-to veo· 
tilate people's grieyancea and to raiae the banner of freedom. At times, 
various events that took place in the country found their echo in the 
leeialature, while at other times the at.atementa made in the leeisla· 
ture t.rigered otr countrywide upeurp apinatcolonial nale. In eoune 
of time, the national leaden were able to turn the legialature itlelf 
into one of the fora m freedom •tnaale . 

. In accordance with the ICheme announced by the Viceroy on 3 June 
194 7, the mun try wu divided into two independent dominiom-lnclia 
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and Pakistan. The Indian Independence Act, 194 7, passed by the 
British Parliament, declared the Constituent Assembly of India t.o be 
a fully sovereign body, and on the midnight of 14-15 August 1947, the 
Assembly assumed full powers for the governance of the country. 
Apart from being a Constitution-making body, it was to function as 
the Dominion Le~lature as well. In 1948 the functions of legislature 
were entrusted to "Constituent Assembly (Legislative)" which met as 
a separate body presided over by a Speaker. 

With the coming into force of the republican Constitution of Inde-
pendent India on 26 January 1950, a full-fledged parliamentary 
system of government with a modem institutional framework and all 
its other concomitants was established. The Constituent Assembly 
became the Provisional Parliament of India and functioned as such 
until the first General Election based on adult franchise was held in 
1952 and Parliament was constituted under the provisions of the new 
Constitution. 

Over the years, Parliament has, in fact, carved out for itself a unique 
place in the esteem and affection of the· people as the forum through 
which they articulate and realise their aspirations and ventilate their 
grievances and seek solutions to their problems. As the supreme 
representative body of the people-mirroring as it does all constitu-
tionally organised shades of public opinion at the national level-Par-
liament has become the "grand inquest of the nation" and the greatest 
national integrational force and come to occupy a pre-eminent and 
pivotal position in Indian polity. 

STRUCTURE OF PARLIAMENT 

The Constitution provides for a bicameral Parliament consisting of 
the President and the two Houses known as the Council of States and 
the House of the People. The terms, Rajya Sabha and Lok Sabha, 
which were the Hindi equivalents for the Council of States and the 
House of the People were formally adopted in the year 1954 as the 
general nomenclature for the two Houses. 

~ President: The President of the Republic is directly elected by an 



8 THE UNION AND STATE LEGISLA'IURES IN INDIA 

electoral college consisting of the elected members of both Houaea of 
Parliament and the elected members of the Legislative A.uemblies 
(popular Houses) of the States. Though the ~dent.~ lndi~ ia a 
constituent part of Parliament, he does not s1t or partiapate 1n the 
discussions in either of the two Houses. The President ia the c:onatitu-
tional head of the State and in the discharge of all his functiom be 
has tD act on the aid and advice of his Council of Ministers which ia 
responsible to Lok Sabha. As part of his constitutional functiona with 
respect to Parliament, the President summons the two Houaea of 
Parliament tD meet from time to time. He can prorogue the two Houses 
of Parliament and dissolve the L<>k Sabha. His assent is euential for 
a Bill passed by both Houses to become a law. Not only that, when 
both the Houses of Parliament are not in aesaion and he ia satisfied 
that cin:umstances exist which render it n~seary for him to take 
immediate action, the President can promulgate Ordinances havinc 
the same force and effect as a law passed by Parliament. 

At the commencement of the first eeaaion after each General Elec· 
tion tD Lok Sabha and at the commencement or the fint &ee1ion of 
each year, the President addreues both HoUNI of Parliament. ... 
sembled together and informs Parliament or the cauaes ot ita aum· 
mons. Besides. he may address either Hou.ae of Parliament or both 
Houses aaaembled together and for that pu.rpoae requiN the atten-
dance of memben. He ia also empowered to send meuaa- to either 
House, whether with respect to a Bill then pendin1 in Parliament or 
otherwise, and a House 1o which any me111p ia 10 MDt hat to, with 
~ amvenient despatch, consider any matt.er NqUired to be COD· 
~dered by the message. Bills belonrin, to certain c:ate,oriee can be 
mtroduced and proceeded with only after the n,commendation oC the 
President bu been obtained. 

There are certain other functiona which the Pr.ideat ii nquind 
to perform under the Conatitutioo in relation to Parliament.. He 
a~ta the Speaker-proum or IA>k Sabha wt an actin, Chairman 
o~~ya Sabha, aa and when the need ariw. He 1iammon1 tbejaint 
aitting of~ Houw in cue of diM11 eement betwND them on a Bill. 
The President cauw to be laid, 1JYfJrJ year, befoN Parliament. the 
Budget m the Government., referTed to in the Constitution • tbe 
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"annual financial statement", and certain other reports of constitu-
tional functionaries like the Comptroller and Auditor-General of 
India, Finance Commission, Union Public Service Commission, Spe-
cial Officer for Scheduled Castes and Scheduled Tribes and Backward 
Classes Commission. He may nominate not more than two members 
of the Anglo-Indian Community to Lok Sab~ ifhe is of the opinion 
that the comm unity is not adequately represented in the House. The 
President also nominates 12 members to the Rajya Sabha from 
amongst persons having special knowledge or practical experience in 
respect of such matters as literature, science, art and social service. 
Besides, he is empowered to decide, after obtaining the opinion of the 
Election Commission, whether any member duly el~ attracts the 
disqualifications laid down in article 108 of the Constitution. His 
decision, in this matter is final . 

Rajya Sabha: Rajya Sabha consists of not more than 250 members. 
Of these, 12 are nominated by the President for their special 
knowledge or practical experience in such matters as art, literature, 
science and social service. The remaining seats are allocated to the 
various States and Union 'lerritories, roughly in proportion to their 
population; each State is, however, represented by at least one 
member. The representatives of each State are elected by the elected 
members of the Legislative Assembly of the State in accordance with 
the system of proportional representation by means of the single 
transferable vote. The Rajya Sabha at present consists of245 mem-
bers. 

Rajya Sabha y.'as constituted for the first time on 3 April, 1952. It 
is a permanent body not subject to dissolution, but one-third of its 
members retire evPry second year by rotation and are replaced by 
newly elected members. The term of an individual member of Rajya 
Sabha is six years. 

Loli Sabha: I.Dk Sabha is composed of representatives of the people 
chosen by direct election on the basis of adult suffrage. The maximum 
strength of the House envisaged by the Constitution is now 552-up 
to 530 members to represent the States, up to 20 members to represent 
the Union 'Thrritories and not more than two members of the Anglo-
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Indian Community to be nominated by the President if in his opinion 
that community is not adequately repn,aented in the House. At 
present Lok Sabha consists of 545 members. The total elective mem-
benhip is distribut.ed among the States in such a way that the ratio 
between the number of seats allotted to each State and the population 
of the State is, as far as practicable, the same for all Stat.ea. 

wk Sabha, unless sooner dissolved, continues for five years from 
the date appointed for its first meeting and the expiration of the period 
of five years operates as dissolution of the House. However, while a 
Proclamation of Emergency is in operation, this period may be ex-
tended by Parliament by law for a period not ext'eeding one year at a 
time and not extending, in any cue, beyond a period of six months 
after the Proclamation has ceased to operate. Table l shows the Lok 
Sabhas constituted so far and their tenures. 

Table 1-: 'lenurea of Lok Sabllu 

s. LokSabha ~un 
No. Prom 1b 

1. First 17 ... 1952 4.4.1967 
2. Second 6.4.1967 13.3.1962 
3. 'nlird 2.4.1962 1.3.191'7 

•• Fourth 4.3.1987 21.12.1110 
5. Fifth 15.3 .. 1971 11.l.lff7 
6. Sixth 23.3.1971 22.1.1979 
7. Sewnth 10.1.1980' 31.12.1114 
8. &,hth 31.12.1984 21.11.1911 
9. Ninth 2.12.1889 11..a.1•1 

10. 1enth 20.6.1981 b1lcltu 

PUNCTION8 OF PARLIAMENT 

A. in other parliamentary democraci•, the Parliament of India hat 
the ~na] functiom of lesialation, overwinc o( AdminiatratiOO. 
~ oC!3udpt, ventilation ol public ,rievaneee, d:ilcualms various 
1ubjecta like development p)•oa and international relatiana and 
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policies like industrial policy, education policy, etc. 
The scheme of distribution of powers between the Union and the 

States, followed in the Constitution emphasises in many ways the 
general predominance of Parliament in the legislative field. Apart 
from the wide range of subjects allotted to it in the Seventh Schedule 
of the Constitution, even in normal times Parliament can, under 
certain circumstances, assume legislative power over a subject falling 
within the sphere exclusively reserved for the States. In times of grave 
emergency when the security of India or any part thereof is threatened 
by war or external aggression or armed rebellion, and a Proclamation 
of Emergency is made by the President, Parliament acquires the 
power to make laws for the whole or any part of the territory of In~ 
with respect to any of the matters enumerated in the State List. 
Similarly, in the event of the failure of constitutional machinery in a 
State, the powers of the legislature of that State become exercisable 
by or under the authority of Parliament. Besides the power to legislate 
on a very wide field, the Constitution vests in the Parliament the 
power to initiate amendment of the Constitution. 

Under the Constitution, the Council of Ministers is collectively 
responsible to I.Dk Sabha. If the Council of Ministers loses the con-
fidence of Lok Sabha, it is obliged to resign. One of the effective 
methods by which Parliament exercises check over the Executive is 
through it.a control over finance. This financial power in the hands of 
Parliament helps in securing Executive answerability. Besides, the 
procedures of Parliament afford ample opportunities for the enforce-
ment of ministerial responsibility, or assessing and inOuencine 
governmental policies, aa well as for ventilating public grievances. 
The procedures of Calling Attention, Short Duration Discuaaiona, 
Questions, with possibilities of supplementaries, and, in case of 
answers to questions needing elucidation on a matter of fact, of 
Half-an-hour Discussions, etc., enable information to be elicited and 
attention focuued on various aspect.a of governmental activities. 

The more significant occasions for review of administration are 
provided by the diacusaions on the Motion oCThanks on the President's 
Address and the Budget including Demands for Grants from various 
Miniatriea and Department.a and the propoaala to raiae funds to meet 
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the expenditure. These apart, specific matters may be diacuaaed 
through motions on matters of urgent public importance, Private 
Members' Resolutions and other substantive motions. In extreme 
cases, the Government car, be censured or a motion of no-confidence 
moved against the Government. Along with theae, a cloae and con-
tinuous check on governmental activities ia exercieed through a com-
prehensive system of parliamentary committees. 

Relative Role of tM 1wo Houses: As between the two Houses, wk 
Sabha has supremacy in financial matters. It is also the House to 
which the Council of Ministers drawn from both Houses, ia collectively 
responsible. As such, an adjournment motion or a motion of no con· 
fidence can be passed only in Lok Sabha. On the other band, the Ratjya 
Sabha has a special role in enabling Parliament to legislate on a State 
subject if it adopts a resolution by special majority that it is necessary 
to do so in the national interest. It baa a similar power in regard to 
the creation of All India Services common to the Union and the States. 
Also, unlike Lok Sabha, Rajya Sabha is not subject to diaaolution. It 
is a continuing House. In other respects, the Constitution proceeds on 
a theory of equality of status of the two Houaea. Disagreement be-
tween the two Houses on amendments to a Bill ia reaolved by both the 
Houses meeting in a joint sitting when, queationa are decided by 
majority vote. 

ELF£TIONS, PARTIES AND MEMBERS 

Partin in Parliament: A number of political partiee took part in the 
first General Election held in early 1952. The moat important of theee 
were the Congress, the Communist Party, the Socialist Party, Kiaao 
Majdoor Praja Party and Jan Sangh. Later, numerous other partiel 
were formed. So far, as many as nineteen General Elections to u,k 
Sabha have been held. Some of the earlier partiea bave since split. 
merged or changed their names; while others have disappeared al-
together. The strength of different political parties that leCllred rep-
resentation in wk Sabha after each General Election since 1952 is 
given in Table 2. 
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"Democracy on proper lines", remarked Speaker Mavalankar, "will 
never grow unless there are the fewest number of parties, possibly not 
more than two major parties, which can almost balance each other as 
the Government and the Opposition". With a view to discouraging 
multiplication of parties and growth of splinter groups, he laid down 
general principles on which recognition could be given to political 
parties for their parliamen~ work in Lok Sabha Thus, under 
Directions by the Speker, Lok ·Sabha, the following conditions for 
recognition of parliamentary party or group were laid down: 

121. In recognising a Parliamentary Party or Group the Speaker 
shall take into consideration the following principles: 

(i) An association of members who propose to form a Parliamentary 
Party-
(a) shall have announced at the time of the General Elections 

a distinct ideology and programme of Parliamentary work 
on which they have been returned to the House; 

(b) shall have an organisation both inside and outside the 
House; and 

(c) shall have at least a strength equal to the quorum fixed to 
~titute a sitting of the House, that is, one-tenth of the 
total number of members of the House. 

(ii) An association of members to form a Parliamentary Group shall 
satisfy the conditions specified in parts (a) and (b) of Clause (i) 
and shall have at least a strength of 30 members. 

Recognition of an association of members as a Parliamentary Party 
or Group, for the purpose of functioning in the House, is accorded by 
the Speaker and his decision in the matter is final. If any question 
arisen as to whether a member of a House has become subject to 
disqualification under the Constitution (Fifty-Second Amendment) 
Bill. 1985, the question shall be referred for the decision of the 
Chairman or. aa the case may be, the Speaker of such House and his 
decision shall be final. Provided that where the question which has 
arisen is as to whether the Chairman or the Speaker of a House has 
become subject to such disqualification, the question shall be ref erred 
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for the decision of such member of the House as the House may elect 
in this behalf and his decision shall be final. 

Party Whips: The parties inside the legislature have elaborate or-
ganisations of party members and officials. Each party has its Whips, 
one of whom acts as the Chief Whip. The Chief Whip of the party i 
power is a member of the Government and is called Minister of 
Parliamentary Affairs. Other Government Whips may'"be Ministers of 
State, Deputy Ministers or Parliamentary Secretaries. 

The main function of the Whips originally was to 'shepherd' party 
members to support the Government or the Opposition, as the case 
may be, when voting was demanded. Their functions have since 
become more multifarious and onerous. The not.ices which are sent 
out to party members by the Whip informing them about important 
debates and votes in which they should be present are also known as 
Whips'. The importance of debates is indicated by lines (one, two or 
three) with which a whip is underscored, and it is assumed that a 
member receiving a Whip will support the policy of the party. 

Leader of the Opposition: As defined by the Salary and Allowancea of 
Leaders of Opposition in Parliament Act, 1977, 'Leader of the 
Opposition' means that member of the Rajya Sabha or Lok Sabha. who 
is, for the time being, the Leader in that House of the party in opoaition 
to the Government having the greatest numerical strength and ~-
nised as such by Chairman of the Rajya Sabha or the Speaker of the 
Lok Sabha 

The Leader of the Opposition in the Lok Sabha/Rltjya Sabha is 
accorded statutor recognition and given, besides salary, certain other 
facilities and amenities under the Salary and Allowances of Leaders 
of Opposition in Parliament, 1977. 

Consequent on the split in the Congreaa party in 1969, a new party 
known as Congress Party (Opposition) waa formed with a atren,tb of 
60 members and it.a leader, Dr. Ram Subbag Sinp wu recogniaed for 
the tint time, aa the IA&der oC the Opposition. After the pneral 
elections held in 1977, the new Janata Party with 306 aeata in the 
House, emerged as the ruling party and the erstwhile nilio1 Con,reu 
Party with 153 seata as the Opposition Party. Since both the Janata 
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and the Congress Parties satisfied all the conditions for recognition 
as Parliamentary Parties, they were recognised as such. 

Shri Y. B. Chavan was recognised as the Leader of the Opposition 
who remained as such up to 12 April 1978 when Shri C.M. Stephen 
was recognised as the Leader of the Opposition. Shri Y.B. Chavan, 
however, again became the Leader of the Opposition on lOJuly 1979. 
No group of members fulfilled the requisite conditions for recognition 
as a Parliamentary Group in the Sixth Lok Sabha. There was no 
~ader of the Opposition in the Seventh Lok Sabha as no group in the 
Opposition was acrorded the requisite recognition as a party. Similarly 
in the Eighth Lok Sabha also, only Congress(!) has been recognised as 
a Parliamentary Party and Tulugu Desam as a Parliamentary Group. 

But the Ninth Lok Sabha had the unique distinction of having the 
single largest party-the Congress (I) with 196 members-being 
officially recognised as the Opposition. The Opposition Party was led 
by the former Prime Minister, Mr. Rajiv Gandhi, who as the Leader 
of the Opposition in Lok Sabha enjoyed the status of a Cabinet 
Minister. In the Thnth Lok Sabha Bharatiya Jana ta Party Leader Shri 
L.K. Advani with the backing of 119 members is recognised as the 
Leader of the Opposition and as such enjoys the status of a Cabinet 
Minister. 

Qualifications for Membership: The qualifications and disqualifica-
tions for membership of Parliament are laid down in the Constitution 
and also in the Representation of the PeopleAct, 1951. In order to be 
eligible for nomination to Parliament, a person must be: 

(i) a citizen of India, 
(ii) registered as a voter 

(a) in any parliamentary constituency in any State in India, in 
the caae of the House of the People, and 

(b) in any parliamentary constituency in the State from which 
elect.ion is sought, in the case of the Council of States, 

(iii) not less than 
(a) twenty-five years of age, in the case of the House of the 

People 
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(b) thirty years of age, in the case of the Council of States. 

A person is disqualified for being chosen as, and for being. a member 
of either House of Parliament-

(a) if he holds any office of profit under the Government of India or 
the Government of any State other than an office declared by 
Parliament by law not to disqualify its holder; ,. 

(b) ifhe is of unsound mind and stands so declared by a competent 
oourt; 

(c) ifhe is an undischarged insolvent; 
(d) if he is not a citizen of India, or has voluntarily acquired the 

citiz.enship of a foreign State, or is under any acknowledgement 
of allegiance or adherence to a foreign State; 

(e) if he is so disqualified by or under any law made by Parliamenl 

Oath/affirmation: The n·rst duty of every member elected or 
nominated to the Legislature is to make and subscribe an oath or 
affirmation according to the form set out for the purpose in the Third 
Schedule to the Constitution which is as follows: 

I ... having been elected/nominated a member of . . . do swear in 
the name of God/solemnly affirm that I will bear true faith and 
allegiance to the Constitution ~ India as by law established, that 
I will uphold the sovereignty and integrity of India, and that I will 
faithfully discharge the duty upon which I am about to enter. 

The oath/affirmation may be made and subscribed before the Presi-
dent, or some person appointed in that behalf by him. In the R,tjya 
Sabha, the Chairman can administer the oatb/afllrmation to any 
newly elected/nominated member. 

Salary and Other Facilitia: A member of Parliament is entitled to 
receive a salary of Ra. 1500'- per menaem during the whole mhia term 
of office and an allowance of Ra. 150/- for each day durin, any period 
of residence on duty (i.e., while attending sesaiona of the Houae, 
sittings of committees, or any other buaineu connected with his dutiel 
as a member). A member is also entitled to receive a constituency 
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allowance of Rs. 3000/- per mensem. Each member is also paid in 
respect of evry journey performed by him in India for the purpose of 
attending a session of a House of Parliament or a meeting of a 
Committee or for the purpose of attending to an~ other business 
connected with his duties as a member, from his usual place of 
residence to the place where session of the meeting is to be held or the 
other business is t.o be transacted and for the return journey from such 
place t.o his usual place of residence. Every member shall also be 
provided with one free non- transferable 'air-conditioned two-tier' 
pass which shall entitle him t.o travel at any time by any railway in 
India. Every Member has also been given the facility of 28 single air 
journeys in a year witho~t any limitation as to timing of its usage 
whether it be during or between sessions of Parliament. Besides, a 
member is also entitled t.o the following facilities: 

(a) Housing Facilities: Adequate number of residential units of 
different types have been provided in New Delhi for accommodating 
all the members of Parliament. No licence fee is payable if the 
accommodation is a flat but for bungalows full licence fee has to be 
paid. Electricity and water charges up t.o Rs. 300/- per month for the 
accommodation so allotted are free . This allowance is available for 
those staying in private apartments also. 

(b) Telephone Facilities: A member is entitled t.o have two free 
telephones, one at his residence or office in Delhi and the other at his 
usual place of residence or a place selected by him in the constituency 
or the State in which he resides. 

Twenty-five thousand local calls during a year are free to a member 
on each of the two telephones or--(a) where metering facility in 
respect of the telephone installed at the place outside Delhi/New Delhi 
is available the local calls admissible at the two telephones will be 
pooled and the member is entitled to make 50,000 local calls free from 
the two telephones during a year; (b) where metering facility is not 
available outside Delhi/New Delhi, a member is entitled to make free 
12,500 calls in addition to 25,000 local calls admissible to him at 
Delhi/New Delhi during a year; (c) if a member does not have a 
telephone outside Delhi/New Delhi, he is entitled to make free 50,000 
local calls, during a year from the telephone installed at Delhi/New 
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Delhi; and (d) the trunk call bills of the members may be adjusted 
within the monetary equivalent of the ceiling of fifty thouund local 
calls per annum. 

'(d) Sten(!Craphic and Typing Facility: is available to members for 
their parliamentary work inside Parliament House in a room acijoin-
ing the outer lobby and another room on the Attic storey (third floor). 

(e) Research. Reference and Library Facilities: Library, Reference, 
Research, Documentation and Information Services (LARRDIS) are 
designed to keep members well-informed on various legislative 
proposals and other matters of parliamentary interest. Also, the 
LARRDIS endeavour to keep members abreast of day-to-day develop-
ments in India and abroad. It provides reference materials on all 
matters coming up before the two Houses. 

Parliament Library is well equipped and its services are available 
to all members. 

(0 Office Premises: Office accommodation in Parliament House 
Complex is made available to recognised politicaJ parties and groupa 
in Parliament. This facility is not, however, available to individual 
members. 

(g) Postal and Stationery Facilities: Post Offices in Parliament 
House and Parliament House Annexe buildings cater to the postal 
requirements of members. In Parliament House Post Office facilities 
like sending of telegrams, metered S.T.D. calls, etc., are also available. 

D. 0 . stationery, Greeting Cards for festive occasions like New Year'• 
Day, Diwali and Id, are got printed and sold to members at coat price. 

(h) Food and &veragu: There are Refreshment Rooms for mem-
bers in both Parliament House and ita Annexe and a Snack Bar, Coffee 
Buffet, 'lea Buffet and Milk Booth in Parliament Houae where mem-
bers can have quality meals, refreshments, snacks, etc., at economical 
rates. 

Other facilities available to members include transport, advance for 
the purchase of conveyance, foreign exchange quota, income-tu 
reliefs, banking facilities in.aide Parliament HOUie and Parliament 
House Annexe, Railway and Air reservationa. Rationin1 aub-oftice, 
Super Bazar and LPG service counter of the Indian Oil 
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Pensionary benefits are available to ex-members. As per the latest 
law (w.e.f. 26 December 1985) pensionary benefit of Rs. 500/- p.m. for 
service for a period of five years ( whether continuous or not) plus 
Rs. 50/- for every additional year of service is available. Those ex-MPs 
whose service falls short of five years by not more than sixty days are 
also entitled to a pension @Rs. 500/- p.m. 

Resignation: A member of either House of Parliament ceases to be a 
member of that House and his seat becomes vacant if he resigns his 
seat and his resignation is accepted by the Chairman or the Spe.aker, 
as the case may be. 

Absence from House: The Constitution [Article 101(4) and proviso 
thereto] provides that if for a period of sixty days a member of either 
House of Parliament is without permission of the House absent from 
all meetings thereof, his seat may be declared vacant by the House. 
In computing the said period of sixty days no account is taken of any 
period during which the House is prorogued or is adjourned for more 
than four consecutive days. 

The procedure for asking for leave of absence is laid down in the 
Rules of Procedure of the two Houses. In Lok Sabha, a member 
desiring permission of the House to remain absent from the sittings 
thereof is required to make an application in writing to the Speaker 
specifying therein the period for which leave of absence is required 
together with the date of commencement and of termination of such 
leave and the grounds for it. Applications for leave of absence may be 
addressed to the Speaker, the Secretary-General, or the Chairman of 
the Committee on Absence of Members. If any application is addressed 
to a person or body other than these, the member concerned is advised 
to send a fresh application. 

The Committee on Absence of Members: 1b deal with applications 
from members for leave of absence and other cognate matters, I.Dk 
Sabha has constituted a committee called the Committee on Absence 
of Members from the Sittings of the House. The Committee consists 
of fifteen members nominated by the Speaker, and holds office for a 
term not exceeding one year. The Committee is constituted at the 
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commencement of each wk Sabha and reconstituted in the month of 
May or June every year. 

The Committee considers all applications from members for leave 
of absence from the sittings of the House and examines every cue 
where a member has been absent from the sittings of the Houae for a 
period of sixty days or more, without permission. It reports whether 
the absence should be condoned or circumstances of the case justify 
that the House should declare the seat of the member vacant. 

Besides, the Committee performs such other functions in respect of 
attendance of members in the House as may be assigned to it by the 
Speaker from time to time. In Lok Sabha the present practice is that 
it is the Committee on Absence of Members which first report.a that 
the House should declare the seat of the member in question vacant. 
On 5 December 1956, the following motion to declare the seat of Sbri 
Sibnarayan Singh Mahapatra, Member of I.Dk Sabha, was moved in 
the House: 

In pursuance o(Clause 4 of Article 101 of the Constitution of India, 
the seat of Shri Sibnarayan Singh Mahapatra, Member of Lok 
Sabha who baa been absent from all meetings of the HOUie for a 
period of more than 60 days is hereby declared vacant. 

The motion was adopted. 
There is no corresponding Committee in Rajya Sabha where caaea 

of absence of members are reported to the House and the permiuion 
is accorded by the House itself. 

Expulsion: The term 'expulsion' bas not been defined either in the 
Constitution, Rules of Procedure and Conduct of Busineu in l.ok 
Sabha or any law relating to elections. Nevert.heleu, there have been 
cases which clearly indicate that in the case of ita own members, the 
House can express its displeasure in the shape of auapension from the 
service of the House or expulsion for breach of privilep or for ita 
contempt or for indulging in conduct unbecoming of a Member of 
Parliament. 

On 8 June 1951, a motion for appointment of a Committee to 
investigate the conduct and activities or a member of Lok Sabha (H.G. 
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Mudgal) was adopted. 
The Committee held that the conduct of the member was derogatory 

to the dignity of the House and inconsistent with the standard which 
Parliament was entitled to expect from its members. 

In pursuance of the report of the Committee a motion was brought 
before the House on 24 September 1951, to expel the member from the 
House. The member, after participating in the debate, submitted his 
resignation to the Deputy Speaker. The House deprecated the attempt 
of the member to circumvent the effect of the motion and unanimously 
adopted the following amended motion on 25 September 1951: 

That this House, having considered the Report of the Committee 
appointed on the 8th June 1951, to investigate the conduct f Shri 
H.G. Mudgal, Member of Parliament, accepts the findings of the 
Committee that the conduct of Shri Mudgal is derogatory to the 
dignity of the House and inconsistent with the st.andard which 
Parliament is entitled to expect from its members, and resolves 
that Shri Mudgal deserved expulsion from the House and further 
that the terms of the resignation letter he has given to the Deputy 
Speaker at the conclusion of his statement, constitute a contempt 
of this House which only aggravates his offence. 

Socio-Economic Background: Tables 3 to 6 indicate the socio-
economic background of members during successive Lok Sabhas. 

Table 3: Average age of members from First to Tenth 
Lok Sabhu 

Lok Sabha Average age (in years) 

First Lok Sabha 46.5 
Second Lok Sabha 46.7 
Third Lok Sabha 49.4 
Fourth Lok Sabha 48.7 
Fifth Lok Sabha 49.2 
Sixth Lok Sabha 52.1 
Seventh Lok Sabha 49.7 
Eighth Lok Sabha 51.4 
Ninth Lok Sabha 47.8 
Tenth Lok Sabha 51.53 
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It would be seen therefrom that the average age of members ('lable 3) 
which crossed the 50-year mark in the Sixth (52.1 years) as well as 
the Eighth I.Dk Sabha (51.4 years) respectively, had shown a noae-dive 
in the Ninth Lok Sabha (47.8 years). The present House with an 
average of 51.43 years is the eldest House after the Sixth. Keeping in 
tune with continuity, it would be observed (Table 4) that as in the 
previous Lok Sabhas, the middle-aged members, i.e., the age group of 
41-55 years, have the largest representation in the Tenth I.Dk Sabha 
as well. For the first time, a member in the age group of 86-90 was 
elected to the Ninth Lok Sabha. 

As regards educational background (Table 5), the Tenth L-Ok Sabha 
has the distinction of being the highest educated Lok Sabha ever with 
the largest proportion of educated members (77 .48 per rent) belonging 
to the category of graduates and above. This marks a significant 
im?rovement upon the record of the Eighth and Ninth Lok Sabhas 
with a similar percentage being 71 .1 and 74 .22 respectively. 

In matters of prior occupation, the Ninth Lok Sabha presents a 
much broad-based picture (Table 6). As was the case in previous six 
wk Sabhas, the agriculturists dominate the scene in the Tenth I.Dk 
Sabha also. Their strength is indicative of lok Sabha becoming much 
more representative of the people at the grass-roots. 

The representation of women members in the Thnth Lok Sabha 
marks a substantial increase over the previous House. While there 
were only 27 women members in the Ninth House, there are as many 
as 39 members in the present Lok Sabha. 

SESSIONS AND SI1TINGS 

Normally, Parliament holds three sessions in a year: (i) Budget Ses-
sion (February-May); (ii) Monsoon Session (July-September); 
and (iii) Winter Session (November- December). 

The first session commences in February and lasts till the middle 
of May. This session has its own importance inasmuch as being the 
first session of the year, the President addresses both Houses of 
Parliament assembled together at the commencement of the session. 
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Another important feature of this session is the presentation and 
discussion of the Railway and the General Budget.a. On this account, 
this session is popularly known as the 'Budget Session•. In addition to 
the passing of the Railway and the General Budgets, other items of 
Business like Bills, motions and resolutions are also taken up in this 
session. The total number of sittings in the Budget S&ssion is around 
50 to 60. 

The eecond waion of the year which is known u the 'MonlOOn 
Session' pnerally commences in the third or fourth week of July or in 
early August and lasts till the firat or aecond week of September. Thia 
wsion is comparatively of shorter duration and is mainly confined to 
legislative buaineaa, diacuaaion on motions and on matters of urgent 
public importance. The number of sittings in thit session is roughly 
in the neighbourhood of 21 to 30. 

The third session in the year which is known as the 'Winter Session' 
commences in November and normally lasts till the third week of 
December. The number or sittings in this aeuion also is around 21 to 
30. 

In the case of Ratjya Sabha, however, the Budget Seuion ia split up 
in two waiona with 3-4 weeb break in between ao that it baa four 
le88ioll8 in a :,ear. 

While according to the letter or the Constitution. the power to 
anrnmon, to prorogue and to «tiesolve Lok Sabha is veated in the 
President, it ia exercised OD the recommendation or the Prime Mini-
ster or the Council~ Ministers. In actual practice, the proposal to 
summon Lok Sabha ii initiated by the Minister of Parliamentary 
Affirin and ia eubmitted to the Prime Minister who may acree with 
the sugpstion or refer it t.o the Cabinel The decision taken ia formally 
submitted to the Speaker. If the Speaker alao apeea (in the cue or a 
rare disagreement, he may refer the matter back to the Prime Mini-
lter for recmaideration), the Secretary-General would obtain the 
order ex the President to 1ununon Lok Sabha on the date and time 
specified. After the President bu aiped the order, the Secretary· 
General notifiea it in the Guette - and issues a preu 
comm.unique for wider publicity in the Presa aa well u over the All 
India · ('Thleviaion). 
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Issue of Summons: The Secretary-General issues summons to each 
member individually. Along with the summons or immediately after 
its issue, every member is supplied a printed copy of the Provisional 
Calendar of Sittings, showing the days on which Lok Sabha will sit 
and the type of business which will be conducted at each such sitting. 
Members are also informed in detail, through the Lok Sabha Bulletin, 
about the President's Address, time of sittings of the House, procedure 
for ballots of Private Members' Business, allotment of days for answer-
ing questions and procedure connected with the giving of notices of 
questions, etc. A chart showing the first and the last dates of receipt 
of notices of questions if also supplied to each member. 

Prorogation of Lok Sabha: After adjournment of Lok Sabha sine-die, 
the Secretary-General makes an enquiry from the Prime Minister, 
through the Minister of Parliamentary Affairs ( and through the 
Leader of the House if the Prime Minister is not the Leader of the 
House), whether Lok Sabha be prorogued under Clause (2) (a) of 
Article 85, or the Minister of Parliamentary Affairs (or the Leader of 
the House, as the case may be) may himself send a communication 
conveying the intention of the Prime Minister or the Cabinet to 
prorogue the House. Of late, the practice that has developed is that of 
the Minister of Parliamentary Affairs himself informing the 
Secretary-General of the Government's intention to prorogue the 
House. 

The proposal of the Prime Minister after being agteed t.o by the 
Speaker, is submitted t.o the President by the Secretary-General. After 
the President has made the order, it is notified in the Gazette Extraor-
dinary of the day on which the order is received in the Secretarial 
Simultaneously a paragraph is issued in the Bulletin informing the 
members of the prorogation of Lok Sabha. Unless the House is 
prorogued by the President, technically it continues to be in session 
even after being adjourned sine-die and it can be called back to order 
any time by the Speaker. 

Dinolution of Lale Sabha: Under the Constitution, Lok Sabha stands 
automatically dissolved on the day it completes its five-year term. A 
practice has, however, grown right from the first Lok Sabha onwards 
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whereunder the House is dissolved sometime earlier than the due date 
of dissolution. The procedure followed is similar to that of prorogation. 
The Secretary-General, a few days before the termination of the last 
&e88ion of Lok Sabha, makes an enquiry from the Prime Minister 
through the Minister of Parliamentary Affairs and through the 
~der of the House (if the Prime Ministei: is not the I.A!ader of the 
House), or the Minister of Parliamentary Affairs (or tqe Leader of the 
House, as the case may be) himself sends a communication about the 
date suggested by the Prime Minister. The proposal of the Prime 
Minister as agreed to by the Speaker, is submitted by the Secretary-
General to the President. A draft order is also sent along with the note 
indicating the date on which it is proposed to dissolve the House. The 
order is signed by the President on the date on which Lok Sabha is to 
be dissolved. After the President has made the order, it is notified in 
the Guette Extraordinary of the day on which the order is received 
in the secretariat. Simultaneously, the Secretary-General issues a 
press communique for wider publicity of the order in the Presa as well 
as over the All India Radio'Doordarshan, etc. A paragraph is also 
issued in the Bulletin informing the members of the dissolution of Lok 
Sabha 

In case the Prime Minister decides to recommend to the President 
to dissolve Lok Sabha before the end of its normal term, the Prime 
Minister submita the proposal to the President and communicates the 
President's order of dissolution to the Speaker, who ub the 
Secretary .. General to notify it in the Guette and inform the members 
through the Bulletin, the Presa and the other media 

Enwrgent Seaionl: The procedure for summoning Lok Sabha for an 
emergent seuion is generally the same aa for a rerular 18Mion.11le 
President's order t.akea the same form aa for commenmment or any 
other seuion; eo also do other formalitiea. The preu communique 
iaaued by the Secretariat also mentions the special' purpoee for which 
the eeuion ia being convened. 

When the Indian Rupee was devalued, an emerpnt aeuion of the 
Constituent Auembly (u,ialative) wu called on 5 October 1949. The 
waion laated for two days. The propoeal cA the Cabinet to aummon 
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the session was received late in the evening on 21 September 1949, 
and the summons to members were issued on 23 September 1949. 

An emergent session of the Provisional Parliament was held to 
discuss the Korean situation in 1950. On 11 July 1950, the Cabinet 
proposed to call the session from 31 July 1950. On the same day orders 
of the President were obtained and summons to members were issued. 

If the session is summo£ed at a short notice and there is no time to 
issue the regular summons, members may be summoned telegraphi-
cally. When an emergent session is summoned at a short notice, the 
air and railway transport authorities are instructed to give top 
priority to members proceeding to attend the session. 

Table 8 shows the number of sessions held by succ:essive Lok 
Sabhas. It will be seen from this Table that on an average, there were 
fifteen/sixteen sessions of each Lok Sabha. 

Table 8: Number of Seaaions Held by each Succea-
llive Houae (Lok Sabha) Since Independence 

Name of the House Period Number of Remarks 
sessions held 

Dominion Legislature From 17.11.1947 6 
Conatituent Aaembly to 24.12.1949 
(Le,ialatiw) 
Provisional Parlia- From 28.1.1950 5 
ment to 5.3.1952 
Fint Lok Sabha From 13.5.1952 15 

to 28.3.1957 
Second Lok Sabha From 10.5.1957 16 Ajmnt sitting rlthe 

to 30.3.1962 two Houses was 
held during 6.5.1961 
to9.5.1961 

'nunl Lok Sabha From 16.4.1962 16 
to 5.12.1966 

Fourth Lok Sabha From 16.3.1967 12 
to 18.12.1970 

Fifth Lok Sabha From 19.3.1971 18 
to 5.11.1976 

(Contuu,ed) 
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Tal,)e & (Continu«l) 

Name cl the HOWie Period Number of 
NNionaheld 

8mh Lok Sabha From 25.3.1977 to 9 A joint llittina m the 
20.8.1979 two HOUN was held 

on 16.5.1978 
Seventh Lok Sabha From 21.1.1980 to 15 

27.8.1984 
Eichth Lok Sabha From 15.1.1985 to 14 

13.10.1989 
Ninth Lok Sabha From 18.12.1989 to 7 12.3.1991 

12.3.1991 
-.nt.h Lok Sabha 9.7.1991 nn December 1992 

BUSINF.88 OF THE BOUSE 

Parliamentary buaineu can be divided into two broad headinp, viz., 
Government busine88 and Private Members' busineu. Government 
buaineaa may be further sub-divided into two cate,oriea: (a) items of 
buainw initiated by the Government, and (b) itema or buaineu 
initiated by private members but taken up in Government time. 

Ordu of Buainna: In la Sabha. Direct.ion 2 ol the Directiom by the 
Speaker lays down the order of various kinda of busineu which ii 
listed in the List of Buainesa on any day. Normally the order ia as 
follows, unleu the Speaker othenriae direda oo any particular oc-
casion: 

(i) Oath of affirmation. 
(ii) President'• Addreu to both Rouw of Parliament., to be laid 

on the Table. 
(iii) Obituary referencea. 
(iv) Questions ( includine short notice queetiom ). 
(v) ~veto move motiona for adjournment oft.he business of the 

Houae. 
(vi) Questions involving a breach of privilege. 
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(viii) Communication of messages from the President. 
(ix) Communication of messages from Rajya Sabha. 
(x) Intimation regarding President's assent to Bills. 

(xi) Communications from magistrates or other authorities 
regarding arrest or detention or release of memben of the 
House. 

(xii) Announcements by the Speaker regarding leave of absence of 
tnembers from the sittings of the House . 

(xiii) Announcement by the Speaker regarding various matters, 
e.g., resignations of members of the House, nominations to 
panel of Chairmen, Committees, etc. 

(xiv) Rulings by the Speaker. 
(xv) Presentation of Reports of Committees. 

(xvi) Laying of evidence before Select/Joint Committee on Bills. 
(xii) Presentation of petitions. 

(xiii) Statements by Ministera. 
(xix) Calling Attention Notice. 
(n) Personal statements by ex-Ministers in ezplanation of their 

resignation. 
(Di) Statements under Direction 115. 
(uii) Personal explanations under Rule 357 (if not made during the 

debate). 
(xxiii) Motions for elections to Cornrnittees. 
(Div) Motions for extension of time for presentation of reports of 

Select/Joint Committees on Bills. 
(uv) Motions for adoption of report.a of Business Advisory Commit-

t.ee. 
(:uvi) Motions for leave to move Resolution for removal of 

Speaker/Deputy Speaker. 
(uvii) Motion for leave to make a motion of n<H:Ollfidence in the 

Council of Ministers. 
(nix) Billa to be introduced. 
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(m) 

(xoi) 

Laying of explanatory statements giving reasons £or immedi-
ate legislation by Ordinance&. 
Raising of matters under Rule 377. which are not pointa oC 
order. 

(uxii) Consideration of reports of Committee of Privileges. 

The Secretary-General is required to arrange Government business 
to be transacted on days fixed for Government business in such order 
as the Speaker may. aft.er consultation with the Leader of the House, 
determine. In practice, normally, Government business is arranged in 
the same order in which it is furnished by the Leader of the HoU8e or 
the Minister of Parliamentary Affairs on his behalf. This order may, 
however, be varied under directions of the Speaker or in accordance 
with the decisions of the House. A new item of buaineas may also be 
included in the List of Business by order of the House. 

It is an established practia! that a partly-discus&ed item of business 
is put down before any other fresh item. 

Busine88 Advisory Committtt: The role of the Businesa Advisory 
Committee of Lok Sabha in the determination of the business to be 
transacted by the House is of great importance. It is really a pioneer-
ing Indian institution which helps in the conduct ofbuaineu accordin1 
to precise time-table. This Committee consists or the Speaker who is 
its ex-o/fieio Chairman and not more than fourteen other memben 
nominated by him to represent different sections of the House. The 
Committee is nominated at the commencement of a new Houae after 
a General Election and thereafter from time to ti.me. No specific term 
of its office is laid down in the Rules m Procedure and Conduct of 
Busineae m Lok Sabha. It holds office until a new committee ia 
constituted. In practice, however, a new committee assumes office on 
the first day of June every year. Casual vacations are tilled by 
nomination of new members £or the unexpired term of th.e Committee. 

The main function of the Committee ia to recommend the time that 
should be allocated for dilCUMions of the at.age or stages of auch 
Government Bills or other business which the Speaker in conaultation 
with the Leader of the House may direct to be referred to the Com· 
mfUee. The Committee also diacharpa aucb other functiona as may 
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be assigned to it by the Speaker from time to time. 
The Committee selects for discussion in the House motions under 

Rule 184 and short duration discussions under Rule 193 and recom-
mends time therefor. 

Li.at of Businns: List ~ Business is the list of items of business, 
Government and Private Members', which are scheduled to be taken 
up in the House on a particular day or a number of days in the order 
as indicated therein. No business not included in the List of Business 
for the day is permitted to be taken up at any sitting unless the 
Speaker gives previous permission to do so. In case a member desires 
to raise a matter not included in the List of Business, he has to write 
to the Speaker stating the matter that he wishes to raise and if the 
Speaker gives the permission, only then the member can raise it on 
the floor of the House. The following items of business may, however, 
be taken up in the House without any entry in the List of Business : 
Oath or affirmation by a member returned in a by-election; obituary 
reference on the demise of a sitting member or a former member or 
other leading personality; adjournment motion; communication of a 
message from the President; announcement or niling by the Speaker; 
question of privilege; announcement of a communication regarding 
arrest, etc., of a member; announcement regarding resignation of a 
member; and motion regardingthe suspension of a rule. 

Special references on certain solemn occasions are also made in the 
House wit.bout any entry in the List of Business. Secret Bills are 
allowed to be introduced with the prior approval of the Speaker, 
without an entry being made in the List of Business. In special 
circumstances, an emergent Bill may be allowed to be introduced even 
though prior entry regarding that item is not made in the List of 
Business for the day. Similarly, a Minister may be allowed to make a 
statement on a matter of urgent public importanoo which cannot be 
delayed, provided the Minister has made a request to the Speaker 
previously. 

In the exercise of his discretionary powers, the Speaker may also 
permit consideration of an item of business not included in the List of 
Business, giving due consideration to the wishes of the House and 
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urgency of the business to be transacted. 

Private Members' Business: Item.a of buaineu initiated by private 
members are taken up in Private Members' time on every Friday or 
such other day as the Speaker may fix. These include: 

Private Members' Bills; Private Members' Reeolutiona; Motions for 
Adoption of Reports of the Committee on Private Members' Billa and 
Resolutions; Motions for extension of time allottttd to Private 
Members' Bills and Resolutions; and Motions for ext.enaion of time for 
presentation of Reports of Select Committees on Bills introduced by 
private members or for circulation of such Bills for eliciting opinion 
thereon. 

On every Friday or such other day as may be allotted for the 
purpose, the last two and a half hours are spent on Private Memben' 
Business. Up to the fourth session of Third Lok Sabha in 1963, 
Resolutions and Bills were put down alternately startin, with resolu-
tions on the first Friday of the session. In order to give maximum 
notice of Private Members' Resolutions to the Ministers, from the 
fourth session, 1963, Bills are put down on the first Friday of the 
session and Resolutions on the second Friday and so on. 

The Committee on Private Members' Bills and Resolutions of lok 
Sabha classifies and allocates time to Bills introduced by private 
members, recommends allocation of time for ctiacuaaion of Priva~ 
Members' Resolutions and examines Constitution Amendment Billa 
before their introduction by private members in lok Sabha. Rajya 
Sabha does not have such a Committee. It is the Buaineu Advisory 
Committee of that House which recommends the allocation of time for 
the discussion of stage or stages of Private Members' Billa and Reaolu· 
tions. 

Rules of Debate: Decorum and decency are the eaeenee of Parliamen-
tary functioning. If a member desires to speak on any motion before 
the House, he has to rise in his place and try to catch the Presidin1 
Officer's eye. He speaks only if and when he is called upon to speak. 
H several members rise simultaneously, the Preaidin, Oflicer calla 
upon the member who first 'catdtea hia eye'. In practice, however, the 
names of speakers on a particular subject are preammpd between 
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the Whips of the different parties, and a list of the names is supplied 
to the Presiding Officer. The Presiding Officer calls upon members 
from the list, and in order to make the debate lively and interesting, 
he would usually call upon members alternately from each party or 
group. In the absence of any agreed list, members who wish to speak 
may submit their names to the Presiding Officer. The Presiding 
Officer has absolute discretion in the matt.er of ad ling upon members 
to speak. 

Members make their speeches from their places and in doing so 
address the Chair from their seats. No rostrum is provided, and the 
member speaking does not address the assembly of members. A 
member has to make his speech standing except that a member 
disabled by sickness or infirmity may be permitted to speak sitting. 

The Pre.siding Officer, except as provided under the Rules, may not 
impose a time-limit. The limit of fifteen minutes for a speech applies 
only to non-official resolutions and resolutions for the removal of the 
Presiding Officer. The Speaker may fix a time-limit in the case of 
discU88ion on matters of public importance of short duration and 
no-day-ye-named motions. 

The Presiding Officer has the authority to enforce the rules of 
debate and order in the House. If a member offends against any rule, 
the Presiding Officer calls him to order. But if the member still persists 
in such conduct and disobeys the directions of the Presiding Officer, 
the Presiding Officer can ask him to withdraw from the House or name 
him for gross disorderly behaviour. The House has full authority to 
deal in any way it likes with a contumacious member. The punish-
ments that may be imposed are (a) reprimand and admoni-
tion, (b) suspension and (c) expulsion. 

\bti1J8 Procedure: The most common method of ascertaining the 
views of the House on any matter is by a voice vote with the Presiding 
Officer asking those in favour to say 'Ayes' and those against saying 
'Noes• and then announcing twice that the 'Ayes' or the 'Noes\ as the 
case may be. have it. But whenever any member questions the result 
of the voice vote as also in certain matters like constitutional amend-
ments, Division becomes necessary. There are three methods of hold-
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ing a Division, viz., by operating the Automatic Vote Recorder, by 
distributing 'Aye' and 'No' slips in the House or by members going into 
the lobbies. 

In the case of recording of votes through the Automatic Vote Rt,. 
corder, members cast their votes from their respective seats, by 
pressing, according to their choice, 'Aye'fNo'f Abstain' push buttons 
provided for the p~rpose. After the results of the voting appear on the 
indicator boards, any member who may not have been able to cast his 
vote by pressing the button on account of any reason considered 
sufficient by the Chair, may, with the Chair's permission, have his 
vote recorded through sJip. Similarly, any member having by mistake 
pressed the wrong button, may also be allowed by the Chair to conect. 
his mistake through such a slip. The result of the automatic voting is 
thereafter declared by the Chair subject to corrections made through 
the slips. 

Procttdinga: Business in the House is required to be t.ranaacted 
either in Hindi or in English. The Speaker ma, however, permit any 
member who cannot adequately express himself in either of these two 
languages to address the House in his mother tongue. Although, 
according to Rules, a member who addreues the Houae in any of the 
scheduled languages other than Hindi or English, ii required to 
furnish in advance to the Officer at the Table or the Parliamentary 
Notice Office the Hindi or English translation of his speech. The 
general practice followed in this egard ia that even if be doea not 
furnish the Hindi or English tranalation, hi9 speech, which ia tape-
recorded in normal coune, ia later aot tranalated into English or Hindi 
by the Secretariat and aent to the member for correct.ion. Tbe En,tiab 
or Hindi tnmalation ia printed in the debates, with a footnote indicat-
in, the lanaua,e in which the apcech wu oriainallJ delivered in the 
Houe. Speechea delivered in Urdu are normally printed in the 
Devanapri ICl'ipt escept in the a1N oCthoee members wbo1pecifica1Jy 
request that their apeecbel may be printed in Penian ICript; in auch 
caw, the speecbee are printed in the Devanapri ICript, followed by 
their reproduction i Persian script, within bracbta. 

Simultan«,,u 11*rprdanon: Tbe proceectinp of the two Boua11 an 
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simultaneously interpreted from Hindi into English and vice versa. 
Besides, speeches made in Assamese, Bengali, Gujarati, Kannada, 
Malayalam, Marathi, Oriya, Tamil and Telugu are simultaneously 
interpreted into English and Hindi. Each seat is provided with a 
headphone and language selector through which a member can listen 
to the proceedings in the floor language, orin English or Hindi, when 
the speech happens to be in any of the aforesaid languages. 

PRESIDING OFFICERS 

Each House of Parliament has a Presiding Officer. The Presiding 
Officer of Lok Sabha is called the Speaker and that of Rajya Sabha 
the Chairman. Lok Sabha has a Deputy Speaker to preside in the 
absence of the Speaker and Rajya Sabha a Deputy Chairman. When 
the offices of both the Speaker and the Deputy Speaker fall vacant, 
the duties of the office of the Speaker are performed by such member 
of Lok Sabha as the President may appoint for the purpose. The person 
so appointed is known as Speaker-pro tem and this nomenclature 
distinguishes him from the Speaker elected by the Fouse. After his 
appointment the Speaker-pro tem continues in office till the Speaker 
is chosen. The name of a member to be appointed as Speaker-pro tem 
is suggested by the Prime Minister. Normally the senior-most member 
of Lok Sabha is chosen for appointment as the Speaker-pro tem. On 
receipt of the proposal of the Prime Minister or the Cabinet by the 
Secretary-General, a note together with a draft order regarding the 
appointment of a member of wk Sabha to perform the duties of the 
Speaker until the election of the Speaker by wk Sabha is submitted 
by him to the President for his approval. Thus, though he enjoys all 
the powers of Speaker under the Constitution or Rules of Procedure 
and Conduct of Business in Lok Sabha, in effect he remains in the 
Chair for the purpose of enabling members to take their seats in the 
House and electing the Speak.er. 

While the Speaker of Lok Sabha is chosen by I.Dk Sabha from 
amongst ita memben, the Vice-President of India is the u~io 
Chairman of the ~ya Sabha. He ia elected by the members of an 
electoral college consisting of the members rA both Houses of Parlia-
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ment by secret ballot in accordance with the system of proportional 
representation by means of single transferable vote. The condi tiona of 
eligibility for election as Vice .. J>re.sident are the same as for President 
with one exception that the candidate for Vice-President should be a 
person qualified to be elected as a member of Rajya Sabha. The Vice-
President shall hold office for a term of five years from the date on 
which he enters upon his office. Provided that: 

(a) A Vice-President may, by writing under his hand addreaaed. to 
the President, resign his office; 

(b) a Vice-President may be removed from his office by a resolution 
of the Council of States passed by a majority of all the then members 
of the Council and agreed by the House of People, but no resolution. 
for the purpose of this clause shall be moved unless at least fourteen 
days'notice has been given of the intention to move the resolution; 

(c) a Vice-Presient shall, notwithstanding-the expiration of his 
term, continue to hold ofrice until his succe880r enters upon his office. 

The Deputy Speaker of Lok Sabha and the Deputy Chairman of 
Rajya Sabha are elected by their respective Houses from amongst 
their members. 

The Speaker, Lok Sabha holds office until he ceases to be a member 
of the House or until he himself resigns or i8 removed from bis office 
by a resolution of the House passed by a majority of all the members 
of the House. The Speaker continues in office notwithstanding the fact 
that the House has been dissolved, and vacates it immediately before 
the first meeting of the new House after the diuolution. The Chair· 
man of Rajya Sabha, on the other band, bolda office for a term of five 
years from lhe date on which he enten upon his office or until be 
resigns or is removed from hia office by a reaolution of Rajya Sabha 
passed by a IIUQority of the me.mbers of the Houee and agreed to by 
the Lok Sabha The Deputy Speaker and the Deputy Chairman bold 
office until they ceue to be members of their reapective Houw or 
resign their office or are removed from their omc. by their respective 
Houaee. 

The aalar, and allowancea or the Preaidinc Ofticera are charpd on 
the Conaolidat.t Fund of India. 'Mie Chairman. Rajya Sabha. ii paid 
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a salary of seven thousand and five hundred rupees per mensem. He 
is also paid, like the Speaker, Lok Sabha, a sumptuary allowance of 
one thousand rupees per mensem. The salary and allowances of the 
Speaker, Lolt Sabha (after the recent amendment in the Act in 1985) 
are almost the same as drawn by members. Thus, he draws a salary 
of Ra. 1500/· per mensem; a constituency allowance of Rs. 3000/- per 
mensem anJ daily allowance of Rs. 150 per day. While members 
receive the daily allowance for attending the sittings of the House, 
Committee meetinp, etc., the Speaker is paid this allowance for all 
the days, during the whole of his term. As a Presiding Officer he is 
entitled to a sumptuary allowance of Rs. 1000 per mensem. The 
Speaker, Lok Sabha enjoys several other facilities, like free furnished 
accommodation, medical facilities, personal staff, staff car and guard. 

The office of the Speaker in India is one of great prestige and 
authority. The Speaker enjoys vast powers both under the Constitu-
tion and the Rules of Procedure and Conduct of Business. Also, he 
wields many inherent powers. The Speaker represents Parliament 
before the rest of the world and is its collective voice. He symbolises 
the values on which a parliamentary system of Government is based. 
Parliament is the pivot of a democratic system of Government and the 
Presiding Officer is the pivot of the parliamentary machinery. The 
main characteristics of this high office are dignity, independence and 
impartiality. The Constitution has accorded to the holder of this officer 
a special position. Also in the Warrant of Precedence, he stands along 
with the Chief Justice of India next only to the Prime Minister and 
ahead of all other Ministers. 

As the head of Lok Sabha, he is the principal spokesman of the 
House. It is through the Speaker that the decisions of the House are 
communicated to outside individuals and authorities; he issues war-
rants to execute the orders of the House, wherever necessary, and 
delivers reprimands on behalf of the House. Within the precincts of 
the House, his authority is supreme. His conduct cannot be discussed 
except on a substantive motion. 

The Committees of the House function unde:- his overall directions. 
The Chairmen of Parliamentary CommiUees are nominated by him. 
Any procedural problems in the functioning of Committees are 
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referred to him for directions. Committees like the Busineaa Advisory 
Committee, the General Purposes Committee and the Rules Commit-
tee, however, work directly under his chairmanship. 

The Speaker's authority over the secretarial staff of the House, ita 
precincts and its security arrangements is supreme. All strangers, 
visitors and press correspondents are subject to~ discipline and 
orders, and a breach of order may be punished by means of exclusion 
from the precincts of Parliament House or stoppage of admission 
tickets to galleries for a definite or indefinite period or in more serious 
cases, dealt with as a contempt or breach of privilege. The Speaker is 
the custodian of the rights and privileges of the House, its Committas 
and members. He is responsible for the protection of the rights of 
members, and for ensuring that all reasonable amenities are provided 
to them. 

The Speaker enjoys a special position insofar as the relations 
between the two Houses of Parliament in certain matters are con-
cerned He certifies Money Bills and decides finally what are *money' 
matters. It is the Speaker of the I.Dk Sabha who presides over joint 
sittings called in the event of a final disagreement between the two 
Houses on a legislative measure. The Speaker ia the a-officio P1esi-
dent of the Indian Parliamentary Group which in India functions as 
the National Group of the Inter-Parliamentary Union and the Main 
Branch of the Commonwealth Parliamentary Association. He 
nominates, in consultation with the Chairman of lbtjya Sabha. per· 
sonnel for various parliamentary deleptiona tQ foreign countries. He 
oa:aaiooally leads these delegations himself: The Speaker is a1ao the 
Chairman of the Conferenc:e of Presiding Officers ofupalative Bodies 
in India 

All matters not specifically provided for in the Rules and all quea-
tiona relatiD1 to the detailed working of the Rules are fttl\Wlted in 
such manner aa the Speaker, Crom time to time, directa. Tbele direc-
tiona are compiled and publiabed for gwdaoc:e. 

Tables 9 and 10 abow the names and the tenure oCSpeaken and 
Deputy Speakera m Lok Sabha 
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Table• The Name. and 'tenure of 8peaken, Lok Sabha 

Shri G.V. Mavalankar 
8hri MA /t:nanpr 
8arclar Hubm Sinp 
8hri N. 8ei\jiva RNdy 
Dr. G.8. Dhillon 
Shri B.R. Bhapt 
Shri N. Sarqiva Reddy 
Shri K..8. Hegde 
Dr. Bal Ram Jakhar 

• 

Shri Rabi Ray 
Shri. ~ V. Patil 

~\Int 

Prom 'lb 

17.11.1947 27.2.1956 
8.3.1956 16.4.1962 
17.4.1962 16.3.1967 
17.3.1967 19.7.1969 
8.8.1969 1.12.1975 
5.1.1976 25.3.1977 
26.3.1977 13.7.1977 
21.7.1977 21.1.1980 
22.1.1980 15.1.1985 
16.1.1985 17.12.1989 
19.12.1989 9.7.1991 
10.7.1991 till date 

Table 10: Statement 8howiq the N•IDM and 'lenure 
of Deputy 8pesken, Lok Sabha 

Name 

Shri MA ,,,,.,,._ 
S..dar HIWIID Slap 
8bri s.v. Kriahnllmurtby Rao 
8hri R.K. Khadilkar 
Shri G.O. Swell 
Shri Godey Murahari 
Shri G. Labhmanan 
8hri M. hmhi Durai 
8hri Shimtj V. Patil 
Shri 8. Mallikarjunnaiah 

PROCE88 OP JJrGI81ATION 

Tenun 
Pram 
3.9.1948 
20.3.1966 
28.4.1962 
28.3.1961 
9.12.1969 
1.4.1917 
1.2.1980 
22.1.1986 
19.3.1990 
lS.8.1991 

'1b 
7.3.1966 
31.3.1962 
8.3.1967 
1.11.1968 
18.1.1977 
22.8.1979 
31.12.1984 
27.11.1989 
13.3.1991 
an date 

All propoeaJ1 for lqialation are initiated in the form of~U• which, 
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when pu1ed by the two Houw and u1ented to by the President 
become Acta. Billa may be cluaified into Government Billa and Private 
Memben' Billa. On the buia of their contenta, they may further be 
clauified into: 

Oripla1 Billa (Bills embodyin1 new propou.11, idea or policie1); 
Amendinr Billa (Billa which seek to modify, amend or reviae 
existing Acta); 
Coneolidatinc Billa (Billa which seek to consolidate exi9ting law 
on a particular subject; 
Expiring Laws (Continuance) Billa (Bills to continue an expiring 
Act); 
Billa to replace Ordinances; and Constitution (Amendment) Billa. 

Money and Financial Bills, because of their special featurea, are 
treated separately from other Bills. 

A Bill, i.e., the draft of a lepalative proposal, has to p888 through 
the follo'Wins atapa before it becomes an Act of Parliament. 
First ll«MlinB: The Fint Reading meaoa motion for leave to intro-
duce a Bill on the adoption of which the Bill ia introduced, or intro-
duction of a Bill already publiahed in the Gazette. 

&cond ll«MlinB: 'lbe Second ReadiJll consists of consideration of the 
Bill which ia in two atapa. First, a general discuaaion on the bill aa a 
whole takee place when the principles underlying the Bill are dia-
cuaeed. At thia stap, it is open to the House to decide to refer the Bill 
to a Select Committee of the House or a Joint Committee of the two 
Houaea or to cin:ulate the Bill for the purpose of eliciting opinion 
thereon or straightaway take it into consideration. When a Bill is 
referred to a Select or Joint Committee, the Committee rives it a cloee 
and detailed acrutiny clauae-by-clauae and recommends such amend· 
men ta thereto aa it deems neceuary. Where necessary, the Committee 
may also take evidence of auociations and public bodies representing 
affected interest& or of expert& who have special knowledge of matters 
having a bearing on the measures before it. Thereafter, the Committee 
submits its reports to the House, which considers the BilI as reported 
by the Committee. 
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The second stage of the Second Reading consists of a clause-by-
clause consideration of the Bill as introdu~ or as reported by Select 

~ or Joint Committee, as the case may be. 

Third Reading: When all the clauses and schedules, if any, of the Bill 
have been considered and voted upon by the House, the member 
in-change moves that the Bill be passed._ At this stage, debate is 
confined to arguments either in support of the Bill or its rejection, 
without referring to the details thereof further than is absolutely 
necessary. Only formal, verbal or consequential amendments are 
allowed at this stage. 

Bill in the Other House: After th Bill is passed by one House, it is sent 
to the other House where again it passes through similar stages. 

When a Bill is passed by both the Houses, it is presented to the 
President for assent. The President may give his assent or withold his 
assent to a Bill, or he can return the Bill (provided it is not a Money 
Bill) with his recommendations for reconsideration. If the Houses pass 
the Bill again with or without amendments, the President aJDnot 
refuse his assent to the Bill. In the case of a Constitution Amendment 
Bill, the President is bound to give his assent in the very first instance. 

Amendment of the Constitution: A Bill seeking to amend the Con-
stitution may be brought forward by a Minister or a private member. 
Where the Bill is from a private member, the Bill, apart from being 
subject to the normal rules applicable to Private Members' Bill, has 
also to be examined and recommended by the Committee on Private 
Members' Bills and Resolutions, before a motion for leave to introduce 
it, is included in the List of Business. Barring the requirement of a 
special majority, namely, majority of the total membership of the 
House and a majority of not less than two-thirds of the members of 
the House present and voting for adoption of the motion that the Bill 
be passed, and in certain CJJW of ratification by the Legislatures of 
not less than one-half of the States, a Bill for amendment of the 
Constitution follows practically the same legislative process as an 
ordinary piece of legislation. 
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PROCEDURAL DEVICFS TO RAISE MA'JTERS OF 
PUBLIC IMPORTANCE 

Thi! Question Hour: One of the most important and effective par-
liamentary devices through which matters of urgent public impor-
tance can be raised on the floor of the House and the accountability of 
the administration ensured is the Question Procedure. The first hour 
of every sitting is normally devoted to Questions. Questions are of 
th~e types: (i) Starred Questions. (ii) Unstarred Questions 
and (iii) Short Notice Questions. A Starred Question is one to which 
a member desires an oral answer in the House. Answer to such a 
question may be followed by supplementary questions germane to the 
main one and arising out of the reply given by the Minister. In the 
case of Unstarred Questions and such starred questions as are not 
reached for oral answer during Question Hour, written answers are 
deemed to have been laid on the Table by the concerned Ministers. A 
Short Notice Question is one which relates to a matter of urgent public 
importance and can be asked with notice shorter than the normal 
period prescribed for a question. For questions other than Short Notice 
Questions, the period of notice prescribed is not leas than ten and not 
more than twenty-one clear days. Short Notice Question is answered 
after the Question Hour and may, as in the case of any question for 
oral answer, give rise tD supplementaries. 

Half-an-Hour DiscUSBion: Closely connected with the Question Hour 
is the provision for HalC-an-Hour Diacussion,. Under this procedure, a 
member may give notice for raising a discussion on a matter of 
sufficient public importance which bas been the subject of a recent 
question, oral or writ~ and the answer to which needs elucidation 
on a matter of fact. Such ctiscuuion ii usually held during the lut 
half-an-hour of the sitting on specified days of the week. 

Motion of No!~: Since under the Coutitutioo, the Council 
of Ministen is collectively responsible to Lok Sabha, a motion of 
DO-G>Dfidence in the Council oCMiniaten can be lllOftcl in lok Sabha 
by any member by eivinc appropriate notice. N0<0nfidence motiona 
cannot he moved in Rsjya Sabha. Under the Rules of Procedure and 
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Conduct of Business in Lok Sabha, leave of the House must be granted 
by not less than fifty members standing in support before such a 
motion can be moved. If the prescribed number of members support 
a motion of no-confidence when leave is asked for by rising in their 
places, leave is deemed to be granted; otherwise leave is deemed to be 
refused. If a motion of no-confidence is passed, it is conclusive evidence 
of the Government of the day having lost its credentials t.o govern and 
it must therefore resign forthwith. 

Ad,journment Motions: The primary object of Adjournment Motion is 
to set aside the normal business of the House and take up for discus-
sion an urgent matter of public importance. A motion for an adjourn-
ment of the business of the House for the purpose of discussing a 
definite matter of urgent public importance can be moved with the 
consent of the Speaker and leave of the House. Not less than 50 
members should rise in their p~aces in support in order to get the leave 
of the House. Normally, no business not included in the List of 
Business can be taken up in the House. The Adjournment Motion, 
therefore, is an extraordinary procedural device. 

After leave of the House to the moving of an Adjournment Motion 
has been granted and time fixed for its discussion, the Speaker usually 
allows the motion to be moved at the appointed time which is normally 
at 16.00 hours. The time allotted for discussion is two-and-a-half 
hours unless the debate concludes earlier. At the end of the discussion, 
the motion -ihat the House do now adjourn" is put to vote. If the 
motion is negatived, the business which was interrupted by the 
A<ljournment Motion is resumed for sometime before the House is 
a<ljourned for the day. Since an adjournment motion also involves an 
element of censure, such motions are not allowed or provided for in 
Rajya Sabha under the Rules of that House. 

No-Day. Yet-Named Motion: Members may raise discussion on a 
specific matter of public importance by giving notice either of a motion 
popularly termed aa ~o-Day-Yet-Named Motion• or of a *Short Dura-
tion Diacuasion". While notice for a No-Day-Yet-Named Motion is so 
worded u to record the deciaion of the House on the subject, the notice 
for a Short Duration Discussion provides an opportunity for discus-
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sion of a situation or a statement, but there ia no question of putting 
it to the vote of the House. After adrniaaion of notices by the Speaker, 
any one of these motions may be aelect.ed by the Busineaa Adviaory 
C9mmittee for discussion in the Houae and thereafter, it ia included 
in the List of Business. The mover of the motion in the cue of a 
No-Day· Yet-Named Motion has the right of reply in addition t.o the 
privilege of initiating the discussion. Nos~ right of reply is available 
to the member raising a Discussion for Short Duration. The Minister 
intervenes towards the end to clarify the Government's stand. 

CaUing Attention Notices: Calling Attention Notice is an essentially 
Indian procedural innovation. Under Rule 197 of the Rules of Proce-
dure and Conduct of Business in Lok Sabha a member may, with the 
prior permission of the Speaker, call the attention m the Government 
through the concerned Minist.er to a matter of urpnt public impor-
tance and request the Minister to explain the Government'• viewa or 
stand thereon. A Calling Attention Notice may be admitted 
straightaway by the Speaker in his discretion and the Government 
have to come forward with a statement. The matter ia normally nrited 
after the Question Hour. Although theN can be no debate at the time 
the statement is made, the members concerned may raise points for 
clarification and elucidation by the Minister. There is no bar also to 
a notice being given for a debate on the matter contained in the 
statement. 

Pr~ MetrUln'I' Reac,l,u,tioM: Specific matten are alao cti9CUWd 
through Private Members' Reaolutiona which are in the "1 m of 
substantive motions. Last two-and-a-halfboun of the sittincon 898l'y 
alternate Friday durini the session are devotedto Private Memben' 
Resolutiooa. Members aecuring priority in the ballot pt a chance to 
move such resolutions. 

Ruk 377 and Special M~ntiou: Another Indian procedural innofta. 
tion ia that oC Special Mentiona in &Qya Sabha or railio1 maUen 
under Rule 377 in Lok Sabha. Aceordina to tbia procedural derice a 
member who wiahee to brin, to the notice or the How any matter 
which ia not 8 point m order can do 10 it he hal pveD a notice tbereaf 
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in writing to the Secretary-General and the Speaker/Chairman has 
permitted him to raise such a matter in the House. While making the 
statement in Lok Sabha, a member has to confine to the text not 
exceeding 250 words approved by the Speaker in advance. 

Presidential Address: At the commencement of the first session after 
each General Election to Lok Sabha and also at the commencement 
of the first session of each year, the President addresses both the 
Houses of Parliament assembled together, and informs Parliament of 
the causes of its summons. The Address contains a review of the 
activities and achievements of the Government during the previous 
year and their policy with regard to important internal and current 
international problems,- besides a brief account of the programme of 
Government business for the session. The President may also other-
wise address either House or both Houses assembled together and for 
the purpose require the attendance of members. 

Petitions: Rules 160 to 169 of the Rules of Procedure and Conduct of 
Business in Lok Sabha lay down the procedure fer presentatioo of peti-
tions. A petition rouched in respectful, deoorous and temperate language 
may be addressed to the House and conclude with a prayer reciting t.he 
definite object. A petition has to be signed by the petitioner (s) and set out 
the full name and address of every signatory to the petition. Letters, 
affidavits or other documents are not to be attached to any petition. 
Petitions may be presented by member(s) or be forwarded to the 
Secretary-General. Every petition is, after presentation, referred to 
the Committee on Petitions. 

At the commencement of Lok Sabha, or from time to time, as the 
case may be, the Speaker nominates a Committee on Petitions. The 
term of office of the Committee is one year from the beginning of June 
till the end of May in the following year. The Committee consists of 
not less than 15 members, nominated in proportion to the strength of 
the parties and sroups in the House, so as t.o make it representative 
of all shades of opinion in the House. 

The Committee on PetitiODS examines petitions on Bills and on 
matters of general public interest and also entertains representations 
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on matters concerning subjects involvinc Government of India's 
responsibility. 

BUDGET IN PARLIAMENT 

TM B""6et: In our parliamentary system, control over both tuation 
and expenditure lies with the ~gislature but the right to initiate 
spending proposals vests in the Government. Thus, under Articles 
114, 204 and 265 of our Constitution, levying taxes and authorising 
expenditure are the prerogatives of Parliament while the initiative in 
regard to spending proposals rests with the Executive. Parliament can 
examine and oiticise the estimates and bas the power to reduce any 
demand for grant, but it may not increase the estimates. 

The Annual Financial Statement laid before both the Houaea of 
Parliament embodies the estimated receipts and expenditure of the 
Government of India in respect of the ensuing financial year. The 
estimates of expenditure are split up into what are called -Jlemanda 
for Grants· which are arranged Ministry-wile. Under each Demand 
the estimates are subdivided according to the categories of expendi-
ture included in the Demand. 

The Budget is preaented to Lok Sabha on such day as the Preaiden 
directs. By convention, the General Budget ia presented on the lat 
working day of February1 each year at 17.00 houra.2 The Budaet 
speech of the Finance Minister is in two parts, one part dealio1 with 
general economic and financial situation in the country and the other 
relating t.o taxation proposala. Simultaneously, a copy of the respectiw 
Budget is laid on the Table ofR,tjya Sabba.3 

The Railway Budpt is preaeoted by the Railway Minister IOIDe-
time in the third week of February4 uaually aft.er the Quution Hour. 

The Budpt is diacuued in two stages in Lok Sabha. Fimt. there ia 
the general diac:uuion when only the broad outliw of the Budaet and 
the principles and policies underlying it are diacuued. Diacuasion and 
voting on the Demands for Grants of individual Miniatries are taken 
up thereafter. The Ministries which are u, be diacuued on priority 
basis are selected by the Busineu AdVUIOI")' Committee each year. 
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However, demand& for some Ministries are not reached for diSCU88ion 
due to paucity of time. These are 'guillotined' which means that on the 
last of the allotted days the Speaker put& every question necessary to 
dispose of all outstanding matters in connection with Demands £or 
Grant.a. 'lb get over this situation, a proposal for the setting up of a 
system of budget committees for in-depth pre-voting scrutiny of the 
Demands for Grants for all the Ministries and Departments is under 
consideration, of the Rules Committee. 

Lok Sabha has the power to assent to, or refuse to give assent to, 
any Demand or even to reduce the amount of any grant sought by 

1 If on the Jut wortdna day al February the Houee i• not echeduled to meet, the Houe i• 
aummoned to meet 1pedfical)y at 5 p.m. on that day for pre.entation oft.he Genral Bu4eet. 
If the clay eo ftxed for preaentation of the Budaet ia aubaequent)y declared a public holiday, 
no chanp in \he elate of p1 e•ntatiDn ia macl&-LS. Deb .• 25.2.1960, c.230. A.ccantinc to the 
pn,viM11al calendar of litunp far the Eipth Seelion of the Eipt.h u,k Sabha, DD mtinl 
olthe Hau• WM fbred far Saturday. 28 February 1987, a cloecd holiday. Howeft!I, on the 
ffllll• of MinilUI' of Parliamentary Atraira, a sitting•• Rpeeially fiud at 17.00 houn on 
th• clay for~ oCthe General Buclaet for 1987-88. Acmrding)y, the General Budpt 
wu p,uen&ecl at 17.00 hn. OD 28 February, 1987-LS. Deb .• 28.2.1987, CA Bn. PL n. 
10.2.1987. Para 1486. 

In ur12. the General Budaet wu preeented on 16 March u the aeeaion alt.he Hau• 
mmmencecl in llaffh~ In 1976, the General Budaet •• p,ewt.ed an 15 MaKh. In 1977. 
the inlfl'im au..-••~on 38 March a 12.56 haun and the 6na1 Buclaet • 17 
June Jffl. (Source: M.N. Kaul and S.L. Shakclher (eda.), Procfiff oltd Prot:«lMn • 
~P.831) 

In 1990. the Geoenl Budaet wu pl'Wllt.edoo 19 Much 1990. ID 1992. the General Buclaet 
w .. ,......... an Saturday 29 February. t.haup it•• otherwiae a Putiame11W7 holiday. 

:i On the clay on which \he General Buclaet i• pneemecl Lok Sabha normally adjaam• far 
half-an.haur or• belo,e pie I ent.atioo of the BudaeL No Gthet-bwlinea can he taken up at 
the time ftxecl i,r pl'N8ntation or the Buct,et-LS. Deb .. 29.2.1968, c. 821. 

3 On 5 Mardi 197 5, the Miniater or Sta1.e for Finance apologia to Lok Sabha OD account oC 
pawent.ation of \he Gujarat Buct,et for 1976-76 in ~a Sebha before ita preaentation to 
Lok Sabha and explained the cim>matancea under which it wa done-L.S. Deb., 6.3.1915, 
a:. 7,68.62. 

4 1G 1961, 1982 and 1981 Railway and General~ wt!ft pn,een\ed twice. In 1971, lhe 
Budaeu wen p1 11m.ed OftCe hi tM Finl S11aion oltbe Fifth Lok Sabha on 28-and 14 March 
1171, ,........lwly, and apin in the Secoftd Seamon of the •1ft.h Lok Sabha OD M and 28 
May 1971, ,wpe,ctively. In 1917, the Buclpta ~ preeemecl onoe in the Finl S..iDn on 
28 March ol llw Sew11t.h Lok Sabha. 1971, and apin in \he Second Seeaion of the Sixth Lok 
Sabha on 11 and 11 June lffl, re.,_tiwly. In 1990. the Railway Rudaet fol' the year 
199()..91 wu preeented on 14 March. 1990. 
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Governmen~ In Rajya Sabha, there is only a general diacuuion on 
the Budget. It does not vote on the Demands for Grants. 

\bte on Account: As it is not poeaible for Lek Sabha to vote the 
Demands for Grants (General) before the financial year ends on 31 
March, Parliament is asked in March every year to vote usually two 
months' supply, approximately one-sixth of the total estimat.ed expen-
diture under various grants. This is done in order to keep the Govern-
ment functioning pending the voting of the final supply and allow the 
House sufficient time to discuss the Demands in detail. This is called 
Vote on Account, which is passed after the general discussion on the 
Budget is over. Usually, it is treated as a formal matter and is passed 
without discussion. · 

Usually Vote on Account is taken for only two months, but when it 
becomes n~sary, for example when the House ia to be ctiaaolved or 
a new House is constituted, Vote on Account may be taken for a lonpr 
peri~ say for about 3 to 5 months. In such a case, the Vote on Account 
may be allowed. 

The Finance Bill: ?inance em• means a Bill ordinarily intnMluced 
every year to give effect to the financial propoula of the Government 
of India for the following financial year and includes a Bill to pve 
effect to supplementary financial propoeala for any period. Finance 
Bill is introduced immediately after the pneentation at the Budpt. 
The introduction of the Bill cannot be oppoeed. The Appropriation Bill 
and Finance Billa may be introduced without prior circulation m 
copies to members. Scope of diacuuion on the Finance Bill ia vat and 
members can 4iacuu any action of the Government or India The 
whole administration comes under review. 

Procedure in reapect m the Finance Bill is the aame u in the caae 
of other Money Billa. 

The Appropriation Billa: After the Demanda for Gnmta have been 
passed by the House, a Bill to provide for the appropriation out of the 
Comolidated Fund of India of all moneys n9quind to meet the pant.a 
and the expenditure charpd on the Couolidated Fund or India ii 
introduced,. conaidered and paa1ed. Tbe introduction or IUCh a Bill 
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cannot be oppoeed. The scope of discussion is limited to matters of 
public importance or administrative policy implied in the grants, 
covered by the Bill and which have not already been raised during the 
discussion on Demands for Grants. The Speaker may require mem-
bers desiring to take part in the discussion to give advance intimation 
of the specific points they intend to raise and may withhold permission 
for raising such of the points as in his opinion appear to be repetition 
of the matters discussed on a demand for grant. Such advance intima-
tion must be given before 10.00 hours on the day the Appropriation 
Bill is to be taken into consideration. No action is taken on intimations 
received after 10.00 hours. 

No amendment can be proposed to an Appropriation Bill which will 
have the etrect of varying the amount or altering the destination of 
any grant so made or of varying the amount of any expenditure 
charged on the Consolidated Fund of India, and the decision of the 
Speaker as to whether such an amendment is admissible, is final. An 
amendment tD an Appropriation Bill for omission of a demand already 
voted by the Houae is out of order. 

In other respect., the procedure in respect of an Appropriation Bill 
ia the same aa in respect of other Money Bills. 

SllppktMnta.ry I Excn1 Grants: No expenditure in e~ of the sum 
authorised in the Budget by Parliament can be incurred without its 
aanction. If the amount authorised to be expended for a particular 
eervice for the current financial year is found to be insufficient for the 
purpoeea of that year or when a need has arisen during the current 
financial year for supplementary or additional expenditure upon some 
«new aervice, not contemplated in the Budget for that year, the Presi-
dent cauaee to be laid before both the Houses of Parliament another 
statement abowi.ni the estimated amount of that expenditure. If any 
money bu been apent on any aervice during a financial year in excess 
of the amount granted for the aervice for that year, the President 
cauw to be pa wntecl to Lok Sabb• a demand for such exceu. All 
cuea inVOMDI auch exce11ee are broupt to the notice of Parliament 
by the Comptroller and Auditor-General through his report on the 
Appropriation Accounta. Tbe •~••• are then examined by the 
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Public Accounts Committee which makes recommendations regarding 
their regularisation in its report to the Houae. 

The Supplementary Demands for Grants are presented to and 
'passed by the House before the end oC the financial year while the 
demands for excess grants are made after the expenditure bas actual-
ly been incurred and after the financial year to which it relates has 
expired. Copies of the Books of Demands for Suppleipentary or Excess 
Grants, received from the Ministry of Finance, are made available to 
members &om the Publications Counter after the presentation of such 
demands. 

Supplementary and Excess Grants are regulated by the same 
procedure 88 is applicable in the case of Demands for Grants of the 
main Budget subject to such adaptation, whether by way of modifica-
tion, addition or omission, 88 the Speaker deems necessary or ex-
pedient. 

The discussion on the Supplementary Demands for Granta is con-
fined to the items constituting the same and no di8CU88ion can be 
raised on the original grants nor on the policy underlying them. In 
respect of schemes already sanctioned in the main Bud,et, no 
discuaaion on any question of principle or policy is allowed. Aa 
regards demands for which no sanction baa been obtained, the 
question or policy has to be confined to the itema or expenditure on 
which the vote of the House is aoucht. General ,rievaocee cannot 
be ventilated during diacuaaion on a Supplementary Grant. A mem· 
ber can only point out whether the Supplementary Demand is 
necesaary or not. 

During diacuuioo on Eseeu Demands for Granta, members can 
point out bow money baa been apent unnece11aril7 or that. it oua)it 
not to have been spent : beyond this the.re is no ICC,pe for pneral 
mlCWllioD or for ventilation of grievaocee. 

Cut motions to Supplementary or Esce11 Demanda for Gran ta must 
relate to the auJiect matter of tbe Supplementary or Eaceaa Demaoda. 
Cut motions which are estnoeoua to tbe aullect matter a aucb 
demanda an out o( order. 
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The enormous range and complexity of administrative action of a 
modem government make it imperative that Parliament should have 

' its own mechanism and means for adequate parliamentary ..,urveil-
lance of administration. Parliament seeks to ensure this, among other 
things, through the device of parliamentary committees. First, in 
Parliament of India, as in many other Parliaments, the work done is 
not only varied in nature, but considerable in volume. Since the time 
at the disposal of the House is limited, it cannot give close considera-
tion to all the legislative and other matters that come up before it. 
Secondly, review of administrative actions and scrutiny of numerous 
and complicated legislative proposals, subordinate legislation, etc., 
are hardly possible on the floor of the House. Thirdly, the Committee 
atmosphere is more suited for any in-depth and, so far as possible, 
non-partisan examination of matters away from the glare of publicity. 
Accommodation of differing points of view and compromises through 
give and take, etc., are easily achieved in Committas. 

A good deal of the business of Parliament is actually transacted in 
the Committees. Both Houses of Parliament have a similar Commit-
tee structure, with a few exceptions. Their appointment, terms of 
office, functions and procedure for conducting the business, are also, 
more or leu, similar and are regulated under the provisions of the 
Rules made by the two H()uses under Article 119(1) of the Constitu-
tion. 

In Lok Sabha, a parliamentary Committee is defined as the one that 
(i) is appointed or elected by the House or nominated by the Speaker, 
(ii) is working under the Speaker's directions, (iii) presents its report 
to the Houee or the Speaker and (iv) bas its Secretariat provided by 
Lok Sabha Secretariat. Broadly, Parliamentary Committees are of two 
kinds-Standing Committees and ad-hoc Committees. The former are 
elected or appointed every year or periodically and their work goes on, 
more or less, on a continuous basis. The latter are appointed on an ad-
hoc baaia as need arises, and they cease to exist, as soon as they 
complete the task assigned to them and submit their reports. 

Standing Comnutlfta: Among the Standing Committees are the 



82 THE UNION AND STATE LIGJSLA'n.JRBS IN INDIA 

three Financial Comrnitteea-Committeea on Estimate&, Public Ac-
count. and Public Undertakin,a. Theae three financial Committees 
conatitute by far the most potent parliamentary mechanism for eft'ec-
tive financial accountability of administration and legislative over-
aighl Belidee, three Subject Committees, namely, the Committee on 
Agriculture, Environment and Foresta and Science and 'lechnoloa 
were aet up in the Eighth Lok Sabha to ensure greatA;r administrative 
accountability to Parliament and enable better parliamentary 
acrutiny of the demands for grant.a as well as working of the concerned 
y· . ~-)DJ8waca. 

Eatimata Comnaittft: The Estimates Committee conaiata of 30 mem-
ben elected by Lok Sabha. It examines the estimates of the various 
Mlllll81tne· ta1 nta of Government of India and augesta any 
eeonnmiea and improvements in organisation and efficiency conaia-
tent with the policy underlying the estimate&. The Committee may 
alao augeat alternative policies in order to bring about efficiency and 
economy in administration. The Committee inquires into any ICbeme, 
or other activity undertaken by the Union Government involving 
eq,enditure from the Conaolidated Fund of India. The Committee baa, 
therefore, become an effective instrument of inquiry into the function-
ing oC the Government of India. 

~ Atmunt., Commiltff: The Public Account& Committee, set up 
initially in 1921, consiata of22 members from both Houaee 15 elected 
by Lok Sabha and 7 Ratjya Sabha. The Committee acrutiniw the 
expenditure of the Government to see whether the moneys voted by 
Parliament were directed by t.be Government to the intended pur-
poaea and spent prudently and economically. The PAC bu an impor· 
tant advantap in that it baa fully verified data in the Audit Reports 
oftbe Comptroller and Auditor-General on various Departments and 
Miniatriea of the Govemmenl The uaiatance of tbe C. & AG ,reatly 
facilitate. the Committee'• task. Com.mencina Crom the Fourth Lok 
Sabha, a pr8ctxe baa been evolved tD appoint a member from the 
opposition partyllJ'OUp aa the Chairman oft.his Commit.tee. 

Publk ~rtaJ&uw, Committft: The Committee on Public Under· 
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.. ~ 
j~talrinp now compoeed of 22 memben, U from wk Sabha and 7 Crom 
-!·Ritjya Sabha, waa first conatituted in J964. It namjnes in the context 
t~-of the autonomy and efficiency or public undertakinp, whether the 
f ' affair& of the undertakinga are being managed with efficiency so as .to 
t : achieve their underlying objective. The task or the Committee has i been greatly facilitated lince 1969 by the setting up of the Audit Board -ii whoae reports contain factually verified data on the working of the 

I undertakings. 

, Subject Committees: The ambit of work of the Subject Committees is 
·j detailed and comprehensive. They will examine such of the activities 
:r,~ of the concerned Ministries as may seem fit to them. These Commit-
Ji tees function on a continuous basis while keeping a close watch on the 

,,l~ ~ issues concerning the working and functioning of all the Ministries :1:% concemed with the Subjects covered by the three Committees. They 
.; undertake a conCUJTent scrutiny of the functioning and activities of 
; .- the Ministries/Departments with which they are concerned and take 

~ 

up for fuller examination subjects of topical interest as they arise after 
detailed staff studies. Functioning more or le88 on the pattern of the 
Eatirnatea Committee. the new Subject Committees may ensure that 
overlapping with other Committees, particularly the Estimates Com-
mittee and the Committee on Public Undertakings, is avoided. Dif-
ferences, if any, between the new Committees and the existing 
Committees are settled by discuaaion between the Committee Chair· 
men concerned or referred to the Speaker for his decision who may 
like to place the matter before the Rules Committee or the General 
Purpoeea Committee as he deems fit. 

Other Standine Committ.ees are: 
(i) Committees to inquire: The Committee on Petitions and the 

Committee of Privileges. 
(ii) Committees to scrutinise: The Committee on Government As· 

surances; the Committee on Subordinate Legislation; and the 
Committee on Papers laid on the Table. 

(iii) Committees relating to the day-to-day business of the House: 
The Business Advisory Committee; the Committee on Private 
Members' Bills and Resolutions; the Rules Committee and the 
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Committee on Abeence of Mem.ben Crom the eittinp of the 
Houae, Lok Sabha. 

(iv) The Committee on the Welfare of Scheduled Castel and 
Scheduled 'lnbes. 

( V) CoJDmitteea concerned with the prori8ion rA faciJiti• to mem• 
hers: The General Purpoaee Comm.itt.; and the Houae Com-
mittee. 

(vi) The Joint Committee on Salaries and Allowances of Members 
of Parliament. 

(vii) The Joint CommitU9e on Offices of Profit, and 
(viii) The Library Committee. 

Ad-hoc Committees: Such Committees may be broadly clauified 
under two heads: 

(a) Committees which are constituted from time to time, either by 
the two Houaee on a motion adopted in that behalC or by the 
Speaker/Chairman to inquire into and report on apecific sub-
jects, and 

(b) The Select or Joint Committees on Billa which are appointed to 
consider and report on particular Bills. 

These Committees are distinguishable from the other ad-hoc Com-
mittees inasmuch as they are concerned with Billa and the procedure 
to be followed by them is laid down in the Rules of Procedure and the 
Directions by the Speaker/Chairman. 

PARLIAMENTARY PRIVILEGES 

The term 'Privilege' refers to certain rights and immunities enjoyed 
by each House of Parliament and its Committee& collectively, and by 
the members of each House individually without which they cannot 
discharge their functions efficiently and effectively. The object of 
Parliamentary privilege is to safeguard the freedom, the authority 
and the dignity of Parliament and to ensure that its Houaea, Commit-
tees and members can function freely, without any obstruction, 
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~ ';,} hindrance or interference. Parliamentary privileges are extended to I ·~ individual memben because the House or its Committees cannot r perform their functiona without unimpeded use of services-~( its 
f memben. But, privileges exist only insofar as they are necessary for 
f discharge of parliamentary duties; they do not place members above 
f other cituens in the eyes of law nor do they exempt members from 

obligations which apply to other citiz.ens. 
A question of privilege may be raised in the House only after 

obtaining the consent of the Speaker. A member who wishes to raise 
a question of privilege is, therefore, required to give notice in writing 
to the Seaetary-General, before the commencement of the sitting on 
the day the question is proposed to be raised On receipt of the notice, 
the matter is considered by the Speaker who may either give or 
withhold his consent to the raising of the question of privilege in the 
House. The member concerned is then informed of the Speaker's 
decision. 

After the Speaker has given consent to the raising of a matter in 
the House as a question of privilege, ~e member who tabled the notice 
has to ask for leave of the House to raise the question of privilege. 
When called by the Speaker, the member concerned is permitted to 
make onl; a short statement relevant to the question of privilege. If 
objection to leave being granted is taken, the Speaker requests those 
member& who are in favour of leave being granted to rise in their 
placea. If twenty-five or more members rise accordingly, the House is 
deemed to have granted leave to raise the matter and the Speaker 
declares that leave is granted, otherwise the Speaker informs the 
member that he does not have leave of the House to raise the matter. 

After leave is granted by the House for raising a question of 
privilege, the matter may either be considered and decided by the 
House itself, or it may be referred to by the House, on a motion made 
by any member, to the Committee of Privileges for examination, 
investigation and report. The usual practice is to refer the matter of 
complaint to the Committee of Privileges, and the House defers its 
judgement until the report of the Committee has been presented. 
Ultimately, the question whether a matter complained of is"actually 
a breach of privilege or contempt of the House is entirely for the House 
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to decide, as the House alone is the master of its privileges. 

The Committtt of Privil,ges: At the commencement of a new wk 
Sabha and thereafter from ti.me to time, the Speaker nominates the 
Committee of Privileges consisting of not more than fifteen members. 
Usually, the Committee is reconstituted each year along with other 
parliamentary committees of Lok Sabha. In constituting the Commit-
tee, the Speaker takes into consideration the clai~, interests and the 
strength of various parties and groups in the House so that the 
Committee is fully representative. The Minister of Parliamentary 
Affairs and the Minister of Law are generally included in the Com-
mittee. The Deputy Speaker, when a member of the Committee, 
functions as the Chairman of the Committee. 

It is the duty of the Committee to examine every question of 
privilege referred to it, determine with reference to the facts of each 
case whether a breach of privilege is involved and, if so, the nature of 
the breach, the circumatancea leading to it, and make such recommen-
dations as it may deem fit. 

Legislative Privileges and Courts: The courts of law in India have 
recognised that a House of Parliament or a State IAgislature is the 
sole authority to judge as to whether or not there has been a breach 
of privilege in a particular case. As regards exclusive control of 
either House over its internal proceedings, Article 105(2) 1pecif:ical-
ly bars the jurisdiction of courts of law in respect of anything aaid 
or any vote liven by a member in Par~iament or any Committee 
thereof. 

When some members of the House were given notice to appear 
before the Supreme Court either in person or by an advocate, a 
question of privilege was raised. The members concemed were 
directed by the Speaker to ignore the notice and the Attorney· 
General was asked to bring to the notice of the Court that -what is 
contained in the case is something which is covered by Article 105 
of the Constitution•. On some observations having been made by 
the Court with regard to the stand taken by the House inasmuch 
as the members had not been served with a "summons" but only a 
'notice of lodgement' had been sent to them. the matter was again 



THE PARUAMENT OP INDIA 67 

discussed in the House. Thereupon, the Speaker ruled: 

Whether the Court i11ue1 a summons or a notice don not rnake 
any difference to us. tntimat.ely, the privileges of the Home are 
involved when memben are asked to defend themeelvea for what 
they said in the House. 

When one of the members who had been served with the notice of 
lodgement of appeal by the Supreme Court expressed a desire to go 
and defend himself in the Court, the Speaker observed: 

. .... If Mr. Salve appears before the Court, fully knowing 
Article 105, I think we will have to bring a privilege motion 
against him. 1 

Similarly, when summons was received from the Court, requiring 
the Chairman, Public Accounts Committee, to appear before the Court 
to answer all material questions to certain observations made in the 
71st Report of the Committee(5th LS), the Speaker observed that 'Aa 
had been the practice of the House, he was asking the Chairman of 
the Committee to ignore the summons and not to put in any ap-
pearance in the Court. However, he was passing on the relevant 
papers to the Minister of Law for taking such action as he might deem 
fit to apprise the Court of the conect constitutional position in this 
regard.'2 

SERVICING OF PARLIAMENT 

The &cretary-<hneral: Each House of Parliament has a Secretariat 
of its own headed by the Secretary-General. The Secretary-General 
performs a dual role. He is appointed as the Secretary-General, I.Dk 
Sabha and as the Secretary-General, Lok Sabha Secretariat. In the 
former capacity, the Secretary-General is the Chief Adviser of the 
Speaker, the House, the Committees and the members. He is an officer 
of the House along with the Speaker and the Deputy Speaker and is 

1 L.8. Deb. 22.4.1970 cc. 235,-69. 
2 /bid., 1.8.1975, CIC. 4-5. 
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charged with certain specific functions and responsibilities under the 
Rules of Procedure and Conduct of Business in Lok Sabha In the 
latter capacity, the Secretary-General is the head of Lok Sabha 
; Secretariat and works under the overall control of the Speaker. The 
position of the Secretary-General in Rajya Sabha is similar. 

The Secretary-General is a permanent officer of the Seaetariat of 
the House and a continuing link in the changiog composition of 
succeeding Houses. He is choeen and appointed by the Speaker 
usually after informal consultation with the Leader of the House and 
the Leaders of larger Opposition parties/groups. He is the repository 
of the accumulated wisdom of the culture. traditions and precedents 
of the House. 

He is unconnected with politics and so is impervious to any kind of 
external pressure or political influence. In order that he may perform 
his duties with 7.881 in the public interest, sufficient aafeguards are 
provided to give him security of service and independence. He ia 
answerable only to the Speaker and his action cannot be diacusaed 
either inside or outside the House. 

The Secretary-General ia the adviser to the Speaker in the matter 
of exercise of all the powers and functions that belonc to the Speaker, 
and to the House through the Speaker. He occupies a aeat just below 
the desk or the Speaker in the pit of Lok Sabha Chamber during the 
sittings m Lok Sabha. Even when not physically preaeot in the Houae 
at any given moment, be ia always cloee by and constantly available 
for consultation. In the courae of the diacuaaion. the Speaker on many 
an occasioo baa to take a decision and given bis rulin1 in caees 
involving interpntation of the Rules or precedenta, and the advice 
offered and the opinions expre11ed by the Seaetary-General in that 
behalf are of conaiderable importance. When aome doubt baa to be 
resolved er a Rule hu to be interpreted, the Secretary-General, with 
his experience and lmowledp of parliamentary precedenta. etc., is 
able to 1ugeet to the Speaker the moat appropriate eolution, accord· 
me to the beat oChia capacity. It ia, however, entirely up t.o the Speaker 
to accept or reject the advice given by the Secretary-General and once 
a decision ia taken and/or nilinr given, the Speaker takee full re1pon· 
libilihr f'or • 'L.-.,, IDC ume. 
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Some of the parliamentary duties of the Secretary-General are laid 
down in the Rules of Procedure and Conduct of Business in Lok Sabha 
but many others are performed by practice and convention. The first 
business of the Secretary-General is to issue, on behalf of the Presi-
dent, a summons to each member to attend a session of the House. 
The Secretary-General keeps a Roll of Members of the House which 
must be signed, in his presence, by every newly-elected member before 
taking his seat. He sends to every member notice of the date for the 
election of the Speaker and the Deputy Speaker, the date in the former 
case is fixed by the President and in the latter by the Speaker. He 
receives notices in writing which any member may give proposing 
names for these offices. 

The Secretary-General is responsible for arrangement. of Govern-
ment business in such order as the Speaker may, after consultation 
with the Leader of the House, determine, and for the preparation of 
a List of Business for the House for each day of the session. Every 
notice required by the Rules has to be given by members to the 
Secretary-General, e.g., notices of questions, motions, resolutions, 
questions of privilege, adjournment motions, matters of urgent public 
import.an~ for short duration di8CU88ions, etc. The Secretary-General 
circulates to each member a copy of every list of business, bulletin, list 
of amendments, notice or other paper which is required by the Rules 
to be made available for the use of members. 

The Secretary-General receives petitions, documents and papers 
addreaaed to or intended for the House. Communications from Mini-
sters and suggestions, memoranda and representations, etc., from 
individuals or aaaociations in respect of matters pending before a 
parliamentary committee are also addressed to the Secretary-
General. He iaauee passes for admission of visitors to the galleries. He 
cauaee to be prepared minutes, a11mmaries and verbatim record of the 
proceedinp of the House at each of its sittings and have them printed. 
He baa the custody of all records, documents and papers of the House, 
ita Committees and its Secretariat, and does not permit any such 
paper to be taken out from Parliament House without the permission 
of the Speaker .. 

Any meuap from Lok Sabha to be communicated to R,tjya Sabha 
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is signed by the Secretary-General. On receipt of any message from 
Rajya Sabha he reports it tD the House if it is in session and forwards 
it to each member if the House is not in aeuion. All Bills to be 
transmitted or returned tD Rajya Sabha are certified by the Secretary-
General. In case of urgency, he also authenticates Bills, in the absence 
of the Speaker, before these are presented to the President for assent. 

In his capacity as the administrative head of th~ Secretariat, the 
Secretary-General exercises the powers vested in the Speaker, includ-
ing the determination of strength, method of recruitment and 
prescription of qualifications, etc., for the various categories of posts. 
He is the appointing, punishing and appellate authority for certain 
classes of officers. The rules of conduct of descipline and control over 
the officers and staff of the Secretariat are enforced by the Secretary-
General. He also exercises financial powers and initiates Budpt 
propoeals relating to Lok Sabha and the Secretariat. The Seaetary-
General is the accounting officer for the money sanctioned by the 
House for expenditure under the Demands for Granta of wk Sabha 
and the Lok Sabha Secretariat. 

In order that the parliamentary system funct.iona effectively and to 
keep the members of both the Houaee fully informed of the day- to-da:, 
developments in India and abroad, an up-to-date. well· equipped and 
efficient Library and Referenc:e, Research, Documentation and Infor-
mation Service functions under the overall auperriaion and pidanee 
of the Seaetary-General, Lok Sabha. Similarly, in order to provide 
necessary opportunities of training, orientation and atudy in par-
liamentary inatitutiooa and procedures. a Bureau of Parliamentary 
Studies and 'A-sining also works under the overall control and 
guidance ~the Secretary-General, Lok Sabha. 

The Seaetary-GeneraJ of l.ok Sabha ia u~w Secretary-General 
of the Indian Parliamentary Group. The C,omennee and Prot.ocol 
Diviaion which aenes memben m both the Rouw ai.o functionl 
under the control of the Secretary-General. Lok Sabba 

The preaeribed ap « aupenumuation far Secretary-General ia 58 
,ean. Table 12 giwe the tenure« 1uca11ive Seaetariea/ Secretariee-
General, u,k Sabha. 
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Table 11: Suocellive Beada of the Lok Sabha Secretariat 

s. Nam• rA tlw SUCCNlive l>Nipation 'lltnure 
No. Seeretari....O.neral 

Prom To 
1. Shri M.N. Kaul Secretary 2".7.1947 1.9.1964 
2. Slui S.L. Shakdher Secretary 1.9.1964 12.11.1973 

Secretary-General 12.11.1973 18.6.1977 
3. Shri Avtar Singh ltikhy Secretary 18.6.1977 21.12.1983 

Secretary-General 22.12.1983 31.12.1983 

"· Dr. Subhaah C. Kaahyap Secretary-General 31.12.1983 20.8.1990 
5. Shri K.C. Raatqp Secretary-General 10.9.1990 31.12.1991 
6. Shri C.K. Jain Secretary-General 1.1.199'2 till date 

The Secretariat: The Constitution provides for a separate Secretariat 
for each House. The story of a separate Legislature Secretariat inde-
pendent of the e~tive government goes back to some sixty years. 
In August 1925 when Shri Vithalbhai Patel was elected Speaker 
(President), he along with several other members of the House, felt 
that the independence of the elected Speaker was prejudicially af-
fected by the Secretary of the Assembly being the Secretary of the 
Lepllative Department under the Government of India. Soon after 
he aasumed charge of hie office, Speaker Patel convened a Presiding 
OOicera' Conference in January, 1926, which passed a resolution 
advocating the creation of a separate office for the Legislative Assemb-
ly, independent of and unconnected with the Government. The matter 
was immediately refened to the Government for consideration and 
action. As the Government did not take any action in the matter for 
more than a year, Shri Patel, on his re-election as Speaker, presented 
to the Government a scheme on 17 August 1927, embodying concrete 
propoea)a for setting up a separate department or office for the 
~gislative Assembly. The Government of India forwarded this 
scheme to the Secretary of State for India but he did not accept the 
views of Speaker Patel in certain matters which the latter considered 
vital. The Speaker, the~fore, submitted his proposal for consideration 
direct to the House and made the emphatic declaration that "As an 
elected President (Speaker) I am responsible to the Assembly and to 
no other authority.• On 22 September 1928, Pandit Motilal Nehru 
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moved a reaolution in the Houae that a eeparate Auembly Depart-
ment be constituted. The resolution waa adopted unanimously. 

, Under the provisions of the Indian Independence Act, 1947, the 
legislative functions of the Central Legislature were taken over by the 
Constituent Assembly of India. There waa, however, no chaop in the 
nomenclature of the Legislative Assembly Department which later 
became the Secretariat of the Constituent Aasembly (Legislative). 
With the coming into force of the Constitution and the creation of 
Provisional Parliament on 26January 1950, the name of the Depart-
ment was changed to -Parliament Secretariat". 

When the Council of States and the House of the People were 
constituted as the two Houses of Parliament, in 1952, the 'Parliament 
Secretariat' became the Secretariat of the House of the People and 
retained its nomenclature. A separate Council of States Secretariat 
was set up. The erstwhile Parliament Secretariat waa renamed as 
'Lok Sabha Secretariat' by an announcement made by Speaker 
Mavalankar in the House on 13 May 1954. Simultaneously, the 
Chairman announced the renaming of the Council of State, 
Secretariat aa 'Rajya Sabha Secretariat'. 

The work mthe two Secretariata may be divided under the followini 
broad heads on a functional basis: 

1. u,gislation and other work connected with the Busineas oCtbe 
House 

2. Parliamentary Committees 
3. Works, general administration, establishment and personnel 
4. Parliament Library, Reference, Research, Documentation and 

Information 
5. Verbatim Reporting, Secretarial and Stenorraphic Service 
6. Simultaneous Interpretation Service 
7. Editorial and Translation 
8. Printin&, Publicationa and Sales 
9. Stationery, Stores. Distribution and Records 

10. Conferences and Protocol 
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11. Security and Sanitation 

The Sea:etariata or Lak Sabha and RsJya Sabha have been housed 
in a aeparate building known aa Parliament House Annese, although 
aome olthe Branches closely connected with the busineas of the House 
are 1till operating from the main building of Parliament House. 

Over the past four decades, the Library as well as Research and 
Reference Service for members have gradually developed into what is 
now known as the integrated Parliament Library and Reference, 
Reaearch, Documentation and Information Service, more familiar by 
its acronym LARRDIS. The present set-up and nomenclature is the 
result of major functional reorganisation of the Secretariats of the two 
Houaee of Parliament brought about during 197 4-1975. LARRDIS 
thou,h administratively under wk Sabha Secretariat, caters to all 
the information requirements of members of both Houses of Parlia-
ment--Lok Sabha and Rajya Sabha:. With the strength of nearly 200 
reaearchera, prof eaaional and secretarial staff, LARRDIS is housed in 
Parliament building itaelf. 

Aa ita name suggests, LARRDIS today functionally provides 
Library, Reference, Reaearch, Documentation and Information ser-
vices to the members of Parliament. 

library Service 

Indian Parliament bas been conscious of the vital information require-
ments of ita members right from the beginning. The seeds of the 
preaent-day Parliament Library were sown as early as in 1921 during 
the Central Legislative Assembly days. It is thus just over seventy 
:,ears old aa compared to the US Congress Library which is almost 
200 years old and the British House of Commons Library, over 170 
years. Though small in size initially, it was set-up with the express 
purpose of providing information to the members of the# Central 
Lesialative A.aembly. Up to the independence of the country, there 
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waa a slow but at.eady increue in the collection of the Library. 
HoWPW, immediately after independence, with the Constituent Aa-
aembly involved in the draftinl o( the Conatitution, there WU a 
bonaiderable growth in ita collectiona. 

Since 1950, there has been a systematic expansion or Parliament 
Library's collection, both quantitatively and qualitatively. A humble 
beginning was also made by setting up a Members' Reference Service 
within the newly set up Research and Reference Branch which ini-
tially functioned independent of Parliament Library. Faced with the 
increasing demands of a nascent democracy, concerted efforts were 
made during the period 1950-1955 to further consolidate the Library 
by increasing the purchase of books and entering into exchange 
arrangements with various institutions and organisations in India 
and abroad. Soon, our Parliament Library became a repository 
Library.for the publications of UN and its all allied agencies and also 
started receiving the official papers from various countries. Thia 
eip&nsion, necessitated the reorganisation of the Library in sub-
sequent yeara-first in 1956 then 1966 and again in December 1974, 
with a view to further strengthening the various services extended to 
members. 

Parliament Library pffilelltly baa holdings of about one million 
volume m boob, debates of Indian Parliament~ State Lepalaturea of 
India and foreign Parliaments, reports of Central and State Govern-
ments and United Nations and ita Agencies, Guettea of Central and 
State Government.a and other documents, including period.icala and 
publicationa brought out by U>k Sabha Secretarial With a budget of 
Ra. 1.2 million it ia one of the finest and richest repoaitoriea in the 
country. Pi eeently, it receives 195 newspapers from different parts of 
the country and the world. Of these, 181 newspapers are from India 
itself. There are 35 English dailies, 40 in Hindi and 106 in difl'erent 
regional languages of India Foreign newspapers are received from 
UK USA, Pakistan, China. Singapore, Sri Lanka, Indonesia, Af. 
ghani1tan, Malaysia and Nepal. Parliament Library aleo receives 
regularly 842 periodical&-579 published in India and 263 from 
abroad. Of the 263 foreign periodicals. the UN and it.a Agencies 
account for 59 and the rest are from different countries. As for the 579 



THE P ARI.JAIIENT OF INDIA 75 

Indian periodicals, 403 are in English, 94 in Hindi and the reet 82 in 
various regional languages. 

Parliament Library has extensive exchange arrangements with 124 
governmental and non-governmental institutiODS in India and 73 
institutions abroad which supply their publications in exchange for 
publications brought out by Lok Sabha Secretariat. It is alao a 
depository Library for all unrestricted publications of the United 
Nations and its allied agencies. 

All Ministries and Departments of the Government of India includ-
ing their attached and subordinate offices also supply copies of their 
publications, reports, etc., to Parliament Library. Copies of the Guet-
tes, Budgets and reports published by State Governments are also 
received and added to the holdings of the Parliament Llbrary. With a 
view to keeping the members apprised of the latest additions to the 
Library the Library Division brings out regularly a monthly publica-
tion called Parliament Library Bulletin. 

As a mark of respect to the memory of Mahatma Gandhi the Father 
of the Nation, and to make available all the works by and on the 
Mahatma at one place, there is a separate section called Gandhiana. 
The section contains about 1665 books in Hindi. English and several 
other Indian regional languages. Similarly, Parliament Library also 
has a separate section, exclusively devoted to the first Prime Minister 
and architect of modern Indi, Jawaharlal Nehru, which contains 
books on and by Nehru, all located at one place. 

Parliament Library has also laid emphasis on developing its Indian 
Regional Languages collections. A separate wing containing M000 
holdings in various Indian languages has been carved out in the 
Library. , 

Library Committee 

A Library Committee is constituted every year by the Speaker, Lok 
Sabha, to advise him on all matters concerning the development of 
the Parliament Library. The Committee consists of six members from 
Lok Sabha and three from Rajya Sabha, nominated by the Presiding 
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Ofticera of the reapective Houaee. The Deputy Speaker of Lok Sabha 
is the a-o/fkio Chairman of the Library Committee. 

Computerlaed Information Senlc,e 

Information handling has eaaentially three upecta: collection, stor-
ing and retrieval. As the quantum ofknowledp grows·, the number of 
information recorda also cor1 espondingly increwa. Handling of this 
vast magnitude of information with conventional manual methods, is 
a ftl'J complex activity. In modern times, information scientists have 
embarked upon the development of a new information technology. 
1bday, all around the world, computers are being used in Library 
bousebeping functiOD8 like acquisition, cataloguing, circulation con-
trol, aerials control, information storage, retrieval, content an.alyaia 
and dieaemination. 

For the purpoae of introducing autamation in Parliament library, the 
computer-baaed inbmatioo retrieval ayatem named PARI.JS (Parlia-
ment Library Information System) waaatarted in December 1985 with 
the help of the Nati<mal Informatica ~tn (NIC). 

PARLIS waa designed within the Library for the benefit of Members 
of Parliamenl It ia a databue of subject indesed references to Par-
liamentary information. The databue is created by the Library's 
Computer Centre. The data ao Car stored for on-line retrieval relates 
to subject index referencea of eelect questions and anawers and 
various other kinda of buaineu, i.ncluding Government and Private 
Members' Billa in Lok Sabha and Ratjya Sabha from 1985 onwards; 
diacuaaiona in the Constituent Aaaembly on different Articles and 
Schedules of the Constitution of India; decisions and observations 
from the Chair from 1952; the reports of the Parliamentary Commit-
tees such aa the Public Accounts Committee. Estimates Committee, 
Public Undertakinp Committee, etc.; the profilee of members of the 
Eighth, Ninth and Tenth Lok Sabhu and of Rajya Sabha from 1986 
onwards; the IOcio-economic background of memben of First to 'Ienth 
lDk Sabhaa; details of Presidential and Vice-Presidential elect.ions 
from 1952 onwards diacuuiona on Five-Year Plana in IAk Sabha and 
RIQya Sabha from 1951; Council of Ministers-Ministry-wise and 
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name-wise from 1947, etc. Aleo available for on-line retrieval are some 
of the statistical data on difTerent areas of economy such aa the 
country's Growth Rate, ita Foreign Trade, Plan Outlays for Public 
Sector, Per Capita Net Domestic Product, Per Capita Plan Outlay, 
Fertiliser Production, Imports and Consumption, Number of Job 
Seekers registered with Employment Excbangee, Power Generation, 
Performance of Railways, etc. 

Microftlmin1 Unit 

Parliament Library has a large collection of old debates, magazines, 
reports and other rare publications. Witb a view to preserving them 
for reference over a long period, a full- fledged Microfilming Unit was 
set up in Parliament Library in 1988. The Unit is at present equipped 
with moet modem microfilmers, cameras, proce8801'S, duplicators and 
microfilm readers-cum-printers. There is al8o a Computer Assist.eel 
Retrieval (CAR) system for the retrieval of microfilmed documents. 
Over six lakh documents have already been microfilmed by the Unit 
since its inception. Duplicate copies of the microfilm rolls of debates 
of Central Legislative Assembly, Council of States, Constituent As-
sembly, Lok Sabha and Rajya Sabha are now kept in the Library 
( Ground Floor) for viewing on the microfilm reader by members. 

Audio-Visual Unit 

Computers, films, videos, etc., are increasingly becoming normal 
elements of our Library culture and their products contribute to our 
knowledge and general worldview. Video News Magazines covering 
important national and international events in different areas of 
politics, economics, law, etc., are brought out regularly by various 
organisations and agencies. Taking into consideration the information 
value of such audio-visual magazines, Parliament Library has set up 
during the beginning of this year, an Audio-Visual Unit for use and 
reference by members of Parliamenl 1.aoguage learning courses also 
form an integral part of the audio-visual collection. 

'Ielecasting of parliamentary proceedings bas become a reality now 
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in our country with the Doordanhan brinaina various parliamentary 
activities such u President's Addreu to Memben of both the Houaee 
of.,Parliament, preaentatioo of General Budget and Railway Budget, 
Question Hour, ctiacuaaion on Demands for Granta of various Mini-
stries, etc., to the milliona of bousebolda throueh the small ec1een. 
Keeping in view the archival value of these recordinp for future 
parliamentarians, the Press, scholars and academics we have decided 
to keep a video oopy of each of these proa!edings in our Audio-V1Sual 
Unit. There are also proposals to acquire video copies of the proceed-
ings of Parliaments of other countries too in exchange for the cassettes 
produced by us. 

Memben' Reference Serriee 

This is perhaps one Service which is the most aought-after by mem-
bers, especially during session days. It supplies, on demand, factual 
and objective information to Members of Parliament, Presiding Of'-
ficen and Committees on various subjects. The Service is manned by 
Reference Oflicen who attend to m&mbers' reference broadly on the 
subject areas allotted to them. 

While the Officers and Staff of the Reference Service are hard 
pressed for timely disposal of references especially when Parliament 
is in session, they get some breathing time during the inter-aeasion 
days. This time is devoted m the preparation of BacqroUDd Nota, 
Information Bulletins and Fact-Sheets on subjects of contemporary 
interest and on topics which are likely to come up for legislation or 
discussion through other devices during the forthcoming aeuion. Thia 
reference work is done in anticipation of the reference requirement of 
the me.._. of the two Houses and becomes very handy and useful 
for the memben. 

There is also a system of making Study Bow on aubjeda m topical 
int.eresL Each of these boxes oontain the relevant literature auch as 
books, reports and articles, etc. These boxes are placed in the 
Members' Reading Room i.n Parliament Library for reference an~ 
consultation by members at their convenience. 
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One of the principle adjunct.a of a Library is the Documentation 
Service. In Parliament Library, it was started in 1975. It indexes and 
prepares annotations of important boob, ieports and articles appear-
ing in newapapen and periodicals received in Parliament Library. The 
indexes and annotations prepared during a particular fortnight are 
classified and published in the form of an indexing periodical entitled 
ParliarMntary Documentation. These are also fed into the com.put.er 
to facilitate searches. This database, which is retrievable author-wise 
and subject-wise, serves as an invaluable aid for future research and 
reference activity. It also enables preparation of select documentation 
lists for use and reference of members. 

Pre• Clippin1 Service 

The Press Clipping Service was started on a modest scale in the year 
1956 with the limited objective of speedy disposal of references from 
members on current subject. The scope of the service has considerably 
increased over the years and accordingly it is now organised more 
methodically to serve as an essential reference work. All important 
news and views, which include editorial comments and articles from 
nine Hindi and nineteen English dailies are clipped and maintained 
in separate folders in accordance with a specially devised classifica-
tion scheme. Press Information Bureau (PIB) releases, daily digest of 
news and views on matters of topical interest, etc., are also scrutinised 
for clipping purposes. Besides the Service maintains up-to-date sets of 
the releases of the Indian News. and Feature Alliance (INFA). Weeding 
out operation is regularly carried out to release stacking space for more 
recent additions of news items. Important clippings of lasting value and 
interest, particularly, those having a bearing on constitutional, par-
liamentary and legal subjects are, however, retained permanently. 

Repropaphy Service 

The Reprography Unit which was set up in the year 1975, meets the 
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urgent requirementa of members for photooopyina o( important pre11 
clippinp, parliamentary queetiona'and anawen, articles from pen .. 
odicala and newapapen and utracta from boob and other document.a. 
The Unit, at preaent, ia equipped with four Dftlsiog macbinee. Two 
aeparat.e photocopying macbinea have alao been inatalled in a lounae 
of the Central Hall of Parliament Houae where memben can pt a 
photocopy ol any document they want at a nominal .rate. 

Reaearch And Information Service 

The Research and Information Division regularly brings out boob, 
monographs, brochures, backgrounders, etc., on matters of par-
liamentary interest, including prospective legislative measures 
which are likely to generate demands from members. The Division 
is organised into the following six functional winp (i) Parliamen-
tary Affairs Wing; (ii) Practice and Procedure Unit; (iii) Journal 
Secbon; (iv) Political Affairs Wmg; (v) &nnomic and Financial Af. 
fain Wing and (vi) Educational, Scientific and Social Affairs Wmg. 

Research Notes are also prepared in the Research and Information 
Division for UBe at the Seminars held alongside the annual Conferen-
ces of Presiding Oflicen of Legislative Bodies in India and a1ao other 
conferences and symposia organised by the Indian Parliamentary 
Group (IPG) and the Bureau of Parliamentary Studies and Training 
(BPST). 

For the uae of Indian Parliamentary Delegations going abroad on 
goodwill visits and for participating in international Parliamentary 
Conferences held under the auspices of the Inter-Parliamentary 
Union and the Commonwealth Parliamentary Association. Briefs and 
Country Not.ea are alao prepared in this Division. 

MonotPapha 

Monographs on subjects relating to Parliament and its functioning 
have also been published from time to time. With a view to reviving 
the memory of our eminent parliamentarian• who played a distin-
guished rule in the country's freedom strugrle and who contributed 
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som uch to the building of modem Indiaandits parliamentary system, 
anewmonographseriestitled"EminentParliamentariesmonograph 
Series" was started in 1990. These Monographs generally contain the 
life-sketches of the eminent parliamentarians and select speeches 
made by them in Lok Sabha and Rajya Sabha and in the Constituent 
Assembly. In some cases, articles on the dignitary by parliamen-
tarians and other distinguished personalities from different walks of 
life are also included. A new Monograph Series called 'Distinguished 
Parliamentarians'Felicitation Series'has also been started recently. 
The first monograph in the Series was on Shri R. Venkataraman, the 
Eighth President of India. 

Periodical.a 

For the use of members, the Research and Information Division also 
publishes eight periodicals. The Journal of Parliamentary I nforma-
tion is a Quarterly which contains practice and problem-oriented 
articles on constitutio~ and parliamentary subjects from Members 
of Parliament and other experts in the field. It also serves as an 
authentic recorder of developments in practice and procedure and 
parliamentary events and activities in Indian and foreign Legisla-
tures. The Digest of Central Acts is also a Quarterly containing 
synopsis oC all Bills passed by Parliament and assented to by the 
President. The Di6est of Legislative and Constitutional Cases, another 
Quarterly, contains abstracts of"judgements of Supreme Court and the 
High Courts involving interpretation fthe provisions of the Constitu-
tion and certain statutes in important legislative and constitutional 
cases. The Abstracu of Boolts, Reports and Articles, also a Quarterly, 
contains abstracts of important books received in Parliament Library 
and articles appearing in journals and leading newspapers, and 
synopsis of important official and foreign reports including those from 
the UN. TM Diary of Political Eutnta is a Monthly, containing a 
chronology of important news items and comments appearing in daily 
newapapera and replies to parliamentary questions about the perfor-
mance of Y&rioua public sector undertakings of the Union Govern-
ment. Scifflff and 'l'fchnolagy-NftDt Digest, a Monthly, contains 



82 THE UNION AND STATI LBGISLAnJRBS IN INDIA 

abstracts of important news items, latest books, reports, articles, 
replies to parliamentary questions and other literat1JN on science and 
tecboology. l .P.G. N~UJBktlB is a Quarterly publication which keeps 
members informed of the various parliamentary even ta and activities 
of the Indian Parliamentary Group, like excbanp of Parliamentary 
Delegations, IPU, and CPA Conferences, meetinp, seminars, sym-
posia, ek. 

Publication Unit 

The unit coordinates all matters relating to the printing, sale, stock 
position and distribution of all the publications and periodicals 
brought out by LARRDIS from time to time. Besides, it looks after the 
job relating to the registration of l.nk Sabha Secretariat periodicals 
with the Registrar of Newspapers .,f India. 

Pl eaa and Public Relationa Service 

Parliament is essentially a people's institution and as such, its ac-
tivities should get adequate coverage in the mass media so that the 
people are aware or the work of their elected representatives. The 
Press and Public Relations Wmg attempts to bring Parliament and 
the Presa together. All matters concerning the Press Gallery of Lok 
Sabha, are dealt with in this Wing. Press releases on all important 
matters connected with the sessions of wk Sab~ meetings of the 
Parliamentary Committees and Conferenc:28, visits of foreign Par-
liamentary Delegations to India and of Indian Delegations to foreign 
countries are alao issued by this Wing. 

Teleprinter Service 

In order to keep members paeted with the latest happenings in the 
country and ab~ particularly during the seaaion of Parliament, 
teleprinter machines, fed by national news apnciea, have been in· 
stalled in Parliament Houae. Important newa items received throueh 
these machines are collected, edited and displayed on ewa display 



boards located near the Ground Floor Library at regular intervals 
throughout the day. 

Vital information pertaining to the on•going business in both the 
Houses of Parliament is displayed on the Closed-C~t 'Thlevision 
System (CCTV) at various places of Parliament House an,J Parliament 
House Annexe. CCTV Monitors have also been installed for the benefit 
of members in the rooms of Presiding Officers, Ministers, political 
parties, senior officers of the two Secretariats and alao at various 
common areas like the Waiting Halls, Library Reading Hall and 
Refreshment Room. In the Central Hall, a large screen of the Hotline 
Projection Television has been installed to display prominently this 
information. 

The Bureau of Parliamentary Studies and Training (BPST) 

The Bureau of Parliamentary Studies and Training set up in January 
1976, conducts Orientation Programmes for new members of Parlia-
ment and State Legislatures to provide them opportunities to discuss 
various aspects of parliamentary processes and procedures and 
familiarise themselves more closely with the operational mechanics 
of parliamentary institutios. These programmes, in short, aim at 
assisting such new members to face with greater confidence and ease 
the onerous tasks and challenges of their job and to become effective 
parliamentarians. The Bureau also organises, from time to time, 
Seminars on various topics of parliamentary interest to which, in 
addition to the sitting Members of Parliament, many former members, 
who are Associate Members of the Indian Parliamentary Group (IPG), 
and representatives from State Legislatures are also invited. These 
Seminars aim at promoting a deeper appreciation of the constitutional 
role and position of Parliament, State Legislatures and other repre-
sentative institutions. 

Apart from the programmes for legislators, the Bureau also or-
ganises training and refresher courses for officers of Parliament and 



84 THE UNION AND STATE LBGIBLAftJRBS IN INDIA 

State Legislature Secretariats, holds Appreciaticm Couraee for aenior 
and middle-level officers of the Government of India, Probationers of 
All-India and Central Services and senior eucutivea of Public Under-
takings and extends guidance and aaaistance in the matter of organis-
ing model Parliaments for University student& and other youths. It 
also looks after the foreign training, study visit.a and deputation of 
legislative officials from India and training in India pf foreign legisla-
tive personel. Two of its international programmes, mainly for foreign 
participants, are the Parliamentary Internship Programme (PIP) and 
the Course in Legislative Drafting. On an average, the Bureau con-
ducts over a hundred short and long courses and programmes each 
year. 

'lelevising of Parliamentary Proc,eedinp 

For the first time in our Parliamentary history, on 20 December 
1989, the President's Addreas to the Members of both the Houses of 
Parliament assembled together in the Central Hall, was 
telecast/broadcast live. Again the President's Address to the Parlia-
ment in the subsequent years was also telecast/broadcast live from 
the Central Hall. 

With a view to taking the perform~ of the people'a repre-
sentatives to the people and thereby making them viewer-participants 
in our democratic process a beginning was made since the Winter 
Session of Parliament on 2 December 1991 in televising part of 
Parliamentary proceedings. This was well-received by the-media and 
the people all over the country. 

Convinced of its importance and encouraged by the public reaponae 
to the initial phase of televising, it was decided by the General 
Purposes Committee of Parliament to continue with u alao to expand 
the scope of telecasting. Accordingly, besides the President's Addresa, 
on 24 February 1992, the presentation of the Railway and General 
Budgets were televised live on 25 February 1992 and 29 February 
1992 respectively. These too were very well received by all aections of 
people in the country. Further, important speeches of the Prime 
Minister, Leader of Opposition and other leaden of parties during the 
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discussion on Motion of Thanks to the President, General Debate on 
Budget and debates on Demands for Grants of some of the Ministries 
like Human Resource Development, Agriculture, Food, Rural 
Development, Civil Supplies and External Affairs were also televised 
during the Budget Session of the Parliament. It is also decided to 
telefilm all the important speeches in both the Houses of Parliament 
for archival use. 

Parliamentary MUBeWD and Archives Division 

In 1976, Lok Sabha Secretariat set up a Parliamentary Archives of 
Photographs and Films to preserve an authentic, comprehensive, 
complete and up-to-date pictorial record of the history of the institu-
tion of Parliament, its activities and personalities. Since it was felt 
inadequate in view of the archival needs of the Parliament, a proposal 
for setting up a Parliamentary Museum and Archives was conceived 
and its broad outlines were approved by the General Purposes Com-
mittees of Lok Sabha on 1 August 1984. 

The basic aim of Parliamentary Museum and Archives (PMA) is 
to preserve the past and the present for the future by protecting 
from the ravages of time and neglect all the precious records, 
historic documents and articles connected with the Constitution 
and Parliament and through them to make the history and growth 
of Parliamentary institutions and the political system better under-
stood. 

The Museum seeks to show with the help of models, charts, illustra-
tions, objects, photographs and other visual techniques, the evolution 
and functioning of Parliamentary institutions _in India and abroad. 
The Photo Archives, the nucleus of which already existe~ is now 
expanding its collections by acquisition of objects of rare historical 
value in order to serve as a repository and the feeder unit for the 
Museum. 

The Archives Wing plans to acquire and preserve the records 
connected with the framing of India's Constitution and with the 
growth and work of Parliamentary institutions, the private papers of 
eminent parliamentarians, irrespective of their political affiliations. 
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It would also provide for proper repair, renovation, conservation, 
cataloguing and storage of the rare document.a and manuscript& under 
ideal conditions. 

'11ie Museum has been divided into three aectiona. Section one 
depicts the existence of democratic institutiooa in ancient In~ 
growth and evolution of modem Parliamentary inati~tion.a, develop-
ment of parliamentary institutions in post-independence period till 
date. Section two throws light on parliaments of the world by display-
ing photographs and models of various foreign parliaments. Gifts and 
presents received from foreign parliaments and dignitaries for parlia-
ment of India are also beautifully arranged in separate show-cases. 
Section three is about Legislatures in the States. In this section 
impressive scale models and photographs of !Agialature buildings, 
and other objects including publications pertaining to them are dis-
played. 

The portraits of distinguished Freedom Fighters and eminent par-
liamentarians which were unveiled in the Central Hall Parliament 
House, from time to time, adom a separate Portrait Gallery in the 
Museum. 

From time to time, the Museum and Ardiives Division, in coopera· 
tion with official agencies, orpni8ea for Members of Parliament and 
the general public, exbibitiona on varying themes, moetly connected 
with tbe functioning and achievements ~ Parliament. 

The Parliamentary Museum and Ardiivea, formally inau,urated 
by the Hon'ble Speaker, J.ok ~ Shri Rabi Ray, on 29 December 
1989 is presently located at tbe First Floor« Parliament House 
Annexe. 

INTER-PARLIAMENTARY RELATIONS 

incH•n ParJiamentary Group 

Origi.n and Membtrship: The Indian Parliamentary Group is an 
autonomous body formed in the year 1949 in pursuance or a motion 
adopted by the Constituent Aaeembly (Legislative) on 16 August 
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1948. Membership of the Indian Parliamentary Group ia open to all 
Member& of Parliament. The annual IUbecription for membenhip ia 
Rs. 50/-. A Member of Parliament can become a life member of the 
Group on payment of a life aubacription of Ra. 500/-. A Member of 
Parliament who is desirous of enrolling either 88 an annual member 
or aa a life member can apply to the Secretary-General of Lok Sabha 
( who is the ex-offkio Secretary-General of the Group) in the prescribed 
form alonpith the subacription. The forma are available in Par-
liamentary Notice Offices of Lok Sabha and Ritjya Sabha 88 well aa 
the Conference Branch of I.Dk Sabha Secretariat. 

Aims and Objects: The aims and objects of the Indian Parliamentary 
Group are: 

i) to promote personal contacts between Members of Parliament; 
ii) to study questions of public importance that are likely to come 

up before Parliament and arrange seminars and di8CU88iona 
and study courses and bring out publications for the dissemina-
tion of information to the Members of the Indian Parliamentary 
Group. 

iii) to ammge lectures on political, defence, economic,~ and 
educational problems by Members of Parliament and distin-
guished persons; and 

iv) to BIT&nge visits to foreign countries with a view to develop 
contacts with Members of other Parliaments. 

Organisation: The manaaement and control of the affairs of the 
Group are veated in the Executive Committ.ee consisting of the Presi-
dent, two Vice-Preaidenta, the Treasurer and 16 Members. Tbe 
Speaker of Lok Sabha ii the a-officio President and the Secretary-
General Lok Sabha the a- o/fkio Secretary-General of the Group and 
of ita Executive Committee. The Deputy Chairman of RaQya Sabha 
and the Deputy Speaker of Lok Sabha are the a.-offido Vice-Pieai-
denta of the Group. The Treasurer and Members of the Executiw 
Committee are elected at the Annual General Meeting from amonpt 
the Ordinary and Life Members of the Group. 
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Activitia: Tbe Indian Parliamentary Group functions as the (a) Na-
tional Group of the Inter-Parliamentary Union and (b) Main Branch 
of the Commonwealth Parliamentary Aaeociation in India. It act.au 
a link between the Parliament of India and the various Parliament.a 
of the world. Thia link ia maintained throup ezrhan,e of deleptiona, 
aoodwill miuiona, correepondence, document.a, e~ .. with foreign Par-
Jiamenta. 

As per decision of the Executive Committee of the Indian Par-
liamentary Group, only thaae Memben of Parliament who are Mem-
bers of the Group mat least six months' standing at the time of the 
composition of the Delegation may be included in the Indian Par-
liamentary Delegationa to foreign countries. 

Member& of the Group when visiting abroad are given letters of 
introduction to the Secretaries of the National Groups of the IPU and 
Secretaries of the CPA Branches. The Indian Missions in the countries 
of visit are also suitably informed so as t.o enable them to get assistance 
and usual courtesies. 

Seminars and symposia on Parliamentary subjects of topical inter-
est are organised periodically at national as well as international 
level. Addresses to Members of Parliament by the visiting Heads of 
Statee and Governments or foreign countri~ and talks by eminent 
peraons are also arranged under the auspices of the Group. 

The Indian Parliamentary Group brings out an informative 
newaletter-IPG Newaletter--tnnce April 1986 (both in Hindi and 
English) on a re,ular buia. It i1 intended to meet the lon1-felt needa 
of memben of the Group for an unint-errupted flow of information of 
interest to them. The Newaletter ia brou1ht out every year in April, 
July, October and January. 

INTER-PARLIAMENTARY UNION 

Orwin andAima: The on,i.n of the Inter- Parliamentary Union data 
back to 1889 when, on the initiatiw m Sir W1Uiam Randal Cramer 
~\l\t) ant\ Ynaenc 'P-, ('Pram), the t\n\ lnter-Par\\unenW, Con· 
ference for International Arbitration au.nded by deJeptAtt ftom nine 
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countries, met in Paris. The movement developed rapidly and, in 1894, 
a pea ananent orpniaation with its own Statutes and Secretariat was 
aet up under the narne of Inter-Parliamentary Union. 

The Inter-Parliamentary Union through parliamentary dialogue 
worb for peam and cooperation among people and for the firm 
eetabUabrnent of repreaentative institutions. The functions of IPU 
are: (a) to foeter contact, coordination and the exchange of ex-
perience among Parliament& and parliamentarians of all countries; 
(b) to conaider and expieu ita views on international muea with a 
view to brinlinl about action by Parliament& and their mem-
bers; (c) to contribu~ to the defence and promotion of human rights, 
universal in aoope and respect for which is essential for_ Parliamentary 
Democracy and Development; ( d) tD oontribute tD better knowledge 
of the working of representative institutions and strengthening and 
development of their means of action. 

The Union works in close collaboration with U.N. and supports its 
efforts. It also cooperat.es with Regional Inter-Parliamentary Or-
ganizations which are motivated by the same ideal. 

Composition: The Union is an international organisation composed 
of National Gmupe eatablished in Parliaments constituted in con-
formity with the laws of sovereign States of which they represent the 
population and on the territory of wbich they function. \n the m.~ont,., 
or cuea, a Parliament aa a whole conatituta itself aa a National 
Group; in others, following the appropriate decision by Parliament, 
individual membera eatabliah the National Group. 

The orpna of the Inter-Parliamentary Union are: 

i) 7'M Jnur-Parlia.TMntary Conference, which studies internation-
al pn>blema placed on it.a agenda by the Inter-Parliamentary Council 
and makee recommendations expreaaing the views of the Organisa-
tion on theee queetiona. The Conference meeta twice a year. National 
Groupe are repreeented by delegations wboae air.ea vary and whose 
votiq richta an weighed mainly accordine to the population of their 

~ reapective Statea. The Conference e\ecta it.a own Preaident for each 
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session, traditionaHy in the person of an eminent parliamentary 
figure from the host country. 

ii) The Inter-Parliamentary Council, which determines and ruidee 
the activities of the Union and controls their implementation in 
conformity with the purpoeea defined in the Statutes. It ia compoeed 
of two representatives from each affiliated Group. 

iii) The Eucutive Committee, which superviw the adrniniatration 
of the Union and gives technical advice to the Council. It conaiat.a of 
eleven members belonging to diff'erent Groupe. At least two oC the 
members elected must be women. The members are elected by the 
Conference; the President of the Inter-Parliamentary Council is u-of-
~io member and President. 

~~des, there are Study Committees set up by the Inter-Par-
liamentary Council to assist the Conference in its work. All National 
Groups are represented on each Committee by one member and one 
substitute. 

Functioning of Inter-Parliamentary Union: The Union holda two 
full-fledged plenary &e88ions of the Inter-Parliamentary Conference 
annually in the capitals of the various National Groupe which at 
present consists of 116 countries and one Associate Member. The 
Inter-Parliamentary Conference sits for a maximum duration of seven 
days brimming with activities. The National Groupe participate in the 
Conference by sending delegations formed by the members or their 
respective Parliaments. Article 11 of the Statutes of the Union atipu-
latea that the number ~ delegates from the National Group aball in 
no case exceed ei,ht, in respect of Groupe of count.rie8 with a popula-
tion of leu than cme hundred million inhabitant, or ten in napect or 
Groupe of countriee with a population ol one hundred million in-
habitanta or more. Apart from the National Groups, varioua interna· 
tiona1 cqaaieation1 of an inte,-aovemmeutal or inter,.partiamenw, 
nature and other hodiel u med by Inter-Parliamentary Council are 
inYitA9d to be Npl'IIIDted at the Conference by obl1nen wbo ant • 
witnee1 to the proceectiop but can apeak in cue invited by the 
Preeidenl 
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India's Participation: Parliament of India forms the Indian Par-
liamentary Group and the Indian Parliamentary Group as a whole 
functions as a National Group of the Inter-Parliamentary Union in 
conformity with its aims and objects. 

Soon after our independence India bec.aroe a member of the Inter-
ParJiaroentary Union, and ever since has been taking an active 
inten,st in the activities of IPU by hosting Inter-Parliamentary Con-
ferences and sending delegations to the Inter-Parliamentary meet-
ings_ taking place at the capitals of various National Groups. India 
fully shares the view that Inter-Parliamentary contacts and coopera-
tion can be a means to exert influence within National Parliaments 
and through them on their Governments and people in favour of world 
peace and development. 

The Indian delegation to Inter-Parliamentary Conference normally 
consiata of eight members, headed most of the time by Hon'ble 
Speaker, I.Dk Sabha. The delegation includes members of both the 
Houses represented proportionately. Each delegate selects his own 
subject in the Agenda on which he has full confidence to contribute to 
the maximum. Those who have special aptitude for drafting are given 
opportunitiea to be included in the Study Committees for preparation 
of draft reaolutiOD8 on the basis of memoranda and reaolutions fur-
nished by National Groupe to focus their view-points in a consolidated 
pattern. India baa been playing a vital role in the activities of Execu-
tive Committee, Inter-Parliamentary Council and the Committee on 
the Violation oC Human Rigbta of the Parliamentarians. 

COMMONWEALTH PARLIAMENTARY ASSOCIATION 

'lbe Indian Parliamentary Group functions in India as the Main 
Branch of Commonwealth Parliamentary Association. Common-
wealth Parliamentary Association ia an Aaaociation of Commonwealth 
parliamentariana. The aima of the Association are to promote 
knowledp md education in aodaJ, economic, cultural, constitutional 
and legialative 1ystem1 within a parliamentary democratic 
framework with particular reference to the countries of the Common-
wealth olNationa and to c:ountriee outside the Commonwealth having 
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close historical and parliamentary uaociation with it. It eeeka to 
foster understanding and cooperation amona them and alao to 
promote the study of and respect for Parliamentary inatitution1. 

The Association, inter alia, pursues tbeee objectivee by bolctin1 
Commonwealth Parliamentary Conferencee annually, rqional eon-
ferences, periodical aeminara in different re,iODI ol Commonwealth 
Parliamentary Association and the inter.chanp. of deleptiona by 
means of which parliamentarians of such countries and other penona 
in position spread informati~ exchange points of view and pnerally 
inform themaelvea with regard to problema which affect the Common-
wealth countries. Commonwealth parliamentary Conferencee are 
held in the capitals of member countries by rotation and are attended 
by the delegates from all bnmchea of the Aaaociation. 

Besides Conferences and Seminars, Commonwealth Parliamentary 
Association brinp out publications, notably, TM ParlituMntarian 
and two N~•ktters on CPA activities and on parliamentary and 
political events throughout the Commonwealth. ~ ParluuMn-
tarian. published quarterly by the Headquarters Secretariat, cont,ain1 
articles, book reviews and book-liata on aubjeda of parliamentary and 
constitutional interest. Each iaaue contains reporta on m.,.- proceed-
ings in many cl the sovereign Parliamenta m the Commonwealth. 

l!ONFERENCE OP PRESIDING OPFICEBS OP 
LEGISLATIVE BODIES IN INDIA 

The Conference of Presidinc Ofticen of IA,ialative Bodiea in India 
has now become a permanent institution. Thia Conference had ita 
inception in 1921 in the wake of the Monta,ue-Cbelm1ford Retorma. 
AB many as 57 Conferences have been held ao far. 

Origin: The idea olholdini the Conference of Pteaidina Ofticen • 
all Legislatures in India on,inally emanated &om the late Lord 
Montague, the then Secretary of State for India. Lord Montque took 
~n interest in the establishment of parliamentary inatitutionl in 
this country and wu responaible for the ramoua declaration ol the 
policy of the British Gcwemrnent towarda lndia on 20 Au,uat 1917 
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enviaaging the gradual development m aelf-goveming institutions 
with a view to proeressive realisation of responaible Government in 
this country. The Joint Parliamentary Committee of the British Par-
Jiament dealing with the Reforms Bill of 1919, in recommending the 
appointment of the first President of the Central Legislative Assembly 
observed: 

He should be guide and adviser of the President6 of the Provincial 
Councila. and he ahould be chosen with a view to the influence 
which it ia hoped he would have on the whole history of the 
Parliamentary procedure in India. 

'lb attain the desired objective, the first President of the Central 
Legislative Asaembly, Sir Frederick Whyte (formerly a Member of the 
House of Commons) convened the first Conference of the President of 
the Central Legislatiw Assembly and the Presidents and Deputy 
President.a of the Legislative Councils in the Provinces on 14 and 16 
September 1921. 

Auna and Objectll: '11le object of the Conference, as stated in the 
Resolution adopted at the Third Conference held at Delhi in December 
1923, was "to secure the appropriate coordination of parliamentary 
procedure throughout India". However the aims, objects and scope of 
the Conferentie have since been changing as is visible from the 
Memoranda submitted and address delivered by various chairmen of 
the Conference from time to time. 

For example, after the advent of the Interim Government in 1946, 
Mr. Speaker Mavalankar in his address to the Conference held at New 
Delhi in January 194 7 spoke this about the objects of this Conference: 

Such Conferences will give us opportunities of pooling resources 
aa also of learning by experience and by exchange of views. They 
give ua an opportunity of personal contacts for comradeship in the 
1erviee of our country, and wil1 go a great way in enabling us 
thereby to discharge our responsibilities more efficiently. 

Again, in October 1972, Mr. Speaker Dhillon in his address to the 
Conference held at Madras, observed: 
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With the attainment fl Independence and the establishment « a 
full-ftedeed parliament.ary system under the pre1ent Con1titution 
and the introduction of real responlible Govemment at the Centre 
u well as in the States, the cliscuuiona at the Presiding Officers' 
Conferenee acquired peat.er importance and real meaning. In 
recent ye.an the Conferenee haa. besides diaeuuing procedural 
mattera, devoted much thought and attention to various impor-
tant developments having a vital bearing oo the future of 
democracy rather than on its mere form. For example, after the 
Founh General Elections ( 1967), as unprincipled noor-crossing by 
legislators assumed a serious form, causing political inatabiUty in 
many State. and even threatening to erode people's faith in 
parliamentary institutions, the Conf ere nee haa given much 
thought to the pl'Oblem, and urged the need few evolving proper 
conventions and for other suitable measures to curb this tendency. 
Since ita inception, the Conference hu provided a forum for the 
Presiding Officen « the Legislatures an over the country to 
diacuu matten relating t.o parliamentary practice and proceduN 
and bu thm pne a long way in establishing eound democratic 
conventions and uniform parliamentary procedures in India. The 
recommendations and decision a of the Conference which are in the 
nature of 81J eed guidelines, carry great weight with the Presiding 
Officen and are acted upon by them according io the circumaan· 
ces, obtaining in their respective Houses. Besides, it bu enabled 
the Preaiding Officers to develop per10nal contact, and coontinat.e 
their work in the diff'ettnt Legislatures. By holding theee Con-
ferences in different State capitals, it has also promoted a sen.e 
of oneneu and national unity. 

Organisation and Working of tht Con(erena.: The Conference oC 
Presiding Of!icen ia now convened annually for 2-3 daya at different 
placa by rotation. The venue is settled in advance moatly at the 
previous Conference. The dates of Conference are settled by the 
Chairman of the Conferena., in conaultation with the ~iding Of. 
ticers of the host State Legislature. 

Agenda ex the Conference ii aettled by the Stanctin& Committees of 
Presiding Officen Conference after invitine pointa for diacuuibn from 
the Presiding Officers m State IAgialaturee. Besidea the poulta on 
parliamentary procedure, matter& tX common intere1t are . alao dit· 
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cusaed by the Conference. 
In addition to the Speaker of wk Sabha, the Conference is attended 

by the Deputy Speaker of Lok ·Sabha, Deputy Chairman of Rajya 
Sabha and the Speakers, Chairmen, Deputy Speakers and Deputy 
Chairmen of all Stat-e ugislatures (including Union 'lerrit.ories). 
SecretarieaK>fficen of State Legislatures attend as advisers t.o their 
Presiding Officers. 

The SpeakerofLokSabhaisex-o/ficio Chairman of the Conference. 
The Secretary-General of Lok Sabha is ex-offu:io Secretary of the 
Conference and Lok Sabha Secretariat functions as the SecretariPt of 
the Conference. 

On the first day of.the Conference, after the welcome speech by the 
Presiding Officer(&) of the host State Legislature, the Chairman of the 
Conference delivers his inaugural address. This address inter alia 
includes a survey of the: 

(i) achievement.a since the last Conference; 
(ii) new schemes implemented and changes introduced in the pro-

cedure and practice and the ruling given by the Chair in the 
spheres of legislation, commitees, privileges, etc., in Lok Sabha 
during the previous years; and 

(iii) matters of common interest confronting the Legislatures in the 
country. 

From the very beginning, it has been the practice to hold the 
Conference in camera. Press representatives and others are, however, 
admitted at the time of the Chairman's address on the first day of the 
Conference. The Chairman's address is given wide publicity in the 
newspapers. Presa releases relating to the points discussed by the 
Conference are issued at the conclusion of each day's meeting. 

Ach~venvnu o(tM Conference: The Conference of Presicli~g Officers 
has played a very important role in the evolution of Parliamentary 
democracy in India. Though it started with the limited object of 
•appropriate coordination of parliamentary procedures throughout 
India", the Conference has gone a long way in establishing sound 
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traditions of democracy and parliamentary procedure in all Legisla-
tures in the country. The Conference, besides providing opportunities 
for developing persona) contacts between the Presiding Oflicen com-
ing from all parts of the country, has now become a forum for them to 
diacU88 their common problems and to find aolutiona therefor. It bu_ 
enabled Presiding Officers to coordinate their work in the different 
~gislatures and compare notes so as to be able to evolve the best 
forms of procedure necessary or suitable in the"" light of their ex-
perience. The Conference has also played a very important part in the 
difficult task of establishing sound and uniform parliamentary con-
ventions throughout India. 

Conference of Secretaries 

Like Conference of Presiding Officen of Legislative Bodies in India. 
the Conference of Secretaries of Legislative Bodies in India hu alao 
become a perm.anent institution. The Conference of Secretaries ia 
usually held a day prior to the Conference of Presiding Officers. So far 
37 Conferences of Secretaries have been held. 

The Secretaries, who are the advison to the Presiding Officers, are 
faced with many problems during the course of their work. The 
Conference provides them a forum for interaction in finding common 
aolution to their problems. 

The Conference is chaired by Secretary-General Rajya Sabha/Lok 
Sabha 

CONFERENCE OF CHAIRMEN OF VARIOUS 
COMMITrEES OF PARLIAMENT AND STATE 
LEGISLATURES 

1b provide a common fonim for exchange of views and ideal, Conferen· 
ces of Chairmen or various Committeea of Parliament and State 
ugialaturea are also organised from time to time. As per decision of 
the Conference of Presiding Officers, such Conferences for each Com· 
mittee are generally held once in the lifetime of a wk Sabha. i.e., once 
in five years. 
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CONCLUSION 

Parliament of India, representing as it does all comtitutionally or-
ganised shades ex public opinion at the national level, occupies a 
pre-eminent and central position in Indian polity. It embodies and 
epitomiaee the •IOYereip will' of the people; it is the mirror and the 
voice m the nation. The Preamble to the Constitution makes it abun-
dantly clear that the ultimate source or all power are the people of 
India in whom the real sovereignty vests. 

The Conatitution which is the fundamental law of the land has been 
"'adopted, enacted and given to ourselves• by "'we, the people of India•. 
It is, therefore, one of the overriding concerns of Parliament to see 
that the will and the aspirations or thr people as reflected in its 
chambers are fulfilled in the best manner pouible. Members of Par-
liament, as elected representatives of the people, ventilate the people's 
grievances and opinions on various issues, scrutinise the functioning 
of the Government on the floors of the two Houses of Parliament and 
enact laws. Parliament functions as the 'grand inquest and watdi dog 
of the nation·. 

The extent of its leeislative jurisdiction, the constituent powers it 
poese11es, ita role in emergencies and its relationship vis-a-via the 
judiciary, the Executive, the State legislatures and other authorities 
under the Constitution are all indicative of the sweep and scope of'the 
power and jurisdiction of Parliament. It is, however, important to note 
here that Parliament of India cannot be described as a sovereign body 
in the sense that the British Parliament is understood to be. It has 
vast but not unlimited powers. The authority and jurisdiction of our 
Parliament are limited by the powers of the other organs, the distribu-
tion of legislative powen between the Union and the State, the 
incorporation of a code of justifiable fundamental rights, the general 
provision for judicial review and an independent judiciary. Despite 
th.ese limitations on its authority, such powers, as it pouesses under 
the Constitution, are adequate for it to fulfil the role that is asaibed 
to it. 

The Parliament in India has done very well so far and is hoped to 
do much better in the future. One great advantage of the parliamen-
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tary system, or the characteristic of the parliamentary polity, is that 
it is constantly evolving, it is dynamic, it keeps on changing to suit 
the changing needs, newer aspirations, hopes and even frustrations 
of the people, and that is ita great advantage. 1b quote Pandit Nehru 
who said: 

·Parliament today has become the supreme temple of demOCTaey 
and freedom, an institution of great importanc, in our national 
life, the only guarantee against tyranny and bad administration. 
It should, therefore, be treated with due reverence and deference." 
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ANDHRA PRADESH 

ORIGIN AND GROWTH 

The State of And.bra, established on a purely linguistic basis, compris-
ing the undisputed Telugu speaking areas of the erstwhile Madras 
State, now known as Tamil Nadu, was officially formed at Kumool on 
1 October 1953. According to the Andhra State Act, 1953, a unicameral 
Legislature was set up and the membership of the Andhra Legislative 
Assembly was fixed at 140 which was later raised to 196. 

In the old Hyderabad State, the first elected body, i.e., the 
Hyderabad Legislative Assembly, came into being on 1 March 1952. 
In November 1956, the former Hyderabad State was trifurcated and 
the elected members from Telangana, Marathwada and Karnataka 
regions of the Hyderabad State joined the elected Legislatures of the 
Andhra, Maharashtra and Karnataka, respectively on 1 November 
1956. The nine Telugu speaking districts of the former Hyderabad 
State were added to the Andhra State and the State was renamed as 
Andhra Pradesh for which the number of seats in the Legislative 
Assembly was fixed at 302. From 1956 to 1958 the Andhra Pradesh 
Legislature was unicameral and from 1958 when the Council was 
formed, it became bicameral and continued till 1 June 1985, when the 
Legislative Council wu abolished. And since then, the Andhra 
Pradesh IA!gislature has become once again unicameral. 

PARTI~ AND MEMBERS 

Partie, in Le6i,latun: The Legislative Assembly of Andhra Pradesh 
consiata of 295 members inclusive of one nominated member. 

The Leader of the Opposition ia civen the status of a Cabinet 
Minister with all facilities. He usually either initiates or winds up 

- State Lqaslaturc Building. Andhra Pradesh. 
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discussion during the debate on the Motion of Thanks to the 
Governor's Address, general discussion on the Budget, etc. By conven-
tion, the Leader of the Opposition or hia nominee is nominated as the 
Chairman of the Public Accounts Committee. 

Qualificationa for MemMrship: Article 173 of the Constitution lays 
down qualification for membership of the State Leeialature and Article 
191 prescribes disqualifications for membership. Atticle 192 says that 
if any question arises as to whether a member of the House of 
Legislature of a State has become subject to any of the disqualifications 
mentioned in Clause 1 of Article 191. the question is referred for the 
decision of the Governor and his decision is final . Before giving any 
decision on such question, the Governor obtains the opinion of the 
Election Commission and acts in accordance with his opinion. The 
Tenth Schedule m the Constitution which was inserted by the 52nd 
Amendment Act, 1985 embodies provisions as to disqualifications on 
ground of defection. 

Oath I affirmation: The following procedure is adopted in regard to 
taking of oath or making the affirmation by the newly elected members 
of the Asaembly. A list of newly elected members of the Assembly 
showing the order in which the names of members will be called upon 
by the Seaetary in the Assembly Chamber for taking oath or making 
affirmation ia prepared. 

1. Chief Minister 
2. Ministers 
3. Ex-Miniaten, 
4. lAady Nemben, wl 
5. Other members in alphabetical order. 

The oath or affirmation carda, in Ens)i•~ Hindi, Telusu and Urdu. 
are placed on the Table in the Chamber alODI with a copy m the 
Bhapvatpta, t.be Quran and the Bible. A microphone ia placed on the 
Table in the Chamber before tbe Secretary ao that while be reada out 
the namee ol the memben it mipt be beard in all wtiona oC the 
Houae. 
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As soon as the House is assembled, the Speaker-pro tem, who is 
appointed by the Governor for the purpose of administering oath or 
affirmation, makes an announcement that the Secretary calls upon 
the Chief Minister and thereafter calls the names of the Ministers, the 
Leaders of the Parties, the Ex-Ministers, the Lady members and 
names of other members, one by one in alphabetical order for taking 
oath or affirmation. If there is any member whose name has not been 
called or if any member was absent when his name was called, such 
member can come after all the names in the list have been called. 

Salary Allowances and Other Facilities: A member of the Andhra 
Pradesh Legislative Assembly is entitled to a salary of Rs. 750/- per 
month, a constituency allowance of Rs. 1500/- per month, a contingen-
cy allowance of Rs. 500/- per month, a clerical allowance of Rs. 1200/-
per month, a telephone allowance of Rs. 1500/-(including rentals) and 
accommodation allowance (in cases where members are not provided 
accommodation by the State Government) of Rs. 2000/- per month. He 
is also entitled to a travelling allowance for his/her forward/return 
journeys by raiVroad or air. Besides a member is also entitled to the 
following facilities: 

Daily Allowance: An allowance of Rs. 150/- per day is given to a 
member for attending the sessions of the Legislature or sittings of the 
Committees. (Daily allowance is payable for one day before and one 
day after the session/sittings.) 

Travelling Allowance: 

(a) For the portion of the journey performed by railway, 1 Vl 
single railway fare of the higher class of accommodation 
available in the train, other than air-conditioned accom-
modation is paid to the members. 

(b) Members hailing from Chittoor, Srikakulam, 
Vizianagaram. Visakhapatnam, East Godavari and Cud-
dapah District can avail air travel facility for attending the 
seBSions of the Assembly or sittings of the Legislature Com-
mittees at Hyderabad. Mileage at the rate of Rs. 3/- per 
k:ilometre up to 300 kms is paid, if the member certifies that 
he travelled by a car. 
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Accommodation: Furnished rent free accommodation with free 
,rater and electricity ia provided to the members at Hyderabad. 

TelephoM: Initial installation charges are reimburseable. 
Travel Facility: Every member who does not bold any of the office 

of Ministers, Speaker, Deputy Speaker, Leader of Opposition, Whips, 
and Parliamentary Secretaries, is provided with~ railway coupons 
worth Rs. 15,000'-orcash of the same value at his opinion, per annum 
to travel in India either singly or with bis or her spouse or together 
with any person or persons by any class by any railway in India. 

Bus Travel Facility: Members and their spouses are en ti tJed to 
travel either singly or together in all State carriage vehicles operated 
by APSRTC on City, Intra-State and Inter-State routes free of coet on 
production of identification cards. The member and spouse are entitled 
to take an attendant along with them on all journeys free of coat. 

M«liml Facilitia: Subject to such conditions as may be deter· 
mined by rules made by the Government every member of the Legis-
lative Assembly and the membera of his family are entitled to: 

(a) A cedical allowance of rupees five hundred per mensum in 
lieu of supply of medicines free of charge from State Govern-
ment hospital or dispensary; 

(b) Free accommodation and medical treatment in any boapital 
maintained by the State Government. 

(c) Reimbursement of the charges incurred towards 
hoepitaliaation in any Government hospital or in the 
Niurn'a Institute of Medical Scienciee, Hyderabad where 
such boepitaJiaation ia adviaed; 

(d) Medical treatment in any hospital outside India; and 
(e) Tbe provision m artifical limba, bearing aids and the like at 

the coat oC the State Government, provided that the coat to 
be borne or the amount to be reimbuned by the State 
Government in respect of medical treatment -
(i) In any boapital within or outside India. aball not exceed 

1uch sum u may be apecified in the rules made by the 
State Government in this behalf, inclusive of the fare 
for air paue,e and expenditure incuned towardt per· 
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sonal attendant, in case where facility for such treat-
ment is available in any hospital in India; or 

(ii) In any hospital outside India, shall not exceed the actual 
expenditure incurred for such treatment and the fare 
for air passage of the person treated and his personal 
attendant in case where facility for such treatment is 
not available in any hospital in India; 

(iii) In respect of hospitalisation in any Government hospi-
tal or in the Nizam's Institute of Medical Sciences, 
Hyderabad, the amount to be reimbursed shall not 
exceed Rs. 40,000/- (forty thousand) on such occasion. 

Vehu:k Advance: Members are eligible for a repayable advance of 
Rs. 60,000'- at the rate of 8 1!2% interest per annum towards purchase 
of motor car. 

Stationery: Two thousand embossed letterheads in three different 
sbes with equal number of covers are supplied to every member per 
year !Ne of coet. 

Other facilit~•: 

(a) Two L.P.G. connections on out of turn basis are provided to 
each member during his tenure of office. 

(b) Application for allotment of discarded military vehicles are 
sponsored to the Miniatry of Defence, Government of India 
and their allotmen~ etc., are monitored. 

(c) Clerical aaaiatance ia provided to all recognised political 
parties in the Assembly at Government cost. 

( d) A typing pool consisting of typists of different languages is 
created during the meeting days to attend to the typing work 
ofmembera. 

(e) RecopiJled political parties are provided with furnished 
accommodation in the Assembly premiae&. 

(f) Arranpmenta are made in the Assembly premises for the 
delivery of mail intended to membera from Government 
oflicea during meeting days. 
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(g) Special buses are provided to membera from M.L.A.'1 
Quarters and Hostels to Assembly premiaea during meetiq 
days. 

(h) Poat Offices and State Bank Extension Counter• are 
provided in Assembly premises and M.LA!a Quarters. 

(i) There are nearly 300 quarters and 96 emele rooma with 
telephone facility for providing accommodation to the mem-
bers and their guests. 

(j) Catering arrangements are provided both in Auembly and 
M.LA.'s Quarters and Hostel. 

(k) Government hospitals in different ayatema, viz., Allopathic, 
Homoeo, Ayurveda, etc., are provided in the promiw of 
M.L.A. 's Quarters. There is a resident doctor in the premiaee 
itself to a~nd to the needs of members. A aeparate dispen-
sary is provided in the Assembly premiaes durin, meetms 
days for the use of members. 

(1) Extension counters of Civil Supplies Corporation, milk 
booths of APDDC and panahopa, hair-cuttina ealoone, 
laundries, tailoring shops, typing and xerox job work 
centres, etc., are provided in the premises of M.L.A. '1 
Quarters. 

(m) There is one APSRTC extension counter in M.L.A.'1 
Quarters to attend to the reservations required by the mem-
bers in the buses. Durinc meeting days the aaid counter 
functions in the Assembly premises also. 

(n} There is a well-equipped modern library and a eeparate 
research and reference wine for ·the uae and auiatance of 
members. 

(o) Requests for provision of accommodation to the membera at 
A.P. Guest House, New Delhi and at other State J..eewature 
Hostels are attended to by the Lerialature Seaetariat. 

Pension: Pension is paid to the Ex-Legislators at the rate oCrupeea 
one hundred for each year of his membenhip in the AuemblylCouncil 
or in both Houses together subject. to a maximum of n.tpeee one 
thousand per mensum. 

Widows of deceased memben are also paid pension at half the ratA! 
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of pension which the deceased member would have been entitled had 
he been alive. 

The leader of the Opposition, Chief Whip and Whip are entitled for 
salary and other perquisites on par with a Minister. 

Resignation: A member who desires t.o resign his seat in the House 
intimates in writing under his hand addressed to the Speaker, his 
intention t.o resign his seat in the prescribed form and does not give 
any reason for his resignation. Provided that where any member gives 
any reason or introduces any extraneous matter, the Speaker may, in 
his discretion, omit such matter and the same is not to be read out in 
the House. 

If a member hands over the letter of resignation to the Speaker 
personally and informs him that the resignation is voluntary and 
genuine and the Speaker has no information or knowledge to the 
contrary, the Speaker may accept the resignation immediately. H the 
Speaker receives the letter of resignation either by post or through 
someone else, the Speaker may make such enquiry as he thinks fit to 
satisfy himself that the resignation is voluntary and genuine. If the 
Speaker, after making a summary enquiry either himself or through 
the agency of the Legislature Secretariat or through such other agency 
as he may deem fit, is satisfied that the resignation is not voluntary 
or genuine, he should not accept the resignation. A member may 
withdraw his letter of resignation at any time before it is accepted by 
the Speaker. The Speaker should, as soon as may be, aft.er he has 
accepted the resignation of a member, informs, the House that the 
member has resigned his seat in the House and he has accepted the 
resienation. When the House is not in session, the Speaker informs 
the House immediately after the House reassembles. The Secretary, 
as soon as, after the Speaker has accepted the resignation of the 
member, causes the information to be published in the Andhra 
Pradesh Gazette and forwards a copy of the notification to the Election 
Commission for taking steps to 2611 the vacancy thus caused. Where 
the resignation is to take effect from a future date the information is 
published in the Gazette not earlier than the date from which it is to 
take effect ( Rule 164 ). 

Absence from House: The leave of absence from the sittings of the 
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Assembly may be granted by the Assembly to a member on a motion 
made by him or any other member on hia behalf, statma the period of 
absence, and such motion is voted upon without amendment or debate. 
If without such leave, a member is abeent from all meetinp of the 
Assembly or sixty days computed in accordance with Clauae 4 of 
Article 190 of the Constitution, the Leader of the House or such other 
member to whom he may delegate his functiona in thia behalf, may 
move that his seat may be declared vacant, and such motion is voted 
upon without amendment or debate. 

S~IONS AND Sl1TINGS 

Normally three seaaions are held in a year. They are known u the 
Budget Session, the Monsoon Seaaion and the Winter Seuion. The 
House sits for nearly sixty days in a year on an averap. The days of 
sitting vary from year to year depending on the quantum rl buaineaa 
to be transacted in the House. Sitting of the Houae ordinarily commen-
ces at 8.30 a.m. and concludes a·t 1.30 p.m. unleu the Speaker other-
wise ditt'!ts. lfneceaary, the House meeta in the evening also. 

lssueo(Summo,u: On receipt of a requisition from the l.eaderofthe 
House for summoning the Houae, with the approval of the Speaker, 
the note is circulated to Governor through the Minister for Legialature 
and Chief Minister. The Secretary iuues a notice informing each 
member ot the summoning of the HoUM by the Governor specifying 
the time, date and place for the session of the House. When a le88ion 
is called at abort notice or emerpntly, intimation ia riven to all 
members by announcement of the time, date and place of the le88ion 
by publishing in the preu u well aa by iaaue of telerrama. 

Prorogation of Legislatiw Aaembly: Article 174 empowen the 
Governor to prorogue the House from time to time. The proro,ation 
order of the Governor is i88ued in the form of Government Onler. The 
meaaa,e of the Governor is iaaued in exercise of the power conferred 
by sulH:lauae (a) of Clauae 2 of Article 174 of the Constitution. The 
order ia comnuinicated to all members. 

Dinolution o(U,ialativt Awmbly: Article 174 < 2> ( b) empowen the 
Governor to ctiaaolve the IAtsiaJative Auembly. 
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BUSINESS OF THE HOUSE 

Legislative business can be divided into two broad headings: Govern-
ment Business and Private Members' Business. 

The Government may arrange the Government business in any 
order with the consent of the Speaker. On days other than those 
allotted for Private Members' Business, no business other than the 
Government business is transacted except with the consent of the 
Speaker. 

Private Member's Business: The last two hours of a sitting on 
Fridays are allotted for transaction of Private Members' Business. The 
Speaker may allot different Fridays for the disposal of different classes 
of such business and on Fridays so allotted for any particular class of 
business, business· of that class has precedence unless the Speak.er 
otherwise directs. The Speaker may, in consultation with the Leader 
of the House, allot any day other than a Friday for the transaction of 
Private Members' Business. If there is no sitting of the House on a 
Friday, the Speaker may direct that two hours on any other day in a 
week may be allotted for Private Members' Business. 

On a day allotted for the disposal of Private Members' Bills, such 
Bills do have relative precedence in the following order, namely; 

(a) Billa in respect of which the motion is that leave be granted 
to introduce the Bill; 

(b) Billa returned by the Governor with message under Article 
200 of the Conatit.ution; 

(c) Bills in respect of which a motion has been carried, that the 
Bill be taken into consideration; 

(d) Bill in respect of which the report of a Select. Committee ha& 
been preaented; 

(e) Billa which have been circulated for the purpot,e of eliciting 
opinion thereon; 

(f) Billa introduced and m respect of which no further motion 
h• been made or carried; and 

(r) Other Billa. 
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The relative precedence of Bills are determined by ballot in accord-
ance with the orders made by the Speaker. 

Business Advisory Commiltee: At the Commencement of the As-
sembly or from time to time, as the case may be, the Speaker may 
nominate a Committee called the Business Advisory Committee con-
sisting of not more than eleven members including the Leader of the 
House and the Speaker who is the Chairman of the Committee. 

It is the function of the Committee to recommend the time that 
should be allocated for the di8CU88ion of the stage or stages of such 
Government Bills and other business as the Speaker in consultation 
with the Leader of the House may direct for being referred to the 
Committee. The Committee has the power to indicate in the proposed 
time table the different hours at which the various stages of the Bill 
and other business are to be t'ODlpleted. The Committee has such other 
functions as may be assigned to it by the Speaker from time to time. 

List of Buiness: A List of Business for the day is prepared by the 
Secretary. and a copy thereof is made available for the use of every 
member. No business not included in the List of Business for the day 
is transacted during the sitting of that day without the permission of 
the Speaker. 

Ruleso{Debate: lfa member desires to speak on any motion before 
the House, he baa to rise in his place and try to catch the attention of 
the Presiding Officer. He speaks only if and when he is caned upon by 
the Speaker. If more members than one rise at the aame time, the 
member whose name is so called is entitled to speak. Members make 
their speeches from their places and in doing 10 address the Chair from 
their seats. If a member ia disabled by aickneas or infirmity he may be 
permitted to speak while sitti.ne. The Speaker may impoee time-limit 
for speeches. 

Procttdi.1168: Tbe title of the debatee had been published in En,tiah 
till 1987, but from March 1988 onwards Telu,u ia beins uaed. Rule 3f17 
provides that the Seaietary cauw to be prepared a full report or the 
proceedinp or the Auembly at each or its litt.ini and u 100D • 
practicable publiahee it in l'UCh form and manner u the Speaker may 
from time to time direct. 

The promeclinp of the Avembly are recorded verbatim. Rule 306 
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provides that the business of the Assembly is t.o be transacted in 
Telugu or English or in any other language. 

Simultaneous Interpretation: There is provision for simultaneous 
interpretation from English to Telugu and from Urdu to Telugu. 

PRESIDING OFFICERS 

As per the provisions of Article 179 of tlte Constitution, the Speaker 
continues in office notwithstanding the fact that the House has been 
dissolved, and vacates it imm.ediately before the first meeting of the 
new House after dissolution. The Governor then appoints a member 
from among the newly elected members as the Speaker-pro tem to 
administer the oath or affirmation to the members and to conduct the 
election of the Speaker. 

The election of the Speaker is held on such date as the Governor 
may fix. The Secretary sends to every member a notice informing that 
nominations for the Office of the Speaker are received at any time 
between 10.30 a.m. and 5.00 p.m. on the day p~ding the date so 
fixed. Any member may file a nomination paper nominating another 
member for election. The nomination paper contains the name of the 
person nominated. It is to be signed by the proposer. The nomination 
contains a declaration by the nominee that he is willing to serve as 
Speaker, if elected. The nomination paper with declaration is to be 
delivered to the Secretary to Legislature in person either by the 
proposer or the candidate nominated. The election takes place at a 
meeting of the Assembly on the date fixed for it. The person presiding 
at the meeting reads out u, the Assembly the names of the members 
who have been newly nominated together with those of their 
proposers. If only one member has been so nominated, the person 
presiding over the meeting declares that the member is elected. ff more 
than one member has been nominated, the Assembly proceeds to elect 
the Speaker by ballot. A member is not deemed to have been duly 
nominated ifhe or his proposer has not, before the reading out of the 
names by the person presiding, made and subscribed the oath or 
affirmation as a member of the Assembly. Where more than two 
candidates have been nominated and at the first ballot no candidate 
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obtains more votes than the aggregate votes obtained by the other 
candidates, the candidate who has obtained the smallest number of 
votes is to be eliminated from the election and the ballotting proceeds. 
The candidate obtaining the smallest number of votes at each ballot 
is eliminated until one candidate obtains more votes than the remain-
ing candidates or more than the aggregate votes of the remaininr 
candidates as the case may be. Where at any ballot any two candidates 
obtain an equal number of votes and one of them has to be eliminated 
from the election, the question is to be decided .by drawing the Iota. 
The person presiding at the meeting declares that member aa elected. 

The election process of the Deputy Speaker is similar to that of the 
Speaker. 

Rule 9 lays down the provision for panel of Chairmen for presiding 
over the House in the absence of the Speaker and lhe Deputy Speaker. 
At the commencement of every session the Speaker nominates from 
amongst the members a panel of not more than six Chairmen, any one 
of whom may preside over the Assembly in the absence of the Speaker 
or in his absentt by the Deputy Speaker. 

The Speaker may be removed from his office by a resolution of the 
Assembly passed by a majority of all the then members of the Assemb-
ly. But no resolution for the purpose ahoµJd be moved unleu at least 
14 days• notice has been given. A member intending to give notice of 
a resolution under Clause C of Article 179 of the Constitution for the 
removal of the Speaker or the Deputy Speaker. has to give notice in 
writing to the Secretary. On receipt of a notice motion for leave t.o move 
the resolution is entered in the List of Business in the name of the 
member concemed on a day fixed by the Speaker provided that the 
day so fixed is any day after 14 days from the date of the receipt of 
notice of resolution. At any sitting of the Legislative Auembly, when 
the resolution for removal of the Speaker is under consideration, the 
Speaker or in the case of a ruolutioo for the removal of the Deputy 

· Speaker, the Deputy Speaker cannot preside. The Speaker or the 
Deputy Speaker or aucb other penon as ia refened to in Clauae 2 of 

• Article 180 preaidea over the sit.ting of Aaembly w-hen a l'NOlution for 
the removal of the Speaker or Deputy Speaker ii taken up for coo· 
sideration. ·nie member in wtio.e name the motion atanda in the List 
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of Busineu haa to move the motion, nnleaa he wishes to withdraw it 
when called upon to do so. No speech is permitted at this stage. 

The Speaker or the Deputy Speaker or the perscn presiding, as the 
case may be, places the motion before the Assembly and requests those 
members who are in favour of leave being granted to rise in their 
places. If not less than fifty members rise accordingly, the Speaker or 
the Deputy Speaker or the person presiding, as the case may be, 
announces that leave has been granted and that the resolution is taken 
up on such a day not being more than ten days from the date on which 
leave is asked for as he may appoint. If less than fifty members rise, 
the Speaker or the Deputy Speaker or the person presiding as the case 
may be, informs the member that he has not the leave of the House. 
On the appointed day, the resolution is included in the List of Business. 
It is taken up after the Question Hour and before any other business 
for the day is entered upon. The Speaker has, while the resolution for 
his removal from the office is under consideration in the Assembly, the 
right to speak in and otherwise to take part in the proceedigs of the 
Assembly. He is entitled to vote only in the first instance on such 
resolution or on any other matter during such proceedings but not in 
the case of any equality of votes. In the State of Andhra Pradesh, no 
Speaker or Deputy Speaker has so far ~n removed from the office. 

The primary function of the Speaker is to preside over the sitting of 
the Assembly. He does not participate in the proceedings of the House 
but he guides the House. The Speaker does not vote in the first 
instance. He exercises a casting vote in the case of equality of votes. 
The absence of vote in the first instance makes the position of the 
Speaker impartial. The casting vote is given to him only to resolve a 
deadlock. The Speaker of the Assembly has the power to maintain 
order within the House. He interprets the Rules of Procedure and 
Conduct of Business in the ~gislative Assembly. If at any time, it is 
brought to the notice of the Chair that there is no quorum, the quorum 
bells are rung. If there is still no quorum the person presiding adjourns 
the House to a later hour on the same day or to the next day on which 
the Assembly ordinarily sits. The Speaker has the power to adjourn 
the House whenever he deems necessary. He should not exercise his 
power to adjourn the House sine-die without the consent of the House. 
When he adjourns the House for a particular time. it should not exceed 
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a period of one week. The Speaker may, if he thinks tit, call a aittin, 
of the House acijourned aw_. ordinarily after civin1 three daya' 
notice to the members. The conduct of the proceedinp in the Alaembly 
by the Speaker is not to be called in question by any court. The Speaker 
endorses a bill as a Money Bill. 

The Speaker regulates the buaineu in the Auembly in all matt.en. 
He exercises his residuary powers when the occasion demands in 
respect of business about which there is no specific provision either in 
the Constitution or in the Rules. 

The Speaker removes difficulties arising while giving effect to the 
provisions of ~e Rules. He may by order make such provision.a not 
inconsistent with the spirit of the Rules as appear to him neceuary. 
The Speaker may himself on a point being raised or on a request made 
by a member address the House with a view to aid members in their 
deliberations. In the Andhra Pradesh Legislative Assembly on no 
occasion has the Speaker so far exercised his casting vote. 

Table 1 shows the names and the tenure of auccenive Speaken of 
the And.bra Pradesh Legislative Assembly. 

Table 1: Statement abowinl the na!Mtl and tenure of 
8peaken 

Name TenUN 
Fram To 

Shri A. Kelnrar Rao 1956 1962 
Shri B. V. Subba a.ddy 1962 1971 
Shri K. V. V•ma Reddy 1971 1972 
Shri P. Ranp a.ddy 1912 1114 
Shri R. Daaradha Ram Reddy 1975 1978 
Shri Kondaiah Chowdary 197A. 1981 
Shri Kona Prabhakara Rao 19Al l882 
Shri A. Eawara Reddy 19112 1983 
Shri T. Satyanarayana 1183 ll84 
Shri N. Venkataratham llfM 1985 
Shri G. Narayana Rao 1986 1989 
Shri P. Ramachandra a.ddy 1990 1990 
Shri D. Sripada Rao 1991 -
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PROCESS OP LEGISLATION 

An important function of the Legislature is to enact laws. The 
proposals for I.A!plation are initiated in the foi m of Bills, which when 
passed by the ugialature and aaaented to by the Governor become 
Acts. A Bill may be introduced in the House of the Legislature either 
by a Minister or by a Private Member. All procedures that applied in 
the case of Government Billa apply in the case of Private Members' 
Billa also. The relative precedence of Private Members' Bills is deter-

: mined by ballot. The motion in respect of such Bills is entered in the 
List of Business in the order in which notices of such motions have 
been received in point of time. 

The Bill before it takes the form of an Act, undergoes three readings: 
First Reading: For the introduction of a Bill any member may give 

notice to move for leave to introduce a Bill. He has to enclose a copy of 
the Bill and an Explanatory Statement of Objects and Reasons. Seven 
days' notice is required for the introduction of a Bill. If the Bill cannot 
be introduced without the previous 88D;Ction of the President or recom-
mendation of the Governor, as the case may be, the member should 
anneu to the notice such sanction or recommendation conveyed 
through a Minister. The notice is not valid until the requirement is 
complied with. If any question arises whether a Bill is such that it 
cannot be introduced or moved, save with the previous sanction of the 
President or recommendation of the Governor, the question is referred 
to the &\lthority that would have the power to grant the previous 
sanction or recommendation, if it were necessary and the decision of 
that authority on the question is final. Every Bill involving expendi-
ture should be accompanied by a Financial Memorandum inviting 
particular attention to the causes involving expenditure. It should 
contain the particulars of an estimate of the recurring and non-recur-
ring expenditure involved in case the Bill is passed into law. A Bill 
involving proposal of the delegation of Legislative Powers should 
contain a memorandum explaining such proposals and drawing atten-
tion to their scope and stating also whether they are of normal or 
exceptional character. The BiJl should be accompanied by a memoran-
dum showing whether it requires the assent by the Governor or to be 
reserved by the Governor for consideration and assent of the President 
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together with reasons. The member who desires to introduce a Bill has 
to obtain Leave of the House for its introduction. As soon as may be, 
after leave to introduce a Bill has been granted, it is published in the 
Gazette. 

Second Reading: The second stage of the Bill is the consideration 
stage. Motion for consideration not moved unless copies of the Bill are 
made available two days before the day on which the motion is to be 
made. The procedw-e and practice in regard to lt:gislation in Andhra 
Pradesh Legislative Assembly is the same as that of Lok Sabha. The 
member incharge of the Bill may make one of the following motions in 
regard to his Bill, namely, that it be taken into consideration; that it 
be referred to a Select Committee of the House; or that it be circulated 
for the purpose of eliciting opinion thereon. When the motion for 
consideration of the Bill is moved, any member may move an amend-
ment that the Bill be referred to a Select Committee of the House, or 
be circulated for the purpose of eliciting opinion I.hereon by a date to 
be specified in the motion . If the motion is carried, the Select Com-
mittee on the Bill is constituted. The Select Committee consists of not 
more than fifteen members. The Minister incharge of the Bill is a 
member thereon. In accordance with the Objects and Reasons of 
particular Bill, the Select Committee eumines bow far it can accom-
modate the viewpoints of members belonging to various sections of the 
House. The procedure in a Select. Committee is u far u pouible the 
same as is followed in the Auembly during the conaideration atap of 
a Bill The Select Committee may bear expert evidence and repre-
sentatives of a special interest affected by the Bill. 

After consideration of the Clauses of the BilJ, t.he Select Committee 
prepares a report and presents the same to the House. 

Unlike the Reporta of other Committeea or the House. the members 
of the Select Committee may register a minute of diuent in the report. 
After the preaentation of the final report of a Select Coaunittee of the 
Houae on a Bill, the member incharge movee for ita conaideration. The 
member may give notice of amendmenta to variOUB clauaea of the Bill 
one day before the day on which the Bill ia to be considered. The 
amendmenta, oC which notieea have been riven, are arranpd in the 
lilt of amendments iuued in the order in which they may be called. In 
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arranging amendments raising the same question at the same point 
of a clause, precedence may be given to an amendment moved by the 
member incharge of the Bill. Amendments are considered in the order 
of \he clause of the Bill to which they relate. When a motion that a Bill 
be taken into consideration has been moved, any member may, when 
he is called, move an amendment to the Bill of which he has previously 
given notice. An amendment moved may, by leave of the House, be 
withdrawn on the request of the member moving it. 

When a motion that a Bill be taken into consideration has been 
carried, the Speaker may submit the Bill or any part of the Bill to the 
House clause by clause. He may call each clause separately and when 
the amendments relating to it have been dealt with, put the question 
that this clause stands part of the Bill. A consideration of schedules, 
if any, follows the consideration of clauses. The Speaker puts the 
question that this schedule shall stand part of the Bill. Finally Clause 
One, the Enacting Formula, the Preamble, if any and the Title of the 
Bill stand postponed until the other clauses the schedules have been 
disposed of. The Speaker then puts the question that Clause One or 
the Enacting Formula or the Preamble or the Title or that Clause One, 
Enacting Formula, Preamble or Title as amencded, as the case may 
be, stand part of the Bill. 

Third Reading: The final stage of the Bill is the passing stage. When 
a motion that the Bill be taken into consideration has been carried and 
no amendment to the Bill is made, the member incharge of the Bill 
may at once move that the Bill be passed Where a Bill has undergone 
amendment, the motion that the Bill, as amended, be passed is not 
moved on the same day on which the consideration of the Bill is 
concluded unless the Speaker allows the motion to be made. After a 
Bill haa been pueed by the Assembly, the Speaker signs a certificat.e 
at the foot of the Bill. In cue of Money Bill he specifically says -i certify 
that this ia a Money Bin•. The Bill which has been signed by the 
Speaker after it ia passed is then submitted to the Governor for his 
auent. Where a Bill which has been passed by the Legislative Assemb-
ly is returned to the Assembly under Articles 200 and 201 of the 
Constitution with a message requesting the Assembly to reconsider 
the Bill or any specific provisions thereof or consider th~ desirability 
of introducing such amendment as may be recommended in the 
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message, the Speaker endoraes the meaaa,e and communicates the 
same to the Assembly. After that any member may move that the Bill 
be taken into consideration in respect of the points recommended for 
reconsideration or the amendments recommended. After these are 
diacussed and voted upon by the House after consideration, the Bill ia 
to be presented again to the Governor for his uaent. The Bill becomes 
an Act after the Governor's assent. 

PROCEDURAL DEVICF,S TO RAISE MA'rl'ERS OF PUBLIC 
IMPORTANCE 

Question procedure is one of the effective devicea through which the 
accountability of the Executive to the IAl'ialature ia ensured. The 
question and anawer aeuion afFordl an opportunity to the Govem-
ment to come to lriP with the grievanms and upirationa of the people 
at large. It alao helps to educate the public about the varioua program· 
mes and activities of Government beaidee providinr a feedback to the 
Government to aawa the aucceu or otherwise of ita policies. 

The Question Hour: 'n1e first hour of every sittina is devoted to 
asking question for oral answers. In the event of the aittine of the 
HOUie being cancelled for IOIDe reason or the other, the questions 
listed for that day are postponed to aome other day accordinr to the 
directions of the Chair. If the House decidN to auapend the Question 
Hour on any day, the queationa liated on that day are either deemed 
to have been answered on that day and printed in the proceedinp or 
poetponed to eome other day u directed by the Chair. 

The basic purpoae of ukin, a question ia to elicit information on a 
matter of public importance on the floor of the Houle. Thia it poe1ible 
only when the Houae ia in Hllion. But in the Andhra Pradelh lAp,· 
lative Auembly, members are permitted to Jive notice of qwtiona 
throupout the life of the HoUII whether the Anembly ia 1ummoned 
or not. 1bia ii a unique aystem prevaiJin1 in the Andhra Pradesh 
IAeitlative alone. Thia ayatem afford, an opponunit7 to the memben 
to live notice of qwtiona if they cboole to ftDtiJate the pieYIIDCII of 
their eonatituenciee. The diapoeal ol auch queation1 on the Ooor of the 
Home ii dependent on the conwnin1 m the meetin,. Newrtbelell 
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the communication of a question to the Government on a particular 
f matter may provide an opportunity to the Government to enquire and 
t know the state of things immediately without waiting for the question r to come up on the floor of the House and set things right besides 
f providing information to the House when the question is included in 
f the list for answer. 
•~ A member desiring to ask a question must give notice in writing to 

the Secretary. The text of the question asked must be within the 
special cognizance of the Minister to whom it is addressed The length 

· of the question should not ordinarily exceed 150 words and it should 
not bring in any name or statement not strictly necessary to make it 
intelligible. If the question contains any statement the member giving 
notice of the question -is responsible for its accuracy. 

Notices received from members are processed and communicated to 
the Government within 5 days from the date of receipt from the 

~· member. Soon after the receipt of the notice, it is verified with the 
t allocation of business among the Council of Ministers to ensure that 
i the Minister to whom the question is addressed by the member is 
i correct or not. The notices are examined with reference to the rules of 
~ 

admission, past precedents and conventions and submitted to the 
Speaker for orders. In this process notices are edited or recast or two 
or more notices on the same subject are consolidated into a single 
question. Referenc.ea are made to the members before admission to get 
clarification on aome miuing information. Clarifications are also ob-
tained at the behest of the Government after communication of the 
admitted queationa. Besides the rules relating to the admission of 
questions, the Speaker ia empowered to decide whether a question or 
a part thereor"ia or is not admissible and he can disallow any question 
or part thereof when he feels that it is an abuse of the right of the 
queationin, or calculated to obstruct or prejudicially affect the proce-
dure of the Aaaembly or ia in contravention of the rules. 

Where a queation is admitted it ia forwarded to the Government for 
fumiahinc reply. The Government furnishes the answer within 21 
daya unleu the Speaker grants extension of time on a request made 
by the Government. Normally the extension of time is granted. The 
occaaiona ·ror refusal are very rare. 
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On prorogation of a session, all penctine notima lapse with aome 
exceptions. The notices of questions which have been communicated 
to the Government and penctine as on the date of prorogation do not 
lapae. They are carried over to the next aeaaion. 

Notices receiwd from the member& have to be aent to the Govern-
ment within five days from the date of their receipt. In cue proroption 
intervenes, such of the notices not communicated to the Government 
lapae. In the proceu notices which are received f~ur dar• prior to the 
prorogation only lapse. However. for the eake of facility to the mem-
ben, such lapeed notices are also revived as a special caae invokinc 
the residuary powers. 

When a member who gave notice of questions becomes a Minister 
or Speaker subsequently, his notices are treated as lapsed If any such 
notice is tabled jointly with other members or the names of the 
members are bracketed against such notice by reason of a similar 
question received subsequently being disallowed, the name of the 
member who became Minister is deleted and the question is continued 
in the name or names of the remaining member/member&. If any 
member ceases to be a member of the House, t.he same procedure is 
followed. 

The question, which have been admitted and are pending with 
Government for more that 21 days are entered in the list of questions. 
Under the nalea not more than two quest.ions given by the same 
member are put on the List of Busineaa unlesa the Speaker otherwise 
directs. 

The lista are printed in diglot system in Telugu and English side by 
aide. Urdu venion of question liata ia prepared eeparately and circu· 
lated to membera who require them .. 

Liata of queationa tor written anawera are printed alon, with 
anawen in Eneliah only once in a week and circulated to the memben. 
There i1 no limit on the number of queationa to be put in the list. 

The starred queations are included in the List of BuainMS for oral 
anawers. If there are any postponed questions, they are included in a 
aupplemetary list in addition to the regular questions. 

Notices of questions relating to a matt.er of public importance and 
of urgent character can be given for oral answer at shorter notice than 
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provided for ordinary question. Short Notice Questions are taken up 
for answer immediately after the disposal of the question for oral 
answers and may, aa in the cue of any questions for oral answer, give 
rise to supplementaries. 

Half-an-Hour Diacuuion: The Rules of Procedure in the Andhra 
Pradesh Lesialative Aaaembly lay down that the Speaker may allot 
half-an-hour for raising diacuaaiona on a matter of sufficient public 
importance which baa been the subject matter of a recent question-
oral or written or Short Notice-and the answer to which needs 
elucidation on matter of fact. Such a discussion is allowed on three 
days in the wee~ viz., Monday, Wednesday and Friday. During thl! 
Budget Session half-an-hour discussion is allowed only on Friday. For 
raising the discuasion~ the notice should be addressed to the Secretary 
in writing three days in advance of the day on which the matter is 
sought to be raised. The period of notice can be waived by the Speaker 
with the consent of the Minister concerned. 

Short Duration Discussion: A member desirous of raising discussion 
on a matter of urgent public importance for short duration has to give 
notice in writing to the Secretary specifying clearly and precisely the 
matter to be raised. The notice is required to be accompanied by an 
explanatory note stating the reason for raising the discussion on the 
matter in question. The notice has to be supported by the signatures 
of at least two other members. Such notices are usually received after 
issue of summons convening the Assembly and not earlier. The 
Speaker may call for such other information from the member who has 
sought the di8CU88ion and also from the Minister concerned as he may 
consider necesaa.ry. If the Speaker is satisfied that the matter sought 
to be raised is of urgent character and of sufficient importance to be 
raised in the Houae at an early date he may admit the notice and in 
consultation with the Leader of the House fix the date for discussion. 
If an early opportunity is otherwise available for the diSCU88ion of the 
matter the Speaker may refuse to admit the notice. 

Motion of No~Confu:J.ence: The Council of Ministers is collectively 
responsible to the Legislative Assembly. A motion expressing no-con-
fidence in the Council of Ministers is one of the accepted Parliamentary 
procedures by which the members of the ~gislative Assembly get an 
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opportunity to highlight the ommiuiona and rommiaaiona of the 
Government m the day. 1be Rule& of Proeedunt and Conduct of 
Buaineu in the Andhra Pradesh IAswative Awm.bly provide far 
moving a no-confidence motion subject to the followinc reatrictiona, 
namely; 

1. Leave to make the motion is to be asked by the member when 
called by the Speaker. 

2. The member asking Cor leave muat before the commence-
ment m the sitting for that day rive to the Secretary a 
written notice of the motion which he propoaea to move. 

The leaw to make the motion ia deemed to be sranted if not leu 
than one-tenth oftbe total membership oftbe Aaaembly riae in their 
aeata when the leave is sought for. After the leaw bu been ,rantAM!, 
the Speaker fixes a day or days for diacuaaion of the motion in 
consultation with the Buaineu Adviaory Committee. 

The diacuuion on the motion of no-confidence is not reatricted to 
any particular subject or activity of'the Government and it is very wide 
and members are free to highlight any shortcominp of the Govern-
ment during the debate. Generally the Chief Minister replies to the 
debate. After the reply, the motion ia put to vote and the decmon is 
announced. 

A.cuournment Motion: Normally no buaineaa nol included in the List 
of Business for the day can be transacted at any 1ittin1 without the 
permiasion of the Speaker. However, a matter of urpnt public impor· 
tance can be raiwi by interrupting the re,ular buaineu of the House 
through an adjournment motion. The notice for movint an adjourn· 
ment motion muat be liven one hour before the commencement of the 
aitting oftbe day. 

The Speaker muat be convinced about the urpDCJ of the matter to 
be diacuued and without bis content. no matter however urpnt, can 
be railed in the House. It baa been the pneral practice not to allow 
an acijournment motion when the subject matter can be raiaed throu,h 
other procedural device& like Queationa. Call Attention Notices, etc. 
Similarly, the a(ijournment motiona are not allowed durin, the daya 
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when the Aaaembly ia di8CU88ing the Motion of Thanks on Governor's 
Addrea1 and pneral diacusaion on the Budget. The reason behind this 
ia thatduringtbe diacuaaion on these subjects, members do have ample 
opportunity to raiae any aubject for discusaion for which there is no 
reason to stop the business already fixed for the day. 

In the Andhra Pradesh Legislative Assembly there was only one 
occasion when an adjournment motion was granted leave for discus-
sion. 

Calling A~ntion Notices: A member may with the prior permission 
of the Speaker call the attention of a Minister to a matter of urgent 
public importance and request the Minister to make a statemeni 
thereon. The member ia not permitted tn make a speech while calling 
the attention of the Minister to any matter of urgent public impor-
tance. 

A notice to call the attention of the Minister is addressed in writing 
to the Secretary. Membera are expected to table Calling Attention 
Notices with effect from the day on which the Assembly commences 
ita aittinp. Calling Attention Notices must be given on the same day 
on which the matter has arisen. No member should give more than 
two notices, the first two notices which were received in point of time 
are taken into consideration. 

All notices received up to 10.30 a.m. on a day are placed before the 
Speaker for consideration. The Speaker may select one of them for 
making a statement by the Minister concerned and the same is 
included in the Agenda for the second or subsequent working day 
follOW'lJll the day on which the notice is selected. If any notice included 
in the Apnda is not taken up for consideration for some reason or the 
other, auch notice would be diapoeed ofin accordance with the direc-
tiona of the Speaker. There ii no compulsion to admit a Calling 
Attention notice for each aittinr from out of the notices received every 
day. All noticea not telected by the Speaker are treated as lapsed and 
membera informed accordilllly. Notic:es received after 10.30 a.m. on 
any day would be taken up for consideration alone with the notices 
received for the aubeequent day. The member whose notice was not 
aelected for any 1ittinr ii at liberty to rive notice of the same matter 
for a aubeequent aittinf. 
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If any notice is admitted, the same is included in the List of Business 
after giving due intimation to the Minister concerned and the member. 
Copies of the statements proposed to be made by the Ministers are 
obtained in advance and copies thereof are supplied to the members 
one hour in advance for their information. No debate ia allowed on the 

,6 . • · 
statement made by the Minister. Howewr, members whoee names 
appear in the List of Business would be permitted to uk a question in 
the shape of clarification. Only five names are ahown apinat a Callini 
Attention Notice in the List of Buaineaa. If the notice is aiped by more 
than one member it is deemed that the notice is given by the first 
signatory only. If there are more than five notices on the same subject, 
the names are determined by ballot on the same day on which the 
notice is admitted. 

The rules provide for inclusion of more than one notice in the List 
of Business if the Speaker directs such a course of action. 

Such of the admitted Calling Attention Notices which could be 
included in the List of Business till the last day of the meetings for 
some reason or the other are sent to the concerned Ministries after 
making suitable announcement in the House for f urniahing replies to 
the members under intimation to the Legislature Secretariat. 

r,overnor's Addre88: Article 176 of the Constitution lays down that 
at the commencement of the tint 8e&Sion after each General Election 
to the Legislative Assembly and at the com.mencement of the First 
Session each year, the Governor addre&aes the Legislative Auembly 
and informs the Legislature of the causes of its summons. The 
Governor's address to the Legislative Assembly ia a ceremonial oc· 
caaion. The Governor's address ii a policy statement of the Govern· 
ment and it ii drafted by the Government. It containa a review of the 
activities and achievemeta oC the Go.ernment durins the previous 
year and their plant for the comini years. It alao aeta out in brieft.he 
proposed lefialative measurea the Government intenda to brinr for· 
ward for enactment. 

After the Governor's addreu. discuuiod' on it ia held on aub&equent 
days on a Motion of Thanks moved by a uilmber and seconded by 
another member. On the days allotted for discussion., member& get 
ample opportunity to highlight the achievements and shortcomings of 
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the Government in all fields of its activity. Membera are entitled to 
move amendments to the Motion of Thanks in such form as may be 
considerecLappropriate by the Speaker. 

Ahhe end of the 4,iacuaaion, the Chief Minister generally replies to 
the debate. In the ~bE.ence of the Chief Minister, any other Minnister 
can reply to the debate on behalf of the Government. After the reply 
all the amendments are disposed of and the Motion of Thanks is 
adopted by the Assembly. 

A copy of the text of the Motion of Thanks adopted is communicated 
to the Governor by the Speaker in the form of a letter. The Governor 
acknowledges the receipt of the Motion of Thanks by a Message to the 
Speaker. The Message is read out U> the Assembly by the Speaker. 

Petitions: The Rules of Procedure in the Andhra Pradesh Legislative 
Assembly provide for the presentation of petitions by the public. Every 
petition proposed to be presented to the House should~ addressed to 
the Assembly and ita language should be temperate and respectful. It 
should not contain any offensive or defamatory expressions. It should 
relate to a matter of definite public importance and should not relate 
to matters of routine administrative nature. Every petition intended 
to be presented to the House should be presented by a member of the 
House who shall be responsible for its contents and genuineness. 

Any member desiring to present a petition to the House must obtain 
the consent of the Speaker before ita presentation to the House. After 
obtaining the consent, the petition ia presented to the House on any 
day after the conclusion of the Question Hour and before other busi-
ness is entered upon. A member. while presenting a petition to the 
House. should confine himself to a brief statement to the effect that -i 
present the petition signed by ... . and relating to such and such a 
matter ... No debate is permitted on such statement. The petition must 
relate to a matter within t.he competence or jurisdiction of the House 
and in which it can interfere and afford the relief prayed for. The 
petition can be given in any language used in the State. Petitions not 
satisfying the rules are returned to the members for correction. 

There is a Committee on Petitions under the chairmanship of the 
Deputy Speaker consisting of six other members nominated by the 
Speaker. 
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Every petition preaented to the Houae stands referred to the Com-
mittee on Petitions. After preliminary acrutiny by the Committee the 
petitions are aent to the Government fortbeirmmmenta on the various 
p-ievancea on which reliefiaaou,ht. Afterobtainin1 the comments the 
Committee examines them with the uaiatanee of the departmental 
representatives to formulate ita findinp and reeommenciationa. On-
tbe-apot visits are alao conducted by the Committee memben to 
acquaint themselves with the problems mentioned in.the petition and 
also to collect evidence from the persons and orpniaationa interested 
in the matter. After examination, the Committee reports to the House 
either in a concrete form applicable to the case under review or to 
prevent such casea in future. The Committee has also the power to 
direct the petition to be circulated in extenso or in a summary form to 
all memben of the House. Where circulation of the petition is not 
directed by the Committee, the Speaker has the authority to order for 
its circulation. 

Raui116 a M~r wlueh is not a Point of Order: A member who 
wiahea to brine to the notice oC the H~use any matt.er which ia not a 
point or order has to cive notice to the Secretary in writin, stating 
briefly the point which he wiahea to raise in the House and the reasons 
for raising the point. The member is permitted to raise the matter only 
after the Speaker bu given hia consent. 

As per the directiona of the Speaker, notice must be given only on a 
matter of utma.t public importance which baa occurred within 48 
hours prior to the sitting on any day. All notices received up to 10.30 
a.m. on any day are placed before the Speaker for admission and if any 
notice is aelected. the member is permitted to rai9e the issue on the 
next day OT on any subsequent day as per the directions of the Speaker. 
Notices not aelected are treated as lapsed and membe.rs are informed 
accordingly. If more than one notice is received on the same subject 
and if one of them ia admitted the namea of the other members who 
gave notice oC similar matter are clubbed to the admitted notice and 
the member who gave notice first in point of time is allowed to raise 
the iasue in the House. 

This item is not included in the regular Ust of Business. But a 
eeparate paper 1howing the names of the member& who have given 
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notice or the matter to be raised and the Minister who has to make a 
statement together with the matter to be raised is circulated to the 
members. This item is taken up immediately after the Question Hour. 
After raising the issue in the House, the Minister concerned invariably 
makes a statement and the other members whoee names are bracketed 
to the origins] admitted notice are permitted to seek clarifications, if 
necessary. Matters which can appropriately be dealt with under the 
provisions of other rules of the Rules of Procedure are not allowed 
under this item. Such of the admitted notices not taken up for con-
sideration till the last day of the meeting for some reason or the other 
are sent to the concerned departments for giving replies to the mem-
bers direct under intimation to the Legislature Secretariat. A suitable 
announcement is made in the House in this regard. There were 
occasions in the past where the House devoted two to three hours to 
discuss matters under this item in view of the seriousness of the 
matter. 

LEGISLATIVE COMMITTEES 

The House of IA,gislature has various Committees to scrutinise the 
activities of the Executive Government to ensure its accountability to 
the Lecialature. The Statutory Committees of the Legislature are: The 
Committee on Public Accounts, the Committee on Estimates, the 
Committee on Public Undertakinp, the Committee on Subordinate 
Legislation. The Committee on Assurance and the Committee on 
Petitiona. 1n the revised Rules of Procedure and Conduct of Business 
in the Andhra Pradeah Legislative Assembly that have come into force 
with effect from 15 March 1976, provision has been made for the 
constitution of new Committees. such as, the Committee on Welfare 
of Scheduled Castes, the Committee on Welfare of Scheduled Tribes, 
the Committee on General Purposes and the Committee on Library. 

Committee on Pu-blic Acrounts: The Committee on Public Accounts 
consists of fifteen members elected from amongst the members of the 
Aaaembly eve:r-1 year in accordance with the principle of proportional 
repreaentation by means of single tranaCerable vote and in accordance 
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with the regulations framed in thia bebaltby the Speaker. No Miniater 
is eleded a member of the Committee. 

The Committee examines the accounla ahowinr the appropriation 
of sums granted by the House for the expenditure of the State Govern-
ment, the annual finance accounta of the State Government and IUCh 
other accounts laid before the Houae u the Committee may think fit. 

In scrutinising the Appropriation Accounts of the State Government 
and the report of the Comptroller and the Auditor-" General. thereon, 
it is the duty of the Committee to satisfy itself: 

(a) that the moneys shown in the accounts aa havin& been 
disbursed were legally available for, and applicable to, the 
services or purpose to which they have been applied or 
charged; 

(b) that the expenditure conforms to the authority which 
governs it; and 

(c) that every re-appropriation has been made in accordance 
with the provisions made in this behalf under rulea framed 
by competent authority. 

The Chairman brinp to the notice of the Ataembly: 

(i) every cue in which it ia not eo satisfied; and 
(ii) all expenditure& which the Finaoee Department hu 

requeated. 

It ia also the duty oC the Committee: 

(a) to examine the statement oC accounta abowina the income 
and expenditure of State Corporation,. tradin1 and 
manufacturing echemea. concerna and project topther with 
the balance aheeta and.at.atementa of profit and 1ou accounta 
which the Governor may have required to be prepared or are 
prepared under the proviaiona of the Stat.utory ruin 
regulating the financing of a particular Corporation or 
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project and the report of the Comptroller and Auditor-
General thereon; 

(b) to eurnine the atatemeni of 8""°unta showing the income 
and expenditure of autonomous and semi-autonomous 
bodiea, the audit of which may be conducted by the Comp-
troller and Auditor-General of India/either under directions 
of the Governor or by a Statute of State Legislature; 

(c) to consider the report of the Comptroller and Auditor-
General in cases where the Governor may have required him 
to conduct an audit of any receipt or to examine the accounts 
of stores and stocks. 

If any money has been spent on any service during a financial year 
in exceu of the amount granted by the House for that purpose the 
Committee examines with reference to the facts of each case the 
circumstances leading to such an excess and makes such recommen-
dation as it may deem fit. But the Committee does not exercise its 
functions in relations to such public undertakings as are allotted to 
the Commitf.e!e on public undertakings by the rules or by the Speaker. 

Committ« on Estimo.us: The Committee on Estimates consists of 
fifteen members elected from amongst the members of the Assembly 
every year. No Minister is elected a member of the Committee. 

The functions of the Committees are-: 

(a) to report what economies, improvements in re-organisation. 
efficiency or administrative reform consistent with the 
policy underlying the estimates may be effected; 

(b) to augpat alternative policies in order to bring about ef-
ficiency, and economy in administration; 

(c) to examine whether the money is well laid out within the 
limits of the policy implied in the estimates; and 

(d) to suggest the form in which the estimates are to be 
presented to the Assembly. 
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Committft on Public Undertalcings: The Committee on Public Un-
dertakings consists of fifteen members elected from amongst the 
members of the Assembly every year. No Minister is elected a member 
of the Committee. 

The functions of the Com mi tt.ee are: 

(a) to examine the reports and accounts of the public undertak-
ings specified in the Second Schedule; 

(b) to examine the reports, if any, of the Comptroller and 
Auditor- General on the Public Undertakings: 

(c) to examine in the context of the autonomy and efficiency of 
the Public Undertakings whether the affairs oft.he Public 
Undertakings are being managed in accordance with the 
sound business principles and prudent commercial prac-
tices; and 

(d) to exercise such other functions vested in the Committee on 
Public Accounts and the Committee on Estimates in relation 
to the Public Undertaking specified in the Second Schedule 
as are not covered by clauses ( a), (b) and < c) above and u 
may be allotted to the Committee by the Speaker from time 
to time. 

The Committtee does not examine and investigate any of the following: 

(i) matters of major Govemment policy aa diatinct from 
busineu, or commercial functions or the Public Under-
taking; 

(ii) matters of day to day administration not relatinrto put 
acta; and 

(iii) matters for the conaideratioo or which machinery ia 
eatabliabed by any 1peciaJ statute under which a par-
tiadar Public Unclertakin, ia eatabliahed. 

Ad Hoc Canunui..: Beaidea the abcwe permanent Committeea, 
Ad-hoc Committee. are alao appointed to probe into certain 
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irregularities in a Government Department, an Institution or even a 
Corporation. Taking the consensus of the House and the opinion of the 
Minister concerned, the Speaker appoints Ad-hoc Committees of the 
House to probe into the activities of that particular Department, 
Institution or Corporation and submit reports to the House within the 
specified time prescribed for submitting the reports. 

It is a convention that the reports of the Standing Committees are 
not discussed in the House. But in the case of reports of the Select 
Committee on Billa, they are discussed in the House when the Bill 
comes tip forconaideration. The idea behind the convention is to ensure 
unanimity on findings of the Committee. 

The reports of the Committees are presented to the House by the 
Chairman or in his absence by any member of the Committee and 
when the House is not in session, the Speaker, may on a request being 
made to him, order the printing, publishing or circulation of the report 
although it ia not presented to the House. In that case, the report is 
presented to the House during its next session at the first convenient 
opportunity. 

LEGISLATIVE PRIVILEGES 

The members of the Andhra Pradesh Legislature enjoy certain 
immunities and privileges in order to effectively perform their duties 
without any hindrance. The most important privileges of the members 
are the freedom of speech and immunity from any proceedings in any 
court in respect of anything said or vote given in the Legislature or in 
any Committee thereof: The other important one is the ~om from 
arrest of members in civil caw during the continuance of the session 
of the Houae and forty days before its commencement and forty days 
after ita conclusion. 

The membera cannot be compelled to give evidence or produce 
documenta in a court of law relating to the proceedings of the House 
without the permiuion oftbe Houae. Similarly members cannot be 
compelled to attend aa witneeaea before any Houae of Legislature or 
Parliament or Committee thereof without the permission of ~e House 
to which be belonp. In addition to the above, each House of a 
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Legislature enjoys certain consequential powers necesaary for the 
protection of its privileges and immunities. These powers are: 

1. To commit persons. whether memben or not, for breach of 
privilege or contempt of the House; 

2. To compel the attendance of witneew and to send for papen 
and records; 

3. To regulate its procedure and the conduct ofita busineN; 
4. To prohibit the publication of its debates and proceedings; 

and 
5. To exclude strangers. 

The procedure for dealing with questions of privilege is laid down 
in the Rules of Procedure and Conduct of Busineu of the Andhra 
Pradesh Legislative Assembly. According to this, a member may with 
the consent of the Speaker, raise a question involving a breach or 
privilege either cl a member or of the Houae or of a Committee thereoC. 
A member wishing to raise a question of privileae baa to give notice in 
writing to the Secretary before the commencement of the sitting on 
the day the question of privilege is to be raised. The quest.ion whether 
a matter complained of ia actually a breach of privilege or contempt of 
the House is entirely for the HoUle to decide aa the House alone is the 
master of its privilep. 

A question of privileges should be railed by a member at the earliest 
opportunity and should require the in~rvention of the Houae~ 'nle 
Speaker, before deciding whether the matter propoeed to be raiaed u 
a question of privilep requires the intervention of the HOUie and 
whether be ahould give hia coment to the raisinc or the matter in the 
House, may live an opportunity to the pel"IIOn incriminated to explain 
his caae to the Speaker. 

After the Speaker baa liven hia conaent t.o the raiainl of a matter 
in the Houae aa a question or privilege, the member who tabled the 
notice when called by the Speaker. baa k> uk for leave oC the House 
to raiae the queetion of privilep. When aakini for such leave, the 
member concerned ia pea witted to make only a abort atatement 
relnant to the queation of privilep. if twenty-five or more memhen 
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rise accrodingly, the House is deemed to have granted leave to raise 
the matter and the Speaker declares that leave is granted. 

After the leave is granted by the House for raising a question of 
privilege, the matter may either be considered and decided by the 
House itself or it may be referred by the House to the Committee of 
Privileges for examination, investigation and report. 

The Committee of Privi/,eges: At the commencement of the House 
from time to time 88 the case may be the Speaker nominates a 
Committee of Privileges consisting of not more than fifteen members. 

The Committee of Privileges examines every question referred to it 
and determines with reference to the facts of each case whether a 
breach of privilege is involved and if so the nature of the breach, the 
circumstances leading to it and makes such recommendations 88 it 
may deem fit. 

Before finalising its report, the Committee of Privileges may hear 
the member who raised the question of privilege in the House or permit 
him to explain his case in written statement or hear any member of 
the House who may desire to place his views before the Committee on 
the question of privilege under consideration. The Committee has the 
power to send for persons, papers and records. It is a general practice 
for the Committee to give an opportunity to the person alleged to have 
committed a breach of privilege or contempt of the House to submit 
his explanation to the Committee in writing and also in person or 
through an advocate if so desired by him or considered necessary by 
the Committee. 

After the report or the Committee is presented to the House, the 
Chairman ·or any member of the Hollie may move that the report be 
taken into con1ideration. 

8BRVICING OP LBGI81An1RB 

The Secretary: The SeCl•tarJ to the State Lepalatun ia the Head of 
the Andhra Pradeeh IApalature Secretarial The appointment to the 
poat ii made by promotion or by recruitment or by transfer from the 
Andhra Pradesh State Lepl Service or from the Andhra Pradesh 
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Higher Judicial Service. One must be a Law Graduate to hold the pmt of 
t.be Secretary to the State Legislature. The age cl retirement is 58 years. 

The office of the Secretary to the State LegialatuM is in many ways 
unique with high responsibilities. He beads the Secretariat which 
serves the representatives of the people. He advises the Speaker in all 
matters in general and particularly in conducting the business or the 
House. He assists the Chairmen of various Committees of the House 
for their smooth functioning. He ia the Returning Officer for both 
biennial and by-elections to the Council of States (Rajya Sabha) and 
conducts the Election to the office of the President of India in Andhra 
Pradesh as and when these are held. 

He eurciaea bis powers on financial matters with the concurrence 
of the Finance Department of the Government. except thoae which are 
not covered under the delegation rules. 

Aa the head oft.he Secretariat, he enjoya all powers and privileges 
that other Secretaries to Government Department wield. He is the 
appointing authority for all first level Gazetted Posts in the Depart-
ment and an appellete authority for all subordinate poata. As the 
administrative head of the Secretariat, he has the powers of poetinp 
and allocation of subjects among officers and members of at.a.ff and has 
over-all supervision and takes care of the welfare of the staff. 

Table 2 gives the names and tenure of successive secretaries of the 
Andhra Pradesh Legislature since the formation of the State. 

S.No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 

Table 2: Succe1aive bead• of the Andhra Pradeab 
Lepaladve Secretariat. 

Namecltheaa111iw IIK1'9tmiaa Tenun 
Prom To 

8hri G.V. Choudhary Nwanaber 1956 Pebnaa,y 1910 
Shri A. Shanbr IWdy Maffh 1970 February 1975 
Shri G. Ramaehander Naidu Mafth 1915 Apr,11977 
Shri IL Srinuna Chary May1m October 1918 
Shri E. SedMiWl IWdy NOWtmber 1918 ~1988 
Shri C. Venkat.eean Nowmber 1981 March 1990 
8hri A. V.G. Krialma Murthy Man:h 1990 un date 
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Before the formation of Andhra Pradesh, the Andhra State which 
was formed out of the composite Madras State, Sri G.V. Choudhary 
wu the Secretary to Legislative and continued as such after the 
formation of Andhra Pradesh. For Hyderabad Legislative Assembly 
Secretariat, Sri Matmari Hanumantha Rao was the Secretary to 
Legislature. 

The Secretariat: Till 17 August 1965 the Legislature Secretariat was 
treated as a distinct body and was under the administrative control of 
the Government in the General Administration Department. As a 
result of persistent demands from various quarters, the Government 
of Andhra Pradesh in 1965 considered the following points: 

i) In consistence with the dignity and prestige of the Speaker, 
Legislative Assembly and of the Chairman, ~gislative 
Council, the office and staff' of the Legislature Secretariat 
should be a separate body answerable only to the Presiding 
Officers of the two Houses, but not to any Administrative 
Department of Government; 

ii) The Secretary of the Legislature should be free to circulate 
files through the Speaker and the Chairman and to the 
Ministers concerned, instead of through the Administrative 
Department of Government, which is the General Ad-
ministration Department; and 

iii) For the above purpoaes, the rank and position of the 
Secretary should be that of a Secretary to Government and 
he ahould eJtjoy all the powers that any ot.her Seaetary tD 
Government wields. 

The Andhra Pradeah Cabinet at a meeting held on 20 July, 1965 
under the Chairmanship of K. Brabrnananda Reddy, Chief Minister 
accepted the propoaaJ• for the formation of the lAtgialature Secretariat. 
Orders were ieaued to this effect and from 17 August 1965 the status 
of the legislature Department was rested to that of a I.A!gislature 
Secretariat havinl all privilepa and powers. Thus, a separate ugis-
lature Secretariat came into existence. 

The IAgialature Secretariat consists of as many aa 25 sections. The 
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main branches in· the Secretariat .,-e the Le,ialation, and Questions 
wings .which deal with the subjects connected completel, with the 
legislative matters. The other important wingof tbe Secretariat is the 
Committee Section which provides the secretarial aasiatance to 
various Committees of the House. There are separate branches to look 
into the establishment matters and accounts of the staff of the 
Secretariat. The Secretariat also provides separate branches for pay-
ment of T.A., D.A. salaries and other amenities to the Presiding 
Officers, the leader of the Opposition, the Whips and the Chief Whip 
and the members of the Assembly. There is a separate wing for 
Library. Research and Reference to assist the members. The Hostels 
branch of the Secretariat deals with the accommodation and other 
amenities to the members. 

The Reception and Protocol Branch of the Secretariat deals mainly 
wit.h the Watch and Ward, up-keep of its premises, issue of paaaee to 
visitors and looks after the visiting dignitaries, etc. The e.x-Le,ialatora 
get their pension through the Pensiona Wing of the Seaetariat. 

Library Research andReferentt Servitt: The Andhra Pradesh I.A!gia-
lature Library is located in t.he building in which the Library of the 
former Hyderabad Legislative Assembly was located. After the forma-
tion of the State of Andhra Pradesh in 1956, boob, Parliamentary and 
State Legislature Debates and Reporta of various Committeea of the 
Parliament and Legislature of the Andhra Pradeeh State have alto 
been stocked in the Library. The Library consist.a of more t.bao 33,000 
books on various s&ibjecta like economics, education, history. law, 
politics and aociology, the debates oC both HoUNI of Parliament, 
Assembly and Council, Reporta ofvarioua Committeee tXLe,ialature 
and Government Gaz.ettea, etc. 

At preaent the library ia aubecribing to 4 Telugu, 33 Enpiab 
magazines, besides 8 Telugu, 12 Ene)iab and 3 Urdu dailiea. All the 
magazin~ and dailiee are displayed on the rack.I. 11le provision for 
purchasing boob for the Library ia Ra. 1,26,000I· per annum. 

News items or current u well u permanent importanas are marked 
in the daily uwapapen (both in Eqliah and TelUIU), cult and puted 
on one aide or the papen and arranpd in aubjeetwiae folden. 'nu. 
proceu ia a daily feature which aerves u reference material to 
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members and officers of the Legislature. Additions .are made tQ the 
above paper clippinp baaed on the news and requirements of members 
and the importance of certain new subjects. · 

Reeearch and Reference Section: 

The Andhra Pradesh Legislature Secretariat developed "Research and 
Reference Wing" as a part of Legislative Library. It was locat.ed in the 
Library premises till recently, now it is shifted to a comfortable hall 
in the newly constructed Administrative Building in the Assembly 
premises. 

The Research and Reference Wing organises the dµJsemination of 
factual, objective and latest information to the members of Legislative 
measures and other subjects of political, constitutional and judicial 
interests. The main function of the Research and Reference Wing is to 
keep members well informed, whenever required, of important 
developments in Andhra Pradesh, and in the rest of the country and 
abroad. The information is provided in the form of background notes, 
bibliographical aeries, brief reference notes, compilations, of statistical 
data and other factual material in response to requisitions received 
from the memben. Thus the services are provided by the Research and 
Reference Wing under the following categories. 

a) Supply of on-the-spot information contained in the publish-
ed document.a. 

b) Supply of abort-range and long-range information. 
c) Comparative factual and statistical data on various subjects 

and departments. 
d) Deciaiona from the Chair. 
e) Brief record mproceedinp of the, House. 
0 Aida to articles and speeches on Parliamentary, Legislative, 

Judicial topica to the Presiding Officers and officers of the 
Leeialative Seaetariat. 

1) Bibliolraphical aervice. 
h) Catal<>1U9 cards to important feature articles published in 

the newapape~ magazines and journals. 
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ARUNACHAL PRADESH 

ORIGIN AND GROWtH 

With the enactment of the NEFA Panchayat Raj Reru}ation (No.3 of 
1967), the ,roundinc for the Le,ialative Aaaembly of Arunachal 
Pradesh waa prepared. Thia Reru}ation int?Oduced a three-tier .,.. 
tem: Gram Pancbayat at the village level, Anchal Sarniti at the Block 
and Zilla Pariahad at the District level. An apex Advisory Body, known 
aa the Apncy Council with the Governor of Auam as it.a Chairman, 
came into beint on 29 December 1969. 

A step further in the direction waa taken with the enactment of 
NEF A (Adminiatratioo) Supplementary Regulation, 1971 (No.4 of 
1971) which provided for replacement of the Apncy C,ouncil by 
Pradesh Council and appointment of five Couoaellors, one Crom each 
District, who were in charp of various development departments. Thia 
Pradesh C,ouncil thus came into beina on 2 October 1972. 

Aa a natural outcome, the demand for a Legislative Aaaembly was 
pressed in every aittinc of the Pradesh Council which made the Union 
Government to eend a study team to aaeeaa the standard of Parliamen-
tary acumen attained by the people of Aninachal Pradesh. The Union 
Government, after atudyina all aapecta of the matter, agreed to the 
demand of the people for a Le,ialative Aaaembly, and on 15 AUIUlt 
1975, tbe Pradeab Council wu converted into the Provisional IA!lis· 
lative Auembly 0, the Union Territory with all the memben of the 
Pradeah Council becominr members of the Provisional Lelialative 
Auembly and t.he Councillors being given the rank of Ministers. 

8TRUCl'URE OP LEGlSLA.TURE 

Arunachal Pradesh bu a unicameral Lerialature ever since ita 
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inception. The legislative Assembly was consisted of 33 members, out 
of whom 30 were chosen by the people by direct election and three 
nominated by the Union Government. 

Consequent upon the formation of the State of Arunachal Pradesh 
with effect from 20 February 1987 the total number of aeata in the 
Legislative Assembly was raised to 60. 

The IA!gislative Assembly of the .State, unless sooner dissolved, 
continues for five years from the date of appointment for ita first 
meeting. 

Parties in Legi&lative Assembly: There were three political parties 
in the Arunachal Pradesh Legislative Assembly at the time of its 
constitution in March 1990, viz., the Indid.ll National Congress, the 
Janata Dal and the Janata Party with 37, 11 and 1 members respec-
tively. Later, all the Janata Dal members and the Janata Party 
member had merged with Indian Nationl Congress. 

Party Whips: There is at present neither recognised Leader of the 
Opposition nor whips of the opposition. The Minister of Parliamentary 
Affairs is the Government's Chief Whip. It ia a part of bis duties to 
advise the Government on parliamentary business and to maintain a 
close liaison with the ministers in regard to parliamentary business 
affecting their Department. He conveys the wishes of the leader to the 
members of the Party and keeps the leader informed of the current 
opinion in the Party and also the moods and inclinations of individual 
members when these deserve special notice. 

Qualifi,eatiana for Memberahip: To be a member ot the Legialative 
Assembly a penon should poeaeu the followinJ quali&cationa: 

(a) He mutt be a citiam of1ndia and abould make and lublcribe 
before 101De penon authoriled in that beba1CbJ ti. Election 
Commiuion, ID oath or affirmation accordins to the form 
1et out for the purpoee in the Pint Schedule to the Conatitu· 
tion of India. 

(b) He must be not lee, than twenty-ftw yean of ap. 

A person shall not be diaqualified Cor being choeen. u, or for the 
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time being, a member of the Arunachal Pradesh Legislative Assembly 
ifhe holds any of the oflice8 of profit specified below:-

1. Gaonbura, whether called by this or any other title. 
2. Any offit:e held in the Territorial Army or National Cadet 

Corpe or Auxiliary Air Force or Air Defence Reserve. 
3. The office of Chairman, Vice-Chairman or members of any 

Committees, Society, Board, authority appointed by the 
Government of India or the Government of any State or 
Union Territory specified in the First Schedule to the Con-
stitution of India. 

4. Any office under the Government, which is not whole-time 
office remunerated either by salary or fees. 

5. The office of part-time Professor, I «turer, Instructor or 
Teacher in Government educational institutions. 

6. Medical practitioner rendering part-time service to Govern-
ment. 

7. Any office in the Home Guards. 
8 . The office of Village Volunteer, the SSB organisation. 

With the conferment of Statehood or Arunachal Pradesh on 20 
February 1987, qualifications/disqualifications, etc., for membership 
are guided by the relevant provisions of the Constitution and the 
Representation of Peoples' Act, 1951. 

Oath I affirmation: A member of the Arunachal Pradesh Legislative 
Auembly, before taking his seat in the House, makes and subscribes 
before the Governor, or some persons appointed in that behalfby him, 
an oath or affirmation according to the form set out for the purpose. A 
member who has not already made and subscribed an oath or affirma-
tion as above, may do ao at the commencement of a sitting of the 
Auembly aa the Speaker may direct or on any day after giving 
previous notice in writing to the Secretary. 

Salary and Otlte Facilities: A member of the Arunachal Pradesh 
legislative AaNJDbly receives a salary of Ra. 1500 per mensem payable 
dUftDI the whole term of office and a daily allowance of Ra. 75 per day 
ror the period of'reaidence on duty. A member ii alao entitled to a sum 
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ofRs.500 per mensem as a conveyance allowance and a sum of Ra. 150 
per mensem as his constitutency allowance. As regards the travelling 
allowance, he is entitled t.o an amount as admissible to a first grade 
officer of the State Government. Besides, a member ia entitled t.o the 

J' 

following facilities: 

(a) Medical Facilities: Members and their families are entitled 
to free medical facilities as applicable to a Fll'Bt grade officer 
of the State Government. 

(b) TelephoM Facilities: A member is entitled to have a 
telephone either at his residence or at a place where he 
conducts his business relating to the Assembly, subject to 
the condition that he shall meet the cost of installation of 
such telephone in full and that in regard to the recurring 
charges, the liability of the Government shall be limited to 
the reimbusement of rental charges for that telephone and 
charges in respect of maximum of750 local calls made from 
that telephone per quarter including calls, if any, permitted 
free of charge. 

(c) Stenographic and Typillg Facility: Members are provided 
with stenographic and typing facilitiea u and when required 
by them in the Legislative Assembly Secretariat. 

(d) Reaearch, Reference and Library Facilities: Members avail 
themselves of the limited facilities available in repeect or 
research, reference and Library. This section of the 1.A!giala-
tive Assembly is yet to be organiled in its proper form. 

(e) Otr,ce Premisa: The ruling and the opposition memben 
have been allotted separate rooms in the Auembl.y 
premiaes. 

(f) Po«al and Stationery: Memben have to bear the postal and 
stationery expenditure themselves but they are supplied 
with writing pada and envelope on payment. 

&1ig,,ation: If a member of the Arunachal Pradeah Lepalative 
A.eembly intends to resign hia wt in the Aaaembly ,he haa to intimate 
in writihg under his band addreued to the Speaker. The Speaker 
havinrnceiwd that intimation in writing, infbrma the Houae that the 
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said member baa resigned his seat in the Assembly. If the Assembly 
is not in session, ~ Speaker informs the House about this immedi-
ately after the House re- assembles. The Secretary as soon as may be 
after the Speaker has reooived such intimation from a member resign-
ing his seat in the Assembly, notifies the vacancy in the official 
Guettes and causes a copy of notification to be communicated to the 
Governor and to the Election Commission~ 

Absence from House: A member desiring permission of the House to 
remain absent from the sitting thereof is required to make an applica-
tion specifying the period for which leave of absence is required 
together with the date of commencement and of termination of such 
leave and the ground for it. The leave of absence applied for at any 
time does not exceed a period of sixty days. If a member is absent from 
two or more conaecutive sittings of a Committee without the permis-
sion of the Chairman, a motion may be moved in the House for the 
discharge of such member from the Committee. When, however, the 
members of a Committee are nominated by the Speaker, they may be 
discharged by the Speaker. 

Equlsion: The Speaker may direct any member whose conduct is, 
in his opinion, groealy disorderly to withdraw immediately from the 
House, and the member so ordered has to do so forthwith and absent 
himeelf from the remaining period of the session. 

The Speaker may, if he deems necessary, name a member who 
disregards the authority of the Chair or abuses the rules of the House 
by persistently and wilfully obstructing the business thereof. If a 
member ia so named by the Speaker, be bu to forthwith put the 
question that the member be suspended from the service of the House 
dUftlll the remainder of the se&aion. But the House may, at any time, 
on a motion being made, resolve that such suspension be terminated. 
A member ao suspended ia required to forthwith quit the precincts of 
the Houae. So far there baa not been any instance of any member 
having been expelled or suspended from membership of the House. 

8E8810N8 AND 811TINGS 

luw of Srunmou: On the 1ummonin1 of the Legislative Assembly by 
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the Governor of Arunachal Pradesh, the Secretary issues summons to 
each member specifying the date and place of MSsion at least thirty 
days before the date of commencement of the seuion. 

The Governor may, under sulHection (2) of Article 174 of the 
Constitution from time to time, prorogue and diaaolve the Assembly. 

Emergent Sessions: In case of emergent sessions the members are 
informed by wireless, telegrams and through All India Radio about the 
date, time and place of such sessions. 

On a request being made for a secret sitting of the Assembly, the 
Speaker, in consultation with the Leader of the House, decides and 
fixes a day or part thereof for sitting of the Assembly in secret. When 
the Assembly sits in secret, no stranger is permitted to be present in 
the Chamber, wbby or Galleries. 

The Speaker may cause a report of the proceedings of a secret sitting 
to be issued in a manner as he thinks fit. But no other person present 
keeps a note or record of the proceedings or decisions of a secret sitting, 
whether in part or in full . 

Table 1 shows the number of sessions held by successive Assemblies 
since the inception of the Legislative Assembly. 

Table 1: Number of aeasions held by each mcce•ive Bouae 
since the inception of the Asaembly of Arunachal Pradeah 

I. At Union T~rritory, 
Provisional Legislative Auembly 
First Legislative ABlembly 
Second Legislative Allaembly 
Third Legislative Aaembly 

II. A, a State, 
Provisional Legialative ANembly of the State 
Fint Legislative Anembly 

7 
6 

12 

• 
8 
6 
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BUSINESS OF THE HOUSE 

No business not included in the List of Business for the day is 
transacted at any meeting without the leave of the Speaker. 

Business Advisory Committee: At the commencement of the House 
or from time to time, as the case may be, the Speaker may nominate 
a Committee called the Business Advisory Committee consisting of not 
more than six members, including the Speaker who is the Chairman 
of the Committee. The functions of the Committee are to recommend 
the time to be allocated for the discussion of the stages ofGovenment 
Bills and such other business as the Speaker, in consultation with the 
Leader of the House, may direct for being referred to the Committee. 

Rules of Debate: When a member rises to speak, his name is called 
by the Speaker. If more members than one rise at the same time, only 
the member whose name is so called is entitled to speak. The members 
speak from their seats. A private member may not read his speech but 
may refresh his memory by referring to notes. A member may not 
interrupt any member while speaking by improper expressions or 
noises or in any other improper manner. 

The Speaker prescribes time-limit for speeches. After the member 
who moves a motion has spoken, other members may speak on the 
motion in such order as the Speaker may call upon to do. If any member 
who is so called upon, does not speak, he is not entitled, except with 
the permission of the Speaker, to speak on the motion at any later 
stage of the debate. No member is to speak more than once on any 
motion, except with the permission of the speaker. A member who has 
moved a motion may speak again by way of reply, and if the motion is 
moved by a private member, the Minister concerned may, with the 
permission of the Speaker, speak whether he has previously spoken 
or not, after the mover has replied. 

The Speaker may direct any member whose conduct is in his 
opinion, grossly disorderly, to withdraw and such member does so 
forthwith and absents himself during the remainder of the day's 
meeting. 

In the case of grave disorder arising in the House, the Speaker may, 
if he thinks necessary, adjourn the House or suspend any sitting for 
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the time to be fixed by him, but in no case the acljoumment exceeds 
one week. 

A point of order relates to the interpretation or enforcement of these 
rules or such provisions of the Constitution to regulate the business 
of the House and to raise a question which is within the conizance of 
the Speaker. 

A point of order may be raised in relation to the !,usiness before the 
House at the moment. Provided that the Speaker may permit a 
member to raise a point of order during the interval between the 
termination of one item of business and the commencement of another 
if it relates to maintenance of order in or arrangement of business 
before the House. 

Subject to conditions referred to in the preceding paragraphs, a 
member may formulate a point of order and the Speaker is to decide 
whether the point raised is of a point of order and, if so, gives his 
decision thereon which is final. 

No debate, is allowed on a point of order, but the Speaker may, if be 
thinks fit, hear the member before giving his decision. 

A point of order is not a point of privilege. 
A member does not raiae a point of order-

(a) to ask forinformation;or 
(b) to explain his position; or 
(c) when a question on any motion is being put to the House; or 
(d) which may be hypothetical; or 
( e) that Division bella did not ring or were not be·anl. 

A member who wiahee to bring to the notice of the House any matter 
which is not a point of order baa to ,:ive notice to the Secretary in 
writing 1tatin1 briefly the point which he wishes to raiM in the House 
topther with reuona for wiahing to rai8e it. He ia permitted to raise 
i~ only after the Speaker has given his c:onaent and at such time and 
date aa the Speaker may fix. The Speaker preserves order and has all 
the powers necessary for the purpoee of enforcinr the decision. 
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Voting Procedure: The common methods of voting in the Arunachal 
Pradesh Legislative Assembly are by voice vote and by raising hands. 

Proceedings: The languages used in the debates are English and 
Hindi. The title of the debates is also in English or Hindi, as the case 
may be. The debates are recorded verbatim. The time taken for 
issuance of the debates, both uncorrected and duly edited and printed, 
is rather longer because of t.lte new set-up which is now being geared 
up to act with speed and ac"!\11'8cy. 

There is no other language used, except Hindi and English in the 
transaction of business of this House. Therefore, there is no provision 
for simultaneous interpretation of the debates in the Assembly. 

PRF.BIDING OFFICERS 

The name of the member to be appointed as Speaker- pro tem is 
suggested by the Chief Minister in consultation with the Minister of 
Parliamentary Affairs. Normally the senior- most member of the 
Legislative Assembly is appointed as the Speaker-pro tem. 

The Speaker-pro tem who is generally appointed to perform the 
duties of the Speaker on the commencement of the first session of a 
newly constituted Legislative Assembly, is also the person before 
whom the members of the Legislative Assembly make and subscribe 
oath or affirmation. He holds office until the Speaker has been chosen 
by that Assembly. The Speaker-pro tem draws his usual salary as a 
member of the Legislative Assembly. 

For the election of the Speaker, the Governor fixes a date and the 
Secretary is required to send to every member notice of the date so 
fixed. At any time before 3.30 p.m. on the day preceding the date so 
fixed, any member may nominate another member for election by 
delivering to the Secretary a nomination paper signed by himself as 
proposer and a third member as seconder. 

In the case of a new Assembly, the member appointed by the 
Governor to perform the duties of the Speaker pending the election of 
a Speaker and in any other case the Deputy Speaker, or other member 
presiding reads out to the Assembly the names of the member who 
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have been duly nominated together with those of the proposers and 
seconders and if only one member has been BO nominated, declare that 
member to be elected. If more than one member bas been so 
nominated, the Assembly has to proceed to elect a Speaker by ballot. 

When either at the commencement of the first meeting of the newly 
constituted Assembly or owing to any vacancy in the office of the 
Deputy Speaker at any time during the life of an Assembly, the election 
of a Deputy Speaker is necessary, the Governor fixes a date for holding 
of the election and the Secretary is required to send to every member 
notice of the date so fixed unless the same is announced to the House 
by the Speaker in the latter case. At any time before 3.30 p.m. on the 
date preceding the date so fixed, any member may nominate another 
member for election by delivering to the Secretary a nomination paper 
signed by himself as proposer and by a third member as seconder. 

The election takes place at a meeting of the Assembly. On the date 
fixed for election, the Speaker, or the person presiding. reads out to 
the Assembly the names of the members who have been duly proposed 
together with the names of their proposers and seconders, and if only 
one member has been so proposed for election, declares that person 
duly elected. If more than one person have been proposed, the Assemb-
ly has to proceed to elect a Deputy Speaker by ballot. 

Normally the term of office of the Speaker and the Deputy Speaker 
is for five years from the date appointed for first meeting of the 
Legislative Assembly, unless BOOner dissolv~ with the provision that 
the Speaker does not vacate his office \lDtil immediately before the 
first meeting of the Assembly after its disso) ution. 

The Speaker ia entitled to a salary of Rs. 2800 and a sumptuary 
allowance of Ra. 800 per mensem. The Deputy Speaker draws a salary 
of Ra. 2750 and a aumptuary allowance of Rs. 750 per month. With 
effect from 30 June 1987, the Speaker and the Deputy Speaker are 
entitled to the provision of electricity and water charges to the extent 
of Rs. 500 and Ra. 400 per mensem, respectively in their official 
residences. They are also entitled to the provision of expenditure 
limited to Ra. 2000 in the residenm of the Deputy Speaker, for 
providing furniture, etc., when there is a chaqe in incumbency. 
Besides, the PreaidiDg Ofticens enjoy eeveral other facilities like free 
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furnished accommodation, medical facilities, personal staff, staff car 
and security guard from the State police department. 

Apart from powers expressly conferred upon him by the Constitu-
tion and the Rules of Procedure and Conduct of Busisness in the 
House, the Speaker enjoys certain inherent and implied powers, such 
as, administrative powers in relation to issue of orders for the I.Dbby, 
Galleries and for the press and visitors. The Speaker regulates the 
business to be conducted in the House. He preserves order in the 
House. If an outsider infringes the privileges of the House, the Speaker 
deals with the matter, and the Court cannot interfere with any such 
actions. He allots days for different kinds of business and prescribes 
time-limit for speeches. He interprets the Constitution relating to 
parlimentary matters and the Rules of Procedure, and on such matters 
his decision is final . He determines as to when a member should be 
called upon to speak and for how long. He puts questions to vote and 
announces results in the House and his announcement is final . All the 
members are subject to his discipline and are supposed to obey his 
orders and decision. He decides causes relating to breach of privilege 
or contempt of the House. He has to see that the expression of a 
member is not unparliamentary, irrelevant or inappropriate. He main-
tains the dignity of the House. He may ask a member to withdraw from 
the House for a day or part of a day for disorderly behaviour or may 
even suspend a member from the service of the House on a proper 
motion. He may acljourn or suspend the business of the House in the 
case of grave disorder. He issues directions to the Chairmen of various 
Committees on all matters relating to their working and the procedure 
to be followed l)y them. The Speaker's decision to admit notices of 
questions, motions, resolutions, amendments, bills, etc., is final. 

It is Qot customary for him to enter into public correspondence with 
regard to proceedings of the House, or with a view to elucidating 
observations made by him in the House. The Speaker is not bound to 
give reason for his decisions and he is not bound to lay on the Table 
any communication or representation received by him. An order 
passed by the Speaker is final and there is no appeal against it. In case 
of a decision when the vote is equal, the Speaker has the privilege of 
utilising his casting vote. 
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The Speaker enjoys certain special powers. He has the exclusive 
power of certifying a Bill to be a money Bill. His permisaion is 
necessary to call the attention of a Minister to a matterof urpnt public 
importance. His consent is necessary if a Minister who has resigned 
wants to make personal statement in explanation of his resignation. 
It is he who determines whether a motion of no-confidence in the 
Council of Ministers is in order. His permission is necessary to make 
an arrest or to serve any legal process within .. the p~ncts of the 
House. Even in case of arrest of a member on criminal charge, or 
detention under orders of an executive authority, the fact is immedi-
ately brought to the notice of the Speaker by the Executive Authority 
or the Magistrate. 

Tables 2 and 3 show the names and tenure of the successive 
Speakers and the Deputy Speakers of the Legislative Assembly. 

Table 2: Statement •howina the namea and tenure of 
Speken. 

-----------------·-·--------
Name 

Shri Nokme Namati 
Shri Padi Yubbe 

Shri Nokme Namati 

Shri T .L. ftav'kumar 
Shri T .L. R.Qlnnnar 
Shri Lijum Ronya 

T•nur. 
From To 
-----·--'-·----

1.8.)975 13.3.1978 

22.3.197A 17.9.1979 

30.10.1979 28.l .19M 

29.1.1980 21.3.1985 
22.3. l 9R7 6.3.1990 

7.3.1990 
--------------- --------··-------··--·--.. ~-4 
Table 3: Statement abowiq the namea and tenure of 

Deputy Speaken 

_____________ _ .._,.._....~~-... ,...,,\<-,_ • .,,., ..... ~ ~ .... ~ .• -a.,••"''t- ... ~ ·N--.••.,•-••••...._••· , .. _.,. 

Shri Pacti Y ubbe 18.8 .1975 21.3.1978 
Shri Tadik Chije 22.!l 197R 2,, 11.1979 

_Sh_n_· _P._W_. _Sona__;_.;,;;---- --------~--~~~..J..:.l~---,. .. _gJ.:.t~~"-~ ···---····· 



Name 

Shri Chera Talo 
Shri C.C. Singpho 

PROCESS OF LEGISLATION 
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Tenure 
From 

23.3.1985 
7.3.1990 

To 

6.3.1990 

All Legislative proposals emanate from the Law Department. A Min-
ister, who desires to introduce a Bill, has to give seven days' notice in 
writing of his intention to move for leave to introduce the Bill. On the 
day appointed for introduction of the Bill, the Speaker calls the 
Ministerincharge who moves the motion for leave to introduce the Bill. 
After the Speaker has put the question and the motion is adopted, the 
Bill is introduced by the Minister. 

If the motion for leave to introduce the Bill is opposed, the Speaker, 
after permitting a brief statement from the member who opposes the 
motion and the member who moved the motion, may without further 
debate, put the question. Where the motion is opposed on the ground 
that the Bill initiates legislation outside the legislative competence of 
the House, a full discussion may be permitted thereon. A motion for 
leave to introduce a Finance Bill or an Appropriation Bill, is, however, 
forthwith put to vote. 

When a Bill is pending before the House, notice of an identical Bill, 
whether received before or after the introduction of the pending Bill, 
is removed from or not entered in the list of pending notices as the case 
may be unless the Speaker otherwise directs. 

A Bill which is dependent wholly or partly on another Bill pending 
before the House may be introduced in anticipation of passing of the 
Bill on which it is dependent, but the second Bill can be taken up for 
consideration and passing only after the first Bill has been passed by 
the Assembly and assented to by the Governor. 

As soon as may be after a Bill has been introduced, the Bill, unless 
it has already been published, is published in the Gazette. 

When a Bill is introduced, the Minister-in-Charge may move any of 
the folllowing motions: 
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that the Bill be taken into consideration; 
that the BiH be referred to a Select Committee of the House; or 
that the Bill be cin:ulated for the purpoaea « eliciting public 
opinion thereon. 
No such motion is made until after copies of the Bill have been 
available for four days before the motion is made and such objec-
tion prevails, unless the Speaker, in his diacretion1 allows a motion 
to be made. On the day on which any such motion is made or on 
any subsequent day to which the discussion is postponed, the 
principle of the Bi11 and its provisions may be discusaed generally 
but the details of the Bill are not discussed further than is neces-
sary to explain its principle. 

At this stage no amendment to the Bill may be moved, but if the 
member incharge moves that the Bill be taken into consideration, any 
member may move as an amendment that the Bill be referred to a 
Select Committee or be circulated for the purpose of eliciting public 
opinion thereon by a date to be mentioned in the motion. 

Where a motion that a Bill be circulated for the purpose of eliciting 
public opinion has been canied in the Assembly and the Bill has been 
circulated in accordance with that direction and opinions have been 
received thereon by the date mentioned in t.he motion, the member 
inch2rge, if he wishes to proceed with the Bill thereafter, moves that 
the Bill be referred to a Select Committee. unless the Speaker in his 
discretion, allows a motion to be made that the Bill be taken into 
consideration. 

No motion that a Bill be taken into consideration or be paued ia 
made by any member other than the member incharge of t,he Bill or 
by any other member authorised by him and permitted to do 80 by the 
Speaker and no motion that a Bill be referred to a Select Committee 
or be circulated or re-circulated for the purpose of eliciti111 public 
opinion thereon, is made by any member other than the member 
incharge, except by way of amendment to a motion made by the 
member incharge. 

After the presentation of final reportof aSelect.Committeeon a Bill, 
the member incharge may move: 
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(i) that the Bill as reported by the Select Committee be taken 
into consideration, but any member may object to its being 
so taken into consideration if a copy of the report has not 
been available for the use of member for four days and such 
objection prevails unless the Speaker, in exercise of his 
discretion, alows the report to be taken into consideration; 
or 

(ii) that the Bill be recommitted, either -

(a) without limitation, or 
(b) with respect to particular clauses or amendments only, 

or 
(c) with instructions to the Select Committee to make some 

particular or additional provisions in the Bill. 

If the member incharge moves that the Bill be taken into considera-
tion, any member may move, as an amendment, that the Bill be 
recommitted. 

The debate on a motion that the Bill as reported by the Select 
Committee be taken into consideration shall be confined to considera-
tion of the report of the Committee and the matters referred to in that 
report or any alternative suggestion consistent with the principle of 
the Bi!l. 

If notice of a proposed amendment has not been sent to the Secretary 
two clear days before the day on which the Bill is to be considered, any 
member may object to the moving of the amendment, and such objec-
tion prevails unless the Speaker, in his discretion, allows the amend-
ment to be moved. The Secretary causes a copy of every notice of a 
proposed amendment to be made available for the use of each member. 

If any member desires to move an amendment which under the 
Constitution cannot be moved without the previous sanction of the 
President or previous sanction or recommendation of the Governor, 
the Secretary has to forward the same to the President or the Governor 
as the case may be with a copy to the Minister concerned for necessary 
sanction or recommendation and the amendment cannot be moved 
unless such sanction or recommendation is received. 
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But no previous sanction or recommendation of the Adminiatrator 
required if an amendment seeks to -

(a) abolish or reduce the limits of the tu proposed in the Bill or 
amendment, or 

(b) increase such tax up to the limits of an existing tax. 

The orders of the President or the Governor granting or withholding 
the sanction or recommendation to an amendment to a Bill is com-
municated to the Secretary by the Minister concerned in writing. 

The Speaker has power to select the new clause or amendments to 
be proposed, and. ifhe thinks fit, calls upon any member who has given 
notice of an amendment to give such explanation of the object of the 
amendment as may enable him to Corm a judgement upon it. 

Amendments, of which notice has been given are, as far as prac· 
ticable, arranged in the list of amendments, which from time to time, 
in the order, in which they may be called. In arranging amendments 
raising the same question at the same point of a clause, precedence 
may be given to an amendment moved by the member incbarge of the 
Bill. Subject, as aforesaid, amendments may be arranged in the order 
in which notices thereof are received. 

Amendments are ordinarily considered in the order ol the clause to 
which they respectively relate. 

When a motion that a Bill be taken into oonaideration haa been 
carried, any member may, when called upon by the Speaker. move an 
amendment to the Bill of which he baa previously liven notice. 
Provided that in order to save time and repetition of araumenta, a 
single discussion may be allowed to cover a series of interdependent 
amendments. 

An amendment moved may, by leave of the House but not otherwise, 
be withdrawn, on the request of the member movin1 it. lf an amend· 
ment has been proposed to an amendment, the original amendment is 
not to be withdrawn until the amendment propoeed to it baa been 
disposed of. 

Notwithstanding anything contained in the foreaoin1 paru, it. ia in 
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the discretion of the Speaker, when a motion that the Bill be taken 
into consideration bas been carried, to submit the bill or any part of 
the Bill, to the Assembly, clause by clause. When this procedure is 
adopted, the Speaker calls each clause, separately, and when the 
amendments relating to it have been dealt with puts the question that 
this clause or (as the case may be) this clause as amended, stands part 
of the Bill. The Speaker may, ifhe thinks fit, postpone the considera-
tion of a clause. 

The consideration of the schedule or schedules, if any, follows the 
consideration of clauses. Schedules are put from the Chair, and may 
be amended, in the same manner as clauses, and the consideration of 
new schedules follows the consideration of the original schedules. The 
question is then put "that this schedule (or, that this schedule as 
amended, as the case may be) do stand part of the Bill". But the 
Speaker may allow the schedule or schedules, if any, being considered 
before the clauses are disposed of alongwith a clause or otherwise as 
he may think fit. 

The Speaker may, ifhe thinks fit, put as one question clauses and/or 
schedules, or clauses and/or schedules as amended as the case may be, 
together to the vote of the House: 

Provided that if a member requests that any clause or schedule, or 
any clause or schedule as amended, as the case may be, be put 
separately, the Speaker puts that clause or schedule, or clause or 
schedule as amended, as the case may be, separately. 

Clause one, the Enacting Formula, the Preamble, if any, and Title 
of a Bill stand postponed until the other clause and schedules (includ-
ing new clauses and new schedules) have been disposed of and the 
Speaker thP,n puts the question: "That clause one, or the Enacting 
Formula, or the Preamble or the Title (on that clause one, Enacting 
Formula, Preamble or Title, as amended, as the case may be) do stand 
part of the Bill". 

At any stage of a Bill which is under discussion in the House, a 
motion that the debate on the Bill be adjourned may be moved with 
the consent of the Speaker. 

The member incbarge of a Bill may at any stage of the Bill move for 
leave to withdraw the Bi11 on the ground that -
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(a) the legislative proposal contained in the Bill is to be dropped; 
or 

(b) the Bill is to be replaced subsequently by a new Bill which 
substantially alters the provisions contained therein, or 

(c) the Bill is to be replaced subsequently by another Bill which 
includes all or any of its provisions in addition to other 
provisions; 

and if such leave is granted, no further motion is to be made with 
reference to the Bill: 

Provided that where a Bill is under consideration by a Select 
Committee of the House, notice of any motion for the withdrawal of 
the Bill automaticaUy stands referred to the Committee and after the 
Committee has expressed its opinion in a report to the Assembly, the 
motion is set down in the List of Business. 

If a motion for leave to withdraw a Bill is opposed. the Speaker may, 
if he thinks fit, permit the member who moves and the member who 
opposes the motion to make brief expianatory statements and may, 
thereafter, without further debate, put the question. 

If no amendment be made when a motion that a Bill be t.alr.en into 
consideration has been agreed to by the Assembly. the Bill may at once 
be passed. If any amendment be made, any member may object to the 
passing of the Bill at the same meeting. and such objection prevaila 
unless the Speaker, in his discretion allows the Bill to be paased. 
Where the objection prevails, the Bill is brou1ht forward again at a 
future meeting, and may then be paaaed with or without further 
amendment. 

The diSCU88ion on a mot.ion that the Bill or the Bill aa amended, u 
the case may be, be passed is confined to the submission of arguments 
either in support of the Bill or for the rejection of the Bill. In making 
his speech. a member does not refer to the details of the Bill further 
than is necessary for the purpose of his arguments which are of general 
character. 

The Speaker baa power to correct patent errors and make suth other 
changes in the Bill u are consequential upon t.he amendmenta ac-
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cepted by the House and the Bill passed and so revised is signed by 
the Speaker. 

In case the Bill passed is a Money Bill, the Speaker signs and 
certifies the same in accordance with the provision of Article 199(4) of 
the Constitution. 

After a Bill has been so authenticated by the Speaker, the Secretary 
sends the authenticated copy to the Government for assent. 

One copy of the Bill so assented to and received from the Govern-
ment is preserved for verification and record and is not allowed to pass 
out of the custody of the House without the permission of the Speaker. 

When a Bill passed by the Assembly is returned by the Governor 
with a message that the Assembly do reconsider the Bill or any 
specified provisions thereof or any such amendments as are recom-
mended in his message, the Speaker reads the message of the Gover-
nor in the Assembly, if in session, or if it is not in session, directs that 
it may be circulated for the information of the members. 

The Bill as passed by the Assembly and returned by the Governor 
for reconsideration is thereafter laid on the Table. At any time after 
the Bill has been so laid on the Table, any Minister in the case of a 
Government Bill, or in any other case, any member may give notice of 
his intention to move that the amendment recommended by the 
Governor be taken into consideration. On the day on which the motion 
for consideration is set down in the List of Business which is unless 
the Speaker otherwise directs to be not less than two days from the 
receipt of the notice, the member giving notire may move that the 
amendments be taken into consideration. 

The debate on such a motion is confined to consideration of matters 
referred to in the message of the Governor or to any suggestion 
relevant to the subject matter of the amendments recommended by 
the Governor. 

If the motion that the amendments recommended by the Governor 
be taken into consideration is carried, the Speaker puts the amend-
ments to the House in such manner as he thinks most convenient for 
consideration. 

As amendment relevant to the subject matter of an amendment 
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recommended by the Governor may be moved, but no further amend· 
ment is to be moved to the Bill unless it is conaequential upon, 
incidental or alternative to, an ameodement recommended by the 

··Governor. 
When all the amendments have been diapoaed of, the member living 

notice of the motion under Rule 98 may move that tbe Bill u originally 
passed by the Assembly be pa11ed apin, or paued .. apin aa amended, 
as the case may be. 

ff the motion that the amendementa recommended by t.he Governor 
be taken into consideration is not canied, the member giving notice of 
the motion may at once move that the Bill as originally paned by the 
Assembly be passed again without amendment. 

PROCEDURAL DEVICF.S TO RAISE MA'l'l'ERS OF PUBUC 
IMPORTANCE 

Unless the Speaker otherwise directs, not less than fifteen dear days• 
notice of a question is required to be given. Not.ice of a question ia to 
be given in writing to the Secretary. It has to specify the official 
designation of the Minister to whom the question is addrcsaed and the 
nature of the question ( starred or unstarred ). 

A question relating to a matter of public importance may be asked 
with notice shorter than fifteen clear days and i( the Speaker ia ol 
opinion that the question is of an urgent ~haracter. be may fix a day 
for the reply to such question. 

Half-an-Hour Diacusaion: The Speaker allots half an hour or 1uch 
time as he deems fit for raising discuaaion on a matter ol auffident 
public impcrtance which has been the subject of a recent question, oral 
or written, and the answer to which needs elucidation, on a matter of 
fact. A member wishing to raise auch matter Jives notice in writinf to 
the Secretary three days in advance of the day on which the matter is 
desired to be raised and shortly specifies accompanied by an ex· 
planatory note stating the reuona for raising discuaaion on the matter 
in question and supported by the 1ipature of at leut another member. 

Motion of No-Con/itknce: A motion expre.inf want of c:onfidence 



ARUNACHAL PRADFJm 159 

in the whole Ministry or a motion censuring a Minister or a group of 
Ministers or a motion disapproving the action or actions of a Minister 
may be made with the consent of the Speaker. 

At.(journment Motion: A motion for an adjournment of the business 
of the Assembly for the purpose of di8CU88ion of a definite matter of 
urgent public importance may be made with the consent of the 
Speaker. Notice of an adjournment motion is given before the commen-
cement of the sitting on the day on which the motion is proposed to be 
made to each of the Speaker, the Minister concerned and the 
Secretary. 

Motions: A motion on a matter of general public interest can be 
discussed only with the consent of the Speaker. Notice of such motion 
is given in writing addressed to the Secretary. 

Calling Attention Notices: A member may, with the previous per-
mission of the Speaker, call the attention of a Minister to any matter 
of urgent public importance and of recent occurrence and the Minister 
may make a brief statement or ask for time to make a statement at a 
later hour or date. 

Short Duration Discussion: Any member desirous of raising discus-
sion on a matter of urgent public importance may give notice in writing 
to the Secretary specifying clearly and precisely the matter to be 
raised, accompanied by an explanatory note stating reasons for raising 
discussion on the matter in question. 

Private Members' Resol.ution: A member, other than a Minister, who 
wishes to move a resolution gives ten clear days' notice before the date 
appointed for the disposal of Private Members' Resolution and 
together with the notice, submits a copy of the resolution which he 
wishes to move. 

Governor's Address: After the delivery of the speech by the Gover-
nor, the Speaker reports to the Assembly that the Governor had been 
pleased to make a speech and lays a copy of the speech on the Table. 
The Speaker, in consultation with the leader of the House and the 
Business Advisory Committee, if any, allots time necessary for the 
discussion of the matters referred to in the Governor's Address. On 
such day or days or part of any day, the House is at liberty to discuss 
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the matters referred to in such Address on a Motion of Thanks moved 
by a member and seconded by another member. 

Petitions: Petitions may be presented or submitted to the Assembly 
with the consent of the Speaker on -

(i) a Bill which has been published in the Gazette or which has 
been introduced in the Assembly; ,. 

(ii) any matter connected with the business pending before the 
Assembly; and 

(iii) any matter of general public interest provided that it is not 
one-

(a) which falls within the congnizance of a court of law 
having jurisdiction in any part of India or a court of 
enquiry or a statutory tribunal or authority or a quasi 
judicial body, or a Commission; 

(b) which should ordinarily be raised in Parliament or any 
other State Legislature; 

(c) which can be raised on a substantive motion or resolu-
tion; or 

(d) for which remedy is available under the law, including 
rules, regulations, bye laws made by the Union Govern-
ment, or the State Government or an authority to which 
power to make such rules, regulations, etc., is delegated. 

A petition may be either presented by a member or be forwarded to 
the Secretary, if t.he member does not present it himself and the 
Secretary reports it to the Assembly. No debate is permitted on the 
presentation or the making of such report.. 

The Committee on Petition which com prises not leas than five 
members examines every petition referred to i~ and if the petition 
complies with the rules. the Committee may direct that it be circu-
lated. When circulation of the petition baa not been directed, the 
Speaker may at any time direct that the petition be circulated. It is 
also the duty of the Committee to report to the House on specific 
complainta made in the petition refernd to it after takin, such 
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evidence as it deems fit and to sugge.st remedial measures either in a 
concrete form applicable to the case under review or to prevent such 
cases in future. 

No ad-hoc investigating committee of the ugislative Assembly for 
looking into important administrative lapses has been appointed. 

BUDGET IN LEGISLATURE 

The Budget: The Budget is presented to the Assembly on such day as 
the Governor may appoint. It comprises the following: 

1. Annual Financial Statement, which contai~ -

Statement I 
Revenue Account 
Revenue Account 
Capital Account 
Capital Account. 

Statement I A 

Statement II 

Consolidated Fund of Arunachal Pradesh. 
Reeeipts. 
Disbunements 
Receipts 
Disbursement 

Disbursement 'Charged' on the 
Consolidated Fund of Arunachal Pradesh. 
Contingency Fund fl Anmachal Pradesh-
Receipts and Disbursements. 

2. Demands for grants of the Government of Arunachal 
Pradesh. 

3. Supplementary Demands for Grants of the Government of 
Arunachal Pradesh, if any. 

Demands for Grants: No demand for a grant is made except on the 
recommendation of the Governor. 

A separate demand is ordinarily made in respect of the grant 
proposed for each department of the .Government: But the Finance 
Minister may include in one demand grants proposed for two or more 
departments, or make a demand in respect of expenditure which 
cannot readily be classified under a particular department. Each 
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demand contains, first, a statement of the total grant proposed, and 
then a statement of the detailed estimate under each grant divided 
into items. 

No diSCU88ion on the Budget takes place on the day on which it is 
presented to the Aaaembly. The Budpt i1 dealt with by the Assembly 
in two stages, namely: 

(i) a general discussion, and 
(ii) the voting on demands for IJ"&Dta. 

On days to be appointed by the Speaker, which are not to be earlier 
than two days subsequent to the day on which the Budpt is presented 
and for such time thereafter, as the Speaker may allot for this purpose, 
the House is at liberty to discuss the Budpt as a whole or any question 
of principle involved therein, but no motion is moved at this atap, nor 
the Budget is submitted to the vote of the House. The Finance Minister 
bas a general right of reply at the end of the diecuaaion. The Speaker 
may, if he thinks fit, prescribe the time-limit for speeches. 

The voting on Demands for Grants takes place on such days (not 
exceeding 15) as the Speaker may after comultation with the Leader 
of the Houae, allot for the purpoee. The Demands for Granta are 
presented in such order and discuuion continues for such time within 
the period or 15 days, u the Speaker in consultation with the Leader 
or the House and the uader m the Opposition, may determine. On the 
day allotted, no other business except the queatiolll ia taken up 
without the cansent m the Speaker. Motions may be moved at this 
stage to reduce or omit Idly grant but not to increue or alter the 
destination of a enmt. No amendment to motion to reduce any grant 
is permiuible. When eeveral motiona relatinc to the nme demand are 
made they are diacuaaed in the order in which the heada to which they 
relate appear in the Budpt. 

On the lut or the days allocated. half an hour or so before the dose 
of the usual aittinp of the day, the Speaker forthwith puta every 
question neceuary to diapoee mall the outatandin, matt.en in connec· 
tion with the Demands Cor Granta. Thia procedure ia not anticipated 
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by any motion for adjournment or be interrupt.ed in any manner 
whatsoever, nor any dilatory motion is moved in regard thereto. 

LEGISLATURE COMMITTEES 

The enormous range and complexity of administrative functions of the 
Government make it imperative that the Legislature should have its 
own mechanism for adequate surveillance of administration. The 
Legislative Committees precisely fulfil this task. 

Estimates Committee: The Committee consists of not more than six 
members who are elected by the House every year from amongst its 
members, according to the principle of proportional representation by 
means of the single transferable vote. A Minister is not elected a 
member of the Committee; and that if a member, after his election to 
the Committee, is appointed a Minister, he ceases to be a member of 
the Committee from the date of such appointment. The functions of 
the Committee are: 

(a) to report what economies, improvements in organisation 
efficiency or administrative reform, consistent with the 
policy underlying the estimates, may be effected. 

(b) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(c) to examine whether the money is well laid out within the 
Ii.mi ts of the policy implied in the estimates; and 

( d) to suggest the form in which the estimates shall be presented 
to A"ssembly. 

Public Accounts Committee: The Committee consists of not more 
than six members who are elected by the House from amongst its 
members according to the principle of proportional representation by 
means of the single transferable vote. A Minister is not elected a 
member of the Committee. If a member, after his election to the 
Committee, is appointed a Minister he ceases to be a member of the 
Committee from the date of such appointment. 

The functions of the Committee are to examine the statement of 
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accounts showing the appropriation of sums granted by the Assembly 
for the expenditure or the Government or Arunachal Pradesh, the 
annual financial accounts of the Government of Arunachal Pradesh 
and such other accounts laid before the Assembly as the Committee 
may think fit. While scrutinising the Appropriation Accounts of the 
Government or Arunachal Pradesh and the report of the Comptroller 
and Audit.or-General thereon, it ia the duty of the Committee to satisfy 
itself: ,. 

(a) that the moneys shown in the accounts as having been 
disbursed were legally available for and applicable to the 
service or purpoee t.o which they have been applied or 
charged; 

(b) that the expenditure conforms to the authority which 
governs it; and 

(c) that every re-appropriation has been made in accordance 
with the provisions made in their behalf under rules framed 
by competent authority. 

It ia also the duty of the Committee -

(a) to examine the statement of accounts showing the income 
and expenditure of state corporations, trading and manufac-
turing schemes, concerns and projects together with the 
balance abeeta and statements of profit and lou accounts 
which the Governor may have required to be prepared or are 
prepared under the provisions of the statutory rules regulat-
ing the financing of a particular corporation, trading or 
manufacturing schemes or concern project and the report of 
the Comptroller and Auditor-General thereon; 

(b) to examine the statement of acrounts showing the income 
and expenditure of autonomous and semi-autonomous 
bodies, the audit of which may be conducted by the Comp-
troller and Auditor- General of India either under the direc-
tions of the Governor or by a Statute of the Arunachal 
Pradesh Assembly; and 
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(c) to consider the report of the Comptroller and Auditor-
General in cases where the Governor may have required him 
to conduct audit of any receipt or to examine the accounts of 
stores and stocks. 

If any money has been spent on any service during a financial year 
in excess of the amount granted by the House for that purpose, the 
Committee examines with reference to the facts of each case the 
circumstances leading to such an excess and makes such recommen-
dation as it may deem fit. 

The other Committees existing in the Arunachal Pradesh legisla-
tive Assembly are: (a) the Business Advisory Committee, (b) the 
Committee on Petitions, (c) the Committee of Privileges, (d) the Com-
mittee on Subordinate Legislation, (e) the Committee on Government 
Assurances, (0 the Rules Committee, (g) Library Committee and (h) 
the House Committee. 

LEGISLATIVE PRIVILEGES 

The members of the Assembly enjoy the privileges as enumerated in 
the Article 194 of the Constitution. 

A member wishing to make a complaint of a breach of privilege gives 
notice in writing to the Secretary before the commencement of the 
sitting on the day in which it is proposed to be made. If the complaint 
is founded upon a document, the original thereof has to accompany the 
notice. 

If the Speaker gives his consent, the member making the complaint, 
after questions and before the List of Business are entered upon, reads 
this complaint and makes a short statement relevant thereto. If the 
complaint is founded upon a document, it is to be read by one of the 
members complaining or if so directed by the Speaker, by the 
Secretary. The Speaker, after hearing any other member, if necessary, 
decides whether the complaint is in order or not. 

If the Speaker holds the matter proposed to be discussed in order, 
he refers it to the Committee of Privileges for report within a period 
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to be specified unless he is of the opinion that the matter is auch as 
may be disposed of by the House without reference to the Committee, 
in which case the member making the complaint makea a motion that 
, the matter be taken into consideration forthwith or at some future 
date. 

Committee o(Priuil,eges: The Committee of Privileges conaiata of six 
members nominated by the Speaker at the commencement of the 
Assembly or from time to time, as the case may be". 

The Committee examines every question referred to it and deter· 
mines with reference to the facts of each case whether a breach of 
privilege is involved and if so, the nature of the breach, the circumstan-
ces leading to it and make such recommendation as it may deem fit. 
The report may also state the procedure to be followed by the Assembly 
in giving effect to the recommendations made by the Committee. 

SERVICING OF LEGISLATURE 

The Secretary: The Secretary is the head of the Legislature 
Secretariat. He is appointed by the Governor of Arunachal Pradesh. 
The Secretary exercises his powers in respect of Legislative, financial 
and administrative matters with the approval and knowledp of the 
Presidin, Officer. The age of retirement of the Secretary is as per the 
Union Govemment rules. 

Table 4 gives the tenure of successive Secretaries of the Aasembly 
Secretariat since ita inception. 

Table 4: Succe•ive beach of the Lqialative Aa1embly 
Secretariat 

S.No. Name fl the Succeuive SKretary Tenun 
Frum To 

1. Shri S. Kri1hnan 15.8.1975 11.12.1975 
2. Shri N.C. Handique 11 .12.1975 10.5.1976 
3. Shri I. Namchoom 11.6.1976 24.5.1976 
4. Shri G.S. Mani 25.5.1976 25.10.1916 
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S.No. Name cl the SucceNive Secretary Tenure 
Fmm To 

5. Shri R.P.S. Sarin 26.10.1976 14.12.1976 
6. Shri I. Namchoom 25.12.1976 30.12.1976 
7. Shri R.P .S. Sarin 31.12.1976 21.2.1977 
8. Shri M.K. Mathur 22.2.1977 8.6.1983 
9. Shri J.M. Shrivastava 8.6.1983 17.1.1984 

10. Shri A.K. Borah 18.1.1984 30.4.1986 
11. Shri U. Pulger 6.6.1986 1.5.1989 
12. Shri I. Namchoom 5.5.1989 

The Secretariat: The nucleus staff of the Pradesh Council formed 
the Assembly Secretariat on the 15 August 1975 and a few posts were 
added. The Arunachal Pradesh Legislature Secretariat was granted 
independent status in June 1990. Rules regulating recruitment and 
conditions of services of staff appointed in the Legislature Secretariat 
had been framed under Article 187(3) of the Constitution. At present 
the various branches included in the organisation are the Legislative, 
Committee, Motor Vehicle, Acrounts, Establishment, Nazarat and the 
Reporting branches. 

Library: The Library of the Arunachal Pradesh Legislative Assemb-
ly is housed in one of the rooms of the annexe building. The Library is 
yet to be set up on proper lines. Apart from Parliamentary, Law, 
Legislative and allied matters, the Library contains books on various 
other subjects for the benefit of members. 





ASSAM 

ORIGIN AND GROWTH 

Situated in the North-East of India, Assam has had a glorious history 
of her own. Popularly known as the ethnological museum of India, 
Assam has been described as a mini-India, having a rich diverse 
cultural heritage. Assam, under the provisions of the Indian Councils 
Act, 1861, did not have any democratic institutions of her own when 
in 1905 she was tagged with East.em- Bengal. The name of the 
institution was "Legislative Council of East.em-Bengal and Assam". 
In 1909, the Council had a strength of 40 members out of which Assam 
was allotted 5 seats. Later, Assam was granted a ugislative Council 
with 34 members, of which 13 were nominated by the Chief Commis-
sioner and 11 were elected by the people. The first meeting of the 
Assam ugislative Council was held on 13 April 1913 under the 
Presidentship of the then Chief Commissioner of Assam, Sir Anchdale 
Earle, in Government House, Shillong, which had been capital of 
Assam for over a century since 1874. Shillong as the capital of A888ro 
played a crucial role in drawing and redrawing the political map of 
Assam and deciding the density of the entire people of the North-East-
em region of India. 

Under the Government of India Act, 1919, the strength of the 
Legit,lative Council was raised to 53 members with effect from 1 April, 
1921. The majority of the members were elected. Forty-one seats were 
distributed community-wise. Of the remaining 12 seats, 7 official and 
five non-officials were nominated. The legislative Council (Upper 
House) was a permanent body but as near as one- third of its members 
retired every third year. The strength of the Council was not less than 
21 but not more than 22. Under the Government of India Act, 1935 
provisions were made for a Legislative Assembly in each province and 
as a result the Legislature in Assam became bicameral. Accordingly, 

- State Lcgiilature Building. A~sam. 
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the Assam Legislative Assembly had a strength of 108 members and 
all the members of the Assembly were elected members. 

After the partition of India in 1947, Sylhet district of Assam was 
· transferred to the East Pakistan by a referendum and the strength of 
the members of the Assembly was reduced to 71. The atnngth of 
members was again raised to 108 after Independence, out of which 77 
seats were allotted for general candidates, 5 for Scheduled Castes, 7 
for Plains Tribals and 19 for Hill Tribals. · 

The first elected Legislative Assembly constituted under the 
provisions of the Government of India Act, 1935 asaembled for the first 
time in the Chamber of the Assam Legialative Aseembly on 7 April 
1937. It consisted of 108 elected members. The elected representatives 
of the first Assembly till the partition of India in 1947 consisted of 
member from Sylhet which is not a part of Bangladesh, and members 
from Nagaland, Meghalaya and Mizoram which are now independent 
States carved out of Assam in 1963 and 1972 respectively. Though 
these new States were created recently, the Aaaem Legislative As-
sembly has been serving as a link between the past and the present. 
The Assam Legislative Assembly has witnessed many an epoch-
making events and diacuued and deliberated upon them. For ell-
ample, following a referendum in 194.7, Sylhet district of Assam waa 
separated from Assam. S~arly, in 1963. Napland, a district of 
A988rn, waa granted Statehood and in 1970 Mel,halaya comprising the 
Khasi and Jaintia Hills and Garo Hilla of Auam were p,mted the 
status of an autonomous State a State within a State. But eul,. 
sequently, with the pasaine of the North-Eastern Reorpniaatioo Act 
in 1971, Megbelaya waa granted Statehood and Mimram waa p,mted 
the status of a Union Territory. The Auam ~lative Aaaembly 
diacuued all these iasues and ratifted these decisions with pain and 
regret only to bring about peaae, progreu and aocial harmony amonpt 
the people of the North-Eutem India. 

In 1972, the Government of Aasam decided to ahift the Capital of 
Aaaam from Shillone and made an announcement to t.hia effect in the 
House. Accordingly, in 1973, the Budpt Seaaion ex the A11am Lefia-
lative Auembly waa held at Diapur. the temporarly Capital or Aleem. 
The Capital waa formally shifted to Dispur in 1974. 
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When Nagaland was carved out of Assam in December 1963, the 
strength of members of the Assam Assembly was reduced by three. 
However, after the 1961 Census, the strength of the members of Assam 
Legislative Assembly again rose to 126 in 1967. With the creation of 
Meghalaya as a full-fledged State and Mizoram a Union Territory in 
1972, the strength of Assam legislative Assembly was reduced to 117 
but was again raised to 126 in 1978 on the basis of the 1971 Census. 

STRUCTURE OF LEGISLATURE 

The legislature of Assam remained bicameral from 1937 to 1946. 
Under the lndia(Provincial Legislatures)Order, 1947, the Legislative 
Council was abolished with effect from 14 August 194 7. Since then, 
the Legislature of Assam has been having only one House. 

The present strength of the Assam legislative Assembly is 126. 
There is no nominated member. The last elections in Assam were held 
on 6 and 8 June 1991 to constitute the 9th Assembly. 

As provided in Article 172 of the Constitution normally the tenure of 
each legislative Assembly is five years though the fifth Assembly had a 
duration of six years following the Constitution ( 42nd Amendment) Act. 
The sixth and Seventh Assemblies could not complete their full term. 

Table 1 shows the tenure of each successive Assembly since Inde-
pendence. 

Table 1: Tenure of Lepslative Aaaembliea 

S.No. Legislative Aaaembly Tenure 
From To 

1. First 4.3.1952 21.12.1956 
2. Second 2.4.1957 1.3.1962 
3. Third 3.3.1962 1.3.1967 
4 . Fourth 1.3.1967 15.3.1972 
5. Fifth 15.3.1972 3.3.1978 
6. Sixth 3.3.1978 19.3.1982 
7. Seventh 21.3.1983 18.8.1985 
8. Ei,hth 23.12.1985 27.11.1990 
9. Ninth 30.6.1991 to date 
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PARTIES AND MEMBERS 

Part~1 in Legislaturt: The party system in Assam has been the same 
as elsewhere in India. The All India Political Parties, viz., Indian 
National Congress (I), Congress (Socialist), C.P.l.(M) and C.P.l. and 
some regional parties have been functioning in Assam. 

Party Whips: Till the Assam Gana Parishad Govemment assumed 
the administration of the State in 1985, the ChietWhip of the Ruling 
Party was the Minister of Law and Parliamentary Affairs in accord-
ance with the recommendation of the Sixth Whips Conference. After 
the assumption of administration by the Assam Gana Parishad, a 
member of the Ruling Party was appointed as the Chief Whip of the 
ruling Assam Gana Parishad and other recognised Legislature Parties 
also appointed/elected Chief Whips of their respective parties. The 
Chief Whip is normally responsible for coordinating the party•s work 
inside the House. He has to issue whips to the members of the political 
party tD remain present in the House in case of division and be gives 
list of members to the Presiding Officer for participating in the debates 
of the House. Besides, he keeps liaison with the Auembly Secretariat 
in all other matters. 

Leatkr of the Opposition: The Assam Assembly enacted a law in 
1978 known as the Salary and Allowances of the Leader of the 
Opposition in the Assam legislative Auembly Act. 1.978 and with the 
enactment of this law, theSpeakerrecogniaed t.he ~aderofthe larpat 
Opposition party of the legislative Auembly as the Leader of the 
Oppostion. Nothing baa been laid down in the said Act about hie 
powers. But ~he privileges enjoyed by the Leader of the Opposition are 
similar to other members of the House. The Leader of the Oppoeition 
i8 also entitled to a salary of Ra. 2,5M'· and ot.her facilities lib free 
furnished quarters, conveyance, etc. 

Qualification, for Memberahip: The qualificationa for membership 
· oft.be State Legislature are laid down in Article 173of the Conatitution 

and the aame applies to the members or the Asaam Legialative Aa· 
sembly. Similarly, Article 191 of the Conatitution la:,a down the 
conditiona for diaqualificationa from membership and the aame apply 
to member& of the Assam Legislative Auembly, u well. 
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Oath I affirmation: Under Article 188 of the Constitution, every 
member of the Legislative Assembly, before taking his seat, is required 
to make and subscribe an oath or affirmation according to the form aet 
out for the purpose in the Third Schedule of the Constitution. Normal-
ly, making of oath or subscribing affirmation is done on the first day 
of the House before the Speaker-pro tem. But afterwards, whenever 
any oath is to be taken, it may be done before the Speaker inside the 
House if there is a sitting of the House and if there is no sitting of the 
House, it may be done even outside the House. There have been 
instances in Assam when oath or affirmation has been subscribed to 
in the Chamber of the Speaker. 

The tenure of membership is co-terminous with the tenure of the 
Assembly to which a member is elected either in a General Election or 
in a by-election. 

Salary and Other Facilities: The salaries and allowances of mem-
bers are regulated according to the Salaries and Allowances of Mem-
bers of Assam Legislative Assembly Act, 1958 as amended from time 
to time. At present a member is entitled to a salary of Rs. 1,000 per 
month and a Constituency Allowance of Rs. 500/- per month. Besides, 
he is entitled to a sum of Rs. 1,000/- to meet the cost of newspapers 
and secretarial assistance. 

Members are also entitled to residential facilities at the head-
quarters of the State where the sitting of the House is held and 
residential telephone at a place selected by the member. The members 
are required to pay a sum of Rs. 2 daily as residential rent. Members 
are also entitled to free medical treatment for themselves and their 
families. In addition, members are paid a sum of Rs. 5,000 per month 
to meet the expenses in connection with trunk call charges. Members 
are also entitled to get background and reference materials from the 
research and library services. Subject to availability of vehicles, mem-
bers are sometimes allowed to take a vehicle from Government Pool 
to attend meetings, conferences, etc., in their constituencies. 

Resignation: The procedure of resignation by a member has been 
laid down in Article 183 of the Constitution. The same procedure is 
followed in the Assam Legislative Assembly. However, Rule 186 (1) of 
the Rules of Procedure and Conduct of Business in Assam Legislative 
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Assembly further lays down that if a member desires to resign his seat 
in the Assembly he can intimate under his hand addreaaed to the 
Speaker, his intention to resign his seat in the Assembly in the 
prescribed Corm and may not live any reason for his resignation. But 
where any member gives any reason or introducee any extraneous 
matter, the Speaker can omit such words, phraaea or matter and the 
same need not be read out in the House. 

Absena? from Hou.: A member may remain absent Crom the sittina 
of the House in accordance with Rule 185A which reads aa follows: 

( 1) A member desiring permission of the House to remain ab-
sent from the sitting thenofunder clause (4) of Article 190 
of the Constitution ahalJ make an application in writinc to 
the Speaker. 

( 2) An application under sub-rule ( 1) shall specify the period for 
which leave of absence ia required indicating also the date 
of amnoencement and of termination of such leave of ab-
sence and the pounds for it; 
Provided that leave of absence applied for at any time shall 
not exceed a period of emty days! 

In the Asaarn Legislative Assembly, no Committee on Abeence of 
Members baa ao far been constituted and no aeat baa so far been 
declanMI vacant on account of abeence of a member. Similarly, there 
has been no expulsion of any member in the A.1em Legislative As· 
sembly. 

SESSIONS AND S1'l*l1NG8 

The sessions of the A888m Legislative Assembly are summoned, 
prorogued and di880lved in accordance with the provision made in 
Article 174 of the Constitution. 

Issue of Summon,: The Chief Miniater, in consultation with the 
Speaker, advises the Governor Cor summonin, the Assembly under 
Article 174 of the Constitution. On issue of such summons by the 
Governor, the Secretary issues a summons to each member specifying 
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the date and place for a session of the House at least ten days before 
the date of commencement of the session. 

E~rgent Seuion: When a session is called at short notice or 
emergently, the summons may not be issued to each member separate-
ly but an announcement of the date and place of the session is 
published in the Gazette and members are informed by telegram. Such 
Short Notice Sessions were held during the fifth Assembly. 

A statement showing the number of sessions held by each successive 
House since Independence and number of sittings held in each session 
is given in Table 2. 

Table 2: The statement below abow• the year-wise sitting of 
the Aaembly durina 1952 to 30 November 1986. 

Year No. of aittinp Year No. of sittings 

1952 29 1972 53 
1953 38 1973 54 
196' '° 1974 51 
1955 34 1975 47 
1956 25 1976 44 
1957 29 1977 42 
1968 47 1978 50 
1959 33 1979 46 
1960 34 1980 21 
1961 34 1981 10 
1962 29 1982 2 
1963 38 1983 27 
1964 43 1984 35 
1965 46 1985 28 
1966 43 1986 33 
1967 ... 1987 48 
1968 48 1988 43 
1969 49 1990 37 
1970 70 1991 14 
1971 50 1992 23 
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BUSINESS OF THE BOUSE 

The notice of various items of business can be given to the Secretary 
within the time specified in the respective rules regarding the admis· 
sion of such items of business. On days allotted for the transaction of 
Government business, such business does have precedence and the 
Secretary arranges that business in such order: as the Speaker m.ay, 
after consultation with the Leader of the Houset determine. But such 
order of business is not to be varied on the day that business is set 
down for disposal unless the Speaker is satisfied that there is sufficient 
ground for such variation. 

Business Advisory Committee: At the commencement of the House 
or from time to time, as the case may be, the Speaker may nominate 
a Committee called the Business Advisory Committee consisting of not 
more than eleven members including the Speaker who is the Chair-
man of the Committee. 

The main function or the Committee is to recommend the time 
that should be allocated for the discussion of the stage or st.ages 
of such Government Bills and other business, including the 
Budget, as the Speaker, in consultation with the Leader of the 
House, may direct for being referred to the Committee. The 
Committee also decides and recommends time for general discus-
sion on the Budget and the Finance Bill as also the time for 
discussion on the Motion of Thanks on Governor's Address. 
Similarly, the Committee also recommends for extension of a 
sitting and also the duration of any sitting keeping in view the 
state or business before the House. 

The Private Membera' Buaineu is taken up on Tuesdays and 
Fridays in each week. There ia no committee on Private Members' 
Business in the Aaeembly. 

Ruk, of Debate: Unleaa a members gives notice to raise a par· 
ticular matter in the House, other members are allowed to speak 
with the permission of the Chair. The memben are required to take 
part in the debate from their aeata. Interruption ia not normally 
allowed and whenever conaidered neeeaaary. the Speaker may fix 
time-limit on apeechea of each member. When a aubatantive motion 
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is moved, the mover gets a right of reply. 
Voting Procedure: The members are entitled to demand division. 

Voting is recorded by voice vote, by showing of hands and by standing 
and finally in the Division Lobbies. 

The Presiding Officer is empowered to enforce order in the House. 
Whenever a member obstructs the proceedings of the House the 
Presiding Officer can name him if the member concerned overstepped 
his jurisdiction. 

Rul~s 297 and 298 deal with withdrawal, naming and suspension of 
members. The Speaker may direct any member whose conduct is, in 
his opinion grossly disorderly, to withdraw immediately from the 
House, and any member so ordered to withdraw has to do so forthwith 
and absent himself during the remainder of the day's meeting. The 
Speaker may, ifhe deems necessary, name a member who disregards 
the authority of the Chair or abuses the rules of the House by persist-
ently and wilfully obstructing the business thereof. If a member is so 
named by the Speaker, he forthwith puts the question that the member 
(naming him) be suspended from the service of the House during the 
remainder of the session: 

Provided that the House may, at any time, on a motion being made, 
resolve that such suspension be terminated. A member suspended 
under this rule has to forthwith quit the precincts of the House. 

Proceedings: In Assam Legislative Assembly members are entitled 
to speak in four languages, viz., Assamese, Bengali, English and Hindi. 
The verbatim records of the proceedings are prepared by Reporters 
and these are published in a book form. 

PRESIDING OFFICERS 

The Speaker-pro tem is appointed by the Governor in accordance with 
the provision made in Article 188 of the Constitution after each 
General Election before whom the newly elected members make and 
aubecribe oath or affirmation and to preside over the proceedings 
reprdinc the election of the Speaker. He is entitled to the same 
facilities as are admissible to the Speaker. 
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When at the beginning of the new Aaaembly or owing to a vacancy 
in the office of the Speaker, the election of the Speaker becomes 
necessary, the Govemor fixes a date for the holding of such election, 
and the Secretary sends to every member notice of the date so fixed. 
At any time before 3.30 p.m. on the day precedin1 the date so fixed, 
any member may nominate another member for election by deliverine 
to the Secretary a nomination paper signed by himaelf as proposer and 
by a third member as seconder and stating: .. 

(a) the name of the member nominated; and 
(b) that the proposer has ascertained that such member is 

willing to serve as Speaker, if elected. 

In the case of a new Aaaembly, the member appointed by the 
Govemor to perform the duties of the office of the Speaker pending the 
election of a Speaker and in any other case, the Deputy Speaker or the 
person presiding, reads out to the Aaaembly the names of the members 
who have been duly nominated together with those of the propoeers 
and aeconden and if only one member bas been ao nominated, declares 
that member to be elected. If more than one member has been ao 
nominated, the Aaaembly proceeds to elect. a Speaker by ballot, and in 
case of two candidates, the candidate obtaining the larger number of 
votes is declared elected. In case of equality of votea, it abaU be 
determined by drawing of Iota. 

When more than two candidates have been nominated and at the 
first ballot -

(a) one such candidate, obtains more votes than the aggregate 
votes obtained by the other candidates, he aball be declared 
elected; 

(b) if no candidate obtains more votea tban the qgrepte votes 
obtained by the other· canttidat.el, the candidate who bas 
obtained the smallest number of votes ia exclude from the 
election and the ballotting procNda, the candidate obtaining 
the smallest number or votea at each &altoi brine excluded 
from the election, until one candidate obtaina more votes 
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than the remaining candidate or than the aggregate votes 
of the candidates remaining 88 the case may be. 

The Deputy Speaker is elected in the same way as the Speaker. 
At the commencement of the Assembly or from time to time, 88 the 

case may be, the Speaker nominates from amongst the members a 
panel of not more than four chairmen to preside over the House in the 
absence of the Speaker and the Deputy Speaker. 

Any resolution to remove the Speaker or the Deputy Speaker 
from office, of which at least fourteen days' notice as required 
under Article 179 of the Constitution has been given, is to be read 
to the Assembly by the person presiding who th~n requests the 
members who are in favour of leave being granted to move the 
resolution, to rise in their places, and if not less than one- fifth 
of the total number of members of the House rise accordingly, the 
person presiding allows the resolution to be moved. If less than 
1/5 of the total number of members of the House rise, the person 
presiding informs the member who may have given the notice, 
that he has not the leave of the Assembly to move it. The Speaker 
or the Deputy Speaker against whom the resolution for removal 
is brought, does not preside when the motion under discussion is 
taken up for consideration. 

The member in whose name the motion stands on the List of 
Business may, except when he wishes to withdraw it, move the motion 
when called upon to do so, but no speech is permitted at this stage. On 
the appointed day the resolution is included in the List of Business to 
be taken up after the questions and before any other business for the 
day is entered upon. The speech on resolution, except with the permis-
sion of the Speaker, should not exceed 15 minutes in duration. 

The offices of the Speaker and the Deputy Speaker are co- terminous 
with the duration of each Assembly. However, under Article 179 of the 
Constitution, the Speaker does not vacate his office until immediately 
before the first meeting of the newly elected Assembly is held after the 
dissolution of the House. 

In the warrant of precedence, the Speaker holds the position imme. 
diately after the Chief Minister and the Deputy Speaker is equated 
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with a Minister of State of the Government of Assam. 
The salary and allowances of the Speaker and the Deputy Speaker 

are regulated by different Acts of the Legislature and vary from time 
to time. Both the Presiding Officers are entitled to free accommoda-
tion, medical treatment, personal staff, security guard, conveyance 
and other facilities such as free telephone, et.c. 

The powers, functions and the procedure .of resignation of the 
Speaker and the Deputy Speaker have been laid down in relevant 
Articles of the Constitution and the same are applicable in case of 
the Speaker and the Deputy Speaker of the Assam Legislative 
Auembly. 

Tables 3 and 4 show the names the tenure of the Speakers and 
the Deputy Speakers of the Aaaam Legislative Assembly since 
1937. 

Table 8: Statement abowins the namea and tenure of 
Speaken. 

S. Name 
No. 

1. 8hri Babu 8-nta Kumar Du 
2. Shri D. Smmah 
3. Shri L. Barooah 
4. Shri K. Chaliha 
5. Shri D.IC. Barooah 
6. Shri M.M. Choudhury 
7. Shri H. Goswami 
8. Shri M.K. Du 
9. Shri R.C. Bernath 

10. Shri J.N. Hazarika 
11. 8hri Sheikh Chand Mohammad 
12. 8hri P. Borua 
13. Shri Jibe Kanta Cogoi 

Tenu-re 

From To 

7.4.1937 11.3.1946 
12.3.1946 30.10.1947 
5.11.1947 3.3.1952 
5.3.1962 7.6.1957 
8.6.1957 15.9.1959 
9.12.1959 19.3.1967 
20.3.1967 10.5.1968 
27.8.1968 21 .3.1972 
22.3.1972 20.3.1978 
21 .3.1978 4.9.1979 
7.11.1979 7.1.1986 
9.1.1986 27.7.1986 
29.7.1991 till date 



1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 
10. 
11. 
12. 
13. 
14. 
15. 
16. 
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Table 4: Statement showing the 1U11Det1 and tenure of 
Deputy Speaken. 

Name Tenure 
Fmm To 

Moulavi Muhammad Amiruddin 7.4.1937 1946 
Mn. Boni1y Khon,men 14.3.1946 
Shri &tjendra Nath Barua 6.3.1952 1.4.1957 
Shri Rajendra Nath Barua 10.6.1957 28.2.1962 
Shri Dandeawar Hazarika 31.3.1962 28.2.1967 
Shri Mahi Kt. Das 31.3.1967 26.8.1968 
Shri Ataur Rahman 20.9.1968 9.11.1970 
Shri Jopn Saikia 13.11.1970 9.6.1971 
Shri Rohindra Nath Sen 24.5.1971 14.3.1972 
Shri Golak Ch. Ra.jbanahi 6.4.1972 3.3.1978 
Shri Sheikh Chand Mohammad 30.3.1978 6.11.1979 
Shri Giuuddin Ahmed 13.11.1979 19.3.1982 
Shri Nabin Ch. Kath Hazarika 25.3.1983 18.8.1985 
Shri Bhadreewar Buragohain 1.4.1986 1990 
Shri Ba1abhadra Tamuli 22.11.1990 8.1.1991 
Shri Debuh Chakraborty 1.8.1991 ti11 date 

PROCESS OF LEGISLATION 

Rules 64 to 104 deal with the process of legislation in the Assembly. 
The Speaker, on a request being made to him, may order the 

publication of any Bill ( together with the Statement of Objects and 
Reasons and the Financial memorandum accompanying it) in the 
Gazette, even though no motion has been made for leave to introduce 
the Bill. In that event it is not necessary to move for leave to introduce 
the Bill, and, if the Bill is afterwards introduced, it is not necessary to 
publish it again. 

Any member, other than a Minister, desiring to move for leave to 
introduce a Bill, give notice of his intention and together with the 
notice, submits a copy of the Bill and an explanatory statement of 
Objects and Reasons which does not contain argument. The period of 
notice of a motion for leave to introduce a Bill by the private member 
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is one month unless the Speaker allows the motion to be made at short 
notice. If a motion for leave to introduce a Bill is oppoeed, the Speaker 
after permitting, if he deems fit, a brief explanatory statement from 
the member who moves and from the member who opposes the motion, 
may, without further debate, put the question thereon: 

Provided that where a motion is oppoeed on t.he ground that the Bill 
intimates legislation outside the Legislative competence of the House, 
the Speaker may permit a full discussion thereon. If such motion is 
carried, the Secretary reads the title of the Bill, and the Bill is 
thereupon deemed to have been introduced in the Assembly. It is then 
published in the Guette. 

When a Bill is introduced, or on some subsequent occasion, the 
member incharge may make one of the following motions in regard to 
the Bill, namely -

(a) that it be taken into consideration by the Assembly either 
at once or at some future day to be then mentioned; 

(b) that ii be referred to a Select Committee compoeed of such 
members of the House and with instructions specified in the 
motion;or 

( c) that it be circulated for the purpoae of eliciting public opinion 
thereon~ 

Fird ReatJ.in8: On the day on which any such motion is made or on 
any subsequent day to which the diecuuion ia poetpon~ the principle 
of the Bill and ita provisiona may be diacusaed generally but the details 
of the Bill are not diacuued further than is neceuary to explain ita 
principle. At this stage, no amendments to the Bill may be moved. but 
if the member incharge moves that the Bill -

(a) be taken into consideration, any member may move u an 
amendment that the Bill be referred to a Select Committee 
or be circulated for the purpoae of eliciting public opinion 
thereon by a date to be mentioned in the motion, or 

(b) be referred to a Select Committee, any member may move 
aa an amendment that the Bill be circulated for the purpose 
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of eliciting public opinion by a date as may be mentioned in 
the motion. 

Where a motion that a Bill be circulated for the purpose of eliciting 
public opinion has been carried in the Assembly and the Bill has been 
circulated in accordance with that direction and opinions have been 
recieved thereon by the date mentioned in the motion, the member 
incharge, if he wises to proceed with the Bill thereafter, moves that 
the Bill be ref erred to a Select Committee, unless the Speaker, in his 
discretion, allows a motion to be made that the Bill be taken into 
consideration. 

After the presentation of the final report of a Select Commitee on a 
Bill the member incharge may move -

(i) that the Bill as reported by the Select Committee be taken 
into consideration, but any member may object to its being 
so taken into consideration if a copy of the report has not 
been available for the use of members for four days and such 
objection prevails unless the Speaker, in exercise of his 
discretion, allows the report to be taken into consideration; 
or 

(ii) that the Bill be recommitted either without limitation, or 
with respect, to particular clauses or amendments only, or 
with instructions to the Select Committee t.o make some 
particular or additional provision in the Bill. 

If the member incharge moves that the Bill be taken into considera-
tion any member may move, as an amendment, that the Bill be 
recommitted. 

Second Reading: The Second Reading relates to the clause by clause 
consideration of the Bill. Amendments are ordinarily considered in the 
order of the clauses to which they respectively relate. When a motion 
that a Bill be taken into consideration has been carried, any member 
may, when called upon by the Speaker, move an amendment, to the 
Bill for which he has previously given notice. The Speak.er, when a 
motion that a Bill be taken into consideration has been carried, 
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submits the Bill or any part of the Bill to the Aaaembly, clauae by 
clause. The Speaker calls each clause separately, and, when the 
amendments relating to it have beeQ dealt with, puta the question 
"that this clause or (as the case may be) thia clauae as amended, stands 
part of the Bill." The Consideration of the Schedule or Schedules, if 
any, follows the consideration of cla\1888. Clauae one, the Enacting 
Formula, the Preamble, if any, and Title of a Bill stand poatpond until 
the other clauses and schedules (including new clauaee and new 
schedules) have been disposed of. 

Third Reading: If no amendment ia made when a motion that a Bill 
be taken into consideration bu been agreed to by the Aaaembly, the 
Bill may at once be passed. The di8CU88ion on a motion that the Bill or 
the Bill, as amended, 88 the case may be, be paued is confined to the 
submission of arguments either in support of the Bill or for the 
rejection of the Bill. In making his speech, a member does not refer to 
the details of the bill further than is necessary for the purpoee ~ hia 
arguments, which is of general character. 

The Speaker baa the power to correct patent enon and to make 
such other changes in the Bill 88 are coneequential upon the amend-
ments accepted by the House. In case of a Money Bill, the Speaker 
certifies the same. After a Bill has been so authenticated by the 
Speaker, it is sent to the Governor for his assent. There has been no 
instance of the Governor refusing to auent any Bill paaaed by the 
Assam ~gislative Assembly. Bills requiring aaaent by the President 
are reserved by the Governor of Assam for his consideration and 
auent. 

In case of ratification of the Constitution Amendment Bill, a reaolu-
tion is moved by the leader of the House and the Houae gives ita 
approval to the resolution, ratifying the amendmenta to the Constitu-
tion. The Assam Legislative Assembly has ratified a number of Con-
stitution Amendment Bills affecting the area, bo·undary, name. etA:., of 
States such as Nagaland, Meghalaya, and Mizonun at the time of their 
creation. 
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PROCEDURAL DEVICES TO RAISE MATI'ERS OF PUBLIC 
IMPORTANCE 

The Question Hour: The first hour of every meeting is available for the 
asking and answering of questions. 

Questions are of three types: (i) Starred, (ii) Unstarred (iii) Short 
Notice 

Starred questions are answered orally and the answers to the 
unstarred questions are printed or typed along with the questions. Thr 
starred questions should be distinguished by an asterisk. Unless the 
Speaker ortherwise directs, not less than 15 clear days' notice of a 
question is given. Notice of a question is given to the Secretary and it 
should specify the official disignation of the Minister to whom the 
question is addressed. Printed or typed copies of'Unstarred' questions 
and answers are laid on the Table half an hour before the Speaker 
takes his seat. Only the printed or typed copies of'starred' questions 
to be answered on a particular day are circulated amongst the mem-
bers on the previous evening. No member is permitted to ask more 
than five starred questions for oral answer on any day. Any member 
may put supplementary questions to a starred question after it is 
called by the Speaker for the purpose of further elucidating any matter 
of fact regarding which any answer has been given. Such supplemen-
tary questions should not exceed normally six in number. With the 
permission of the Speaker, members can also put supplementary 
questions t.o unstarred questions. A question relating to a matter of 
public importance may be asked with notice shorter than 15 clear days 
and if the Speaker is of the opinion that the question is of an urgent 
character he may, in consultation with the Minister concerned, fix a 
day for the reply to such a question. Such questions are called imme-
diately after the starred questions listed for the day have been dis-
posed of, and if the question hour has either been dispensed with or 
has not been provided for, it may be called for answer as the first item 
of business, and if there is any new member to take oath or affirmation 
then immediately thereafter. If the Minister is unable to answer the 
question at Short Notice and the Speaker is of the opinion that the 
question is ofsufficient public importance to be orally answered in the 
House, he may direct that the question be treated as a starred question 
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and be given priority and answered accordingly. 
Ha/,f-an·Hour-Discusaion: The Speaker allot.a half-an-hour or such 

time as he deems fit, for raising discussion on a matter of sufficient 
public importance which has been the subject matter of a recent 
question, oral or written, and the answer to which needs elucidation 
on a matter of fact. A member wishing to raise a matter gives notice 
in writing to the Secretary three days in advanci or the day on which 
the matter is desired to be raised, and should briefly specify the point 
or points that he wishes to raise it. The notice is accompanied by an 
explariatory note stating the reasons for raising di8CU88ion on the 
matt.er in question. It should also be supported by the signature of at 
least another member. 

Short Duration Discussion: Any member desirous of raising discus-
sion on a matter of urgent public importance may give notice in writing 
to the Secretary specifying clearly and precisely the matter to be 
raised The notice is to be accompanied by an explanatory note stating 
reasons for raising such a discuuion and must be supported by the 
signatures of at least two other members. If the Speaker is sataified 
that the matter is urgent and is ex sufficient importance to be raised 
in the House, he may admit the notice and. in consultation with the 
Leader of the House, fix the date on which such matter may be taken 
up for discussion and allow such time for diacuuion, not e.xceedine two 
and a half hours as he may consider appropriate. 

Calling Attention Noticu: A member may, with the previous per-
mission of the Speaker, call the attention of a Minister to any matter 
of urgent public importance and of recent OCCWTence and the Miniat.er 
may take a brief statement or aak for time to make a statement at a 
later hour or date. There is no debate on such statement at the time 
it ia made .. Not more tbao one such maUer ia raieed after the questions 
and before the List ofBuaineaa ia entered upon and at no other time 
during the sitting of the Hou.ee. 

~rnnwnt Motiona: A motion for an adjournment of the buainela 
of the Aaaembly for the purpoee of diacuuina a definite matter of 
urgent public importance may be made with the c:ouent of the 
Speaker. Not leu than one-tenth « the total memben in the Houae 
should riae in their places in aupport or the motion in order to pt the 
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leave of the House. The motion is taken up at such hour as the Speaker 
may decide. 

Motion of No-Confidence: A motion expressing want of confidence 
in the entire Ministry or a motion censuring a Minister or a group of 
Ministers or a motion disapproving the action or actions of a Minister 
may be made with the consent of the Speaker. No motion expressing 
want of confidence is made against an individual Minister or a group 
of Ministers. If the Speaker is of the opinion that the motion is in order, 
he reads the motion to the Assembly and requests those members who 
are in favour of leave being granted to rise in their places and, if not 
less than one-tenth of the total number of members of the House rise 
accordingly, the Speaker intimates that leave is granted and that the 
motion is taken up on such day, not being more than ten days and not 
less than twenty-four hours from the time at which leave is asked, as 
he may appoint. Hless than 1110th of the total number of members of 
the House rise, the Speaker informs the member that he has not the 
leave of the Assembly. The Speaker, at the appointed hour on the 
allotted day or the last of the allotted days, as the case may be, 
forthwith puts every question necessary to determine the decit;ion of 
the House on the motion. The Speaker may, if he thinks fit, prescribe 
a time-limit for speeches. 

Private Members' Resolution: A resolution may be in the form of a 
declaration of opinion or a recommendation; or disapproval by the 
House of an act or policy of Government, or convey a message; or 
commend, urge or request for action; or call attention to a matter or 
situation for consideration by Government; or in such other form as 
the Speaker may consider appropriate. 

A member other than a Minister, who wishes to move a resolution has 
to give ten clear days' notice before the date appointed for the disposal or 
Private Members' Reaolutions and to submit, together with the notice, a 
copy of the resolution which he wishes to move. No member is, except 
with the pet oaission of. the Speaker, permitted to send in notice of more 
than fiw resolutions during one aeasion of the Aaaembly. Not more than 
one resolution standing in the name of a member is included in the order 
of buai.neea for the day in question. Members securing priority in the 
ballot pt a chance to move such reaolutioons. 
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Governor's Address: At the commencement of the first session after 
each General Election to the Legislative Assembly and at the commen-
cement of the first session of each year, the Governor addresses the 
Assembly as required by Article 176(1) of the Constitution. The 
Speaker, in consultation with the Leader of the House, and Business 
Advisory Committ.ee, if any, allots time necessary for the discussion of 
the matter referred to in the Governors Addresg: The Chief Minister 

· or any other Minister whether he has previously ta.ken part in the 
discussion or not, has, on behalf of the Government, a general right of 
explaining the position of the Government at the end of the discussion 
and the Speaker may enquire how much time is required for the speech 
so that he may fix the hour by which the discussion would conclude. 

Petitions: Rules 105 to 113 deal with the procedure for presentation 
of petitions. Every petition is couched in ffllpectfu), decorous and 
temperate language. It may be either in Assamese or Bengali or 
English or Hindi. A petition baa to be signed by the petitioner and set 
911t the full name and address of every signatory to the petition. 
Letters, affidavita or other documents are not attached to any petition. 
Every petition is, if presented by a member, countersigned by him. A 
member, cannot present a petition from himself. Every petition is 
addressed to the Assembly and is concluded with a prayer reciting the 
definite object or the petitioner in regard to the matter to which it 
relates. A member has to ,ive advance intimation to the Secretary of 
his intention to present a petition. Every petition, aft.er presentation 
by a member or report by the Secretary, as the case may be, stands 
referred to the Committee on Petitiona. 

At the commenmment of the Aaaembly, or from time to time. aa the 
cue may be, the Speaker nominatee a Committee on Petitiona consist· 
ing of not lea than five memben. 

The Committee examioea every petition referred to it, and if the 
petition compliee with the rule1, the Commit.tee may direct that it be 
circulated. Where circu.lation of the petition baa not been directed, the 
Speaker may at any time direct that the petition be circulated. Cir· 
culation of the petition may be in uteuo or in 1ummary form aa the 
Committee or tbe Speaker, aa the cue may be, may direct. It ia also 
the duty of the Committee to report to the Houae on 1pecific complainta 
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made in the petition referred to it after taking such evidence as it 
deems fit and to suggest remedial measures either in concrete form 
applicable to the case under review or to prevent such cases in future. 

BUDGET IN LEGISLATURE 

The Annual Financial Statement or the statement of the estimated 
receipts and expenditure of the State in respect of every financial year 
is called the Budget. It is presented to the Assembly by the Minister 
incharge of the Finance Department. No discussion on the Budget 
takes place on the day on which it is presented. The Budget discussion 
takes place in two stages, namely (i) a general discussion and (ii) the 
voting of Demands for Grants. 

On a day or days to be appointed by the Speaker subsequent to the 
day on which the Budget is presented and for such time as the Speaker 
may allot for this purpose, the Assembly is at librety to discuss the 
Budget as a whole or any question of principle involved therein, but 
no motion is moved at this stage, nor is the Budget submitted to the 
vote of the Assembly. The Finance Minister has the general right of 
reply at the end of the discussion. 

Demands for Grants: The estimates of expenditure are split up into 
what are called -ilemands for Grants" which are arranged Ministry-
wise. The Minister incharge of the Finance Department may, in his 
discretion, include in one demand grants proposed for two or more 
Department.a. Each demand contains, first, a statement of the total 
grant proposed, and then a statement of the detailed estimates under 
each grant,.divided into items. 

The voting of Demands for Grants takes place on such days as the 
Speaker in consultation with the uaderof the House and the Business 
Advisory Committee may allot for the purpose. On a day allotted for 
the voting, no other business is taken up before 17 .00 hrs. or at 11.30 
hrs. if it ia a Friday or before 16.30 hrs. on all week days except Fridays 
if there is any sesaion of the Assembly from November 16 to January 
15, except with the consent of the Speaker. On the last day of the days 
so allotted, the Speaker forthwith puts every question necessary to 
diapoae of all the outstanding matters in connection with the Demands 
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for Grants; and the consideration thereof ia not anticipat.ed by any 
motion for acljournment or interrupted in any manner whatsoever nor 
is any dilatory motion moved in regard thereto. 

Cut motions may be moved to reduce the amount of a demand in 
any or the three ways, namely the Disapproval or Policy cut, the 
Economy cut and the Token cut. 

Supplementary, additional, excess and exceptional grants and votes 
on credit are regulated by the same procedure as ia applicable in the 
case of the Demands for Grants subject to such adaptations, whether 
by way of modificati~ addition or ommiasion, aa the Speaker may 
deem to be n~ or expedienL 

Tolt,en, Grant: When funds to meet the proposed expenditure on a 
new service can be made available by re-appropriation, a demand for 
the grant of a token sum may be submitted to the vote of the Assembly 
and, if the Assembly 888ents to the demand, funds may be 80 made 
available. 

Appropriation Bill: As aoon aa may be after the grants haw been 
made by the Assembly a Bill ia introduced to provide for the appropna. 
tion out of the Consolidated Fund of the State of all money required 
to meet-

(i) the grants so made by the Assembly; and 
(ii) the expenditure charied on the Consolidated Fund of the 

State, but not exceeding in any caae the amount ahown in 
the Budget presented to the Assembly. 

The debate on an Appropriation Bill is restricted to matt.era of public 
importance or administrative policy implied -in the grants covered by 
the Bill which have not already been raised while the relevant 
Demands for Grant. were under consideration. Tbe Speaker may, in 
order to avoid repetition of debate, require memben desiring to take 
part in diacuNion on an Appropriation Bill, to pve advance intimation 
of the •pecific points they intend to raise. and he may withhold 
permission for raising such of the pointa aa in hi• opinion appear to be 
repetitions of the matter discuued on a Demand for Grant or u may 
not be of sufficient public importance. If -an Appropriation Bill ii in 
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pursuance of a Supplementary grant in respect of an existing service 
the discussion is confined to the items constituting the same and no 
discussion is raised on the original grant or the policy underlying it 
save insofar as it may be necessary to explain or illustrate a particular 
item under discussion. The Speaker fixes the time-limit for such 
discussion. 

Finance Bill: Finance Bill means the Bill ordinarily introduced in 
each year to give effect to supplementary financial proposals for any 
period. 

At any time after the introduction in the Assembly of a Finance Bill, 
the Speaker may allot a day or days, jointly or severally, for the 
completion of all or any of the stages involved in the passage of the Bill 
by the Assembly and when such allotment has been made, the 
Speaker, at 17.00 hrs. on the allotted day or at 16.30 hrs., if the 
Assembly sits from November 16 to January 15 except Fridays or at 
11.30 a.m., if it is a Friday, or the last of the allotted days, as the case 
may be, forthwith puts every question necessary to dispose of all the 
outstanding matters in connection with the stage or stages for which 
the day or days have been allotted On the motio~ that the Finance 
Bill be taken into consideration, a member may discuss matters 
relating to general administration local grievances within the sphere 
of the responsibility of the Government of Assam or monetary or 
finaci.al policy of the Government. 

In the Assam Legislative Assembly there are two types of Committees, 
namely, the Standing Committees and the Ad hoc Committees: 

The Standing Committees are the following: 

(i) Public Accounts Committee 
(ii) Estimates Committee 

(iii) Estimates on Public Undertakings 
(iv) Committ. on Petitions 
(v) Rules Committee 
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(vi) Business Advisory Committee 
( vii) Committee of Privileges 

(viii) Committee on Welfare of Scheduled Castes and Scheduled 
Tribes 

(ix) Committee on Subordinate ~Jation 

The other two Advisory Committees are, ( i rt.he Library Committee, 
and (ii) the House Committee. 

Out of these, the three financial committees, viz., the Public Ac-
counts Committee, the Estimates Committee and the Public Under-
takings Committee constitute by far the most important instruments 
of the Legislature to ensure effective surveillance of the administra-
tion. Their composition and the functions are as follows: 

Public Accounts CommiUtt: This Committee was appointed in the 
Assam. Legislative Council way back in 1921. At present the Commit-
tee is constituted of not more than nine members elected by the House 
from amonpt it.a members aa»rding to the principle of proportional 
representation by means of single transferable vote. No Minister can 
be a member of this committee. The term of office of members of the 
Committee does not exceed 30 months from the date of the first 
formation. 

The Committee euminea the account.a showing the appropriation 
of sums granted by the Auembly for the expenditure of the Govem-
ment of Assam, the annual finance armunta of the State Government 
and such other accounta laid before the Auembly aa the Committee 
may tbiok fit. 

In 1CNtiniaing the Appropriation Accounta of the Government or 
Aaeam and the report of the Comptroller and Auctitor-Oeneral thereon. 
it is the duty of the Committee to aatiafy itaelC: 

(a) that tbe money ahown in the armunta u bavina been 
ctiabuned wen Jeplly nailable for, and applicable to. the 
aerrice or purpoae to which they have been applied or 
clwpd; 

(b) that the expenditure confonu to t.be aut.borit:, which 
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governs it; and 
( c) that every re-appropriation has been made in accordance 

with the provisions made in this behalf under rules framed 
by competent authority. 

It is also the duty of the Committees -

(a) to examine the statement of accounts showing the income 
and expenditure of State corporations, trading and 
manufacturing schemes, concerns and projects together 
with the balance sheets and statements of profit and loes 
accounts which the Governor may have required to be 
prepared or are prepared under the provisions of the 
statutory rules regulating the financing of a particular cor-
porati~ trading or manufacturing schemes or projects and 
the report o( the Comptroller and Auditor-General thereon; 

(b) to eumine the atatement m accounts showing the income 
and expenditure of autonomous and semi-autonomous 
bodies, the audit of which may be cmducted by the Comp-
troller and Auditor- General of India either under the direc-
tions of the Governor or by a statute of the State Assembly; 
and 

(c) to consider the report of the Comptroller and Auditor-
General in cases where the Governor may have required him 
to conduct an audit of any receipts or to examine the ac-
counts <:A stores and stocks. 

Besides, the Committee also eumines whether any money has been 
apent on any service during a financial year in eu:eas of the amount 
IJ"IIDted by the Houae for that purpoae and the ci.munstancea leading 
to auch an estJeaa and makes such recommedation as it may deem fit. 

Commiuet on Edima.la: Tbe Committee consists of not more thao 
e1ewm memben who are elected by the House every year &om amonpt 
ita member& acconlinc to the principlea of'proportional representation 
by mean, of the mnp tranaferable wte. No Minister can be a member 
oftlleComrnittee. TbetermofofficeofmemberaoftbeComrnitteedoes 
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not exceed 30 months from the date of ita &rat fut mation. 
The functiona or the Committee are:· 

(i) to report what economies, improvement. in orpniaation, 
efficiency or adminiatrative reform, conaiatent with the 
policy nnderlyinc the eetimatea, ma, be efFected; 

(ii) to auaest alternative policies in order to bring about ef-
ficiency and econmy in administration; 

(iii) to examine whether the money ia well laid out within the 
limits of the policy implied in the estimates; and 

(iv) to suaeet the form in which the eetimatea ahall be presented 
to the Auembly. 

Committee on Public Undertalu.n6,: The Committee on Public Un-
dertakings was constituted by the end or 197 4. At preaent it conaiata 
or not more than nine members who are e1ect.ed by the Houae from 
amongst its members according to the principle of proportional npre. 
sentation by means of the single tranaferable vote like the other 
financial committees, no Minister can be member of the Committee. 
The term of office of member of the Committee doee not exceed 30 
months from the date of its first formation. 

The functions of the Committee are: 

(a) to examine the reports and account& of the public undertak· 
ings specified in the Fourth Schedule; 

(b) to examine the reports, if any, of the Comptroller and 
Auditor-General on the Public Undertakings; 

(c) to examine, in the context of the autA>nomy and efficiency of 
the public undertakings. whether the affairs of the public 
undertakings are being managed in accordance with sound 
business principles and prudent commercial practices; and 

( d) fl> exercise such other functions vested in the Committee on 
Public Accounts and the Committee on Estimates in Nlation 
to public undertakinp specified in the Fourth Schedule ea are 
not mvered by clauaea {a). (b) and (c) above and aa may be 
allot1ed to the Committee by the Speaker from time to time. 
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Ad-hoc Committee: The Assam Legislative Assembly appointed an 
Ad-hoc Committee known as the Employment Review Committee and 
it has been functioning since 1969 on an ad-hoc basis. In 1987, after 
the introduction of a Bill called the Assam Sericulture (silk-worm, 
seed, cocoon and silk yarn) Control Bill, 1987, a Select Committee was 
constituted by the House and the term of office of the Committee was 
for a period of three months. 

LEGISLATIVE PRIVILEGES 

Some of the immunities and privileges of the Legislature and its 
Committees are provided in the Constitution under Article 194. These 
hold good for the Assam Legislative Assembly as well. 

Committee of Privileges: At the commencement of the Assembly or 
from time to time, as the case may be, the Speaker nominates a 
Committee of Privileges consisting of not more than seven members. 

The Committee examines every question referred to it and determines 
with reference to the fact m each case whether a breach of privilege is 
involved and, if so, the nature of the breach, the circumstances leading 
to it and make such reoommendations as it may deem fit. 

SERVICING OF LEGISLATURE 

The Secretary: The Speaker of Assam Legislative Assembly is the head 
of the Assam Legislative Assembly Secretariat and the Secretary, 
Assam Legislative Assembly Secretariat is the Controlling Officer and 
head of the administration. He is appointed by the Speaker in consult-
ation with the Chief Minister who is the I.A!ader of the House. However, 
when President's Rule is imposed and the Council of Ministers does 
not function, the Secretary is appointed by the Speaker in consultation 
with the Governor of Assam. The Secretary of Legislative Assembly 
exercises the powers and functions of a Secretary to the Government 
of Assam and he is entitled to all such facilities that are available to 
Secretary to the Government. His age of superannuation is 58 years. 

Table 6 gives the tenure of successive Secretaries of the Assam 
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IAgialative Asaembly Secretariat. 

Table 8: Succe11ive head• of the A-m Lepalative Awmb-
ly 8ecretarlat 

s. Name rl the SucceBllive Secretariea TenUnt 
No. 

From To 

1. Shri A.R. Barua 1.4.1937 1.1.1949 
2. Shri llN. Banaa 8.1.1949 15.1.1964 
3. Shri R.C. Choudhury 22.2.1964 1967 
4. Sbri u.c. Tahbildar 1.1.1948 29.3.1973 
5. 8hri p .D. Barua 29.3.1973 31.3.1985 
6. Dr. P.N. Huarika 1.4.1985 31.7.1988 
7. Shri S.N. Deb 3.11 .19118 till date 

TM Secretariat: In pursuance or the provision of Article 187 of the 
Constitution, the Aaaem Legislative Aaaembly adopted a resolution in 
1951 redeaignating the Assembly Department as Assembly 
Secretariat and ever since, the Assembly Secretariat haa been 
functioning as an independent entity. The Legislative Assembly 
Secretariat was declared as ita own Administrative Department in 
1963. All proposals for creating new posts or matter requiring concur-
rence from Finance are directly sent to the Finance Department. 

The pay scales of staff in the Assembly Secretariat normally do not 
correspond to the pay acales of the Civil Secretariat. However, for 
ministerial ~ and employees, the pay scales are identical with 
thoee of the Civil Secretariat. 

Library, Raearch, &ference and Information Suvitts: The Assam 
Legislative Assembly has a Library consisting of about 36,000 books, 
peridicaJa, etc. There is a Library Committee and the Committee 
suggests names of periodicals, etc., for purchase by the Library. 
Photocopying facilities are made available to members in the Auemb-
ly Secretariat. Whenever any member desires any background 
material on matten that oome up before the House for diacuasion. 
these are supplied by the Reeearch and Reference Branch in collabora· 
tion with the Library. 





BillAR 

ORIGIN AND GROWTH 

In 1912 the administrative changes announced by His Majesty the 
King.Emperor at the Delhi Durbar and the formation thereby of the 
new province of Bihar and Orissa, n~tated the formation of a new 
Legislative Council for the province. · The Council was constituted 
under the Indian Councils Acts 1861-1909, as amended by the Govern .. 
ment of India Act, 1912 and consisted of 43 members. In addition, the 
Lieutenant-Governor was also empowered, with the sanction of the 
Governor·General, to nominate on person, official or non-official, 
having expert knowledge on the proposed or pending legislatio~ to be 
a member of the Council. The term of office for an additional member 
was fixed at three years, provided that, -:here such additional mem-
bers were officials or persons nominated as having expert knowledge, 
the term was three years or such shorter period as the Lt. -Governor 
might determine. 

The Legislative Council first met in the CA>uncil Chamber at 
Bankipore on 20 January 1913 and all the members, before taking 
their seats, took the prescribed oath of allegiance to the Crown. 

On 29 December 1920, the Province of Bihar and Orissa was 
declared to be a Governor's province and a new scheme of reforms was 
inaugurated from t.hatdat.e. UndertheGovemmentoflndiaAct..1919, 
the composition of the Council was changed and the strength of its 
membership was increased to seventy-six elected members. For the 
election of the seveniy-six elected members, the province was divided 
up into 76. cont.iluencies classified as follows: 66 general constituen-
cies, viz .• 42 Non-Muhammadan Rural, 15 Muhammadan Rural, 6 
Non-Muhammadan Urban, and 3 Muhammadan Urban. The general 
constituencies covered the whole geographical area of the province, 
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each district forming one or more constituencies according to its sb;e 
and population. There were also ten special constituencies of which 
five corresponding to the five commissioners' divisions, formed land-
holders' conatituences, while two special constituencies represented 
mining, one European, one Planning and one University interests. 

Candidates for election were to belong to the male sex who bad their 
names on the electoral roll and be proposed and seconded. A person 
was not qualified for election as member if be •as insolvent or had 
been convicted of certain criminal offences, or was under 25 years of 
age, while an official was also not qualified for election. The validity 
of elections could be cbaJlenged by election petitions. which were 
decided by specially constituted election tribunals appointed by the 
Governor. If in any case, an election was declared void, a fresh election 
was ordered by the Governor. 

The procedure of the ~gislative Council was regulated by rules and 
standing orders. The rules, entitled the 'Bihar and Orissa Leeialative 
Council Rules. 1920', were made under section 72 D (5) read with 
section 129 A of the Government of India Act by the Governor-General 
in CQuncil with the sanction of the Secretary of State in Council, in 
the form approved by both the Houses of Parliament. 

But.when the Government of India Act. 1935 came into force, it pve 
respoll8ibility to representatives of the electorates for all Departments 
of Administration with full provincial autonomy. And ultimately, in 
1937, the Bihar ~gislative Assembly came into existence and thus 
the State ~gislative became a bicameral one. The ugialative Assemb-
ly had a strength of 152 members choeen direct.ly by the people voting 
in territorial and special constituencies in accordance with the ex· 
tended franchise qualification embodied in the Fifth and the Sixth 
Schedules of the Government of India Act, 1935. 

The new Legislative Council as constituted was a permanent body 
and was not subject to diasol utioa as waa the old unicameral Bihar 
and Orissa ~gislative Council. It consisted of 30 members includiq 
the President. Of these, nine represented the general aeat&, four the 
Muhammadan seats, one the European seat, twelve were elected by 
Bihar Legislative Assembly and four were choaen by the Governor in 
his discretion. 
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The election to the ~gislative Assembly took place between 22 and 
29 January 1937. The Province was divided into 129 territorial con-
stituencies, including 70 general (5 urban and 65 rural), which later 
included 15 seats reserved for members of scheduled castes and 7 seats 
reserved for representatives of backward tribes, 39 Muhammadan, 4 
women including 1 Muhammadan, 1 Anglo-Indian and 2 European, 
besides 13 special constituences, including 1 Indian Christian, 4 rep-
resenting Commerce and Industry, Mining and Planting, 4 
Landholders, 3 Labour (non- Union) and 1 University. 

The first session of the Bihar ~gislative Council was summoned in 
the Secretariat Conference Room on 22 July 1937 and the first busi-
ness was the swearing in of the members. 

During the period 1937-1938, there were two complete sessions of 
the ugislative Auem.bly and the third session which commenced on 
5 March 1938, continued up to 23 August 1938. In all, there were 58 
sittings of the Assembly, of which 27 days were devot.ed to the trans-
action of financial business, three to non...official business and the 
remainder to the disposal of official Bills and resolutions. 

Insofar as Legislative Council was concerned two complete sessions 
were held during the same period. 

The first session was held in July-September 1937 and the second 
sesaion in December of the same year. The third session also com-
menced on 21 March 1938 but came to a close on 24 August 1938. In 
all, meetings of the Council were held for 28 days, of which five days 
were devoted to the transaction of non-official business. The Autumn 
Session of the Bihar Legislative Council commenced at Patna on 25 
Sept.ember 1939. During the session, eight non-official Bills were 
introduced. The Council was prorogued sine-die on 14 October 1939 
after passing three official Bills, viz., the Relief Fund Amendment Bill, 
the Places of Pilgrimage Amendment Bill and the Court Fees Amend-
ment Bill. 

After 16 October 1939, sessions of the Bihar Legislative Council and 
Assembly could not commence due to the resignation of the Premier 
of Bibar. Afb!r the resignation of the Premier, the Assembly was 
dissolved. Hence. from November 1939 to 1945 the Assembly was not 
in existence. According to the provisions of the Government of India 
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Act, 1935 next elections were held in Bihar in 1946. i.e .• after a pp oC 
more than six years. In exercise of the powers confened by Section 67 
of the Government of India Act 1935, the Governor appointed Dr. 
Sahchidanand Sinha as Speaker-pro ~m before whom the members 
of the Bihar Assembly made and subscribed oath. 

When the Indian Constitution came into force on 26 January 1950. 
the Assembly constituted under the provisions of the Gowmunent of 
India Act, 1935, was allowed to continue till tlie first General Elec-
tions. According to the provisions of the Constitution the ftrat elections 
in the State were held in 1952 for 330 members of Legislative Assemb-
ly. The total strength of membership in the Assembly was 331 includ· 
ing ()De nominated member in 1952. It was reduced to 318 durina the 
second General Elections held in the State. In 1977, the total number 
of elected members of the Bihar Legislative Assembly waa further 
raised from 318 to 324. 

The strength of the members of the Bihar Legislative Council was 
raised from 30 to 72 in 1952. It was further raised to 96 in 1957. At 
present the total strength of membership in the Bihar Legislative 
Council is 96. 

STRUCTURE OP LEGISLATURE 

The Legislature of the State is bicameral. It is compoeed of two Houaes: 
the Legislative Council (Vidban Pariabad> and the Lecialative As· 
sembly (Vidhan Sabha). Legislative Council is a permanent body not 
subject to dissolution. But aa nearly u pouible, one-third of the 
members thereof retire as aoon aa may be on the expiration of every 
second year in accordance with the proviaiona made in that behalf by 
Parliament by law. The Legialative Assembly bas a total atren,th of 
324 elected members. The normal tenure of the Legislative Auembly 
is five years from the date appointed for its tint meetina, unless 
disaolved aooner. 

ELECTIONS. PARTIES AND MEMBERS 

Party Whips: In Bihar Lerislative Assembly the Chief Whip is the 
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Cabinet Minister who holds the charge of the Ministry of Parlimentary 
Affairs. Besides, each Party appoints its own Whip. The Party whip 
ensures the presence of members at the time of voting on a Bill or a 
motion. They are to ovenee that the policy of the party is followed by 
the memben of their party during the course of debates. In the Bihar 
Legislative Council, there is a Chief Whip and a Deputy Chief Whip 
who are exectutivea of their own party, nominated by the Chief 
Minister. 

uader of tM Opposition: In the Bihar Legislature (Leader of Op-
.,osition Salary and Allowana!S) Act, 1977, the Leader of the Opposi-
tion has been defined 88 a member of either House who is for the time 
being the leader in that House of the party in opposition to the 
Government having the greatest numerical strength but. having 
strength in the ratio of 1/10; that is equal to the quorum of the House 
and recogniaed 88 such by the Chairman of the Bihar Legislative 
Council or the Speaker of the Bihar Legislative Assembly, as the case 
may be. He has been given the status of a Cabinet Minister and is 
entitled to receive a salary of Rs. 2,000/- per men.sem. 

Qualifications of Membership: A person is not qualified to be chosen 
to fill a seat in the State Legislature unless he is a citizen of India, and 
makes a aubecribe before some person authorised in that behalf by the 
Election Commission an oath or affirmation according to the form set 
out for the purpose in the Third Schedule. He should not be less than 
twenty-five and thirty years of age in order to be chosen to fill a seat 
in the ~gislative Assembly and Legislative Council, respectively. He 
should possess such other qualifications as may be prescribed in that 
behalf by or under any law made by Parliament. 

Oath I affirmation: Every member of the Legislative Assembly and 
the Council, before taking his seat, makes and subscribes before the 
Governor, or some person appointed in that behalf by him, an oath or 
affirmation according to the form set out for the purpose in the Third 
Schedule. 

Salary and Other Facilities: Every member of the Bihar State 
Legislative is entitled to receive a salary of Rs. 750/- per mensem from 
the date of which his term of office as a member commences. In 
addition, he gets an allowance of Rs. 300/· per month and a monthly 
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allowance of Rs. 2000/-for the expenditure incurred on Postage, Water, 
Electricity Constituency Work, Secretarial assistance, etc., with effect 
from the date on which he makes and aubecribea oath or affirmation. 
Every member is also entitled for a daily allowance of Rs. 75/-for that 
day or part. of that day for attending the sitting of the House or the 
Committees. A member is also paid a Houae Rent Allowance of Rs. 50'-
per month. Besides, a member is entitled to trav.el facilities like free 
non-transferrable 1st class Rail Travel coupons for use throughout the 
State ofBihar and coupons for journey for 15,000 kma. peryearoutaide 
the State; free non-transferable 1st class Rail Travel coupona for 
wife/husband only and 2nd class Rail Travel coupon for a co-traveller 
for use throughout the State of Bihar and 15,000 kma. out.aide the 
State; and free non-transferable paaa for travel with a co-traveller on 
the buses of the Bihar State Road Transport Corporation outaide the 
Town Bus service areas. In addition, a member ia also entitled to the 
following facilities: 

(a) Housing Facuities: Members are provided with residence at 
Patna and also at any other place at which a waion of the 
Bihar Legislature may be held on payment of houae rent at 
such ~onal rate and such other conditiODS aa the 
State Government may from time to time by rules deter-. 
mine. 

(b) Medical Facililiea: A member ia entitled to medical Cacilitiea 
at par with a lat Claaa Gazetted Officer oC the State. Every 
member and memben of hia family are enti~ed to such 
facilities and conceaaiona in respect of free medical at.ten· 
dance ano supply of medicinee and or acmmmodation in 
hospitals as the State Government. by rulee, may determine 
from time to time. Durinc aeuion. a tira~aid unit works in 
the premieea of the Legialative buil.dine and an ambulance 
is kept aa stand by. 

(c) Tel,ephone Facilitin: Telephone Cacilities are provided at the 
Patna residence of a member and a maximum number of 
15,000 local calla per :,ear can be made. Ra. 2,000/· in respect 
oCTnmk Calla are payable by the State Government. 

(.d) ~~ and TypUJ« Facililia: There ii a aeparate 
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Type Section for members. No at.enographer is, however, 
provided to members. The Chairman of a Legislative Com-
mittee is allowed to have one personal assistant selected by 
him from among the assistants of the State Legislature 
Secretariat. 

(e) Reaearch, Reference and LU,rary Facilities: There is a com-
mon Library for the members of the Bihar Legislative As-
aem bly and the Council which functions under the 
supervision and control of the Speaker of Legislative As-
sembly. It also provides research and reference facilities to 
members of both the Houses. 

(0 Otfitt Premises: No office accommodation is provided to the 
members in the premises of the State Legislature. The 
Chairman of the Committees are, however, provided 
separate rooms with furniture. 

(g) Postal and Stationery: At the beginning of every session, a 
member is provided with two dot pens of best quality avail-
able. Each member is also provided with official letter-pads 
with hia name and address embossed. Apart from this, a 
member is also provided with demi-official papers according 
to his requirements. 

Reaignalion: '!be procedure for resignation from the membership of 
the Aaaembly/Conncil is the same as provided for in Section 3(B) of 
Article 190 of the Constitution. The Rules of Procedure and Conduct 
of Buaineu in the Bihar Legislative Assembly/Council provides that 
a member who desires to resign from the membership of the House 
should under hia own hand give notice of his intention to do so in the 
form as prescribed and should not mention any reasons for his resig-
nation. If any member gives any reason for his resignation, the same 
are not read out in the House. After such notice is received by the 
Speaker or Chairman, aa the cue may be, he informs the House that 
such and auch member bu reaiped his membership from the House. 
In cue, the Houae ia not in aeasion, the Speaker or the Chairman, as 
the cue ma:, be. informa the Houae aa aoon as it uaembles. As such 
notice ia receiwd from a member, the Secretary causes it to be 
publiabed in the Guette and for filling up that vacancy, forwards a 
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copy of the notification to the Election Commiuion. 
Absence from tM How: If at any time a member thinka that he ia 

unable to attend continuously the meetina of the Legislative Council 
or Assembly for a period of 60 days aa reckoned in Section (4) of Article 
190 of the Constitution, he should apply for the permission of the 
Council/Assembly to remain abaent for that period. After such applica-
tion is received, the Chairman or the Speaker, aa the cue may be, and 
as soon as may be, reads such application before the Council/Assembly 
and asks the House whether it is pleased to permit the member such 
absence. If no one dissents, the Chairman or the Speaker, as the case 
may be, informs that the permission of the Council/Assembly ia 
granted. There is no diacussion on such matter and the Secretary 
communicates the decision of the House t.o the member concerned. 

Expulsion: The Chairman or the Speaker, aa the cue may be, can 
direct any member who refuses to obey his orden or whoee conduct in 
his opinion is diaorderly, to go out of the House and such member upon 
receiving such order, is required immediately to leave the House and 
remains absent for the remaining part cl the sitting of that day. The 
Chairman/Speaker, ifbe deema nece&l&l'J can name euch member who 
tries knowingly to disobey the authority oC the Chairman/Speaker or 
by misusing the rules, obstructs the proceedings oftbe Houae. After 
such member is named, the Chairman/Speaker moves before the 
House that such member be suspended for a specified period. The 
motion being adopted, the member at onc:e leavea the precinct.a of the 
House. But it baa been provided that in the first inatance such ·member 
may be 8U8pended continuously for the aittine and on a aecond in-
stance for the remaining period of the aeuion. 

SF.SSION AND 8tlTING8 

luue of Summon.: On the iuue by the Governor oC a noti&cation under 
~ 174 of the Constitution appointine the time and place for a 
aesa100 of the Auembly/Council, the Secretary iuuee •ummoot to 
each member specifyina the time and place IO appointed. Tbe awn· 
mona are ordinarily iuued four weeb bef'cn the date 10 ftucl When 
a NNion ia called at abort notice or emeqently, an •anounreinent. of 
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the date and place of the session is published in the Gazette and in the 
Pren, and members are informed telegraphically. 

Prorogation of Legislative Council I Assembly: A session of the ugis-
lative Assembly or Council is prorogued by the Governor. As a 
notification to that effect is received, its copy is circulated among the 
members for information. On the termination of a session by proroga-
tion, all pending notices except those in respect of privilege motions, 
motions for leave to introduce a Bill, statutory motion, motions for the 
amendment of the rules and the motions the consideration of which 
has been acljoumed to the next session lapse. The Bills are carried over 
to the next session from the stage reached by them in the preceding 
session. The proceedings pending before a Committee of the House do 
not lapse by reason only of prorogation. The starred and unstarred 
questions sent to the departments of Government before the termina-
tion of the session do not lapse on prorogation of the Assembly and 
their replies are laid on the Table of the House during the following . 
&e8810D. 

Dissolution of ugislative Council I Assembly: The ~gislative Coun-
cil is a permanent body and it is not subject to dissolution. Under 
Article 169 of the Constitution it is for the Parliament to provide by 
law for the abolition of the Legislative Council if the Legislative 
Assembly of the State passes a resolution to that effect by not less than 
two-third majority. On the dissolution of the Assembly, all pending 
notices lapse. A motion of privil~ge pending before the dissolved House 
may be renewed or revived by a fresh motion. 

BUSINESS OP THE BOUSE 

Orckr of Buawa: On the days made available for the transaction of 
Government buainesa. that business has precedence and the Secretary 
arranges that business in such order as the IA?ader of the House may 
indicate. Such order of business is not varied on the day that business 
ia aet down for diapoeal unleaa the Speaker is satisfied that there is 
sufficient ,round for such variation. On the days made available under 
Rule 19 of the Rulea of Procedure and Conduct of Business in legisla-
tive Aaaembly. for Private Members' Business, the Speaker may allot 
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different days for the dispoaal of different clau rA auch buainell and 
the days allotted for any particular clw of buaineea, buaineu of that 
claaa has precedence. On days available for Private Memben' Billa in 
any seasion such Billa are arranged in the following order, provided 
notices in respect thereof as required (by these rulee) have been pven: 

(i) Billa to be introduced; 
(ii) Billa returned by the Gowmor with a meaaage under Article 

200 or 201 of.the Constitution; 
(iii) Bills pasaed by the Council in respect of which the oqinating 

House ia the Assembly; 
(iv) Billa introduced in and paaed by the Council; 
(v) Billa introduced in the Aaeemblyin respect of which a motion 

has been carried that the Billa be taken into consideration; 
(-vi) Billa introduced in the Auembly in respect of which the 

repad. of a Jaint Select CGDmiUee or a Select CGDmittee 
has been presented; 

( vii) Billa introduced in the Aaeembly in respect of which the next 
stage ia the presentation of the report of a Joint Select 
Committee or a Select Committee; 

(viii) Bills which have been circulated for the purpose of elicitin, 
opinion thereon; and 

(ix) Other Billa. 

Business Advisory Committee: At the commencement of the House 
or from time to time, as the case may be. the Speaker nominates the 
Business Advisory Committee consisting of not more than eleven 
members including the Speaker who is the Chairman of the Commit· 
tee. The functions of the Committee are to be recommend the time that 
should be allocated for the discussion of the st.age or stages of such 
Government Bill or Bills and other Government business aa the 
Speaker in consultation with the Leader of the House may direct for 
being referred to the Committee. The Committee has the power to 
indicate in the proposed time-table the different hours at which the 
various at.ages of the Bill and other Government business are com· 
pleted. The Committee has such other functions as may be assi111ed 
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to it by the Speaker from time to time. 
List of BusineBB: A List of Business for the day is prepared by the 

Secretary and a copy thereof is made available for the use of every 
member. The Secretary may prepare a combined List of Business for 
more than one day. If motions of amendment are numerous they may 
be entered in an Appendix to the aaid liat. A provisional programme 
for a session or part of a session is despatched by the Secretary to each 
member ordinarily at least four weeks before the commencement of 
the &e88ion. No buaineaa not included in the List of Business for the 
day is transacted at any meeting without the leave of the Speaker. 
Unless otherwiae directed by the Speaker no business requiring notice 
is included in the List of Business until the period of notice necessary 
for it has expired. No business is transacted except in the order in 
which it appears in the List of Business save with the leave of the 
Speaker, provided that the order of any business determined by ballot 
is not altered except with the leave of the Assembly without any 
objection. 

Privau Members' Business: On Fridays, Private Member's Business 
has precedence and on all other days no business other than Govern-
ment buaineu ia t.ranaacted except with the consent of the ~ader of 
the House and the Speaker. Provided that on a motion by the Leader 
of the House, this rule may be suspended and the Assembly may 
thereupon transact Government business on a Friday. When upon the 
motion of the Leader of the House any Friday or a number of Fridays 
is utilised for the purpose of any Government business, the Speaker 
directs that another day or an equal number of days, as the case may 
be, may be made available for the transaction of Private Members' 
Business. This rule does not apply to the period allotted for the disposal 
of the financial business. 

Rules of Debate: Any member desiring to move any motion or make 
any observation on any matter before the Assembly should rise from 
bis seat and, if called upon by the Speaker, addresses his remarks to 
the Chair. If he is not so called upon, he resumes his seat. If more 
members lhan one rise at the same time, the member whose name is 
called upon by the Speaker is entitled to speak. If at any time, the 
Speaker rises or makes an observation or if a member rises on a point 
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oC order, any member apeakinr ahould resume hia aeat. When the 
Speaker riw, he ia heard in silence and no member can leave hia aeat 
or the Houae while he ia addreaaing the HOU88. No member 1hould 
read his speech except with the permiaeion of the Speaker, but he may 
refer to hia notee while speaking. No intemiption ia allowed. The 
buainesa of the Aaaembly ia tranwted in Hindi in Devanagri ecript. 
The Speaker may permit any member who C8Dnot adequately expreu 
bimaelf in Hindi to addreu the House in his mother toque. If a 
member ia allowed to addreu the House in his mother ton,ue he 
ahould submit to the Secn,tary a Hindi venion in Devanagri acript or 
hia speech for inclusion in the proceectinp of the Houee. The Preeictm, 
Officer baa all powers to enforce order in the Hwae and he is em· 
powered to suspend the House until a specified period in the event of 
erave diaorder. 

Votin.f Proc«lure: On the conclusion of the debate on a motion the 
Speaker put.a the question by uJrinr thoee who are in favour of it to 
aay 'Aye' and tboee who are of the contrary opinion to say 'No'. The 
Speaker then declares whether in bia opinion the 'Ayea' or the 'Noes' 
have it. Method of voting by mean, of'Voice vote\ 'Show ofhanda' and 
'Division in lobbiea' is adopted. No electronic voting machine is being 
uaed for votinc in the Houae. 

Proceedin6B: The Secretary cauaes to prepare a full report of the 
proceedinp · of the House at each of it.a sittings and, as aoon as 
practicable, publishes it in such form and manner aa the Speaker may, 
f:rom time to time direct. The title of the debate of the Legislative 
Council is 'Bibar Vidban Pariahad Vadvrit' and the lanruqe used is 
Hindi. The debatee are recorded verbatim. In addition to the verbatim 
recording of proceedings, a B\lmmary of all business transacted in a 
day of sitting ia published in the form of a summary under the title. 
'Dainik Vivamika'. 

No cleciaion ia immediately recorded but it ia publiahed at the end 
of the eeuion under the title 'Sabhapati ke pad ae diya gaya Nimaya' 
(Deciaions Crom the Chair). Usually three montha' time ia taken for the 
printing of debatea becauae the I.A,gialature hu no printing preu of 
ita own and the debates are to be printed at the Government press. 
Language used in the debates is Hindi in Devanagri ,cript. 
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There ia no provision for simultaneous interpretation in the House. 

PRESIDING OJPFICEBS 

Under clause I of Article 180 of the Constitution the Governor appoints 
the senior-most member of the Assembly as Speaker-pro tem to per-
form the duties of the office of the Speaker of the Legislative Assembly 
till a new Speaker ia chosen under Article 178 of the Constitution. 

The election of a Speaker is held on such date as the Governor may 
fix, and the Secretary sends to every member notice of the date. At any 
time before noon on the day preceding the date so fixed, any member 
may give notice in writing, addressed to the Secretary, of a motion that 
another member be chosen as the Speaker (of the House) and the notice 
is seconded by a third member and is accompanied by a statement by 
the member whose name is proposed in the notice that he is willing to 
serve 88 Speaker, if elected. A member cannot propose his own name, 
or aecond a motion proposing his own naDJe, or propose or second more 
than one motion. A member in whose name a motMln stands on the 
List of Business may, when called, move the m~ or withdraw the 
motion and confine himself to a mere statement" to that effect. A 
candidate may also withdraw his candidature at any time before the 
motion is put to vote. The motions which have been moved and duly 
aeconded are put one by one in the order in· which they have been 
moved, and decided, if necessary, by division. If any motion is carried, 
the person presiding, without putting later motions, declares that the 
member proposed in the motion which has been carried, has been 
chosen aa the Speaker. 

AB regards the election ofDeputy Speaker, the procedure is the same 
except that in theeventof a vacancy of the office of the Deputy Speaker, 
the date fort.be election of the Deputy Speaker is fixed by the Speaker. 

The Speaker or Deputy Speaker once elected, can be removed from 
office. Any reaolution to remove the Speaker or the Deputy Speaker 
from office, of which notice of fourteen days 88 required under the first 
Provi&o to Article 179 of. the Constitution has been given by a member, 
ia read to the Anembly by the person presiding. He then requests the 
membera who are in favour of leave being granted to move the 
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resolution to rise in their places and if not leas than fifty-one members 
rise accordingly, the person preaidinr allows the resolution to be 
moved. H less than fifty-one members rise, the peraon preaidini 
informs the intending mover thereof that be baa not the leave of the 
Assembly. to move it. The Speaker or the Deputy Speaker cannot 
preside while a resolution for his (of the Speaker or of the Deputy 
Speaker, as the cue may be) removal is under cenaideration. 

When the offices of the Chairman and the Deputy Chairman fall 
vacant, the Parliamentary Affairs Department of the State Govern-
ment sends a written request to the Governor to appoint one of the 
senior members as Chairman/Deputy Chairman-pro km. The Chair-
man-pro tern is appointed by the Governor under Article 184 (I) of the 
Constitution. He performs all the functions of the Chairman. As a 
member of the Bihar Legislative Council, a Chairman-pro um is 
entitled to receive Rs. 750/- as pay and Rs. 200/- per month as addi-
tional facilities allowance, Rs. 300/- as conveyance allowance and Rs. 
50/- per month as House Rent Allowance. 

For the election of the Chairman of the Legislative Council (on the 
first constituted Council) the Chairman-pro tem or the Deputy Chair-
man or the member presiding over the aittin1 of the Houae, reads out 
the names of all the proposers and seconders alonr,ith the names of 
the members nominated for the office. In cue, there ia only one 
member so propoeed, that member ia declared elected u Chairman. If 
more than one name has been propoeed for election, the election ia held 
by the House through ballot. However. no 1uch member ia nominated 
as Chairman who has not made or aubacribed an oath or affirmation 
under Article 188 of the Constitution. 

As regards the election of Deputy Chairman of the Le,ialative 
Council, the procedure ia the same ~pt that in the eventol a vacancy 
of the office of the Deputy Chairman, the date £or the election of the 
Deputy Chairman ia fixed by the Chairman. 

The term of office m the Chairman and the Deputy Chairman ia co-
extended with their terms aa memben of the Bihar IAgialative Coun· 
cil. 

The C~ decidea the order according to which memben may 
take their aeata in the Houte. On being authoriaed by the Govemor, 
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he administers oath to newly elected members. After the beginning of 
a waion, it ia the Chairman who with regard to the business at hand 
decidee when the Houee shall ait and, with certain exceptions, he is 
empowered to decide at what time the sitting of the House shall begin 
or end. He ia empowered to adjourn the House up to seven days without 
taking the sense of the House. He is the authority to decide the 
allotment of time to each member for discU88ion on a motion. No 
buaineaa can be included in the agenda of any day's sitting without his 
permiuion. Even such motion for which notice is necessary cannot be 
included in the agenda before the period provided for. He nominatA?s 
the Chairman and members of the statutory Committees. He is also 
empowered to appoint Committees for specific pu~s, which are not 
provided for in the Rules of Procedure. He decides the admissibility of 
notices for different motions. He enforces order in the House and no 
member can speak without his permission. lie decides all points of 
order. He is empowered to expel and order those members out from 
the House whose conduct in bis opinion is disorderly. He has all the 
powers to impoee his rulings and decisions in the House and in times 
of grave disorder, he is also empowered to adjourn the House for a 
specified period. He has power to expunge defamatory and unpar· 
liamentary expressions from the proceedings of the House. He admits 
and disallows notices of questions and decides their admissibility. He 
is empowered to disallow any supplementary on a question in the 
Houae. Under Rule 286 of the Rules of Procedure and Conduct of 
Business in the Bihar 1.A!gislative Council, all questions requiring 
interpretation of the Rules is decided by the Chairman whose decision 
is final. The Chairman has got all the powers U> regulate the conduct 
of business in the House subject to the provision of the Constitution 
and the Rules and he ia also empowered to issue directions for the 
implementation of Rules and Orders that are not at variance with the 
Rules governing the conduct of business in the House. 

Namea of aucoeaai~e Speakers and Deputy Speakers are given 
below: 

List of Speakers of the Bihar 1.A!gislative Assembly: 

1. Shri Ram Dayalu Sinha 
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2. Shri Bindhyeswar Pd. Verma 
3. Dr. I .akshmi Nayan Sudbanabu 
4. Shri Dbanik Lal Mandal 
5. Shri Ram Narayan Mandal 
8. Shri Hari Nath Mishra 
7. Shri Tripurari Pd Sin,h 
8. Sbri Radha Nandan Jha 
9. Shri Shivchandra Jha 

10. Mohammad Hidayatulla Khan 
11. Ghulam Sarwar. 

List of Dy. Speakers of the Bihar Legislative Assembly: 

1. Shri Abdul Bari 
2. Shri Deo Sharan Singh 
3. Shri Jagat Narayan Lal 
4. Shri Prabhu Nath Sin,h 
5. Shri Satyendra Narayan Agrawal 
6. Shri Y opndra Pd. 
7. Shri Shakoor Ahmad 
8. Shri Shakoor Ahmad 
9. Shri Rac!ha Nandan Jba 

10. Shri Gajendra Pd. Himsanshu 
11. Shri Shiv Nandan Paawan 
12. Devendra Nath Cbampia 

Accordine to the warrant of precedence laid down by the State 
Government, the Chairman or the te,ialatiw Council and Speaker of 
the Bihar Lepalative Aaaembly and the Chief Justice or the High 
Court are placed just below the Chier Minister but have been fiven 
precedence over other Minilten of the Cabinet rank. The three dig· 
nitariea are at the same level, their aeniority being reckoned from the 
date of their respective dates of auumini their officea. 
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PROCESS OP LEGISLATION 

Legislation is one of the most important constitutional functions of the 
Legislature. The process of legislation starts when a Bill is presented 
to either House of the Legislature for approval and which, after its 
approval in the original or amended form by the House, is sent to the 
other House for its approval. After being pasaed by both the Houses, 
the Bill is sent to Governor for his assent, whereafter it becomes law. 

The different stages of the legislative process are: 

(i) lntroduetion 
(ii) Debate on motion for consideration 

(iii) Debate for passing the Bill. 

The legislative process starts with the introduction of the Bill. The 
Speaker, on a request being made to him may order publication of any 
Bill (together with Statement of Objects and Reasons and Financial 
Memorandum accompanying it) in the Gaz.ette, even though no motion 
has been made for leave to introduce the Bill. ln that case it is not 
necessary to move for leave to introduce the Bill, and, if the Bill 
afterwards introduced, it is not necessary to publish it again. 

A Bill can be introduced either by a Minister or a private member. 
In the case of the former, it is called a Government Bill and in the case 
of the latter, it is called a Private Members' Bill. In both the cases the 
Billa are published before introduction. After introduction, the mem· 
her incharp can move that the Bill be taken up for consideration or 
be referred to Select Committee or Joint Select Committee for report 
before a specified date or be circulated for eliciting public opinion 
thereon. 

When the report of the Committee is received, the member incharge 
generally moves that the Bill be taken up for consideration clause by 
clause and after discussion, the motion is put before the House clause 
by clause. After a motion that the Bill be taken into consideration has 
been carried a"ld no amendment of the Bill is made, the member 
incharge may at once move that the Bill be passed. If any amendment 
of the Bill is made, any member may object to any motion being made 
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on the same day that the Bill be pasaed, and such objection prevails, 
unless the Speaker, in the exercise of his power to suspend the Rule 
(Rule 131 ), allows the motion to be made. Where the objection prevails, 
a motion that the Bill as amended be paaaed, may be brou,ht forward 
on any future day. 

When a Bill is paaaed by the Allembly, the~ Secretary ahall, if 
necessary, complete the m8J"lina} notea and renumber the clauaea 
thereof and make aucb purely formal couequential amendmenta 
therein as may be required and correct tYJ)Oll"llphical errors if any, 
and a copy of the Bill is to be submitted to the Speaker to be Biped by 
him. In case the Bill passed is a Money Bill, be will endonae a certifi.cate 
as required under Article 199 (4) of the Constitution. When the Bill is 
passed by the Allembly, a copy of the Bill aiped by the Speaker under 
Rule 133 is transmitted to the Council. 

A Bill passed by the ~gislative Assembly is transmitted to the other 
House, i.e., the ~rialative Council where it i• laid on the Table. Thia 
laying on the Table means that the receivin1 Houae pta official 
cognizance of the Bill. The procedure for puaing the Bill in the other 
House is almost the same as in the ozi.rinatin& Houae with the 
difference that a Bill passed by one House cannot be circulated for 
eliciting public opinion thereon and a Bill already referred to a Joint 
Select Committee of the two Houses cannot be referred to a Select 
Committee of the House to which it is transmitted. 

Money Bills originate in the lower House. After Money Bill is passed 
by the Legislative Assembly, it is transmitted to the Lepalative 
Council and the Council, within a period of fourteen days from the date 
of its receipt, may return the Bill to the Legislative Assembly with ita 
recommendation, which the Assembly may accept or reject. If the 
Legislative Assembly doea not accept any of the recommendation, of 
the Legislative Counci~ such Billa are deemed to have been paased by 
both the Houses in the form in which it wu paued by the Auembly. 

PROCEDURAL DEVICES TO BAISE MA1TER8 OP PUBLIC 
IMPORTANCE 

The Qiu•tion Hour: The tint hour of the aittin& of the Houae ii 
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generally devoted to questions and answers. There are two categories 
of queationa, namely: 

(i) Starred,and 
(ii) Unstarred. 

A member who desires to ask a question has to give fourteen days' 
clear notice thereof in writing to the Secretary before the meeting at 
which be desires to put the question. Notices of starred questions are 
diatincuiahed by a member with an asterisk. Questions are answered 
in the House orally and in the case of written answers, these are 
circulated to members provided their answers are received within such 
time ao that their inclusion in the list of questions being prepared in 
accordance with the provisions of Rule 89 is possible. Notice of ques-
tions which require lengthy answers or elaborate statistical informa-
tion or report are treated aa unatarred and their answers are laid on 
the Table of the House on the date fixed and circulated, provided that 
the queetiona relatina' to any specific matter of urgent public impor-
tance may be admitted by the Speake~ on a aborter notice not exceed-
ing seven days, and the replies to such questions are given in the House 
orally. No member can send notice of more than two starred questions 
or two short-notice questions or one starred question and one short-
notice question for a day. 

Motum of No-Con{itunce: A motion expressing want of confidence 
in the Council of Ministers may be made subject to the following 
restrictions, namely: 

(a) leave to make the motion must be asked for after questions 
and before the List of Business for the day is entered upon. 

(b) the members asking for leave must, before the commence-
ment of the sitting for that day, leave vtith the Secretary a 
written notice of the motion which he proposes to move. If 
the Speaker is of the opinion that the motion is in order, he 
then reads the motion to the House and requests those 
members who are in favour of leave being granted to rise in 
their placea, and iC not leu than thirty-one members rise 
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accordingly, the Speaker intimates that leave is granted and 
that the motion may be taken up on such day, not beinc more 
than ten days from the date on which the leave ia aaked, 88 
he may appoint. If leu than thirty-one members riae the 
$peaker informs the member that he baa not the leave of the 
House. If leave is granted under Sub-Rule (2) of Rule 109, 
the Speaker may aft.er considering the•tate of buaineaa in 
the House, allot a day or days or part of a day for the 
discussion of the motion. The Speaker, at the appointed hour 
on the allotted days, or as the case may be, the last of the 
allotted days, forthwith put every question neceaaary to 
determine the decision of the House on the motion. The 
Speaker may, if he thinks fit, prescribe a time-limit for 
speeches. 

Aqiournment Motions: A motion for an adjournment of the Business 
of the House for the purpose of discussing a definite matter of urgent 
public importance, may be made with the consent of the Speaker. The 
right to move adjournment of the Asaembly for the purpose of diacuu-
ing a definite matter of urgent public importance ia subject to the 
following conditions: 

(i) Not more than one matter ia diacuaaed on the same motion 
and the motion must be restrided to a apecific matter of 
recent occurrence; 

(ii) The motion must not revive ditcuaaion on a matter which 
baa been diacuaed in the ume l8Uion or for the dilcuuion 
of which. the leave of the Auembly to make a ·motion or 
adjournment wu refuled in the aame wlion; 

(iii) The motion must not anticipate a matter which baa been 
previously appointed for consideration or with reference to 
which a notice of motion bu been previoualy given, reprd 
being had by the Speaker to the probability of the matter 
anticipated. being brought before the Aaembly within a 
reaaonable time; 

(iv) The motion must not deal with a matter on which a reaolu· 
tion could not be mow,d; and 
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( v) The motion should not raise a question of pri'v'ilege. Not mort 
than one such motion can ~ made at the same sitting. A 
member desiring to n,.ove such a motion must hand over to 
the Secretary a written statement of the proposed motion 
not later than one hour before the commencement of the 
sitting at which he proposes to ask for leave of the Assembly 
tc, move his motion. 

Short-Duration Discussion: Under Rule 114(9) of the Rules of Pro-
cedure and Co~duct of Business in the Bihar Legislative Council and 
Rule 105 of the Rules of Procedure and Conduct of Business in the 
Bihar Legislative Assembly, any member who is desirous of raising a 
discussion on any matter of urgent public importance, can inform the 
Secretary of his intention to do so by mentioning the subject and the 
reason clearly and supported by the signatures of not less than two 
other members. When the notice comes up before the Chair-
man/Speaker for admission, he after consultation with the member 
and the Minister concerned, fixes a date for discussion on the subject 
in case the subect in his opinion is really of sufficient public impor-
tance. 

Calling Attention Motions: A member may, with the permission of 
the Speaker or the Chairman, as the case may be, call the attention of 
the Minister to any matter of urgent public importance. But no 
member can pve more than one auch notice for a day. The Minister 
givea a brief atatement on the subject or may ask for any other dat.e in 
the aame ae11ion. No discussion is peimitted on the Government 
atatement. The attention ia called after the Question Hour and before 
the Lilt of Buaine11 ia entered upon. 

Gouernar', Ad,dna: At the time and place appointed for the com-
mencement and holdinc of the first aeasion after each General Election 
to the Lerialative Assembly, and the first session of each year, the 
Governor addrews both Houses aasembled together as required by 
Article 176 of the Constitution provided that the making of the 
Preacribed oath or affirmation by a member and, in the case of the first 
eeaaion held after General Election, the election of the Speaker may 
Precede the Governor's Address. A debate on the Addrees takes place 



218 THE UNION AND STATE LEGISLAroRES IN INDIA 

in the Assembly on a motion made by a member and seconded by 
another member. The Chief Minister or any other Minister, whether 
he has previously taken part in the discussion or not, on behalf of the 
Government, has a general right of explaining the position ofGovem-
ment at the end of the discussion and the Speaker may enquire how 
much time is required for the speech eo that be may fiz the hour by 
which the diacuaaion concludea. Then ia no dileUUion on the Addreaa 
of the Governor made under Article 176 (1) of the Constitution ucept 
that the conumta of the Addreu may be referred to in any debate in 
the Aaaembly. 

P~itioM: Petitions may be presented or submitted to the House 
with the conaent of the Speaker on: 

(i) a Bill which has been published or which has been intro-
duced in the House under Rule 112 or 116; 

(ii) any matter connected with the buaineu pendinabefore the 
Houae, and 

(iii) any matterof pneral public importance provided that it ia 
not one: 

(a) which falls within the copizance of a court of law 
having jurisdiction in any part of India or a court of 
enquiry or a statutory tribunal or authority or a quasi-
judicial body or a commiulon; 

Cb) which can be raiaed on a 1uhsta.otive motion or reaolu-
tion; or 

(c) for which remedy ia available under tbe law, induding 
rules, replationa, bye lawa made by State Gonrnment 
or an authority to whom power to make auch rules, 
reeulationa, etc., ii delepted. 

Ever, petition ii to be addreaaed to the HoUM and be mncluded with 
a prayer recitin, the definite object or the petitioner in reprd to the 
matter to which it relate.. A member pvee advance intimation to the 
Secntary of his intention to pl IIIDt a petition. A petition may be 
preunted by a member or be fonrardecl to tbe Seaetary, who Nportl 



BIHAR 219 

it to the House. The report can be made in the form set out in the Third 
Schedule of the Rules. No debate is permitted on the presentation or 
the making of such report. Every petition, after presentation by a 
member or report by the Secretary, as the case may be, stands referred 
to the Committee on Petitions. 

There ia no provision for making repreeentations to the Legislative 
Council. However, there ia provision for Petitions in Rule 167 of the 
Rulea of Procedure and Conduct of Business in the Bihar Legislative 
Council. 

BUDGET IN LEGISLATURE 

The Bu"6et: It ii the annual financial statement or the statement 
oC the estimated receipts and expenditures of the State in respect of 
every financial year which ia presented to the Aaaembly on such day 
u the Government may appoint. The Finance Minister presents the 
Bud1et in the Lerialative Aaaembly. The annual Budget is 
preaented before the be1iooio1 of the financial year and the first 
and NCOnd atatement of aupplementary expenditure are placed 
before the IArialature afterwards according to the convenience of 
the Government. The Budget ia not presented to the Legislative 
Council. After ita preaentation in the Legislative Aaaembly a copy 
of the Budget ia laid on the Table of the Legislative Council and is 
then diatributed among it.a members. 

The Budgetia dealt with by the Aaaembly in two stages, viz., general 
diacuuion and votina of Demands for Grants. On the days to be 
appointed by the Speaker aubeequent to the day on which the Budget 
ii prwnted, the Auembly ia at liberty todiacusa the Budget u a whole 
or any queetion oC principle involved therein, but no motion can be 
moved at thia atap, nor ia the Budpt submitted to the vote of the 
HOUie. Tbe Speaker allota not more than aeven da,a £or the reneral 
diacuaaion. The Finance Mini•ter hu a pneral n,ht of reply at the 
end of the ctilcullion. 

The votina of demandt f'ar puta takel place on auch days not 
•zceeclinr twenty-one aa the Speaker may, in couultation with t.be 
Luder or tbe Houle, allot for tbe purpoee; provided that the wtina or 
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demands is completed by the date, if any, fixed by the Speaker, at 5.00 
p.m. on the last day of the days so allotted, or on the day, if any, fiud 
by the Speaker under the provision to Sub-Rule (1), whicbner ia 
earlier, the Speaker forthwith puta every queatiGD wee1arytodiapoee 
of all outstanding matters in connection with the Demands forGnnta. 

No discussion is allowed on the day the Budpt, ia laid on the Table 
in the ~tive Council. After the Budget ia laid, the Chairman fixe1 
the day for discussion on the Budget for such ti.me aa he may think fit 
for the purpose. The Council is free to discuss the entire Budget, or 
any principle underlying it but no motion is allowed nor the Budget ia 
sub,:~.ed to the vote of the IA!gislative Council. The Finance Minister 
has the right to reply at the end of the discussion. The Chairman, if 
he thinks necessary, may allot time to each member for diacuaaion on 
the Budget. There is no scope for discussion on individual granta for 
demands for guillotine in the Legislative Council. 

Vote on Account: A motion for vote on account may be made for 
asking the Assembly to make any grant in advance in respect of the 
estimated expenditure for a part of any financial year pending the 
voting of such grant under Rule 172 and the passing of the Appropria-
tion Bill under the Rule 182 in relation w that expenditure. A motion 
for vote on account has to state the total sum required, and the various 
amounts needed for each department or service or item of expenditure 
which composes that sum which is to be stated in a schedule appended 
to the motion. Amendments may be moved for reduction oC the whole 
grant or for the reduction or omission of the items whereof the pant 
is compoeed. Diacuuion of a general character is allowed on the motion 
or any amendrnenta moved thereto., but the details of the srant are not 
diacuaeed further than ii neceuary to develop the pneral pointa. 

TM Finance Bill: Finance Bill means the Bill ordinarily introduced 
in each year to give effect U> the financial propoeala of Government for 
the next financial year and incl udea a Bill to give effect to aupplemen· 
tary financial proposal for any period. At any time after the intorduc-
tion in the Assembly of a Finance Bill, the Speaker may allot a day or 
days, jointly or severally for the completion of all or any of the ataps 
involved in the passage of the Bill by the Aaaembly and when such 
allotment baa been made, the Speaker at 5 o·dock on the allotted day 
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or, as the case may be, the last of the allotted days, forthwith put every 
question neceasary to di&pose of all the outstanding matters in connec-
tion with the atap or stages for which the day or days have been 
allotted. Provided thafif'a Minister has a right of reply to the debate 
on the motion which is under discuuion at 4 p.m. on that day and has 
not commenced his reply at that hour, the Speaker has to enquire how 
much time, not exceeding one hour, he requires for his reply and calls 
upon any member for the time being addressing the House to resume 
his seat at such time as leave available before 5 o'clock the amount of 
time which the Minister has stated that he requires for his reply. 

The Appropriation Bill: As soon as may be after the grants have 
been made by the Assembly, a Bill is introduced to provide for the 
appropriation out of the Consolidated Fund of the State of all moneys 
required to meet the grants so made by the Assembly, and the expen-
diture charged on the consolidated fund of the State but not exceeding 
in any cue the amount shown in the Budget presented to the Assemb-
ly. The debate on an Appropriation Bill is restricted to matters of 
public importance or administrative policy implied in the grants 
covered by the Bill which have not already been raised while the 
relevant demands for grants were under discussion. The Speaker may, 
in order to avoid repetition of debate, require members desiring to take 
part in di8CU88ion of an Appropriation Bill to give advance intimation 
of the specific points they intend to raise, and he may withhold 
permission for raising such of the points as in his opinion appear to be 
repetitions of the matter discussed on a demand for grant or as may 
not be of sufficient public importance. If an Appropriation Bill is in 
pursuance of a supplementary grant in respect of an existing service, 
the di8CU88ion is confined to the items constituting the same and no 
diacussion is raised on the original grant nor the policy underlying it 
aave insofar as it may be necessary to explain or illustrate a particular 
item under discussion. 

Supplementary Grants: When in respect of any financial year fur-
ther expenditure from the Consolidated Fund of the State becomes 
necesaary over and above the expenditure thereto before authorised 
for that year or when a need arises during any financial year for 
expenditure upon some new service not contemplated in the Ap-
propriation Act. a suppleme.ntary statement showing the estimated 
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amount of that expenditure ia laid before the Houe. 
Ezi!aa Granu: lfin reapectof any&n•nci•) ,ear money bu been spent 

OD any l8l'9ice for wmch the wte of the Aleembly ii D8CIIIUJ in UC811 
of the amount p,mted Ir that l8l'9ice and for that year, a demand for 
the e:sce11 amount ii prwnted to the Aaaembly and ii dealt with in the 
ume way by the Ae181Dbly u if it were a demand for a p,mt and the 
proriaiona of'Rulee, 171,172, and 182 are, u far u may be, applied. 

LEGISLATURE COMMITTEES 

Since a House of Legislature cannot afford to examine details of all the 
papers and documents coming before it for the lack of time, Commit-
tees are appointed to examine the details of matter& before the House 
takes them up. A good deal of the business in State Legislature is 
actually transacted in the Committees. The legislative Council and 
the Legislative Assembly have a similar Committee structure, with a 
few exceptions. Their appointmen~ terms of office, functions and 
procedure for conducting business, are also, more or less, similar and 
are regulated under the provisions of the Rules made by the two 
Houses. 

In the Bihar Legislative Auembly, a IAtrialative Committee ia 
defined as the -COmmittee of the Vidhao Sabha" and mean, a Com· 
mittee which ia appointed or elected by the Vidhan Sabha or 
nominated by the Speaker and which works under the direction of the 
Speaker and presented its report to the Houae or to the Speaker. 
Legislative Committees are of two kinda-Standine Committees and 
Ad-hoc Committees. The former are elected or appointed on an ad-hoc 
basis 88 need ariaes, and they cease to exist, 88 soon as they complete 
the work assigned to them and submit their reporta. 

The members of a Committee are appointed or elected by the House 
on a motion made, or nominated by the Speaker, as the caae may be. 
No member is appointed to a Committee if he is not willing to serve 
on it. A Committee nominated by the Speaker holds office for the 
period specified by him or until a new Committee is nominated. 
Usually the tenure of a Committee is one year. The Chairman of a 
Committee is appointed by the Speaker from amongst the members of 
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the Committee. If the Deputy Speaker ia a member of the Committee, 
he ia appointed Chairman of the Committee. The quorum to conatitute 
a sitting of a Committee is, as near u may be, one-third or the total 
number of members of the Committee. The report or a Committee is 
presented to the Houae by the Chairman or in hia abaence by any 
member of the Committee. 

Among the Standing Committ.ee, there are three financial Commit-
tees, viz., Estimates Committee, Public Accounts Committee and 
Committee on Public Undertakings. These are the Joint Committees 
which function under the Legislative Assembly. Five members each 
for the Estimates Committee and the Public Accounts Committee and 
eight members for the Committee on Public Undertakings are co-opted 
from the Legislative Council. 

Estimates Committee: This Committee takes up for the examination 
such of the estimates as it may deem fit or are specially referred to it 
by the House. The Committee consists of not more than twenty-five 
members including the Chairman. The members are elected by the 
Assembly from amongst its members according to the principle of 
proportional representation by means of single transferable vote. The 
Chairman ia appointed by the Speaker. The term of office of the 
members or the Committee is one year. The functions of the Committee 
are: 

(i) to report what economies, improvement in organisation, 
efficiency or administrative reform, consistent with the 
policy underlying the estimate may be affected; 

(ii) to sugpat alternative policies in order to bring about ef-
ficiency and economy in administration; 

(iii) to examine whether the money is well laid out within the 
limita of the policy implied in the estimates; and 

(iv) to suggest the form in which the estimates shall be present.eel 
to the Legislature. 

Public Accounta Committtt: There ia a Committee on Public Ac-
counts for the purpose of dealin, with the Reports of the Comptrollor 
and Auditor-General relating to the Appropriation Account and the 
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Finance Accounts of the State and such other matters as the Finance 
Department of the Government may refer to the Committee. The 
Committee conaiata of not more than seventeen memben includin, 
the Chairman. The members are elected by the Asaembly accord.in, to 
the principle of proportional repreeentation by meana of the ain1le 
tranaferable vote. The Chairman ia appoint.eel by the Speaker from 
amonpt the elected members. The term of office of members of the 
Committee is one year. The Committee brings to the notice of the 
Assembly every re-appropriation within a grant which has the effect 
of increasing the expenditure on an item the provision for which has 
been specially reduced by a vote of the Assembly; in cases where the 
Assembly has made a specific stipulation that the money voted for a 
certain purpose is not diverted to any other purposes, every case of 
diversion of such money to any other purpose without a token vote and 
all expenditure which the Finance Department has requested are 
brought to the notice of the Assembly. In scrutinsingthe Appropriation 
Acanmts and the Finance Accounts of the State and the Report of the 
Comptroller and Auditor-General relating to such accounts it is, inter 
alia, the duty of the Committee to satisfy itself that the money voted 
by the Assembly has been spent within the scope of the demands 
granted by the Assembly, and to bring to the notice of the Assembly 
every caae in which it is not so satisfied. 

Committee on Public UruurtaJungs: The Committee consista of not 
more than fifteen members who are elected by the Assembly from 
amonpt its members according to the principle of proportional repre-
sentation by means of single transferable vote. The term of office of 
the Committee is one year. The functions of the Committee are to 
examine the reports and accounts of Public Undertakings; to examine 
the reports, if any, of the Comptroller and Auditor-General and to 
examine, in the context of the autonomy and efficiency, if the public 
undertakings are being managed in accordance with aound buaineu 
principles and pnidentcommercial practices. The Committee does not 
examine and investigate matten of major Government policy as dis-
tinct from buaineu or commercial functiona of the Public Undertak-
inp, mattera of day-to-day administration and matt.en for the 
consideration of which a machinery ia eetabliahed by the statute under 
which the public undertakinp are eetabliahed. 
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Besides the three financial Committees, the Legislative Asembly 
has the following other Committees: 

(i) Business Advisory Committee 
(ii) Select Committees on Bills 

( iii) Joint Select Committees on Bills 
(iv) Joint Committee 
(v) Committee on Privilege 

(vi) Library Committee 
( vii) House Committee 

(viii) Petitions Committee 
(ix) Committee on Subordinate Legislation 
(x) Committee on Government Assurances 

(xi) Rules Committee 
(xii) General Purpose Committee 

The following Committees exist in the Legislative Council: 

(i) Business Advisory Committee (7 members) 
(ii) Committee on Private Members' Bill and Resolution (11 

members) 
(iii) Petitions Committee (15 members) 
(iv) Privilege Committee (11 members) 
( v) Library Committee (5 members) 

(vi) Housing Committee (11 members) 
(vii) Rules Committee (15 members) 

(viii) Committee on Government Assurances (15 members) 
(ix) Committee on Subordinate Legislation 
(x) Question and Call Attention Committee (11 members) 

(xi) Ganga Erosion and Water Pollution Control Committee (9 
members) 

(xii) Miscellaneous Committee (7 members) 
(xiii) Slum Rehabilitate Committee (7 members) 
(xiv) Implementation Committee (7 members) 
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(xv) The Scheduled Caste and Scheduled Tribes Welfare Com-
mittee 

(xvi) The District Boards and Panchayati Raj Committee (7 
members) 

Except in the case of Estimates Committee, the Public Accounts 
Committee and the Committee on Public Undertakings which are joint 
committees, members and Chairmen of all the above sixteen Commit-
tees are nominated by the Chairman, Legislative Council. The mem-
bers to be co-opted to the three aforesaid joint committees from the 
Legislative Council are also nominated by the Chairman after 
authorisation by the House. The Chairman of the Bihar Legislative 
Council is the ex-officio Chairman oCthe Business Advisory Committee 
and Rules Committee. 

LEGISLATIVE PRIVILEGES 

Parliamentary privilege is in the nature of a fundamental protective 
right enjoyed by a Home of ~gislature collectively as a House and, 
through the House by each member so as to enable the House and ita 
members to diacharge their functions without fear o.f penalisation. 
Article 194 of the Constitution confers on the Houses of Legislature, 
ita Committees and membera specific rights of freedom of speech and 
freedom from liability to any proceedinp in a court of law in respect 
of anything said or any vote given in the House or any Committee 
thereof. 

A member may, with the content of the Speaker, raise a question 
involving a breach of privilep either of a member or of the House, or 
of a Committee thereof. A member wishing to raiae a question of 
privilege givee notice in writing to the Secretary bef"c>ft the commen· 
cement of the aittinc on the day t.be question ia propoeed to be raised. 
If the queetion nuaed ia hued on a document, the notice ii accom-
panied by the documenl The ript to raiae a question of privilege is 
,overned by the conditions that not more than one queation ia raised 
at the aame sitting; the queation ia reatrieted to a epecific matter of 
recent occurrence; and the matter requires the intenention of the 
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House. If leave under Rule 245 is granted, the House may consider the 
question and come to a decision or refer it to the Committee of 
Privileges on a motion made either by the member who has raised the 
question of privilege or by any other member. 

Committee on Privileges: At the commencement of the House or from 
time to time, as the case may be, the Speaker nominates a Committee 
of Privileges consisting of not more than fifteen members. The Com-
mittee examines every question referred to it and determines with 
reference to the fact of each case whether a breach of privilege is 
involved, and if so, the nature of such breach, the circumstances 
leading to it and make such recommendations as it may deem fit. 

SERVICING OF LEGISLATURE 

Since 1950, each House of the Bihar State Legislature has its own 
Secretariat with a Secretary as its administrative head. He is ap-
pointed by election under Article 182 and in certain contingencies by 
appointment by the Governor under Article 182(i) of the Constitution. 
He is the appointing authority in respect of all the posts in the Bihar 
Legislative Council except the post of the Secretary. He creates posts 
in Class II, Ill and IV categories for a financial year or a part thereof 
only if the cost can be met out of the Budget savings of that year. He 
can sanction the creation of a temporary post in class I category after 
consultation with the State Finance Department. He specifies the 
method for recruitment to a post or a class of posts. He lays down the 
qualifications for recruitment to a post. All officers in the Council 
Secretariat are subject to his superintendence and control. There is no 
age of retirement for the Chairman. His term of office is co-extent with 
his membership of the House. 

The Secretariat: Before 26 January 1950 there was only one 
secretariat of the Bihar Legislature. There was a long-standing 
demand for a separate Secretariat of the Council. On 16 February 
1950, the Council passed an official resolution requesting the Govern-
ment to create a separate Secretariat for the Bihar Legislative Council. 
A separate Secretariat was accordingly created with effect from 1 April 
1950. Thus since 1950 each House oft.he Bihar Legislative has its own 
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secretariat with a Secretary as its administrative head. 
The rank of all officers and stafT except the Secretary is similar to 

those of the Bihar Civil Secretariat. Their pay scales also correspond 
to the pay scales of the same categories of poets in the Civil Secretariat 
and whenever the State Government revise the pay scales, they are 
deemed to apply to the poets of the oorreaponding ranks in the Council 
Secretariat. Only the Secretary is appointed from amongst persons 
serving in the Bihar Superior Judicial ~rvice and is always a District 
and Sessions Judge. 

Library, Retuearch, Re(ereru:e and Information Service: There is a 
common Library for the members of Legislative Assembly and the 
Legislative Council but it is under the control of the Speaker, Legisla· 
tive Assembly. 
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GOA 

ORIGIN AND GROWTH 

Whilst the rest of the country saw democracy in action with the dawn 
of Independence on 15 August 1947 and its consolidation with the 
proclamation of the sovereign and democratic Republic of India on 26 
January 1950, the people of Goa were still groaning under Salazar's 
fascist regime of terror, one of the oppressive dictatorships on record. 
The prolonged Goan freedom struggle which culminated m the libera-
tion of Goa on 19 December 1961, saw the end of the colonial domina-
tion and its replacement by a democratic set-up as an integral part of 
India. It marked a watershed in the socio-political history of Goa. 

In the wake of liberation democratic institutions were set upin the 
territory in the pl~ of foreign dictatorial norms and rules. People 
were for the first time u;i their long and chequered history provided an 
opportunity for direct participation in Government in which they have 
a vital stake and making them masters of their destiny. 

Initially the liberated territory was under the army administration 
of Lt. -Gen. Candeth, the Military Governor who was assisted by the 
Chief Civil Administrator. On 8 June 1962, the Military Government 
gave place to civil rule. The Ll-Governor formed an informal Consult-
ative Council consisting of 29 nominated mPmbers to assist him in the 
administration of the territory. This Council was inaugurated on 24 
September 1962. The meeting of the Council was open to public. 

On passing of the Constitution (Twelfth Amendment) Act, 1962 by 
the Union Parliament on 20 June 1962, the territory of Goa, Daman 
and Diu was conferred the status of a Union Territory with retrospec-
tive effect from 20 December, 1961. The Government of Union Ter· 
ritory Act, 1963 came into force on 13 May 1963. This·Act was amended 
in 1971 which gave additional powers to the Administrator to assent 

..... Stntc Lcgi~lalivc As~mhl)' Building. Goa. 
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to Billa, issue ordinances, etc., in certain caaea. The district of Goa of 
the existing Union Territory was Conned into a new State known aa 
the State of Goa in 1987. 

STRUCl"UllE OP LEGISLATURE 

The Legislature of Goa is unicameral. Aa per ·Section 3(2) of the 
Government of Union Territory Act, 1963 (Act 20 of 1963), the total 
number of seats in the Legislative Auembly of Goa, Daman and Diu 
was 30 and as per sub-section (3), the Union Government could 
nominate 3 penona in the A81embly. However, only durine the term 
1967-1972 (Second Auembly), two members (one from Scheduled 
Caste and one from Scheduled Tribe) were nominated by the Central 
Government, and thereafter, in the year 1985(Sixtb Auembly), three 
lady memben were nominated to make the total strength of 33. 
Consequent on p-anting the Statehood to Goa, territories Daman and 
Diu were delinked and the strength of the Goa Auembly was reduced 
to 31 because the members from Daman and Diu ceased to be the 
members of Goa Auembly. As per Section 12 of the Goa, Daman and 
Diu Reorganisation Act, 1987, the total number of seats in the Goa 
1..egialative A.sembly is 40. 

The normal tenure mtbe Houae ia five years. Details of the tenure 
of the Lqislative A81embly are given in the Table - 1 below: 

Table 1: Statement lhowinl the Number and tenurea of the 
Lepaladve A11embly 

S.No. Tenure 
Frum To 

1. First 9.1.1964 3.12.1986 
2. Second 12.4.1967 14.3.1972 
3. Third 12.8.1973 27.4.1977 
4. Fourth 13.6.1977 27.4.1919 
5. Fifth 21 .1.19RO 8.1.1985 
6. Sixth 21 .1. 1986 26.6.1987 
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S.No. Legialative Aaembly Tenure 
From To 

7. Sixth (after Statehood by 30.5.1987 26.6.1987 
Goa, Daman and Diu Reorganisation 
Ad, 1987) Goa attained Statehood 
on 30.5.1987 
Provillional Aaeembly 

8. Eighth 22.1.1990 tiU date 

ELECTIONS, PARTIES AND MEMBERS 

Parties in Legislature: In the first four elections to the Legislative 
Assembly, held in 1963, 1967, 1972 and 1977 there were mainly two 
major regional parties in the fray, namely, the Maharashtrawadi 
Gomantak Party and United Goans Party. In later elections to the 
Legislative Assembly, Congress Party emerged as a major party and 
formed Government twice, i .e ., 1980-85, 1985-1989 and from January 
1990 till 26 March 1990. The Government was formed under the name 
of Progressive Democratic Front on 27 March 1990 and on 10 Decem-
ber 1990. Since then the Congress Government holding the reins i.e., 
w.e.C. 25 January 1991. 

Leader of the Opposition: The Leader of the Opposition in the 
Assembly was given the status of a Deputy Minister from 30 May 1987. 
This was for the first time that the Leader of the Opposition has been 
given the status of a Deputy Miiµster. 

Qualification for Membership-: Membership of the Goa Legislative 
Assembly is regulated under the provisions of the Article 173 of the 
Constitution of India. 

Oath I affi,rmation: A member who has not already made and sub-
scribed on oath or affirmation, may do so at the commencement of a 
sitting of the House, or at any other time of the sitting of the House, 
as the Speaker may direct, on any day after giving previous notice in 
writing to the Secretary. 

Resignation: A member wishing to resign his seat in the House can 
do so in the form prescribed. As soon as may be, the Speaker, on receipt 
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of the letter of resignation, if he is satisfied about the genuineness and 
voluntary nature thereof informs the House that such and such a 
member has resigned his seat in the House. 

Provided that when the House is not in 8888ion, the Speaker shall 
inform the House about it immediately after it reaaaemblea. The 
resignation shall take effect from the date and time specified in the 
letter of resignation. 

Absence from the House: A member wishing to obtain permission of 
the House for remaining absent from meetings thereof, shall make an 
application in writing to the Speaker, stating the period for which he 
may be permitted to be absent from the meetings of the House. Such 
application shall be set down for consideration by the House soon after 
receip~ as may be ordered by the Speaker, and shall, on the the day 
so fixed, be considered by the House immediately after questions, and 
before any other business for the day is entered upon. 

SFJmlONS AND SITTINGS 

The Assembly is summoned by the Governor Crom time to time to meet 
at such time and place as he may appoint. Generally, the Chief 
Minister, in consultation with the Speaker, proposea the date for 
summoning the session of the Assembly. 

IBBue of sumrno,u: The summons to members are ordinarily iuued by 
the Secretary twenty-five days befon, the date ao appointed. Provided 
that when the waion is caJJed at abort notice or emergently, summons 
may not be iaaued to each member aeparately but an announcement of 
the date and place m the seaaion ahall be publiahed in the Gazette and 
made in the Prw and members informed telegraphically. 

After the commencement of a seaaion, the Aitaembly shall sit on such 
days as the Speaker may. from time to time, having regard to the state 
of busineu of the Assembly and in conaultation with the Leader of the 
House, determine. A sittinc of the Houae is duly constituted when it 
is presided over by the Speaker or any other member compe~nt to 
preside over a sitting of the Houae. The quorum to constitute a meeting 
of the House ia one-third of the total numberof memben of the Houae. 
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Adjournment of Meetings: The Speaker may adjourn meeting of the 
Assembly either on his own motion or on a resolution of the House in 
that behalf. Where, however, the House is adjourned sine-die, fifteen 
days' notice shall ordinarily be given to members of the date on which 
the Assembly shall re-assemble. Provided that the Speaker may call 
a meeting of the Assembly for an earlier or later date than the date to 
which it stands adjourned. 

Prorogation of the Legislative Assembly: When the Assembly is 
prorogued-

(al all pending notices are lapsed and fresh notices are required 
to be given for the next session. Provided that the questions 
which have been entered in the List of Business but were 
postponed and remained pending for answer at the close of 
the preceding session shall not lapsed; 

(b) a Bill pending in the House at the time of prorogation shall 
not lapse by reason of the prorogation of the House; 

(c) any business pending before a Committee does not lapse; 
and 

( d) any motion, resolution or amendment which has been moved 
and is pending in the House does not lapse. 

BUSINESS OF THE HOUSE 

Legislative business is classified int.o two categories-(a) Government 
Business and (b) Private Members' Business. Government Business is 
initiated on behalf of the Government Department by Ministers. The 
business initiated by members other than the Ministers is known as 
Private Members' Business. On days other than the days allott.ed for 
Private Members' Business, no business except Government Business, 
is transacted without the consent of the Speaker. On the first working 
day at the commencement of the session and thereafter on the last 
working day of every week, the Leader of the House or any member of 
the Council ofMinisters shall after questions, inform the House of the 
business to be transacted during the week. 

Ordi!rof Business: Unless the Speaker otherwise directs the relative 
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precedence of different class of business before the House specified 
below is in the following order, namely: 

(i) Oath or affirmation; 
(ii) Questions (including short notice questions); 

(iii) Obituary references; 
(iv) Papers to be laid on the Table; 
( v) Communication of messages from the Governor; 

(vi) Intimation regarding President's assent to Bill; 
( vii) Communications from Magistrates or other authorities 

regarding arrest or detention or release of members of the 
House; 

( viii) Presentation of reports of Committees; 
(ix) Laying of evidence before Select Committee in respect of 

Bills; 
(x) Presentation of petitions; 

(xi) Questions involving a breach of privilege; 
(xii) Leave to move motions for adjournment of the business of 

the House; 
(xiii) Calling attention notices; 
(xiv) Announcement by the Speaker regarding leave of absence 

of members from the sitting of the House; 
(xv) Announcement by the Speaker r.egarding various matters, 

e.g., resignation of memben of the House, nomination to 
panel of Presiding Members, Committees, etc.; 

(xvi) Rulings or announcements by the Speaker; 
(xvii) Miscellaneous statements by Ministers; 

(xviii) Personal atatement by ex-Minister in explanation of his 
resignation; 

(xix) Motion for election to Committee; 
(u) Motion for extension of time for presentation of report of 

Select Committee on a Bill; 
(Di) Bill u, be withdrawn; 

(xxii) Bill to be introduced; 
(niii) Laying of explanatory statement civina reuona for immedi-
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ate legislation by Ordinances; 
(Div) Motion for adoption of Report of Business Advisory Commit-

tee; 
(xxv) Motion for leave to move Resolution for removal of 

Speaker/Deputy Speaker; 
(xxvi) Motion for leave to make a motion of no-confidence in the 

Counil of Ministers; and 
(xxvii) Consideration of report of Committee o.n Privileges. 

Business Advisory Committee: The Business Advisory Committee is 
nominated by the Speaker. The Speaker and the Deputy Speaker are 
included in the membership of the Committee. The Speaker is the 
ex-offici,o Chairman of the Committee. It is the function of the commit-
tee to recommend the time that should be allotted for the discussion 
of the stage or stages of such Government Bills or other Government 
Business as the Speaker, in consultation with the Leader of the House, 
may direct for being referred to the Committee. The Committee has 
the power to indicate in the proposed time-table the different hours at 
which the various stages of the Bill or other Government Business 
shall be completed. And such other functions relating to the business 
of the House may also be assigned to the Committee as the Speaker 
may from time to time decide. 

List of Business: A List of Business for the day is prepared by the 
Secretary and a copy is made available for the use of every member 
and the Governor. No business not included in the List of Business for 
the day is transacted at any stage without the leave of the Speaker. 
No business requiring notice is ordinarily set down for a day before 
the period the necessary notice has expired unless the Speaker other-
wise directs. 

Private Members' Business: Private Members' Business is taken up 
on every Friday of each month and has precedence over official busi-
ness unless the Speaker directs otherwise. If there is no sitting of the 
House on any such Friday, the Speaker may direct that any other day 
in the week be allotted for Private Members' Business. 

Ruka of Debau: With the permission of the Speaker, the members, 
irrespective of their party affiliations can speak in the House. 
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Members are allowed to speak from their aeata. Interruption ia allowed 
on a point of order by any member or by the Chair. if and when 

, necessary. The Chair decides and prescribes time-limit depending on 
the merit of each case. A member while apealring or anawerine a 
question, should not-

(i) give any evasive reply to any question; 
(ii) express any opinion or make any comment on any matter of 

fact on which a judicial decision is pending; 
(iii) make a personal charge aganiat a member; 
(iv) use offensive expressions about the conduct or proceedinp 

of the Parliament or the Legislature of any State or many 
Union Territory; 

( v) reflect on any decision of the House except on a motion for 
rescinding it; 

(vi) reflect upon the conduct of the President or any Governor or 
any Administrator or the conduct of any Court of Justice 
sitting as such; 

( vii) utter treasonable or defamatory worda, but he may, with the 
permission of the Speaker, quote them for the purpoee of his 
argumenl 

Voting Procedure: Votes may be taken by voices or by 'division', 
and shall be taken by division, if any member so desires. The result 
of a division shall at once be announced by the Speaker and shall 
not be challenged. A member shall not speak on a question after the 
Speaker has collected the voices both of the 'Ayes' and of 'Noes• on 
that question. 

Proceedings: The Secretary keeps a journal in which a short record 
of the decisions of the Assembly for each day is entered. The journal, 
after each meeting of the House, is signed by the Speaker; and when 
so signed it forms an authentic record of the House. The journal is 
printed and copies supplied to members within ten days. The 
Secretary also causes to be prepared a full and accurate report of the 
proceedings of the Assembly at each of it.a meeting and publishes it in 
such form and manner as the Speaker may from time to time direct. 
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A copy of such report is sent by the Secretary to each member of the 
Assembly and to the Governor within six weeks. 

PR~IDING OFFICERS 

After the members have taken oath, election to the office of the Speaker 
is held on such date as the Governor may fix and the Secretary sends 
to every member a notice thereof. Provided that the date so fixed shall, 
in the case of a vacancy occurring during the term of the Assembly be 
not beyond 15 days from -

(a) the date of the occurrence of the vacancy of the Assembly is 
at the moment sitting, and 

(b) the date on which the Assembly first meets thereafter if it 
is not so sitting. 

At any time before noon on the day preceding the date so fixed, any 
member may give notice of a motion nominating another member for 
election by delivering to the Secretary a nomination paper signed by 
himself as proposer and by a third member as seconder and stating 
the name of the member nominated. It should be accompanied by a 
statement by the member whose name is proposed that he is willing 
to serve as Speaker, if elected. On the date fixed for election, in the 
case of a new Assembly, the member appointed by the Governor to 
preside and in any other case the Deputy Speaker or member presid-
ing, as the case may be, reads out to the Assembly the names of the 
members who have been duly nominated together with those of their 
proposers and seconders. At any time before the election, any can-
didate so nominated may withdraw his name from the election by 
informing the member so appointed, the Deputy Speaker, or the 
member presiding, as the case may be, orally or in writing about it. If 
after the withdrawal, if any, only one member remains nominated, he 
is declared elected, and it is not necessary to make a formal motion in 
that behalf. If more than one member remain nominated, the presiding 
member calls the members in whose names the motions stand, one by 
one, to move the motions and the mover confines himself to a mere 



238 THE UNION AND STATE LEGISLATURES IN INDIA 

statement to that effect. The voting on each motion is by ballots. 
Where more than two candidates have been nominated and at the 
first ballot no candidate obtains more votes than the aggregate votes 
obtained by the other candidates, the candidate who has obtained 
the smallest number of votes is excluded from the election and freah 
ballots take place. The candidate obtaining the amalleet number of 
votes at each ballot being excluded from the election, until one 
candidate obtains more votes than the remaining candidates or that 
the aggregate votes of the remaining candidates, as the case may 
be. Where at any ballot any two or more candidates obtain an equal 
number of votes, the candidate to be excluded from the election is 
determined by drawing lots. 

The election of Deputy Speaker, following the General Election or 
when a vacancy occurs. is held on a date fixed by the Speaker. The 
procedure followed for the elect.ion of the Deputy Speaker is the same 
as that for the Speaker. 

The Speaker presides over the Assembly sessions and ,uidea the 
transaction of business in the House. Besides, the Speaker has the 
power to preserve order in the House and the powers neceuary for the 
purpoee of enforcing his decision. 

The Speaker and the Deputy Speaker. once elected, can be 
removed from office. A member wishing to give a notice of a resolu-
tion for the removal of the Speaker or the Deputy Speaker from hia 
office shall do so in writing. Provided that no resolution for the 
aforesaid purpose shall be moved unless at least fourteen days' 
notice has been given to the Secretary. Once a resolution ia allowed 
to be mov~ a day is appointed for taking up such a reaolution. On 
that day, the resolution is taken up after question hour. There was 
one occasion when the Speaker waa removed by adoption of a 
resolution to that effect. Shri Froiliano Machado who was the 
Speaker from 21 March 1980 to 24 March 1984, was removed from 
the Speakership by resolution of the Assembly and was replaced by 
Shri D.G. Narvekar. 

The names of successive Speakers of the Legislative Anembly are 
given in Table 2. 
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Table 2: Statement showing the 1UU11e& and tenure& of 
Speakers of Legislative Aaaembly. 

Name Tenun 
From To 

Shri Pandurang Punmottam Shirodkar 10.1.1964 11.4.1967 
Shri Gopal Apa Kamat 13.4.1967 23.3.1972 
Shri Narayan Srinivaa Fugro 24.2.1972 12.6.1977 

13.6.1977 20.1.1980 
Shn Froiliano Machado 21.1.1980 22.3.1984 
Shri Dayanand G. Narvekal" 5.4.1984 21.1.1985 

21.1.1985 16.9.1989 
Dr Luis Proto Barboaa 22.1.1990 14.4.1990 
Shri Surendl"a V. Sinat 26.4.1990 4.4.1991 
Haji Shaikh Hassan Haroon 26.7.1991 tiU date 

The legislative process starts with the introduction of the Bill in the 
Assembly. The Speaker may, on a request being made in this behalf, 
order publication of any Bill together with the Statement of Objects 
and Reasons and memoranda regarding delegation of legislative power 
and the financial implications, if any, accompanying it and the pre-
vious sanction of the President or the recommendation of the Gover-
nor, if necessary, in the G&7.ette, although no motion has been made 
for leave to introduce the Bill. In that case, it is not necessary to move 
for leave to introduce. the Bill, and, if the Bill is afterwards introduced, 
it is not necessary to publish it again. Provided that ordinarily no Bill 
may be so published in the Gazette when the House is in session. 

The Legislative Process: The different stages of the legislative 
process are: 

(i) Introduction; 
(ii) Motion after introduction; 

(iii) Consideration and amendment to Bill; 
(iv) Adjournment of debates on and withdrawal of Bill; and 
(v) Passing of Bill. 

Any member can propose amendment on the Bill and notice of 
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amendment is to be submitted to the Secretary thrity-aix hours before 
the consideration of the Bill. 

From time to time, certain Bills are referred to Select Committees 
which are nominated through a motion adopted by the House or 
request being made by the Minister/Member incharge. According to 
general practice, whenever a Select Committee is appointed, the first 
sitting of the Committee is convened at the earliest opportunity to 
chalk out the course of action. · 

PROCEDURAL DEVICES TO RAISE MA'rl'ERS OF PUBLIC 
IMPORTANCE 

The Question Hour. The first hour of every sitting is available for 
asking and answering of questions. The following three types of 
questions are entertained: 

(a) Starred Question: A starred question is one whose answer 
is given orally in the House. There is scope for raisinc 
supplementaries in t.hi8 category of questions. 

(b) Un.starred Question: An unatarred question is one which is 
not orally akaed in the House but ita answer is laid on the 
Table of the Houae. 

(c) Short Notitt Queation: A Short Notice Question meana a 
question relating to matters of urgent public importance 
that can be asked giving a shorter notice than ia normally 
raised. It is distinguished by placing two astriaka. Sup-
plementary questiona arising out of answer given can be put 
thereon with the permiuion of the Speaker. 

Half .an.Hour Diacuuion: The Speaker may allot half-an- hour for 
raiaing cliacuuion on a matter of sufficient public importance which 
has been the subject a a question and anawer in the Houae. Unleu 
the Speaker direct& otherwise, the allotment ia ordinarily made during 
the sitting of the Houae on a Tuesday or a Thursday after the termina· 
tion of ita usual bwrineu. A member wishing to raiae aucb a matter 
can rive notice in writinr to the Secretary three daya in advance of the 
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day on which the matter is desired to be raised, and should briefly 
specify the point or points that he wishes to raise. The notice should 
be armmpanied by an explanatory note stating the reasons for raising 
discuaaion on the matter in question. The Speaker may, with the 
coment of the Minister concerned, waive the requirement concerning 
the period of notice. 

Short duration DillcuBBion: Any member desirous of raising discus-
sion on a matter of urgent public importance may give notice in writing 
to the Secretary specifying clearly and precisely the matter to be 
raised. It should be accompanied by an explanatory note stating the 
reaaona for raising a di8CU88ion on the matter in question. The notice 
ahall be supported by the signatures of at least two other members. 
The Speaker may fix the date for discussion of the matter in consult-
ation with the Leader of the House. A member who baa given the 
notice, makes a short statement and the Minister also gives a short 
reply. The other members may also take part in the discussion. 

Motion of No-Con,fuunce: A motion expressing want of confidence 
in the Council of Ministers may be made with the consent of the 
Speaker subject to the following restrictions, namely: 

(a) leave to make the motion shall be asked for after questions 
and before the List of Business for the day is entered upon; 

(b) the member asking for leave shall before the commencement 
of the sitting for that day, deliver to the Secretary a written 
notice of the motion which he proposes to move. If leave is 
rranted. the Speaker may, after considering the state of 
buaineaa in the House, allot a day or days or part of a day 
for the discuaaion of the motion. 

The Speaker at the appoointed hour on the allotted day or the last 
of the allotted days, forthwith puts every question necessary to deter-
mine the decision of the Houae on the motion. He may, if he deems 
proper preacribe a time-limit for speeches. 

Ac:(purnnwnt Motion: Notice of an adjournment motion may be 
aiwn to the Secretary in duplicate at least two hours before the 
commencement of the sitting on the day on which the motion is 
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proposed to be made. The Secretary sends one copy of the notice to the 
Minister concerned. The Speaker takes up the motion after the ques-
tions and before the List of Business is entered upon and if he holds 
that the matter propoeed is in order and gives bis consent under the 
rules, he then calls the member concerned who rises in his place and 
asks for leave to move the adjournment of the Houae. If leave to make 
such a motion is granted, the motion that the House do now adjourn, 
is taken up an hour before the time fixed for the. usual termination of 
the business of the day, or if the Speaker so directs, at any earlier hour 
at which the business of the day may terminate. 

Calling Attention Notices: A member desiring to call the att.ention 
of a Minister to any matter of urgent public importance can give notice 
in duplicate of such a matter at least two hours before the commence-
ment of the sitting to the Secretary on the day on which the matter is 
proposed to be raised. The Seaetary sends one copy of the notice to 
the Minister concerned. If the Speaker gives his consent to the said 
matter being raised, it is so done after the queationa and before the 
List of Business is entered upon. The Minister may make a brief 
statement or ask for time to make a statement at the time it is made. 
the Speaker may, if he deems fit. permit questions for purpoaes of 
clarification. Not more than two such matten are raiaed at the same 
sitting. 

Privau MemMrs' Reaolution: A private member who wishes to move 
a resolution can give not less than fifteen days' notice to the Seaetary 
of his intention and should together with the notice, submit a copy of 
the resolution which he wishes to move. A reaolution may be in the 
form of a declaration of opinion, or n,commendation or may be in the 
form ao as to record either approval or disapproval by the Houae of an 
act or policy of Government, or convey a meaaap or command, urge 
or request an action; or call attention to a matter or situation for 
consideration by Government or in such other form aa the Speaker 
may consider appropriate. The Speaker decides on the admiaeibility 
of a resolution and may, at his discretion, amend the form of a 
reaolution 90 as to bring it into conformity with the rules. He may 
disallow any reeolution or part thereof if in his opinion it doea not 
comply with the rule or ia othenriae calculated to obstruct or prejudi· 
cially affect the procedure of the Houae. 
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Petition: Every petition is addressed to the House and should 
conclude with a prayer reciting the definite object of the petitioner in 
regard to the matter to which it relates. Every petition should be in 
the language in which the Assembly transacts its business and if it is 
made in any other language, it should be accompanied by a translation 
in the language used for the transaction of the business in the Assemb-
ly, and should be signed by the petitioner. Letters, affidavits or other 
documents must not be attached to any petition. Every petition is 
presented and countersigned by a member. A member should not 
present a petition for himself. Every petition, after its presentation is 
referred to the Committee on Petitions for examination. The Commit-
tee may either recommend to the Speaker the rejection of the petition, 
ifit is not in conformity with the rules and in that case the Speaker 
rejects it, or directs circulation of the petition in extenso or in the form 
of a summary thereof. 

LEGISLATURE COMMITTEES 

At the commencement of the first session after each General Election 
and thereafter before the commencement of each financial year, or 
from time to time when the occasion otherwise arises, different com-
mittees for specific or general purposes are shall either be elected or 
constituted by the House or nominated by the Speaker. No member is 
appointed to a Committee ifhe is not willing to serve on the Committee. 
Each Committee consists of not more than six members except Select 
Committees which shall have eight members. The Chairman of each 
Committee is appointed by the Speaker from amongst members of the 
Committee. 

The term of office of members of each Committee is a financial year. 
Provided that the Committees elected or nominated under the Rules 
of Procedure, unless otherwise specified, hold office until a new Com-
mittee is appointed. 

The Rules of Procedure and Conduct of Business in the Assembly 
provide for the constitution of the following Committees: 
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1. Busineu Adviaory Committee 
2. Committee on Public Accou.nta 
3. Committee on Estimates 
4. Committee on Government Auurancee 
5. Committee on Petitiona 
6. Committee on Delegated ~tian 
7. Rules Committee 
8. Sleet Committee 
9. Committee on Privilepe 

In addition there are 2 additional Committeea, i.e., library Committee 
and Committees on Public Undertakinp. 

The report of the Committee is preNnted to the Houae by the 
Chairman of the Committee or the penon who bu aiped the report 
or any member thereof 10 authoriaed by the Chairman or, in bia 
abaence, or when he is unable to preNDt the report. by any member 
authorised by the Committee and placed on the Table of the House. In 
presenting the report, of the Chairman or, in hia abeence, the member 
preeenting the report, if he makes any remarks, confines himself to a 
brief statement of fact, or drawa the attention rl the Houee to the 
recommendationa made by it, but there ia no debate on that statement. 
The Minister concerned or any Minister may live a abort reply on that 
very day or on IOme future date on which the matter hu been 
poetponed, explaining the Government'• point of view and the action 
which the Government propoae to take. 

Financial Committe~•= The Legislative Aaaembly bu two financial 
committees, viz., Committee on Public Accounts and Committee on 
Estimates, and Committee on Public Undertakinp. 

Committee on Public Account•: Public Accounts Committee 
scrutinises the appropriation accounts of the State and the report of 
the Comptroller and Auditor-General of India. The Committee may 
also satisfy itself -

(a) that the moneys shown in the accounts u havin1 been 
disbursed were legally available for and applicable to the 



service or purpose to which they have been applied or 
charged; 

(b) that expenditure conforms to the authority which governs 
it; and 

(c) that every reappropriatio,n has been made in accordance 
with such rules as may be prescribed by the competent 
authority. 

(a) to examine the statement of accounts showing the in-
come and expenditure of State Corporations, trading 
and manufacturing schemes and projects together with 
the balance sheets, and statements of profit and loss 
accounts which the Governor may have required to be 
prepared or are prepared under the provision of the 
statutory rules regulating the finances of a particular 
corporation, trading concern or project and the report of 
the Comptroller and Auditor-General thereon; 

(b) to examine the statement of accounts showing the in-
come and expenditure of autonomous and semi-
autonomous bodies the audit of which may be conducted 
by the Comptroller and Auditor- General of India either 
under the directions of the Governor or by a statute; and 

(c) to consider the report of the Comptroller and Auditor-
General in case when the governor may have required 
him to conduct an audit of any receipt or to examine the 
accounts of store and stock. 

Committee on Estimates: 
I ts functions are: 

(a) to report what economies, improvements in organisation, 
efficiency or administrative reform consistent with the 
policy underlying the estimates, may be effected; 

(b) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(c) to examine whether the money is well laid out within the 
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limits of the policy implied in tbe eeiirnatea; and 
(d) to suggest the form in which the eetimatea shall be preNDted 

to the Assembly. 

The Committee may continue it.a examination of tbe eetimatee from 
time to time throughout the financial year and ,;eport to the Houae as 
its examination proceeds. It shall not be incumbent on the Committee 
to examine the entire estimates of any one year. The Demands Cor 
Grants may be finally voted notwithstanding the fact that the Com-
mittee has made no report. 

LroISLATIVE PRIVILEGF.S 

The powers, privileges and immunities of the memben, Houae and 
Committees have been extended and fully ensured u provided in the 
Constitution. 

Committee on Privilege,: Rules of Procedure provide that the Com-
mittee on Privileges consisting of six members including the Deputy 
Speaker shall be nominated by the Speaker. The Deputy Speaker ahall 
be the Chairman of the Committee. The Committee shall examine the 
question referred to it in the light of the evidence and the circumstan-
ces of the case and determine whether any breach of privilep bu been 
committed, the nature of such breach and the circumatancea leading 
to it and make such recommendations u it may deem proper. 

The report of the Committee shall indicate if a breach of privilepa 
has been committed and what punishment in ita opinion should be 
inflicted. It may also recommend the acceptance oC an apoloa if' the 
apology has been tendered. 

SERVICING OF u:GISLATURE 

The Legislature Secretariat of Goa waa perhaps the amalleat in the 
country till 1982 but it has activities similar to any other bis State 
Legislature. There was a common Secretary for Law and Legislature 
from 1964 to 1974. Thereafter the Under Secretary ofl.A!gislature wu 
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asked to look after the Legislature Department till 1982, to perform 
duties of Secretary. Since then there has been a gradual expansion of 
the Secretariat and the activities of the Secretariat have been ex-
panded manifold. 

At present, the Secretariat has a Secretary, two Under Secretaries, 
one Committee Officer and one Editor of Debates. 

There is a small, but comfortable air-conditioned Committee room, 
which has the facility of T.V./V.C.P. 

The members are also provided with xerox copier facility. The 
Legislature has the facility of translation from Marathi and Konkani 
into English. 





GUJARAT 

ORIGIN AND GROWTH 

'Ibe first ~gialative Assembly in the Gujarat State was constituted 
in 1960 with a membership of 132. Prior to this also Legislative 
inatitutions did exist in one form or the other in various components 
of the present State. As far back as 1918, the ruler of the Bhavnagar 
State, Shri Bhavasinhji, had established an institution called the 
Peoples' Representative Assembly. The Assembly had 38 members 
appointed by His Highnesa. The members had the right to ask ques-
tions. After the death ex Sh.ri Bhavasinltji, his son and sucu,ssor, Shri 
Krishna Kumarainhji, formed the Bhavnagar ~gialative Assembly in 
1941 withMmembers,outoCwhich33memberawereelected, 16were 
nominated by His Higboeee and 6 were a-officio members. The 
membera had the right to ask questions, move resolutions, discuss the 
Budget and introduce Billa. The Assembly used to meet at least twice 
a year. Similar was the cue with the then Porbandar State Assembly. 

In the former Baroda State alao, the ruler, Maharaja Sayitjirao 
Gaekwad, had formed the Baroda Legislative Assembly as far back as 
1908. Rieht from 1921, the people m the native States used to send 
elected repreaentativee to the former Bombay State l,egislative As-
sembly. In 1952, the Sauraahtra IA,gislative Assembly was constituted 
which continued up to 31 October 1956. Thereafter, Sauraahtra State 
was merged with bigger bilingual Bombay State under the States 
Reorpniaation Act, 1956. 

On 1 May 1960, the bilingual Bombay State was bifurcated and a 
new State or Gujarat W8I conatituted under the Bombay Reorganisa-
tion Act, 1960. Accordingly the Gujarat ~gialative Assembly was also 
conatitutecl, and 132 members of the Bombay Legislative Assembly 
who were elect.I from Gujarat conatituencies, became members of the 

- State Legislature Building. Gujarat. 
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Gujarat Legislative Assembly. The strength of the Assembly was 
raised to 154 members in 1962 and to 168 in 1967 and it was further 
raised to the present strength of 182 in 1975. 

STRUCTURE OF LEGISLATURE 

The Legislature in the State is unicameral right from the commence-
ment of the constitution. The total membership of the preaent IAlia-
lature is 182. There are no nominated members. The normal tenure 
of the House is 5 years. Table 1 shows the tenw. of the Le,ialative 
Assemblies constituted so far. 

• 

Table 1: Statement show• t.he 'nmurm of 8ucce11ive 
Lellslative Al1embliea 

S. No. Legialatiw ANmlbly -...ure 
Prom 'lb 

1. First 1.5.1960 1.3.1962 
2. Second 3.3.1962 28.2.1967 
3. Third 1.3.1967 1s.a.1111• 
4. Fourth 11.3.1912 11.3.Ur74 .. 
5. Fifth 18.8.1971 12.3.1178 ... 
6. Sixth 2.8.1980 1.3.1985 
7. Seventh 8.3.1986 2.1.1990 
8. Eiehth 3.3.1990 tiD-. 

•• 
Prnidential Rule from 13.5.lffl to 17.3.1912. 

Preaiclential Rule ftam 9.2.1974 to 18.8.1975 . ... PrNidential Rule ftam 12.3.19'78 '° 24.12.1978 and fram 24.14.1918 to 
2.8.1980. 

PARTIES AND IIBMBEB8 

Part~• in l.qialalun!: The pa e1ent major partiel ill the Gujarat 
Legislative Assembly are: Conpw I, Janata Dal and Bharatiya 
Janata Party. 
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Leader of the Opposition: The Leader of the Opposition in the As-
sembly who is accorded Statutory recognition, is entitled to a salary 
of Rs. 2500/- per month; and a sum of Rs. 2700/- towards consolidated 
allowance, conveyance allowance and po8tal charge allowance. Be-
sides, he is given a rent-free Government accommodation. a car and 
telephone facilities. He is treated at par with a Minister of the Cabinet 
rank and as such, he is entitled to all the facilities and amenities as 
is available to a Minister of Cabinet rank. 

Qualifications for Membership: Sectjon 5(c) of the Representation of 
the People Act, 1951, provides that a person shall not be qualified to 
be chosen to fill a seat in the Legislative Assembly unless he is an 
elector from any constituency in that State. 

Oath I affirmation: A member of the Assembly, before taking his seat 
in the House, has to make and subscribe, before the Governor or some 
other person appointed in that behalf by him, an oath or affirmation 
in the form set out for the purpose in the Third Schedule of the 
Constitution. The members are advised in advance in writing to bring 
the certificate of election issued by the Returning Officer and to show 
it when they present themselves for the oath-taking ceremony. After 
the General Election, the first day of the first session is earmarked for 
making and subscribing oath or affirmation. The Secretary calls out 
the name of each member, who rises in his seat and goes to the right 
hand side of the Secretary's table. Here the forms of oath or affirma-
tion in Gujarati, Hindi and English script& are kept ready and are 
supplied to members according to their choice. The member then takes 
oath or afrmnation while standing near the Secretary's table and signs 
and delivers the form received by him. It is not necessary that the 
oat.b-t.alring ceremony should take place in the House itself. A member 
who ia elected in a byelectioo may take oath or make affirmation 
before the Speaker in his chamber, no matter whether the House is in 
aeuion or not. 

The tenure of the membership is coextensive with the tenure of the 
Assembly unleaa the member resigns his seat or is disqualified during 
the term. 
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Salary and OtMr F~ilitia: A member of the Auembly is entitled to 
a salary of 760/- per menaem payable durini tbe whole term of office; 
a daily allowance of Ra. 100/· per day for the period of residence on 
duty; and a conaolidated allowance of Ra. 760/- per month for all other 
facilities not apecifically provided for. He ia alao entitled to a aum of 
Ra. 1200'- per month to meet the coet ol telepb~e charpe incurred 
by him, whether or not, he hu a telephone inata)Jed at the place 
where he reside& or at any other place in the State of Gitjarat. A 
member a1ao get.a a sum of Ra. 400'- per month u poatal charp and 
Ra. 600/- aa penonal auiatant allowance. Besides. he is entitled to 
the Collowinc facilities: · 

(a) Hmui116 Faeilima: A member is provided with residential 
aooornmodation and boarding in the MIA Hoatel at concealional 
rates. 

(b) Medic.al FaciUtia: Memben and their familiee are entitled to 
free medical tNatment in boapitala nm by the State Government. In 
a p)am where then ia no Government hoapi~ a member can avail 
of the treatment Cree of charp in hoepitala maintained by a 
municipality or pencbayat.. In caae, however, then ia no boapitaJ run 
either by the Government or the municipality or penchayat.. a member 
ia reimbuned by the <lovemment any amount paid by him towarda 
meetina hia medical apenw. 

(c) 7'ekplaou FadlUia: Wbere a member baa a telepbooe in· 
mJled at hia reaiclmce, the rental cbara- in napect of auch a 
telephone are borne by the Govemmenl A member ia entitled to have 
Jocal calla free ol dwp from the telepbonM provided near the 
Auembly Hall and Secretariat. 

(d) SttntJ6raphu: and Typin6 F,uiliti~,: The IA,ialature 
Secretariat providea free tJPDI l8fflCI to memben for their le,iala· 
the work durin, ........ 

(e) POldal {adlilia: A poat o8ice ftandiona within the pnciDcu of 
the A111 mbly to ader to tbe pGltal nquiNment. ol memben. 

(f) Dawl FadUli•: A memberia entitW to tnw'1. .free m cbarp, 
ainelJ CII' jointly with ma lpOllle CII' uy CID8 member • his family 
reaicfiDC with and dependamt OD bim within the Stat. • Gujarat by 
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the service buw of Gujarat Road Transport Corporation. The member 
is also entitled to travel singly 7500 kma. and jointly with the above 
mentioned co-travellers 15000 Jrms. within a financial year, outside 
the State of Gujarat in any part of India by the Road Transport 
Service. 

By using Rail Ttavel Coupons, a member is entitled to travel free 
of charge by railway by 1st class or any other class, the fare for which 
does not exceed that for the 1st clasa, singly or jointly with his spouse 
or any one member of his family residing with and dependent on him 
in any part of the State of Gujarat. The member is also entitled to 
travel 7500 kms. singly and 15000 Irma. jointly with the above men-
tioned co-traveller, within a financial year in any part of India outside 
the State of Gujarat. 

(i) Other Faci~s: A branch m the State Bank of India operates 
within the precincts of the Assembly building for the convenience of 
the members, during the aession of the Assembly and a week after its 
termination. 

Resw,aation: The procedure for dealing with the resignation of 
his seat by a member is given in Rule 269 of the Gujarat Legis-
lative Assembly Rules. A member who desires to resign bis seat 
in the Assembly has to intimate in writing under bis hand 
addressed to the Speaker his intention to resign his seat in the 
prescribed form and be need not give any reason for his resigna-
tion. The Speaker, should, after be receives an intimation, satis-
fy himself that the document received by him is genuine and as 
soon as may be after he is so satisfied, he informs the Assembly 
that such and such member has resigned his seat in the Assemb-
ly. If the Assembly is not in session, the Speaker shall inform the 
Assembly immediately after it reassembles that such and such 
member baa resigned his seat in the Assembly, during the inter-
seaaion period. 

The Secretary, u aoon u may be after the Speaker has received 
auch intimation from a member reaiping hia seat in the Assembly, 
cauaea the information to be publiahed in the Guette and forwards 
a copy of the notification to the Chief Electoral Officer and the 
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Election Commission for taking steps to fill the vacancy thus 
caused. 

Absence from House: As provided in Rule 274 a member desirinc 
permission· of the House to remain abaent from the sittings thereof 
under Clause (4) of Article 190 of the Constitution, baa to make an 
application in writing to the Speaker, specifying the period for which 
leave of absence is required, indicating also the date of commencement 
and termination of such leave of absence and the grounds therefor. A 
member need not apply for leave of absence from the aitt.inp of the 
House ifit is for less than 15 days, provided that if the leave ia to expire 
on the last day of the session, be should apply even if the leave is 
shorter. 

Comm~ on Ab.lt'ntt of MetnMrs: As per Rule 216 the Committee 
on Absence of Members consisting of not more than eight membera 
nominated by the Speaker, is constituted every year. The functions of 
the Committee are laid down in Rule 217 which are as under: 

i) To consider all applications from members for leave or absence 
from the sitt.inp of the Houae; and 

ii) To consider every applicatiao for condonation of abeence wbeft 
a member has been absent for a period of 60 daya or more 
without permission, from the aittinp of the Houae and to report 
whether the abeence should be condoned or circumatancea of the 
case justify that the House should declare the aeat cl t.be 
member vacant. 

The Committee· is required to perform 1uch other functiona in 
respect of attendance m members in the HOUie u may be auipecl to 
it by the Speaker from time to time. 

So far, no aeat has been declared vacant on account. cl abeence of a 
member from the littinp m the Houae. 
Socio-Economic Bac"6,ound: Tablea 2 to 4 indicate the aocio-
economic background or members in reprd to aae, education and 
occupatiana: 



GUJARAT 255 

Table 2: Diatribution of Members by Age 
Groups in Terms of Percentage 

A«e-eroupe 1962-67 1967-72 1972-74 1975-80 1980-85 1985-90 Present 
Assembly 

24-t5yean 52.64 47.33 55.65 27.42 38.91 41.76 42.31 
46-60yean 38.96 45.23 38.09 56.04 50.54 50.55 49.45 
60-above 5.19 7.44 6.26 16.54 10.55 7.69 8.24 

As indicated by the above table the representation of the Legislators 
belonging t.o the middle age-group, i.e., 45 years to 60 years shows an 
upward trend barring 1972-74. There is an uneven up and down trend 
in the other two age groups. 

Table 3: Educational Backpound of Members 
in terms of percentage 

Educational 1962-67 1967-72 1972-74 1975-80 19AO-A5 1985- 90 Present 
Assembly 

Up to SSC 49.41 50.20 51.90 50.30 60.34 45.60 43.96 
Graduates ?B.21 4-1.25 36.96 26.62 18.24 24.18 26.92 
Poat. 
Graduate 22.32 6.55 11.14 23.08 21 .42 30.22 29.12 

Table4: Occupational Background of Members 
in terma of percentage 

Prior 1962-67 1967-72 1972-74 1975-80 1980-85 1~90 Present 
Occupation Assembly 

Agriculturiata 19.48 6 .54 10.71 7.14 10. 52.75 56.04 
BWline• 00.64 04.16 08.92 42.85 55. 08.79 13.74 
Docton 02.59 02.38 03.57 01.64 01. 03.85 03.85 
En,ineen 00.64 00.59 01.19 O'l.74 11. 01.10 01.65 
Lewywn 11.03 07.14 18.46 12.08 10. 06.04 07.14 
1-hen 07.14 15.47 16.47 O'l.19 03. 08.24 04.94 
Othen 57.14 58.92 42.26 29.67 17. 19.23 12.64 

The cluaification of MLAa on the basis of profession is a complex 
task since many members have more than one source of income. 
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Though the busineaa-d888 has ateadHy increued ita rep1eaentation, 
the profeeaionaJ•, i.e., doctors, lawyen, ete., have more or 1eu the 
same representation. There is a very low repreeentation of labour-
dau. 'Caat.e-Hindu'rept eaentation wu more dcmdnant up to 1975..SO. 
But then there ia an upward trend in the repreaentation of the aocia11y 
and economically backward clauee which shows the extent of political 
awareness in them. 

lnue of Summon,: Aa aoon aa the order m the Governor aum.monin1 
the Houae ia received, the Secretary publiahea a notification to that 
effect in the Gazette and issues •ummona to each member •pecif)'Ull 
the date, time and place for the waion rl the HoUle. 

However, when the eeuion ia called at abort notice or emerpntly, 
the 8WlllDODI are not iaaued to each member eeparately, but an 
announcement or the date. time and place or the NUion ia made in 
the preaa, and memben are informed by telegram. 

l'ranwation: & IOOD U the order of the Governor proropiq the 
eeuion of the Houae ii received, the Secretary publiabel a notification 
to that effect in the Gazette and the copy or the notification is iuued 
to each member. 

Diuolution: AA eoon u the order ot the Govemor ctiseolvina the 
Auembly ia received, the Seaetary publiabea a notification to that 
effect in the Gazette and the copy fX the notification ii iuued to each 
member. 

Secret SiltinB: The Speaker, ifhe deema itapedient, on a requeat by 
the 1.ader of the HoUle, fixes a day or part thereof for the aittm, of 
the HoU1e in NC1et. No at.ranter other than the penona autbariaed 
by the Speaker ia per witted to be pr111nt in the Houle, Lobby or 
Gallery. The Speaker cauw a Npart m the proc11dinp of a II uet 
aitt.m, to be iuued in luch m•oaer • be tbink1 &t. But no odier 
penon preeent can keep a note or ncorcl many proceedio1 or clecilioD 
of a IOClet aitt.m,, whether in part or full or iNue any report m or 
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purport to decide, such proceedings. 
The procedure in all other respects in connection with a ffecret 

sitting remains in accordance with such directions• the Speaker 
may give. When it is considered that the necessity for maintaining 
secrecy in regard to the proceedings of a secret sitting has ceased 
to exist, the Leader of the House or any member authorised by him, 
with the consent or the Speaker, moves a motion that the proceed-
ings in the House during the secret sitting be no longer treated as 
secret. 

On adoption by the House of the motion, the Secretary causes to be 
prepared a report of the proceedings of the secret sitting, and as soon 
as practicable, publishes it in such form and manner as the Speaker 
may direct. 

BUSINESS OF THE BOUSE 

Order of Business: The Government may arrange Government busi-
ness in any order it deems fit. On the day allotted for the transaction 
of Government business such business has precedence and the 
Secretary arranges that business in such order as the Speaker may, 
in consultation with the Leader of the House determine. Such order 
of business is not varied unless the Speaker is satisfied that there are 
sufficient grounds for such variation. 

Generally 'the items of business are shown in the List of Business 
for a day in the following order: 

1. Election of the Speaker. 
2. Questions. 
3. Obituary References. 
4. Motions for removal of Speaker or Deputy Speaker. 
5. Mot.ion expressing no confidence in Ministry. 
6. Raising question of privilege. 
7. Adjournment Motion. 
8. Calling attention to matters of urgent public importance. 
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9. Presentation of petition. 
10. Personal statement in explanation of Minister's resignation. 
11. Statement by Minister on matter of public importance. 
12. Personal atat.ement by the member. 
13. Papen to be laid on the Table. 
14. Announcement of the Assent given to the Billa. 
15. Election of the Deputy Speaker. 
16. Announcement by the Speaker. 
17. Ruling by the Speaker. 
18. Announcement oC the recommendations of the Business Ad-

visory Committee. 
19. Presentation of the reporta of various Committees of the House. 
20. Motion to agree with the recommendations of the Buaineu 

Advisory Committee. 
21. Motion to agree with the recommendations of the Committee on 

Private Members' Business. 
22. Di8CU88ion for short duration. 
23. Discussion on reporta of the Committee of the House. 
24. Government Business: 

(a) Presentation of Budget, Excess and Supplementary State-
ment of Expenditure. 

(b) Government Bills. 
(c) Diacussion on Governor's Address. 
(d) General diacussion on Budget. 
(e) Diacussion on the reporta of Statutory Bodies. 
(0 Statutory Motions. 
(g) Government Resolutions. 

25. Private Members' Business. 
26. Last day motion. 
27. Half-an-hour Discussion. 



GuJARAT 259 

BusineSB Advisory. Committee: At the commencement of the Assemb-
ly or from time to time, the Speaker, constitutes the Business Advisory 
Committee consisting of the Speaker and not more than ten other 
members representing the parties and groups recognised by the 
Speaker and other interests, if any, in the Assembly, nominated by the 
Speaker. The Speaker is the Chairman of the Committee. Normally, 
the Leader of the House, the Leader of the Opposition, the Minister 
for Parliamentary Affairs, the Finance Minister, and the Whips of the 
Ruling and Opposition Parties are appointed on the Committee. In 
the Gujarat Assembly the first Business Advisory Committee was 
constituted on 19 August 1960. The main functions of the Committee 
are to recommend the days on which and the order in which Govern· 
ment Bills or other Government Business may be taken and the time 
that should be allocated for the discussion of stage or stages of 
Government Bills or other Government business. The Committee that 
have such other functions, as may be assigned to it by the Speaker 
from time to time. 

Motion for the adjournment of the House or debates and privilege 
matters do not find a place in the List of Business. Members may, with 
the permission of the Speaker, raise occasionally matters not included 
in the List of Business which are exceptionally urgent and important. 

Private Members' Bills: Any private member desiring to move for 
leave to introduce a Bill gives a notice of his intention together with 
a copy of the Bill and an explanatory statement of objects and reasons. 
The member has also to attach with the Bill the Financial Memoran· 
dum and the Memorandum regarding delegated legislative power, if 
necessary. Fifteen days' notice is necessary in respect of a motion for 
leave to introduce a Private Members' Bill. 

The notice of the Bill is submitted for consideration of the Speaker. 
If the notice of the Bill is admitted by the Speaker, the member 
incharge of the Bill is informed accordingly. Thereafter. the Bill is 
shown on the List of Business for the day. If the Bill is introduced in 
the House, it is published in the Government Gazette. The order of 
relative preaM!ence of the Private Members' Bills which are intro-
duced in the House is determined by ballot and the Committee on 
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Private Members'Business allocates the time forconsideratiori of such 
Bills. Thereafter, the Bills for. consideration are shown on the List of 

. . 
Business for the day allotted for Private Members' Bills. The member 
in-charge of the Bill moves a motion in the Houae t.hat the Bill be read . . 
for the first time. If the motion is carried, the proa,dure reprd.ine the 
Government Bill is followed. Generally, the Private Members'Billa are 
negatived in the House or withdrawn by leave of the I-louse. 

The last two hours of a sitting on the last but one working day every 
week are allotted for the transaction of Private Members' Business. 

Committee on Privau Members' Businetur: The Committee on Private 
Members' Business was constituted for the first time on 19 August 
1960. As soon as may be, afu~ the commencement of the first session 
of the Assembly every year, the Committee on Private Members' 
Business is constituted. The Committee consists of not more than 
eight members nominated by the Speaker. 

The Committee recommends the time that should be allocated for 
the di8CU88ion of the stage or sta,es of (i) each Private Members' Bill, 
and (ii) The Private Members' Resolutions. The Committee has to 
perform such other functions in respect of Private Members' Business 
as may be assigned to it by the Speaker from time to time. 

The quorum to oomtitut.e a sitting of the Committft ia one-fourth 
of the total number of members c-1 the Committee. 

The Report of the Committee is presented to the House by the 
chairman or any other member of the Committee. 

Rulu of Debate: Under the Gujarat ~gialative Auembly Rules, a 
member desiring to speak on any matter before the Hou8e baa to nae 
in his seat and can speak if called upon by the Speaker. IC more than 
one member ri8e at the same time, the member who is called upon by 
the Speaker ii entitled to apeak and the other members have to 
reswne their aeata. 

No doubt in t.he cue of IJUVOI' debates in the Houae, pnerally the 
Whips of the partiea aubmit to the Speaker the name1 o£ their 
members who deaire to participate in the debate and the Speaker 
ordinarily calla upon thol8 memben to apeak, wboee names are 
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included in such lists. The Speaker is, however, not bound by such 
lists. He may call upon any member whose name is not included in 
the said list to speak. He generally selects members to speak in such 
a way that as far as possible, the views of various Parties of the State 
are brought to light on the question before the House, and thus are 
allowed to be expressed in the House. 

Under the Gujarat ~gislative Assembly Rules, after a motion is 
moved, the mover of the motion speaks first and then other members 
are allowed U> speak. Generally, members from both sides are alter-
nately selected to speak. The number of members selected from 
various parties is ordinarily in proportion to the strength of the parties 
in the House, but parties in opposition get some more weightage in 
the matter of getting opportunity to speak. 

Under Rule 32, if any member who is called upon by the Speaker 
to speak does not speak, he is not entitled to speak on the motion at 
any later stage of the debate except with the permission of the 
Speaker. No member can speak more than once on any motion except 
in the. exercise of a right of reply or except with the permission of the 
Speaker. 

In Gujarat Legislative Assembly, no rostrum is provided and a 
member speaks from near his seat and stands while speaking. How-
ever, a member disabled by sickness or infirmity is allowed to speak 
while sitting. Reading of speeches by members is not allowed. A 
member is allowed to read a letter if it is shown to the Speaker well 
in advance and if the Speaker has given his permission to read it out. 

Members are not allowed to interrupt a member while he is speak· 
ing. However, if, while a member is speaking, another member desires 
to make an explanation or to ask an explanation or to seek information 
from the member spe.aking, he should rise in his seat and intervene 
only if the Speaker allows him to intervene. The point of order raised 
with an intention to disturb the line of thinking of a member speaking, 
~ treated as an interruption and the same is deleted from the proceed· 
mgs. 

No specific time-limit is prescribed by Rules for speeches but under 
Rule 33, the Speaker is authorised to .Prescribe a time-limit for 
speeches if he thinks it fit. 
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\fJting Procedure: Any matter requiring the decision of the Assembly 
is brought before the House in the form of a motion by a mem her. After 
the Speaker has stated the question, debate ensues. On the conclusion 
of a debate, the Speaker puts the questions to the vote of the House. 
He invites those in favour of the motion to say 'Aye~/. The members in 
favour of the motion say loudly 'Ayes'. Again he invites those against 
the motion to say 'Noes'. The members who are against the motion say 
loudly 'Noes'. The Speaker, from those two voices, determines whether 
'Ayes' have it or 'Noes' have it. He then declares that the 'Ayes' or the 
'Noes' as the case may be, have it and the question before the I-louse 
is determined accordingly. If the opinion of the Speaker is challenged, 
the division bell is rung for five minutes. After five minutes the doors 
of the House are closed and no member is allowed to enter the House. 
Aft.er the doors have been closed, the Speaker again reads over the 
terms of the question to the House and puts the motion to the vote of 
the House and declares the .result by the strength of the voices. If his 
opinion is again challenged, the Speaker asks the members who are 
for 'Ayes' and those who are for 'Noes' respectively, to rise in their 
places and on a count being taken, declares the decision of the House. 
In such a case, names of voters are not recorded. If the Speaker does 
not adopt the above course, he orders a division to be taken in such 
other manner as he may determine. 

Proc«clinga: Rule 4 7 provides that it ia the duty of the Speaker to 
preserve order in the House and he has ·an powers necessary for the 
purpose. It further provides that it any member conceives that a 
breach of order baa been committed by infringement of the Rules or 
such provisions of the Constitution under which the business of the 
House is regulated, he can rise from his seat and interrupt any 
member who may be then speaking by raising a point m order and 
direct the attention of the Chair to the fact. 

The Speaker baa the power to decide whether the point raised ia a 
point of order and to give his decision thereon and bis decision is final. 
There can be no appeal against the decision, nor can lhere be any 
debate or criticism oC such decision. If a member persists in making 
irrelevant remarks or aoea on repeating hia. own arguments or any 
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arguments made by other members in the debate even after his 
attention is drawn to it by the Speaker, the Speaker can direct him to 
discontinue his speech. The Speaker can direct any member to 
withdraw the words if he feels that the words are defamatory or 
indecent or unparliamentary or undignified. He can also order expun-
tion of such words. The Speaker can direct any member, to withdraw 
from the House if bis conduct, in the opinion of the Speaker, creates 
gross disorder in the House. If any member disregards the authority 
of the Chair and persistently and wilfully obstructs the business of 
the House by abusing the rules of the House or otherwise, the Speaker 
can name the said member. If any member is so named, it becomes 
the duty of the Leader of the House to move a motion to suspend the 
said member from the service of the House for some days as he deems 
fit. A member so suspended has to withdraw from the House and its 
precincts immediately. If such member refuses to withdraw, he is 
removed, by force, by the Sergeant-at-Arms. 

The title of the debates is called "Gujarat Vidhansaba Charchoo" 
and the language used is Gujarati. Reporters are engaged to record 
the verbatim as well as the summary of proceedings. The languages 
used in the debate are Gujarati, Hindi and English. There is no 
provision for simultaneous interpretation. 

The normal time taken for issuance of uncorrected debates is two 
days and for the edited and printed ones two years. 

PRESIDING OFFICERS 

When the offices of both the Speaker and the Deputy Speaker fall 
vacant, the duties of the office of the Speaker are performed by such 
member of the Assembly as the Governor may appoint for the purpose 
under Article 180 (1) of the Constitution. The person so appointed is 
known as the Speaker.pro tem. After his appointment, the Speaker-
pro tem continues in office till the Speaker is choeen. A member, senior-
most in Parliamentary experience, is normally appointed by the 
Governor as the Speaker-pro tem from amongst the elected members 
of the ndine party. This convention continued up to 1975. However, 
in 1975 a member aenior-moet in ap and belonging to the Opposition 
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party was appointed as the Speaker-pro ~m and the new convention 
was created. The name of the member to be appointed aa the Speaker-
pro tem. is suggested by the Chief Minister. The proposal ia initiated 
in the Parliamentary A.train Department and the order of the Gover-
nor in original is sent to the Legislature Secretariat for notifying the 
same in the Gazette. The Speaker-pro tem. presides over the sitting 
scheduled for taking oath or affirmation aad for election of the 
Speaker. He geta the salary and allowances of the Speaker till he 
continues in the office. 

The election of the Speaker is held on such date as may be fixed 
by the Governor and the election of the Deputy Speaker is held on 
such date as may be fixed by the Speaker. The Secretary sends to 
every member notice of the date so fixed. At any time before noon 
on the day preceding the date so fixed, any member may give notice 
in writing addressed to the Secretary of a motion that another 
member be chosen as the Speaker/Deputy Speaker of the House and 
the notice is seconded by a third member and a statement by a 
member whose name is proposed in the notice, that he is willing to 
serve as Speaker/Deputy Speaker. if elected. The member should 
not propose his own name or propose on second more than one 
motion. 

A member in whose name a motion stand& in the Liat of Busineu, 
when called, moves the motion or withdraws the motion and con· 
fines himself to a mere statement to that effect. The motions which 
have been moved and duly seconded ia put one by one in the order 
in which they have been moved. and decided, if necesaary, by 
division. 

If any motion is carried, the person presidine. without putting later 
motions, declares that the memberpropoeed in the motion. which has 
been carried, has been chosen as the Speaker/Deputy Speaker of the 
House. 

The Speaker holds his office, until immediately before the first 
meeting of the Assemb)y after the dissolution unless he ceases to 
be a member of the Assembly or resigns his office or is removed from 
his office. The Deputy Speaker holds his office until he ceases to be 
a member of the Assembly or resigns his office or is removed from 
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his office. 
Under the warrant of precedence, the Speaker ranks immediately 

after the Governor and the Chief Minister. There has been no occasion 
in Gujarat when the Speaker has acted as or discharged the functions 
of the Governor. 

The Speaker is entitled to a salary of Rs. 2500/- per mensem, a 
compensatory local allowance of Rs. 1500/- per mensem, a conveyance 
allowance of Rs. 1000/- per mensem and a sumptuary allowance of 
Rs. 30,000/· per annum. He is also entitled to a travelling and a daily 
allowance at such rate as is admissible to the First Grade Officer of 
Government. The Deputy Speaker is entitled to a salary of Rs. 2300/-
per mensem, a compensatory local allowance of Rs. 1500/- per men-
sem, a conveyance allowance of Rs. 1000/- per mensem and a sum of 
Ra. 100/- per day as daily allowance for attending the sessions or the 
meeting, of the Committee as a member. Besid~, the presiding 
officers enjoy such other facilities like free furnished accommodation, 
medical facilities, telephone facilities, personal staff, staff car and 
security guard. 

As the head of the Legislative Assembly the Speaker enjoys enor-
mous powers to discharge his duties efficiently. Within the precincts 
of the House his authority is unquestionable. He decides the adinis-
sibility of notices of motions and questions; clubbing of notices and 
dispensing with notices. He fixes and allocates the day for the admis-
sion of various motions and discussions. He determines as to when a 
member should be called upon to speak and for how long he should be 
allowed to speak. He authenticates the Bills. The Speaker is the head 
of the Legi~lature Secretariat which functions under his ultimate 
control and direction. 

A member holding office as the Speaker or the Deputy Speaker may, 
at any time by writing under his hand addressed, if such member is 
Speaker. to the Deputy Speaker and if such member is Deputy 
Speaker, t.o the Speaker, resign his office. 

Tables 5 and 6 show the names and the tenure of Speakers and 
Deputy Speakers of the Legislative Assembly. 
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Name 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 

Table I: Statement ahowine the 
D8llle8 and tenure of Speakers 

'ntnure 
From 

Shri Kalya,tji V. Mehta 1.5.1960 
Shri Manainhji Rana 19.8.1960 # 

Shri Fatt.ehali Palejwala 19.3.1962 
Shri Raghavji Leuva 17.3.1967 
Shri Kundanlal Dholakia 28.6.1975 
Shri Manubhai Palkhiwala• 28.3 .1977 
Shri Kundanlal Dholakia 21.4.1977 
Shri NatwarlaJ . Shah 20.6.1980 
Dr. Kananclaa Soneri. 8.1.1990 
Shri Barjorji Pardiwala 19.1.1990 
Shri Shuhikant Lakhani 16.3.1990 
Shri Manubhai Pan,uu-- 12.11.1980 
Shri Himatlal Mulani 11.2.1991 

• He WU the Actin, Speaker. 

1b 

19.8.1960 
19.3.1962 
17.3.1967 
28.6.1975 
28.3.1977 
21.4.1977 
20.6.1980 
8.1.1990 
19.1.1990 
7.3.1990 
12.11.1990 
11.2.1991 
an dat. 

Table 8: Statement abowiq the D8llle8 and 
the tenure of Deputy Speeken 

Name 'Dtnun 
PYam 1b 

1. Shri Amhelal Shah 23.8.1980 1.3.1962 
2. Shri Pr9aui T. Le1m1 22.3.1162 21.2.'1967 
3. Shri v..nt1a1 Mehta 27.3.1961 13..5.19?1 
4. Shri Jtam.bchandra Parmar 28.3.1912 8.S.1174 
5. Shri Mamabbai Palkhiwala 30.1.1915 1'1.2..1980 
6. Shri Ramnikbhai Dhami 27Jlll80 U.1886 
1. Dr. Kar.ndal 8oneri 27.3.1981 2.3.J.990 
8. Shri Manubhai Parmar 21.S.1980 13.S.1992 
9. Vacant 

PROCFaJ OP I.BGISLATION 

All propoeala for le,ialation are initiated in tbe b m of' Billa which. 
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when passed by the Legislature and assented to by the Governor or 
the President, as the case may be, become Acts. A Bill can be intro. 
duced by a Minist-er of Government or by a Private Member. In the 
former case it is called a Government Bill and in the later, a Private 
Members' Bill. The Government Bills are drafted by legal draftsmen 
of Government on the instructions of the administrative departments. 
Private Members' Bills are drafted by the members themselves but 
are examined, scrutinised and put up in proper form by the Legisla-
ture Secretariat. 

Salient Features of Bill: The salient features of most of the Bills are 
as under. 

(1) 1.Dng title 
(2) Preamble 
(3) Enacting formula 
(4) Short title-extent and commencement clause. 
(5) Definitions 
( 6) Principal Provisions 
(7) Administrative Provisions 
(8) Miscellaneous clauses 
(9) Penal clauses 

(10) Clauses dealing with the making of Rules or bye-laws. 
(11) Saving clause 
(12) 'lemporary and transitory clauses 
(13) Repealing clause 
( 14) Schedules 
(15) Statement of Objects and Reasons 
( 16) Memorandum of Delegated Legislation 
( 17) Financial Memorandum 
( 18) Annexure. 

A fifteen days' notice is necessary in res~ of a motion for lesve to 
introduce a Bill by a private member and seven days' notice is 
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necessary in respect of a motion for leave to introduce a Government 
Bill. After receipt of notice of the Bill, the Bill is examined L'ld 
submitted to the Speaker for admission. If the notice of the Bill is 
admitted by the Speaker, the member incharge of the Bill is informed 
accordingly. Thereafter, the Bill is abown on the Liat of Business for 
the particular day allotted for that type of business. The member-
incharge of the Bill moves a motion for introduction of the Bill in the 
House. If the Bill is introduced in the House, it is published in the 
Official Gazette. Sometimes, the Bill is published in the Official 
Gazette before its introduction in the House, if the Speaker gives his 
consent for the same. In that case it is not necessary to move for leave 
to introduce the Bill and to publish the Bill again in the Gazette after 
it is introduced. 

First Reading: After the introduction of the Bill in the House, the 
member incharge of the Bill moves a motion that the Bill be read for 
the first time. On the First Reading of the Bill, the princi.plM of the 
Bill and its general provisions are discussed but the detailed 
provisions are not diacussed at that stage. Amendment.a to the Bill are 
also not moved at this stage. 

After the Bill has been read for the first time, the member incharee 
makes one of the following motions in ~prd to the Billa. namely: 

(a) that the Bill be read a aecond time either at once or on IOIDe 
future day to be then stated; or 

(b) that it be refernd to a Select Committee compoeed of such 
membera of the Auembly and with iutructiona to report before 
such date, as may be specified in the motion; or 

(c) that it be circulated for the purpoee of elicitine opinion thereon, 
within such period as may be specified in the motion. Any 
member may make a motion as af'oreaaid by way of amendment. 

&cond R«uJ.in6: If the Bill is referTed to the Select Committee, after 
pieaentation of the report of the Select Committee to the Houae. the 
member incharp of the Bill may move that the Bill be read a eeamd 
time. If the motion baa been a,ned to by the Alaembly, the Speaker 
auhmit. the Bill to the Auembly for elaUN by dauae c:onlideration. 
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At this stage any member may move an amendment to the Bill, 
giving two days' notice in that behalf. An amendment must be relevant 
to and within the scope of the Bill and should not be negative in nature. 
An amendment to an amendment can be moved with the permission 
of the Speaker. The Speak.er may disallow any amendment which in 
his opinion is frivolous. The Speaker bas the power to select the 
amendments·. Amendments not selected by the Speaker are not al-
lowed to be moved in the House. 

Third Reading: After the Second Reading of the Bill is over or if no 
amendment is moved when a Bill is submitted clause by clause the 
Bill is at once read a third time. The discussion on a motion that the 
Bill be read a third time is confined to the submission of arguments 
either in support of the Bill or for the rejection of the Bill. In making 
his speech a member does not ref er to the details of the Bill further 
than is necessary for the purpose of his arguments which are of a 
general character. 

On a motion for the third reading of a Bill verbal amendments or 
amendments consequential to the amendments made in the Bill when 
the Bill was read clause by clause may be moved. No notice of such 
amendments is required. The Bill is passed when the motion for the 
third reading is carried. 

When a Bill is passed by the Assembly, the Speaker signs a certifi-
cate at the foot of the Bill that the Bill was read for a third time and 
passed by the Assembly on a particular day. In the case ofMoney Bills. 
The Speaker ~ certifies that a particular Bill is a Money Bill. 
There~r the Bill is sent to the Governor for his assenl 

Se/,ect Committee: When a Bill is referred oo a Select Committee, the 
Committee has to go through the text of the Bill clause by clause in 
order to see thatr-

i) the provisions of the Bill bring out clearly the intention behind 
the measure; 

ii) there ia. no procedural defect in its working; 
iii) the object proposed to be achieved is adequately brought out; 
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iv) the Bill does not offend provisions of the existing law. 

The Committee before taking a decision on any provisions of the 
Bill invites written memoranda from, or takes oral evidence of, experts 
or interested persons and organisations behind each clause of the Bill 
and to give such information as the Committee may desire. After 
hearing the evidence, if any, the Bill is put ~fore the Committee 
clause by clause. The members offer their comments. and move their 
amendments, if any. The Committee then formulates its conclusion as 
to whether the clause as it stands is adequate and brings out the 
intention clearly. If, in its opinion, the wording of the clause is 
defective or the intention is not clearly brought out or the language is 
ambiguous, the Committee amends or revises the clause. Aller the 
clause by clause consideration of the Bill is over, a draft. report oft.he 
Committ-ee and a copy of the Bill as amended is prepared and sub-
mitted to the Chairman for his approval. Thereafter the report. 
alongwith the Bill as reported by the Committee, is prese.nted to the 
House and the Bill, as amended by the Committee, is considered and 
passed by the House. 

When a Bill is returned to the Assembly under Article 200or201 of 
the Constitution with a message requesting the Assembly to recon-
sider the Bill or any specific provision thereof or to conaider the 
desirability of introducing such amendmenta as may be remmmended 
in the message, the Speaker endorse& the meaaage on the Assembly. 
After the Speaker has communicated the meesap, any member may 
move a motion that the Bill be read a fint. time. Thereafter, the 
ordinary procedure of the Assembly in regard to Bill, ao far aa may be, 
and 80 far 88 such procedure ia not inconaistent with the provisions of 
the Rulea, applies. 

Where such mea1ap relates to any specified provision of a Bill or 
to the desirability of introducing particular amendmenta in the Bill, 
the point or pointa recommended for conaideratlon or the amendmenta 
recommended an put before the Assembly by the Speaker and are 
discuued and voted upon in the aame manner aa amendmenta to a 
Bill or in such other way aa the Speaker may conaider moet convenient 
for their consideration by the Allembly. No dilatory motion ia made 
in connection with any of the mattera put before the Allembly. 
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Amendment of t/U! Constitution: On receipt of the letter from the 
Secretariat either Houses of Parliament requesting the Legislature 
Secretariat to take necessary steps for ratification of the amendment 
to the Constitution under Article 368 of the Constitution, the members 
of the Assembly are informed by Bulletin Part II accordingly. 

A copy oC the Constitution (Amendment) Bill as passed by both the 
Houses of Parliament is sent to all members of the Assembly and the 
proceedings on the Bill are made available for the use of the members. 
Any member of the Assembly can give a notice of statutory motion 
under Rule 100 of the Gujarat Legislative Assembly Rules for ratifica-
tion of the Bill. 

Normally, the Chief Minister gives a notice of the statutory motion 
for ratification of the amendment to the Constitution under Article 
368. If the notice of the motion is admitted, the Speaker, in consult-
ation with the leader of the House fixes a day in the same session and 
allocates time for a discussion on the motion. No amendment to the 
motion for ratification is allowed to be move. If the motion is passed 
by the Assembly, an authenticated copy of the motion as passed by the 
Assembly is sent to the Government for further action in the matter. 

No Bill affecting area. boundary or name of the State has so far been 
referred to the State ~gislature under Article 3 of the constitution. 

PROCEDURAL DEVICES TO RAISE Mkrl'ERS OF 
PUBLIC IMPORTANCE 

Tlw Quution Hour: The question hour is the most important part of 
the proceedinp of the House. Questions are being asked for the 
purpose of ventilating grievances or for the purpose of eliciting infor-
mation from Government. Members of the Gujarat legislature have 
been using this right extensively to bring the grievances of their 
constituencies to the notice of the Government. There are three types 
of questions: (1) Starred Questions; (2) Unstarred Questions; 
and (3) Short Notice Questions. 

Unless the Speaker otherwise directs the first hc,ur a .. every sitting 
is available for uking questions (Rule 71 ). Notice of a question is, 
given in writing to the Secretary specifying the official designation of 
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the Minister to wh()\D the question ia addreued. In the cue of a 
starred question and a short notice queation, the date on which the 
question ia proposed to be placed is also given. If tbeee instructiona 
are not followed, the said. notice is liable for ctiamiaaaJ. Noticee of 
starred questions are required to be eent to the Gujarat Legislature 
Secretariat within the minimum period rA 21 da11 and a maximum 
period of 28 days from the day allotted in the programme to the 
Ministry or Department pertaining to which the queation ia to be 
asked of the concemed Minister (Rule 73). A member is entitled to ask 
not more than three starred questions on a day (Rule 76). No restric-
tion on time or number for unstarred questions has been prescribed. 
Answer to unstarred questions should reach the Legislative 
Secretariat within 45 days from the date of receipt of such question 
by the Government (Rule 87). 

Short Notice Questions: A member who desires an immediate answer 
to a question of an urgent nature bas to give notice of it to the 
Secretary which should not be earlier than 7 days prior to the com-
mencement of a session or an adjourned &e88ion. After the Speaker 
has admitted the short notice question, the Secretary ascertains from 
the Minister concerned whether he agrees to give an immediate reply 
to the question. If the Minister agrees then the question may be asked 
and answered on the day allotted for answering of starred questions 
by that Minister. The Secretary does not include in the Listof Buaine&& 
for the day more than one question to be answered by the aame 
Minister. If the Minister does not agree to give an immediate reply to 
the question it cannot be replied at short notia, and the Speaker may 
convey such reasons to the member concerned. 

Half-an-Hour Discussion: On Monday and Wedneaday every week. 
the Speaker, unleu he otherwise directs, may allot half an hour al\er 
the conclusion of other business set down for the day, for raising 
discussion on a matter of sufficient public importance, which has been 
the subject of a question, oral or written, recently anawered in the 
House and the an,swer to which needs elucidation on a matter of fact. 

A member wishing to raise a matter baa to give three days' notice 
briefly ~pecifying t.he point or points t.bat. he wiahea to elucidate. There 
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is no formal motion before the House nor voting. The member who has 
given notice may make a short statement and the Minister concerned 
replies briefly. Any other member may be permitted to ask a question 
for the purpose of further elucidation of any matter of fact (Rule 92). 

The Speaker may allot not more than two hours for discussion. The 
admitted motion is set down in the List of Business for the date. The 
mover opens the debate and the Minister gives reply. The Speaker 
may allow other members to participate in the debate. There is no 
voting. 

Motion of No-Confulence: The members of the ~gislative Assembly 
have a right to move a motion of no-confidence in the Council of 
Ministers at any time. A motion expressing want of confidence in any 
particular Minister is out of order. 

A member desiring ro table a notice expressing want of confidence 
in the Council of Ministers is not required to give specific reasons in 
the notice of the motion. Such notice should be given in writing by a 
member to the Secretary. If the motion is found to be in order, the 
Speaker permits the member to ask for the leave of the House on such 
day not later than two days after questions and before the List of 
Business is entered upon. 

When leave is asked for, 17 members must rise in their seats as a 
token of their support to the motion. If the leave is granted, the 
Speaker fixes a day for discussion of the motion which shall not be 
earlier than 3 days and later than 7 days from the day on which leave 
is granted. However, on a request being made by the Leader of the 
House, the Speaker may fix a day earlier than 3 days. In case of a 
one-line motion, members are allowed to refer to any irregularity on 
the part of Government in the discussion. When the specific reasons 
are set in the motion, the debate is confined to these reasons only. The 
Speaker may prescribe the time-limit for speeches in the House. At 
the end of the di8CWl8ion, either the Leader of the House or the Chief 
Minister, as the cue may be, replies to the charges made by the 
members. The mover of the motion has a right to reply. When the 
debate ia concluded the Speaker puts the motion to the wte of the 
HoWle and the deciaion ia taken. 
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Ac(joumment Motion: A member wiahine to move the motion for 
acljoumment of the House is required to give notice in writing not later 
than one hour before the commencement of the sitting at which he 
propoaes to ask for the leave of the Houae to move his motion. If a 
motion i8 found to be in order, the Speaker permita the member to ask 
for leave of the House to move the motion. If no-Objection is taken by 
any member or not less than ten members rise in favour, ·the Speaker 
declares that the leave is granted and allO declare& the time when the 
motion will be taken up. The debate, if not concluded earlier, ter-
minates at the expiry of two hours. The motion that could be put up 
to vote is, "that the House do now acijourn •. 

No-Day-Yet Named Motion: A member may live five days' notice of a 
motion other than a statutory motion on a matter of aufficient public 
importance and such notice shall not be siven earlier tbao five days 
before the commencement of the waion or acijourned Wlion. If the 
notice is admitted, the Speaker, after conaiderina the atate of Buaineea 
in the House and in consultation with the Leader of the House, allots 
a day or days or part of a day for the cmcuaaion of any such motion. 
The member who has &iven the notice start.a the debate and the 
Minister gives the reply. The Speaker may permit other members also 
to participate in the di&cusaion. The mover of the motion bu a right 
of reply. Aft.er the right of reply is exerciled, the Speaker put.a the 
question for the vote of the House. 

Short Duration Notices: Any member may five five days' notice for 
raising a discussion on a matter of urrent public importance, and such 
notice shall not be given earlier than five days before the commence· 
ment of the session or aqjoumment of the seasion. The notice should 
be accompanied by an explanatory note statinr reasons for raising 
discussion on the matter in question. If the Speaker admits the notice, 
he fixes the date for discussion in consultation with the Leader of the 
House and allows not more than one and half hour for discussion of 
the matter. The mover of the motion makes a brief statement and the 
~finister replies to it. The Speaker may. permit other members to 
participate. Unless the Speaker otherwise directs, not more than one 
matter is allowed to be raised at the same sitting. There is no formal 
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motion to be moved and there is no voting. 

Calling Attention Notices: With the previous permission of the 
Speaker, any member can call the attention of a Minister to any matter 
of urgent public importance, by giving a notice for the purpose and 
such notice shall not be given earlier than five days prior to the 
commencement of the session or adjournment of the session. The 
Minister may make a brief statement or ask for time to make a 
statement at a latter hour or date. No discussion is allowed on that 
statement but any member can ask one or two questions for eliciting 
further information. Generally only one matter can be raised on a day. 
However, if the Speaker otherwise directs, more than one matter is 
allowed to be raised on a day at the same sitting. It is usually raised 
after the questions and before the List of Business for the day is 
entered upon. There is no voting. 

Private Members' Resolution: A private member who wishes to move 
a resolution on a day allotted for the Private Members'Resolution, has 
to give notice at least two working days before the date of ballot fixed 
by the Speaker for the purpose. Each of the members who have 
secured first three places in the ballot is entitled to give notice of one 
resolution within two working days from the date of the ballot. The 
three resolutions, if admitted, shall be set down in the List of Business 
for the day. The Committee on Private Members' Business allocates 
time to first two resolutions and a third resolution is allowed to be 
moved only if, for any reason, any of the first two resolutions is not 
moved. The Speaker may allot not more than two hours for discussion. 
The mover opens the debate and the Minister gives reply. The Speaker 
may allow other members to participate in the debate. There is no 
voting. For Government resolution, seven days· notice is required. 

Governor's Address: Normally the debate on Governor's Address 
lasts for 3 days. During the discussion on the Governor's Address, the 
Assembly is at liberty to discuss the matters pref erred to in the 
Address. The discussion on the Governor's Address is restricted to 
matt.ers of broad policies of the State Government. Amendments may 
also be moved expressing regret at the absence in the speech of any 
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policy favoured by any member. Failure of Government in respect of 
any particular matter is also expressed in the form of amendments. 

BUDGET IN LEGISLATURE 

The Budget: Under Article 202 of the Constitution, a statement of 
estimated receipts and expenditure of the Government of the State 
has to be laid before the Legislature in respect of every financial year 
which runs from 1 April to 31 March. 

The Budget of the State is prepared by the Finance Department 
and presented to the Assembly by the Finance Minister through his 
speech. 

The following Budget documents are made available to the mem-
bers: 

1. Annual Financial Statement (Gree.n Book). 
2. Budget Receipts (White Book). 
3. Budget Estimates of various Departments. 
4. Details of the Sanctioned Poets in the State Government Offices. 
5. Outline of Activities. 
6. Development programme. 
7. Budget in Brief. 
8. Socio-Economic Review. 
9. Performance Budget of the varioua departmenta. 

AB per Gajarat Legislative Assembly Rule 220 ( 1 >. the Budget is 
preaented to the Assembly on auch day u the Governor may appoint.. 
Earlier then! waa no bard and fast rule that the annual report of 
Miniatriea/Departments should be prNented in the House before 
diacuuion on the Budget. But &om 1975 onwards it. has become a 
practice that the Ministry/Department ahould aubmit to the Legisla· 
ture ita Performance Budget during the time of general di&CU88ion on 
theBudpt. 

Aftertbe preaentat.ion mthe Budpt in the Houae, the Speaker after 
couultation with the 1.ader of the Houae, appointa daya not exmed· 
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ing four in number for general discussion on the Budget. The discus-
sion begins not earlier than five days from the day on which the 
Budget is presented. There is neither formal motion to be moved nor 
is there voting. The House is at liberty to discuss the Budget as a whole 
or any question of principle involved in the Budget. However, the 
Finance Minister has a right to reply at the end of the general 
discussion. 

Demands for Grants: The Demands for Grants are discussed and 
voted in the Legislative Assembly. Rule 226 provides that the Speaker, 
in consultation with the Leader of the House, allots not more than 18 
days for discussion. The Demands for Grants are discussed in such 
order as the Speaker may direct. The agreed list of Demands for 
Grants for discussion is drawn up in consultation with the Whips of 
both the parties. On the day allotted for the discussion and voting of 
a particular Demand for Grant, the Minister incharge moves the 
demands. 

After the demands are moved by the Minister incharge, the mem-
bers who have tabled the Cut Motions move the same. The Demands 
for Grant and the Cut Motions are discussed together. 

The Speaker has the power to terminate the discussion and voting 
of Demands for Grants at the appointed time on the allotted day and 
put every question necessary to dispose of the demand under discus-
sion and the outstanding demands, if any, shown in the List of 
Business for the day. 

On the last day of the days allotted for discussion and voting of 
Demands for Grants, one hour before the time appointed by the 
Speaker for the adjournment of the House, all discussions terminate 
and the Speaker puts every question necessary to dispose of all the 
outstanding matters in connection with the Demands for Grants. On 
these days, no other business except asking and answering of ques-
tions during the question hour can be taken up except with the consent 
of the Speaker. 

Cut Motions: The members are entitled to move Cut Motions in the 
nature of amendments to the motion for Demands for Grants, either 
to reduce any grants or to omit or reduce any item in a grant. Three 
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days' notice of such motions are required for the demand to which it 
relates. 

Three types of Cut Motions are moved, namely; the Disapproval of 
the Policy cut, the Economy cut and the 1bken cut. 

There are 18 permanent Committee. in the 01.\jarat ~alature: 

(a) Estimates Committee 
(b) Public Accounts Committee 
(c) Public Undertakings Committee 
(d) Pancbayati Ritj Committee 
(e) Business Advisory Committee 
(f) Committee on Private Members Buaineu 
(g) Subordinate ~n Committee 
(h) Rules Committee 
(i) Committee on Government Auunmeea 
(j) Committee on Absence of Memben 
(k) Committee on Petitiom 
0) Privileges Committee 
(m) Member&' Accommodauon CommiU. 
(n) Members' Pay and Allowancee Committee 
(o) Library CCJmmittee 
(p) Committee on Welfare of Scheduled CutM 
(q) Committee on Welfare of Scheduled Tribee 
(r) Commit.tee on Welfare ol Socially and Education•lly Backward 

Claaa and Nomadic and Denotified Tribes. 

Tbe memben of the four Fin•ociaJ Comrnitteea, viz., &ltimata 
Committee, Public Accounta Committee, Public Undertakinp Com· 
mittee and Panchayati R1Q Committee an elected nery year after the 
COJD1Dencement of the &rat waion ol the Auembly from amonpt ita 
memben armrding to the principle ol proportional repreaentation bJ 
means of the sincle transferable vote. Membera fl all other Commit· 
t.. are nominated by the Speaker. 



GUJARAT 279 

The Chairmen of all the Committees are appointed by the Speaker 
from amongst the members of the Committee. 

The Rules Committee, the Library Committee, the Accommodation 
Committee: the Public Accounts Committee, the Estimates Commit-
tee, the Public Undertakings Committee and the Panchayati Raj 
Committee consist of fifteen members each. The Subordinate Legis-
lation Committee, the Committee on Government Assurances and the 
Members' Pay and Allowances Committee consist of ten members 
each. The Committee on Private Members' Business, the Petition 
Committee and the Committee on Absence of Members consist of eight 
members each. The Privileges Committee consist of seven members. 
All the other Committees have eleven members each. 

All Committees of the House are constituted for the duration of one 
year. The members of these Committees hold office until new Com-
mittees are constitut.ed. 

The functions, scope of deliberation and enquiry of the Financial 
Committees of the House can be summed-up as under. 

Estimates Committee: The functions of this Committee are: 

(a) to report what economies, improvements in organisation, ef-
ficiency or administrative reform, consistent with the policy 
underlying the estimates may be effected and suggest measures 
for effecting them; 

(b) to examine whether the money is well laid out withµ} the limits 
of the policy _implied in the estimates; and 

(c) to suggest the form in which the estimates shall be presented 
to the 1.A!gislature. 

The Committee does not exercise its functions in relation to such 
Public Undertakings which are assigned to the Committee on Public 
Undertakinp either under the Gajarat ugislative Assembly Rules 
or by the Speaker. 

Public Accounts Committee: The main function of this Committee is 
to examine UM! Appropriation Accounts and the Finance Accounts of 
the State and the Reports of the Comptroller and Auditor-General of 
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India thereon. The Committee baa also the power to examine euch 
other accounts laid before the House as the Committee may think fit 
and such other matter as is specially referred to it by the Houae or the 
Speaker. 

It is the duty of the Committee also to aamine tM datements of 
accounts showing tM inconv and ~nditure of Sit* Corporationa, 
trading and manufacturing ache~a, con«ma -and projttta ,.tMr 
with the balant:e-sheets and s~ments of profit and loa accounu 
which the Governor may have required to be p~ or art pnpared 
under the provisions of the statutory ruin regulating ~ /inancillB of 
a particular corporation, tradin6 achetM, conttm or projttt, and tM 
Report of the Comptroller and Auditor .. Qeneral of India thereon; to 
uamine the statemenl of accounts showing Ult! inco1M and apendi· 
ture of such bocws tM audit of which may be conduct«J. by tM 
Comptrolkr and Auditor-GeMral of India uru:ur any Bta.tuu or unMr 
the directiona of the Governor; and to consider the report of the 
Comptrol.krandAud.itor-General of India in CGBeB where the Governor 
may have required him to conduct audil of any rtttipts or to emmine 
the accounts of stores and stoclts. 

However, the Committee does not exercise its function in relation 
to such public undertaking as are assigned to the Committee on Public 
Undertakings by Gujarat Legislative Assembly Rules or by the 
Speaker. If any money has been spent on any service durine a financial 
year in excess of the amount granted by the Houae for that. purpoee, 
the Committee examines with reference to the facts of each cue, the 
circumstances leading to such an excess and make such recommen· 
dations as it deems fit. 

Committee on Public Undertaltings: The function& of the Committee 
are: 

(a) to examine the reports or accounts of the Public Undertak:i,1p 
specified in the Third Schedule of the Gujarat Legislative As-
sembly Rules and such other undertakings aa ·may be decided 
by the Hou.se from time to time. 

(b) to examine the report, if any, of lhe Comptroller and Auditor-
General of India on the said undertakings; 
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(c) to examine in the context of the autonrmy and efficiency of the 
Public Undertakings, whether the affairs mthe Public Under-
takinp are being managed in accordance with sound business 
principles and prudent commercial practices; and 

(d) to perform such other functions vested in the Public Accounts 
Committee and the Estimates Committee in relation to the 
Public Undertakings specified in the Third Schedule as are not 
covered by clauses (a), (b) and (c) above as may be assigned 
to it by the Speaker from time to time. 

The Committee is, however, not entitled to examine and investigate 
any of the following matters namely: 

(i) matters of major Government policy as distinct from business 
or commercial functions of the Public Undertakings. 

(ii) matters of day-to-day administration; and 
(iii) mattera for the consideration of which a machinery is estab-

lished by the statute under which the Public Undertaking is 
established. 

The Committee on Public Undertakings takes up independent 
examination of a particular public undertaking selected by it in its 
preliminary meeting. 

Panchayati Raj Committee: The function of the Committee is to 
examine the Audit Reports of District and Taluka Panchayats 
prepared by the Examiner, Local Fund Accounts. 

Besides these important financial Committees, the functions of the 
other permanent Committees are self-explanatory and are more or 
less analogous to their counterparts in Parliament. 

The Reports of the Select Committee, Committee on Privileges and 
Rules Committff are always discussed in the House. The Reports of 
the Business Advisory Committee, Committee on Private Members' 
Business. Committee on Petitions and Committee on Absence of 
Members may or may not be discussed and adopted. The Reports of 
the Financial Committees. Committee on Subordinate ~gislation 
and Committee on Government Assurances are not discussed. 
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The draft report is presented to the Committee for approval. After 
the Committee approves the draft, it ia auhmittecl to the Speaker for 
final approval before preaentation to the Houae. The report ia 
presented in the Houae by the Chairman of the Committee and in hia 
abaence by any other member m the Committee. 

LEGISLATIVE PRIVILEGES 

The privileges of the Gujarat l•gialature and its Membera/Commit-
tsea and immunities of its memben have not been codified eo far and 
therefore thia House and ita members and CommiUe• eajoy the 
privileges and immunitiee u enviaqed in Article 194 of the Constitu-
tion. 

According to the proviaiona of the Gujara~ Lesialative Alaembly 
Rules. a questicm of an allepd breach of privilep may be broupt to 
the notice or the House, with the coment of the Speaker, by a com-
plaint from a member or by a report from the Seaetary or by a special 
Report from a Committee. If a breach ofprivilep is committed in the 
actual view cL the Houae, the Houee ~-act.ion without any one 
formally brinein, the matter to the notice of the Home. 

A membe~ who wiahea to raiae a question of privilege baa to give 
notice in writing to the Secretary. If the question of breach c-1 privilege 
is baaed on a document. it muat be accompanied with the notice. If the 
complaint ma breach m privilege ia apin1t any member. the member 
who gives the notice muat give previous intimation to the member 
affected. 

On receipt m the notice, the matter ia conaidered by the Speaker 
who may either give hia conaent to raiae the matter in the Houae or 
may refuae to cive coaaent. While couidering any notice of breach of 
privilep, the Speaker ia guided by the following three factora: 

(i) whether the queetion is restricted to a apecific matter of recent 
occurrence and the notice thereoC i1 liven at an earliest oppor· 
tunity. 

(ii) whether there is a prima ~~ cue of breach of privilege or 
contempt; and 
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(iii) whether the matter requires the intervention of the House. 

If the Speaker refuses his consent, the member is informed accord-
ingly by the Secretary. However, if the Speaker feels it necessary, he 
may read the notice in the House and state that he refuses his consent 
or be may hold that the notice is not in order. 

In case where the consent to raise the matter in the House has been 
given by the Speaker, the member concerned, when called by the 
Speaker, bas to aak for the leave of the House to raise the question of 
privilege. If objection to leave being granted is taken, the Speaker 
requests those members who are in favour of leave being granted to 
rise from their seats. It is to be noted that no member who takes an 
object.ion is allowed to make a speech. If ten or more members rise 
accordingly, the Speaker declares that the leave is granted and the 
member raises his question of privilege. 

After leave is granted or after a question of breach of privilege or 
contempt baa been brought to the notice of the House by a report from 
the Secretary or by a special report from a Committee, the Speaker 
may: 

i) if he is of the opinion that the matter is such as may be disposed 
of by the House, ask the member making the complaint t.o move 
a motion that the matter be taken into consideration forthwith 
or on aome future day; or 

ii) refer the matter to the Committee of Privileges; 
iii) inform the House that he will write to the Party concerned 

aakior him what he baa to say in the matter and then bring the 
matter apin before the House at the earliest opportunity for 
such action as may be necessary. 

Apart from the above procedure to be followed under the provisions 
of the Rules, the Speaker is also empowered, under Rule 263, to refer 
suo moto any question of privilege to the Committee of Privileges for 
examination, investigation and report. 

Committtt of Privikga: At the commenceme~t of the Assembly and 
thereafter from time to time, generally every year, the Speaker con-
atitutea the Committee of Privileges consisting of not more than seven 
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members including the Chairman. As far as poasible, the practising 
lawyers and the members having legal experience are selected to serve 
upon this Committee. Sometimes the same members are continued 
on the Committee for two or more years. 

The Committee examines every question of privilege refened to it. 
In doing so, the Committee after giving an opport,unity to the persona 
concerned (the complainant as well as the person charged to have 
commit~ the contempt) to explain their cases, considers with refer-
ence to the facts of each case, whether a breach of privilege is involved 
and if so, the nature and gravity of the breach and the circumstances 
leading to it. The Committee invariably examines the point whether 
the breach was committed wilfully and intentionally or the same waa 
merely incidental and committed due to oversight and presents the 
report to the House accordingly. 

Legislative Privileges and Courts: There is no notable case of any 
conflict between the Legislature and the Court except one in which 
the Gujarat High Court upheld the powers of the House relating k> 
the regulation of the conduct ofita business. In March 1970 when the 
Speaker adjourned the House sine.die on the recommendation of the 
Business Advisory Committee, some memben challenged his ad.ion 
in the Gujarat High Court. But the Court finally upheld the power of 
the House in matters relating to internal proceedinp and diamiued 
the petition. 

SERVICING o, LEGISLATURE 

The Secretary: The Secretary, Gujarat ugialature Secretariat ia 
appointed by the Governor after comultation with the Speaker, 
Gujarat. Legislative Aaaembly and the Gujarat Public Service Com-
miasion, either-

i) 

.. ) ll . 

by promotion from amoopt the Deputy Secretary holding a 
degree in law ma statutory University in India entitJio1 him to 
be enrolled u an advocate under the Advocatee Act, 1961, or 
by diNct aelection; or· 
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iii) by transfer of a person from the State or other service. 

The age of retirement of the Secretary is 58 years. 
The Secretary, is the head of a separate and independent 

Secretariat and enjoys a status equivalent to that of a Secretary of the 
Department of the Civil Secretariat.. 

All Legislative matters are decided by the Speaker with the assi&-
tance and advice of the Secretary. The Secretary, subject to the overall 
control of the Speaker, exercises full administrative control over the 
Secretariat staff and is responsible for the working of the Secretariat. 

Table 7 gives the tenure of successive Secretaries of the Gujarat 
Legislative Assembly 

Table 7: Succeasive Heads of the Legislature 
Aaaembly Secretariat 

SJ . No. Nam• of the auccetltlive Secretaries Tunure 
From 

1. Shri H.S. Shukla 1960 
2. Shri D.G. Dnai 1967 
3. Shri T.S. Barot 1984 
4. Shri J.M. Parikh 1986 
5. P.N. Thakkar 1987 

'lb 

1967 
1984 
1986 

199'2 

The Secretariat: After independence, the Secretariat was known as 
the Bombay legislature Department and was working under the 
administrative control of the Legal Department of the State of Bom-
bay. At a conference of the Chief Minister, Home Minister, Chairman 
and the Speaker held at the Council Hall, Bombay on 26 March 1952, 
it was proposed that as Article 187 of the Constitution contemplates 
an independent Secretariat for State ~gislature and 88 the word 
-ilepartment• connotes that it is a Department of the Government, it 
would be desirable to name the Bombay ~gislature Department 88 
Bombay Legislature Secretariat. In that conference, it was furl.her 
propoeed that aa other departments of the Civil Secretariat were 
empowered u, issue financial sanctions as well as to issue orders 
reprding appointments, promotions, ek., the ~lature Depart-
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ment should be authorised to issue financial sanctions also. (Thia 
power was also challenged by the Pay and Accounts Officers at that 
time). 1be orders regarding appointments, promotions, etc., were 
issued in the name of Chief Secretary of the Gowmment of Bombay, 
which was not in consonance with the spirit of the provisions of the 
Constitution and that the Chairman, the Speaker and the Secretary 
of the Bombay Legislature should be empowered to exercise the power 
and discharge the functions relating to financial matters pertaining 
to the Bombay Legislature Secretariat. The Officers of the IA,gislature 
Secretariat also should be empowered to authenticate orders, etc., 
pertaining to the Bombay Legislature Secretarial 

The above propoeal was agreed to and under the Government 
Reaolutioo, Legal Department No. 9284/B, dated the 23 March 1959, 
Bombay Legislature Department was named as ·Bombay Legislature 
Secretariat•. And with the creation of a separate State called Gujarat 
in 1960, this Secretariat was named as ·Gujarat Legislature 
Secretariat·. 

'nle work of the Secretariat is divided under the following beads on 
a functional baaia: 

i) Establiahment Branch dealing with appointments, promotion&, 
condition of services of the staff and preparation of Annual 
Budget for the IAsialature and its Secretariat; 

ii) Table Branch dealing with legialative matters; 
iii) The General Branches relating to Administrative matten; 
iv) Pay and Allowances Branch for members; 
v) 'Jnmalation Branch; 

vi) Library, Reeearch and Reporting Branch; 
vii) Legialation Branch; 

viii) Question Branch; 
is) Parliamentary Bureau Branch; 
x) Committee Branch. 

Ubrary, &.arch, &~~nttandDocummtation &rvic~: The Leri•· 
lature Secntariat hu a well-equipped library for the use of memben. 
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The staff in the research, reference and documentation divisions meet 
the requirement. of the members by providing them with press-clip-
pings, periodicals, anticipatory research, background notes, 
brochures, speechee and such other services. 





HARYANA 

ORIGIN AND GROWl'H 

The first ever election to the Punjab Province of which Haryana was 
a part, was held in 1937. The leader of the Unionist Party, Sir Sikander 
Hyat, became the first Premier of Punjab in 1937. On his death in 
December 1942, Sir Khizar-Hyat, Khan Tiwana succeeded him as 
Premier of the Unionist ministry. He headed the Punjab ministry 
again in 1946, after the General Elections, with the Congress Party 
u his main supporter. This, however, lasted only for a year when he 
reaigned in March, 194 7. A few months later, on 15 August 194 7, India 
WU partitioned. 

Aft.er partition, the Indian side of the Punjab came to be known as 
East Punjab, with Dr. Gopi Chand Bhargava as its first Chief Mini-
ster. Dr. Bharpva and Shri Bhimsen Sachar continued to be the Chief 
Ministel'B by turn till the latter was replaced by Sardar Partap Singh 
Kairon. The Kairon Government lasted from 1956 t.o 1964. During this 
period, three General Elections were held in Punjab in 1952, 1957 and 
1962. After partition, the people of Haryana felt that they were not 
havina enough say in the administration while in the Punjabi speak-
ma area there was a strong desire to have a separate State of their 
own. The Becianal Committee formula, which was a compromise 
meuure, failed to aat.iafy the two sides. ll was then decided t.o further 
reorpniae the Punjab and aa a result the present States of Punjab 
and Haryana came into existence on 1 November, 1966. 

Tbe Haryana State waa carved out of the erstwhile Punjab State 
on lat November, 1986 under the 1>unjab Re-organisation Act, 1966'. 
The number or aeata in the Haryana Lepalative Assembly, as con-
stituted on that day, was 54, out of which 10 aeata were reserved for 
the Scheduled Cutes. The Second Viclhan Sabha was duly constituted 

- Slate Lcgisla1urc Buildi.na. Punjab and Haryana. 
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under Section 73 of the Representation of the People Act, 1951, on 1 
March, 1967 and consisted of 81 members elected from 66 General 
and 15 Reserved Constituencies. Thia Vidhan Sabha was dissolved on 
21 November, 1967, with the promulgation of President's Rule in the 
State. The President's Rule came to an end on 21 May, 1968, with the 
constitution of the Third Vidhan Sabha the first Session of which 
commenced on 15th July, 1968. The Third Vidhan Sabha was dissolved 
on 21st January, 1972. The Fourth, Fifth, Sixth. Seventh and Eighth 
Vidhan Sabhas were constitute~ as per the constitutional require-
ments in the year 1972, 1977, 1982, 1987 and 1991 respectively. The 
number of seats in the Vidhan Sabha were further raised to 90 in 1977 
including 17 reserved seats. 

STRUCl'URE OF LEGISLATURE 

The Haryana State Legislature is unicameral right from its inception. 
At present, the total membership of the Vidhan Sabha is 90. There is 
no nominated member. The normal tenure of the State Legislative 
Assembly is five years, unlesa dissolved before the completion of the 
tenure. Details of the tenure of the earlier Vidhan Sabhas are given 
in Table 1. 

PARTI~ AND MEMBERS 

Parties In Legislative Assembly: The political parties/Groupe recog-
nised in the House at present are (i ) Indian National Congress, 
(ii) Janata Dal, (iii) Janata Party, (iv) Bhartiya Janata Party, 
(v) Haryana Vikaa Party, (vi) Bahujan Samaj Party, (vii) Inde-
pendents. 

Party Whips: The role of Party Whips is the same as that of Party 
Whips in Lok Sabha. 

Leader of the Opposition: His powers and Privileges are the aame as 
tboee enjoyed by the Leader of the Opposition in lA;,.k Sabha. He 
receives a monthly salary of Rs. 3,000/- and sumptuary allowance of 
Rs. 500/· per month in addition to the allowances payable to him as a 
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member of the Haryana Vidhan Sabha which includes Compensatory 
Allowance of Rs. 500'- per month; and a Constituency allowance of Rs. 
2,000/- per month. 'Ielephone allowance of Rs. 1,500/- per month in 
lieu of trunk call/local calls on telephone installed at his residence by 
Government and Rs. lOOI- per day as Halting allowance. 

S.No. 

•1. 
••2. 

3. 
4. 
5. 
6. 
7. 
8. 

• 

•• 

Table 1: Tenure of Haryana Vidhan Sabhu 

Vidhan Sabha 'Thnure 
From 'lb 

Firat 1.11.1966 28.2.1967 
Second 1.3.1967 21.11.1967 
Third 21.5.1968 21.1.1972 
Fourth 14.3.1972 30.4.1977 
Fifth 21.6.1977 19.4.1982 
Sixth 23.5.1982 23.6.1987 
Seventh 9.7.1987 6.4.1991 
Eighth 9.7.1991 'lb date 

The period of five years of'first Haryana Vidhan Sabha referred t.o in clause 
(1) of Article 172 of the Constitution was deemed to have commenced on the 
dat.e on which it actually commenced in the cue of the Legislative Asaembly 
of Pultjab. by virtue of the provisions of Section 16 of the Punjab Re. 
Organiation kt. 1966. 

By virtue of the proclamation of the President of India under Article 356 of 
the Constituti~ the President•s Ru1e was impo11ed in the State and the 
Second Vidhan Sabha was diSBOlved on 21 November, 1967. 

Qualifications for Membership: The qualifications for membership of 
the State Legislature are as laid down under Article 173 of the 
Constitution and under Section 5 of the Representation of the People 
Act, 1951. 

Oath I Affirmation: Every member of the Legislative Assembly before 
taking his seat, makes and subscribes before the Governor, or some 
peraon appointed in that behalf by him, an oath or affirmation a<XOrd· 
ing to the form set out for the purpose in the Third Schedule oft ~le 
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Constitution. The swearing in of the members can take place outside 
the House if the Speaker is satisfied that the member is unable to 
attend the House. 

Salaries and Other F~ilities: There is no provision to pay any 
amount to the members of Haryana Vidban Sabha as salary. However, 
the following allowances are paid to them:-

(i) Compensatory allowance 
(ii) Constituency allowance 

(iii) 'Ielepbone allowance 

Ra. 500/- P.M. 
Ra. 2,000/- P.M. 
Rs. 1,500/- P.M. 

Besides, a member is also entitled to the following facilities: 

(a) Housing: The members are entitled to such residential accom-
modation on concessional rates at the place of sitting of the Assembly 
as may be prescribed. They are also entiUed to a House Building 
Advance of Ra. 2,50,000/- during their wiure. 

(b) Medical facilities: A member is entitled for himself and for 
such members of his family, as may be preecribed, to the same medical 
facilities as are, from time to time, adrniuible to a Clau I officer of 
Haryana. 

(c) Telephone facilit~,: Every member is provided with a 
telephone at the expensea of the State Government, at his option, 
either at hia permanent place of residence or at Chandigarh and an 
amount of Ra. 1,600'- P.M. ia also paid to him in lieu of 1ocal/tnmk 
calls. 'telephone connections have alao been provided in each room of 
the M. L.Aa' Hostel. 

(d) Stmographk & Typing facility: The Stenographic and typinf 
auiatance ia available to the membera m the Haryana Lecialative 
Auembly at the State - and District Headquartera. 

(e) R~,earch, Reftre~ and Library facilit~,: A Leplaton' 
Lil,rary with Reaean:h and Reference leMCe9 ii available for members. 

(0 Podal and Stationery faeUitw•: Stationery ia provided to mem· 
bera on conceuional ratea. 

(g) Catering .ro~: Cateriq eervicea are provided to memben 
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by the H06pitality Organisation in M.L.As' Hotel and in Vidhan 
Bhavan 

(h) Transport Facilities: Members are entitled to Motor Car Ad-
vance of Rs. 1,50,000/- for purchase of a car. In addition to it, every 
member, including the Chief Minister, a Minister, a Minister of State, 
a Deputy Minister, the Speaker, the Deputy Speaker, the Chief Par-
liamentary Secretary and a Parliamentary Secretary, is provided 
money value coupon books for two non-transferable first class passes 
which entitle him and his wife or any other person accompanying him 
to look after and assist him to travel by first class at any time by any 
railway in India, a distance not exceeding forty thousand kilometers 
under either or both the passes, during any financial year. The validity 
of these coupon books is for one year from 1st June to 31st May. 

A member making use of the State Car, allotted to him, for a private 
purpose, may get the distance travelled by him therein, adjusted 
against the limit of forty thousand kilometers. While making the 
adjustment, the first class railway fare payable to him for the journey 
shall be adjusted against the hire charges recoverable in respect ofit 
at the rates prescribed by the State Government. 

(i) Free Transit by Air: A Member, including the Chief Minister, a 
Minister, a Minister of State, a Deputy Minister, the Speaker, the 
Deputy Speaker, the Chief Parliamentary Secretary and a Parliamen-
tary Secretary is entitled to the facility of travel by Air within India 
with one companion and claim re-imbursment of the air fare against 
the surrender of rail coupon equal to the value of the air fare . 

(ii) Free Transit by Rood: A member including the Chief Minister, 
a Minister, a Minister of State, a Deputy Minister the Speaker, the 
Deputy Speaker, the Chief Parliamentary Secretary and a Parliamen-
tary Secretary is provided: 

(i) two free non-tr.ansferable passes which shall entitle him and his 
wife or any other person acoompanying him to travel at any time 
by any public service vehicle of Haryana State Transport Un-
dertaking, including deluxe coach; and 

(ii) one free non-transferable pass which shall entitle him to travel 
at any time within the State ofHaryana or the Union 'Thrrit.ory 
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of Delhi or the Union Tenitory of Chandigarh by any public 
service vehicle of the Pepau Road Transport Corporation: 

Provided that if the journey is performed by him by an aircondi-
tioned vehicle he shall pay the difference between the fare of such 
vehicle and that of a deluxe vehicle. 

These passes are valid for the term of his office and he shall 
surrender those passes to the Secretary of the ~sembly on expiration 
of such term. 

Resignation: As soon as the Speaker receives an intimation in writ-
ing from a member under his hand resigning his seat in the Assembly, 
the Speaker verifies whether the resignation is voluntary and 
genuine. When he finds that the resignation is genuine and voluntary, 
he informs the House that the said member bas resigned his seat in 
the Assembly. 

Absence from House: If a member of the Haryana Legislative As-
sembly finds at any time that he would be unable to attend the sittings 
of the Assembly for a period of sixty consecutive days as com puled in 
the manner provided in Article 190(4) of the Constitution, he shall 
apply under rule 59(1) of the Rules of Procedure and Conduct of 
Businesa in the Haryana Legislative Assembly for permission of the 
Assembly. He may either move a motion himself or authorise another 
member to do ao on his behalf or may apply in writing to the Speaker. 
stating the reason for hia absence and eeeking permiaaion of the 
Assembly. 

Committee on Abaence of Member,: There ia no Committee on Ab-
sence of Members of the Haryana Lecislative Auembly. Moreover. no 
aeat in the Haryana Legislative Assembly has been declared vacant 
on account of Ahaence of Members from the House so far. 

Expulaion o(M~mbers: Though there is no provision in the Assembly 
Rules regarding the expulsion of members from the Houae. yet if a 
member ia found having been guilty of a grave contempt and breach 
of privilege of t.he Houae, ita members and the Speaker, then that 
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matter is referred to the Privileges Committee on a motion moved by 
the Parliamentary Affairs Minister for giving a report in the matter 
for taking further necessary action by the House. A member may be 
suspended from the service of the House on the ground of gross 
disorder, misconduct and irresponsible behaviour by moving a motion 
in the House. 

SESSIONS AND srrt'INGS 

Issue of Summons: The power to summon the Haryana Vidhan Sabha 
is vested in the Governor under Article 174(1) of the Constitution. He 
exercises this power on the recommendation of the Chief Minister or 
the Cabinet. The Secretary, immediately on receiving the order of the 
Governor through the Government under Article 17 4( 1) summoning 
the Haryana Vidhan Sabha, issues summons to members intimating 
the place, date and time of the Session. This is usually done on the 
same day. The order of the Governor summoning the House is also 
notified in the Extraordinary Gazette of the State Government. If any 
member of the ~gislative Assembly is under detention, summons is 
issued to him through the proper authority. Alongwith the summons, 
the notification which is to be published in the Extraordinary Gazette 
and the information regarding the Address of the Governor in connec-
tion with the date and time are also issued to members. 

Prorogation of the Legislative Assembly: After the House is ad-
journed sine-die, the orders of the Governor under Article 174(2)(a) 
proroguing the House are received through the Chief Secretary to the 
Government of Haryana. The orders of the Governor are notified in 
the Government Gazette and the members and others concerned are 
also informed. 

Dissolution of the Legislative Assembly: The Governor of Haryana, 
on the recommendations of the Chief Minister or the Cabinet, sends 
an order to the Assembly Secretariat regarding the dissolution of the 
Assembly under sub-clause (b) of clause (2) of Article 174 of the 
Constitution. The Secretary sends the same to the press on the same 
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day for its publication in the Government's Extraordinary Guette for 
the information of the public at large and it ia a1ao sent to all the 
members of the Haryana Vidhan Sabha and other quarten concerned. 
Enwrgent &asiona: There ia a provision in the Rules·-of Procedunt 
and Conduct of Business for holding Emergent and Secret waiona. 
So far, three emergent Sessions of Haryana Vidban Sabha have been 
held in August 1975, July 1977 and June 1986. There has been no 
occasion where a Secret Session has been called or held. 

Short Notice &aions: The proviso to rule 3 of the Rules of Procedure 
and Conduct of Business in the Haryana 1.egialative Assembly reads 
as under:-

-J>rovided that when a Seasion is called at shorter notice or 
emergently, summons may not be issued to each member aeparate· 
ly but they may be informed by telegram." 

In view of the above provision. when a Session ia called at shorter 
notice, then a telegram stating the date, time and place of the Session 
is issued to each member of the Assembly. The remaining procedure 
of the shorter notice Session is the same like that of an ordinary 
Session. 

Tai>le 2 shows the number of sessions held by the aucmaaive Vidbao 
Sabhu 

Table 2: Number of Se18iou held by Lepaladve 
Aa1embly llince Independence 

S.N. Name ~the Houae Period NumbeTf:I 
S.aion• held 

1. lat VicDlan Sabha 1.11.1966 to 28.2.1967 On. 
2~ 2nd Vidhan Sabha 1.3.1967 to 21.11.1961 0.. 
3. 3rd Vidhan Sabha 21.3.1968 to 21.1 .1972 Ei,ht 
4. 4th Vidhan Sabha 14.3.1972 to 30.4.1971 Sisteen 
5. 5th Vidhan Sabha 21 .6.1977 to 19.4.1982 ThmNn 
6. 6th Vidhan Sabha 23.5.1982 to 23.6 .1987 Twelw 
7. 7th Vidhan Sabha 9.7.1987 to 6.4.1991 Eleven 
8. 8th Vidhan Sabha 9 .7.1991 to dat. Four 
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BUSINESS OF THE HOUSE 

Order of Buainess: The order of various kinds of Business which are 
listed in the list of Business for a day follows as under:-

(i) Swearing in of Members, if any; 
(ii) Obituary reference; 

(ill) Question Hour unless the list of questions is exhausted earlier. 
The Speaker may however, dispense with the Question Hour if 
be feels that the nature of other business fixed for the day 
justifies it; 

(iv) Matters relating to privileges, if any; 
(v) Acijournment motions, if any; 

(vi) Calling Attention Notices, if any; and 
( vii) Business as entered in the list of Business determined by Rules. 

BusineBB Advisory Committee: In allocating time to various Govern-
ment legislative and other business of the Government, the Business 
Advisory Committee plays an important rule. It meets from time to 
time durinc Sessions and recommends to the House the allocation of 
priorities and time for all items ofbusiness pending before the House. 
At the commencement of the Asaembly, after each general election or 
from time to time, as the case may be. the Speaker nominates the 
Business Advisory Committee consisting of six members. The Speaker 
is the ex-officio Chairman of the Committee. In case, he is unable to 
preside over a sitting he nominates a Chairman for that sitting. The 
Committee holds office until a new Committee is nominated. 

List of Business: AB per rule 82 of Rules of Procedure and Conduct of 
Business, List of Business for the day is prepared by the Secretary, 
and a copy thereofis made available for the use of every member. Save 
as otherwise provided in these rules, no business requiring notice 
shall be set down for a day earlier than the day after that on which 
the period of the notice necessary for that class of business expires, 
unless the Speaker waives this requirement. Unless the Speaker 
otherwise directs, (according to direction dated 4.4.1973) not more 
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than four resolutions securing first four position& in the Ballot, in 
addition to any resolution which is outstanding under rule 31, ahall 
be set down in the list of business for any day allotted for the disposal 
of private Members' Reaolutions. No business not included in the List 
of Business for the day is transacted at any meeting without the 
previous permission of the Speaker. 

Private Members' BusineBS: The procedure for conducting the Private 
Members' Busineea and the Government Busineaa is almost the same. 
No special procedure is applicable for the private members' buaineu. 

Ruin of Debo.le: When a member rises to speak, his name is called 
by the Speaker. If more than one member rise at the same time, the 
member whose name is called, is entitled tD speak. Besides, the 
Speaker takes due notice of the requests received in this regard from 
Group/Party leaders etc. and also the numerical at.renet,h of the 
group/party to which the intending speaker belongs. Membera speak 
from their aeata. Members, other than a Minister, cannot read their 
speechea but may refresh their memory by reference to not.ea. Nor-
mally, intermptiona are not allowed. However, the Speaker may allow 
an interruption where be thinks that it is relevant and neceaaary for 
eliciting any further information/clarification on the point under 
discuuion. The Speaker can, if he thinks it fit under the Rulea, 
prescribe time limit for speechea keeping in view the nature of the 
business before the House. A member, who has moved a motion, can 
speak again by way of reply. In cue the motion baa been moved by a 
private member, the minister concerned can, with the permiuion of 
the Speaker, speak ( whether he has previously spoken in the debate 
or not) after the mover has replied. However, the Rule doea not give 
ar,;y ngbt of reply to the mover of an amendment to a Bill or a 
Resolution eza?pt with the permiuion of the Speaker. 

\bting procedure: There are three methods of votin1 in Haryana 
Legislative Assembly* These are: 

(i) Voice Vote 
C ii) Standing and 
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(iii) Division in U>bbies. 

Proceedings: The title of the Debates is printed in Hindi and it 
contains the details of the Volume and No. of the Debates, date of the 
Debates and headings of the subjects discussed on that day. Uncor-
rected speeches are sent to the members for conections normally 
within 48 hours aft.er the adjournment of the sitting of the House. No 
time is prescribed for editing and printing of the Debates. The Debates 
of the Haryana Vidhan Sabha are printed by the Controller of Printing 
and Stationery, Haryana, and as soon as printed copies are received, 
these are supplied to the members. Proceedings of the Assembly are 
printed in Hindi and English languages i.e., in the language in which 
a member speaks. In case a member speaks in Punjabi language, his 
speech is printed in Devanagri script. There is no provision for 
simultaneous interpretation. 

Presiding Officers 

Till the election to the office of Speaker is hel~ one of the members is 
appointed by the Governor to perform the duties of the office of the 
Speaker as required by clause ( 1) of Article 180 of the Constitution. 
He is called Speaker pro tem. The practice has been that as soon as a 
member is appointed as Speaker pro tem, he makes and subscribes 
oath or affirmation in the prescribed form before the Governor under 
Article 188 of the Constitution of India and signs the Roll of Members 
of the Assembly. The Speaker pro tem is the person before whom every 
member of the Haryana Legislative Assembly, before taking his/her 
seat, makes and subscribes an oath or affirmation according to the 
form set out for the purpose in the third Schedule to the Constitution. 
No salary and allowances is paid to him as pro tem Speaker. However, 
he is paid salary and allowances as a Member of the Assembly for that 
day. 

For the election of the Speaker, any member may propose another 
member then present in the Assembly and move that such member 
do take the chair of the Assembly as Speaker. If the motion is seconded 
and no other member is proposed, the peraon presiding shall without 



300 THE UNION AND STATE LIOISLATUUS IN INDIA 

putting the question declare that member as elected and call him to 
take the chair. If the names of other members are proposed and 
secon~ the questions are put one by one in the order in which the 
motions have been moved, and determined. if necessary. by division. 
If any motion is carried, the peraon presiding, without putting later 
motions, declarea elected the member proposed in the motion which 
has been carried and calls the member to take the Chair. 

For the purpose of the election of a Deputy Speaker, the Speaker 
fixes a date 
( i) in the case of an election to the office, following a general election 

not later than seven days from the date of'the Speaker's election; 
and 

(ii) in the case of an election at any other time when a vacancy 
occurs, not later than seven days from the date of the first 
meeting of the Asaembly after the occurence of the vacancy. 

The procedure for the election of the Deputy Speaker ia the ume 
as that in respect of the election of the Speaker except that the 
Speaker, or in his absence, such peraon aa may be determined by the 
Rules of Procedure of the Asaembly, presides when the election ia held. 

The Speaker holds office from the date cA hia election till immedi-
ately before the first meetm, or the 1.egialative Aaaembly after the 
dissolution of the one to which be was elected. The Speaker vacates 
his office, if he ceaaea to be a member of the Aaaembly. Like an:, other 
member, he alaoceaw to be a member of the Auembly u IOOD aa any 
of the continpndee provided in Articlee 190 and 191 ariae. On the 
ctisaolution of the Auembly, altbou,b both the Speaker and Deputy 
Speaker ceue to be memben of the Houae, on)y the Deputy Speaker 
vacatea hia office. The position and atatua of the Speaker m the 
Haryana 1.egialative Alaembly under the warrant m p1emdence 
comea after the Chief Justice of the Hip Court. They tqOy t.be atatua 
of a Cabinet Miniater and Miniater of State m the Haryana Govern-
ment reapect;ively. 

The Speaker and Deputy Speaker 819 entitled to a manthly ulary 
of Ra. 3,oro'· and a Constituency a11onnce ol Ra. 2_000,. per month 
and a Sumptuary allowance of Ra. sen'- per month. 
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Besides, this, they are entitled to a furnished residence at the 
Headquarters without payment of rent throughout their tenure of 
office and no charge falls on them personally in respect of the main-
tenance of such residences. 

As per provisions in the Constitution, the Speaker is the head of 
the Legislature Secretariat. The powers and functions of the Hon1lle 
Speaker as Administrative Head of the Secretariat are given in the 
Haryana Vidhan Sabha Secretary Service Rules, 1981. 

The Speaker may, at any time, resign his office by writing under his 
hand to the Deputy Speaker, even though the office of the Deputy 
SpeakermightbevacanL 

The names and tenure of Speakers and Deputy Speakers of the 
Haryana Vidhan Sabha since its inception are given in Tables 3 and 
4 respectively. 

Table 3: Statement showing the 
names and tenure of aucce88ive Speakers 

Name 

Smt. Shanno Devi 

Rao Binndar Si,wlt 
Ch. Sri Chand 
Ch. Manphool Sin,h 
Bri1. Ran Sinp 
Sh. Bananri n-Gupta 

Ch. Sarup 8inch 
Bri1. Ran Sinp 
Col. Rao Ram Siftlh 
Sudar 1ua Sinp 
Shri HA Chatha 
Sh. lahwar Sinp 

'Ienure 
From 

6.12.1966 
17.3.1967 

30.3.1967 
20.7.1967 

15.7.1968 

3.4.1972 

16.11.1973 
4.7.1977 

15.5.1978 
24.6.1982 

9.7.1987 
9.7.1991 

To 

17.3.1967 

23.3.1967 
19.7.1967 
21.11.1967 

3.4.1972 

15.11.1973 
4.7.1977 
8.5.1978 

24.6.1982 
9.7.1987 
9.7.1991 
'lb date 
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Table 4: Statement ahowiq die namea 
and tenure of 11UCCe111ive Deputy 8peaken 

Name 

Smt. Shanno Devi 
Shri Multan Singh 
Shri Manphool Sin,h 
Smt. Lekhvati Jain 
Smt. Lekhvati Jain 
Sh. Vijay Pal Sin,h 
Shri. Ved Pal Singh 
Sh. Kulbir Sin,h Malik 
Sh. Vuu Dev Sharma 
Sh. Sumer Chand Bhatt 

T.nun 
From 

1.11.1966 
6.12.1966 
17.3.1967 
22.7.1968 
5.4.1972 
6.7.1977 
26.6.1982 
9.7.1987 
5.4.1991 
9.7.1991 

PROCESS OP LBGISLA.TION 

'lb 

5.12.1966 
28.2.1967 
21.11.1967 
21.1.1972 
30.4.1977 
19.4.1982 
23.6.1987 
14.11.1990 
23.4.1991 
'lb date 

The Parliament and the State Legialaturea give birth to the laws. 
Law can be termed 81 mature •taae of a Bill which ia pu1ed by a 

duly conatituted Jesialature in the prwribed manner and auented to 
by the head of the State later OD which becom• bmdinr OD "91')' 
citizen to obey il The following are the salient features of a Bill: 

(i) 'fitle of the Bill 
(ii) Preamble oftbe Bill 
(iii) Eoactior Formula 
(iv) Short title 
( v) Extent claue 

( vi) Commencement clauae 
( vii) Definition daue 
(Yili) Duration claue 

(ix) Declarator, clauae 
(x) Rule m•kior clauae 



(xi) Repeal and Savings clause 
(xii) Schedules. 
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The Bill which is introduced by a Minister is known as a Govern-
ment Bill and the Bill introduced by a private member is known as a 
Private Member's Bill. The requirementa for both the cases are almost 
the same. However, in the case of Private Member's Bill, the relative 
precedence among them is determined by a ballot, the procedure for 
which is set out in Schedule I of the Rules of Procedure and Conduct 
of Business in the Haryana ~gislative Assembly. 

In all cases fifteen days' notice has to be given of the intention to 
move for leave to introduce a Bill and every such notice has t.o be 
accompanied by four copies of the text of the Bill together with a full 
statement of Objects and Reasons of the B~ duly signed by the 
member giving such notice in English and Hindi. The Speaker may, 
for sufficient reasons, allow the motion for leave to introduce a Bill at 
a shorter notice than fifteen days. After leave is granted by the House, 
the Bill is introduced and published in the official Gazette. The 
Speaker may admit the notice of the Bill for introduction of the same 
without crossing the stage of leave to introduce. ln such cases, the Bill 
is pre-published in the Gazette for the introduction. 

In the case of a Bill which under the Constitution cannot be 
introduced or considered without the previous sanction of the Presi-
dent or the recommendation of the Governor, the member has to annex 
the recommendation of the Governor/President with the notice of the 
Bill. 

A Bill involving expenditure is required to be accompanied by a 
financial memorandum. A Bill involving proposals for the delegation 
of legislative powers is required to be accompanied by a memorandum 
explaining such proposals and drawing attention to their scope and 
stating also whether they are of normal or exceptional character. 

Legislalive process: The different stages of the legislative process are: 

(a) First Reading: A Private Member or a Minister is ordinarily 
required to ask for leave of the House to introduce the Bill. If leave is 
granted, the Bill is introduced and published in the official Gazette. 
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However, with the permission o( the Speaker, a Bill can be straight 
away introduced without asking the IAave of the House. But such Bill 
is pre-published in the Gazette. When a Bill ia introduced, it brinp 
an end to the first atap of the Bill. 

(b) Second Reading: The second reading of ia the Bill the con-
sideration stage of a Bill. It atarta with the 1eneral diacuaaion on the 
principles underlying the Bill. At this stage, it is open to the House 
either to refer a Bill to a Select Committee of the House or to circulate 
it for the purpoee of eliciting opinion thereon or straightaway taking 
it into consideration. Afterwards, the Bill is considered clause by 
clause. Di8CU88ion takes place on each clause and amendments, if any. 
When all the clauaes, the Schedules, the enacting formula and short-
title of the Bill and the amendments have been put to vote and 
disposed of, the eecond reading ia deemed to be over. 

(c) Third Reading: After the second reading is over, the Member-
in-charge of the Bill can move a motion for the Third Reading by 
moving a motion that the Bill, or the Bill u amen~ as the case may 
be, be passed. 

Amendment to Bill.a: Notice of a proposed amendment has to be given 
two clear days before the day on which the consideration of the clause 
to which the amendment is proposed, commences. However, the 
Speaker may allow the amendment to be moved at any time at the 
consideration stage of the Bill. The Speaker may allow verbal amend-
ments at the time of consideration of Bill clause by clause. He may 
postpone the consideration of a clause to give reasonable time for the 
proper drafting of an amendment. A member signing the report of the 
Select Committee on a Bill without a minute of dissent, cannot move 
an amendment to the Bill when it is under consideration in the 
Assembly. Copies of the Notice of amendment are made available for 
the use of members. 

When a Bill is paued by the Assembly, the Secretary sends the Bill 
as passed, signed by the Speaker through Law Department, for 
submission to the Governor for his assent. If the Governor returns the 
Bill for reronsideration by the Assembly, then it is put before the 
Assembly by the Speaker and i1 discussed and voted upon in the same 
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manner aa in the cue of amendments to a Bill. If the Bill relates to a 
matter which falla in the Concurrent List, the Governor reserves it 
for the conaideration of the President for his auent. The Governor 
may either aaaent to the Bill, withhold his asaent, or return the Bill, 
if it ia not a Money Bill, with a message for reconsideration. 

If the subject matter of the Bill is related to any matter failing in 
the Seventh Schedule i.e. Concurrent List (list Ill) the Governor has 
to reserve the Bill for the consideration of the President for his assent. 
It ia relevant here to give latest instances of withholding the assent 
by the President which occurred in the year 1982 on the consideration 
of the Pepeu 'Th~cy and Agricultural Land (Haryana Amendment) 
Bill, 1982 and the Punjab Security of Land Tenure (Haryana Amend-
ment) Bill, 1982. The President returned the above Bills with a 
meaaage recommending some amendments ~herein. Consequently, 
the concerned Minister brought afresh the two aforementioned Bills 
in the year 1984 in the light of the recommendations of the President 
which were later on assented to by the President. 

The procedure of Bills affecting the area:, boundary or name of a 
State referred to State Legislature under Article 3 of the Constitution 
is the same as is for other Billa in wk Sabha. 

LEGISLATIVE PRIVILEGES 

The powers, privileges and immunities of the House and its members 
and Committees have been broadly laid down in article 194 of the 
Constitution and in the Practice and Procedure of Parliament by M.N. 
Kaul and S.L. Shakdher which is followed in the Vidhan Sabha also. 
A member may, with the consent of the Speaker, raise a question 
involving a breach of privilege either of a member or of the House or 
of a Committee thereof. The Speaker, if he gives consent and holds 
that the matter proposed to be discussed is in order, after the questions 
and before the List of Business is entered upon, calls the member 
concerned, who rises in his place and while asking for leave to raise 
the queation of privilege, makes a short statement relevant thereto. 
Provided that where the Speaker has refused his consent or is of the 
opinion that the matter proposed to be discussed is not in order, he 
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may, ifhe thinks it necessary, read the notice of question of privilege 
and state that he refuses consent or holds that the notice of question 
of privilege ia not in order. If object.ion to leave being granted ia taken, 
the Speaker requests those membera, who are in favour of leave being 
granted to rise in their places and if not leu than fifteen members rise 
accordingly, the Speaker intimates that leave ia granted. If lea than 
fifteen members riae, the Speaker informs the member that he has 
not the leave of the House. The Speaker may, ifhe is satisfied about 
the urgency of the matter, allow a question of privilege to be raised at 
any time during the coune of a sitting. Such question ia raised at the 
earliest opportunity and does not ordinarily require notice. 

PROCEDURAL DEVIC~ TO RAISE Mkrl'ERS OF 
PUBLIC IMPORTANCE 

Queations: There are mainly two types of questions (i) Starred 
and (ii) Unstarred. By a Starred queation, the member desires an 
oral reply on the floor of the Houae, with the idea to get an opportunity 
to follow up the Minister's anawera and elicit further information by 
way of supplementary questions. These are distinguished by an 
asterisk. Unstarred queationa are not orally asked in the House, but 
their answer is laid on the table of the House and the member putting 
such a question is given a copy of the amwer. 

The Question Hour: Under the existing Rules of the Haryana Legis· 
lative Assembly, a question may be admi&Sible, after satisfying certain 
conditions. The existing regulations concerning questions may be 
analysed under three major groups applying alike to all types of 
questions, namely, Starred, Unatarred. Short Notice and Supp)emen· 
tary Questions. 

'Short Notice Questions' which can be asked by giving a notice 
shorter than the specified period needed in case of Starred and 
Unstarred Questions i.e. a member may ask a question at short notice 
subject t.o the approval of the Speaker and the consent of the Minister 
concerned. Such questions are also governed by the Rules relating to 
the admissibility of questions. According to practice, a Short Notice 
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Question ia asked by the member in whose name it stands. He has to 
read out the tut or the question. Short Notice Questions are asked at 
the end of the Question Hour. 

Ha/f-an·Hour Diacuaion: Half-an-hour diacussion may take place 
with the consent or the Speaker in relation to a matter or sufficient 
public importance which has been the aubject of a recent question, 
oral or written, and the answer to which needs further elucidation on 
a matter or fact. 

Motion of No-Confi,tunce: Under the Constitutional provisions and 
Auembly Rules, a motion expressing want of confidence in, or disap-
proving the policy of the Ministry as a whole, may be made, subject to 
the following restrictions, namely: 

a) Leave to make the motion must be asked for after questions and 
before the buaineaa on the list for the day is entered upon; 

b) the member asking for leave just before the commencement of 
the sitting or the day, must leave with the Secretary a written 
noti.c:e of the motion which he propoees to make. 

If in the opinion of the Speaker, the motion is in order, he reads it 
to the House and asks those in favour of leave being granted to rise 
in their places and if not less than 18 members do so, he intimates 
that leave is granted. In the event of leave being granted, discussion 
takes place on the day appointed by him for the purpose, but such day 
must be within a period or ten days from the day on which the leave 
is granted. 

Adjournment Motions: An adjournment motion is a motion in-
tended to secure a discussion on a definite matter of urgent public 
importance of recent occurrence by interrupting the normal busi-
ness of the House. This requires the consent of the Speaker. If the 
motion is in order, discussion ordinarily takes place for two hours 
after the hour of interruption, or earlier if the business for the day 
is finished earlier. Notice for an adjournment motion has to be 
accompanied by a brief explanatory memorandum explaining the 
motion. Such notice has to be given to the Secretary and copies of 
the notice have to be handed over to the Speaker, the Minister 
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concerned orChiefParliamentary Secretary. 

No Day-lit Nam«l Motiona: If the Speaker admita notice of a 
motion and no date is fixed for ita diacuaaion, it ia aalled a 'No-Day-Yet 
Named Motion', and a copy of the admitted motion ia forwarded to the 
Minister concerned. But in the Rules ex Procedure and Conduct of 
Business in the Haryana Legislative Assembly, there is no such Rule 
regarding 'No-Day-Yet Named Motion'. However, Rule 84 somewhat 
covers such motion and reads thus: 

·A motion that the policy or situation of statement or any other 
matter be taken into consideration shall not be put to the vote of 
the Assembly, but the Auemb)y shall proceed to diacuaa such 
matter immediately after the mover ha, concluded hia speech and 
no further question shall be put at the conclusion ~ the debate at 
the appointed hour unleaa a member moves a aubltantive motion 
in appropriate term, to be approved by the Speaker and on 1uch 
motion, the vote ~ the Assembly shall be taken.• 

It is by convention that while admitting such motions under Rule 
84, the Speaker does not signify any particular date for the di8CU88ion 
of the same, but such motions are diacuaeed on the last day of the 
Session in Government time allotted taking the aenae of the House. 
For allotting specific date and time, the matter is placed before the 
Business Advisory Committee which includea such motions in its 
Report for the adoption oft.he same by the How,e. Admitted notices of 
such motions are discuaaed one by one according to the time of their 
receipt. Copies of the motion are made available tD memben well 
before time. Notices of similar nature are clubbed with first notice and 
discussion thereon takes place simultaneously. 

Short Duration Diacuuio,a: There ia no such provision in the Rules 
of Procedure and Conduct of Busineas in the Haryana Legislative 
Assembly which deals with Short Duration Diacuuion. 

Calling Altention Notices: A member may, with the previoua permis· 
aion of the Speaker, call the attention of a Minister to any matter of 
urgent public importance and the Miniat.er may make a brief state· 
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ment at a later hour or date. There shall be no debate on such 
statement at the time it is made. Not more than one such matter shall 
be raised at the same sitting. In the event or more than one matter 
being presented for the same day, priority shall be given to the matter 
which, in the opinion of the Speaker, is more urgent and important. 
The proposed matter shall be raised after the question hour and before 
the list of Business is entered upon and at no other time during the 
sitting of the House. 

The Speaker may permit the Member(s) who has/have given the 
notice of Calling Attention to ask two questions to seek further 
clarification on the statement made by the Minister. 

Private Members' Resolution: A member who wishes to move a mo-
tion, can give in the case of a substantive motion, at least seven clear 
day's notice in writing of his intention to the Secretary, provided that 
the Speaker may in bis discretion, allow a motion or amendment to 
be moved at a shorter notice or without notice. In this connection, it 
is relevant to state here that such motion or amendment may be 
moved only by the member giving notice. If it is not moved by the 
concerned member. it is deemed to have been withdrawn. The motion 
is circulated in ita original form to the members and is moved in the 
House in the same form. However, with the previous permission of the 
Speaker it can be moved in an altered form. Repetitions of motions 
raising substantially identical questions in the same session are 
always avoided. The concerned member who makes the motion may 
withdraw the same by leave of the Assembly and the Speaker restricts 
discussion on a request for leave to withdraw a motion. 

Governor', Addraa: Under Article 176(1) of the Constitution. the 
Governor ia required to address members of the Legislative Assembly 
at the Mmmencement of the first Session after each general election 
aa well aa at the commencement of the first Session of each year. In 
hia addreu be informs the Legislature of the causes of its summons. 
After the Governor', Address, the Speaker reports the fact to the 
Aaaembly by laying a copy of such address before the Assembly. The 
Speaker, under Rule 19 of the Aaaembly Rules, in consultation with 
the Leader mtbe Aa1embly, allota time for the discussion of matters 
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referred to in the Governor's Address. On such day or days or a part 
of any day, the Assembly is at liberty to discuss matters referred to in 
such address on a Motion of Thanks moved by a member which ia 
seconded by another member. Amendment may be moved to such 
Motion of Thanks in such form as may be considered appropriate by 
the Speaker. Under Rule 23 of the Assembly Rules, the Chief Minister 
or any other Minister. whether he has previously taken part in the 
discussion or not, on behalf of the Government. has a general right of 
explaining the position of the Govemme.nt at the end of the di8CU88ion 
and the Speaker may enquire how much time is required for the 
speech so that he may fix the hour by which the discussion ia to be 
concluded. Under Rule 24 of the Assembly Rules, the Speaker may, if 
he thinks fit, prescribe a time limit for speeches after taking the aenae 
of the Assembly. 

P~titiona: Petitiona relating to a Bill which has been published or 
which has been introduced may be presented or aubmitted in accord-
ance with the Assembly Rules. Any such petition may be presented by 
a member or be forwarded to the Secl'etary, in which later cue, the 
fact shall be reported by him to the Assembly and no debate shall be 
permitted on the making of such report. A Committee on Petitions is 
constituted at the commencement of each aeuion of the Assembly. It 
conaiata of the Deputy Speaker, who ia the Chairman and four mem-
ben oomioated by the Speaker out of whom one will be a member of 
the panel of Chairman. In the abaence of the Deputy Speaker, a 
member £ram t.be panel m Chairman will preside and in the abeence 
oCboth, the Committee will elect. ita Chairman. 

BUDGET IN LEGISLA11.JRE 

TM Budin: The Budpt ia prwntecl by the State Finance Mi.mater. 
The detaila ol Budpt documenta which ana pnaented to the Houae 
are aa under: 

(i) Haryana Budcet at a Gl•nm. 
(ii) New Expenditure for the ,ear. (Vol. I) 
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(iii) Explanatory Memorandum on the Budget. 
(iv) Budget (Year . .. ) Detailed Estimates of Revenue and Receipts. 
(v) Detailed (Budget) Estimates of Plan Schemes for the year .. . . 

(as laid before Vidhan Sabha) 
(vi) Budget (year ... ) Vol. II. 

Demands for Grants with detailed estimates of expenditure. 

The Annual Financial Statement or the Statement of the Estimated 
Rereipts and Expenditure of the Government of the State in respect 
of every financial year (hereinafter referred to as "the Budget") is 
presented to the Assembly on such day as the Governor may appoint. 
Under the Rules, the Budget is dealt with by the Assembly in two 
stages, namely:-

( i) a general discussion, and 
(ii) the voting of demands for grants. 

On a day or days to be appointed by the Speaker in consultation 
with the Leader m the House subsequent to the day on which the 
Budget is preaen~ and for such time as the Speaker in consultation 
with the Leader of the House may allot for this purpose, the Assembly 
is at liberty to discuss the Budget as a whole or any question of 
principle involved therein but no motion is moved at this stage nor is 
the Budget submitted to the vote of the Assembly. The Finanre 
Minister has a general right of reply at the end of the discussion. 11le 
Speaker may, if he thinks fit, prescribe a time-limit for speeches. 

Demand., for Grants: The demands for granta are arranged in such 
order as the Lader of the House may intimate. Of the days allotted, 
not more than t.wo days are taken up by the Assembly for discussion 
of any one demand~ As soon as the maximum limit of time for 
discussion is reached, the Speaker forthwith puts every question 
necessary to dispoee of the demand under discussion. On a day, 
allotted for the voting of demands for granta, no other business ia 
taken up before the normal hour of interruption of business except 
with the conaent of the Speaker, provided that nothing in this rule ia 
deemed to prohibit the aakina and 8D8Wering m questions during the 
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time allowed. On the last day or the days so allotted, the Speaker, 
one-and-a-half hours before the normal hoW"B of interruption of busi-
ness, forthwith puts evety question necessary to dispose of the 
demand under consideration, and shall then forthwith put one by one 
all the outstanding demands for grants. During the discussion on the 
demands for grants, motions can be moved to reduce the amount of 
demand. Such a motion is called a cut motion. 

The cut motions are cl8B8ified intD three categories: 

(i) Disapproval of policy out; 
(ii) Economy cut; and 
(iii) 'lbken cul 

LEGISLATURE COMM11TEES 

When the State of Haryana was created on 1st November, 1966. the 
Rules of Procedure of the Punjab Legislative Aaaembly were adopted 
for the Haryana Legislature. Important. Committee& like. Public Ac-
oounts Committee, Estimates Committee etc. were constituted to have 
an adequate legialative surveillance of administration. Later on, the 
Committee on the Welfare of the Scheduled Castes and Scheduled 
Tribes and Committee on Public Undertakings were constituted in 
1973 and 1978, respectively. At present, there are twelve permanent 
Committees of the Vidhan Sabha 88 given below: 

1. Public Account.a Committee. 
2. Estimates Committee. 
3. Committee on Public Undertakinp. 
4. Committee on the Welfare of Scheduled Cutes and Scheduled 

Tribes. 
5. Committee of Privileges. 
6. Committee on Subordinate Lqialation. 
7. C'Amrnittee on Government Auuraneea. 
8. Library C«nrnittee. 
9. Rules Committee. 

' 
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10. House Committee. 
11. Committee on Petitions. 
12. Business Advisory Committee. 

There are no other Committees such as Ad hoc Committees, Joint 
Committees etc. 

The members of the Public Accounts Committee, Estimates Com-
mittee, Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes and Committee on Public Undertakings are elected by mem-
bers of the House according to the principle of proportional repre-
sentation by means of single transferable vote. The term of office of 
members of the Committees is one year. The members of the remain-
ing eight Committees are nominated by the Speaker. The Chairmen 
of the Committees are appointed by the Speaker. However, if the 
Deputy SpN1ker is a member of any Committee, he/she is appointed 
as the Chairman of that Committee. In the case of Business Advisory 
Committee, the Speaker is the ex-officio Chairman of that Committee. 

While there is no bar to discuss the Reports of the Committees in 
the House, by convention the Reports of the Committees are not 
discusaed. There is only one instance when the Report of the Public 
Accounts Committee was di8cuased in the House in the year 197 4. The 
Standing Committees of the Assembly generally present their reports 
to the Houae or to t.be Speaker, aa the case may be, from time to time. 

New Committtt of Privwgn: Under Rule 267 (I), at the commence-
ment of the Assembly, or from time to time as the case may be, the 
Speaker nominatea a Committee of Privileges consisting of not more 
than ten members. The Committee nominated under sub-rule (I) 
bolds office until a new Committee is nominated. The Committee 
examines every question referred to it and determines with reference 
to the facta ex each cue whether a breach of privilege is involved and 
if ao, the nature of the breach, the circumstances leading to it and 
make auch recommendations aa it may deem fit. 

SERVICING OP LEGISLAnJRE 

The Speaker ia the Head m the Legialature Secretariat which func-
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tions under his overall control and direction. The Secretary is the 
'Head of the Department of the Assembly Secretariat' and the Chief 
Secretary is the Administrative Secretary of the Assembly 
Secretariat. 

The Secretary: The Secretary of the Assembly is appointed by the 
Government in consultation with the Speaker by direct recruitment, 
or by promotion or by transfer or by deputation keeping in view the 
qualifications and experience prescribed for the post of Secretary. The 
Secretary exercises the authority on the advice of the Governor and 
the directions given by the Speaker from time to time. The Secretary 
as Head of the Department of the Assembly Secretariat has the same 
financial powers as are vested in the Head of Department of Govern-
ment. He supervises all the functions of the Assembly Secretariat 
under the direct.ions of the Speaker. 

The following are the names of successive Secretaries of the Vidhan 
Sabha since 1 November 1966: 

1. Shri Raj Kumar Malhotra. 
2. Shri Raj Krishan. 
3. Shri G. L Batra. 
4. Sbri Sumit Kumar. 

T~ Secretariat: Haryana Vidban Sabha Secretariat came into being 
with effect from 1 November 1966 under Section 3 of the Punjab 
Reorganisation Act, 1966. The Vidban Sabha Secretariat ia headed by 
the Secretary. 

Tbe Secretariat at present functions throurh the following 
branches. 

1. Legislation Branch 
2. Question Branch 
3. Accounts Branch 
4. General Branch 
5. Members• Amenities Section in Hoetel 
6. Loans and Pension Branch 
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7. Watch and Ward Officer's Branch 
8. Publication Branch 
9. Committee Branch No. I 

10. Committee Branch No.II 
11. Committee Branch No.III 
12. Privileges and Public Accounts Commit~ Branch 
13. Translation Branch 
14. Establishment Branch 
15. Bill Branch 
16. Notice Office 
17. Library 
18. Research and Reference Cell. 

Library. Research. Ikference and Information Service!{: The Haryana 
Vidhan Sabha Library is located in the lounge of the Ground Floor 
just below the Vidhan Sabha Chamber of the Vidhan Bhawan. There 
is no separate independent building for Library. The lounge where the 
Library is situated is sufficiently large with the sue of 7CY x 65' 
approximately. There are 60,000 books in the Library. No microfilm-
ing, computerization and documentation facilities are available in the 
Library. 

The Library caters to the information needs of members. Press 
clippings on important subjects from various newspapers are main-
tained for record and reference. Information of special interest is 
disseminated especially on the points to be discussed during Sessions, 
Conferences and Seminars of the Presiding Officers of Legislative 
Bodies. Material whenever asked for, is also provided to Members for 
preparation of speeches. · 





HIMACHAL PRADESH 

ORIGIN AND GROWTH 

The history of Himachal Pradesh Legislature has seen many an ebb 
and flow. 25 January 1971, besides being of historical significance 
evokes a sense of nostal~ sweet and sour. For centuries, the area 
lying in the lap of the majestic Himalayas and the Shivaliks has 
remained cut off from the mainstream, and the Rajas and Ranas 
( ruling princes) doggedly held on to their thumb-size principalities 
under the suzerainty of the British Crown. The people in these 
'rajwadas' continued to suffer under the yoke of divine right theory 
and groan under the noU>rious repressive dictatorial regimes. For the 
subjects of Suket State, one of the 30 merging states which eventually 
came to form Himachal Pradesh, the D-Day came on 18 February 1948. 
Soon, one aft.er the other, the rest of the Shimla Hill and Punjab States 
signed the instruments of accession and this paved the way for the 
emergence of a new administration and a free people. 

The Legislature ofHimachal Pradesh has been unicameral from the 
very beginning. At no point of time was a political voice raised to have 
an Upper House. In 1951, the strength of membership in the Assembly 
was 36 which was subsequently increased to 63 in 1971 and at present 
it has a tot.al strength of 68 members for 68 constituencies in the State. 

In India, due constitution of the House is not a matter of privilege 
as it is in Britain. Specific provisions are enshrined in the Constitution 
for this purpose. That is the reason why the question whether a 
Legislature has been propely and validly constituted is open to judicial 
scrutiny. The first or possibly the only case of this nature relates to 
Himachal Pradesh Legislative Assembly. 

Himachal Pradesh and Bilaapur were two contiguous States of the 
part 'C' category under the Constitution. In 1951, an Act known as the 

- State Legislature Building. Himachal Pradesh. 
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·Part C States Act' was passed by Parliament which provided for a 
Legislative Assembly in come of the Part 'C' States, including 
Himachal Pradesh (of 36 members) but excluding B~aapur. The 
powers, privileges and immunities of these Assemblies were defined 
by the same Act as to be thoee of the Lok Sabha. In the General Election 
of 1952, members were elected to the Himachal Pradesh Assembly. 
While this Assembly was functioning, a Bill- known as *the Himachal 
Pradesh Abolition of Big Landed Estates and Land Reforms Bili- was 
introduced in 1953. It was pending before the said Assembly when an 
Act was passed by Parliament known as -rhe Himachal Pradesh and 
Bilaspur (New state) Act (Act No.32 of 1954)''. effective from 1 July 
1954 providing for a House of forty-two members ( five for Bilaspur 
territories) for the new State comprising Himacbal Pradesh and 
Bilaspur. In the meantime, on 7 May, 1954 the Lt.· Governor of 
1-limachal Pradesh had summoned the second session ( the first seaaion 
was held in 1953, i.e., prior to 1 July 1954) of the Himachal Pradesh 
Assembly to commence on 16 July 1954. The Bill introduced in 1953 
regarding abolition of zamindaris and introducing certain reforms was 
passed during the said session, and the Act was given effect from 26 
January 1955. Certain aggrieved landlords filed applications before 
the Supreme Court of India. The validity of the Act pasaed by an 
Assembly which purported to be the Legislative Houae of HimachaJ 
Pradesh after its merger with the State of Bilaapur. the latter having no 
representation in the House, was impunged for the purpoae of assailing 
the Land Reforms Act. In Vinod Kumar and others vs the State ~ 
HimachaJ Pradesh, <AIR 1959 SC 223). the Supreme Court declared the 
Land Reforms Ad. ultra vires on the ground that the Legislative Assemb-
ly which passed the Acihad not been properly and validly COD1tituted. 

STRUCTURE OF LEGISLAn.TRE 

At present the total membership of the Legislative Auembly i168. The 
normal tenure of the aaaembly ia five yean unleaa diuolved before the 
expiry of tenure. The detail• of tenure of the aucceuive Vidhan Sabhu 
are given in Table 1. 
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Table 1: Statement showing details of successive Vidhan 
Sabhas and their tenure 

S.No. Vidhan Sabha Tenure 
From To 

1. First 3.8.1962 12.1.1967 
2. Second 1.3.1967 17.3.1972 
3. Third 18.3.1972 3.4.1977 
4. Fourth 22.6.1977 19.4.1982 
5. Fifth 24.5.1982 23.1.1985 
6. Sixth 8.3.1985 3.3.1990 
7. Seventh· 3.3.1990 

• The Assembly has since been dissolved on 15 December 1992. 

ELECI10N, PARTIES AND MEMBERS 

The first ever election in Himachal Pradesh was held in January 1955. 
Thereafter elect.ions have been held after every five years, namely, in 
1957, 1962(fortheTerritorialCouncil)and 1967, 1972, 1977and 1982 
(for the Assembly). It was only once on 23January 1985 that the House 
wu dissolved for the first time before the expiry of the normal tenure 
of the House, and mid-term elections were held in the month of March 
the same year. For the Seventh Vidhan Sabha, elections were held in 
February 1990. 

Partiea in Lqialature: The aiterion for the recognition of a par-
liamentary party or group is the same as in Parliament or any other 
State Legislature. An association of members having a distinct ideol-
ogy and programme and possessing an organisation both inside and 
outside the House, can stake claim to be recognised as a parliamentary 
party or group according to t.he numerical strength in the House. One 
with a strength equal to the quorum of the House, which incidentally 
in the Himachal Aaaembly is aa high as one-third, could be recognised 
aa a parliamentary party and a group must command allegiance of at 
least three-fift.h of the quorum. 

Party Whipa: No doubt the efficient and smooth working of the 
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parliamentary system depends substantially upon the Whips of the 
party in power as well as of the parties or groups in Opposition, though 
their role in the Himachal Pradesh Assembly has not been so forceful. 
The institution of Chief Whip or Chief Parliamentary Secretary first 
came in existence during 1966 when, for the first time, Thakur Ram 
Lal was appointed as the Chief Parliamentary Secretary. 

Leader of the Oppo.,uion: Till 1980 no special privileges were at-
tached nor facilities extended to the ~ader of the Opposition. How-
ever, in 1980, services of a stenographer and free conveyance were 
provided at State expense to Shri Shanta Kumar, the then Leader of 
the Opposition. 

Membership: The qualifications and disqualifications for member-
ship of a Legislature are laid down in the Constitution and in the 
Representation of People Act, 1951. 

Oath/affirmation: The rules provide that a member who has not 
already made and subscribed an oath or affirmation in pursuance of 
Article 188 of the Constitution, may do so at the commencement or at 
any other time of a sitting of the House. In relaxation, however, on 
several occasions ever since 1963, members mostly those returned 
from tribal constituencies orin by-elections, have made and subscribed 
oath or affirmation in the Chamber of the Speaker on days when the 
House was not in session. With a view to reconcile the rule and the 
practice, the relevant rule bas been amended (effective from 4 April 
1987). Now any member can do so at the commencement of the sitting 
or at any other time and place on any day even when the ·House is not 
in session, according as the Speak.er may direct on receipt of a written 
request to that effect. 

Salary and Other Facil.itin: Members are entitled to recPive com-
pensatory allowance and other allowances and facilities under various 
provisions of the Himachal Pradesh Legislative Asaembly (Allowances 
and Penaion of Members) Act, 1971 (u ame.nded from time to time) 
and the rulee made thereunder. A conaolidated monthly allowance of 
Ra. 1600/· per month ia paid for the entire term of a member aa 
con.atituency, aecretarial, 1tenorraphic and postal facilities allowance. 
Besides a member ia alao entitled to the followinr facilities: 
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(a) HouainB Facilitiea: In order to meet adequately the needs of 
memben for resident accommodation, a separate pool of 
residences for members has been established and allotment 
from this pool is made by the Speaker. Allotment of accom-
modation is made according to the "Himachal Pradesh 
Legislative Assembly" (Allotment of Accommodation in 
M.L.A. Ha&tel) Rules, 1981". A House Committee known as 
Housing Committee is constituted each year under the 
chairmanship of the Speaker to advise c,n the improvement 
of existing facilities. 

(b) Telephone Facilities: Each member is entitled to have a 
telephone installed at any place within his constituency or 
at his permanent place of residence, if such facility is avail-
able at aucb place at normal rates and without incurring any 
additional cost, or at Shimla The charges for the first 
installation of and security deposit and annual rent for the 
telephone is borne by the Vidhan Sabha Secretariat and all 
other expenses, such as those relating to local and outside 
calls, provision of additional facilities. like Plan 103, Plug 
10Cket. or ahifting are paid by the member. A member is paid 
telephone allowance at the rate of eight hundred rupees per 
mensem if he has telephone facilities. A ·member who does 
~ot or cannot have this facility is paid telephone allowance 
at the rate of two hundred and fifty rupees per mensem. 

(c) Medical Facilities: Every member is entitled to such medical 
facilities for himself and for members of his family as are 
admissible to a Class-I Government servant under the 
relevant Act and rules. A dispensary exists in the Vid.han 
Sabha premises. Charges on various tests, room rent as an 
indoor patient and cost of medicines are reimbursed. A 
sitting member unlike a Government servant, however, is 
not required to produce an essentiallity certificate from the 
authorised medical attendant. 

(d) StatioMry: Demi-official letter-pads and stationery with 
State emblem is printed for the use of the members and is 
sold to them through the Controller or Printing and 
Stationery. Peraonaliled stationery and New Year/Diwali 
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Greeting Cards, etc., are also printed and sold at cost price. 
(e) Transport F~ilities: Every member is provided with money 

value coupons which entitle him and his spouse or any other 
person accompanying him to look after and aaaist him, to 
travel by 1st clasa at any time by any railway in India 
provided the aggregate distance so travelled in a financial 
year does not exceed twenty tho~aand kilometres. He can 
use these coupons to travel by airlconditioned railway coach. 
Provided further that journey may also be performed within 
India by air by the member and his spouse or any other 
person accompanying him to look after and aasist him and 
in that event an amount equivalent to the expenses incurred 
on such journey shall be reimbursed to the member and the 
amount so reimbursed shall be adjusted towards the entit-
lement to travel by rail. 

(f) Research, Reference and Library Facilit~•= Legislative As· 
sembly being the supreme deliberative body of the State, 
books on a wide range of topics covering almoet all spherea 
of activity coming up for discussion before the House are 
available in the Library. Besides there is a Research and 
Information Service to provide the members with ~alanced. 
unbiased and fair presentation of all relevant facts". 

Resignation: Prior to the Constitution (33rd Amendment) Act 1974 
a member WUJhing to resign had to communicate his intention in 
writing. On receipt, the Speaker, formally accepted it and consequent-
ly his seat in the House fell vacant Under the modified provision, the 
Speaker is invested with power to make such enquiry as he thinks fit 
to satisfy that the resignation is voluntar, and genuine. 

Absence from House: A member desirous of seeking permission to 
remain absent from the sittings of the House has to follow the proce-
dure prescribed in Rule 281 of the Rules of Procedure. He has to make 
an application in writing. The application is set down for consideration 
by the House and is taken up immediately after Question Hour before 
any business for the day is entertained. 

In the Himachal Pradesh Legislative Assembly, no need bas been 
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felt to constitute a Committee on absence of members. Nor baa there 
been any case of a seat having been declared vacant because of the 
continued absence of a member beyond the period prescribed in Clause 
(4) of Article 190 of the Constitution. 

SESSIONS AND Sl'rl'INGS 

The Rules of Busineu of the Government as framed under Clauses (2) 
and (3) of Article 166 enjoin that the proposal to summon the House 
shall be placed before the Council of Ministers. In other words, the 
decision in regard to summoning, prorogation and dissolution of the 
House under Article 17 4 is that of the Council of Ministers. Before 
placing the proposal before the Cabinet, the Chief Minister informally 
consults the Speaker. At the official level, the proposal is initiated by 
the Department of Parliamentary Affairs. The decision of the Council 
of Ministers is submitted by the Minister of Parliamentary Affairs to 
the Governor through the Chief Minister and the Speaker. 

Issue of Summons: Rule 4 of the Rules of Procedure requires the 
Secretary to issue summons to each member specifying the date and 
place for the session of the House. The summons are issued in a letter 
form with the order of the Governor under Article 17 4 reproduced • verbatim. Ordinarily, the members are given at least 20 days' advance 
notice, but when a session is called at shorter notice, the members, in 
addition, are informed telegraphically as also through an an· 
nouncement over the radio. Along with the summons, the members 
are sent copies of the bulletin indicating inter alia the business likely 
to be transacted, the days on which financial and Private Members' 
Business would be taken up and of the provisional calendar of meet· 
ings. For the members' convenience, printed forms of notices of ques· 
tions. Private Members' Resolutions, special mention, etc., are 
simultaneously delivered at their local residences. 

Secret Sessions: No secret session of the Assembly has been held so 
far, though necessary provision has now been made (13 April 1987) in 
the Rules of Procedure (Rules 279-A to 279-E}. Emergent sessions 

In 1964 lt.. rule• provided for a minimum 14 daya• notice. Tile 1973 ruin preacribed DD 1Uch 
lime Hmil . Rule 4 WH Affll'nded to provic:k ror 20 da)'tl' notice period w.e.r. 23 March 1983. 
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wen held thrice, durin, 1976: the first on 7 May, aecond on 28 July 
and the third on 9 Au,uat. All were aummoned to ratify conatituti.onaJ 
amendments. 

Table I: Number of 11e1aiou held by each aocoe 1idve Bowe 

Name « the HOUN Pariod No. ~ .... ona held 
From To 

Pint Vidhan Sabha 3.8.1962 12.1.1967 9 
Seconcl Vidhan Sabha 1.3.1967 17.3.1912 14 
Third Vidhan Sabha 18.3.1972 3.4.1971 16 
Fourth Vidhan Sabha 22.6.1977 19.4.1982 12 
Fifth Vidhan Sabha 24.6.1982 23.1.1985 7 
Sixth Vidhan Sabha 8.3.1985 3.3.1990 16 
8e¥enth Vidhan Sabha 3.3.1990 6 (upto 30 June 1992) 

BUSINESS OF THE BOUSE 

BuaiMa Ad.uillory Commitlft: DuriDc the aeui~ the Buaineu Ad-
visory Committee meet.a frequently to allot time for varioua items and 
atape of the le,ialative and other Government buainee1. The Speaker 
haa a1ao entrusted the Committee with allotment of time for the 
Private Memben' Buaine11. Time allotment for taJrin1 up admitted 
abort duration diacuaaiona, hal!·an-bour di1CU81ion, etc., are allo 
eenerally referred to thia Committee. 

Liat of Buawa: A List of Buaineu for every aittinr ia prepared by 
the Secretary. Varying kinda of buaineu are arranpd in the order 
indicated in Rule 320 of the Rules oC Proc:edure and Conduct of 
Buaineu with the approval of the Speaker, keepina' in view, amon, 
other pertinent facta, the 1tatement of buaineu for the week an· 
nounced by the Leader of the Ho\lle and t.he recommendation• of the 
Business Advisory Committee u approved by the Hou,e. 

Privau Members' Bu,inea,: Unleu otherwi.e directed by the 
Speaker, the Private Members• Buaineu (Reeolutiom and Bills) are 
taken up on the second and fourth Friday, in a month. ID case. 
however, any of tbeae Fridaya ia utiliaed for t.ranaact.ion of Government 
buaineu, the Speaker, in consultation with the Leader of the House, 
may appoint any other day in lieu thereof. Thia provision remained in 
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force till 1973 when in consideration of the fact that no session of the 
House ever lasted as long as a month and the members did not get 
adequate time, the provision was modified. Later any two Fridays in 
a month were set apart for this purpose. Since even this amended 
provision failed to fully satisfy the private members, yet another 
amendment has been enacted with effect from 4 April 1987 whereby 
the Speaker is now empowered to fix such number of days (preferably 
Fridays) during a session as he may deem adequate. Thus, in a session 
having four to five sittings, one day is now invariably earmarked and 
when the session lasts a bit longer, minimum two days are set apart 
for such business. 

Ruks of Debate: It is the responsibility of the Presiding Officer to 
regulate the conduct of debates and keep them within the bounds of 
order and decency. For this purpose, he has been given extensive 
powers for controlling the debate in an orderly and dignified manner, 
which of course, is increasingly becoming a hard and unenviable task. 
There are two f actora which, to a large extent, are responsible for 
making the task almost 'nerve- shattering'. The present day repre-
sentatives, differently educated and elected by a large mass of voters, 
have a tendency to show an irrepressible desire to serve the cause and 
interest of their constituents by ventilating their grievances 
vociferously. The press gives them publicity which additionally serves 
as an incentive for more •ta1kinc'. Naturally, there is a growing stream 
of members struggling to cat.ch the Speaker's eye. 

Members are recognised only if they are on the seats allotted to 
them. On being called, they would stand to speak. The members 
handicapped in any way, may be permitted by the Speaker to make 
the speech while sitting. Reading of speeches is generally not ap-
preciated, though a member may refresh his memory by a reference 
to notes. The Ministers, when they make policy statement, stick to the 
prepared test.. A member who is on his legs should not be interrupted. 
Thia ia the etiquette of the House. But of late a tendency has developed 
to show scant respect to it. Normally, a member can speak only once 
in the coune of diacuaaion on an issue and with the reply of the mover 
of the original motion, the debate concludes. 

Votin6 Procedure: On the concluaion of a debate. the Speaker puts 
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the question and invites those who are in favour to say' Ayes' and those 
against to say ~oes'. The voices are 888e88ed and the question before 
the House is determined accordingly. If the opinion of the Speaker aa 
to the decision of a question is challenged, and he thinks, that the 
division is being unnecessarily claim~ he may ask the members 
favouring or opposing the question, tum by tum, to rise in their places 
and thereupon declare the determination on the basis of the court. 

Divi.f;ion on Lobbies: When a division is ordered, the division bells 
are rung normally for two minutes. The lobbies are got vacated. No 
one other than the members and Ministers with voting right are 
allowed. As ~ as the bells stop ringing, all the outer doors or the 
lobbies of the Chamber are closed to prevent any entry until division 
bas been concluded. The Chair then puta the question a second time 
and declares whether, in his opinion, the 'Ayes' or the 'Noes' have it. 
If the opinion is again challenged, he direct.a the 'Ayes' and Woes' into 
their lobbies, where votes are recorded by Division Clerb who make 
the return to the Secretary or Senior Officer at the Table. There ia no 
automatic voting system in operation. 

Proceedings: Hindi is the official language of the State. Nevertbelesa, 
there is no rigidity in approach. Member& apeak in English or Hindi, u 
they wish in the House and in the Committea Verbatim proceedinp of 
the House are drawn in the aame language in which a member baa 
actually spoken, though the title and index of the debates are in Hindi 
No t.ranalation, either of the pn:aedinp or m the Committee Reports ia 
attempted, nor is there any provision of simultaoeoua interpretation 
Besides the verbatim proceedinp, the Seaetary brinp out daily a 
bulletin in which a trief"reeord of the prooee dinp m the HOWie at each 
of its sittinp is entered. Compilation oldeciaiom and obaervtiona from 
the Chair baa been brought out from October 1963 onwarcl Tbe verbatim 
record of a days proceedinp ia sent to hon'ble members for correctioo 
lateat by the day following, though in the put it uaed to take two to three 
days becaU1e ol abortap of Reporters .. A few of the bon'ble memben are 
very particular to &O throucb the tranacripta and con6rm or eo11ec.t the 
Ul)(D led.ed copieL The UDOOI I ed.ed nMXJrd ia later edited and p 81)-
pnwed from the Hoa'ble Speaker before pint order ia placed with the 
Controller of Printina and Stationery. 
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PRESIDING OFFICERS 

A Speaker pro tem is appointed in circumstances and in the manner 
provided in Article 180 of the Constitution. In Himachal Pradesh, the 
name of a member with the longest tenure, continuous or otherwise, 
is suggested by the Chief Minister for appointment by the Governor 
after informal consultation with the Speaker. The orders in this regard 
are issued by the Department of Parliamentary A.tTairs. The oath or 
affirmation, according to the form set out for the purpose in the 
Constitution, is administered to him by the Governor in his office in 
Raj Bhawan in the presence of such members of the Council of 
Ministers and the Assembly and Parliament members as may be in 
station and chooee to attend the function. The Chief Secretary to the 
Government and the Secretary of the Vidhan Sabha are the two 
prominent officers who are invariably present on the occasion. After 
oath has been administe~ the Roll ofMembers is signed. For election 
to the office of the Speaker, the procedure is the same as it is in 
Parliament, namely, nominations duly seconded are filed before noon 
on the date preceding the date fixed by the Governor for the conduct 
of election. The motions are moved and seconded one by one in the order 
in which they have been recei~ and, are decided, if necessary, by 
division. As soon as a motion is ~ the person presiding without 
putting later motions declares the member propoaed in the motion which 
has been carried. as the Speaker of the House. Prior to 24 April 19~3, the 
voting on each motion was by ballot Where more than two candidates 
were nominated and at the first ballot no candidate obtained more votes 
than the aggregate votes obtained by all the other candidates, the 
candidate obtaining the smallest number of votes was emuded and fresh 
ballot taken. The candidate with the smallest number of vote at each 
ballet continued to be eliminated until one candidate had secured more 
votes than the remaining amdidates or than the aggregate votes of the 
remaining amdidatea, as the case may be. 

The above procedure applies mutatis mutandis for election to the 
office of Deputy Speaker, though in this case the date of election is 
appointed by the Speaker. 

The Speaker vacates the office as aoon as he ceases to be the member 
of the Aaaembly. He may at any time tenderwritt.en resignation or he 
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may be removed from office by a resolution of the Assembly paaeed by 
a mjaority of all the then members. Whenever the Asaembly is dis-
solved, the Speaker does not vacate his office until immediately before 
the first meeting of the Asaembly after the dieaolution. In Himachal 
Pradesh, no incumbent baa vacated his office on ceasing to be a 
member of the Auembly. 

The Speaker and the Deputy Speaker within and outside the State, 
occupy the same position as determined by the warrant of precedence 
issued by the President's Secretariat from time to time. There is 
neither any law nor orders nor precedents of Speaker being second in 
heirarchy to act as Governor of the State. 

The salary and allowances acbnissible to the Presiding Officers are 
regulated under a specific law. The Speaker receives the same salary 
and facilities aa a Minister of Cabinet rank and the Deputy Speaker 
those of a Minister of State. Thia is equally true in the case of residence, 
which is free for the duration of the entire tenure and 15 days 
thereafter, medical care, personal staff, security, travel, advances. etc. 

The Speaker exercises the same powers in relation to the House, its 
proceedings, constitution of the Committees. the proceeding& before 
the committees, as the Presiding Officer of the Lok Sabha does. 

Names of Speakers and Deputy Speakers of the Himacbal Pradesh 
Vidhan Sabha are given in Tables 3 and 4 respectively: 

Table 3: Statement •bowiD1 the namea and tenure of 
Speaken, Vldbaa Sabha. 

Name Tenurtt 
From To 

Shri Jainwant Ram 24.3.1952 31.10.1956 
Shri Dee Raj Mahajan 4-10.1963 18.3.1967 

20.3.1967 19.3.1912 
Shri Kultar Chand Rana 28.3.1972 29.6.1977 
Shri Sarwan Kumar 30.6.J97i 7.5.1979 
Shri T.S. Nesi 8 .5,1979 21 .6.1972 

22.6.1982 14.9.1984 
Smt. Vidya Stokes 11.3.19&' 20.3.1990 
Shri Raclha Rama Shutri 20,3.1.990 17.8.1990 
Shri T .8. Nesi 20.R.1990 t11l dat4-



HIMACHAL PRADESH 329 

Table 4: Statement showing the names and tenure of 
Deputy Speaker, (Vidban Sabha) 

Name 

Shri Krishan Chand 
Shri Tapendra Singh 
Shri Amin Chand 
Shri Lekh Ram Thakur 
Shri Ranjit Singh Verma 
Shri Vijay Kumar Joshi 
Shri Dev Raj Negi 
Shri R.N. Sharma 
Shri R.R. Kondal 

PROCESS OF LEGISLATION 

Tenure 
From To 

27.3.1952 31.10.1956 
17.10.1963 12.1.1967 
29.3.1967 17.3.1972 
20.3.1972 21.4.1977 
4.7.1977 14.2.1978 
29.6.1982 23.1.1985 
7.3.1986 16.3.1989 
29.3.1989 3.3.1990 
17.8.1990 till date 

A Bill which is draft of a legislation, originates in the administrative 
department concerned. It is hammered into legal shape in the Law 
Department. The Bills, whether Government or Private, pass th.rough 
the same three stages as in any of the unicameral State Legislature. 
Seven days' advance notice is required both in respect of Government 
and Private Members' Bills. Alongwith are sent three authenticated 
printed copies of the Bill. Though the recommendation of the Governor 
under Article 207 is printed on the Bill, a written communication to 
that effect is sent separately by the concerned Minister in the name of 
the Secretary. It is reproduced in the bulletin and circulated amongst 
the members in advance of the date of introduction. Rules provide for 
pre-publication but this provision has not bee~ invoked so far. The 
publication in the official Gazette is done after the introduction. 
References to Gazette is done after the introduction. References to 
Select Committees have been few and far between. During the first, 
third, fifth and si~th Vidhan Sabhas, no Bill was referred to a Select 
Committee though as many as 35, 132, 103, 54 and 60 Bills respectively 
were considered and passed. In the second Vidhan Sabha, only 4 Bills 
out of 112 were referred to Select Committee. 
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After the third reading, a copy in the form in which it baa been 
passed is forwarded to the department concerned to point out any 
verbal, printing or consequential amendments. The Bill ia thereafter 
printed on parchment paper. The Speaker aiena four copies, and on a 
·Money Bill' endorses a certificate to this effect. Whether or not a Bill 
is a Money Bill is decided by the Speaker him~lf. In t.hia, he ia not 
advised by any Committee or any other authority. For Governor', 
assent, four signed copies are sent through the Law DepartmenL After 
the Governor has given his assent, notification to this effect is iuued 
by the Law Department giving it the Act number for publication in the 
Guette. To the Vidhan Sabha Secretariat, only one signed copy of the 
Bill is returned for record. So far the Governor has not assented to only 
1n one case. 

When the Legislative Assembly is not in session and the Govemor 
is satisfied that circumstances exist which render it necessary for him 
to take immediate action, he may, under Article 213, promulgate such 
ordinances as the circumstances appear to him to require. The Execu-
tive has been exercising this law-making power off and on, but not as 
frequently as in some other States. There has been no instance where 
an Ordinance aft.er it had lapsed was again promulgated. 

Ratification of Constitution A!Mndment Bill: In t.he matter of 
ratification of a constitutional amendment,, the Minister concerned 
brings forth a resolution seeking approval of any such amendment. It 
is preceded by a rommunication from either the Lok Sabha or the 
Rajya Sabha Secretariat, from where are received related debates of 
both the Houses. The Vidhan Sabha Secretariat makes it a point to 
circulate well in advance copies of the Billa as introduced and as pas1ed 
by both the Houses alongwith the Parliamentary proceedings. After 
the resolution has been adopted. an intimation to this effect is sent to 
the concerned Secretariat of Parliament.. 

PROCEDURAL DEVICES TO RAISE MATTERS OF PUBUC 
IMPORTANCE 

The Himachal Pradesh Assembly inherited the procedure as evolved 
over the time and in existence in the Legislature ofUttar Pradesh 88 
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well as in Parliament. StaITed, U nstarred and Short Notice Questions 
are asked and answered and so are half- hour discussions permitted 
on matters arising out of answers given to questions, whether starred 
or unstarred. Short duration discussions are also allowed in accord-
ance with the same conditions as are prevalent in Parliament. 

The Question Hour: Questions of absent members, as per rules, have 
to be taken up, time permitting, in the second round. The practice, 
however, has been to allow the authorised member to ask the question 
when called in the first round itself. The relevant rule has been 
amended (in 1987) to conform to this practice. Unlike in certain other 
State Legislatures, in Himachal Pradesh, postponed questions have 
precedence over the questions for the day and short notice questions 
are taken up even before the postponed questions are called and the 
time for all these questions is the first hour of the day without any 
extension. 

Half~-Hour Discussion: Aft.er the member has introduced the 
subject in a short statement, the Minister concerned, according to the 
rule, makes a brief statement. Thereafter, other members, with the 
permission of the Speaker, may put questions for the purpose of 
further elucidating any matter of fact. The practice, however, has been 
to allow other members to take part in the discussion that follows. 

Calli116 Attention Notices: There is a limitation of two such matters 
being raised at any one sitting. Considering the eagerness of the 
member, the then Speaker, relying on para 46 of the Speaker's Direc-
tions, ruled that the limit would apply only if the matters are on the 
same subject. On the basis of this interpretation, for the first time, as 
many as four such notices were listed toon 4July 1977. The maximum 
number-five-were listed on 5 April 1982. 

Special M~ntiou: A member who wishes to bring to the notice of the 
House any matter which is not a point of order bas to give a written 
notice atatm, briefly the point which he wants to raise together with 
reaaona. The matter ia included in the list of business on such day as 
the Speaker may consent to fix. In the past there were few ins~ces 
of members malring uae of thia device. With the passage of time, 
members' clamour to raise issues increased to the extent that at one 
point of time it was apprehended that 'zero hour' may make its 
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appearance in this House too. In order to avoid i~ the then Speaker, 
introduced the mechanism of special mentions on the lines of Parlia-
ment. Detailed rules were issued through a direct.ion of the Speaker 
on 19 March 1981. This mechanism of'ventilating the public grievan-
ces has become very popular indeed, evidena, as it is, from the large 
number- 10 to 12-of isauea now being listectevery day. Although it 
is not incumbent on the Minister concerned t.o make a statement in 
reply then and there, the Ministers have been very particular to 
explain the Government position soon after the iaaue is raised. 

Governor's Address: At the commencement of the first session after 
each General Election and at the commencement of the first aeasion 
of each year, the Governor is enjoined upon to address the Legislative 
Assembly and inform it of the C8US98 of its summons. Di8CUS8ion on 
the Governor's Address takes place on a motion of thanks moved by a 
member and seconded by another member ( who as per established 
practice is one selected by the Chief Minister) and on any amendments 
received thereto from the members. 

The Governor has the additional right to addreu the Assembly 
under Article 175. Under this provision of the Constitution, no Gover-
nor has addressed the Himachal Pradesh Assembly, nor bu sent any 
message for the consideration of the House. 

Petitions: A Committee on Petitions comprising seven members is 
nominated every year by the Speaker to perform the functions as are 
assigned to similar Committees of Parliament and the State ~gisla-
tives. The Petitions presented to the HOWie stand referred to this 
Committee. In the Third Vidhan Sabha, two petitiona were presented 
one of which related to a Bill (H.P. Tenancy and Land Reforms 
(Amendment) Bill, 197 4) then pendincconaideration be£oN the Houae. 
The third petition was preaented durin, the fowth Vidhan Sabha. For 
looking into serious administrative lapaee. no inveat&,atina committee 
waaeverconatituted. In tbeaeventh VidhanSabhafourpetitionahave 
bee.n received and stand referred to Committee on Petitions. 

BUDGET IN LEGISLATURE 

TM B""6et: For every financial year the Governor cauw a atatement 



of the eatimated receipts and apenditure for that year to be laid before 
the House. The Department of Parliamentary Affairs in consultation 
with the Finance Department suggests for the consideration of the 
Council of Ministers a day on which the Budget be presented After 
their approval, order of the Governor is obtained. It is communicated 
by the Finance Minister to the Secretary, Vidban Sabha. Sometimes, 
however, when the date is suggested alongwith the date of summoning 
of Assembly, no separate communication is sent as in such cases the 
note in original is received in the Vidban Sabha Secretariat. The 
Budget compriaea the following document: 

(i) Budget Speech of the Finance Minister. 
(ii) Budget in Brief. 

(iii) Annual Financial Statement (Budget). 
(iv) Estimates of ~ipts. 
(v) Economic Review of the State. 

(vi) Review of Public Sector Undertakings. 
(vii) Explanatory Memorandum to the Budget. 

(viii) Schedule of New Expenditure (Non-Plan) 
(ix) Schedule of New Expenditure (Plan) 
(x) Schedule of New Expenditure (Plan ) Part-1-Tecbnically 

New Schemes. 
(xi) Appendices to Schedule of New Expenditure (Plan) Vol. Il.; 

and 
(xii) Demands for Grants separately for each Department. 

The Budpt is dealt with by the House in two stages, namely (i) 
General Diacuaaion; and (ii) Voting of Demands for Grants. There is 
no diacU88ioo of the Budget on the day on which it is presented. Later, 
but never before two clear days, the general di&cuasion commences. 
The Budpt aa a whole and questions of principles involved therien 
are diacuuecl. After the pneral diacusaion is over, the second stage of 
Votini on Demands is taken up. Thia relates only to votable items. 
Each demand ia deemed to have been introduced by the Minister 
incharp. 
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Cut Motions: Notices of motions to omit or reduce any grant are 
entertained normally up to two daya before the day appointed for the 
Voting on Demands to start. The oonditions of admissibility are the 
same as in other ~gilatures. Admitted notices are printed and circu-
lated amongst all the administrative departments/the finance depart-
ment besides the members. When a particular demand ia taken up, all 
the cut-motions policy,economy and token-relating thereto are treated 
as having been moved, after the Chair has ascertained the desire of 
the members in whose names these stand. Discussion that follows 
embraces the subject matter of cut motion too. Preference in calling 
members to speak is given to such of them who have tabled cut 
motions, though usually members from treasury benches also catch 
the eye of the Speaker and participate. 

Guillotine: On the last day of the days allocated for this purpose, 
half-an-hour or so before the usual close of the sitting, the Speaker 
puts every question necessary to dispose of all the outstanding matters 
in connection with the Demands for Grants. The total number of days 
for transaction of financial business. namely general discussion and 
Voting on Demands, are allocated by the Executive. On an average, 6 
to 7 days are earmarked for the year's budget and 2-3 days for 
supplementary budget though it mually happens that the general 
discussion spills over to the days allotted for Voting on Demands with 
the result that majority of demands are ruillotined. 

The Appropriation Bill: Voting of the expenditure estimates does 
not by itself confer on Govem.ment authority to incur expenditure to 
the extent voted. Financial procedure is so constructed as to give the 
fullest opportunity for ventilation of every point of view and to avoid 
haste as far as possible. That explains why after the Voting on 
Demands is completed, an Appropriation Bill ia brou,hl forward to 
give legal effect to the demands as voted and to authoriae the iaaue of 
moneys from the Consolidated Fund. So far, there bu been no instance 
of any member raising seriously an iuue of budget leakap. May be 
because levy of taxes and its impact on the market which could be the 
prime cauae of leakage hu been minimal in the State. 
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LF.GISLATIVE COMMl'ITEES 

In the beginning there were the Committees on Public Accounts, 
Estimates, Delegated Legislation (re-named in 1973 Subordinate 
Legislation), Government Assurances, Business Advisory Privileges, 
Petitions and Rules. In functions and working procedure these repli-
cate the corresponding committees of Parliament. At present, follow-
ing are the Committees of the House: 

(a) StandingCommittees 

( 1) Committee on Public Accounts 
(2) Estimates Committee 
(3) Committee on Subordinate Legislation 
( 4) Committee on Government Assurances 
(5) Business Advisory Committee 
( 6) Committee on Privileges 
( 7) Committee on Petitions 
(8) Committee on Rules 
(9) Committee on Public Undertakings 

(10) Committee on Welfare of Scheduled Castes and 
Scheduled Tribes 

( 11) Committee on Papers Laid on the Table 
( 12) Official Implementation Committee 

(b) Ad-hoc Committees 

( 1) General Purposes Committee 
(2) Library Committee 
(3) House Committee 

Except the Estimates and Public Accounts Committee, which are 
elected by the House every year from amongst its members acco~ng 
to the principle of proportional representation by means of the single 
transferable vote, all the others are nominated by the Speaker in the 
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month of April/May every year, generally, soon after the end or the 
Budget Session. Although the rules prescribe one year as the life, as 
a convention, once constituted, the membership generally is allowed 
to nm a two-year term. Prior to 13 April 1987, the Public Accounts 
Committee elects its Chairman from amongst its members. From 1969 
to 1971 a member of Opposition was elected the Chairman but it is 
only from 1977 onwards that a conventiQD was developed of the 
Chairman being from the Opposition. Now the Chairmen of the Com· 
mittees are nominated by the Speaker. Of the Privileges Committee, 
the Deputy Speaker is the Chairman, and of the Business Advisory 
and Rules Committees, the Speaker. The above·named ad hoc Com· 
mittees too are headed by the Speaker. Representation on each of these 
Committees is roughly proportionate to the strength of the par-
ties/groups in the House though reasonable accommodation is shown 
to the non•party (independent) members. The Chief Whips of the 
Ruling and the Opposition parties/groups submit lists of their own 
party members for consideration by the Speaker. though he is not 
bound to go strictly by these recommendations. The nomination of the 
Chairman is made keeping in mind the seniority, aptitude and ex-
perience and, of course, recommendation of the IA,ader of the House 
in this behalf. 

There are three Financial Committees of the House. namely, the 
Estimates Committee, the Public Accounts Committee and the Com-
mittee on Public Undertakings. These three financial committees 
constitute by far the most potent legislative mechanism for effective 
financial accountability of administration and legislative oversight. 

Estimates Committee: The Estimates Committee is constituted "for 
the examination of such of the estimates as may seem 6 t to the 
Committee or are specifically referred to it by the House or the 
Speaker." The functions of the Committee are : 

a) to report what economies, improvements in organisation, 
efficiency or administrative reform consistent with the 
policy underlyinr the estimates, may be affected; 

b) to 1uaeat alternative policiu in order to bring about 
efficiency and economy in admini1lration; 
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c) to examine whether the money is well laid out within the 
limits of the policy implied in the estimates; and 

d) to suggest the form in which the estimates shall be presented 
to the House. 

The Committee examines all governmental activities in the light of 
what it costs to public. In other words, the Committee goes beyond 
estimates to scrutinise the functioning of the Government. 

Public Accoun.ts Committee: The Public Accounts Committee was 
constituted to fill in the gap in the cycle of financial control with a view 
to making the parliamentary control over the purse full and complete. 
The Committee is constituted mainly for the examination of the 
appropriation of the Government. It is empowered to examine the 
annual finance accounts as also such other accounts as may be laid 
before the House. It exercises its own discretion as to the accounts it 
would take up for examination and scrutiny. The Committee, in brief, 
satisfies itself that the moneys spent by the Government meet the 
following requirements: 

i > that th~y were legally available; 
ii) that they were applied for the particular service or purpose; 

and 
iii) that the reappropriation had been done according to rules. 

Committee on Public Undertakings: The Commitee on Public Un-
dertakings is of recent origin. It is nominated by the Speaker. It came 
into being for the first time during 1973. In functions, it is an amalgam 
of both the Estimates and Public Accounts Committees, in relation to 
the State Public Undertakings. Although the word 'Public 
Undertaking' is not defined, the jurisdiction of the Committee has, 
over the time, vastly expanded more so by the amendment of rules 
carried out in March 1987. Now all the companies registered under 
the Central Companies Act, all autonomous bodies created either 
under Central Laws, viz., Financial Corporation, State Electricity 
Board, Road Transport Corporation, or those created under the State 
statutes, viz., Khadi and Village Industries Board, Housing Board and 
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bodies organised under the Town and Country Planning Act, 1977, 
etc., fall within the ambit of this Committee. 

The reports are presented to the House, and, only when the Houae 
is dissolved before time, the submission is made to the Speaker, who 
causes such reports to be placed on the Table of the How,e by the 
Secretary when the new House meets in its firat aeaaion. (The ad-hoc 
commitU9e& generally, however, do not make any reports, but the 
Committee constituted to watch the progress of switch over to Hindi, 
the State Language, do submit its reports in the session. 

LEGISLATIVE PRIVILEGES 

The freedom of speech and freedom of publication of proceedinp are 
two privileges which have specifically been mentioned in clauaea (1) 
and (2) of Article 194 of the Constitution. With respect to other 
privileges of the House, clause (3) of the some .Article lays down that 
the powers, privileges and immunities &hall be thoae of the Houae of 
Commons of the United Kingdom at the commencement of the Con-
stitution until they are defined by an Act. No law as envisaged has 
been enacted by Parliament or any other State Legislative much less 
by Himachal Pradesh. 

Committee on Privikgn: According to rules, a question involvin, 
the breach of privilege either of a member or of the House or of a 
Committee thereof can, with the consent of the Speaker, be brought 
to the notice of the House by a complaint from a member, or a report 
from the Secretary; or a petition; or a report from a Committee. For 
breach committed in ita actual view, no doubt, t.he House ia competent 
to take action without any formal complaint. To raise an issue of 
breach of privilep, a writtten notice has to be given to the Secretary, 
who obtains the consent of the Speaker. Simultaneously order as to 
whether the IJll!mber is to be permitted to raise the issue of the Houae 
or it is straightway to be referred to the Committee on Privileges under 
advice to the House are obtained. In the former cue, the item is li9ted 
in the List of Business of the day following. The member who is 
permitted to raise the issue in the Hou.se, makes a abort statement. 
He concludes by reading his complaint. The Speaker thereupon 
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announces the reference thereof t.o the Committee on Privileges for 
examination, investigation and report. The Committee on Privileges 
is presided over by the Deputy Speaker and comprises seven members. 
The major Opposition parties/groups are adequately represented The 
Committee proceeds in the matt.er as per procedure settled by rules. 

SERVICING OF LEGISLATURE 

The Secretary: The Secretary is the fulcrum around which the 
Secretariat of a Legislature revolves. He administers the Secretariat 
and exercises full control over its officers and staff, of course, under 
the over-all superintendence and control of the Speaker. The Secretary 
in the Himachal Pradesh Assembly performs almost the same duties 
as are attended to by the Secretary-General of the Lok Sabha. He is 
vested with financial and administrative powers t.o the same extent as 
are conferred on a Secretary t.o the Government. The Speaker may 
delegate him such powers, as he may deem fit. At present the Speaker 
has delegated to him power to make appointment to all categories of 
posts in the Secretariat except Class I posts. 

Table 5 gives the tenure of successive Secretaries, 

Table 5: Successive Heads of the Vidhan Sabha Secretariat 

S.No. Name of the Succesi ve Secretary From To 

1. Shri N .C. Nandi 23.3.1952 6.4.1952 
2. Shri Chet Ram Thakur 7 .4.1952 12.9.1955 
3. Shri Bansi Dhar Sharma 23.6.1955 23.6.1956 
4. Shri Lachhman Dass 24.6 .1956 31.10.1956 
5. Shri Surendra Nath 1.7.1963 23 .12.1963 
6. Shri B.D. Lal 24.12.1963 9.5.1967 
7 . Shri Des Raj Dhamija 10.5.1967 7 .1.1968 
8. Shri Shamsher Singh 26.5.1972 4.4.1975 
9 . Shri Ved Parkash Bhatnagar 8 .4.1975 18.5.1979 
10. Shri Surender Prakash 1.6.1979 21.10.1980 
11. Shri R.K. Mahajan 12.11.1980 14.5.1982 
12. Shri V. Verma 14.5.1982 31.1.1988 
13. Shri L.S. Kashyap 23.7.1987 till date 
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TM Secretariat: Nothing precise is known about the status and 
position of the Secretariat that existed from 1952 to 1956. In June, 
1963, the Territorial Council was wound up. Those working in the 
General Section of its Chief Executive Officer, other than departmen-
tal sections, became the nucleus of the Assembly Secretariat. The first 
task that they bent their energies to wu to locate the record and 
furniture of the 1952-1956 Assembly with a view to prepare for the 
new House to meet. The task was arduous and turned into nightmare 
lacking active support and cooperation from the concerned authorities, 
who thought they had more important things in hand. After the 
emergence of Himachal Pradesh as a State in 1971, the Governor 
Him.achal Pradesh, in pursuance of the provision of Article 187 of the 
Constitution of India issued an Order vide No. 13-tnt-GA-c dated 3 
April 1972 and declared separation of Vidhan Sabha Secretariat from 
the Civil Secretariat and independence from the executive control. 
Recruitment and Conditions of Service Rules based on the model rules 
circulated by the Lok Sabha Secretariat were drafted and placed 
before the Governor. Simultaneously, a proposal was mooted to have 
a separate cadre for the Assembly Secretariat. After protracted cor-
respondence the rules were notified during April 1974, though a 
aeparate Secretariat fixing the staff' strength had been created during 
December 1971. 

Relatively. being a small organisation there is no infrastructure for 
imparting training. Therefore, the conventional on-the-job training is 
mostly relied upon; though officers and staff are deputed for train;ng 
to the Himachal Pradesh Institute of Public Administration whenever 
the content of a particular training coune is found to be conduci\·e w 
the needs of the Secretariat as well as to the Bureau of Parliamentary 
Studies and Training of the Lok Sabha Secretariat. 

Right from 1963 the Assembly Secretariat has been housed in the 
Counil Chamber', a building constructed in the twenties w house the 
then Viceroy's Executive Council. In the initial stages. only the first 
Ooor was transferred and subsequently when the All India Radio 
shifted its Studios to its newly constructed building. the charge of 
ground floor too passed on to the Vidhan Sabha Secretariat in 1976. 
Interestingly the ownership of the buiJding still continues; with the 
Union Gove.rnment. 
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Library, Research, References and Information Service: At present 
there are about 20,000 books in the Library. Books generally stocked 
are on political, economic and social subjects. This does not mean that 
other subjects of common interest are neglected but the approach in 
making addition is selective. The library service is presently open only 
to mem hers, former members, officers and staff of the Legislature. The 
issue of books is regulated according to the library rules. Apart from 
the Assembly's own debates and reports of its committees, files of 
Debates and Committee Reports of the Lok Sabha and of a few 
Hindi-speaking States are being maintained. Congressional debates 
of U.S. House of Representatives are also received on reciprocal basis. 
Another reciprocal arrangement taken advantage of is the exchange 
of Committee reports with micro-films thereof. Folders of press clip-
pings of important Hindi and English newspapers arranged subject-
wise are also maintained. A periodical entitled Periodica is issued 
quarterly based on important periodicals as a part of selective dissemi-
nation of information of special interest. 



, 



JAMMU AND KASHMIR 

ORIGIN AND GROWTH 

The State Legislature in Jammu and Kashmir which began in the 
colonial environment of the early thirties has, over the years, attained . 
great.er functional maturity and structural diversification. The first 
legislature established in 1934 consisted of a Council of Ministers and 
an Assembly, with the Council enjoying a predominant position. Even 
in matters of legislation, the role of the Council, appointed and 

,answerable to the Maharaja of Jammu and Kashmir (J & K) was far 
more important than that of the Assembly. Thus the first Legislature 
was established with extremely limited powen and gave predominant 
weight.age to an official and nominated majority. Elections to the first 
Constituent Assembly of the State for the purpose of framing a 
separate Constitution for the State were held on 15 October 1950. It 
held its deliberations from 31 October 1950 to 26 January 1957 and 
gave the State it.a own Constitution. 

Elections to the J & K Legislative Assembly were held in 1957, 1962 
and 1972. In February 1975 Sheikh Mohd. Abdullah after a gap of22 
years alonpith Mirza Mohd. A&al Beg, Thakur Devi Dass and Shri 
Sonam Narboo beaded the government with the support of Congress 
Party. In March 1977 a No-Confidence Motion was moved against 
Sheikh Mohd. Abdullah by the Congress Party and the J & K State 
came under Govemor·s Rule on 27.3.1977 which was followed by 
elections in July 1977. A popular Government headed by Sheikh Mohd. 
Abdullah was formed which among other things extended the life of 
the Assembly by one year from 5 years to 6 years by ~mending the J 
& K State Constitution. After t.he death of Sheikh Mohd. Abdullah in 
September 1982, his son Dr. Farooq Abdullah was sworn in as the new 
Chief Minister on 8 September 1982. Subsequently elections were 
held in March 1983 and the National Conference under Dr. Farooq 
- State L • I· · " -~gu~ aturc 8u1khng. Jammu & K.1,hmn . 
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Abdullah was once again voted U> power. Thereafter Shri Ghulam Mohd 
Shah of the breakaway section of the National Conference, candidate 
supported by Congress Party, was sworn in as the Chief Minister on 
2.7.1984 and continued in office till 6.3.1986. J & K Legislative Assembly 
was placed under suspended animation on 7.3.1986 and the Governor 
assumed all the legislative and executive powers of the State. It was 
followed by President's Rule with effect from 7.9.1986. The J & K 
Legislative Assembly was finally dissolved on 7.11.1986 and later on 
elections were held in March 1987. Dr. Farooq Abdullah became the Chief 
Minister of the National Conference-Congress I coalition Government. 
The J & K State was again brought under Governor's Rule on 19.1.1990 
and the J & K Legislative Assembly was placed under suspended 
animation and was aubeequently disaolved on 19.2.1990. It was followed 
by President's Rule with effect from 18.7.1990. The State continues k> be 
under President's Rule till date, viz., February 1993. 

S'l'RUCTURE OF LEGISLATIJRE 

In terms of Section 46 of the J & K Constitution the Legislature 
consists of the Governor and the two houses known aa the Legislative 
Council (Upper House) and the Legialative Assembly ( Lower House). 
Section 47 of the J & K Constitution provides that the Legislative 
Assembly consists of one hundred members choeen by direct election 
from territorial conatituencies in the State. However, section 48 
provides that twenty.four seata shall remain vacant in the Legialative 
Aaaembly for the area of the State preaently under the occupation of 
Pakiatan. These eeata are not taken into account for reckoning the 
total membenhip of the Aaaembly. The provi&o to aed.ion 4 7 provides 
that the Governor may if he is of the opinion that women are not 
adequately repreaented in the Legislative Assembly. nominate not 
man than two women to be members of the Legislative Aaaembly. 

The Legislative Council conaiata of 36 members. The Upper House 
ia not subject to diaeolution but u nearly u po88ible one-third of the 
members thereof retire u soon u may be on expiration or every second 
year in accordance with the proviaiona made in t.bia behalf. 

In terms of Section 32 of J & K Constitution, the Lepalative 
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Assembly unless sooner dissolved, continues for six years from the date 
appointed for its first meeting. The life of U>wer House was extended 
from 5 years to 6 years in the year 1977 after amending the aforemen-
tioned provision of the Constitution. 

OATH/AFFIRMATION 

The first duty of every member elected to the Legislature is to make 
and subscribe an oath or affirmation in pursuance of Section 64 of the 
Constitution. The oath/affirmation is made and subscribed before the 
respective Presiding Officers of the two Houses. 

RESIGNATION 

A member of either House of Jammu and Kashmir Legislature ceases 
to be a member of that House if he resigns his seat in writing under 
his hand addressed to the Chairman or the Speaker, as the case may 
be and his resignation is accepted by the Chairman or the Speaker, 
then his seat becomes vacant. However, if from information received 
or otherwise and after making such enquiry Presiding Officer of either 
House is satisfied that the resignation is not voluntary or genuine he 
does not accept such resignation. 

ABSENCE FllOM HOUSE 

If a member of either House of Legislature absents himself from the 
sittings of the House, without any permission, for a period of sixty days, 
the House may declare his seat vacanl However, in computing the said 
period of sixty days no account shall be taken if such absenre caused by 
reason beyond his rontrol or any period during which the House is 
prorogued or is adjourned for more than four consecutive days. 

WITHDRAWAL AND SUSPENSION OF MEMBERS 

Rules 410 and 411 of the Rules of Procedure and Conduct of Business 
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in the J & K ~gislative Assembly lay down the procedure for 
withdrawal and suspension of members of the House. 

The Speaker may direct any member whose conduct, in his opinion, 
is grossly disorderly to withdraw immediately from the House, and 
any member 80 ordered to withdraw does so forthwith and absents 
himself during the reminder of the day's sitting. _ 

The Speaker may, if he deems it necessary name a member who 
disregards the authority of the Chair or abuses the Rules of the House 
by persistently and wilfully obstructing the business thereof. If a 
member is 80 named by the Speaker, the Speaker, on a motion being 
made, forthwith puts the question that the member (naming him) be 
suspended from the services of the House for a period not exceeding 
the remainder of the aession: provided that the House may, at any 
time, on a motion being made, resolve that such suspension be ter-
minated. A member thus suspended is to withdraw forthwith from the 
precincts of the House as defined in the Rules and cannot enter the 
defined precincts unlesa and until his suspension is not revoked. 

S~IONS AND s11·r1NGS 

Jssueo(Summou:UnderSection53oftheConstitutionofJammuand 
Kashmir, the Governor is empowered to summon each House of the 
Legislature to meet at such place and time as he thinks fit but six 
months shall not intervene between ita last sitting in one aeasion and 
the date appointed for ita first sitting in the next aeaaion. However, 
when a &e88ion is called at short notice or emergently, aummons are 
not issued to each member separately but an announcement of the 
time and place of the session is made in the Preas and published in the 
Ga7.ette and members are informed tele11Bphically. 

Sl'rl'INGS OF THE BOUSE 

A sitting of the Houae ia duly conatituted when it ia preaided over by 
the Speaker or any other member competent to preside over a aittin1 
or the Houae under the Constitution or the Rulea o( the Auembly. A 
sitting of the House ordinarily commences at 9.30 a.m. and t'Oncludel 
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at 13.30 hours. The House sits on Mondays, Tuesdays, Wednesdays, 
Thursdays and Saturdays during a session except the day which is 
declared as a public holiday by the Government or as an off-day by the 
House or by the Speaker in consultation with the Leader of the House. 

ADJOURNMENT OF THE BOUSE 

Under Rule 412 of the Rules of Procedure and Conduct of Business the 
Speaker adjourns the House to the next sitting in the same session or 
sine die at the closing hour fixed under these Rules or by the House. 

SUSPENSION OF SI'l"l'ING 

In the case of a grave disorder arising in the House during the course 
of a sitting, the Speaker may, ifhe thinks it necessary to do so, suspend 
the sitting till a later hour on the same day or adjourn the House to 
the next sitting in the same session. 

SECRET Sl'rl'ING OF THE HOUSE 

On a request made by the Leader of the House, the Speaker fixes a day 
or part thereof for holding a sitting to be present in the Chamber, 
Lobby or Galleries during ~s sitting. The Speaker may cause a report 
of the proceedinp of a secret sitting to be issued in such manner as he 
thinks fit. No other person present is allowed to keep a note or record 
of any proceeding or decisions of a secret sitting or issue any report or 
purport to describe such proceedings. Disclosure of proceedings or 
decisions of such secret sitting by any person in any manner is treated 
as a grou breach of privilege of the House. 

BUSINF.SS OF 'tBE BOUSE 

Legislative buaineaa is divided into two broad headinp: the Govern-
ment Buaineaa and the Private Members' Buaineu. Before any of these 
two is taken up for diSCU88ion in the respective Houaee, a List of 
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Business for the day is prepared by the Seaet.ary and a copy thereof 
is made available for the use oC members. The Secretary arranges that 
business in such order 88 the Chairman or the Speaker, 88 the case 
may be, may after consultation with the Leader of the House determine. 

Government Business includes all business other than Private 
Members' Business. The business takes pla~ on such days as are 
allotted for transaction of Government business. 

PRIVATE MEMBERS' BUSINESS 

The Speaker, after considering the state of business of the House, may 
allot days as may be possible for Private Members' Business and may 
allot different days for the disposal of different clauses of such busi· 
ness, and on days so allotted for any particular claaa pf business, 
business of that cl888 does have precedence. 

In the Legislative Council two days are kept for the Private 
Members' Resolutions. Not more than one resolution of a member is 
allotted for one day, and not more than seven resolutions are entered 
in the List of Business for one day. 

It is the function of the Committee to recommend the time that 
should be allocated for the cli&cuasion of the stage or stqes of such 
Government Billa and other business as the Speaker, in con.sult.ation 
with the Leader of the Houae may direct for being referred to the 
Committee. The Committee haa the power to indicate in the propoeed 
time-table the dilrerent boun at which the varioua 1tqea of the Bill 
or other businesa are to be completed. The Com.mittee baa such other 
functions u may be aaaignecl to it by the Speaker from time to time. 

RULF,S OF DEBATE 

The Chairman/Speaker can call any member to 1peak on a particular 
motion and it is obligatory on the part of the member to apeak from 
his pltME within the allot1ed time. Tbe memben have a ript to 
int.ervene on a Point of Order. 
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VOTING PROCEDURE 

Usually motions are passed/negatived by voice votes. Sometimes show 
of hands become necessary. On the conclusion of a debate, the Presid-
ing Officer puts the question to vote by saying those who are in favour 
of the motion may say 'Aye' and those against the motion may say 'No'. 
Accordingly the fate of the motion is decided. If the decision of the 
Presiding Officer is challenged, he asks the members to rise in their 
places and on a count being taken, he declares the det.ermination of 
the House. If again the result of the voice vote is challenged, the 
Presiding Officer decides the matter by division. 

PROCEEDINGS 

The Secretary causes a full report of the proceedings of the House at 
each of its sittings and as soon as practicable, publishes it in such a 
form and manner as the Speaker from time to time directs. 

If the Speaker is of the opinion that words have been used and 
actions made in debate which are defamatory or indecent or unpar-
liamentary or undignified, he in exercising his discretion orders that 
such words be expunged from the proceedings of the House. Undig-
nified, indecent and unparliamentary expressions used by the mem-
bers are not to be reported and reoorded. 

PRESIDING OFFICER 

Each House of the Legislature has a Presiding Officer. The Presiding 
Officer of the Legislative Council is called the Chairman and that of 
the Assembly the Speaker. 

The election of the Chairman is held on such date as the Governor 
may fix the Secretary sends the notice thereof to every member. The 
election of the Deputy Chairman is held on such date as the Chairman 
may fix. In the absence of the Chairman and the Deputy Chairman, 
the Governor appoints any person who ia a member of the Legislative 
Council as an acting Chairman. 

The election of the Speaker is held on such date as the Governor 
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may by order fix, and the Secretary is to inform the members through 
post or telegraphically of the date appointed for such election. At any 
time before 12.00 hours on the day preceding the date ao fixed, any 
member has the right to give notice in writing, addresaed to the 
Secretary, of a motion that another member be cboeen aa the Speaker 
of the House, and the aforesaid notice should be aeconded by a third 
member and has to be accompanied by a statement by the member 
whose name is proposed in the notice that he is willing to serve as 
Speaker, if elected. But a member cannot propoae or second more than 
one motion. The motions which have been moved and duly seconded 
are put on in the order in which they have been moved, and decided, 
if necessary, by division. If any mot.ion is carried, the person presiding 
may without putting later motions, declare that the member propoeed 
in the mot.ion which has been carried, baa been choeen aa the Speaker 
of the House. 

The election of the Deputy Speaker is held on such date u the 
Speaker may fix and the procedure of election ia the aame u that of 
the Speaker. 

At the commencement of the Houee or, from time to time, as the cue 
may be, the Speaker nominate& from amonpt the members a panel of 
not more than three Chairmen, any one of whom may preside over the 
House in the abeence ~ the Speaker and the Deputy Speaker when ao 
desired by the Speaker, or, in hia abeence, by the Deputy Speaker or 
in his absence also by the Chairman preaidin,. A Chairman ao 
nominated holds office until a new panel of chairmen ia nominated. 
The Deputy Speaker or any other member competent to preside over 
a sitting of the House under the Constitution or tbeN Rulea, have aame 

• powers as the Speaker when ao presiding. 
Any member wiahing to give a not.ice of' a reeolution,, under Clauae 

(c) of Section 58 of the Constitution for the removal of the Speaker or 
the Deputy Speaker, can do 10 in writ.inc to the Secretary. On receipt 
of auch a notice, a motion for leave to move the reaolution ia entered 
in the List ofBusin•• in the name of the member concerned. on a day 
fixed by the Speaker, provided that the day eo fixed ia any clay aft.er 
'fourteen days from the date or receipt oC notice of the reeolution. Tbe 
Speaker or the Deputy Speaker or the penan pnaictina. u the cue 
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may be, thereupon places the motion before the House and requests 
those members who are in fawur of leave being granted to rise in their 
places. If not less than twenty members rise accordingly, the Speaker 
or the Deputy Speaker or the person presiding, as the case may be, 
declares that leave has been granted and that the resolution will be 
taken up on such day, not being more than ten days Crom the date on 
which leave is asked for, as he may appoint. The Speaker or the Deputy 
Speaker against whom the resolution is un~r consideration cannot 
preside in terms of Section 60 of the Constitution of Jammu and 
Kashmir. In terms of 2nd proviso to Section 58 of the Constitution of 
Jam.mu and Kashmir the Speaker does not vacate his office whenever 
the Assembly is dissolved and continues in his office until the first 
meeting of the Assembly after dissolution. On the appointed day the 
resolution is included in the List of Business to be taken up after the 
question hour and before any other business of the day is entered upon. 
If less than twenty members rise, the Speaker informs the member 
that he has not the leave of the House. 

FUNCTIONS OF SPEAKER 

His functions include presiding over the sessions of the House, recog-
nising members on the floor, deciding points of order, maintaining 
decorum during the proceedings of the Legislative Assembly, putting 
a question to division and, finally announcing the results. In addition, 
the Speaker performs many more functions conferred on him both by 
the Constitution and Rules of the House. The Speaker's power of giving 
a ruling in the event of a dispute is a crucial one. If any notice cont.a ins 
words, phrases or expressions which are argumentative, unparliamen-
tary, ironical, irrelevant, verbose or otherwise inappropriate, the 
Speaker has the power to amend such notice before it is circulated. 

PROCESS OF LEGISLATION 

The Speaker may, on a request being made to him, order the publica-
tion of any Bill ( together with the Statement of Objects and Reasons, 
the memorandum regarding delegation of le.gislative power and the 
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financial memorandum accompanying it in the Guette although no 
motion baa been made for leave to introduce the Bill. In that case it is 
not necessary to move for leave to introduce the Bill, and, if the Bill is 
afterwards introduced, it is not necessary to publish it again. 

Any member, other than a Minister desiring to move for leave to 
introduce a Bill, lives notice of his intenti01l, and, together with the 
notice, submits a copy of the Bill and an explanatory Statement of 
Objects and Reaaons which should not contain arguments. The period 
of notice of a motion for leave to introduce a Bill is clear thirty days 
prior to the commencement of the session unless the Speaker allows 
the motion to be made at shorter notice. 

As BOOn as may be after a Bill has been introduced, the Bill, unleu 
it has already been published, is to be published in the Gazette. 

When a Bill is introduced, or on some subsequent occasion, the 
member incharge of the Bill makes one of the following motions in 
regard to his Bill, namely: 

(i) that it be taken into consideration; or 
(ii) that it be referred to a Select Committee of the House; or 

(iii) that it be referred to a Joint Committee of the Houaea with 
the concurrence of the Council; or 

(iv) tlutt it be circulated for the purpoee of eliciting opinion 
thereon. 

After such a motion being made, the principle oft.be Bill and ita 
provisions are generally diacua&ed but the detaila of the Bill a.re not 
diacuued further than is n~asary to explain it.a principle. At this 
atap no amendmenta to the Bil) are allowed to be moved. 

After the pneentation of the final report of a Select Committee of 
the Houae or a Joint Committee of the Hou.ea. aa the case may be, on 
a Bill, the member incharp moves: 

(a) that the Bill u reported by the Select Committee of the 
House or the Joint Committee of the Houaee, aa the case may 
be, be recommitted to the aame Select Committee or wa new 
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Select Committee or to the same Joint Committee or to a 
new Joint Committee with the concurrence of the Council, 
either-

(i) without limitation; or 
(ii) with respect to particular clauses or amendment& only; 

or 
(iii) with instructions to the Committee to make some par-

ticular or additional provision in the Bill or 

(c) that the Bill as reported by the Select Committee of the 
House or the Joint Committee of the Houses, be circulated 
or re- circulated, as the case may be, for the purpoae of 
elicting opinion or further opinion thereon. 

The debate on a motion that the Bill as reported by the Select 
Committee of the House or the Joint Committee of the House, aa the 
case may be, be taken into consideration is confined to consideration 
of the report to the Committee and the matters refe~ to in that 
report or any alternative suggestions consistent with the principle of 
the Bill. 

Amendments are ordinarily considered in the order of the clauses 
of the Bill to which they respectively relate; and in respect of any such 
clause a motion is deemed to have been made: -rhat this clauae stand 
part of the Bill." 

The Speaker may, when a motion that a Bill be taken into considera-
tion has been earned, submit the Bill, or any part of the Bill, to the 
House clause by clause. When this procedure is adopted, the Speaker 
call each clause separately and, when the amendments relating to it 
have been dealt with, puts the question: "That this clause (or, that this 
clause as amended. as the case may be} stand part of the Bill•. 

The consideration of the &cbedule or achedules are put from the 
Chair, and may be amended. in the same manner as clauses, and the 
consideration of new schedules follows the consideration of the original 
schedules. The question is then put: -rhat this schedule (or, that t.hia 
schedule as am.ended) as the case may be) stand part of the Bill·. 
Clause one. the Enacting Formula, the Preamble if any and t.he Title 
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of a Bill stand postponed until other clauses and schedules have been 
disposed of. 

When a motion that a Bill be taken into consideration has been 
carried and no amendment of the Bill is made, the member incharge 
may at once move that the Bill be pused. Where a Bill has undergone 
amendments, any member may object to a motion being made on the 
same day, that the Bill as amended be passed, and such object.ion 
prevails unless the Speaker allows the motion to be made. If the 
objection is allowed, a motion that the Bi 11 as amended be passed, may 
be brought forward on any future date. To such a motion no amend-
ment may be moved which is not either formal, verbal orconsequential 
upon an amendment made after the Bill was taken into consideration. 
The discussion on a motion that the Bill or the Bill as amended. as the 
case may be, be passed is confined to the submission of arguments 
either in support of the Bill or for the rejection of the Bill. In making 
a speech, a member does not refer to the details of the Bill further than 
is necessary for the purpose of his argumen ta which are of a general 
character. 

Where a Bill is paaaed by the House, the Speaker has the power to 
correct patent errors and make such other changes in the Bill as are 
conaequential upon the amendment& accepted by the House. 

The Secretary submits a mpyu m the Bill or the Bill so corrected w 
the Speaker and it shall be signed by him. 

One of the copies of th~ Bill certified by the Speaker is then 
transmitted to the Council for its consideration and, in the cue of 
Money Billa, for ita recommendation. 

If a Bill other than a Money Bill pa11ed by the Houae and trans· 
mitted to the Council: 

(a) is pu1ed by the Council without amendment.; or 
(b) ia rejected by the Council; 

the message received from the Council to the effect ia reported by the 
Secretary to the HoUle if in NHion, or publiabed in the Bulletin for 
tbe informawm of the memben, iltbe Houae is not i.n aeuion. If a Bill 
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other than a Money Bill is passed by the House and transmitted to the 
Council and more than three month.s elapse fro~ the date on which 
the Bill is laid before the Council without the Bill being passed by it, 
the Secretary, as soon as may be, reports these facts to the House. 

At any time after a message has been reported to the House or 
published in the Bulletin, the member incharge of the Bill to which 
the message or the report, as the case may be, pertains, may in the 
same or in any subsequent session, after giving three days' notice or 
with the consent of the Speaker with shorter or without notice, move 
that the Bill as originally passed by the House be passed again. On 
such motion there is no discussion, nor any amendments to be 
proposed to the Bill except such amendments, if any, as are made 
necessary by the delay in the passage of the Bill. 

If a Bill other than a Money Bill passed by the House and trans-
mitted to the Council is returned to the House with amendments, it 
is, on receipt, to be laid on the Table. After the amended Bill has been 
laid on the Table, the member incharge of the Bill may after giving 
three days' notice or with the consent of the Speaker with shorter or 
without notice, move that the amendment made by the Council be 
taken into consideration. If a motion that the amendments made by 
the Council be taken into consideration is carried, the Speaker puts 
the amendments to the House in such manner as he thinks most 
convenient for their consideration. An amendment relevant to the 
subject matter of an amendment made by the Council is allowed but 
no further amendment is to be moved to the Bill unless it is consequen-
tial upon, or an alternative to an amendment made by the Council or 
is made necessary by the delay in the passage of the Bill. 

If the House agrees to the amendment or amendments made by the 
Council, a message is sent to the-Council to that effect. But if the House 
disagrees with the amendment made by the Council. the member 
in-charge of the Bill movee that the Bill as settled in the House be 
passed. If the motion is carried, the Bill is returned to the Council with 
a message to that effect. 

If after a Bill other than a Money Bill passed for the second time by 
the House and transmitted to the Council is rejected by the Council. 
the Bill is deemed to have been passed by the· Houaes in the form in 
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which it was passed by the House for the second time. The message 
received from the Council regardmg rejecting of the Bill is reported to 
the House by the Secretary. if in aeaaion, or published in the Bulletin 
for the information of members, if the House is not in aeasion. 

If more than one month elapses from the date on which a Bill other 
than a Money Bill passed for the second time by the House and 
transmitted to the Council is laid before the Council without the Bill 
being passed by it, the Bill is deemed to have been pasaed by both the 
Houses in the form in which it was passed by the House for the second 
time. In every such case the Secretary, as soon as may be. reports these 
facts to the House. 

If, after a Bill other than a Money Bill has been pasaed by the House 
for the second time and t.ransmitted to the Council is returned to the 
House with amendments, it ia, on receipt, required to be laid on the 
Table along with such amendment.a. 

After the amended Bill baa been laid on the Table, the member 
incharge of the Bill may, after giving three days' notice or without 
notice, move that the amendment.a be taken into consideration. 

If such a motion is carried, the Speaker pub the amendments in 
such manner as be thinks convenient for their consideration but no 
further amendment is allowed to be moved to the Bill at this stage and 
the Bill is deemed to have been passed by the Houses in the form in 
which it was passed by the Houae for the aecond time with such 
amendment.a if any, u have been made by the Council and agreed to 
by the HoWJe. Where any of the amendmenta made by the Council bas 
been agreed to by the House, a message to that effect is sent to the 
Council. 

If a Money Bill paued by the House and transmitted to the Council 
is returned to the Houae without recommendations. the menage to 
that effect ia reported to the House by the Secretary, if in eeuion or 
published in the Bulletin for the information of members if the House 
is not in waion and the Bill~ Pl eeented to the Govemorfor bis auent. 
If a Money Bill pu1ed by the HoUle and tranamitted to the Council ii 
returned to the Houae with amendmen.ta recommended by the Council, 
it ia, on receipt, required to be laid on the Table alonpith the 
amendment.a recommended by the Council. If a motion that the 
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amendments recommended by the Council be taken into considera-
tion is carried, the Speaker puts the amendments recommended by 
the Council to the House in such a manner as he thinks most 
convenient for their consideration. If the House accepts any amend-
ment or amendments recommended by the Council, the Bill is 
deemed to have been passed by both the Houses with the amend-
ment or amendments recommended by the Council and accepted by 
the House and message to that effect is sent to the Council. If the 
House does not accept any of the recommendations of the Council, 
the Bill is deemed to have been passed by both the Houses in the 
form in which it was passed by the House without any of the 
amendments recommended by the Council and a message to that 
effect is sent to the Council. 

Bills originating in the Legislative Council pass through similar 
stages before they are presented to the Governor for his assent. A 
Money Bill cannot be introduced in the Legislative Council. 

PROCEDURAL DEVICES TO RAISE MATTERS OF PUBLIC 
IMPORTANCE 

The Question Hour. The first hour of every sitting is available for 
asking and answering questions in both the Houses. There are three 
types of questions: starred. unstarred and short notice questions. 
Questions to which oral answers are sought are called starred ques-
tions. To distinguish them from other questions, an asterisk mark is 
put on the top of the question. Questions to which written answers are 
sought are called uns1.an'ed questions. Thirty clear days notice of a 
question is required for its admissibility. The Chairman/Speaker in 
his discretion sometimes decides whether a question should be a 
starred or unstaJTed one. He may also disalJow any question or a part 
thereof. A member of the Assembly/Council is required to give not more 
than 15 starred questions and 15 unstarred questions in the Budget 
Session and l O staJTed and 1 O unstaned questions in respect of other 
sessions. 

A question relating to a matters of public importance may be asked 
with notice shorter than thirty clear days and if the Speaker is of the 
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opinion that the question is of an urgent importance he may direct 
that an enquiry may be made with the Minister concerned if he is in 
a position to reply and if so, on what date. If the Minister concerned 
agrees to reply, such question is answered on a day to be indicated by 
him and is called immediately after the questions, which have ap-
peared on the list of questions for oral answer. have been disposed oC. 

HALF-AN-BOUR DISCUSSION 

The Speaker allots half-an-hour on Mondays and Wednesdays for 
raising diSCUS8ion on a matter of sufficient public importance which 
had been the subject of a recent question oral or written. Likewise, in 
the Legislative Council, a half-an- hour discussion is allowed by the 
Chairman on Thursday and Saturday for raising discussion on a 
matter of public importance. 

A member wishing to raise a matter bas to give notice in writing to 
the Secretary two days in advance of the day on which the matter is 
desired to be raised. and should briefly specify the point or points that 
he wishes to raise. The notice is to be accompanied by an explanatory 
note stating the reasons for raising such a discussion and it is also to 
be supported by the signatures of at least two other members. 

ADJOURNMENT MOTIONS 

Under Rule 56 of the Rules of Procedure and Conduct of Business, a 
member can submit a notice of an adjorunment motion for the purpose 
of discussing a definite matter of urgent public importance with the 
consent of the Speaker and leave of the House: Such a notice is given 
not later than one hour before the commencement of the sitting on the 
day on which the motion is proposed to be made. Not less than twenty 
members should rise in their places in support in order to ,et the leave 
of the House. If the leave is granted by the House to move the motion. 
the Speaker intimates the hour at which the motion is to be taken up. 
The debate on a motion to discuss a definite matter of urgent public 
importance, if not earlier concluded, automatically terminates at the 
end of two boun' debate. and thereafter no question is put. No speech 
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dnring the debate on a motion That the House do now adjourn' 
exceeds fifteen minutea in duration unless otherwise indicated by 
the Speaker. 

MOTION OF NO-CONFIDENCE 

In terms ofRule 213 of the Rules ofProcedure and ConductofBusiness 
any member can move a motion expressing want of oonfidence in the 
Council of Ministers subject to the folllowing restrictions, namely: 

(a) leave to move the motion is usually taken up aft.er questions 
and before the List of Business for the day is entered upon; 

(b) the member asking for leave is required to give a written 
notice to the Secretary before commencement of the sitting 
for the day. 

If the Speaker is of the opinion that the motion is in order, he 
requests those members who are in favour of leave being granted to 
rise in their places, and if not less than twenty members rise accord-
ingly, the Speaker declares that leave is granted and that the motion 
is taken up on such day, not being more than ten days from the date 
on which leave is aaked for, as he may appoint. If less than twenty 
members riae, the Speaker informs the member that he has not the 
leave of the House. The Speaker, at the appointed hour on the allotted 
day or the last of the allotted days, as the case may be, forthwith puts 
every question necessary to determine the decision of the House on the 
motion. 

CALLING ATrENTION NOTICE 

In terms of Rule 208 of the Rules of Proredure and Conduct of 
Busineu, a member desirous of raising discussion on a matt.er of 
urgent public importance can do so by giving a notice in writing to the 
Secretary specifying clearly the matter to be raised provided the notice 
ia accompanied by an explanatory note and supported by the signs· 
tures of at least two othe.r members. If the Speaker is satisfued with 
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the explanatory note he can admit the notice and fix the date on 
which such notice is taken for reply by the Minister. No diacuuion 
is allowed at this stage. Any member deairoua ofraiaing diacuuion 
on a matter of urgent public importance ariain1 out of anawer to a 
question can give notice .in writing to the Secretary specifying 
clearly and precisely the matter to be raised. The notice baa to be 
accompanied by an explanatory note stating reaaona for raiaing 
discussion on the matters in question and supported by the airna-
tures of at least two other members. The Speaker, in consultation 
with the Leader of the House, fixes the date on which the matter ia 
taken up for discussion. 

PRIVATE MEMBERS' RFSOU1110N8 

In terms of Rule 175 of the Rules of Procedure and Conduct of Buaineaa 
any member other than a Minister, who wishes to move a reeolution 
on a day allotted for Private Members' Reaolutiona can give notice 
alongwith a copy of such resolution to the Secretary fifteen days prior 
to the com.mencement of the sesaion. Reaolutiona aeekinc information 
on matters pending before courts, t.ribunala, statutory autbority,judi· 
cial or quasi- judicial commission or containing argument.a, inferences 
or ironical expressions are disallowed. Resolutions are usually deter· 
mined by ballot. Not more than one reeolution of each such member ii 
ballotted for any one day earmarked for auch reeolution and not more 
than seven resolutions are entered in the List of Buaineu for that day. 

GOVERNOR'S ADDRESS 

After the Governor has delivered his add.resa under Section 54( 1) or 
Section 55< 1) of the Constitution. the Speaker ahall report the fact to 
the House and lay a copy of such Add.resa on the Table. The Speaker 
in consultation with the Leader of the HoUle allota time for the 
discussion of the matters referred to in the Governor's Addreaa. 11ie 
discussion opens with a Motion of Thanks which ia NCODded by 
another member. The Chief Minister repliea to the debate and the 
motion is then adopted. 
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PETTflONS 

In terms of Rules 163 to 173 any member can present petitions to the 
House provided it is couched in respectful, decorous and temperate 
language in the formate provided in the Rules. The language should 
either be English or Urdu and if a petition is presented in any other 
language, it should be accompanied by a translation either in Urdu or 
in English. The petition is signed by the petitioner with his full name 
and address. A member cannot present petition from himself. Letters, 
affidavits or other documents are not attached to any petition. Every 
petition should be addressed to the House and should conclude with a 
prayer reciting the definite object of the petitioner in regard to the 
matter to which it relates. Every petition is, after presentation, 
referred to the Committee on Petitions. 

At the commencement of the House, or from time to time, as the case 
may be, the Speaker nominates a Committee on Petitions consisting 
of not less than seven members. Minister is not nominated in the 
Committee. The Committee examines every petition referred to it, and 
if the petition complies with the prescribed Rules, the Committee 
directs that it be circulated. Where circulation of the petition has not 
been directed, the Speaker can direct that the petition be circulated. 
Circulation of the petition may be in extenso or in summary as the 
Committee or the Speaker may direct. After examination of the peti-
tion the Committee reports to the House about the fate of such 
complaint and sugeat remedial measures in concrete form applicable 
to the case under review or to prevent such cases in future. 

BUDGET IN LEGISLATURE 

The Budget: The Annual Financial Statement or the Statement of the 
Estimated Receipts and Expenditure of the Government in respect of 
each financial year, is known as the Budget. It is presented to the 
House on such day as the Governor may direct and is presented in such 
form aa the Finance Minister may settle. There is no discussion of the 
Budpt on the day on which it is presented to the House. 

lhmand, for Gran.ts: A separate demand is ordinarily made in 
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---1 for each Miniatry. provided that the 
respect of the grant pro~ d ta d for two 
Finance Minister may indude m one deman gran .Jm>POlle or 

Ministries or De--...,n1enta or make a demand m reepect of ezpen. more ,-- - . la u.: · · diture which cannot ,eadily be dassified under particu r '™matrietJ. 
Each demand contains. first a statement o£tbe t,ota} ,rant proposed 

and then a statementoftbe detailed estimate undereach grant divided . 
into items. 

On a day to be appointed by the Speaker, subeequent to the day on 
which the Budget is presented and for such time as the Speaker may 
allot for· this purpose, the House is at liberty to discuss the Budget as 
a whole or any question of principle involved therein, but no motion is 
to be moved nor the Budget be submitted to the vote of the House. The 
Finance Minister has a general right of reply at the end of the disussion. 

The Speaker in consultation with the ~ader of the House allots as 
many days as may be compatible with the public interest for the 
discussion and voting of Demands for Grants. On the last day of the 
allotted days at the closing hour fixed or at such other hour as the 
Speaker fixes in advance, the Speaker forthwith puta every question 
necessary to dispose of all the outstanding matters in connection with 
the Demands for Grants. 

Motions may be moved to reduce any Demand for Grant. No amend· 
ments to motions to reduce any Demand for Grant is permialible. 
When several motions relating to the same Demand for Grant are 
offered, they are discussed in the order in which the heads to which 
they relate appear in the Budget. 

A motion can be moved to reduce the amount of a demand in any of 
the following ways: 

i) Disapproval of the Policy Cut; 
ii) the Economy Cut; and 

iii) the Token Cut. 

VOTE ON ACCOUNT 

A motion for vote on account atatea the total 1um required and the 
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various amount.a needed for each Ministry/Department or item of 
expenditure which compose that sum should be stated in a schedule 
appended to the motion. Amendments may be moved for the reduc-
tion of the whole grant or for the reduction or omission of the items 
whereof the grant is composed. Discussion of the general character 
is allowed on the motion or any amendment moved thereto, but the 
details of the grant are not to be discussed further than is necessary 
to develop the general points. In other respects, a motion for vote on 
account is dealt with in the same way as if it were a Demand for 
Grant. 

APPROPRIATION BILL 

At any time after the introduction in the House of an Appropriation 
Bill, the Speaker may allot a day or days,jointly or severally, for the 
completion of all or any of the stages involved in the passage of the 
Bill by the House, and when such allotment has been made, the 
Speaker, at the closing hour fixes, under the Rules or, by the House, 
on the allotted day or the last of th~ allotted days, as the case may, 
forthwith puts every question necessary to dispose of all the out-
standing matters in connection with the stage or stages for which 
the day or days have been allotted. Subject to the provisions on the 
Constitution, the procedure in regard to an Appropriation Bill is the 
same as for Billa generally with such modifications as the Speaker 
considers necessary. 

The debate on the Appropriation Bill is restricted to matters of 
public importanm or administrative policy implied in the grants 
covered by the Bill which have not already been raised while the 
relevant Demands for Grants were under consideration. 

The Speaker, in order to avoid repetition of debate, may require 
members desirina to take part in discussion on an Appropriation Bill 
to give advance intimation of the specific points they intend to raise, 
and he may withhold permiaaion for raising aucb of the points as in 
hia opinion appear to be repetitive of the matters discussed on a 
Demand for Grant or u may not be of aufficient public importance. If 
an Appropriation Bil.I is in pursuance m a supplementary grant in 
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respect of an existing service, the di8CU88ions are confined to the items 
constituting the same, and no diacuaaion raised on the original grant 
nor policy underlying it save insofar as it may be necessary to explain 
or illustrate a particular item under di8CU88ion. 

FINANCE BILL 

Finance Bill means the Bill ordinarily introduced in each year to give 
effect to the financial proposals of the Government for the following 
financial year and includes a Bill to give effect to supplementary 
financial proposals for any period. 

The procedure in respect of the Finance Bill is the same 8.8 in the 
case of Appropriation Bill. 

SUPPLEMENTARY, ADDITIONAL. EXCESS AND 
EXCEPl'IONAL GRANTS AND VOTES OF CREDIT 

Supplementary, additional, exceaa and exceptional eranta and votes 
of credit are regulated by the same procedure as is applicable in the 
case of Demands for Grants subject to auch adaptations. whether by 
way of modification, addition or ommiuio~ as the Speaker deema 
necessary or expedient. The debates on the supplementary grant& is 
confined to the items constituting the aame and no diacuaaion is 
allowed to be nmed on the <>riiinal grant.a or policy underlyine them 
save inaofar u it may be nece•ary to explain or illustrate the par· 
ticular itema under diacuasion. 

LroISLATIVE COMMITTEES 

With a view to nerciaing control over the Government., there are a 
number of Committees in the ~lature. Thele are either formed 
from among the membera of the Leewative Auembly or from amona 
membera of both the Rouw. Tbe important Financial Committee& 
an: the Committee on Public Accounts, the Committee on Eatimat.et 
and the Committee on Public Undertakinp. 
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COMMI'ITEE ON PUBLIC ACCOUNTS 

The Committee on Public Accounts, in addition to the Finance Mini-
ster as an ex-officio member, consists of not more than eleven mem-
bers, of whom not more than nine members are elected by the 
Assembly every year from among its members accor:ding to the prin-
ciple of proportional representation by means of the single trans-
ferable vote and not more than two members who are likewise elected 
by the Council every year from among its members. The term of office 
of members of the Committee does not exceed one year. 

Notwithstanding anything contained in Rule 344(1), if the Speaker 
is satisfied that due to any reason it is not practicable to hold election 
to the Committee by the Assembly at the appropriate time, he may, 
by order, direct that elections to such Committee be held by postal 
ballot in such manner as he may specify; provided that where it is not 
practicable to hold election by postal ballot, as aforesaid, the Speaker 
may nominate the members of the Committee. Likewise, the Chair-
man, Legislative Council may, on the request from the Speaker, 
nominate the members of the Committee from the Council. 

The Committee examines the accounts showing the appropriation 
of sums granted by the House for the expenditure of the Government, 
and annual finance accounts of the Government and such other ac-
counts laid before the House as the Committee may think fit. 

In scrutinising the Appropriation Accounts of the Government and 
the report of the Comptroller and Auditor-General thereon, it is the 
duty of the Committee to satisfy itself: 

(a) that the moneys shown in the accounts as having been 
disbursed were legally available for, and applicable to, the 
service or purpose to which they have been applied or 
charged; 

(b) that the expenditure conforms to the authority which 
governs it. and 

<c• that every re-appropriation has been made in accordance 
\\i th the pro\.~sions made in this behalf under rules framed 
by competent authority. 
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It is also the duty of the Committee: 

(i) to examine the statement of accounta showing the income 
and expenditure of State Corporations, trading and 
manufacturing echemea, concerns and project.a together 
with the balance sheet.a and ata~menta or profit and lou 
accounts which the Govemor may have required to be 
prepared or are prepared under the provisions of the 
statutory rules regulating the financing of a particular cor-
poration, trading or manufacturing scheme or concern or 
project and the report of the Comptroller and Auditor-
General thereon; 

(ii) to examine the statement of account& showing the income 
and expenditure of autonomous and semi-autonomous 
bodies, the audit of which may be conducted by the Comp-
troller and Auditor- General of India either under the direc-
tions of the Governor or by a Statute; and 

(iii) to consider the report of the Comptroller and Auditor-
General in cases where the Governor may have required him 
to conduct an audit of any receipta or to examine the ac-
count& of stores and stocks. 

If any money has been spent on any service during a financial year 
in excess of the amount granted by the House for that purpose, the 
Committee examine. with reference to the facts of each case the 
circumstances leading to such an exceas and make such reoommenda· 
tions aa it may deem fit. The Committee does not exercise ita functions 
in relation to such Public Undertakinp u are allotted to the Commit· 
tee on Public Undertakinp by these rules or by the Speaker. 

Committee on Estimates: The Committee on Eatimatee consists of 
eleven members, of whom not more than nine members are elected by 
the Assembly every year from its members according to the principle 
of proportional repreaentaion by means of single transferable vote and 
not more than two membera are likewise elected by the Council every 
year from among it.a members. A Minister is not to be elected or 
nominated u a member of the Committee and if a member. after his 
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election or nomination to the Committee is appointed a Minister, he 
ceases to be a member of the Committee from the date of such 
appointment. 

If the Speaker is satisfied that due to any reason it is not practicable 
to hold elections to the ~mmittee by the Assembly at the appropriate 
time, he may by order, direct that elections to the Committee shall be 
held by postal ballot in such manner as he may specify; provided that 
where it is not practicable to hold elections by postal ballot as 
aforesai~ the Speaker may nominate the members of the Committee. 
Likewise, the Chairman, Legislative Council may, on a request from 
the Speaker, nominate the members of the Committee from the Coun-
cil. The term of office oft.he members of the Committee does not exceed 
one year. 

The function of the Committee are: 

(a) to report what economies, improvements in organisation, 
efficiency or administrative reform, consistent with the 
policy underlying the estimates, may be effected; 

(b) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(c) to examine whether the money is well laid out within the 
limits of the policy implied in the estimates; and 

( d) to suggest the form in which the estimates are to be 
presented to the Legislature; provided that t.he Committee 
does not exercise its functions in relation to such public 
undertakings as are allotted to the Committee on Public 
Undertakings by these rules or by the Speaker. 

The Committee continues the examination of the estimates from 
time to time throughout the financial year and reports to the House 
as its examination proceeds. It is not incumbent on the Committee to 
examine the entire estimates of any one year. 

Committee on Public Undertaltings: The Committee consists of 
eleven members of whom not more than nine members are elected by 
the Assembly every year from among its members according to the 
principle of proportional representation by means of single . 
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transferable vote and not more than two members are likewise elected 
by the Council every year from among its members. A Minister cannot 
be elected or nominated as a member of the Committee and if a 
member, after his election or nomination to the Committee, is ap-
pointed a Minister, he ceases to be a member from the date of such 
appointment. 

~ 

It the Speaker is satisfied that due to any reason it is not practicable 
to hold elections to the Committee by the Assembly at the appropriate 
time, be may by order. direct that the elections to the Committee are 
to be held by postal ballot in such manner as be may specify. But where 
it is not practicable to hold elections by postal ballot as aforesaid, the 
Speaker may nominate the members of the Committee. 

Likewise, the Chairman, Legislative Council may, on a request from 
the Speaker nominate the members of the Committee from the Coun-
cil. 

The term of office of the members of the Committee doea not exceed 
one year. 

The functions of the Committee are: 

(a) to examine the reports and accounts of the Public Undertak· 
ings specified in the Fifth Schedule;, 

(b) to examine the reports, if any, of the comptroller and 
Auditor-General on the Public Undertakings; 

(c) to examine, in the context of the autonomy and efficiency of 
the Public Undertakings, whether the affairs of the Public 
U ndertakinp are being managed in accordance with sound 
busineaa principles and prudent commercial practices; and 

( d) to exercise such other functions vested in the Committee on 
PublicAccountaand the Committee on E1timat.M in relation 
to the Public Undertakinp 1pecified in the Fifth Schedule 
u are not covered by ClaUMa (a), (b) and (c) above and u 
may be allotted to the Committee by the Speaker from time 
to time. 

The Committee doea not examine and investipte any of the follow· 
ing. namely: 
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(i) matter of major Government policy as distinct from business 
or commercial functions of the Public Undertakings; 

(ii) matters of day to day administration; 
( iii) matters for consideration of which any special machinery is 

established by any Public U ndertakiog. 

Besides these three financial Committees, the other Committees of 
the Legislature are: The Business Advisory Committee, The Commit-
tee on Petitions, The Committee on Privileges, the Committee on 
Subordinate Legislation, The Committee on Government Assurances. 
The Rules Committee, Library Committee and Press Advisory Com-
mittee. 

LEGISLATIVE PRIVILEGES 

A question involving a breach m privilege either of a member or of the 
House orof a Committee thereof, may, with the consent of the Speaker 
be brought to the notice of the House, by (i) a complaint &om a member, 
(ii) a report from the Secretary, (iii) a petition; or (iv) a report from a 
Committee of the Asaembly. If the breach is committed. in the actual 
view of the House, the House may take action without any complaint. 
Moreover, if the complaint is against a member, the Speaker may hear 
him before giving his consent. (Rule 238) 

A member wishing to raise a question of breach of privileges has to 
give notice in writing to the Secretary before the commencement of the 
sitting on the day on which the question is proposed to be raised. If the 
complaint ia founded upon a document, the notice is to be accompanied 
by such document. (Rule 239) 

The right to raise a question of privilege is governed by the following 
condition&, namely: 

( i) not more than one question ia raised at the same sitting; 
(ii) the question ia restricted to a specific matter of a recent 

occurrence; 
(iii) the matter requires the intervention of the House(Rule 240) 
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Having given his consent, the Speaker refers ··the matter to the 
Committee on Privileges and acquaints the Houae thereof, or he asks 
the member making the complaint, after the questions and before the 
List of Business is entered upon, for further elucidation. Thereupon, 
the member reads out his complaint 88 well 88 the documents, if any, 
before the House and makes a short statement. The Speaker after 
hearing any other member, if necessary, decides if the complaint is in 
order. 

Provided that the Speaker may, if he is satisfied about the urgency 
of the matter, allow a question of privilege to be raised any other time 
during the course of a sitting after the disposal of questions: 

Provided further that where the Speaker has refused his consent 
under Rule 238 or is of the opinion that the matter proposed to be 
discussed is not in order, he may read out the complaint in the House 
and state that he refuses his consent or holds that the same is not in 
order. 

If the Speaker is of the opinion that the com.plaint is in order, he 
may call the member making the complaint, who rises in his plac:e and 
while asked for leave to raise the question of privilege makes a short 
statement relevant thereto, if such statement has not already been 
made by him. If objection to leave being granted is taken, the Speaker 
may request thoee member who are in favour of leave being granted, 
to rise in their places. and it not Jesa than twenty members rise 
accordingly, the Speaker declares that leave is granted. If less t.han 
twenty members rise, the Speaker informs the member that he has 
not the leave of the House. If the leave is eranted, the House may 
consider the question and come to a decision or refer it to the Commit· 
tee on Privileges on a motion made either by the member who has 
raised the question of privilege or by any other member. 

Committtt on Privikga: At the commencement of the House or from 
time to time, u the case may be, the Speaker nominates a Committee 
on Privileges c:onaisting not more than aeven members. 

'Mle Committee examines every question re(ened to it and deter· 
mines with reference to the facta of each cue whether a breach of 
privilege ia involved and, if so, the nature of the breach, the 
circumstance. leading to it and may make a report to the House 
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containing such recommendations as it may deem fit. 
If the Committee on Privileges is of opinion that a breach of privilege 

has been committed, the Committee recommends to the House for 
inflicting the foil owing punishments; namely: (i) admonition, (ii) 
reprimand, (iii) suspension of a member (iv) fine (v) expulsion of a 
member, (vi) imprisonment, the term whereof is at the pleasure of the 
House but it should not extend beyond the prorogation or dissolution 
of the House, whichever is earlier; (vii) any other punishment which 
the House ,may deem proper and fit in pursuance of the provisions of 
Section 72 of the Constitution. 

SERVICING THE COUNCIL 

The Secretary: In terms of Rule 3 of Jammu and Kashmir Legislative 
Council Secretariat (Recruitment and Conditions of Services Rule, 
1956 subject to the control of Chairman), the Secretary administers 
the Council Secretariat and exercises full control over the officers and 
staff of the Secretariat. He is also responsible for smooth working of 
the Secretariat. Under Rule 7 the Secretary, Deputy Secretaries and 
Under Secretaries are appointed by the Governor on the recommen-
dation of the Chairman. The Secretary aids and advises the Chairman 
in respect of all legislative matters. The Secretary performs the duties 
of the drawing and disbursing officer and enjoys all powers in acoord-
ance with the Jammu and Kashmir Financial Code and the Book of 
Financial Powers. For the purpose of administrative matters of the 
Council's Secretariat, the Secretary exercises all powers of the Head 
of the Department. 

The Secretary is appointed by promotion/selection from amongst the 
senior.most officers and retires from the service after the completion 
of 58 years of age. His post corresponds to the post of the Secretary to 
the Government in terms of the recruitment rules. 

The Secretariat: In pursuance of Section 63 of the Constitution of 
Jammu and Kashmir, the Secretariat of the Jammu and Kashmir 
Legislative Assembly came into existence in July 1957. The work of 
the Secretariat is· divided under the following heads: 

Legislation Branch: It takes care of all Legislative matters. 
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Committee Branch: It looks aft.er the working of various Committees 
of the Legislature. It is a1ao responsible to the parliamentary delega-
tioM and committee visiting India from abroad. 

Translation Branch: It translates Questions, Resolutions, Bills and 
the proceedings of the House from English to Urdu and vice-versa. 

Reporting Branch; It records proceedings of the House and various 
Committees. 

Question Branch : It edits and compiles the question during the 
session and forwards the question to the concerned Secretariat for 
reply. 

Printing and Publication Branch: It takes care of all the printing 
work of the Secretariat. 





KARNATAKA 

ORIGIN AND GROWTH 

Mysore State (Old Mysore) which is a part of the present Karnataka 
can claim to be the first State in India to have started the formation 
of democratic institution with a view to associating representatives of 
the people in the ad.ministration of the State. After the British Rulers 
installed Maharaja Sri Chamarajendra Wodeyar as the ruler of 
Mysore on 25 March 1881, Dewan Sri C. Rangacharlu summoned a 
meeting of the principal ryota and merchants from all parts of the State 
on 29 March 1881 to discuss and exchange views on public matters. It 
was at this gathering that a decision to bring into existence the 
Representative Assembly was taken. On 25 August 1881 an order was 
issued setting up the Representative Assembly and defining its con-
stitution and functions. 

The first meeting of the Assembly was held on 7 October 1881. It 
was attended by 144 members. The function of the Assembly were to 
hear from the Dewan the report of the past yeaf's administration and 
the broad outlines of what was intended to be carried out in the corning 
year; to make observations and suggestions; to voice grievances and 
bring to the notice of the Government the needs of the people and to 
watch and criticiae the working of the Government. 

The Assembly which was brought into existence with so much 
foresight. soon justified the hopes entertained in regard to it. In the 
very first session of the Assembly, the representatives aquainted 
themselves with the enactments pertaining to Revenue, Forest and 
other Departme,nta and made representations in regard to their 
grievances. Kumarapuram Seshadri Iyer. who succeeded Sri C. Ran-
gacharlu as Dewan in 1883, took several steps to introduce the elective 
element in its constitution and gradually widened its electoral base. 

- State Lcgi~aturt: Building. Kamataka. 
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In 1887, steps were taken to introduce changes in the constitution of 
the Assembly. Rules were promulgated which provided for each of the 
66 Taluks in the State to send five of' the larpet landholders u 
members of the Assembly. For the first time, property qualifications 
were introduced and the agricultural clasaea -Which oonatitute the 
most numerous and the moat important ~on of the people· were to 
be represented by persons pouesaing property qualifications. 

There were occasions when the representatives themselves brourht 
up subjects which required legislation and the Dewan responded to 
their request. Infant marriage was one such subject which came up 
for discussion in the Assembly in 1891. 

The Representative Assembly in the fint two decades after its 
establishment developed from a nominated body into an elected body. 
lDrd Lansdowne, the Viceroy, who had visited Mysore in 189'l, ex-
pressed gratification at the way in which the Assembly was function· 
ing and said ~t reflects the greatest credit upon the statesman-like 
instincts of His Highness and I feel sure that the fact of ita constitution 
being to some extent based upon the principle of representation will 
greatly add to the deliberations and to the respect with which ita 
suggestion will be received.,. 

In the year 1916, His Highness, the Maharaja sanctioned the 
holding of a second session of the Assembly every year and the second 
session began to be held from 1917. Thus, the Assembly developed 
gradually and was placed on a statutory basis with enlarged powers 
and functions under Act XVI 11 of 1923. The normal atren,t.h of the 
Assembly was fixed at. 250 but Government had powers to increase it 
up to a maximum of 275 with a view to removing inequalities if any. 
The members were elected directly from rural and urban areas to 
represent special interests like education, planting, mining, t.rade and 
commerce and minorities like Mohamedana, Indian-Christians and 
Depressed Classes. Provision had been made to return not less than 
150 representatives from rural areas, not less than 30 and not more 
than 55 representatives from urban areas, and not less than 15 
representatives of minorities, 

The Dewan was the u--officio President of the Assembly and the 
members of the Council (Cabinet) were ez.afficin Vice· Presidents. The 
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life of the Auemb}y WU 3 ye&n but Government had the power to 
extend the term for a period not exceedinc one year. The quorum for 
a meeting wu 70 members including the President. 

The queation or aaeociating a certain number of non-ofticiala in the 
proceaa of law-maJring in a regular legislative body, was urged by the 
members of the Representative Auembly in 1893, and again in 1906. 
With a view to respect the wishes of the Representatives of the people, 
His Highneu the Maharaja, in the year 1907, established a Legislative 
Council by the promulgation of Regulation I of 1907, in order to 
uaociate non-official gentlemen qualified by practical experience and 
knowledp of local a>nditions and requirements in the "actual process 
of law-making". It consisted of the Dewan as President, two ex-officio 
members and such number of additional nominated members not less 
than 10 and not more than 15, as fixed by the Government, from time 
to time. The term of membership was 2 years. 

All laws or regulations made by the Council would become valid 
after they received the assent of the Maharaja. By an amendment to 
the Act made in the year 1915, the Council was permitted to discuss 
the annual budpt and put supplementary questions under certain 
conditions. In 1919 the strength of the Council was raised to 30, 
conaiating of 12 Offteiala and 18 non-officiala, 8 of whom were elected. 
By regulation XIX of l 923 promulgated by His Highness the Maharaja, 
the Legislative Council waa invested with enlarged powers and func-
tions. The main features of these regulations were that the total 
strength of the Council was raised to 50. 

The Council was permitted to vote on grants and move cut motions. 
The duration of the Council was fixed at 3 years but Government had 
power to extend it for a period not exceeding ?De year. The quorum for 
a meeting of the Council was fixed at one-half of the total members. 

The powers of the Representative Assembly were also enlarged. It 
was made obligatory on the part of Government to place the general 
principles of every legislative Bill before the Assembly in the form of 
a statement. except in cases of urgency, and to ascertain their opinion 
thereon, before introducing the Bill in the Legislative Council. 

In 1926. the franchise was extended to tiUe.holders, and in response 
to a resolution passed by the Legislative Council in February 1929, the 
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ctiaqualification of candidatel on the ,round of au waa removed, 
enablinr wunan to atand for election to the ReprMeDtative Awmbly 
and the Lqialative Council. nae functiana of the two bodiea were auch 
that they wen not deliped to fmm part of a compoaite bicameral 
le,.ialature, but were mon or Jeu independent bodiea with defined 
functiona ex their own. To ,et over theae, a Committee appointed in 
1935, made aome recommendations to the Government. Tbeae were 
accepted and suitable amendment.a made to the Acta. 

The strength of the Awmbly waa raised from 275 to 310 with a view 
to provide better repieeentation for minority communities and other 
special interesta. Similarly, the atren,th of the Lepalative Council was 
raiaed from 50 to 68, 44 plaCM beinr filled by non-official members and 
wu pven the power to have a non-official 88 ita President in place of 
the De~ and a non- official Deputy President in place of members 
of the Executive Council. 

An Act known 88 the Government oCMyaore Act ( 1940). marked the 
turning point in the constitutional reforms or the State. Inaugurating 
the reformed Constitution of 1940, at a joint aeuion of the two Houses 
on 9 June 1941. Bia Hirhneaa, the Mabarltja Mid: -rhcee who have 
watched the oripn and pow th of the poliucal inatitutiona have noted 
that Myaore baa alwaya been in the V8JllWll'd of procrw. Our Repre-
aentative A11embly wu ,tarted 60 yean 8''0 when the principle of 
repieaentative inatitutiona waa liu.le known and practiaed in the 
continent,. at any rate in India.• 

Aa t.hia form of Government and Le,islature waa being tried, a 
continuoua agitation for the aett.inr up of reaponaible Government 
under the aegis mtbe Maharaja was being carried on. Taking note of 
the wishes of the people, Hia Highneu, the Maharaja, by a proclama· 
tion iaaued on 29 October 194 7, announced further reforms by expand· 
ina the Ministry and making it reaponaible to the Legialaiure. and 
1ettin1 up a Constituent Auembly compoeed of elected repre· 
aentativea fort.he purpoee of pauing a constitution Bill for the Staw 
of Mysore, providinr for responsible Government. 

The Constituent Auembly ofMYMJft waa constituted in 1947~ and 
a Constitution wu initiated for Myaore when political changn of a 
far-reaching character were takina place in t.he real of India. As n 
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result of thoae developments, a Constituent Aaaembly to frame the 
Conatitution for India was established at the Centre, and aa that body 
wu &amine a Conatitution for the whole of India, it waa thought that 
there waa no need to proceed with the work of the Constituent 
Auembly of Myaore. 

Accordingly, the Mahantja, by a proc)arnation iaaued on 25 Novem-
ber, 1949, ordered that the Constitution adopted by the Constituent 
Auembly of India shall be the Constitution for the State of Mysore, 
and dissolved the two Houses of Legislature, namely, the Repre-
sentative Aaaembly and the Legislative Council on 15 December 1949 
and further ordered that until such as the House or HoU1eS of legis-
lature of Mysore has or has been duly constituted and summoned to 
meet for the first &e88ion under the provisions of the Constitution of 
India, there shall be only one House of the Legislature to be known as 
the Legislative Aaaemb)y of Mysore, and that the Constituent Assemb-
ly of Mysore be converted as the said Legislative Assembly from 16 
December 1949. Consequently, necessary amendments were made to 
the Government of Mysore Act, 1940, and the members of the Con-
stituent Assembly of Mysore became the members of the Legislative 
Aaaembly till 1952, when General Elections were held in Mysore along 
with the rest of India and the two Houses of Legislature, namely, the 
Legislative Assembly and Legislative Council were constituted. The 
Members of the Assembly are directly elected by the people on the basis 
of adult franchise. With thereorganisationofStatesin 1956,Kannada-
speaking areas of Bombay, Hyderabad and Madras were integrated 
with Mysore, and this composite Kannada-speaking State was 
renamed aa Kamat.aka in 1973. 

STRUCTURE OF LEGISLATURE 

The Kamataka State Legislature is bicameral. The Upper House 
known as the Legislative Council, is a permanent body with a strength 
of 75 members. One-third of members of the Council retire every two 
years. Among the members of the Council, 21 are elected by the local 
authorities of various districts, 21 are elected by the members of the 
Legislative Assembly, 6 are elected from the Graduate constituency, 



378 THE UNION AND STATE LBol8LA'MJRB8 IN INDIA 

6 from Teachen Constituency and 9 nominated by the Govemor. 
The Lower Houae, known u the Leplative Auembly, bu a 

atren,th of 224 elected memben and one nominated member. The life 
of the Legialative Aaeembly ia five yean from the date appointed for 
ita first meetinc unleu IOODer ctiuolvecl. Details of the tenure olthe 
Karnataka IAplative Aaaembly from the first to the eiptb Auembly 
are given in Table 1. 

Table 1 

S.No. Tenun 
From To 

1. Pint 18.6.1952 31.3.1957 
2. 10.6.1957 1.3.1962 
3. 'nnrd 15.3.1962 28.2.1967 

•• Fourth 15.3.1967 14.4.1971 
5. Fif\h 24.3.1972 31.12.1978 
6. Sixth 17.3.1978 8.1.1983 
7. Seventh 24.l.lNSd 2.1.1981 
8. Eichth 18.8.UNI& 21.4.1988 

Awmbly wu clilllDlwd and PrNac1ent•a Rule impa111cl. 

ELECTIONS, PARTIES AND MEMBERS 

Partin in ugialaliw Awmbly: Recopition of a political party by the 
Speaker carries with it certain facilitiea that the Speaker may ,rant 
to that. party. A political party bu to fulfil the followin1 conditions to 
secure recop.ition in the HOU8e. 

{a) it should have announced at the time of the General Elec-
t.ion, a di8tance ideoloa and prosramme for parliamentary 
work on which the memben have been returned to the 
HOUie; 

(b) it should have an orvaniution both iuide and ouuide the 
HOU1e;and 
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(c) it should have at least a strength equal to the quorum fixed 
to constitute a sitting of the House, that is, one-tenth of the 
total number of members of the House. 

The following are the parties in the Legislative Assembly: 

(i) Janata Dal (Formerly Janata Party) 
(ii) Congress (I) 

(iii) 8.J.P. 
(ivl C.P.I. 
(v) C.P.I. <M) 

(vii) Independents 

The Party position in the Legislative Assembly and Legislative 
Council as on 1 June 1987 is given in Table 2. 

Table2 

---
Name of the Party Legislative Asaemb1y Legislative Council 

Janata 139 19 
~(I) 66 12 
B.JP. 2 6 
CP.I. 4 
C.P.l. <M) 2 
M,.E.S. 3 
lndas-ndenta 8 5 
Speaker 1 
Chairman 
VacanciH 21 

225 63 

Party Whipa: The Party Whipe play an important role in managing 
the proper functioning of the parties inside the Houses. They serve as 
a liaison betweep tbe Government and the members. The whips are 
t.be uaual channels to communicate arrangement of business and 
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convenience of the members as a whole. They assist their leaders in 
selection of members to Committees of the Houses. The Whips of the 
Ruling Party known as the Government Chief Whips, are given the 
status of a Minister of State. They draw a salary of Rs. 2,500/- per 
month and a sumptuary allowance of Rs. 4,000/- per annum. They are 
provided with furnished residence in the city of Bangalore throughout 
the term of office and for a period of 60 days immediately thereafter. 
A suitable motor car as well as a conveyance allowance at the rate of 
Rs. 950/- per month is also provided. 

Leachr of the Opposition: The Leaders of Opposition in the Legisla-
tive Assembly and Legislative Council, are given the status of a 
Cabinet Minister. They are paid a salary of Rs. 2,500/- per month and 
a sumptuary allowances of Rs. 5,000/- per annum and are provided 
with the f umished residences in the City of Bangalore throughout the 
term of office and for a period of 60 days immediately thereafter, 
besides, a suitable motor car and a conveyance allowance at the rate 
of Rs. 950/- per mensum. 

Qualifications of Membership: A person u, be eligible as a candidate 
for election to the Legislative Assembly, has to satisfy the qualifica-
tions prescribed under Article 173 of the Constitution read with 
Section 79 of the Representation of the People Act, 1951. As regards 
incurring disqualifications, the same are provided under Article 191 
of the Constitution of India. There are no other special qualifications 
or disqualifications provided under any State Act. 

Oath/affirmation: Under Article 188 of the Constitution. every 
member before taking his/her seat in the House, bas to make and 
subscribe before the Governororsome person appointed in that behalf 
by him an oath or affirmation in the form set out in the Third Schedule 
of the Constitution. In the case of first meeting of the Assembly before 
the election of the Speaker, a member oft.he Aaaembly is appointed by 
the Governor aa the peraon before whom the members ahouJd take the 
preacribed oath. Int.he cue of Legislative Council, if the Officea of the 
Chairman and the Deputy Chairman are vacant. the GoYernor ap-
pointa a member of the Council before whom member should take the 
preacribed oath. 

Salary and Other Foci.lit~,: 11le members are paid a aalary of Ra. 
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l ,OOOI- and allowance of Rs. 2,000/- per month. They are also paid a 
daily allowance of Rs. 51/- per day for attending sessions and the 
meetings of the Committee. The members are entitled to travelling 
allowance at the rate of 2 times the single 1st class fare each way if 
they travel by rail, or a mileage @ Rs. 2.50 per K.M. if they travel by 
road to attend the session of the Legislature or the meetings of the 
Committees. Besides, a member is also entitled to the following 
facilities: 

{a) Housing: During sessions and Committee meetings, mem-
bers are provided with fully furnished accommodation and 
are exempted from paying lodging charges. Members are 
entitled to free travel in the buses of the Kamataka State 
Road Transport Corporation within the State along with a 
companion on production of identity card issued by the 
Legislature SecretariaL Members are also provided with 
Railway coupons worth Rs. 2,000/- to travel with a com-
panion in any class during a period of 12 calendar months. 

(b) MedicalAssistance: Members are entitled toaccommodation 
at Government Hospital, free of charge and to medical 
attendance and treatment. The expenditure incurred in 
respect of medical attendance and treatment to members is 
re- imbursed to them. Permanent arrangements have been 
made with a full time dispensary at the Legislators' home to 
render free medical aid to members. 

(c) Telephone: Members are also provided with one telephone 
installed at the place of their choice at Government cost. 
Afterwards only rental charges of the said phone are paid 
by the Government. 

(d) Stenographic and Typing Services: During session time 
stenographers and typists are appointed to render to a 
certain extent stenographic and typing assistance both in 
Engliah and Kannada to members in respect of urgent 
buaineaa of the HoU&e, such as urgent notices and short 
communications to the Speaker/Chairman or to the 
Secretary as the case may be. 
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(e) Research, Reference and Library Seroicu: The Reference 
and Research Section provides useful material to the mem-
bers to enable them to participate in the debates. There is a 
fullOedged Library from where members can borrow books 
of their choice. 

Resignation: A member who desires to resign his seat in the Auemb-
ly/Council may do so by intimating in writing under his hand ad-
dressed to the Speaker/Chairman. expressing his desire to resign from 
the membership of the House with effect from a particular date. 

Absence from House: Under Article 19()(4)ofthe Constitution, if for 
a period of 60 days, a member of the ~gislative Auembly/Legislative 
Council remains absent from its meetings of the House without the 
permission of the House, the House can declare his seat vacanl Rule 
202 and Rule 180 of the Rules of Procedure and Conduct of Busineas 
in the Legislative Assembly and in the Legislative Council, respective-
ly, provide that a member of Legislature seeking permiaaion to remain 
absent from sittings of the House can make an application in writing 
to the Speaker/Chairman specifying the period for which he may be 
permitted to be ab&ent indicating the reuona thereof. 

Expulsion: When a member of the Legislature disregards the 
authority of the Spealcer/Cbai.rman or abuaea the rulea persistently 
and wilfully obstructs the busineu of the House, the Speaker/Chair· 
man makes a mention for the suspension of that member for a specific 
period. The SpeakerlCbairman puta a question and on auch question 
being carried, the member has to withdraw from the precinct.a of the 
House. 

S~IONS AND S1'rl'ING8 

I ,sue of Summo,u; The Governor of the State aummona the Lqialative 
Auembly and Legislative Council fixina the date and time for their 
meeting. A notification 1ummonin1 the HOWie ia iuued by the 
Secretary to Government, Department. of Law and Parliamentary 
Affain. After the iuuea of the Notification. the Secretary of the 
Legislature sends an intimation to memben. 
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Prorogation of L,gislative A,sembly Council: After the adjournment of 
the Legislative Assembly Council the Governor prorogues the House. A 
notification to this effect is issued by the Secretary to Government, 
Department of Law and Parliamentary Affairs. After the issue of the 
notification, the Secretary, Legislature issues a Bulletin informing the 
members of the prorogation of the ~tive Assembly/Council. 

. 
; 

Di.1ROlution of the Legislative Assembly: The power to dissolve the 
Legislative Assembly is vested in the President of India. He exercises 
this power on the recommendation of the Governor. For the first time, 
the Assembly was suspended for a short duration from 27 March 1971 
and it was subsequently dissolved from 15 April 1971. 

Emergent St?ssions: When a session is convened at short notice or 
emergently, the usual procedure of sending notice to members is not 
f o\lowed. The dates of sessions are published in the Gazette and 
leading newspapers and communicated through the radio, television 
and telegram to members. 

BUSI.NESS OF THE HOUSE 

Orckr of Business: Normally, the daily business is arranged on the 
direction of the Speaker/Chairman by the Secretary in the following 
., .. der · ,, I \ • 

(i) 
(ii) 

(iii) 
(iv) 

(v) 

(vi) 
( .. ) VU, 

(viii) 
(ix) 

Oath or Afrmnation. 
Elect.ion of the Speaker ( when the Assembly meets for the 
first. time after the General Election). 
Obituary Refer~ce. 
Questions. 
Calling Attention Notices. 
Papers laid on the Table. 
Presentation of Petition. 
Presentation of Reports of the Legislature Committees. 
Billa for Introduction . 

I (x) Other 'Business, like Legislation ,. Resolution, Financial 
'Business, etc. 
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Business Advisory Committee: The Speaker/Chairman is the Chair-
man of the Business Advisory Committee and 10 other members are 
nominated by the Speaker/Chairman. Usually leaders of parties in the 
House and some important senior members are nominated. The Whips 
to the Government and Opposition parties are invited to the meeting. 
The functions oft.he Committee are to recommend the time that should 

~ 

be allotted for discussion of Government Bills and other Buainees as 
the Speaker in consuJtation with lhe Leader of the House, may direct 
for being referred to the Committee. 

List of BusiMss: A List of Business for each day is prepared by the 
Secretary and a copy of the same is made available to the members 
the previous day. The order of business set down in the List is not 
varied unJess t.he Speaker/Chairman is aatitdied that there is suffi. 
cient ground for such variation. The business of the ~gislature is 
usually classified into two categories, namely: Official and Non-offi-
cial. Official Business is initiated on behalf of the Government. The 
business which is initieted by Memben other than a Minister, is 
Non-official Business. The last two-and-half hours of the sit.ting on 
every Friday are reserved for Non-official Business in t.he Asaemb-
ly/Council. 

Privau Members' Biuinea: The aJlot.ment of time for Non- official 
Business is done by the Committ.ee on Private Members' Bills and 
Resolutions. It consist.a of the Deputy Speaker/Deputy Chairman as 
the Chairman of the Committee and 10 other members in the Legis-
lative Asaembly, and 4 members in the Legialative Council elected by 
the Houae. The functions of the Committee are to recommend the time 
that should be allotted for the discusaion oft.Mat.age or st.ages of each 
Private Memben• Bill and to recommend time.limit £or the discussion 
of Private Members' Resolution and other ancillary matten and to 
perform such other functions in reapectof Privat.e Memben' Bills and 
Resolutions u may be asked or auiped to it. by the Speaker/Chair· 
man from time to time. 

Ruk, of Debau: A member who desires to take part in a debate or 
diacuaaion in the Houae baa to rite in bia aeat and be can apeak only 
on being called by the Speaker/Chairman. When two or more members 
rise in their seata. lhe member who ia called by lhe Speaker/Chairman 
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speaks. Every member has, therefore, to catch the 
Speaker/Chairman's eye before he could address his remarks. The 
Whips of various parties or groups send to the Speaker/Chairman 
names of members who may be called to speak. The Speaker/Chairman 
has the right to decide the order in which members would speak. A 
member who has to make his first speech (maiden speech) is given 
preference over those who have already spoken in the House. A 
member with special knowledge of the subject under discussion is 
preferred over others. Though no precedence of members who want to 
speak is laid down in any rule, there are certain practices according to 

, which members are called in a certain order. The mover of a motion is 
called to speak first. In important debates like discussion on the 
Budget, the Leader of the Opposition is called first to initiate the 

:. discussion. 
, Voting Procedure: When the debate on a motion concludes, the 
:.Speaker/Chairman puts the question and invites those who are in 
:Cavour of the motion to say .. Aye,. and those against the motion to say 

o"'. The Speaker/Chairman then says: "I think the Ayes (or the Noes, 
, : s the case may be) have it.• If the opinion of the Speaker/Chairman 
;. . s to the decision of a question is not challenged, he says twice: "The 

yes (or the Noes. as the case may be) have it" and the question before 
e Assembly Council is determined accordingly. But if the opinion of 
e Speaker/Chairman as to the decision on a question is challenged, 
en the Speaker/Chairman resorts to one of the forms in which the 

· ecision of the House is ascertained of which Division is one. A 
· vision' means the separation of members into two lobbies who wish 
vote for and against a question pending before the House. In other 

, orda it is the process adopted by the House to decide a question. 
Procffdings: The Rules of Procedure provide that the Secretary has 
prepare a full report of the proceedings of the Assembly/Council at 
ch of its sitt.inp and as soon as practicable, publish it in such form 

· d manner as the Speaker may, from time to time, direct. A team of 
nnada and English language Reporters of the Legislature 
retariat record in short.hand the proceedings of the House ver-

~ tim. Thia ia the official report of the proceedinp. While delivering 
· · hes the members who closely follow a written note or who include 
. their speeches quotationa, figures or other matter which have to 
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appear in the report, may paaa on such matter to the Office Room after 
the conclusion of their speeches. The transcript of speeches are eent 
to the concerned member for correction of errors and inaccuraciee that 
may have crept in while reporting. The Official Report is intended to 
be a reproduction of the speeches actually delivered by the members 
on the floor of the House. Hence, members need not correct their 
speeches for improving the literacy form or alter or add to the sub-
stance in the reported speech. If the approved copies of speeches are 
not received back from members within the stipulated time of 24 
hours, the proceedings are edited and published. Generally, editing is 
done bearing in mind grammatical mistakes, spellinp, factual &e· 

curacy, clarity of ideas and expressions, punctuations, etc. As the 
Debate is the factual reproduction of what transpired in the House, · 
the changes of occupants in the Chair, interruptions, balf-an·hour 
timings, quotations, suitable headings, astrisks to show non-receipt of 
approved copies, etc., are indicated. Printed proceedinp are then sent 
to members and other bodies and ~gislaturea which are on the · 
mailing list of the Secretariat. Speeches other than in Kannada or · 
English languages are not reported and published. 

PR~IDING OFFICERS 
? 

When the offices of both the Speaker and Deputy Speaker fall vacant ~ 
and immediately before the first sitting of the Assembly after General ;} 
Election, the Governor appointa a member of the Assembly to perform .· : 
the duties of the Speaker. The person ao appointed is known as the ( 
Speaker11ro tem. The name of a member to be appointed as thr t 
Speaker-pro tem is suggested by the Chief Minister. who at hia discrt"· :· 

• tion may place the matter before the Cabinet. Normally. t.he senior·~-
moet member of the ~mbly i~ choeen for appointment. u . thr_: ·1 
Speaker-pro um. The ma1n function of the Speaker-pro tem 1s t.: ,· , 
administer oath or affirmation to the newly elected members of th · / 
Auembly and to conduct the election of the Speaker. He dra\\"S salar /. I 

and allowances as admissible to a Speaker. ft 
~ .. 

So far as Legi&lative Council 11 concerned. the question of dissoi:1 t;·, 
tion of the House doff not arise as the Hou11e is a permanent bodi I 
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However, when the offices of Chairman and. the Deputy Chairman 
become vacant due to the expiry of the membership period or resigna-
tion, etc., the Governor appoints normally the senior-most member of 
the Legislative Council as the Chairman- pro tem. The procedure 
followed in case of appointment of the Speaker-Pro tem is followed in 
this cue also. The pro tem Chairman's main function is to conduct the 
election of the Chairman and to administer oath or affirmation to the 
newly elected members of the Council. He draws salary and allowances 
as admissible to a Chairman. 

The election of the Speaker/Chairman is held on a date fixed by the 
Governor. Notice of the date so fixed is sent by the Secret.ary to every 
member. Any member may give notice in writing of a motion that 
another member be chosen as the Speaker/Chairman. The notice has 
to be seconded by another member. It should be accompanied by a 
statement by a candidate that he is willing to serve as Speaker/Chair-

.. man, if elected. The notice of motion must be delivered to the Secretary 
: at any time before noon on the date preceding the date of election by 
. the candidate, proposer or seconder. Motions which have been moved 
·_ and duly seconded are to be put to vote one by one in the order in which 
: they have been moved and decided. If any motion is carried, the person 

· · presiding does not put the remaining motions but declare that the 
: '_ ember propoeed in the motion which has been carried has been 
~ ·. hoaen as Speaker/Chairman. 
f: ... The elect.ion of Deputy Speaker/Deputy Chairman is held on a date 
f :- ed by the Speaker/Chairman. The same procedure is applied to the 
:; lect.ion of the Deputy Speaker/Deputy Chairman as in the case of the 
-~ ~ lection of the Speaker/Chairman. The term of office of the Speaker is 

· m the date of election till immediately before the first meeting of 
. e new Legislative Assembly after the dissolution of the one to which 
'.;· · e waa elected and continues to draw salary and allowances until the 
i . te of vacatio~ of his office. The term of Deputy Speaker is from the 
) ,_ te of election till the dissolution of the House. The term of Chairman 
z'11d Deputy Chairman of the Legislative Council is from the. date of 
{l lection till the expiry of membership of . the ~o~nc1l. T The 
,'1>eaker/Ch. airman is. assigned the status of a Cabinet M1n1ster. Under 
J e warrant of precedence~ the Chairman/Speaker comes next to the 
~lovemor. 
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The powers and functions of the Speaker/Chairman are to preside 
over the House. They are empowered to adjourn the House, or to 
suspend its sittings in the event of the abeence of a quorum, and to 
permit any member who is unable to upreu bimeelf in Kannada or 
in English to address the House in hia mother ton.rue. 

The Speaker/Chairman determines whether ~ere is a prima fac~ 
case for a matter relating to a breach of privilege or contempt of the 
House. 

The Speaker/Chairman can check irrelevant things or repetition in 
the speech of a member. The Speaker/Chairman, in his discretion. can 
order the expunction of any defamatory remarks or of anything said 
by a member who bas not been called upon to speak. The 
Speaker/Chairman can direct any member guilty of disorderly conduct 
to withdraw from the House and name a member for suspension if the 
member disregards the authority of the Chair and persists in obstruct-
ing the proceedings of the House, and can also adjourn or suspend the 
business of the House in case of grave disorder. 

The Deputy Speaker/Deputy Chairman has the same powers as the 
Speaker/Chairman when presiding over the sitting of the House and 
all references to the Speaker/Chairman in the Rules are deemed to be 
reference to the Deputy Speaker/Deputy Chairman when he so 
presides. If Deputy Speaker/Deputy Chairman is a member of any of 
the Com.mit~ Legislature. he is appointed as the Chairman of that 
Committee. Unlike the Speaker/Chairman. the Deputy 
Speaker/Deputy Chairman can speak ,n the House. take part in its 
deliberations and vote as a member on any question before the House. 
They can do so only when the Speaker is presiding and not when they 
themselves are in the Chair in the respective Houses. By convention, 
the Deputy Speaker/Deputy Chairman does not sponsor BilJs, ReBOI· 
tutions, etc., or tables questions. 

The Speaker/Chairman may resign from the office of 
Speaker/Chairman by writing under his hand a letter of resignation 
addressed to the Deputy Speaker/Deputy Chairman. The Deputy 
Speaker/Deputy Chairman may resign from the office by giving in 
writing a letter of resignation to the Speaker/Chairman u the case 
maybe. 
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The Speaker/Chairman, Deputy Speaker/Deputy Chairman may be 
removed from Office on a resolution passed by a majority of the 
members of the Legislative Assembly and the Legislative Council. On . 
the appointed day when the resolution is taken up for consideration, 
the Speaker/Chairman, Deputy Speaker/Deputy Chairman, against 
whom the resolution ia given, cannot preside over the House even 
though he can be present in the House. He has the right to speak and 
otherwise take part in the Debate as also the right to vote. 

The Speaker and Chairman are paid a salary of Rs. 2,500/- per 
month and sumptuary allowances of Rs. 10,000/- for Chairman and 
Rs. 15,000/- for Speaker respectively. The Deputy Speaker/Deputy 
Chairman is paid a salary of Rs. 2,500/- per month and a sumptuary 
allowance of Rs. 1,800/- per annum. They are all entitled to free 
furnished residence in the city of Bangalore throughout the term of 
office and for a period of 60 days immediately thereafter. They are 
provided with a suitable motor car. They are also paid a conveyance 
allowance of Rs. 2000/- per month. 

The names of the successive Speakers/Chairmen, Deputy 
Speakers/Deputy Chairmen with their tenure since 1952 are given in 
Tables 3, 4, 5 and 6 respectively: 

Table 3: Statement ehowinl the names and tenure of 
Speaken of Karnataka Lelialative Aaaembly 

Name 

Sbri V .Venkatappa 
Shri H. Siddaiah 
Shri HB. Rudrappa 
Shri S.R. Kanthi 
Shri B. Vaikunta a.lip 
Shri S.D. Kothval• 
Shrimathi K.8. Naprathanamma 
Shri P. Venkatara.mana 
Shri K.H. Ranp.natb 
Shri 0 .B. Clv..nctr.Gowda 
Shri B.G. Banakar 
Shri S.M. Krishna 

Term of Office 
1949-1952 
1952-1954 
195'-1956 
1956-1962 
1962-1968 
1968-1972 
1972-1978 
1978-1980 
1981-1983 
1983-1985 
1985-1989 
1989 till date 
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Table 4: Statement showing the namea and tenure of 
Chairman of the Karnataka Lepalative Council 

Name 

Shri K. T. Bhashyam 
Shri T . Subramanya 
Shri P. Seetharamaiah 
Shri V. Venkatappa 
Shri G.V. Narasappa 
Shri G.V. Hallikeri 
Shri S.C. Edke 
Shri K.K. Shetty 
Shri R.B. Naik 
Shri G.V. Hatlikeri 
Shri S.D. Gaenker 
Shri M.V. Venkatappa 
Shri S. Shivappa 
Smt. Basavarajeshwari 
Shri K. Rehman Khan 
Shri R.B. Potdar 
Shri D. Manjunath 

Term of Office 

1950-1956 
1966-1961 
1967-1968 
1958-1960 
1960-1962 
1962-1966 
1966-1968 
1968-1970 
1970-Nov. 
1970.1971 
1972-1974 
1974-1978 
1978-1980 
1980-1982 
1982-1984 
1985-1987 
19"7-1992 

Table 5: Statement ahowinl the namea tenure of Deputy 
Speakers of the Karnataka LetP•lative Awmbly 

Name 

Shri R. Chennipramaiah 
Shri M. Madaiah 
Shri L.H. Thimma Bhovi 

. Shri A.Jl PandlapYi 
Shri u. Manjunath 
Shri B.P. Kadam 
Shri G. Puttuwamy 
Smt. Sumathi Madiman 
Shri Bapu Rao Ananda Rao Hulaurkar 
Shri Veeranna K. 
Shri Labhminaruimhaiah 
Smt. Napmma Knhvamunhy 

Term of Office 

1952-19&6 
1966-1957 
19&'1-1962 
tlft..lNI 
1981-1911 
1972-117'7 (2311) 
1977 • 1978 (30/12) 
197&.1980 
1981-1883 
1983-1986 
1185·118'7 
1990-1992 
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Table 8: Statement •howins the uamea and tenure of 
Deputy Chairman of the Karnataka J..etpalative Council 

Name 
Shri P .G.O. Balakriahna Shetty 
Shri L.H. Thimma Bhori 
Shri Mahadevappa Y. Rampure 
Shri K. Kanthappa Shetty 
Shri Keahav Rao Nittaurakar 
Shri B.G. Deshpande 
Smt. M.R. Lakahamma 
Shri H.F. Kattimani 
Shri S.D. Caonkar 
Shri M. Madaiah 
Shri S.P. R.janna 
Shri T.N. Naruimha Murthy 
Shri R.G. Ja,irdar 
Shri V .S. Krishna Iyer 
Dr. AB. Malaka Reddy 
Shri S. Mallikarjunaiah 
Shri B.R. Patil 

PROCESS OF LEGISLATION 

Term of Office 
1950-1956 
1956(Dec.) 
1956-1957 
1957-1958 
1958-1960 
1960-1962 
1962-1964 
1964-1966 
1966-1968 
1968-1970 
1970-1972 
1972-1976 
1976-1980 
1980-1982 
1982-1984 
1985-1991 
1 991 to date. 

One of the important functions of the Legislature is legislation or law 
making. The propoeed legislation ia brought before the House in the 
form of a Bill. A Bill ia the draft. of an Act. The Constitution of India 
and the Rulea of Procedure have prescribed the procedure to be 
followed for the introduction, consideration and paaaing of Bills. A Bill 
can be introduced either by a Miniater of a Private Member. In the 
cue of former, it is called a 'Government Bill' and in the case of the 
latter it ia called a 'Private Members• Bilr. 

Money Billa can be introduced only in the Legislative Assembly and 
not in the Legislative Council. Other Bills can be introduced either in 
the Legialatiw Auembly or the Leaislative Council. 

After a Bill haa been introduced and copies of the Bill have been 
made available to members, unless the Speaker otherwise directs, the 
member incharp of the Bill may move a motion that the bill be taken 
into conaideration at once or on some future specified date or that the 
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Bill be circulated for eliciting opinion. If the motion is for considera-
tion, then an amendment that the Bill be circulated for eliciting 
opinion therein may be moved. At this atqe the principles of the Bill 
and its general provisions may be diacuaaed, but the details of the Bill 
are not to be diacuued. 

ff a Bill involves expenditure from the Consolidated Fund, then the 
recommendation of the Governor is necessary for the consideration of 
the Bill. 

If the motion for consideration is passed, then the member incharge 
or any other member may move that the Bill be referred to a Select or 
Joint Select Committee. A Money Bill can.not be referred to a Joint 
Select Committee. 

Bill in tM Other House: After a Bill is passed. it is transmitted to 
the Legislative Council for concurrence with a message to that efTect. 

The Secretary certifies t.hat the Bill baa been paued by the Legis-
lative Assembly. If it is a Money Bill, the Speaker certifies the Bill as 
such. 

If a Bill paaaed by both Houaea is returned by the Governor or 
President for re-conaideratio~ then the point referred for oonsidera· 
tion are put before the Assembly by the Speaker and are diacusaed and 
voted like amendmenta. 

In the cue of a Bill paned by the Assembly, but not paaae<l by the 
Council and returned within three moot.ha, the Assembly may paaa 
the Bill for the aecoad time and traumit it apin to the Council. If the 
Council doea not pua the Bill and returns the Bill within a period of 
one month, then the Bill ii dee med to have been pa11ed by both 
Houaea. If a Bill t.ranamitted by the Assembly to the Council is rejected 
by the Conncil, then the Awmbly may pau the Bill again and 
trammit it to the Council. If the Council apin rejecta it then the Bill 
ia deemed to have been pu1ed by both the Houaea. 

When a Bill pwed by the Aaaembly ia returned by the Council with 
amendment, the Awmbly may a,n,e to t.he amendment or diaqree 
or acree with further amendment. It the Awmbly 1111eea with lhe 
amendment, the Bill ii aent to the Governor. lf' the Aa1embly does not 
&pee with the amendment, then a meuqe ia 1ent tot.he Council that 
the amendment i1 not qreed to. The Council may drop the amend· 
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mentor insist on the amendment being made. If the Council does not 
inaaiton its amendment, the Bill ia sent to the Governor. If the Council 
insist on its amendment, then the Assembly may pass the Bill again 
with or without the amendment and transmit the same to the Council. 
If the Council agrees with the Bill, the same is sent to the Governor. 
If the Council does not agree, then the Bill as paaaed by the Assembly 
is deemed to have been passed by both the Houses. 

If the Council does not agree with further amendments of the 
Assembly, the Bill as paaaed by the Assembly, is deemed to have been 
passed by both the Houses. 

A Bill which has originated in toe Council and has been passed by 
it, is received in the Assembly for its concurrence. There is no intro-
duction of such Bill. But copies of Bills as pas~d are laid on the Table. 
The motion for consideration is moved and adopted and the clauses 
are considered and passed, and then the Bill is passed. If the Assembly 
rejects such a Bill, then a message to that effect is sent to the Council. 
If the Assembly adopts any amendment, a message to that effect is _,. 

sent to the Council. 
In the case of a Money Bill, certain formalities have to be observed. 

A Money Bill has been defined in the Article 199 of the Constitution. 
A Money Bill cannot be introduced without the recommendation of the 
Governor. If the Bill involves expenditure from the Consolidated Fund, 
then the recommendation of the Governor for consideration is neces-
sary. Even for moving an amendment which has the effect of increas-
ing the rate of tax, etc., the recommendation of the Governor is 
necessary. 

A Money Bill, after it has been passed by the Assembly is trans-
mitted to the Council for its recommendations. The Council has to • 
return the Bill within 14 days with its recommendations. If the Council 
does not return the Bill within 14 days with its recommendations, the 
Bill is deemed to have been passed by both the Houses. 

When a Bill has been passed by both the Houses. it is presented to 
the Governor who gives his assent or withholds assent or reserves it 
for the consideration of the President or returns it <non-Money Bills) 
for re-consideration. 
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PROCEDURAL DEVIC~ TO RAISE MA1*1'ER8 OP PUBLIC 
IMPORTANCE 

TM Question Hour. Rules of Procedure ofboth the Legislative Aaaemb-
ly and the Lel,ialative Council provide for the tint hour of each 1ittinc 
being devoted to a1kin1 and anawering of Q¥eationa. It baa a special 
aignificance in the proceedinp of the Legislature. It ia durina' question 
hour that memben ask questions on every aspect of administration 
and Governmental activity. The Government is, as it were, put on ita 
trial during the Question Hour and every Minister whose tum is to 
answer the question has to stand up and explain the omissions and 
commissions of his Department. 

In the ugislative Council, the procedure is more or less the same 
as in the Legislative Assembly. As and when orders are passed admit-
ting questions, advance copies of admitted questions are sent to 
Government on the same day, as provisionally admitted starTed or 
unstarred questions. After the last date of receipt of questions is over, 
the admitted questions are arranged in order of priority obtained by 
the members in ballot and the order of preference indicated on the 
notice. As per the existing rules, answers to questions are printed. The 
answers are read by the Minister when the question ia put on the floor 
of the House. However, answers to starred and short notice questions 
included in a day's list are placed in the Notice Office half-an-hour 
before the commencement of the Question Hour for reference of the 
members, in order to enable them to frame supplementaries on the 
basis of the anawen given to these questions. 

Half.an-Hour Discuaion: Rules provide for half-an-hour discussion 
on any matter of public importance, arising out of answer toa question 
irrespective of whether it is answered on the floor of the House or the 
answer has been laid on the Table of the House. Such disucssion is 
allowed on two days in a week, viz .• Tuesdays and Thursdays, at .lhe 
conclusion of the business of the day. A peculiar feature of this 
discussion is that there is no formal motion before the House for voting. 
It provides sufficient opportunity for members to get clarifications and 
for further elucidating any matter of fact . 

Adjournment Motion.,: A motion for the adjournment of the House 
to discuss a definite matter of urgent public importance \\-rith the 
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consent of the Speaker is another instrument through which the House 
exercises its critical function. The rules relating to adjournment mo-
tions are very strict and the members who want to give notice of an 
adjournment motion have to Cl"088 many hurdles. The matter must be 
definite, of sufficient public importance, of recent occurrence and must 
attract the State Government's responsibility and involve failure of 
the Government. Notice of an adjournment motion has to be given one 
hour before the commencement of the sitting for the day. The discus-
sion may be for not less than two hours and in any case it has to be 
concluded that very day. 

Motion of No-Confuience: Notice of a motipn of no- confidence 
against the Council of Ministers has to be given to the Secretary before 
the commencement of the sitting on which the member wishes to move 
the motion. The motion of no-confidence need not set out the grounds 
on which it is based. The Speaker allots a day or days or part of a day 
for the discussion of the motion. During the debate on the motion of 
no-confidence members are at liberty to call in question any policy or 
act of Government. They may list any or all the faults of Government. 
The debate takes place for a reasonable duration of time in order to 
enable all the opposition viewpoints to be stated and Government 
supporters have to defend the Government. The Chief Minister winds 
up the debate on behalf of the Government by replying to the charges 
made by the members. The mover of the motion has a right of reply. 
Thereafter, the Speaker puts the motion to the vote of the House. 

Calling Attention Notice: The main feature of the ca11ing at~ntion 
notice is that it begins suddenly, lasts a short time and leaves in its 
trail consequences of varied character. The Speaker/Chairman admits 
or selects a notice purely on the importance and urgency of the matter 
raised. This provision is being availed of by members to a great extent 
and has become very popular with them. In recent years, it has 
received vitality and importance because it gives an opportunity to 
members to raise. at short notice, important matters of urgent public 
importance. 

Short Duration Discussion: A member desirous of raising discussion 
on a matter of urgent public importance for short duration has to give 
notice in v.Titing to the Secretary specifying dearly and precisely the 
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points on which he wishes the di8CU88ion to be raised. The notice ia 
required to be accompanied by an explanatory note stating reasons for 
raising such discussion and has to be supported by the signature of at 
least two other members. If the Speaker ia satisfied that the matter 
sought to be raised is of sufficient importance, he admita the notice. 
The Speaker may allot two days in a week to ~ICUU auch noticee and 
allow such time for discussion not esceedin1 one hour or he may write 
such time for diSCU88ion before the end of the sitting as he may consider 
appropriate. 

Private Members' Resolution: Under Rule 145 of the Legislative 
A crsembly Rules and Rule 138 of the Legislative Council Rules any 
member, other than a Minister, may move a resolution relating to a 
matter of general public interest. A resolution requires 7 days' notice 
before the date of ballot and its admissibility is determined by the 
Speaker/Chairman. A resolution may be in the form of declaration of 
opinion or a recommendation or an approval or disapproval of an act 
or policy of Govern.mentor a request for action. After a resolution has 
been moved, any member may aeek an amendment to the resolution. 
After discussion on the resolution and reply by the concerned Minister, 
it is open to the mover of the reaolution either to withdraw the 
resolution or press for the vote of the House. If the resolution is adopted 
by the House, a copy of the same is eent to the concerned Minister for 
nece.ssary action. Non-official resolutions are taken up on every 
Friday. 

Governor', Addna: The Governor bu a ri&'ht to addreu the !Asia· 
lative Assembly or the Legislative Council or both Houaea auembled 
together and may, for that purpoee, require the attendance ol mem· 
bera. But at the commencement of the firat eeuion after each General 
Election to the Legislative Assembly and at the commencement of the 
first session of each calendar year, the Governor must addreu both 
Houses and inform the Legislature of the cause of its summons. 

The Speaker/Chairman. in consultation with the Leader of the 
House, allots time for discussion of the Address. The di&CU88ion takes 
place on a Motion of Thanks moved by a member and seconded by 
another member. Amendments are aHowed to be moved to the Motion 
ofThanks. At tbeendofthe discussion. theChiefMiniateroranyother 
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Minister explains on behalf of the Government the position of the 
Government in respect of several matters in the debate. After the 
Motion of Thanks is adopted by the Legislative Assembly/Legislative 
Council a copy of the motion is sent to the Governor. The Governor's 
reply to the same, when received, is communicat-ed to the Legislative 
Assembly/Legislative Council by the Speaker/Chairman. 

Petitions: Petitions may be presented to the Assembly/Council with 
the consent of the Speaker/Chairman and must relate to any matter 
which is within the competence of the Assembly/Council to consider. 
It would be dated and signed by the petitioner and should be couched 
in respectful and temperate language. It should be in English or in 
Kannada. If it is in any other Indian language, it should be accom-
panied by a Kannada or English translation. It should conclude with 
a prayer reciting the definite object of the petition in regard to the 
matter to which it relates. At the time of presenting of the petition, no 
debate is permitted. All petitions presented to the House, are con-
sidered by the Committee on Petitions. 

BUDGET IN LEGISLATURE 

The Budget: The Annual Financial Statement or Budget is presented 
to the Legislati\·e Assembly by the Finance Minister on such date as 
the Governor may fix. The estimate of expenditure shows separately 
the expenditure charged on the Consolidated Fund and other expen-
diture. The Budget is dealt with by the Assembly in two stages, viz., a 
general discussion and the voting of Demands for Grants. The Speaker 
allots time for the general discussion of the Budget. The discussion 
begins on a day subsequent to the day on which the Budget is 
presented. The discussion is on the Budget as a whole or on any 
question of principle involved therein. The Finance ~{inisterreplies to 
the debate. There is no motion and hence there is no voting by the 
Assembly. Estimates relating to charged expenditure are not put to 
vote but they ca,n be discussed. The estimates of other expenditure are 
submitted in the form of Demands for Grants t~tb.e Legislative 
Assembly. 

Demands for Grants: The Speaker, in consultation wit i1 the Leader 
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of the House, allots days, not being leu than ten, for the diacuuion 
and voting of Demands for Grants. The Legislative Aaaembly baa 
power to assent or refuse to aaaent to any demand or to aaaent to any 
demand subject to a reduction of the amount specified therein. 

Cut Motion: Motions may be moved to reduce any Demand for 
Grant. Such motions are called 'Cut Motiona!'. Cut Motions are of three 
kinds, viz., Disapproval of Policy Cut, Economy Cut and Token Cut. 
The practice has been that no cut motion is moved by any member 
though be can give notice of such motions. But the Minister while 
replying to the debate on Demands for Grants should deal with 
matters mentioned in the cut motiona. 

T~ Appropriation BiU: Demands for Grants are made by a Minister 
on the recommendation of the Governor. After the grants have been 
made by the Asaembly, a Bill to provide for appropriation out of the 
Consolidated Fund of the State of all moneys required to meet the 
grants made by the Aaeembly and the expenditure charged on the 
Consolidated Fund is introduced. This Bill is called the Appropriation 
Bill. Any amendment to the Bill which will have the effect of varying 
the amount or altering destination of any ,rant or of varying the 
amount of any expenditure charged on the Conaolidated Fund will not 
be allowed to be moved in the House. 

Suppkmenlary I Eue,a Granu: Sometinea money will have been 
spent on any service durin, a financial year in exceu of the amount 
granted for that service and for that year. 1n such a cue. the Governor 
causes to be presented to the Legislative Auembly a demand for such 
excess. The demands for exceu grants are preaented only after the 
Public Account& Committee has recommended the regularisation of 
the excess ex·penditure. The procedure followed in the cue of Deman~ 

• for Grants ia followed in the case of exceaa granta also. Debate on ex~ 
grants is restricted to the particulars oontained in the estimates on 
which th0&e grants are sought. The debate cannot touch a policy. an 
Appropriation Bill is also passed. 

LEGISLATURE COMMrITEES 

Committees are an integral part of legislative bodies . t ·hey are used 
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to facilitate the performance of important business of a Legislature. 
The preaaure on parliamentary time and the need for expertise and 
detailed study of subject have given rise to a number of Commitees in 
Parliament and Legislatures. The Committee system saves time of the 
House for diSCU8sion of important matters and prevents Legislature 
from getting lost in details. One more advantageous feature of the 
Committee system is that in a Committee, the atomsphere is not the 
same as in the House. While in the House, party feelings come to play, 
the atmosphere in a Committee is different. The Committees function 
in a non- party manner and in a congenial environment. 

The Rules of Procedure and Conduct of Business in the Assembly 
provide for the constitution of the following Committees: 

1. Business Advisory Committee 
2. Committee on Estimates 
3. Committee on Public Accounts 
4. Committee on Public Undertakings 
5. Committee on Petitions 
6. Committee on Privileges 
7. Committee on Assurances 
8. Committee on Subordinate Legislation 
9 . Committee on Papers laid on the Table 

10. Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes. 

11. Committee on the Welfare of Backward Classes 
12. Committee on Private Members' Bills and Resolutions 
13. House Committee 
14. Library Committee 

To have greater and effective control over the Departments of 
Government and the Public Undertakings, the Public Accounts Com-
mittee, Estimates Committee and Public Undertakings Committee of 
the )Agislature perform this function. 

Commilttt on Public AccountB: The Committee on Public Accounts 
is one of the three standing Financial Committees of the Legislature. 
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It is constituted by the ~lature every two years. The Committee 
consists of 12 members from the Legislative Assembly and 3 members 
from the Legislative Council elected by the members of their respective 
Houses according to the principle of proportional representation by 
means of the single transferable vote. The Chairman of the Committee 
is appointed by the Speaker from amongst its members. 

Committtt on Est~s: The Committee on Estimates is con-
stituted by the Legislative Assembly every two years. The Committee 
consists of 15 members elected by the Legislative Assembly from 
amongst its members according to the principle of proportional repre-
sentation by means of single transferable vote. The Chairman is 
appointed by the Speaker from amongst its members. The important 
function of the Committee is to examine such of the Estimates as it 
may deem fit or as are especially referred toil by the Assembly or the 
Speaker. The functions of the Committee are: 

(a) to report what economies, improvements in organisation, 
efficiency or administrative reform, consistent with the 
policy underlying the estimates, may be effected; 

{b) to suggest alternative policies in order t.o bring about ef-
ficiency and economy in administration; 

( c) to examine whether the money is well laid out within the 
limita of the policy implied int.he estimates; and 

( d) to suggest the form in which the estimates shall be presented 
to the Legislature. 

Committtt on Publ~ Uruurtalt.ing,: The Committee on Public Un-
dert.akinp wu constituted in November 1969. The Committee con· 
siata of 12 members (nine from the Legislative Assembly and three 
from the Lerislative Council). The term of the Committee is one year 
or until the new Committee ia formed. The functions of the Committfe 
are: 

(a) to examine the repona and accounta of the Public Undertak· 
1np; 
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(b) to examine the reports, if any, of the Comptroller and 
Auditor-General on the Public Undertakings; 

(c) to examine, in the context of the autonomy and efficiency of 
the Public Undertakings, whether the affairs of the Public 
Un~rtakings are being managed in accordance with sound 
business principles and prudent commercial practices; and 

(d) to examine such other functions vested in the Committee on 
Public Accounts and the Committee on Estimates in relation 
to the Public Undertakings specified in the Third Schedule 
as are not covered by clauses (a), (b) and (c) above and as 
may be allotted to the Committee by the Speaker from time 
to time. 

Provided that the Committee shall not examine and investigate any 
of the following namely: 

J i) matters of major Government policy as distinct from busi-
\ f ness or commercial functions of the Public Undertakings; 
t; ii) matters of day-to-day administration; l iii) matters for the consideration of which machinery is estab-
{ lished by ~Y .special s.tatute under which a particular public 
I: undertaking 1s established. 

1. Besides, t~ere are ad-hoc <:ommittee~ like Rules _Commi~tee and 
! Select and Joint Select Committees appointed from time to tlDle. 
l at 

i· I LEGISLATIVE PRIVILEGES 
I 
~ Clause ( 1) and (2) of Article 194 of the Constitution confer privileges 
:i_, in respect of two matters, viz., freedom of speech in Legislature and 
·; immunity in respect of publication of proceedings, reports, paper, etc., 

of a House by or under the authority of that House. Clause (l)confers 
freedom of speech in Legislature and Clause (2) gives complete im-
.m unity to a member of Legislature from any action in any Court in 

:. respect of anything said or done in Legislature or in Committee 
,thereof. Reading Clause ( 1) and (2) together, it is plain that freedom 
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of speech in Legislature is absolute and unfettered. Thia view haa been 
upheld in a number of cases before the Supreme Court. Clause (3) of 
Article 105 provides that in other respects the powers, privilege and 
immunities of each House of Legislature and of the members thereof 
shall be such as may from time to time be defined by the ugialature 
by Law and until so defined shall be thoee of the British House of 
Commons and of its members at the commencement of the Constitu-
tion of India The other privileges of the House of Commons may briefly 
be stated as freedom from arrest, molestation, right to exclusive 
cognizance of matters arising within the House, right to inflict punish. 
ment for breach of privilege and contempt, etc. 

Committee of Privileges: The C-Ommittee of Privileges of the Assemb-
ly consists of nine members of whom seven are elected by the Assembly 
and two are nominated by the Speaker. The Committee of Privileges 
of the Council consists of seven members of whom five are elected by 
the Council and two are nominated by the Chairman. The Committees 
hold office for a period of one year. The quorum to constitute a sitting 
of the Committee is five. The Committee examines and report.a on 
every question of privilege referred to it.. After the report. is presented, 
the Chairman or any member may move that the report be taken into 
consideration. After the above motion is carried a motion that the 
Assembly/Council agrees or disqrees. or agrees with amendments, 
with the recommendation contained in the report may be moved. 

SERVICING OP LEGISLATIJRE 

Article 187 of the Constitution of India provide& for a separate 
Secretarial Statrforeacb HOWie of the Legislature. It alao provides for 
common posta for both the Houaea. The Recruitment and Conditions 
of services of the Secretarial Staff" are to be regulated by Law m.ade by 
the State Legislature. In the abeence of such law, they are to be 
regulated by rules made by the Governor in conaultation with the 
Chairman, Legialat.ive Council and the Speaker, Lerislative Asse·mb-
ly. No law baa been made so Car in this behalf by the State l.egialature 
in India In Karnataka St.ate, the Legislature is bicameral. The 
Secretariat atalf ii common for both the Council and t.he Assembly. 
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The recruitment and conditions of services is regulated by the Kar-
nataka Legislature Secretariat (Recruitment and Conditions of Ser-
vice) Rules, 1959. According to these Rules, the Legislature Secretariat 
staff consists of the Secretariat to the Legislature and a number of 
guetted and non-gazetted officers. The C~ Legislative Council 
and the Speaker, Legislative Assembly constitut.e the Board to ad-
miniat.er the Legislature Secretariat and control its staff according to 
the Rules. 

Secretary: The appointment of the Secretary, Additional Secretary 
and Joint Secretary is made by the Special Board. The Secretary, 
Karnataka Legislature Secretariat has been assigned the powers, 
privileges and the status of a Secretary to the Government. The term 
of office of the Secretary, Legislature is from the dat.e of appointment 
to the post till the incumbent attains the age of superannuation, i.e., 
58 years. The successive Secretaries of the Karnataka Legislature 
since 194 7 are: 

1. Shri G.S. Venkataramana Iyer. 
2. Shri Te. Hanumanthappa. 
3. Shri T. Venkataswamy. 
4. Shri M. Subba Rao. 
5. Shri K.S. Singri Gowda. 
6. Shri M. Innasappa 

Library: The Legislature Secretariat has got a well- equipped 
Library to cater to the information needs of members. The Library has 
two wings, namely: Reports and Debates wing and Reading Room 
Wing, apart from the Main Library. The Library is primarily intended 
for the use of the Secretariat. The Library has a good collection of books 
and journals on subjects of varied interest. Proceedings of the House 
of Commons and House of Lords are also kept since 1919 and 1947, 
respectively. Books are classified according to Colon Classification and 
catalogues according to classified Catalogue Code Edition 5. Quarterly 
Accession List indicating the books and reports added to the Library 
is prepared and made available to the members. The Legislature 
Library subscribes to 18 dailies, 28 weeklies, 7 quarterlies, 32 
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monthlies, one bi-yearly and annual journala of newspaper. The 
Library does not have any photo-copying, microfilming or computeria-
ing facility. 

Reference and ReB«JTCh Section: The Reference and Reaearch Sec-
tion is attached to the Library. The Research Section deals with the 
following items of work to aseiat the members of Legislature in the 
discharge of their ugialative functions. 

(i) Presa-clippings from newspapers on subject.a of Parliamen-
tary importance in particular and other important matters 
in general which are useful for the memben1 of Legislature 
in discharging their functiona aa Legislatms are arranpd 
and preserved subject-wise. 

(ii) Preparation of comparative data relating to Budget of 
State/CentraVOther States; 

(iii) Preparation of Bibligraphies on important Billa mming 
before the House of the ~gialature; and Committees there-
of; 

(iv) Publication of "Lekbana Soochi•. Quarterly Journal, reg: 
Index of Selected Articles on important. aubjecta; 

(v) Publication oC-r>ocumentation of Public Undertakings" a 
monthly Journal conceminc the news and views on the 
subjects pertaining to Public Sector Undertakinp; 

(vi) Publication of-informative Folders .. on working of ~giala-
ture and Committees for the reference of the members of 
Legislature; 

( vii) Maintenance of State/CentrallOther States Acta up-to-date 
with amendments; 

(viii) Maintenance of,..... .,f Important Events and Articles; 
Billa Register and ot.bf....r informative material for reference 
of the members of Legislature; 

(ix) Maintenance of up.to-da~ State/Central/Other State Min-
istry, State MLAr.1.LC/MP List; 

(x) Preservations of back volumes of Debates. Reports, 
Newspapers, Periodica.la. Magazines, Journals e~. 





KERALA 

ORIGIN AND GROWTH 

The Kerala Legislature has had three parallel courses of develop-
ment in the three regions ofTravancore, Cochin and Malabar until 
they were merged together on 1 November, 1956. In fact, the Kerala 
Legislative Assembly has a hoary past dating back to 1988. On 30 
March, 1888 Sri Moolam Thirunal Rama Verma, the Maharaja of 
Travancore, by passing a Regulation, established a Council for the 
purpose of making laws and regulations. The Regulation of 1888 was 
modified ten years later by another Regulation passed on 21 March, 
1898. The important modification related to the enlargement of the 
membership of the Legislative Council to 15. The new Regulation 
defined the Constitution and powers of the Council and also enabled 
the government to frame rules for the selection of non-official mem-
bers. 

In 1904, the Maharaja took another significant step to associate 
the people with the administration by creating the Sri Moolam 
Popular Assembly of Travancore in addition to the Legislative 
Council. The total membership of the Assembly was 100. It was not 
a lawmaking body and had no voice in the administration. In 1907, 
the Assembly was empowered to elect four members to the Legisla-
tive Council. 

The Legislative Council was remodelled in 1919, raising its 
strength to a maximum of 25 from the existing 15. It, for the first 
time, introduced an element of election in the Council. The twin 
features of the reform were the right to discuss the Budget and the 
right to ask interpellations. Within two years, however, in October 
1921, the composition and character of the Council underwent 
further change. The total membership of the Council was raised to 

- Stall' l.cg.i~laturc Buildinµ. Kl.!rnla. 
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50, of whom 28 were to be elected and 22 nominated; of the latter, 7 
were to be non-officials. Members were given the right U> vote on 
Budget demands subject to certain limitations, to move resolutions on 
matters of public interest. to ask supplementary questions and bring 
motions for adjournment. 

On 12 January, 1930 by an amendment of the Regulation governing 
the Legislative Council. freedom of speech was guaranteed in the 
Council. The electorate was constituted on a broad franchise. All 
persons paying an annual land tax of not less than Rs. 5 or profession 
tax to a Municipality. and all graduates of a University were entitled 
to vote. 

In 1932, the Maharaja introduced a major reform through the 
promulgation of the Travancore Legislative Reform& Regulation II 
of 1108 M.E. (1932). The Regulation sought to place the Sri Moolam 
Popular Assembly on a statutory basis with enlarged functions and 
powers and to amend the law relating to the ~gislative Council in 
such manner that the Assembly and the Council should function as 
two Chambers of a Legislature. The new bicameral legislature 
under this scheme was created on 1 January, 1933, with two Houses 
known respectively as the Sri Moolam Assembly (Lower House) and 
the Sri Chitra State Council (Upper House). The franchise waa 
further broadened. The powers, privileges and functions of the IA,gia-
lature were enhanced. The Dewan waa thee.r- officio Presidentofboth 
the Houses. The Assembly elected it. own Deputy President. The 
Assembly elected its own Deputy President. The Auembly waa given 
the right to vote on Demands for Granta and to reduc:e or omit any 
item of the Demands. Provision was made to constitute a Public 
Accounts Committee. 

The bicameral Legislature continued till 4 September 194 7, when 
the Maharaja proclaimed the establiahment of responsible ,overn-
ment in Travancore. The new Auembly, called the Representatives 
Body, was to function as the Constituent Auembly of Travan· 
core. 

In Cochin State, the first Leeialative Council wu inaugurated in 
April 1925 under the Cochin Legislative Council Act of twia. In 1938, 
Cochin made a unique constitutional experiment under the 
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Government of Cochin Act, 1938. A system of dyarchy was introduced 
by which a member of the Legislature was appointed Minister to 
administer certain transferred subjects. In 1946, the number of Min-
isters was raised to four, and more subjects were transferred. On 14 
August 194 7, the eve of Indian Independence, the Maharaj a of Cochin, 
in a message sent to the Legislative Council, announced his decision 
to grant full responsible government. In 1948, adult franchise was 
introduced and the Legislative Council was termed as the Legislative 
Assembly. 

On 1 July, 1949, the State of Travancore and Cochin were 
merged and this integrated State came to be known as the United 
State of Travancore and Cochin. The Maharaja of Travancore 
became the head (styled as Rajpramukh) of the new State. The 
Legislative Assembly of the State was to consist of all persons 
who, immediately before integration, were members of the Rep-
resentative Body of Travancore and the Legislative Assembly of 
Cochin. On 26 January, 1950, when India was proclaimed a 
Republic and the new Constitution came into force, Travancore-
Cochin, along with other Indian States, became a constituent 
unit of the Union of India. And with the merger of Malabar 
district with Travancore-Cochin State on 1 November, 1956, the 
State of Kerala came into existence. 

The first General Election to the Kerala Legislative Assembly was 
held in February-March 1957. There were 126 seats allotted to the 
Assembly. The President dismissed the Ministry and dissolved the 
Assembly on 31 July, 1959. The State went under President's rule. 
Fresh elections were held in February 1960. The State once again 
came under President's rule on 10 September, 1964, and the As-
sembly was dissolved. Fresh elections to the Assembly were held in 
1965. But these elections proved abortive, as no party could secure 
majority support to be able to form a government. President's rule 
continued till March 1967. This was the longest spell of President's 
rule in the State. In the General Election held in March 1967, the 
United Front, led by the Communist Party of India (Marxist), won 
1.17 out of 133 seats in the Assembly. The Ministry soon ran into 
rough weather and fell in 1969. and in its place a coalition Ministry 
assumed office on 1 November 1969. The Ministry resigned on 1 
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August, 1970 and the State came under President•, rule from 4 
August, 1970. Elections to the Legislative Assembly were held on 17 
September, 1970. The United Front was returned to power with a big 
majority. 

In March 1977, fresh elections to the Legislative Assembly were 
held. Consequent on the new delimitation of constituencies, the 
numberoreJected members in the Assembly rose from 133 to 140. The 
Assembly was dissolved on 30 November, 1979 and the State was 
placed under President's rule on 5 December 1979. Kerala went to 
polls next on 21 January, 1980. The Left Democratic Front led by 
the Communist Party of India (Marxist) secured a majority and the 
Ministry headed by Shri E.K. Nayanar came to power on 25 
January, 1980 but resigned on 20 October, 1981, and the State came 
under another spell of President,& rule. The Assembly was kept 
under suspended animation. A new Ministry under the leadership 
of Shri K Karunakaran assumed office on 28 December, 1981. The 
Ministry resigned on 17 March, 1982 and the State was once again 
placed under Presidenfs rule. Elections to the Seventh Kerala 
Legislative Assembly were held on 19 May, 1982. The United Front 
led by the Indian National Congress (I) was voted to power. The new 
Ministry under the leadership of Shri K. Karunakaran was sworn 
in on 24 May. 1982. The Seventh Kerala Legislative Assembly was 
dissolved on 25 March, 1987. Elections were held on 23 March, 1987. 
The Left Democratic Front led by the Communist Party of India 
(Marxist) secured a majority and the Ministry headed by Shri E.K. 
Nayanar came to power on 26 March, 1987. The Eichth Kerala 
Legislative Assembly was dissolved on 5 April, 1991. and Kerala 
went to polls again on 12 June, 1991. The United Democratic Front 
led by the Indian National Con,reu aecured majority and the 
Ministry headed by Shri K. Karunakaran was awom in on 24 June, 
1991. 

S'l'RUCMJRE OF LEGISLATURE 

The normal tenure of the House is five yeara unless aooner diuolved. 
Table l shows the term• o.f aucceuive l..eaialaturee since 1967. 
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Table 1 

--- ·- - ~- -' -.n ..._ .... _ . ._,,.. . ._.._, • 

SI. l~rislative Asstamb)y Tenure 
No. From To ------ ... _,. ... , _____ ___ ...,_.,. _______ ..,,. _____ ,_ 

]. Fin~t. 1.4.1957 31.7.1959 
2. Second 22.2.1960 9.9.1964 
3. Third 3 .3 .1967 26.6.1970 
4 . Fourth 4.10.1970 21.3.1977 
5 . Fifth 22.3.1977 31.11 .1979 
6 . Sixth 25.1.1980 16.3.1982 
7. Seventh 24 .5.1982 24.3.1987 
8. Eighth 25.3.1987 5.4.1991 
9. Ninth 21.6.1991 

PARTIES AND MEMBERS 

Parties in Legislature: Generally those parties with fourteen seats and 
above are recognised as Legislative Parties and those with at least two 
but below fourteen seat.s are treated as ~gislative Groups. A number 
of political parties have been taking part in elections since 1952. 

Part.v Whips: It is the duty of the party whips to see that members 
are present in the House at the time of divisions. They keep members 
supplied with information about the business of the House and enforce 
party discipline. 

Leader of the Opposition: The Leader of the Opposition is the leader 
of the largest party in the Opposition and recognised as such by the 
Speaker. He is a member of the Business Advisory Committee and as 
sue~ has a voice in the arrangement of business in the House. The 
Leader of the Opposition is paid a salary of Rs. 1,000/- per mensem 
and dearness allowance at such rates as Officers of Government 
drawing a salary of Rs. 1,000/· per mensem are entitled to from time 
to time, as in the case of the salary paid to the Ministers. The leader 
of the Opposition is entitled, without payment of rent, to the use of a fully 
furnished residenre in the city ofThiruvailanthapuram oris eligible for 
a house rent allowance of Rs. 150/· per mensem. Besides, he is entitled 
to medical facilities, conveyance facilities, staff and office, etc. 
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Qualification for Membership: A candidate for election as Member 
should be a citizen of India. His age should not be leas than 25 years. 
He should not hold any office of profit under the Government of India 
or State Government. He will be disqualified if he ia of unsound mind 
and stands so declared by a competent cou~ if he is an undischarged 
insolvent, if he is not a citizen of India or if he is so disqualified by or 
under any law made by Parliament. 

Oath I Affirmation: An elected member should make and subscribe 
an oath or affirmation in pursuance of Article 188 of the Constitution 
at the commencement of a sitting of the Assembly or at any other time 
of the sitting of the Assembly, as the Speaker may direct. 

Salary and Other Facilities: Every member of the Legislative As-
sembly is entitled to receive a fixed allowance of Rs. 300 per mensem; 
a consolidated sum of Rs. 800 per mensem for meeting his expenditure 
for the performance of his duties as such member in his Assembly 
Constituency, and a telephone allowance of Ra. 1,000 per mensem. 

In addition to this, members are eligible for travelling and daily 
allowance for attending meetinp of the ~slative Assem.bly or of any 
Committee thereof. Every member ia entitled to receive a minimum 
travelling allowance of Ra. 2,000 per menaem for journeys inside the 
State. 

(a) Housing facility : The members are elieible for accommoda· 
tion in Thiruvanant.bapuram in the l4i1latora' Hoetel. 
Annexe, suitee and tlata on payment of rent at the rate of 
Re. 1 per day or Ra. 2ftl. per month for a single room, and 
Ra. 'JJ. per day or Ra. 40{- per month for double rooma and 
Ra. 1 OQI. per month for suit.ea and nata. Conceasions are 
allowed in the ottupation of rest/guest hoWlea and tourist 
bungalows belon(ing to the Government.. 

{b) M~ml¥rslaip ~iluia: Medical aid ia available in the ~git· 
lature buildin, and in the Lecialaton' Hoetel durin1 the 
titting, of the Assembly. Beaidea. memben and their 
familiee are eli,ible for free medical treatment and all other 
benefit.a includinc conceuiona in reprd to reimbursement 
of COit of drup purchaaed in the open market. 
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( c) Telephone facilities : Free use of telephones installed in the 
Legislature Secretariat and the legislators' ·Hostel is al-
lowed. There is PABX system providing telephone connec-
tions to all rooms in the legislators' Hostel. Local calls are 
free of charge but trunk calls have to be paid for. Every 
member is provided with a telephone at his usual place of 
residence specified by him for his term of office and for a 
period of 15 days thereafter. Charges in respect of the 
installation and rental of the telephone shall be paid by 
Government. 

( d) Services of an assistant: Every member shall be entitled to 
the services of an officer of his choice not above the rank of 
a Senior Grade Assistant in Government Secretariat and 
who is in the services of the Government or a Local Authority 
or any Corporation owned or cont.rolled by Government or 
any other authority specified by the Government to assist 
him in the performance of his duties as such member. 

(e) Accident insurance: Every member shall be entitled to be 
insured for an amount not exceeding two lak.h rupees at the 
expense of the Government against accidents or other in.fir. 
mi ties caused to him during his tenure as a member of the 
Legislative Assembly. 

(f) Stenographic and typing facilities: The service of an English 
and a Malayalam typist are provided to the members in the 
Legislators' Hostel and in the Assembly building during 
session time. 

(g) Research, reference and library facilities : Members are en-
titled to take books on loan from the Library. Reference 
service is available to indicate sources of information and 
assist in the location of reading materials. Paper clipping 
services is done with the object of assisting the speedy 
disposal of members' references on current topics. The Re-
search and Ref ere nee Branch assists the members in the 
discharge of their parliamentary work by publication of 
fortnightly entitled 'Focus' which contains articles of current 
interest, news, digest, etc. by production of background 
materials on important Bills and Resolutions, preparation 
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of reference. notes, brochures, ek., on important topics and 
supplying on the spot references contained in the published 
documents. 

(h) Postal and statioMry: Prompt delivery of letters is effected 
during session time. LeUen and other paper& addressed to 
members are deposited in the piieon holea allotted to each 
member near the entrance hall of the Chamber. Stationery 
items are supplied during the sessions. Every member is 
supplied with 1,800 small size and 1,000 big aise letterheads 
with suitable envelopes. 

(i) Restaurant: Catering arrangementa <vegetarian and non 
vegetarian) are made in the Legialatora· Hostel on payment 
basis. A canteen is set up for the uae of members in the 
Secretariat premises near the Chamber. 

(j) Transport facilities : The memben are entitled to travel free 
of charge in the buses of the Kerala State Road Transport 
Corporation, but this does not affect the payment of T.A. or 
D.A. payable of them. Every member is provided with rail· 
way coupons of the value of Rs. 25,000 for a period of twelve 
calendar months, which entitles him or his or her spouse and 
one companion to travel by any claas by any railway in India. 

Resignation: A member who desires toreaign hi&aeat in the Assemb-
ly should intimate to the Speaker, in writing, his intention to resign 
his seat. He need not give any reaaon for bis resignation. As &00n as 
the intimation is received. the Speaker informs the Assembly about 
the resignation. If the Assembly is not in aeuion~ the Speaker informs 
the Assembly when it reassembles. The Secretary to the Legislature 
passes on t.he information to be published in the Gazette and a copy of 
the notification is forwarded to the Election Commission for ta.king 
steps to fill the vacancy th U1 caused. 

Absence from House: A member desiring permi&8ion to remain 
absent from meetings of the Assembly is requjred to make an apphca· 
tion in writing to the Speakert specifyinr the period for which leave of 
absence is required, the date of commencement and termination of 
such leave of absence and the ground therefor. The leave of absence 
shall not exceed a period of 60 days. 
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The Speaker reads out the application to the Assembly and asks the 
opinion of the members. If no one dissents, the Speaker gives permis-
sion to remain absent. If anyone dissents, the Speaker takes the sense 
of the Assembly and thereupon declares the decision of the Assembly. 

The seat of a member may be declared vacant on a motion by the 
Leader of the House or by such other member to whom he may delegate 
his functions in this behalf. 

Explusion: The Speaker may direct any member whose conduct is, 
in his opinion, grossly disorderly, to withdraw immediately fro~ the 
Assembly, and any member so ordered to withdraw does so forthwith 
and absents himself during the remainder of the day's meeting. If any 
member is ordered to withdraw a second time in the same session, the 
Speaker may direct the member to absent himself from the meetings 
of the Assembly for any period not longer than the remainder of the 
session, and the member so directed has to absent himself accordingly. 

S~IONS AND SITTINGS 

Issue of Summons: The Governor shall summon the House to meet at 
such time and place as he thinks fit but six months shall not intervene 
betwee~ its last sitting in one session and the date appointed for its 
first sitting in the next session. On behalf of the Governor, the 
Secretary to the Legislature shall issue the summons to each member 
specifying the date, time and place for a session of the Assembly. Along 
with summons, calendar of sittings, allotment of days for answering 
questions by the Ministers, forms of questions., etc .. are also circulated 
to the members. 

Prorogation of Legislative Assembl)': The Governor exercises the 
power to prorogue the House. In exercising this power, he acts on the 
advice of the Chief Minister. Usually prorogation follows the adjourn-
ment of the sitting of the House sine die. The proposal of the Chief 
Minister for prorogation of the House, after being agreed to by the 
Speaker, is submitted to the Gove.mar. After the Governor has made 
the order of prorogation, it is notified in the Gazette Extraordinary. 

Dissolution of Legislative Assembly: The power to dissolve the 
Assembly is vested in the Governor and he exercises this power on the 
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advice of the Chief Minister. The Chief Minister may consult the 
Cabinet or inform it of his intention to make a recommendation to the 
Governor. 

Secret SessioM: On a request made by the Leader of the House, the 
Speaker fixes a day or part thereof for the sittill&' of the Assembly in 
secret. No stranger is allowed to be present at such a aitting. The 
Speaker may cause a report of the proceedings of a secret sitting to be 
issued in such manner as he thinks fit, but no other person present is 
to keep a note or record of any proceedings or decisions of a secret 
sitting. Procedure in all other respects is in accordance with the 
directions of the Speaker. If the necessity of maintaining secrecy 
ceases to exist, subject to the consent of the Speaker. a motion may be 
moved by the leader of the House that the proceedings no longer be 
treated as aecret. Disclosure of proceedings or decisions of a secret 
sitting by any person is treated as gross breach of privilege of the 
Assembly. 

Emerging SessioM: When a session is called at short notice or 
emergently, summons may not be issued to each member separately 
but announcement of the dat.e and place of the aeaaion ia published in 
the Gazette and made in the Press and the memben also informed by 
telegram. 

BUSINESS OF THE HOUSE 

Order of Busin~BB: The business of the House is usually a1Tanged in 
the following order: Questions, Calling Attention. ~lialative Busi· 
ness or Financial Business or Private Memben· Busineu, as the case 
may be, a& directed by the Business Advisory Committee. 

List of Business: On the days allotted for tranaaction of Government 
business, the Secretary arranges that bu.aines1 in such order as the 
Speaker.in consultation with the Leaderofthe House, maydet.ermine. 
A list of Busineo for the day is prepared by the Secretary and a copy 
ia made available for the use of every member. 

The following it.e,ms of busineu can be taken up in the House 
without any entry in the List of Business;- Oath or affi.rmattion by a 
member returned in a byelection~ obituary reference on the demise of 
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a sitting member or a former member; adjournment motion; an· 
nouncement or ruling by the Speaker; question of privilege; an-
nouncement regarding arrest of a member; announcement regarding 
resignation of a member, etc. 

Business Advisory Committee: At the commencement of the Assemb-
ly or from time to time, the Speaker constitutes the Business Advisory 
Committee consisting of not more than nine members including the 
Speaker who is the Chairman of the Committee. The function of the 
Committee is to recomend the time that should be allocated for the 
discussion of the stage or stages of such Government Bills and other 
business as the Speaker in consultation with the Leader of the House, 
may direct for being referred to the Committee. The Committee have 
the power to indicate in the proposed time table the different hours at 
which the various stages of the Bill or other business has to be 
completed. The recommendations are presented to the House in the 
f onn of a report. 

Private Members' Business: Usually the last 2 1/2 hours of a sitting 
on every Friday is allotted for the transaction of Private Members' 
Business. The Speaker may, in consultation with the Leader of the 
House and the Leader of the Opposition, allot any day other than a 
Friday for the transaction of the Private Members' Business. 

The Committee on Private Members' Bills and Resolutions consists 
of 7 members who are nominated by the Speaker. The Committee 
examines all Private Members' Bills after they are introduced and 
before they are taken up for consideration in the Assembly and classify 
them according to their nature, urgency and importance and recom-
mends the time to be allotted for each Private Members' Bill, examines 
every Private Members' Bill which is opposed in the Assembly on the 
ground that the Bill initiates legislation outside the legislative com-
petence of the Assembly, recommends time limit for the discussion of 
Private Members' Resolution and other ancillary matters, perform any 
other function in respect of Private Members' Bills and Resolutions as 
may be assigned to it by the Speaker. 

After the Report has been presented to the Assembly, a motion may 
.be moved that the Assembly agrees or agrees with amendments or 
disagrees with the report. Not more than half an hour is allotted for 
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discussion of the motion and not more than 5 minutes allowed for each 
member. At the appointed hour, in accordance with the allocation of 
time, the Speaker forthwith puts every question necessary to dispose 
of all the outstanding matters in connection with the completion of a 
particular stage of the Bill. 

Rules of Debate: The Speaker allows time to various parties accord-
ing to the strength of their members, and the parties in turn inform 
the Secretary the names of the members representing their party who 
have to speak. The Secretary then prepares a list of members who are 
to speak on the day. The list is given to the Speaker. The Speaker calls 
the members according to the list, from the Treasury Bench and the 
Opposition, alternatively. 

Members speak from their place. A member has to rise when he 
speaks and he has to address the Speaker. A member disabled by 
sickness or infirmity may be permitted to speak sitting. Reading of 
speeches is not allowed though notes may be referred to. 

A member is not to interrupt any member while speaking, by 
disorderly expression or noises or in any other disorderly manner. If 
the member who is speaking yields to a question. only then interrup-
tions are allowed with the permission of the Speaker. 

The Speaker prescribes a time limit for speeches. 
A member who has moved a motion may speak again by way of reply 

and if the motion is moved by a private member, the Minister .con-
cerned may, with the permission of the Speaker, speak (whether he 
has previously spoken in the debate or not) after the mover has replied. 
But this provision does not give any right of reply to the mover of a 
motion to reduce any demand for grant or to the mover of an amend-
ment to the Bill or a resolution save with the permission of the 
Speaker. The reply of the mover of the original motion shall in all cases 
conclude the debate. 

Voting Procedure: Votes are taken by voices or by sho~· of hands or 
by division if any member so desires. When a division is ordered by 
the Speaker, Division bells ring and immediately after the bells stop 
ringing all the doors of the Chamber are closed to prevent any entry 
until division is concluded. When the Speaker puts the question, the 
members who are in favour of the motion wi11 rise from their seats and 
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the Secretary calls the name of the Members. Members whose names 
have been called resume their seats. Voting by casting of ballot papers 
is resorted to in the election of the Speaker and Deputy Speaker when 
more than one member have been nominated to the post. 

The Speaker maintains order in the House and he has all the powers 
necessary for the purpose of enforcing his decisions. He intervenes 
when a member makes an unwarranted or defamatory remark by 
asking him to withdraw that remark or make amends. He may also 
order the expunction of any defamatory or indecent words used in the 
debate. He may direct any member guilty of disorderly conduct to 
withdraw from the House, and any member so ordered to withdraw 
will have to absent himself during the remainder of the day's meeting. 
If any member is ordered to withdraw a second time in the same 
session, the Speaker may direct the member to absent himself from 
the meetings of the Assembly for any period not longer than the 
remainder of the session. He can name a member for suspension if the 
member disregards the authority of the Chair and persists in obstruct-
ing the proceedings of the House. He may adjourn or suspend the 
business of the House in case of grave disorder. The usual practice 
followed is that suspension is awarded on a motion moved by the 
Leader of the House. 

Proceedings: The official records of the proceedings of the Assembly 
are kept in Malayalam or in the language in which such proceedings 
are conducted in the Assembly. Verbatim reports of the proceedings of 
the Assembly are prepared. A "Synopsis of the Proceedings other than 
Question Hour" and also "Gleanings from the Question Hour" are 
prepared in Malayalam as well as in English and distributed to the 
members. Uncorrected debates are prepared on the same day of the 
sitting of the Assembly. The time taken for issuance of edited and 
printed debates is between two to three months. 

Malayalam is the main language used in debates. However, Tamil, 
Kannada and English can also be used in the debates. 

Presiding Officer. The Speaker pro tem is appointed by the Governor 
when the office of the Speaker and Deputy Speaker fall vacant. After 
his appointment, the Speaker pro tem continues in office till the 
Speaker is chosen. Normally, the seniormost member of the Assembly 
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is chosen for appointment as the Speaker pro tem. He enjoys all the 
powers of the Speaker under the Constitution and the Rules of Proce-
dure. No salary and allowances are paid to the Speaker pro tem. 

The elections of the Speaker and Deputy Speaker are held on such 
date as the Governor may fix. The person presiding reads out to the 
Assembly the names of the members who have been duly nominated 
together with those of their proposers and seconders. If only one 
member bas been so nominated, he is declared to be elected by t.he 
Presiding Officer. If more than one member have been so nominated, 
the Assembly proceeds to elect a Speaker/Deputy Speaker by ballot. 

The term of office of the Speaker/Deputy Speaker is five years. But 
the Speaker shall continue till the first meeting of the new Assembly 
aft.er the discussion of the earlier one. 

The position and status of the Speaker as per the Order of 
Precedence is 14th along with the Chief Justice of the High Court. He 
is above the rank of the Cabinet Members of the State Government. 

The Speaker is entitled to a salary of Rs. 1,000/- per mensem and 
dearness allowance at such rates as officers of Government drawing a 
salary of Rs. 1,000 per mensem. He is entitled to a consolidated sum 
of Rs. 850 per mensem to meet the cost of petrol. The Deputy Speaker 
is also entitled to a salary of Ra. 1,000/· per mensem and a dearness 
allownace ar such rates aa officers of Government drawing a salary of 
Rs. 1,000/- per mensem. The Speaker of the Kerala Assembly enjoys 
several other facilities, like free furnished accommodation. medical 
facilities, personal staff. staff car and guard. l·le ia entitled to be 
insured at the expense of Government against accident& duringjour· 
ney by air performed on public business. 

The Speaker regulates the debates and proceedinp of the House 
and determines when a member should be called upon to speak and 
how Jong he should be allowed to speak. I-le rules on points of order 
raised by members and hia ruling is final. He has the power to interpret 
the Constitution and the Rule& u far as matters relating to the H.ouse 
are concerned. He ia charged with the maintenance of order in the 
Houae and enforus the obeervance of rules by memben. He can order 
expunction of indecent words uaed in the Hou.ae. and can direct any 
unruly member to withdraw from the Houae. He can also adjourn or 



KERALA 419 

suspend the business of the House in case of grave disorder. The 
Speaker presides over the Business Advisory Committee and the Rules 
Committee. 

The Speaker is the final authority in regard t.o appointment and 
discipHnary control of the Legislature Secretariat. 

The Speaker/Deputy Speaker should vacate his office ifhe ceases to 
be a member of the Assembly. He can resign his office at any time by 
writing under his hand addressed, if such member is the Speaker, to 
the Deputy Speaker and if such member is the Deputy Speaker, to the 
Speaker. He may be removed from his office by a resolution of the 
Assembly passed by a majority of all the then members of the Assemb-
ly. But such resolution should not be moved if at least 14 days' notice 
has not been given for the intention to move the resolution. Tables 2 
and 3 show the names and the tenure of Speakers and Deputy 
Speakers of the Kerala Legislative Assembly. 

Table 2: Statement Showing the Names and Tenures of 
Speaken Since 1957 

Name 

Shri R. Sankaranarayanan Thampi 
Shri K.M. Seethi Sahib 
Shri C.H. Mohammed Kaya 
Shri Alexander Parambithara 
Shri D. Damodaran Potti 
Shri K. Moideenkuny Haji 
Shri R.S. U nni • 
Shri T.S. John 
Shri Chakkeeri Ahamedkutty 
Shri A.P. Kurian 
Shri A.C. Jou 
Shri Valr.korn B. Puruahothaman 
Shri V .M. Sudheeran 
Shri Varkala Radhakrilhnan 
Shri P.P . Thankachan 

Tenure 
From 

27.4.1957 
12.3.1960 
9.6.1961 
13.12.1961 
15.3.1967 
22.10.1970 
9.5.1975 
17.2.1976 
28 .. 3.1977 
15.2.1980 
3.2.1982 
24.6.1982 
8.3.1985 
S0.3.1987 
1.7 .1991 

• Shri R.S. Unni. [)eputy Speaker performed the dutiea of Speaker. 

To 

31.7.1959 
17.4.1961 
10.11.1961 
4.9.1964 
21.10.1970 

8.5.1975 
16.2.1976 
25.3..1977 
14.2.1980 
1.2.1982 
23.6.1982 
28.3.1984 
30.3.1987 
28.6.1991 
till date 
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Table S: Statement Showlns the Namea and Tenure of 
Deputy Speaken Since 1957 

Name 

Smt. K.O. Ayaha Bai 
Smt. N. Nabi•th Beevi 
8hri M.P. Mohammed Jafferkhan 
Shri R.S. Unni 
Shri PX Gopa)akriahan 
Shri M.J. Zacharia 
Shri JUI. Hamza Kw,ju 
Shri Korambayi] Abamed Hajj 

Smt. Bhargavi Thankappan 

Shri K. Naryana Kurup 

PR~ OP LEGISLATION 

TenUN 
Pn,m 

8.5.1957 
115.3.1980 
20.3.1987 
30.10.1970 
8.7.1977 
21.2.1980 
30.6.1982 
20.10.1986 

2.4.1987 

19.7.1991 

To 

31.1.1958 
9.9.1964 
26.6.1910 
21.3.1977 
22.10.1979 
17.3.1982 
7.10.1986 
25.3.1987 

4.4 .1991 

till claw 

The legislative propoaala originate Crom the concerned Depart.menu 
of the Government. All legislative propoaala must be brourht in the 
form of Billa before the Legislature. A Bill bu a lonr title, a abort 
title, and an enacting formula. It also 1pecifie1 the extent of ap-
plicability and in certain cues, the date on which it will come into 
force. 

A Bill is divided into aelf..cx,ntained paragraphs known u clauses, 
each cont.aining a feature of the proJ>0181a embodied in the Bill. A 
clause may be divided into parta. The clauaea are numbered aerially. 
A Bill may alao contain appendices which are called echedulea. When 
the Bill ia pu1ed by the te,ialature and auented to by the head of the 
State, it becomea an Act. A Bill involvinl expenditure ia accompanied 
by a Financial Memorandum which invitee particular attention to the 
claUlel involvinc expenditure and a1ao sivea an •timate of the recur-
rinc and non-1'9CU1TU11 expenditure involved in cue the Bill ia pueed 
into law. A Bill involvinl propoeala for the deleration of lerialative 
powen ia furt.her accompanied by a memorandum explaininl 1uch 
propoeal1 and clrawin1 attention to their ICOpe and 1tatinr a1ao 
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whether they are of normal or exceptional character. Whenever a Bill 
seeking to replace an Ordinance with or without modification is 
introduced in the Assembly, a statement explaining the circumstances 
which had necessitated immediate legislation by ordinance is also 
placed before the Assembly along with the Bill. 

In the case of Private Members' Bill, the general procedure is the 
same as in the case of Government Bills. The period of notice of a 
motion for leave to introduce a Private Members Bill is fifteen clear 
days unless the Speaker allows the motion to be made at shorter notice. 
The Committee on Private Members' Bills and Resolutions examines 
all Private Members' Bills after they are introdueed and before they 
are taken up for consideration in the Assembly and calssifies them 
according to their nature, urgency and importance. 

First Reading: All legislative proposals are brought before the 
Legislature in the form of Bills. The Speaker may order the publi· 
cation in the Gazette of any Bill although no motion has been made 
for leave to introduce the Bill. In that case it is not necesary to move 
for leave to introduce the Bill and if the Bill is afterwards introduced 
it is not necessary to publish it again. Any member other than a 
Minister desiring to move for leave to introduce a Bill, should give 
15 clear days' notice of his intention and together with the notice, 
submit a copy of the Bill and an explanatory statement of Objects 
and Reasons. 

After a Bill has been introduced, the Bill ( unless it has already been 
published) is to be published in the Gazette. The introduction of a Bill 
is generally known as the first reading of the Bill. 

Second Reading: The second reading is divided into two stages. The 
first st.age consists of a general discussion on the principles of the Bill 
and the second relat.es to the discussion on clauses, schedules and 
amendments. During the first stage of the second reading, the member 
in charge may move that the Bill, other than Approprfation· Bill, . be 
referred to the appropriate Subject Committee or to a Select Commit-
tee of the House or that it be circulated for eliciting public opinion. The 
member in charge explains the purpose and object of the Bill, gives the 
background of the proposed Bill and explains the circumstances in 
which the Bill is introduced and gives such other material information 
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as may be necessary for understanding the provisions of the Bill. The 
members on either side take part in the debate. After the debate, the 
main motion as well as the amending motion if any moved, are put to 
the vote of the House. The second stage is clau.ae by clause consider&· 
tion. After the motion that the Bill, as reported by the Subject Com-
mi tiee or Select Committee as the case may be, be taken into 
consideration has been voted and canied, the Bill is taken up for 
consideration clause by clause. Each clause is placed before the House 
for discussion and amendments are allowed to be moved. Notice of 
amendments shouJd be given one day before the day on which a 
particular clau.~ is to be taken up for consideration. Amendments are 
ordinarily considered in the order of the clause of the Bill. After the 
member in charge of the Bill has replied. t.he amendment is put to the 
vote of the House. Clause 1, the enacting formula. the preamble, the 
long title of the Bill, etc., are postponed until the other clauses U> the 
schedules have been disposed of. 

Third Reading: The Jrird reading is confined to the pasaine or 
rejection of a Bill as a whole when all clauses and schedules, if any, of 
a Bill have been considered and voted upon by the Houae. The member 
in charge moves ·that the Bill (or the Bill as amended) be pasaed". 
After the Bill is passed in the Aaaembly. it ia signed by the Speaker 
and presented to the Governor for authentication. 

PROCEDURAL DEVICF.S TO RAISE MA'l'l'BR8 OF PUBLIC 
IMPORTANCE 

TM Quution Hour. The first hour of every aittina ia usually devoted 
to the asking and anaweriJll of question,. A question ia uked for the 
purpose of obtainina information on a matter of public importance 
within the apecial copiaance or the Miniatar to whom it ia adclreued. 
U n1esa the Speaker othenriae directa, not leu thao twelve clear days' 
notice of a question ia to be pven. The notice ia to be liven in writing 
to the Secretary in the preecribed b m atatina the official deeipation 
of the Minister to whom the queation i9 addreued. the date OD which 
the question i8 addreued and the date on which the qUNtion ii 
propoeed to be placed on the liat of queat.iona for wwer. Oral wwen 
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are given on the·noor of the Assembly for starred questions. Unstarred 
questions are those for which written replies are furnished. They are 
not orally answered on the floor of the House. 

The Speaker calls successively each member in whose name a 
question appears on the list of questions. The member so called rises 
in his place and asks the question. Any member, when called upon_by 
the Speaker, may put a supplementary question. 

A question relating to a matter of public importance may be asked 
with notice shorter than 12 clear days and if the Speaker is of opinion 
that the question is of an urgent character, he directs that an enquiry 
may be made from the Minister concerned ifhe is in a position to reply~ 
and if so, on what date. If the Minister concerned agrees to reply, such 
question will be answered on a day to be indicated by him and will be 
called immediately after the questions in the list of questions for oral 
answer have been disposed of. The member should briefly state the 
reasons for asking the question with short notice. If no reason is stated, 
the question will be returned to the member. 

Half-an-hour Discussion: The Speaker may allot half-an-hour on 
three days in a week for raising discussion on a matter of sufficient 
public importance which has been the subject of a question in the 
Assembly, in the same session irrespective of the fact whether the 
question was answered orally or the answer was laid on the Table. A 
member should give notice in writing to the Secretary two clear days 
before the day on which the matter is desired to be raised and should 
specify briefly the point or points that he wishes to raise. The notice 
should be accompanied by an explanatory note stating the reasons for 
raising discussion on the matter in question. The Speaker decides 
whether the matter is of sufficient public importance to be taken up 
for discussion. The member who has given notice should make a short 
statement and the Minister concerned will gi\.·e a hrief reply. 

Motion ofNo-con.fulence: A motion of no-confidence in Ministers may 
be moved after questions and before the List of Business for the day 
is entered upon. The member asking for leave must give a written 
notice of the motion which he proposes to move three clear days before 
the date on which he proposed to move it, to the Secfl\tary. If the 
Speaker feels that the motion is 1n order, he reads the motion to the 
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Assembly and requests those members who are in favour of leave being 
granted to rise in their places, and if not less than 20 members rise 
accordingly, the Speaker declares that the leave is granted and the 
motion will be taken up for discussion on a day or days allotted by the 
Speaker. If less than 20 members rise, the Speaker informs the 
member that he has not the leave of the Assembly. 

Adjournment Mntions: A motion for an adjournment of the business 
of the Assembly for the purpose of discussing a definite matter of 
urgent public importance may be made with the consent of the 
Speaker. Notice of an adjournment motion should be given before the 
commencement of the sitting on the day on which the motion is 
proposed to be made both to the Speaker and to the Minister con-
cerned. The notice should be accompanied by a brief statement of the 
matter proposed to be discussed. The Speaker, ifhe gives consent and 
if he feels that the matter proposed to be discussed is in order, calls 
the member concerned after the questions and before the List of 
Business is entered upon. The member should rise and ask for leave 
to move the adjournment of the Assembly. If objection U> leave being 
granted is taken, the Speaker requests those members who are in 
favour of leave being granted to rise in their places, and if not less than 
15 members rise accordingly'. the Speaker intimates that leave is 
granted. If less than 15 members rise, the Speaker informs the mem-
ber that he has not the leave of the Assembly. The Speaker prescribes 
a time- limit for speeches. 

No-Day-Yet-Named Motion ; If the Speaker admita notice of a motion 
and no date is fixed for the diacuuion of the same, it will be notified 
in the Assembly Bulletin with the beading No-Day-Yet-Named 
Motions. 

Short Duration Discussion&: Any member who desires to raise discus-
sion on a matter of urgent public importance may give notice in writing 
to the Secretary apecifying clearly and pn,ciaely the matter to be raised 
The notice should be accompanied by an explanatory note stating reasons 
for raising a diacuasion on the matt. in question. The Speaker decides 
the admissibility of the notice. The Speaker may allot two sittings in a 
week on which such matters are taken up for diacuaaion. There is no 
formal motion or voting. The member who bu given notice may make a 
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short statement and the Minister gives a brief reply. 
Calling Attention Notices: A member may, with the permission of 

the Speaker, call the attention of a Minister to any matter of urgent 
public importance and the Minister may make a brief statement or ask 
for time to make a statement at a later hour v , Jate. Not more than 
two such matters may be raised at the same sitting. A notice to call 
the attention of a Minister must be addressed to the Secretary and a 
copy of the same should be given to the Minister concerned to give him 
advance intimation and to enable him to appraise the Speaker of the 
facts of the matter raised therein in order to assist him in deciding the 
admissibility of the notice. Urgency and public importance are the 
main tests of admissibility of a calling attention notice. The admis-
sibility is decided by the Speaker. Admitted notices are taken in the 
House after the-questions and immediately before other items in the 
List of Business are taken up and at no other time during the sitting 
of the Assembly. On being called by the Speaker, the member who has 
given the notice rises in his place and calls the attention of the Minister 
concerned to the matter. The Minister gives a brief statement. There 
cannot be debate at the time the statement is made by the Minister. 
The member who called attention can ask one question and the 
Minister replies. 

Governor's Address: The Speaker, in consultation with the Leader 
of the House and the Leader of the Opposition, allots time for the 
discussion of matters referred to in the Governor's Address. The 
Assembly is at liberty to discuss the matters referred to in such 
Address on a Motion of Thanks moved by the Leader of the House or 
any member authorised by him. The motion should be seconded. 
Amendments may be moved to such Motion of Thanks. The Chief 
Minister or any other Minister has a general right of explaining the 
position of the Government at the end of the discussion on behalf of 
the Government and the Speaker may fix the hour by which the 
discussion should be concluded. The Speaker may prescribe a time 
limit tor speeches after taking the sense of the Assembly. When the 
motion is adopted with or without amendment. it is presented to the 
Governor by the Speaker. The Governor's reply is reported to the 
Assembly by the Speaker. The discussion on the Address may be 
postponed in favour of a Government Bill or other Government 
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Business. 
Petitions: PetitiODS may be presented or submitted to the Assembly 

with the consent of the Speaker to the Assembly with the consent of 
the Speaker on a Bill which has been published or introduced in the 
Assembly, on any matter connected with the busineas pending before 
the Assembly or on any matter of general public interest. The full name 
and address of every signatory to a petition should be written and 
authenticated by his signature or thumb impreasion if illiterate. 
~tters, affidavits or other documents should not be attached to any 
petition. If the petition is presented by a member, it should be counter .. 
signed by him. Every petition should be addressed to the Assembly. A 
petition may be presented by a member or be forwarded to the 
Secretary, who reports it to the Assembly. Every petition. after presen-
tation, stands referred to the Committee on Petitions. 

The Committee on Petitions consists of nine members who are 
nominated by the Speaker. The right of submitting petitions to the 
Assembly enables the people to ventilate their grievances and to put 
forth suggestions before the body elected by them whether relating to 
any Bill or any other matter. The Committee examines the merits of 
every petition referred toit and recommends action thereon. 

BUDGET IN LEGISLATURE 

The Budget document& portray the financial plan of the Govern-
ment for a particular period. The buis for the Budget is provided 
by the detailed eatimatea. These estimates include the expenditure 
needs of several Governmental agencies, anticipated revenues and 
other sources of income, anticipate revenues and other sources of 
income, comparative figures from the current and preceding years 
and such accounting statement. relating to the financial condition 
and operations of the Executive. The Budget estimates indicate the 
Governmental activities in various fields for the coming financial 
year. 

The Minister for Finance preaenta t.he following document.a to the 
Legislature on the day allotted for the preeent.ation of the Budget and 
he does it with a speech; 
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1. Demands for Grants and Detailed Budged Estimates for the 
year. 

2. Five Year Plan Programmes. 
3. Explanatory Memorandum on the Budget. 
4. Detailed Estimates of Receipts and Disbursements under 

Debt Heads. 
5. Detailed Budget Estimates of Revenue. 
6. Annual Financial Statement. 
7. Appendix I to the Detailed Budget Estimates. 
8. Appendix II to the Detailed Budget Estimates. 
9. Speech by the Minister for Finance. 

The Finance Minister's speech gives the principal back.ground for 
general discussion of the policies of the State Government. The speech 
generally includes a review of the economic condition of the State, the 
major Plan activities, taxation proposals, Budget Estimates for the 
current year, capital expenditure, programmes proposed to be taken 
up, ways and means and the policy of the Government in general. 

Two more documents, namely 'Economic Review for the Previous 
Year' and the 'Performance Budget' are also presented. 

The Budget is usually presented in February-March. After the 
presentation of the Budget there is a general discussion on the Budget, 
usually for a period of three days. The Speaker, if he thinks fit, 
prescribes a time-limit for speeches. The Finance Minister has a 
ge-neral right of reply at the end of the discussion. 

Demands for Grants: The Assembly is at liberty to discuss the 
Budget including the expenditure charged on the Consolidated Fund 
of the State. Estimates of expenditure which are not charged on the 
Consolidated Fund are submitted to the Assembly in the form of 
Demands for Grants on the recommendation of the Governor. There 
should ordinarily be a Demand for Grant for each major head of 
account. The demand will be for the gross expenditure without taking 
into account the recoveries taken in reduction of expenditure. The 
Assembly may assent or refuse to assent to any demand or assent to 
demand subject to a reduction of the amount specified therein. There 
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is a provision for guillotine. The Speaker puts the outstanding ques-
tions relating to the business in hand. The Chair puts the questions, 
no further discussion thereon being allowed. 

Cut motions may be moved to reduce the amount of a particular 
demand. Like Parliament. and other State Legislatures. there are 
three types of cut motions; namely. the Disapproval of Policy Cut, the 
Economy Cut and the Token Cut. 

The notice of motion to reduce any grant should be given one clear 
day before the day on which the demand is to be considered. 

At the conclusion of the general discussion on the Budget, the 
Demands for Grants stand referred to the appropriate Subject Com-
mittees for scrutiny and report. Each Subject Committee scrutinises 
the Demands for Grants falling under the subject area of the respective 
Committees. The scrutiny is ordinarily confined to variations in 
demands from the previous year, more particularly increases, the need 
for economy and efficiency, new services and relationship of expendi-
ture to needs. The scrutiny should be completed on all demands within 
a period of four weeks. Thereafter each Subject C',0mmittee is to report 
to the House the result of such scru.t'iny. 

There are noad hoc Financial Committees in the Kerala Legislative 
Assembly. 

The average time taken for the whole process and between presen-
tation of the Budget and ita adoption by the House ia about 75 hours. 

LEGISLATURE COMMl'ITEF.S 

It is the duty of the Legislature to keep constantly vicil on the 
functioning of the Executive Government. Thia control ia exe-rciaed 
through various Committees of the Legislature which keep a con-
tinuous watch on how far the Administration ia conforming to the 
policies laid down and directions riven by the Lecwat.u.re in C&JTYing 
on the administration. 

A Legislature Committee ia appointed or elected by the House or 
nominated by the Speaker, works under the direct.ion olthe Speaker 
and preeenta its report to the. HoUle or to the Speaker. 
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Standing Committees: The Assembly has Standing Committees like 
the Business Advisory Committee, the Committee on Private 
Members' Bills and Resolutions, the Committee on Petitions, the 
Committee of Privileges, the Committee on Subordinate IA?gislation, 
the Committee on Government Assurances, the Committee on the 
Welfare ofWomen and Children, the Committee on Environment, the 
Rules Committee, the Committee on Public Accounts, the Committee 
on Estimates, the Committee on Public Undertakings and the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes. Out 
of these, three Financial Committees, viz., Committee on Estimates, 
Public Accounts and Public Undertakings constitute by far the most 
potent legislative mechanism for effective financial accountability of 
administration and legislative oversight. 

Estimates Committee: It consists of eleven m·embers who are el~~ted 
by the Assembly from among its members, for a period of two years. 

The Committee examines such of the estimates of the Government 
as may seem fit to the Committee or are specifically referred to it by 
the Assembly or the Speaker and suggests economies, improvements 
in organisation, efficiency or administrative reforms consistent with 
the policy underlying the estimates. The Committee also suggests 
alternative policies in order to bring about efficiency and economy in 
administration and the form in which the estimates should be 
presented to the Assembly. 

Public Accounts Committee: This Committee consists of eleven 
members who are elected by the Assembly for a period of two years 
from among its members. 

The primary function of the Committee is to examine the accounts 
showing the appropriation of sums grant.ed by the Legislature for the 
expenditure of the Government. The Appropriation Accounts of the 
Government of Kerala and the Audit Report submitted by the Comp-
troller and Auditor-General of India form mostly the basis for the 
examination of the Committee. Cues of extravarance, waste, 
avoidable louea of nuptory expenditure, financial irre,ularitiea, il-
leplitiea and improprieties are brou,ht to the notice of the Committee. 
Cuea involving expenditure in exceaa of that voted by the Legialature 
receive special attention of the Committee, which examines them with 
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reference to the facts of each case, the circumstances leading to such 
excess and makes such recommendations u it deems fit. It is only after 
the Committee·s recommendation that Government approach the 
House for regularisation of such exceaaes. 

The Committee ·ia concerned not with queetiona of policy but with 
the execution of the policy laid down by the Aaaembly and ita reaulta. 

Public Undertaleing, Committtt: It conais~ of eleven membera who 
are elected by the Assembly ror a period of two years from among ita 
members. 

The Committee examines the working of the Public Undertakings 
in the State, their reports and accounts. It examines whether the 
affairs of the Public Undertakings are being managed in accordance 
with sound business principles and prudent commercial practices. It 
also examines the report of the Comptroller and Auditor-General of 
India (Commercial). 

The functions of the other Standing Committees are self-ex· 
planatory. 

Subject Committees: By an amendment to the Rules of Procedure, a 
new system of Committees, known as 'Subject Committees' has been 
introduced in 1980. They are standing committees, and their function 
broadly is to secure more effective scrutiny of legislation, the Budget 
proposals and other executive actions. There are ten Subject Commit-
tees at present in the Kerala Assembly. Each one of these deals with 
a specified subject area. 

The maximum membership of a committee may be 15, and the 
minimum 10. The Ministers-in-charge of subjecta falling within the 
jurisdiction of a committee are theuoff,cio members of that Commit-
tee. No member(other than a Minister} can be a member of more than 
one Subject Committee. The Speaker nominates the members to each 
Committee, and alao appoints one of the membera of the Committee 
to be its Chairman. The term of a Committee is two years. 

With the institution of the Subject Committees, every Bill, other 
than an Appropriation Bill, after introduction, ia to be referred either 
to the concerned Subject Committee or to a Select Committee for 
esamination and report w the Houae. In regard to Demands for 
Grants, the scrutiny is ordinarily confined to variations in the 
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demands from the previous year, more particularly increases, the need 
for economy and efficiency, new services, and relationship of 
expenditure to needs. The Subject Committees take up scrutiny of the 
Demands for Grants immediately after the general discussion of the 
Budget in the House. The scrutiny is to be completed within a period 
of four weeks, and each Committee has to report to the House the result 
of its scrutiny. The Demands for Grants are thereafter discussed and 
voted upon in the House. The Subject Committees do not examine or 
investigate matters of day to day administration. 

Following Committees deal with various subjects: 

( 1) Committee I-Agriculture and Integrated Rural Develop-
ment; 

(2) Committee II-Land Revenue, Forest and Fisheries; 
(3) Committee III-Irrigation and Power; 
(4) Committee IV-Industry and Minerals; 
(5) Committee V-Public Works, Transport and Communica-

tions; 
(6) Committee VI-Social Services; 
(7) Committee VII-Food, Housing and Labour; 
( 8) Committee VIII-Economic Affairs; 
(9) Committee IX-Local Administration and Co-operation; 

( 10) Committee X-Home Affairs. 

Ad hoc Committees: The Ad hoc Committees are appointed for a 
specific purpose and they cease to exist when they finish the task 
assigned to them and submit a report. The principal Ad hoc Commit· 
tees are the Select Committees on Bills. 

LEGISLATIVE PRIVILEG~ 

No member of the Legislature is liable to any proceedings in any court 
in respect of anything said or any vote given by him in the ~gislature 
or any Committee thereof, and no person is so liable in respect of the 
publication by or under the authority of the Legislature of any report, 
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paper, notes or proceedings. The House has a right to receive immedi-
ate information of the arrest, detention, conviction, imprisonment and 
release of a member. The members have exemption from service of 
legal process and arrest within the precincts of the House. Moreover, 
the House has the power to commit persons, whether they are mem-
bers or not, for breach of privilege or contempt of the House, to compel 
the attendance of witnesses and to send for papers and records, to 
regulate its procedure and conduct of its business, to prohibit the 
publication of its debates and proceedings and to exclude strangers. 

A question of privilege may be raised in the House only after 
obtaining the consent of the Speaker. A member who wishes to raise 
a question of privilege is required to give notice in writing to the 
Secretary. The matter is then considered by the Speaker who may 
either give or withhold his consent to the raising of the question of 
member who tabled the notice asks for leave of the House to raise the 
question of privilege. After leave is granted by the House, the matter 
is usually referred to the Committee of Privileges, and the House 
defers its judgement until the report of the Committee has been 
presented. 

The Committee of Privileges: The Committee of Privileges consists 
of nine members who are nominated by the Speaker. The Committee 
examines every question involving breach of privilege of the Assembly 
or of the members or of any Committee thereof referred to it by the 
Assembly or by the Speaker. It determines with reference to the facts 
of each case whether a breach of privilege is involved and makes 
suitable recommendations in its report. 

SERVICING OF LEGISLATURE 

The Secretary: Appointment to the post of Secretary is made by the 
Speaker in consultation with the Chief Minister, either by promotion, 
or by transfer or by deputation from any other service, or by direct 
recruitment in consultation with the Kerala Public Service Commis-
sion. 

The Secretary helps the Speaker in the exercise of all his powers 
and functions. In fact, the Speaker and the Sec1-etary work t')lether 
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cloRely and the Secretary is a constant companion to the Speaker in 
his parliamentary activities. The Secretary takes charge of the records 
of the Assembly, attends all meetings and causes to take minutes of 
the proceedings of the Assembly under the direction of the Speaker 
and to superintend the printing of all papers to be printed; to prepare 
and revise the marginal abstracts of Bills and the headings and 
arrangements of chapters and the numbering of the clauses thereof 
and to check and correct the references to the numbers of the clauses, 
etc., made in Bills, to note the questions and resolutions which are not 
admissible under Rules, to carry on correspondence under the orders 
of the Assembly and generally to assist the Assembly. He is the 
administrative head of the Legislative Secretariat although the 
Speaker is the final authority in regard to gazetted appointments and 
d isci plina ry control. The age of retirement for the Secretary is 55 years. 

The Secretary to Legislature has a rank equivalent to that of a 
Secretary to Government and is placed in 26th rank in Order of 
precedence. 

Table 4 gives the tenure of the successive Secretaries of the Kerala 
Legislative Assembly. 

Table 4: Successive Heads of the Kerala Legislative 
Assembly Secretariat 

SI.No. Name Tenure 
From To 

1. Shri V. Krish namoorthy 1949 1959 
2. Shri D. Thirumallai Iyengar 1959 1964 
3. Shri L. Dharmaraja Iyer 1964 1967 
4. Shri V.P. Neelakantan Namboodari 1967 1969 
5. Dr R Prasanna 1969 1984 
6. Shri K.P. Padmanabhan 1984 1987 
7. Shri K. Balagopalan (in-charge) 1987 1989 
8. Shri R. Rajendra Babu 1989 1992 
9. Shri K. Jacob Kurian (in-charge) March 1992 May 1992 
10. Shri J.M. James June 1992 
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The Secretarial: In the earlier days, the secretarial work of the 
Legislative Assembly used to be done by a small staff temporarily 
posted for the purpose by the Supplies Department (Legislative Sec-
tion)ofGovemment. The accounts work pertaining to Legislature was 
done by the General Administrative Secretariat. On 1 June, 1948 the 
Travancore Legislative Assembly was organised, which was con-
stituted with the staff of the representative body (Travancore Con-
stituent Assembly). The overall administrative control of the office was 
vested in the Chief Secretary to Government. In 1949, with the 
integration of the erstwhile States of Travancore and Cochin, the 
Assembly Office was reorganised with the staff of both Travancore and 
Cochin Legislative Assemblies. 

The need for a separate Secretariat for the legislative Assembly 
under the control of the Speaker was first voiced by Shri T.M. Varghese 
in 1949 when he was the Speaker of the Travancore-Cochin Legislative 
Assembly in accordance with clause (3) of Article 187 of the Constitu-
tion. The Travancore-Cochin Legislature Secretariat (Recruitment 
and Conditions of Service) Rules, 1953 were made with retrospective 
effect from 12 December, 1950, the date on which a separate 
Secretariat for the Travancore-Cochin Legislature was established. 
Under these Rules, power to make all appointments, including the post 
of Secretary to the LA!gialature, in the Secretariat was vested in the 
Speaker. The disciplinary control over the Legislatu.re Secretariat 
staff was also vested in the Speaker. The independent character of the 
Legislature Secretariat was thereby given statutory recognition. 

With the formation of the Kerala State in 1956 under the States 
Reorganisation Act, the Travancore-Cochin Legislature Secretariat 
became the Secretariat of the Kerala Legislature. The Travancore-
Cochin l.A!gialature Secretariat (Recruitment and Conditions of Ser-
vice) Rules, 1953 were made applicable to the Kerala ~gislature 
Secretariat. 

In 1979, the Kerala Legislature Secretariat (Recruitment and Con· 
ditiona of Service) Rules were brought into force repealing the Travan· 
core-Cochin Rules. 

The work of the Secretariat falls broadly under the following 
categories on a functional basis: 
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(i) Management of the Business of the House; 
(ii) Legislation including Subordinate Legislation; 

(iii) Questions, Resolutions, Motions, etc.; 
(iv) Committees; 
(v) Reporting, Editing and Printing of Assembly Proceedings; 

(vi) Members' Amenities; 
( vii) Library, Research and Reference Services; 

(viii) Secretariat Administration. 

Library, Research and Reference Services: The total holdings of the 
Library are about 75,000 including books, reports, proceedings of the 
Parliament and Legislatures. The Library maintains a card catalogue 
system and receives about 300 newspapers and periodicals. A Library 
Advisory Committee consisting of eight members (seven M.L.As. and 
the Secretary to the Legislature ex off,cio) is constituted by the 
Speaker. The Committee makes recommendations for the improved 
working of the Library. Membership is open to M.L.As., M.Ps. repre-
senting Kerala, Secretariat staff and Heads of Departments. 

Research and Reference Wing: This wing caters to the intellectual 
needs of members. A fortnightly journal called 'Focus' meant for the 
lawmakers, is prepared in the Research Section. Background 
materials on important Bills and Resolutions are also prepared. 

The Reference Wing renders assistance to members through supply 
of on-the-spot information and reference material as required by them 
in their work connected with the Assembly. 'Legal and Constitutional 
Digest', a quarterly is published by the Reference Section for the use 
of members. 





MADHYA PRADESH 

ORIGIN AND GROWTH 

As a result of the reorganisation of States on the basis of the States 
Reorganisation Commission Report, the present State of Madhya 
Pradesh was formed on 1st November, 1956 by merging the territories 
of the States of Madhya Bharat, a union of princely States in the 
Malwa Plateau region; Vindhya Pradesh, a union of States in the 
Vindhya region; Bhopal, a centrally administered princely State; the 
Hindi-speaking areas, popularly known as Mahakoshal; and the 
Chhattisgarh region of the State of Central Provinces and Berar. The 
tenure of the first Legislative Assembly (Vidban Sabha) was very brief; 
it lasted from 1 November, 1956 to 5 March, 1957. The first general 
election to the Legislative Assembly after the reorganisation was held 
in 1957 and the Assembly was constituted on 1 April, 1957. 

STRUCTURE OP LEGISLATURE 

The structure of the State Legislature is unicameral. Initially the total 
strength of membership of the ~lative Assembly (Vidban Sabha) 
waa 288 which baa now been raised to 320, plus one nominated 
member. The details of the tenure of the Madhya Pradesh Vidban 
Sabha so far are given in Table 1 below: 

S .No. Vidhan Sabha 

1. 
2. 
3. 

Pint 
Second 
Third 

Table 1 

- -Slate Lcgi~la1ur~ Building.. ,...tadhya Prndcsh. 

Tenure 
From 

1.11.1956 
1.4.1957 
7.3.1962 

To 

5.3.1957 
7.3.1962 
1.3.1967 
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--------------- -------,-·-·-·-···--··-·--· 
S.No. Vidhan Sabha Tenure 

From To 
----------------------··-·---·------··· 

4. Fourth 
5. Fifth 
6 . Sixth 
7. Seventh 
8. Eighth 
9. Ninth 

1.3.1967 
17.3.1972 
23.6.1977 
7.3.19RO 
25.3.1985 
5.3.1990 

17.3.1972 
30.4.1977 
17.2.1980 
10.3.19RS 
3.3.1990 
till daw ___________ ... ______ --..... ~- -··------... -~--

Party whips: Different political parties in the Vidhan Sabha have 
their own party whips in the House. The main role of the party whips 
is to manage their party in relation to House busine1,s and with the 
Presiding Officers in respect of their legislative duties. 

Leader of the Op,nr;ition: The Leader of the Opposition Party in the 
Legislative Assembly having the largest numerical strength but not 
less than ten per cent of the total strength of the House is recognised 
by the Speaker as the Leader of the Opposition. He is en ti tied to receive 
asalaryofRs. 1,750/· p.m. and Rs. 250/. p.m. assumptuary allowance. 
He is provided with free f umished residence at Bhopal. For con-
veyance, he is provided with a motor car along with two chauffeurs 
and petrol up to the maximum limit of 350 litres per month. Besides, 
medical facilities for self and members of his family are provided as 
per rules applicable to a member of the All India Services. In status 
he is equivalent to a Cabinet Minister in the States. 

Oath I A/firm.a.lion: Every member, a~r his election to the Vidhan 
Sabha and before the sitting or voting as a member of the Vidhan 
Sabha, has to make and subscribe an oath or affirmation in accordance 
with the form prescribed. A member who has not already made and 
subscribed an oath or affirmation, in pursuance of Article 188 of the 
Constitution, maydosoat thecommencementofasittingofthe House, 
or at any other time of the sitting of the House, as the Speaker may 
direct, on any day after giving previous notice in writing to the 
Secretary. 

Salary and Other Facilil~s: Every member is entitled to get a salary 
of Rs. 1,000/- p.m. and Constituency allowance of Rs. 1,250/- p.m. A 
member is also paid Rs. 1,200/· p.m. for telephone and Rs. 600/· p.m. 
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as medical allowance. A member is entitled to a daily allowance at the 
rate of Rs. 75/- per day within the State and Rs .. 100/- per day outside 
the State. Every member along with his/her spouse is provided with 
free transport by the State Transport Undertaking on any route within 
the State of Madhya Pradesh. Every member is also provided with free 
second AC/first class railway coupons for self and a companion for 
journey up to 6,000 kms outside the State per annum. Besides, a 
member is entitled to the following facilities: 

(a) If the place of residence of a member is at a distance of more 
than 8 km from Bhopal and the member for the purpose of 
attending the session or the meeting at Bhopal or for going 
back to his place of residence therefrom· performs a journey 
in his own motor car he shall, for the journey performed be 
entitled to a Travelling Allowance of Rs.'}). per km. 

(b) Every member is entitled to be reimbursed the air fare to 
the extent of an amount equal to two first class railway fares 
if he travels by air to attend the sessions and oommittee 
meetings. 

( c) Members are entitled to incidental charges for journey up to 
700 km, one daily allowance of Rs. 75/- and exceeding 700 
km two daily allowances. 

(d) Housing facilities: Members are provided with accommoda-
tion in the M.L.As, Hostel at a concessional rent of75 paise 
per day for a single room suite and Rs. 1.50 per day for a 
family suite and Rs. 2.50 per day for new family block. There 
is a House Committee to consider and advise upon all mat-
ters connected with the comfort and convenience of members 
of the Vidhan Sabha. The Committee consists often mem-
bers to be nominated by the Speaker. 

(e) Medical facilities : A medical allowance of Rs. 600/- per 
month is paid to every member. In addition to this, every 
member (not family members) is entitled to free medical 
treatment and to any specialised medical treatment outside 
the State with the previous approval of the Director of 
Health Services, Madhya Pradesh. 

( 0 Telephone facilities: Telephones are provided in the M.L.A's 
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Rest House and in the Legislature building. Members are 
entitled to make local calls free of charge. A telephone 
allowance of Rs. 1,200/· p.m. is also given to each member 
irrespective of the fact whether a member has a telephone 
at his residence or not. Members are abloentitled to make local 
calls free of charge up to the limit c:L 18 per day during &e88im 
periods and 10 calls per day during the inter-eession period. 

(g) Retiearch, Reference and Library facilit~a: Members are 
provided with Research, Reference and Library facilities. 
References desired by Members are provided within 24 
hours. 

( h) Restaurant: A canteen facility is provided during session 
period at subsidised rates. 

Resignation: A member who desirea to resign hia seat in the Vidhan 
Sabha may intimate in writing under his band addressed to the 
Speaker, his intention to resign hia seat in the form prescribed and he 
need not give any reason for his resignation. In case a member gives 
any reason or introduces any extraneous matter. the Speaker may, at 
bis discretion, omit such words. phrases or matter and the aame are 
not read out in the I-louse. If a member hand.a over the letter of 
resignation to the Speaker personally and informs him that the resig-
nation is voluntary and genuine and the Speaker haa no information 
or knowledge to the contrary, the Speaker may accept the resignation 
immediately. If the Speaker receiw. the letter of reaignation either 
by post or through someone elae, the Speaker may make 1uch inquiry 
as he thinb fit to satisfy himself that the resipation ii voluntary and 
genuine. If the Speaker, after making a sum.mary enquiry either 
himeelf or through the agency of the Vidban Sabha Secretariat or 
through such other agency u he may deem fit. ie aatiafied that the 
resignation ia not voluntary or genuine, be may not accept t.he resig· 
nation. The Speaker, aa aoon u may be, after be bu accepted the 
resignation~ a member, inform• the Houae that the member baa 
resigned his seat in the House and that he hu accepted the reai(na· 
tion. When the House ia not in leasion. the Speaker may inform the 
Home about it immediately after it re&Nembles. The Sec1etary, u 
aoon as may be, after the Speaker bu accepted the reei,nation oC a 
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member, causes the information to be published in the Patrak and the 
Gazette and forwards a copy of the notification to the Election Com-
mission for taking steps to fill the vacancy thus caused. 

Absence from House: A member wishing to obtain permission of the 
House for remaining absent from meetings thereof under Article 190 
of the Constitution can make an application in writing to the Sepaker, 
stating the period for which he may be permitted to be absent from the 
meetings of the House. Aft.er the receipt of an application, the Speaker, 
as soon as may be, reads out the application to the House and asks: "ls 
it the pleasure of the House that permission be granted to such and 
such member for remaining absent from all meetings of the House for 
such and such period?" If no one dissents, the Speaker says: "Permis-
sion to remain absent is granted." But if any dissentient voice is heard, 
the Speaker takes the sense of the House and thereupon declares the 
decision of the House. The Secretary, as soon as may be, after a decision 
has been signified by the House, communicates it to the member. If 
for a period of sixty days a member is without permission of the House 
absent from all meetings thereof, the House may declare his seat 
vacant. But in computing the said period of sixty days, no account is 
taken of any period during which the House is prorogued or is ad-
journed for more than four consecutive days. 

Withdrawal and Suapension of members: The Speaker may direct any 
member. whoee conduct is in his opinion grossly disorderly, to withdraw 
immediately from the House, and any member so ordered to withdraw 
has to do ao forthwith and absent himself during the remainder of the 
day's meeting. The Speaker may, if he deems it necessary, name a 
member who disregards the authority of the Chair or abuses the rules of 
the House by persistently and wilfully obstructing the business thereof. 
If a member is so named by the Speaker, he forthwith puts the question 
that the member ( naming him) be suspended from the servi<:2 of thE 
House during the remainder of the session. A member so suspended ha! 
to quit forthwith the precincts of the House. 

SESSIONS AND SITrlNGS 

The Governor from time to time summons the Vidhan Sabha to mee 
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at such time and place as he thinks fit, but six months must not 
intervene between its last sitting in one session and the date appointed 
for its first sitting in the next session. 

Issue of Summons: When the Vidhan Sabha is summoned under 
Article 174(1) of the Constitution. the Secretary iuues an invitation 
to each member specifying the date and place for a session of the 
House. When a session is called up on ahor:t, notice or in emergency, 
the announcement of the date and place of the session are published 
in the Rajpat.ru and in the newspapers and the members are intimated 
telegraphically. An announcement is also made on the Radio although 
it may be that invitations are not sent to each member individually. 

A session of the House commences on the date specified in the Order 
of the Governor under Article 174( 1) of the Constitution and ter-
minates on the date of the order of the Governor proroguing the House 
under Article t 74(2Ha)ofthe Constitution. Provided that the business 
may be concluded on the day which is det.ermine,t to bet.he last sitting 
of the House fixed for the session by the Speaker af\er consultation 
with the Leader of the }louse. 

Secret Senion: On a request by the uaderofthe House. the Speaker 
may 6.x a day or part thereof for sitting of the House in secret. When 
the Assembly sits in secret. no at.ranger is permitted to be present in 
the Chamber. Lobby or Galleries. The Speaker may cawae a report of 
the proceedings of the secret sitting to be iuued in such manner as he 
thinks fit, but no other person present can keep a note or record of any 
proceedings or diacuuiooa of a aecret titting. whet.her in part or f uU. 
or issue any report of, or purpoae to deacribe such proceedings. The 
procedure in all other respecta in connection with t.he eecret. aitting 
shall be in accordance with aucb directions as the Speaker may give. 

BUSINESS OP THE ROUSE 

Orcur of Buainen: The Speaker. after conau.ltation with the Leader of 
the House, allota u .many days as are necessary for the transaction of 
Government buainesa and of private memben' buaineaa. On the days 
allotted for the tranaaction of Government busineu that busineaa has 
precedence, and the Secretary arranpa that buaineu in aucb. order as 
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the Speaker, after consultation with the ~ader of the House, may 
determine. But such order of business is not to be varied on the day 
that business is set down for disposal unless the Speaker is satisfied 
that there is sufficient ground for such variation and also that any 
(',ovemment business which is under discussion at the end of a day is 
set down for the next day allotted to business of that class, and has 
pn~cedence over all other business set down for that day unless the 
Speaker otherwise directs under the immediately preceding proviso or 
otherwise. 

Bu.<;iness Advi.~ory Con1mittee: At the commencement of the House, 
or from time to time, as the case may be, the Speaker may nominate 
the Business Advisory Committee. It consists of not more than fifteen 
members including the Speaker who is the Chairman of the Commit-
tee. The Committee bolds office for one year. The functions of the 
Committee are to recommend the time that should be allocated for the 
discussion of the stage or stages of such Government Bills and other 
Government business as the Speaker, in consultation with the Leader 
of the House, may direct for being referred to the Committee. 

List of Business: A list of business for the day is prepared by the 
Secretary, and copy thereof is made available for the use of every 
member. No business not included in the List of Business for the day 
is transacted at any meeting without the leave of the Speaker. Unless 
the Speaker otherwise directs, not more than three resolutions in 
addition to any resolution which is outstanding under the proviso to 
Rule 26 can be set down in the List of Business for any day allotted for 
the disposal of private members' resolutions. 

Private Members' Busine~~: The last two and a halfhoursofa sitting 
on Friday are allotted for the transaction of private members' business. 
The Speaker may allot different Fridays for the disposal of different 
classes of such business and on Fridays so allotted for any particular 
class of business, business of that class shall have precedence. The 
Speaker may. in consultation with the Leader of the House, allot any 
day other than a Friday for the transaction of private members' 
business. All private members' business appointed (Qr any day stands 

f over until the next day of the session available for business of the class 
f. to which it belongs, or until such other day in the session, so available, 
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as the Speaker may, aft.er a fresh ballot or otherwise, direct. Any 
business which is under discuasion at the end of that day is set down 
for the next day allotted to business of that class, and it will have 
precedence over all other business set down for that day. 

There is a Committee on Private Members' Bills and Resolutions 
nominated by the Speaker. It consists of not more than ten mem-
bers. The Committee hold.B office for a term no~t exceeding one year. 
The Committee recommends the time that should be allocated for 
the discussion of the stage or stages of each private member's bill 
and also to indicate in the time-table so drawn up different hours 
at which the various :stages of the Bill Oil a day· shall be completed. 
lt examines every private members' Bill which is opposed in the 
House on the ground that the Bill initiates legislation outside the 
legislative competence of the House, and the Speaker considers such 
objection prima fac~ tenable. It also recommends time for the 
discussion of private members' resolutions and other ancillary mat-
ters. 

Ruks of Debate: A member desiring to make any motion or make 
any observation on any matter may riae from his seat an~ if called 
upon by the Speaker, address his remarb to the Speaker. If he is not 
called upon by the Speaker, he then reaumea his eeal If at any time, 
while a member is speaking, another member riw on a point of order, 
the member speaking shall resume .hie 1eat. Whenever the Speaker 
rises be shall be beard in silence and any member who is then ,peaking 
or offering to speak shall immediately ait down. No member may enter 
the House or leave his seat while the Speaker ia addreuing the Houae. 
A member while speaking shall not -

(i) refer to any matter of £act on which judicial decision is 
pending; 

<ii> ma.ke a personal charge againat a member; 
(iii) use offensive expressions about t.he conduct of proceedings 

of Parliament or any State Legislature; 
(iv) reflect.on any determination of the Houae escepton a motion 

for relJCinding it; 
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( v) reflect upon the conduct of persons in high authority unless 
the di8CU88ion is based on a substantive motion drawn in 
proper terms; 

(vi) utter treasonable, seditious or defamatory words; 
(vii) use his right of speech for the purpose of obstructing the 

business of the House; and 
(viii) question any ruling, order or direction of the Speaker except 

on a motion for the removal of the Speaker. 

No allegation of a defamatory or indiscriminatory nature shall be 
made in a debate by a member against any person unless the member 
bas, one day before taking part in the debate, given previous intima-
tion to the Speaker and also to the Minister concerned so that the 
Minister may be able to make an investigation into the matter for the 
purpose of reply. The Speaker may, at any time, prohibit the member 
from making any such allegation if he is of the opinion that such 
allegation is derogatory to the dignity of the House or that no public 
interest is served by making such allegation. When for the purpose of 
explanation during discussion or for any other sufficient reason, any 
member has objection to a question of another member on any matter, 
then under the consideration of the House, he can ask the question 
through the Speaker. 

The Speaker, after having called the attention of the House U> the 
conduct of a member who persists in irrelevance or in tedious repeti-
tion either of his own arguments or of the arguments used by other 
members in the debate, may direct him to discontinue his speech. A 
member may, with the permission of the Speaker, make a personal 
explanation although there is no question before the House, but in this 
case, no debatable matter may be brought forward, and no debate shall 
arise. 

Voting procedure; Vote may be taken by division, if any member so 
desires. The Speaker determines the method of taking votes by 
division. The result of a division is announced by the Speaker and is 
not to be challenged. A member can not speak on a question aft.er the 
Speaker has collected the voices both of the 'Ayes' and of the 'Noes' on 
that question. 
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Procedure: Subject to the provisions of Articles 210 and~ of the 
Constitution, the business of the House is transacted in Hindi. The 
Secretary causes to prepare a full report of the proceedinp of the 
Vidban Sabha at each of its meetings, and aa eoon aa practicable, 
publishes it in such form and manner aa the Speaker may, from time 
to time, direct. If the Speaker is of the opinion that words have been 
used in the debate which-

(a) areindecent;or 
(b) contain any offensive expression about either House of Par-

liament or a House of State IA!gislature or any Committee 
thereof;or 

(c) contain any such expression with rep.rd to the conduct of 
any member of such House; 

the Speaker may. in his discretion, order that such word.a be expunged 
from the proceedings of the House. The portioM of the proceedings of 
the House so expunged are marked by an asterisk and an explanatory 
footnote is inserted in the proceedings as •expunged as ordered by the 
Chair". 

The title of the published debates is 'Madhya ProtUah Vidhan 
Sabha ki Karya Vahi' CAdhiltrut Vivran >. Patralt Bha,·l, that ia, 
Bulletin-I contains the summary of the debate and ia circulated among 
the members. A verbatim record of the proceedinp of the House ii 
maintained. Manuscripts of the speeches delivered in the House are 
sent to each member with a request to return the aame within the 
prescribed period after confirmation. In case the ICript is not returned 
within the appointed time, the reporter'• version i&conaidered as final. 
Soon after the verbatim proceedings of the I-louse are edited. they are 
set for printing. On receipt of the printed proceedings. a copy thereof 
is diltributed by Notice Office to each member free of charge. Addi· 
tional oopiea oC any back iuuee can be had on payment as per rules. A 
member desirine to obtain a certified copy of any particular speech. 
statement, ruling, reply to a question or any other part of the day's 
proceed'inp or an extract thereof. may be given such a copy after the 
lapee of the time allowed for corrections by the members. The charges 
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payable for the certified copy are the same as are for the time being in 
force for the grant of certified copies by Civil Courts in the State. If a 
member or other person wants only a copy of any speech, ruling, 
statement, reply to a question or an extract of the proceedings of the 
House, a copy marked -Uncorrected-not for publication" may be 
supplied after the speech etc., is sent to the member for correction and 
such copy may be charged at the rate of Re. 1.00 per page or part 
thereof. If a member wants to refer to the proceedings of any day, he 
may ref er to the reporter's copy. 

PRESIDING OFFICERS 

At the beginning of a new Vidhan Sabha or when for any reason the 
office of the Speaker is vacant, the Governor fixes a date for the holding 
of election, and the Secretary sends to every member notice of the date 
fixed. At any time before noon on the day preceding the date so fixed, 
any member may give notice in writing, addressed to the Secretary of 
a motion that another member be chosen as the Speaker of the House, 
and the notice is required to be seconded by a third member and is to 
be accompanied by a statement of the member whose name is proposed 
in the notice that he is willing to serve as Speaker, if elected. A member 
cannot. propose his own name or second a motion proposing his own 
name, or propose or second more than one motion. A member in whose 
name a motion stands on the List of Business may, when called, move 
the motion or withdraw the motion. and he shall confine himself to a 
mere statement to that effect. 

The motions which ha,*e been moved and duly seconded shall be put 
one by one in the order in which they have been moved, and decided, 
if necessary, by division. If any motion is carried, the person presiding 
shall, without putting later motions, declare that the member 
proposed in the motion, which has been carried, has been chosen as 
the Speaker of the House. 

The election of Deputy Speaker, following the general election or 
when a vacancy occurs, is held on a date fixed by the Speaker. ihe 
procedure followed for the election of Deputy Speaker is the same as 
that of the Speaker. 
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At the commencement of every &eSSion or from time to time, as the 
case may be, the Speaker nominates from amongst the members of the 
Vidhan Sabha a panel of not more than four Chairmen, any one of 
whom may preside over the Vidhan Sabha in the abaence of the 
Speaker or the Deputy Speaker. The members of the panel of Chair-
men nominated, shall hold office until a new panel of Chairmen haa 
been nominated. 

The Speaker presides over the Vidhan Sabha &e88ion and guides the 
transaction of business of the House. Besides, he has the power to 
preeerve order in the Houae and powers necessary for the purpose of 
enforcing his decis1on. He is the Head and guardian of the Vidhan 
Sabha Secretariat. 

The Speaker and the Deputy Speaker, once elected, can be removed 
from office. A member wishing to give notice of a resolution under 
clause (c) of Article 179 of the Constitution for the removal of the 
Speaker or the Deputy Speaker can do so in writing to the Secretary. 
On receipt of a notice, a motion for leave to move the resolution is 
entered in the List of Business in the name of the member concerned, 
on a day fixed by the Speaker provided that the day so fixed may be 
any day after fourteen days from the date of the receipt of notice of the 
resoJution. Subject to the provisions of Article 181 of the Constitution, 
he ahaU pre8ide when a motion under Rule 145(2) is taken up for 
consideration. The member in wboee name the motion atands in the 
Liat of Busmeu may, except when he wishes to withdraw it, move the 
motion when called upon to do ao. but no apeech may be permitted at 
this stage. The Speaker or the Deputy Speaker or the person presiding, 
u the case may be, shall thereupon place the motion before the House 
and request thoee members who are in favour of leave being granted, 
to rise in their places. If not leu than one•tenth of the total number of 
members rise accordingly, the Speaker or the Deputy Speaker or the 
person presiding, aa the cue may be, •hall aay t.bat leave be granted 
and that the rnolution will be taken up on such day~ not being more 
than t.en days from the date on which the leave i8 asked or, aa he may 
appoint.. lflesa than the required number of memben rise. the Speaker 
or the Deputy Speaker or the person presiding, as the case may be, 
baa to inform the member that he baa not the leave of the House. On 
the appointed day the reaoJution ia included in the Litt of Business. 



The names of the Speakers and Deputy Speakers of the Vidban 
Sabha are given in Tables 2 and 3 with their tenure: 

Table 2: Statement Showin1 the Name11 and Tenure of 
Speakers 

Name 

Pandit Kurtji LaJ Dubey 
Shri Kuhi Prasad Pandey 
Shri Tej Lal Tembhare 
Shri Gu1sher Ahmed 
Shri M.S. Nevalkar 
Shri Y agyadutta Sharma 
Shri Ramkishore Shukla 
Shri Rajendra Prasad Shukla 
Prof. Brij Mohan Mishra 

Tenure 
From 

1.11.1956 
24.3.1967 
25.3.1972 
14.8.1972 
15.7.1977 
3.7.1980 
5.3.1984 
25.3.1985 
20.3.1990 

To 

7.3.1967 
24.3.1912 
10.8.1972 
14.7.1977 
2.7.1980 
19.7.1983 
13.3.1985 
19.3.1990 
till date 

Table 3: Statement Showing the Names and Tenure of 
Deputy Speakers 

Name Tenure 
From To 

Shri V.V. Sarvate 24.12.1956 5.3.1957 
Shri Anant &adaahiv Patwarclhan 3.12.1957 7.3.1962 
Shri Narbada Pruad Shrivutava 4.7.1962 28.2.1967 
Shri Ram Kiahont Shulda 26.2.1968 16.3.1972 
Shri Narayan Prasad Shukla 28.7.1972 7.1.1976 
Shri Sawaimal Jain 10.3.1976 30.4.1977 
Shri Ramchandra Maheahwari 1.9.1978 17.2.1980 
Shri Ram K111ho~ Shulda 16.9.19AO 3.3.1984 
Shri PyarelaJ Kanwar 6.-4.1984 9.3.1985 

Shri Kanhaiya Lal Yadav 12.3.1986 3.3.1990 

Shri Shriniwu Tiwari 23.3.1990 till date 
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PROCESS OF LEGISLATION 

The legislative process starts with the introduction of a Bill in the 
Vidhan Sabha. The Speaker, on a request being made to him, may 
order the publication of any Bill (together with the Statement of 
Objects and Reasons, the memorandum regarding delegation of legis-
lative power and the financial memorandum accompanying it) in the 
Gazette, although no motion has been mad~ for leave to introduce the 
Bill. In that case, it is not ne(essary to move for leave to introduce the 
Bill. 

A Bill can be introduced either by a Minister or a private member. 
When a Bill is introduced by a Minister, it is called a 'Government Bill' 
and in the case when it is introduced by a private member, it is called 
a 'Private Member's Bill: 

As per Rules of Procedure and Conduct of Business in the Madhya 
Pradesh Vidhan Sabha, the different stages of legislative process are: 

(a) Introduction and Publication of Bills, 
(b) MotioM after Introduction of Bills, 
( c) Amendments to claU8e8. etc. and consideration of Bills. 
(d) Passing and Authentication of Bills. 

Any member, other than a Miniater, deairinc to move for leave to 
introduce a Bill, can give notice of bia intention, and abould together 
with the notice, submit a copy of the Bill and an explanatory statement 
of Objecta and Reasons which shall not contain any argument. 

When a Bill ia introduced or on aome aubeequent occasion, the 
member-in-charge may make one of the following motiona in regard 
to the Bill, namely: 

(a) that it be taken intoconaideration, or 
(b) that it be referred to a Select Committee or 
(c) that it be circulated for the purpoae of eliciting opinion 

thereon. 
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No such motion is made until after copies of the Bill are made 
available for the use of members, and that any member may object to 
any such motion being made unless copies of the Bill are so made 
available for two days before the day on which the motion is made, or 
in the case of a motion made on the first day of the session after an 
intervening recess of not more than seven days on the last day 
immediately before such recess. 

From time t;o time, certain Bills are referred t.o Select Committees. 
The Select Committee on a Bill consists of not less than eight or more 
than fifteen members. The member-in-charge of the Bill and the 
Minister of Law are the members of every Select Committee, and it is 
not necessary -to include their names in any motion for appointment 
of such a Committee. The other members of the Committee are ap-
pointed by the House when a motion that the Bill be referred t.o a Select 
Committee is made, or a motion is made by way of amendment of Rule 
67(2Xa). 

After the presentation of the final report of the Select Committee on 
a Bill, the member in charge may move -

(i) that the Bill, as reported by the Select Committee be taken 
into consideration: 
Provided that any member of the Vidban Sabha may object 
to its being taken into consideration if copies of the report 
have not been made available for the use of members before 
two days, and such objection prevails, unless the Speaker in 
the exercise of his power to suspend Rule 76, allows the 
report to be taken into consideration; or 

(ii) that Bill, as reported by the Select Committee, be re-com-
mi tted either -

(a) without limitation, or 
(b) with respect to particular clauses or amendments only, 

or 
(c) with instructions to the Select Committee to make some 

particular or additional provision in the Bill, or 
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(iii) that the Bill as reported by the Select Committee be circu-
lated for the purpose of obtaining opinion thereon or re-
circulated for the purpose of obtaining further opinion there-
on. 

If the member-in.charge moves that the BiU be taken into considera-
tion, any member may move as an amendment that the Bill be 
re-committed or circulated for the purpose of obtaining further opinion 
the.reon. The debate on a motion that the Bill as reported by the Select 
Committee be taken into consideration is confined to consideration of 
the report of the Select Committee and the matters referred to in that 
report of any alternative suggestions consistent with the principle of 
the Bill. 

After the amendments to clausea, if any, the consideration of the 
Bill, clause by clause. is taken up by the House. It shall be in the 
discretion of the Speaker when a motion that a BiU be taken into 
consideration has been cam~ to submit the Bill, or any part of the 
Bill, to the Vidhan Sabha claU8e by clause. Whe.n this procedure is 
adopted, the Speaker calls each clauee separately and when the 
amendments relating to it have been dealt with, puts the question: 
'That this clause (or, that this clauae as amended, aa the case may be) 
1t8Dd part of the Bill". 

Tbe comricleration • the,Schedwe or ScbeduJea. if any. folloWI the 
consideration of clauses. 

Clause one, the enacting formula. the preamble, if any, and the title 
of Bill, all stand postponed until the other clauaea and echedules 
(including new clauses and new Schedules) have been dilpOled of and 
the Speaker then put.a the question, That clause one or the enacting 
formula, or the preamble or title (or. that clause one, enacting formula, 
preamble or title aa amended, as t.he case may be) dost.and part of the 
Bill." 

The next atap is the pauing and authentication of Bills. When a 
Bill is paaeed by the Vidhan Sabha. the Seaetary, if neceaaary, 
renumbers the dauaes, reviaes and completes the m.aJ'IUUll notes 
thereof and makee such purely form.al orcoosequential amendments 
therein u may be required, and three copiea of the Bill to be reserved 
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for the consideration of the President and two copies of the Bill to be 
sent for the assent of the Governor, are submitted to the Speaker and 
are signed by him. In the case of the absence of the Speaker from 
Bhopal, the Secretary may, in case of urgency, authenticate a Bill on 
behalf of the Speaker. A copy of the Bill assented to by the Governor 
or President is kept in safe custody for verification and record and 
cannot be removed from the custody of the Assembly without the 
permission of the Speaker. 

When a Bill passed by the House is returned to the House by the 
C'.r0vernor with a message requesting that the House should reconsider 
the Bill or any specified provisions thereof or any such amendments 
as are recommended in his message, the Speaker reads the message 
of the C'.ovemor in the House, if in session, or if the House is not in 
session. directs that it may be published in the Patrak for the infor-
mation of the members. The Bill as passed by the House and returned 
by the Governor for reconsideration is thereafter laid on the Table. On 
the day on which the motion for consideration is set down in the List 
of Business which, unless the Speaker otherwise directs, should not 
be less than two days from the receipt of the notice, the member giving 
notice may move that the amendments may be taken into considera-
tion. The debate on such a motion is confined to consideration of 
matters referred to in the message of the Governor or to any suggestion 
relevant to the subject matter of the amendments recommended by 
the Governor. If the motion that the amendments recommended by 
the Governor be taken into consideration is carried, the Speaker puts 
the amendments to the House in such manner as he thinks most 
convenient for their consideration. When all amendments are disposed 
of, the member giving notice of the motion under Rule 92 may move 
that the Bill as originally passed by the House be passed again or 
passed again as amended, as the case may be. lfthe motion that the 
amendments by the Governor be taken into consideration is not 
carried, the member giving notice of the motion under Rule 92 may at 
once UlOVe that the Bill as originally passed by the House be passed 
again without amendment. When a Bill is passed again by the House, 
and is in possession of the House, the Bill is signed by the Speaker and 
presented to the Governor in the following form: 
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-rhe above Bill has been pasaed again by the House in pursuance 
of proviso to Article 200 of the Constitution.• 

Ratification of Amendment to the Constitution: On receipt of a 
communication or message for ratification of the amendment to the 
Constitution, the same along with a copy of the Bill and the debates 
thereof is laid on the Table of the House. The Speaker, in consultation 
with the Leader of the House, fixes a date for discussion thereon. The 
Rules and others relating to discussion of a resolution are applied 
mutatis mutandi& to the di8CU88ion of such resolution. A copy or the 
resolution passed by the Vidhan Sabha is sent by the Seaetary to the 
Government and to Parliament; in case the resolution is not passed, 
an intimation to that effect is sent. 

PROCEDURAL DEVJCFJ, TO RAISE MA'l'l'ERS OF PUBLIC 
IMPORTANCE 

Question Hour: Unless the Speaker otherwise directa. the first hour of 
every sitting is available for asking and answering of questions. A 
member who wishes to aak a question has to give twenty-five days• 
clear notice of such question and should give therein the official 
designation of the Minister to whom it ia addreued, and t.be date which 
the member propoaea for placing it on the list for answer. Unleu the 
Speaker otberwiJ1e directs, no quest.ion can be placed on the list of 
questions for answer until fourteen daya have espired from the time 
when notic,e of' such queation has been riven to Government by the 
Secretary. No member can ,ive notice or more than four queationa for 
answer, oral or written. for any one day of which any two may be 
distinguished by an asterisk by the member concerned for which an 
oral answer ia desired. Such queationa are called 'Starred Questions'. 
Questions not ao distinguished are printed in the lwt ex queatiou for 
written answer. Such quest.ion.I are called 1Jnat.arred Queationa'. If 
any question plaeed on the Hat of queationa for oral answer on any day 
ia not called for wwer within the time available for anawerini 
queationa on that day, the question ia treated u a question aet down 
for written anawer and no aupplemeotary ia uked in respect tbereoC. 
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No discussion is permitted in respect of any question or of any answer 
given to a question. 

The third type of question asked in the House is 'Short Notice 
Question'. A question relating to a matter of public importance may 
be asked with shorter notice than twenty-five clear days and if the 
Speaker is of opinion that the question is of an urgent character he 
may direct that an enquiry may be made from the Minister concerned 
if he is in a position to reply and if so. on what date. If the Minister 
concerned agrees to reply, such question is answered on a day to be 
indicated by him and is called immediately after the questions which 
have appeared on the list of questions for oral ~swer have been 
diposed of. If the Minister is unable to answer the question at short 
notice and the Speaker is of the opinion that the question is of sufficient 
public importance to be orally answered in the House, he may direct 
that the questions be placed as the first question on the list of questions 
for the day on which it would be due for answer under Rule 29. But 
not more than one such question is accorded first priority on the list 
of questions for any one day. 

Half-an-Hour Discussion: The Speaker allots half-an-hour before 
the scheduled time for the close of business of the last two working 
days of each week of the session for raising discussion on a matter of 
sufficient public importance which has been the subject of a question 
in the current session or in the immediately preceding session of the 
House and the elucidation of the answer regarding any material fact 
is necessary irrespective of the fact whether the question was 
answered orally or the answer was laid on the Table of the House. If 
the other business set down for the day is concluded earlier than 
half-an-hour before the scheduled time, the period of half-an-hour 
commences from the time such other business is concluded. The 
Speaker may allot any day instead of such last three working days if 
such a course is, in his opinion, necessary or convenient. A member 
wishing to raise a matter can give notice in writing to the Secretary 
two days in advance of the day on which the matter is desired to be 
raised, and should briefly specify the point or points that he wishes to 
raise. The notice should be accompanied by an explanatory note 
stating the reasons for raising discussion on the matter in question. 
The notice should also be supported by the signature of at least two 
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other members. The Speaker decide& whether t.he matter ia of aufti· 
cient public importance to be put down for ctilCU88ion and may not 
admit a notice which, in his opinion, aeeb to reviee the policy of the 
Governmenl 

If more than two notices have been received and admitted by the 
Speaker, the Secretary holds a ballot with a view to drawin1 two 
notices, and the notices are then put down iri the order in which they 
were received in point of time. If any matter put down for discussion 
on a particular day is not disposed of on that day, it is not set down for 
any further day. unless the member 80 desires in which case it is 
included in the ballot for the next available day. There is no formal 
motion before the House nor voting. The member who has given notice 
m.ay make a brief statement and lhe Minister concerned may reply 
briefly. Any member who has previously intimated to the Speaker may 
be permitted to put a question for the purpoae of further elucidating 
any matter of fact. 

Motion of No-confuUnce: A motion expreaaing want of confidence in 
the Council of Ministers may be made subject to the restriction that 
leave to make the motion muat be uked for by the member when called 
by the Speaker, and the member aakin, for leave must., before the 
commencement of the sitting of the day, leave with the Secretary a 
written notice of the motion which he propoaea w move. If leave ii 
granted. the Speaker may, after considering the state of business in 
the House, allot a day for the diacuasion oft.be motion. The member 
communicate& in writing t.o the Seaetary before the appointed time, 
the charges tD be levelled durina the couree of d.iecuuion by the 
member or members who give the notice of the motion, as the cue may 
be. At the appointed hour on the allotted day the Speaker forthwith 
put.a every question necesaary to determine the decision of the House 
on the motion. The Speaker may, ifbe thinks fit, prescribe a time-limit 
for speeches. 

Ac(journment Motio.n&: A motion for an adjournment of the business 
of the HoU&e for the purpoae of dilcUS&ing a deft nite matter of urgent 
public importance may be made with the consent. of the Speaker. The 
notice of an adjournment motion may be given not leu than two hours 
before the commencement ofthe sitting on the day on which the motion 
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ia proposed to be made by delivering three copies thereof t.o the 
Secretary or to the officer authorised by him, for each of the follo~g: 

( i) the Speaker, 
(ii) the Minister concerned, and 

( iii) the Secretary. 

The Speaker, if he gives consent and holds that the matter proposed 
w be diSCUS&ed i8 in o.rder, calls the member concerned, who has to rise 
in his place and uk for leave to move the adjournment of the House. 
Where the Speaker has refused Im consent or is of opinion that the 
matter proposed to be discussed is not in order he may, ifhe thinks it 
necessary, read the notice of the motion and state reasons for refusing 
consent or holding the motion as not being in order. If the Speaker is· 
not in po88e88ion of full facts about the matter mentioned therein, he 
may, before (ivin~ or refusing his consent, read the notice of the motion 
and hear from the Minister and/or members concerned a brief state-
ment on facts and then give his decision on the admissibility of the 
motion. If objection to leave being granted is taken, the Speaker may 
request those members who are in favour of leave being granted to rise 
in their places. and it the number of members rising accordingly is not 
lea than the number of members required to constitute the quorum 
for the time being, the Speaker intimates that the leave is granted. If 
less than the number of members aforesaid rise, the Speaker may 
inform the member that he has not the leave of the House. The motion 
is taken up at 3 p.m. or if the Speaker, aft.er consultation with the 
Leader of the House so directs, at any earlier hour at which the 
busineu of the day may terminate. If the debate on a motion for 
adjournment is not earlier concluded. it is automatically terminated 
on the expiration of two hours from the time the discussion begins, and 
thereafter no question can be put. No speech during the debate can, 
except with the pennist1ion of the Speaker. exceed fifteen minutes in 
duration. 

CaUi"6 Altention Noticts: A member may. with the previous per· 
miaaion of the Speaker, call the attention of a Minister to any matt_er 
of current public importance and the Minister may make a bnef 
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statement or ask for time to make a statement at a later hour or date. 
No member can give more than two such notices for any one sitting. 
There may be no debate on such statement at the time it is made but 
each member in whose name the item stands in the List of Business 
may, with the permission of the Speaker, ask a question, provided that 
names of not more than five members are shown in the List of 
Business. Not more than two such mattel"B can be raised at the same 
sitting. In the event of more than one matter being presented for the 
same day, priority is given to the matter which is in the opinion of the 
Speaker, more urgent and impo~t. The proposed matter is raised 
after the questions and before the list of business is entered upon and 
at no other time during the sitting of the House. All the notices which 
have not been taken up at the sitting for which they have been given 
sq.all lapse at the end of the sitting unless the Speaker has admitted 
any of them for a subsequent sitting. 

Private Members' Resolutions: A member, other than a Minister, 
who wishes to move a resolution relating to a matter of general public 
interest, can give notice of the resolution fifteen clear days before the 
first day allotted for resolutions, and has to submit together with the 
notice, a copy of the resolution which he wishes to move. The Speaker 
may allow the resolution to be entered in the List of Business with 
shorter notice than fifteen days. No member, unless he has obtained 
the special permission of the Speaker, may be permitted w give notice 
of more than three resolutions for one session of the Vidhan Sabha. 

A resolution may be in the form of a declaration of opinion, or a 
recommendation or may be in the form so as to record either approval 
or disapproval by the House of an act of policy of Government, or 
convey a message or command, urge or request an action or call 
attention to a matter or situation for consideration by Government, or 
may be in such other form as the Speaker may consider appropriate. 
In order that a resolution may be admissible, it should satisfy the 
folloY.ring conditions: 

( i ) it shall be clearly and precisely expressed, and shall raise 
substantially one definite issue; 
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( ii) it shall not contain arguments, inferences, imputations, 
ironical expressions or defamatory statements; 

(iii) it shall not refer to any matter of the fact on which a judicial 
decision is pending or to a matter pending before any 
statutory tribunal or statutory authority performing any 
judicial or quasi-judicial functions or any commission or 
court of enquiry appointed to enquire into or investigate the 
matter; 

(iv) it shall not refer to the character or conduct of any person 
except in his official or public capacity; and 

(v) it shall not refer to the conduct of any judge of the Supreme 
Court or a High Court in the discharge of his duties. 

Governor's Address: As per Article 176(1) of the Constitution the 
Governor addresses the House at the commencement of the first 
session after each general election and at the commencement of the 
first session each year. The Speaker fixes the time for discussion on 

· the Governor's Address. The members can discuss all matters con-
tained in the Address on a Motion of Thanks to be moved in the House. 
Amendments to the motion can also be tabled by a date to be fixed by 
the Speaker. The discussion on the Address may be postponed in 

· favour of a Government Bill or other Government business. On a 
~ ; motion being made that the discussion on the Address be adjourned 
f ; to a subsequent day, to be appointed by the Speaker, the Speaker may 
\ .forthwith put the question, no amendment or debate being allowed. 
; :The Chief Minister or any other Minister, whether he has previously 
;t · a.ken part in the discussion or not, on behalf of the Government, have 
·;a general right of explaining the position of the Government at the end 
~ f the discussion. 
\f 
:;~- Petitions: Every petition is addressed to the Vidhan Sabha and it 
:Jt oncludes with a prayer reciting the definite object of the petitioners ·Jf regard to t?e matter to which it relates . . Every petition is requi~d 
·~f be couched 1n respectful and temperate language. Letters, affidavits 
·fr other documents are not attached to any petition. Every petition if 
.~fresented by a member, is required to be countersigned by him. Every 
:jetition after presentation by a member or report by the Secretary, as .te case may be, and any petition received when the Vidhan Sabha is 
........ 
' ·l'f 
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not in session, if so directed by the Speaker, is referred to the Commit-
tee on Petitions. The Committee on Petitions is nominated by the 
Speaker and it consists of not more than fifteen members. The Com-
mittee examines every petition referred to it and if the petition 
complies with the rules, the Committee may in its discretion direct 
that it be cireulated. Where circulation of the petition has not been 
directed, the Speaker may at any time direct that the petition be 
circulated. The circulation of the petition may be in extenso or in the 
form of a summary thereof as the Committee or the Speaker, as the 
case may be, may direct. 

BUDGET IN LEGISLATURE 

The Budget: It is the annual financial statement or the statement of 
the estimated receipt and expenditure of the Government of the State 
in respect of each financial year. It is presented to the Vidhan Sabha 
on such day as the Governor may direct. There is no discussion of the 
Budget on the day on which it is presented to the House. 

The general discussion on the Budget takes place on a day to be 
appointed by the Speaker subsequent to the day on which the Budget 
is presented and for such time as the Speaker may allot for the 
purpose, and the Vidhan Sabha is at liberty to diSCU88 the Budget aa 
a whole or any question of principle involved lherein. At this stage no 
motion can be moved nor can the Budget be submitted to the vote of 
the House. The Finance Minister hu a general right of reply at the 
end of the discussion. 

After general discussion on the Budget, voting of grants is taken up 
in the House. A separate demand is ordinarily made in respect of the 
grant proposed for each department of the Government. The Finance 
Minister may include in one demand grants propoeed for two or more 
departments or make a demand in respect of expenditure which 
cannot readily be classified under any particular department. Each 
demand contaioe firstly, a statement of the total grant proposed and 
then, so far as practicable, a statement of detailed estimate under each 
grant divided into items. The Speaker, after mnaultation with the 
Leader of the House, allots as many days as may be compatible with 
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the public interest for the discussion on voting of demands for grants. 
On the last day of the allotted days, at 4 o'clock, or at such other hour 
as the Speaker may fix in advance, the Speaker may forthwith put 
every question necessary t.o dispose of all the outstanding matters in 
connection with the demands for grants. Motions may be moved to 
reduce any grant. No amendments to motions to reduce any grant are 
permissible. When several motions relating to the same demand are 
offered, they are discussed in the order in which the heads to which 
they relate, appear in the Budget. If notice of a motion to reduce any 
grant has not been given four clear days before the first day allotted 
for the voting of demands for grants, any member may object to the 
moving of the motion, and such objection may prevail unless the 
Speaker allows the motion to he made. 

Vote on Account: A motion for vote on account states the total sum 
required and the various amounts needed for each department or item 
of expenditure which compose that sum are stated in a schedule 
appended to the motion. Amendments may be moved for the reduction 
of the whole grants or for the reduction or omission of the items 
whereof the grant is composed. Discussion of a general character is 
allowed on the motion or amendment moved thereof, but the details 
of the grant may not be discussed further than necessary to develop 
the general points. 

Appropriation Bill: Subject to the provisions of the Constitution, the 
procedure in regard to an Appropriation Bill is the same as for Bills 
generally with such modifications as the Speaker may consider neces-
sary. At any time after the introduction in the House of an Appropria-
tion Bill, the Speaker may allot a day or days jointly or severally for 
the completion of all or any of the stages involved in the passage of the 
Bill. When such allotment has been made, the Speaker shall, at 5 
o'clock on the allotted day or, as the case may be, the last of the allotted 
days. forthwith put every question necessary to dispose of all the 
outstanding matters in connection with the stage or stages for which 
the day or days have been allotted. The debate on the Appropriation 
Bill is restricted to matters of public importance or administrative 
policy implied in the grants covered by the Bill which have not already 
been raised while the relevant demands for grants were under discus-
sion. If any Appropriation Bill is in pursuance of a supplementary 
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grant in respect of an existing service, the discussion is confined to the 
items constituting the same, and no di8CU88ion can be raised on the 
original grant nor the policy underlying it save inaofar as it may be 
necessary to explain or illustrate a particular item under discussion. 

SuppkTnl!ntary I Euesa Gran.ts: Supplementary, additional, exceaa 
and exceptional grants and notes of credit are regulated by the same 
procedure as is applicable in the case of demands for grants subject to 
such adaptations, whether by way of modifications, addition or omis-
sion as the Speaker may deem to be necessary or expedient. The debate 
on the supplementary grants is confined to the items stating the same 
and no discussion may be raised on the original grant nor policy 
underlying them, save insofar as it may be necessary to explain or 
illustrate the particular item under discussion. 

LEGISLATIVE COMMITTEES 

As per parliamentary practice, a comprehensive Committee system 
exists in the Vidhan Sabha. There are two types of Committees 

( i) Standing Committees which are perm.anent in nature and 
are contituted from time to time; and 

(ii) Ad hoc Committees which are appointed for a specific pur· 
pose and cease to exist when they finish the work assigned 
to them and submit their reports. 

The I louse, or from time to time. as the case may be, the Speaker 
may nominate the fol lowing Committees consisting of not more than 
the number of members indicated within brackets. 

( 1) Business Advisory Committee ( 15) 
(2) Committee on Private Members, Bills and Resolutions (10) 
(3) Committee on Petitions (15) 

( 4 J Committee on Delegated Legislation ( 10) 
(5) Committee on Public Accounts (15) 
(6) Committee on Estimates (15) 
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(7) Committee on Public Undertakings (15) 
(8) Committee on Government.Assurances (10) 
(9) Committee on Privileges (10) 

(10) Rules Committee (15) 
( 11) House Committ.ee ( 1 O 
( 12) Library Committ.ee as determined by the Speaker from time 

to time. 
(13) General Purposes Committee (25) 
(14) Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes ( 15) (Elected by the House) 
( 15) Committee relating to the examination of the papers put up 

on the Table (10) 
( 16) Committee on the Welfare of Women and Children (15) 
(17) Committee on Questions and References (10) 
( 18) Special Committee (7) 

(19) Press Gallery Advisory Committee (21) 

The members of the Committee are appointed or elected by the 
House on a motion made, or nominated by the Speaker, as the case 
may be. No member is appointed to a Committee if he is not willing to 
serve on it. Except in the case of a Select Committee constituted under 
Rule 68 or any other Committee for which the term of office is expressly 
provided for, the term of office of members of every Legislative Com-
mittee is one year from the date of the Constitution of the Committee, 
provided that the outgoing members continue in office until their 
successors have been duly elected or nominated. The Chairman of the 
Committee is appointed by the Speaker from amongst the members of 
the Committee. If the Deputy Speaker is a member of any Committee, 
he is appointed Chairman of that Committee. The quorum to con-
stitute a meeting of the Committee is, as near as may be, one-third of 
the total number of members. The report of a Committee is presented 
to the House by the Chairman or, in his absence, by any member of 
the Committee. In presenting the report, the Chairman or, in his 
absence, the member presenting the report, ifhe makes any remarks, 
has to confine himself to a brief statement of tact, but there can be no 
debate on that statement. 
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Standing Financial Committees: There are three Financial Com-
mittees of the Vidhan Sabha, viz.; (i) Committee on Public Account&, 
(ii) Committee on Estimate&, and (iii) Committee on Public Undertak-
ings. These Committees keep a constant vigil on the Government. 
Each Committee consists of not more than fifteen members who are 
elected by the Vidhan Sabha from amongst ita members according to 
the principle of proportional representation by means of the single 
transferable vote. The term of office of members of the Committee on 
Public Accounts and the Committee on Estimates is the financial year 
for which the Committee is constituted. The term of office of members 
of the Committee on Public Undertakings does not exceed one year. 
The memben of the Committee on Public Undertakings, constituted 
for the first time, hold office for a period of three years from the date 
of the constitution of the Committee. A Minister is not elected as a 
member of the Committee and if a member, aft.er his election to the 
Committee, is appointed a Minister. he ceases to be a member of the 
Committee from the date of such appointment. 

Committee on Public Accounts: In scrutinising the Appropriation 
Accounts of the Government and the report of the Comptroller and 
Auditor-General (C & AG) thereon, it is the duty of this Committee to 
satisfy itself -

(a) that the moneys shown in the aca>unta aa ha~ been 
disbursed were legally available for and applicable to the 
service or purpose to which they have been applied or 
charged; 

(b) that the expendjture conforms to the authority which 
governs it; and 

(c) that ewry reappropriation baa been made within the amount 
gran~ for each demand under the Appropriation Act and in 
accordance with the rulea made by the rompetent authority. 

It is also the duty of this C-0mmittee to examine such trading, 
manufacturing and profit and loaa accounts and balance sheets as the 
Governor may have required to be prepared, and the C & AG's report 
thereon, and to consider t.be report of the C & AG in cases where the 
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Governor may have required him to conduct an audit of any receipts 
or to examine the accounts of stores and stock. If any money has been 
spent on any service during a financial year in excess of the amount 
granted by the House for that purpose, the Committee examines with 
reference to the facts of each case the circumstances leading to such 
an excess and makes such recommendation as it may deem fit. 

Committee on Estimates: This Committee is for examination of such 
estima~s as may seem fit to it or are specifically referred to it by the 
House or the Speaker. The functions of the Committee are -

(a) to report what economies, improvements in organisation, 
efficiency or administrative reform, consistent with the 
policy underlying the estimates, may be effected; 

(b) to suggest alternative policies in order w bring about ef-
ficiency and economy in administration; 

(c) to examine whether the money is well laid out within the 
limits of the policy implied in the estimates; and 

( d) to suggest the form in which the estimates shall be presented 
to the Vidhan Sabha. 

Committee on Public Undertakings: This Committee is set up for the 
examination of the working of the public undertakings specified in the 
Third Schedule of the Rule. The functions of the Committee are-

( a) to examine the reports and accounts of the public undertak-
ings specified in the Third Schedule; 

(b) to examine the reports, if any, of the C & AG and Accountant 
General on Public Undertakings; 

(c) to examine, in the context of the autonomy and efficiency of 
the public undertakings, whether the affairs of the public 
undertakings are being managed in accordance with sound 
business principles and prudent commercial practices; and 

(d) to exercise such other functions vested in the Committee on 
Public Accounts and the Committee on Estimates in relation 
to the public undertakings specified in the Third Schedule 
as are not covered by the clauses (a), (b) and (c) above and 
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as may be allotted to the Committee by the Speaker from 
time to time. 

The Committee does not ermine and inveatigate any of the follow-
ing, namely: 

(i) matters of mejor Government policy aa. distinct from buai· 
neas or commercial functions of the public undertakings; 

(ii) matters of day-to-day administration; and 
(iii) matters for the consideration of which machinery is eatab-

liahed by any special statute under which a particular public 
undertaking is established. 

To consider any discrepancies and complain ts regarding the service 
conditionst and pay scales of the employees of the Vidhan Sabha 
Secretariat, a Special Purposes Committee has been set up in the 
State. The Leader of the Opposition is ita ex- officio Chairman and the 
Secretary, Vidhan Sabha ia ita a.officio Secretary. The Committee 
decides its own procedure of functioning and collects such information 
as it deems ne<:essary. 

The Vidhan Sabha Secretariat provides any documents. circulars 
and information as the Committee may require. The Committee 
reports to the Speaker. 

The State bu another Committee called C.,ommittee on Questions 
and References. This Committee ia nominated by the Speaker for one 
year. The main function of this CommiU.ee is to look after those cases 
of Starred and Unstarred Questions. Short Notice Questions and 
Calling Attention Motions and Notices given under Rule 267(a), for 
which, in the opinion of the Speaker, adequate replies have not been 
furnished by the State Government. 

A Committee on the Welfare of Women and Children has also been 
constituted to see the complaints regarding victimisation of women 
and children. AJI complaints regarding exploitation and misbehaviour 
against women and c·hildren are looked into by this Committee. The 
Committee also looks after the management. of remand homes and 
orphanages. This Committee. nominated by the Speaker has a tenure 



MADHYA PRADESH 467 

of two years. However, no Minister of the State can be nominated as 
its member, and if any member becomes Minister his membership of 
the Committee comes to an end from the date the person is appointed 
as Minister. 

The Press Gallery Advisory Committee, with the Deputy Speaker 
as its ex-offi.cio Chairman advises the Speaker regarding entry to the 
Press Gallery. It also advises the Speaker on other matters which are 
referred to it. 

LEGISLATIVE PRIVILEGES 

A member may, with the consent of the Speaker, raise a question 
involving a breach of privilege either of a member, or of the House or 
of a Committee thereof. A member wishing to raise a question of 
privilege may give notice in writing to the Secretary before the com-
mencement of the sitting on the day the question is proposed to be 
raised. If the question raised is based on a document, the notice is 
accompanied by the relevant document. The right to raise a question 
of privilege is governed by the condition that not more than one 
question can be raised at the same sitting, that the question is 
restricted to a specific matter of recent occurrence; and that the matter 
requires the intervention of the House. The Speaker, if he gives 
consent and holds that the matter proposed to be discussed is in order, 
may call the member concerned, who rises in his place and, while 
asking for leave to raise the question of privilege, makes a short 
statement relevant thereto. Ifleave is granted, the question is referred 
to the Committee of Privileges on a motion made by the Leader of the 
House or any other member to whom he may delegate his function. 

Committee of Privileges: At the commencement of the Yid.ban Sabha 
or from time to time, as the case may be, the Speaker nominates the 
Committee which consists of not more than ten members. The quorum 
of the Committee is five. The Committee holds office until a new 
Committee is nominated. The Committee examines every question 
referred to it and determines with reference to the facts of each case 
whether a breach of privilege is involved and~ if so, the nature of the 



468 THE UNION AND STATE LEGISLATURF.S IN INDIA 

breach, the circumstances leading to it and makea auch recommenda-
tions as it may deem fit. 

SERVICING OP LEGISLATURE 

The Vidban Sabha has its own separate Secretariat which was con-
stituted on 1 November 1956 at the time of the formation of the State 
of Madhya Pradesh. The work of the Secretariat liu been divided into 
different branches. At present there are more than 16 branches in the 
~tariat. A separate Act i.e. M.P. Vidhan Sabha Sachivalaya Seva 
Adhinieum 1981, and subsequent rules thereunder have been framed 
governing appointment and conditions of service of officers and 
employees. A special committee under the Chairmanship of the Leader 
of the Opposition has been constituted by the Speaker to advise him 
on allied subjects. 

The Secretary. The Vidban Sabha Secretariat is headed by the 
Secretary. He is appointed on the merit-aim-seniority basis Crom 
amongst the Additional Secretaries or on deputation from Higher 
Judicial Services of the State. He retirM at the age of 60 years which 
can be extended up to two years by the Speaker. His status is 
equivalent to that oC a Secretary of the Government Secretariat. 

Table 4 gives the tenure of the wceuive Secretaries of the Vidhao 
Sabha. 

Table 4: Succenive Bead• of Vldbaa Sabha Secretariat 

SI.No. Name Tfflure 
Fmm To 

1. Shri K.K. Ranaol• 1.11.1956 1-4.2.19rJ8 
2. Shri Ran,tiunath Sinrh 15.2.1958 25.5.1962 
3. Shri Madan Gopal 26.5.1962 20.11 .1973 

•• Shri K.K. Gupta 21.11 .1973 30.11 .1979 
5. Shri Bharat Narain 1.12.1979 3.1.1980 
6. Shri K..K. Gupta 4.7.1980 7.10.1982 
7. Shri P.M. Patki 8 .10.1982 31.1.1984 
8. Shri Bal want Sahai 1.12.1984 21.9.1986 
9. Shri Bharat Narain 23.9.1986 31.3.1989 
10. Shri Viahwndra Mehta 31 .3.1988 till date 





ORIGIN AND GROWTH 

The genesis and growth of the Maharashtra Legislature synchronise 
with the constitutional development in India. Till the Charter Act of 
1833, the Governor-in-Council of Bombay could make regulations and 
ordinances for the good government of factories or territories at first 
acquired in India. The Charter Act of 1833 withdrew this power and 
vested in the Governor-General to make laws for the entire country. 
Under the Charter Act, 1853, the Legislative Council, as distinguished 
from the Governor-General's Executive Council, was established. This 
proved to be a forerunner of the Legislative Council which came to be 
established for the Bombay Presidency under the Indian Councils Act, 
1861. 

Under the Indian Councils Act, 1861, Legislatures were constituted 
in Bombay, Madras, Bengal, North-West Provinces, Punjab, Eastern 
Bengal and Assam. These Provincial Legislatures consisted of four to 
eight members in addition to the Advocate-General of the Province, 
of whom half were non-officials to be nominated by the Governor. Rigid 
restrictions were placed upon the powers of the Legislative Councils. 
Thus the IA!gislatures were to function under severe restrictions. 

The Indian Councils Act of 1892 liberalised the powers of the 
~gislative Councils and marked a further stage in the development 
of these bodies. The principle of nomination was still adhered to; but 
the nominated members in both the Central and Provincial Legisla-
tures were nominated on the recommendations of various bodies. This 
Act widened the opportunities of non-official members for criticism, 
•uaeation, remonstration and enquiry. 

The Morley-Minto Reforms of 1909 took the stage of development 
still further. The principle of elective representation was for the first 

- State Legislature Building. Maharashtra. 
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time introduced in the Indian Councils. The powera exercised by the 
previous Legislatures were not only continued but were further aui-
mented. 

By the Government of India Act of 1919 direct elections were 
introduced in the Legislatures. The provincial Councilaenjoyed much 
larger powers than the Central Legialature in all matters excepting 
legislation. But, nevertheless, the Governors continued to constitute 
the real authority in the administration of the provinces. 

The Government of India Act 1935 which envisaged a federal type 
of Government, gave more powers to the Central and State Legis-
latures, and the control and interference of the Governor-General 
and the Governors were, to some extent, reduced. Thouah the 
provincial autonomy provided in the Act worked aucceatfully in the 
State to some extent, this Act could not satisfy the political upira· 
lions of the people 88 such. In Maharashtra. the Legialative Council, 
88 understood today as an Upper Chamber, came to be eatabliahed 
for the first time only after the Government of India Act, 1936, came 
into force. 

The passing of the Indian Independence Act, 194 7 aaw the tranafer 
of power to the Indian people. Articles 168 to 178 ex the Indian 
Constitution contain relevant proviaiona with reprd to the State 
Legislatures. 

In 1956, following the reorpoiaation of States on lincuiatic buia. 
the State of Bombay was formed. In 1960 the biliJllual State of 
Bombay wu bifurcated into two new Stat.ea of Maharuhtra and 
Gujarat. The preaent State of Maharubtra officially came into being 
OD 1 May 1960. 

irfRUcnJRE OP THE LEGISLAnJRE 

The Legislature of Maharashtra c:onaiata m the Governor and the two 
Houses known u the Vidhan Pariahad (Le,ialative Council) and the 
Vidban Sabha (t..,illative Aaaembly ). Under the emti111 Proviaiont 
of the Constitution, the te,ialative Council can have a maximum 
number of 96 membera (i.e. 1/Jrd cA the tt.renath (I the t.rialative 
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Assembly) though the present strength is only 78. The Legislative 
Assembly has 289 members including a nominated member. The life 
of the Legislative Assembly is five years unless dissolved earlier. 

Absence from House: A member desiring permission of the House to 
remain absent from the sittings of the House must make an applica-
tion in his own hand to the Chairman or the Speaker, as the case may 
be. The application has to specify the period for which leave of absence 
is required, indicating also the date of commencement and of termina-
tion of such leave of absence and the grounds for it, provided that leave 
of absence applied for at any one time does not exceed a period of sixty 
days. All applications for leave of absence are ref erred to the Commit-
tee on Absence of Members. 

Committee on Absence of Members: There are two separate Commit-
tees on Absence of Members in the Legislative Council and the 
Legislative Assembly to deal with application from members for leave 
of absence. 

As per Rule 218 of the Maharashtra Legislative Council Rules, the 
Committee on Absence of Members in the Council consists of seven 
members nominated by the Chairman. They hold office for a term not 
exceeding one year. 

Rule 299 of the Maharashtra Legislative Assembly Rules lay down 
the provision for the constitution of the Committee in the Assembly. 
The Committee consists of eleven members nominated by the Speaker 
who shall hold office until a new Committee is constituted. 

The function of the Committee are:-

(i) to consider all applications from members for leave of absence 
from the sittings of the House; 

(ii) to examine every case where a member has been absent for a 
period of sixty days or more, without permission, from the 
sittings of the House and to report whether the absence should 
be condoned or circumstances of the case justify that the House 
should declare the seat of the member vacant, and 
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(iii) to perform such other functions in respect of attendance of 
members in the House aa may be aaaiped to it by the Chair-
man/Speaker, as the cue may be, from time to time. 

Resignation: A member of either House who desires to resign his seat 
intimates in writing. under his hand, addreaaed to the Chairman or 
the Speaker, as the case may be, his intention to resign his seat in the 
CounciVAssembly in the prescribed form. No~ ia required to be 
given for the resignation. The Secretary, as soon as may be, aft.er 
receiving such intimation, causes the information to be published in 
the Gazette and a copy of the Notification is forwarded to the Chief 
Electoral officer and to the Election Commiuion for taking steps to 
fill the vacancy thus caused. 

SESSIONS AND Sl'ITINGS 

Issues of Summons: On the issue by the Governor of a notification 
under Article 174 of the Constitution appointing the time and place 
for a sesaion of the Council/ Assembly under ru!e 3 of the Maharashtra 
Legislative Council/Assembly Rules, the Secretary issues summons 
to each member for the time and place so appointed. 

After the commencement of a sesaion, the Council meeta on such 
days as the Chairman may direct under rule 4 of the Maharashtra 
Legislative Council Rules. Similarly after the commencement of a 
seuion, the Assembly, subject to the direction of the Speaker, meets 
from Monday to Friday under rule 4 of-the Maharashtra Lerialative 
Assembly Rules. 

Adjournment of Houses: The Chairman or the Speaker, as the case 
may be. has the power to adjourn any meeting to any future day and 
hour or to any part of the same day to i,e named by him, without 
di8CUSaion or vote. No meeting is acljourned for more than 7 days 
except at the request or with the consent of Government. The Chair· 
man/Speaker may for sufficient reasons call a meeting before the datA! 
to which it has been adjourned. 
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BUSINESS OF THE HOUSE 

The Legislative business can be divided into two categories : Govern-
ment Business and Private Members' Business. 

Order of Business: The Secretary prepares an order of business for 
the day and a copy thereof is sent to every member. Business not 
included in the order of business for the day is not transacted at any 
meeting without the leave of the Chairman/Speaker. 

List of Business: Under rule 15 of the Maharashtra Legislative 
Council Rules three clear days before the commencement of a session 
of the Council a list of Business for the session of which notice has till 
then been admitted by the Chairman is despatched to each member. 

Also under rule 15 of the Maharashtra Legislative Assembly Rules, 
seven clear days before the commencement of the session of Assembly 
a list of BuaineBS for the session of which notice has till then been 
admitted by the Speaker is despatched to each member. 

Government Business: On days other than those allotted for Private 
Members' Business, no business other than Government business is 
transacted unless the Chairman or the Speaker, as the case may be, 
in consultation with the Leader of the House otherwise directs. It is 
arranged in any order that the Government deem fit. 

Business Advisory Committee: Under rule 195 of the Maharashtra 
Legislative Council Rules and rule 200 of the Maharashtra Legislative 
Assembly Rules, at the commencement of the first Session of the 
Assembly/Council every year or from time to time, as the case may be, 
the Chairman/Speaker may nominate a Committee called the Busi-
ness Advisory Committee in the respective Houses. In the Council the 
Committee consist.a of nine members including the Chairman who is 
also the Chairman of the Committee, whereas in t.he Assembly it 
consists of not more than twelve members including the Speaker who 
ia the Chairman of the Committee. 

The Committee recommends the time that should be allocated for 
the cliscuaaion of the at.age or stages of such Government Bills and 
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other business as the Chairman/Speaker in conaultation with the 
Leader of the House may direct for beine referred to the Committee. 
It has the power to indicate in the proposed time-table the different 
hours at which the various stages of the Bill or other business are to 
be completed. Besides, the Committee has such other functions as may 
be assigned to it. by the Presiding Officers of the respective Houses 
from time to time. 

Private Members'Business: The last two and a half hours of a sitting 
on Friday are allotted for transaction of Private Members' Business 
in both the liouses. The Chairman/Speaker may allot different 
Fridays for the disposal of different clas&e& of such business and on 
Fridays so allotted for any particular class of business, business of 
that class has precedence: provided further that the Chair-
man/Speaker may, in consultation with the Leader of the House, allot 
any day other than a Friday for the transaction of Private Members' 
Business. If there is no sitting of the Houses on a Friday, the Chair-
man/Speaker may direct that two and a half hours on any other day 
in the week may be allotted for Private Members' Business. 

Committee on Private M~mbers' Bills and Resol.utions: There is a 
Committee on Private Members' Bills and Resolutions in each of the 
Houses of the Mahara«Jhtra Legislature. Under rule 210 of the 
Maharashtra Legislative Council Rules the strength of the Committee 
in the Council is seven, whereas, under rule 214 of the Maharashtra 
Legislative Assembl1 Rules, in the Assembly, not more than eleven 
members nominated by the Speaker constitute the Committee. The 
members of the Commitk-e hold office until a new Committee is 
cons ti lu t.cd. 

The functions of the Committee are: 

(a) to examine al) Private Members' Bills af\«,r they are introduced 
and before they are taken up for consideration in the House and 
to classify them according to their nature, urgency and impor· 
tance into categories A and B. 

(b) to recommend the time that should be allocated (or the discus· 
sion of the stage or stages or each Private Members' Bill and also 
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to indicate in the time-table so drawn up the different hours at 
which various stages of the Bill in a day are to be completed; 

(c) to examine every Private Membel'8' Bill which is opposed in the 
House on the ground that the Bill initiates legislation outside 
the Legislative competence of the House, and the Chair-
man/Speaker considers whether such objection is prim.a facie 
tenable or not. 

(d) to recommend time-limit for the discussion of Private Members' 
Resolutions and other ancillary matters. 

Besides, the Committee performs such other functions in respect of 
Private Members' Bills and Resolutions as may be assigned to it by 
the Chairman or the Speaker, as the case may be, from time to time. 

Rules of Debate: A member desiring to move any motion or make any 
observation on any matter before the Council or the Assembly, as the 
case may be, has to rise from his seat, and if called upon by the 
Chairman/Speaker, address his remarks to the Chairman or the 
Speaker. If he is not called upon by the Presiding Officer, he has to 
resume his seat. But if a member is disabled by sickness or infirmity 
he may be permitted to address the House sitting. If at any time, while 
a member is speaking, the Presiding Officer rises or a member raises 
a Point of Order, the member speaking has to resume his seat. 

If, while a member is speaking, another member desires to make 
an explanation or to ask an explanation or information from the 
member speaking, he should rise in his seat and if called upon by the 
Chair, make the explanation or ask for explanation or information. 
The Presiding Officer does not call upon the member so rising unless 
the member speaking resumes his seat. 

After the mover of the motion has spoken. other member may, save 
as otherwise provided. speak on the motion in the order in which they 
are called upon by the presiding officer. Save in the exercise of a right 
of reply or as otherwise provided, no member can speak more than 
once on any motion, except with the permission of the Presiding 
Officer for the purpose of making a personal explanation, but in such 
cases no debatable matter is to be brought forward. The mover of a 
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motion but not the mover of an amendment other than an amendment 
to a Bill, may speak a second time on the conclusion of the debate by 
way of reply and the debate thereupon comes U> an end. The mover of 
an amendment to an amendment baa no right of reply. If the motion 
is moved by a private member the Minister-in-charge of the Depart-
ment concerned may, with the permiuion of the Presiding Officer, 
speak ( whether be baa pnwioualy apoken in the debate or not) after 
the mover has replied. 

The Presiding Officer may, having regard to the state of business 
before the House and the nature of the motion, preacribe a time limit 
for speeches on the motion. A private member may not read his speech, 
but may refresh his memory by reference to notes. 

Th.e Presiding Officer has the power to enforce the rules of debate 
and order in the House. He may direct any member who refuses to 
obey his decision, or whoee conduct is, in his opinion. grossly disorder-
ly, to withdraw immediately from the House and any member so 
ordered to withdraw has to do so forthwith and absent himself during 
the remainder of the day's meeting. 

If any member of the Council is ordered to withdraw a second time 
in the same session, the Chairman may direct the member to absent 
himself from the meetings of the Council for any period not longer 
than the remainder of the sesaion, not exceeding the period of 45 days, 
whichever period is shorter, and the member ao directed absents 
himself accordingly. But. in caae a member of the Aaaembly is ordered 
to withdraw a second time int.he same eeaion, t.be Speaker may direct 
the member to abeent himself from the meetings of the Assembly for 
any period not longer than the remainder of the Session, and t.he 
member so directed has to abeenl h.imaelf accordingly. The member so 
directed to be absent shall, during the period of such absence, oc 
deemed to be abeent wilh the penniaaion of the C'..ouncil or the 
Aaaembly, as the case may be, within the meaning of clause<4) of 
Article 190 of the Constitution. 

Voling.proced«rt: On the conclusion of the debate on a motion, the 
Chairman/Speaker put.I the question by asking thOMe who are in 
favour of it to say "Aye• and then thoae who are of the a,ntrary opinion 
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to say ~1~0'. he Presiding Officer then declares whether, in his 
opinion, the "Ayes" or the "Noes" have it. Any member may then 
request that the question should be decided by a division and his 
request is granted unless the Presiding Officer is of the opinion that 
the division is unnecessarily claimed, in which case he may, after the 
bell is rung for five minutes, ask members t.o rise in their seats for the 
purpose of counting votes. If the member who claimed the division so 
desi.res,the Presiding Officer shall also record his name and the names 
of such other members who vote on the side on which he votes. 

The Chairman/Speaker determines the method of taking votes by 
division and announces the result of a division which is not chal-
lenged. 

Proceedings: The business of the CounciVAssembly is transacted in 
Marathi or in Hindi or in English. The Chairman/Speaker may permit 
any member who cannot adequately express himself in any of the 
languages aforesaid, to address the House in his mother-tongue. 

PRESIDING OFFICERS 

Each House of the Maharashtra Legislature has a Presiding Officer. 
The Presiding Officer of the Legislative Assembly is called the 
Speaker, and that of the Legislative Council, the Chairman. 

Rule 6 of the Maharashtra Legislative Assembly Rules lay down the 
procedure of election of the Speaker of the Assembly. When owing to 
a General Election or for any other reason the office of the Speak.er is 
vacant or is about to fall vacant, the Governor fixes a date for holding 
of the election and the Secretary sends to every member notice of the 
date so fixed. At any time before noon on the day preceding the date 
so fixed, any member may nominate another member for election by 
delivering to the Secretary a nomination paper signed by himself as 
proposer and by a third member as seconder and stating-(a) the 
name of the member nominated, and (b) that the proposer has ascer-
tained that such member is willing to serve as Speak.er, if elected. 

On the date fixed for election. the Deputy Speaker, the Chairman 
nominated, or the person determined by the Assembly or appointed 
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by the Governor, under clause (1) of Article 180 of the Constitution, 
as the case may be, reads out to the Assembly the names of the 
members who have been duly nominated together with those of their 
proposers and seconders, and, if only one member has been so 
nominated, declares that member to have been elected as the Speaker. 
If more than one member has been ao nominated the Assembly 
proceeds to elect the Speaker by ballot. Where more than two can-
didates have been nominated and at the first _ballot no candidate 
obtains more votes than the aggregate votes obtained by the other 
candidates, the candidate who baa obtained the smallest number of 
votes is excluded from the election and balloting proceeds, the can-
didate obtaining the smallest number of votes at each ballot being 
excluded from the election, until one candidate obtains more votes 
than the remaining candidates or than the aggregate votes of the 
remaining candidates, as the case may be. The candidate who obtains 
more votes than those obtained by the remaining candidate or than 

• the aggregate votes obtained by the remaining candidates, as the case 
may be, is declared to have been elected as the Speaker. 

Where at any ballot any two candidates obtain an equal number of 
votes and one of them has to be excluded from the election, the 
question is decided by the person presiding by exercising his casting 
vote. Where at any ballot any three or more candidates obtain an equal 
number of votes and one of them has to be excluded from the election, 
the determi~tion, as between the candidates wboae votes are equal, 
of the candidate who is to be excluded should be by drawing of Iota. 

When, owing to the existence ol a vacancy in the office of Deputy 
Speaker, the eJection of the Deputy Speaker ia neceuary, the Speaker 
mes a date for the holding of the election. The election to the office of 
the Deputy Speaker ia the same u that of the Speaker. 

At the commencement of every eeeaion, the Speaker nominates 
from amonpt the member& of the Assembly a panel of not more than 
four Chairmen, any one of whom may preeide over the Assembly in 
the absence ~ the Speaker and the Deputy Speak.er, when eo re-
quested by the Speaker, or, in his abeence, by the Deputy Speaker. 

A motion to remove the Speaker from office for which fourteen days' 
notice, aa required under Article 1979 oC the Conatitution, hu been 
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given shall, as soon as may be, after the expiry of the notice period, be 
read to the Assembly by the Speaker who then requests the members 
who are in favour of leave being granted t.o move the motion to rise in 
their seats, and if not less than 29 members rise accordingly, the 
Speaker intimates that leave is granted and that the motion will be 
taken on such day, not being more than 7 days from the day on which 
leave is granted as he may appoint. 

While the procedure for removal of the Chairman of the Council is 
also the same, the member who moves the resolution in the Council 
for the removal of the Chairman, in order to obtain the leave of the 
House, must get the support of at least 10 members. 

Tables 1 and 2 below give the names and the tenure of the Chair-
men, Speakers of the Council and the Assembly, respectively. 

Table 1: Statement showing the names and tenure of 
Chairmen of the Legislative Council 

Name 

Shri Mangaldu Manchharam 
Pakvasa 

Shri Ramchandra Ganesh 
Soman 

Shri Ramchandra Ganesh 
Soman 

Shri Ramrao Shrinivurao 
Hukerikar 

Shri Bhogilal DhiraJ1al Lala 
Shri Vi thal Sakharam Page 

Shri Vithal Sakharam Page 

Shri Vithal Sakharam Page 

Shri Ramkrishna Suryabhaaji 
Gavai 

Shri Jayantrao Shridhar Tilak 

Name of the Council 

Bombay Legislative Council. 

Bombay Legislative Council. 

Bombay Legislative Council. 

Bombay Legislative Council. 

bombay Legislative Council. 
Maharashtra .Legislative. 
Council . 
Maharashtra Legislative 
Council. 
MaharashtTa Legislative 
Council. 
Maharashtra Legislative 
Council . 
Maharashtra Legislative 
Council 

'Thnure 
From to 

1937 1947 

1947 1950 

1950 1952 

1952 1956 

1956 1960 
1960 1966 

1966 1972 

1972 1978 

1978 1982 

1982 1986 

(Continued) 
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Table 1: (Contillll«l) 

Name Name m the Council 'lmaUnt 
From to 

Shri Jayantrao Shridhar 'Itlak Maharuhtra Leaialatiw 1988 1982 
Council. 

Shri Jayantrao Shriclhar n1u Maharuhtra Leaialat.ive 1982 1992 
Council. 

Table 2: Statement showin1 the namea and tenure of 
Speaken of the Lepalative A•emhly 

Name Name mthe ,.._rnbly ~UN 
From 1b 

Shri Ganeah Vuudeo Bombay Lecillatiw 1937 19'6 
Mavalankar A111n1bly 

Shri Kundanmal Scbhachand Bombay Lecialatiw UM6 1962 
Pirodiya Aaeembly 

Shri Dattatray Kaahinath Kunt.e Bombay Lacialatiw 1962 1966 
A.laembly 

Shri Sayaji Lak.ahaman Silam Bombay Lecillatiw 1956 1967 
Alaembly 

Shri Sayatji Lauhaman Silam Bombay Lecialatiw 1957 1960 
A111mbly 

Shri Sayaji Lakahman Silam Maharuhtra Legjllative 1960 1962 
A.111mbly 

Shri 1ryambek Shivaram Maharuhtra Lesillative 1962 1967 
Bharade Aaembly 

Shri 'n-yambak Shivaram Maharuhtra Lagialatiw 1967 1972 
Bharade Aslembly 

Shri Sheshl"IIO Kriahnarao Maharuhtra IAsi•lative 1972 1977 
Wankhade Aaaembly 

Shri DSoluu BalaNheb Desai Maharashtra Legielative 1977 1978 
Aaembly 

Shri Shivraj Viahwanath Pati 1 Mahar .. htra Le,p1lative 1978 1979 
AaNmbly 

Shri Pranlal Harkisandu Vora Maharuhtra Le,ialative 1980 1979 
Aalembly 

Shri Sharad Shankar Dighe Maharuhtra Letri•lative 1980 1985 
Auembly 

(Continwd) 
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Table I: (Continued) 

Name Name of the Aaaembly 1\mure 
From 1b 

Shri Shankarrao Chimaji Jagtap Maharashtra Legialative 1985 1990 
Aaemb1y 

Shri Madhukarrao Dhanaji Maharuhtn Legislative 1990 1990 
Chaudhary Aaembly 

PROCESS OF LEGISLATION 

All proposals for legislation are initiated in the form of Bills which, 
when passed by the two Houses and assented to by the Governor or 
the President, as the case may be, become Acts. 

A private member desiring to move for leave to introduce a Billhas 
to give notice of his intention, and together with the notice, submit a 
copy of the bill and the Statement of Objects and Reasons. The period 
of notice of a motion for leave to introduce a Bill is fifteen days expiring 
on the day previous to the day on which the motion is made. 

As soon as may be after a Bill has been introduced, the Bill, together 
with the Statement of Objects and Reasons, is published in the 
Gazette. The Government may order the publication of a Money Bill 
(together with the Statement of Objects and Reasons, the memoran-
dum regarding delegation of legislative power and the financial 
memorandum accompanying it) in the Gazette, although no motion 
has been made for leave to introduce the Bill. In that case it is not 
necessary to publish the Bill again after it is introduced. 

When a Bill is introduced or on some subsequent occasion, the 
member-in-charge may make one of the following motions in regard 
to the Bill,namely:-

(a) that it be taken into consideration;. 
(b) that it be referred to a Select Committee composed of such 

members of the Assembly, and with instructions to report before 
such date, as may be specified in the motion; or 

(c) that it is expedient that the Bill be referred toaJointCommitooe 
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of both the Houses, composed of so many members, and with 
instructions to report before such date, as may be specified in 
the motion; or 

( d) that it be circulated for the purpose of electing opinion thereon, 
within such period as may be specified in the motion; 
Provided that no such motion referred to in clause (c) is made 
with reference to a Money Bill. 

Provided further that no such motion is made unless a copy of the 
Bill with the Statement. of Object.a and Reasons together with the 
translation thereof either in Hindi orin Marathi, whichever is selected 
by the member, bas been despatched to each member four clear days 
before the date on which motion is made. unleu the Speaker, in the 
exercise of his power to suspend this provision, allows the motion to 
be made. 

On the day on which any motion ref et, ed to above ia made, or on 
any subsequent day to which the diacuuion thereof is poatponed, the 
principle of the Bill and its general provisions may be discussed, but 
the detailed proviaions of the Bill are not diacuued further than is 
necessary to explain its principle nor any amendment to the Bill is to 
be moved at this stage. 

When a Bill is referred to a Select or Joint Committee, the Commit· 
tee makes such amendments in the Bill refer1ed to it as are relevant 
to the subject-matter and within the acope of the Bill. The report of 
the Committee is presented to the Auembly by the member-in-charge 
oC t.he Bill. 

After a motion bas been agreed to by the Assembly that a Bill be 
taken into consideration, the Speaker has to submit the Bill tot.he 
Aaeembly clause by clause. At t.hia stage amendments are considered 
in the order of the clauaes to which they relate. The Speaker calls the 
number of each clause aeparately, and, when t.he amendment.a relat· 
llll to it have been dealt with, puta the question -ihat t.hia clause or 
(aa the cue may be) thia clauae. u amended. do atand part of the Bill". 
The Schedwea, if any, are dealt with in the aame manner aa the 
clauaes. The title and preamble rl the Bill are laid up after all the 
clauaee oCthe Bill have been dealt with. 
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When a motion that a Bill be taken into consideration has been 
carried and no amendments are made, the member-in charge may at 
once move that the Bill be passed. The discussion on a motion that the 
Bill, or the Bill as amended, as the case may be, be passed is confined 
to the submission of arguments either in support of the Bill or for the 
rejection of the Bill. In making his speech, a member is not expected 
to refer to the details of the Bill further than is necessary for the 
purpose of his arguments which may be general in nature. 

After a Bill has been passed by the Assembly and certified by the 
Speaker, it is transmitted to the Council. Copies of every Bill passed 
by the Assembly and transmitted to the Council is laid on the table of 
the Council. After copies of a Bill have been laid on the Table of the 
Council, any Minister in the case of Government Bill, or, in the case 
of any other Bill, any member may give notice of his intention to move 
the Bill. 

In the case of Bills passed by the Assembly and then transmitted 
to the Council, no such motion can be made in the Council unless a 
copy of amendments passed by the Assembly together with their 
translation either in Marathi or Hindi, whichever is selected by the 
member, and a copy of the Bill, as amended, in English have been 
despatched to each member two clear days before the date on which 
such motion is made. After such a Bill has been introduced, if the Bill 
has already been referred to a Joint Committee of both the Houses, 
no motion shall be made and no amendment shall be moved that the 
Bill be referred to a Select Committee or a Joint Committee. If the Bill 
is rejected by the Council a message shall be sent to the Assembly that 
the Bill baa been rejected. If the Bill is passed without amendments 
by the Council, the Assembly shall be informed attardingly. If the Bill 
is passed with the amendments by the Council, it shall be returned to 
the Assembly with a message asking for the concurrence of the 
Assembly. If the Bill is returned by the Assembly to the Council with 
the message that the Assembly has not agreed to the amendments 
made by the Council or any of them or that the Assembly has passed 
further amendments or that the Assembly has passed further amend-
ments in place of the amendments made by the Council, copies of the 
message so received shall be sent to all members. The member-in-
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charge may then, after giving three days• notice, move that the BiH as 
passed by the Assembly be taken into conside·ration. If the motion is 
carried, the amendments made in the Bill by the Council and dis-
agreed to by the Assembly and further amendments, if any, made in 
the Bill by the Assembly shall be put to the Council by the Chairman 
in such manner as he thinks most convenient for their ronsideration. 
A message shall then be sent to the Assembly that the Council has 
agreed to the Bill as originally passed by th~ Assembly or as further 
amended by the Assembly. 

In the case of every Money Bill passed by the A..~~mbly and 
transmitted to the Council it shall be laid on the Table of the Council. 
After the Money Bill is laid on the Table oft.he CA>uncil any Minister 
may, after giving three days' notice, move that the Money Bill as 
passed by the Assembly be taken into consideration. On such motion 
the general principle of the Bill may be discussed, but the detailed 
provisions shalJ not be discussed. If the motion is carried, the Chair-
man shall submit the Bill to the Council clause by clause. At this stage 
amendments to be rerommended to the Assembly may be moved to 
t.he Bill. The amendments shall be considered in the order of the clause 
to which they relate. If the motion is lost, the Bill shall be deemed to 
have been returned to the Assembly without any recommendations. 
If the Council has no recommendations to make. lhe Bill is returned 
to the Assembly with a message to that effect. If the Council has 
recommendations to make, the Bill is returned to the Assembly with 
a message asking for the acceptance by the Assembly oft.he recom· 
mendation made by the Council. 

After the Bill has been paued by the Council under any provisions 
of the Rules, the Chairman ahaU sign a certificate at the foot of the 
Bill stating the decision arrived at the C'...ouncil. 

After a Bill hu been paued by both the Hou&eB of the l~gislature, 
the Secretary shall send a copy m the Bill aa authenticated by the 
Speaker <in case of Assembly Bi.U> or authenticated by t.be Chairman 
(in cue of the Council Bill) for 1ubmiaion to the Governor through 
the Secretary to the Government of Maharashtra, Law and Judiciary 
Department. In the cue of a Money Bill. the Speaker shall certify that 
thia i1 a Money Bill 
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Amendment of the Constitution: If a message for ratification of the 
amendment to the Constitution is received from a House of Parlia-
ment, a copy of the message together with the Bill, is laid by the 
Secretary on the Table of the House. The Secretary forwards a copy 
of the message together with the Bill to the State Government at the 
first convenient opportunity. After the message has been laid on the 
Table, any member may, after giving three days' notice, move a 
resolution that the amendment to the Constitution proposed by the 
Bill be ratified. The Speaker, in consultation with the Leader of the 
House, fixes a date for discussion on the resolution. No amendment is 
proposed to such a resolution. If the resolution is passed by the House, 
a message is to be sent to the House of Parliament from which the 
message was received, that the Assembly ratifies the amendment. If 
the resolution is rejected by the House, a message is sent as aforesaid 
that the Assembly does not ratify the amendment. 

PROCEDURAL DEVIC~ TO RAISE ~rl'ERS OF 
PUBLIC IMPORTANCE 

1 Questions: A question may be asked for the purpose of obtaining 
· information on a matter of public concern, within the cognisance of 

the Minister to whom it is addressed. 
Questions are of three types: (i) Starred Questions, (ii) Un-

·. staned Questions, and (iii) Short Notice Questions. A Starred Ques-
. tion is one to which a member desires an oral answer. The mmber 
;distinguishes it by an asterisk. All other questions are called Un-

. : tarred Questions. No oral answers to them are to be given but such 
i: . uestions and answers thereto are placed on the table of the Assembly 
·· .'. d are prin t.ed in the official report of proceedings under the heading 
r , nstarred Questions". Unless the Speaker otherwise directs, such 
i. ueations are answered within three months from the date of receipt 
! hereof by Government. Unless the Speaker otherwise directs, not 
{· ess than 45 clear days' notice of a Staffed Question is to be given. Not 

On! than three questions distinguished by asterisks by the same 
ember are placed on the list of questions for oral answer on any one 
y. Questions in excess of three a.re placed on the list of questions for 
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written answer. A member who desires an immediate reply to a 
question of'an urgent nature gives notice of it to the Secretary which 
should not be earlier than seven days prior to the commencement of 
the session, or an acijoumed session. Such a question is examined and 
submitted to the Speaker for admisaion in the original or amended 
form within two days from the date of receipt of its notice by the 
Secretary. After the Speaker has admitted the question in the original 
or amended form, the Secretary ascertains from the Minister in charge 
of the Department concerned whether he agrees to give an immediate 
reply to the question. If the Minister concerned agrees, then the 
question may be asked and answered in the Assembly on any day 
convenient to him. If the Minister concerned does not agree to give an 
immediate reply to the question, he may state reasons to the Speaker 
why the question cannot be replied to as a Short Notice question. 
Every Short Notice question is answered within seven days from the 
date of its receipt by Government, if the requisite information is 
available within the limits of Greater Bombay and wit.wn fourteen 
days from that date if it is required to be obtained from outside Greater 
Bombay. 

Half-an-Hour DiscUBBion: On every Tuesday and Thursday the 
Chairman/Speaker allot.a half-an-hour at the close of the meetinr of 
the House on that day for raising discussion on a matter of sufficient 
public importance. If the other business set down for the day is 
concluded before the time appointed for the conclusion of the meeting, 
the period of half-an-hour has to c:ommence from the timP such other 
business is concluded. The Chairman/Speaker may allot any other 
days instead of 1\ie8day and Thursday for such di8CU88ion. 

A member wishing to raise a matter is to give notice in writing to 
the Secretary three days in advance of the day on which the matter ii 
desired to be raised and should briefly specify the points that he 
wishes to raise. The notice is accompanied by an explanatory note 
stating the reuona for raising diSCU88ion on the matter in question 
and ii to be supported by the sirnatures of at least two other members. 
The Chairman/Speaker may with the conaent of the Minister in 
charge of the Department concerned, curtail the period of notice or 
dispense with notice in any case be deems fit. If more than two notices 
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have been received and admitted by the Presiding Officer for any day, 
the Secretary holds a ballot with a view to drawing two notices and 
the notices are put down in the order in which they were received in 
point of time. 

ShlJrt Duration Discussion: Any member desirous of raising discus-
sion on a matter of urgent public importance may give notice in 
writing to the Secretary specifying clearly and precisely the matter to 
be raised. The notice is to be accompanied by an explanatory note 
stating reasons for raising discussion on the matter in question. It is 
also supported by the signature of at least two other members. The 
Chairman/Speaker in consultation with the Leader olthe House, fixes 
the date on which such matter may be taken up for discussion and 
allows such time for discussion not exceeding two and a half hours, as 
he may consider appropriate. 

Motion of No ConfidRnce: Since the Council of Ministers is collective-
ly responsible to the Legislative Assembly, a motion of no-confidence 
in the Council of Ministers can be moved in the Legislative Assembly 
by any member by giving appropriate notice. Under Rule 95 of the 
Maharashtra Legislative Assembly Rules, a member who desires to 
move for leave to make a motion expressing want of confidence in the 
Council of Ministers or a motion disapproving the policy of the Council 
of Ministers in a particular respect, may give written notice of such 
motion. If the motion is admitted by the Speaker, leave to make the 
motion may be asked for on such day not later than two days after it 
is admitted, if the Assembly is in session, as the Speaker may appoint, 
after questions and before the List of Business for the day is entered 
upon. 

Provided that if the notice of such motion is received when the 
Assembly is not in session, the leave to make the motion may be asked 
for on a day not later than two days after the commencement of the 
session, as the Speaker may appoint. After the member has asked for 
leave of the Assembly to make the motion, the Speaker reads the 
motion to the Assembly and requests those members who are in favour 
or leave being granted to rise in their places, and if not less than 29 
members rise accordingly, the Speaker intimates that leave is granted 
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and that the motion is taken on such day, not being earlier than three 
days and more than seven days from the day on which leave is asked, 
as he may appoint. If less than 29 members rise, the Speaker informs 
the member who has given notice of the motion that he has not the 
leave of the Assembly. 

Adjournment Motions: A motion for an adjournment of the busineu 
of the Assembly for the purpose of discuasing a definite matter of 
urgent public importance may be made with~ the consent of the 
Speaker. A member desiring to move such a motion is to hand over to 
the Speaker, the Minister concerned and the Secretary, a written 
statement of the proposed motion not later than one hour before the 
commencement of the sitting of the Assembly at which he propoeea to 
ask for leave of the Assembly to move his motion and obtain the 
Speaker's consent to the proposed motion before the sitting of the 
Assembly commences. If the Speaker grants his consent, leave to move 
the motion may be asked after questions and before the other buaineaa 
for the day is entered upon. Not less than 29 members should rise in 
their seats in support in order to get the leave of the House. If 29 
members rise accordingly, the Speaker intimates that the busineas of 
the Assembly is adjourned at 16.00 hours for the purpose of discussing 
the motion. If leas than 29 members rise, the Speaker informs the 
member that he has not the leave of the Assembly. 

The debate on the motion, if not earlier concluded, terminates at 
18.00 hours and thereafter no question in respect of motion is put. No 
speech during the debate can exceed 15 minutes in duration. 

Calling Attention Notices: A member may. with the previous permis-
sion of the Chairman or the Speaker, as the case may be, call the 
attention of a Minister to any matter of urgent public importance and 
the Minister may move a brief statement or ask for time to make a 
statement at a later hour or date. There is no debate on such state· 
ment. The proposed matters are raised after the questiona and before 
the List of Business is entered upon and at no other time during the 
sitting of the CounciVAssembly. Not more than two such matters in 
the Assembly and not more than three such matters i .: the Council 
are raised at the same sitting. 
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Private Members' Resolutions: A member who wishes to move a 
resolution has to give 15 clear days' notice ( 12 clear days' notice in case 
of the Council) before the date appointed for the disposal of the private 
members' resolutions and shall together with the notice submit a copy 
of the resolution which he wishes to·move. No member is permitted 
to send in notices of more than five resolutions during one session of 
the Council/Assembly. The relative precedence of the notices is deter-
mined by ballot. 

Government Resolutions: Government resolutions are moved either 
by a Minister or the Advocate-General. A seven days' notice is neces-
sary in respect of such resolutions. 

La.st-Week Motions: The recent amendments in the Rules of Proce-
dure of the Legislative Assembly and Legislative Council in 
Maharashtra provide for another mode of raising discussion on mat-
ters of sufficient public importance which can be termed as 'last-week 
motions'. These motions are analogous to the Last Day Motions or the 
Holiday Adjournment Motions of the House of Commons. As per this 
provision, one day in the last week of the session is set apart by the 
Speaker for discussion of these motions. Not more than four matters 
can be taken on any such day; and if more than four notices are 
received and admitted by the Speaker, a ballot is held to determine 
which four matters are to be taken. The principle behind this provision 
can be expressed as 'grievances before adjournment'. However, there 
ia no such provision in Lok Sabha. 

Motions of Congratulation or Condolence: If any sitting member or 
ex-member of the Maharashtra Legislative Assembly or the 
Maharashtra Legislative Council expires or a person of international 
reputation or a very important person in view of the state or a national 
leader expires, a motion of condolence may, with prior permission of 
Hon. Presiding Officer of the concerned House, be moved in the House 
to condole the death of such member or person. When the motion of 
condolence is passed. a copy of the same is sent to concerned bereaved 
family. 

Similarly a motion of congratulation in case of eminent and impor-



490 THE UNION AND STATE LEGISLATURES IN INDIA 

tant persons raising the dignity of the state or nation on national and 
international level may also be moved in the House with the prior 
permission of the Hon. Presiding Officer of the concerned House. 

Generally, the practice is that these motions are moved in the House 
after the question hour. Similarly, there is a practice that if any sitting 
member of either House expires while the Houses are in session, a 
motion of condolence may be moved in both the Houses and the 
business of both the Houses is adjourned for some time or for the whole 
day. 

Petitions: Rule 228 of the Maharashtra Legislative Council Rules 
and Rules 264 to 268 of the Maharashtra ~gislative Assembly Rules 
lay down the procedure for presentation of petitions to the respective 
Houses. A petition has to be addressed to the Council or the Assembly, 
as the case may be, in respectful and temperate language. It must not 
contain any offensive or defamatory expressions. It must be signed by 
the petitioner or petitioners. Having obtained the consent of the 
Chairman/Speaker, a member may present the petition on any day 
after questions and before the other business for the day is entered 
upon. Every petition after presentation is referred to the Committee 
on Petitions. 

As soon as may be after the commencement of the first session of 
the Assembly in every year or the first session of a newly constituted 
Assembly, as the case may be, a Committee on Petitions is constituted 
consisting of the Deputy Speaker (as the Chairman) and ten other 
members nominated by the Speaker. In the case of the Council, the 
Committee on Petitions comprises four other members along with the 
Deputy Chairman of the Council as the Chairman of the Committee. 
The members of the Committee hold office until the new Committee 
is constituted. 

The Committee on Petitions examines every petition referred oo it 
and reports to the Council/Assembly statiq the subject matter of the 
petition, the number of persons by whom it is signed and whether it 
is in conformity with the rules. If the petition complies with the rules, 
the Committee may, in its discretion, direct that it be circulated 
amongst the members. The Committee in its report states whether 
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the circulation has or has not been directed, and where circulation has 
not been directed the Chairman/Speaker may, in his discretion, direct 
that the petition be circulated. Such circulation is of the petition in 
extenso or of a summary thereof as the Committee or the Chair-
man/Speaker, as the case may be, may direct. It is also the duty of the 
Committee to report to the House on specific complaints made in the 
Petitions referred to it and to suggest remedial measures either in a 
concrete form applicable to the case under review or to prevent such 
cases in future. 

BUDGET IN LEGISLATURE 

The Budget: The annual financial statement or the statement of 
estimated receipts and expenditure of the State in respect of every 
financial year is called the Budget. It is presented to the Assembly on 
such day as the Governor may appoint. No discussion of the Budget 
takes places on the day on which it is presented. 

The Budget is discussed in two stages in the Assembly namely:-
(a) a general discussion, and (b) the voting on Demands for Grants. 
AB per Rule 244 ( 1) of the Maharashtra Legislative Assembly Rules, 
the Speaker, in consultation with the Leader of the House, may, not 
earlier than seven clear days from the day on which the Budget is 
presented, appoint days not exceeding six in number and on the days 
so appointed, the Assembly is at liberty to discuss the Budget as a 
whole or any question of principle involved therein, but no motion is 
moved at this stage nor is the Budget submitted to the vote of the 
Assembly. The Finance Minister has the general right of reply at the 
end of the general discussion on the Budget. 

Demands for Grants: A separate demand is ordinarily made in 
respect of the grant proposed for each department of Government. The 
Government may include in one demand grants proposed for two or 
more departments or make one demand in respect of expenditure such 
as famine relief and interest, which cannot be readily classified under 
any particular demand. Each demand contains, first a statement of 
the total grant proposed and then a statement of the detailed es-
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ti.mates under each grant divided into items. 
Before 1986, after Secretary has called out the demand, each 

demand for grant was placed by the Minister concerned on the floor 
of the House and the Speaker used to an~ounce that such demand 
was placed by the Minister. Thia process was to continue until all 
demands were moved one by one by the concerned minister. 

After the discussion on demands for grant, was over all the 
demands were put to vote of the House one after another, and they 
were declared as passed. 

Generally 30 minutes were spent for moving all the demands for 
discussion and putting them to the vote of the Houae, and thus it was 
a very lengthy procedure. To avoid this, the method was replaced by 
the similar method existing in Lok Sabha, from the second session of 
1986. 

According to this new method the demands are assumed to have 
been moved by the Minister concerned and are proposed by the Chair 
to save the time of the House. 

For the sake of convenience all the demands for grants of a depart-
ment are discussed together along with the cut motions given by the 
members. At the end of the discussion all the demands for grants are 
put to vote of the House. 

The voting of Demands for Grant.a takea place on such days .not 
exceeding eighteen as the Speaker, in consultation with the ~der of 
the House, may allot for the purpoeea. 

But at least ten daya abould elapee between the date of the presen-
tation of the Budget and the first day of the votinr of demands. 

During the voting of demanda for grants, motion may be moved to 
reduce any grant or to omit or to reduce any item in a grant but not 
to increase or to alter destination of the grant .. 

The demands are diacuaaed in such order u the Speaker may direct. 
Not more than two daya are taken up for the di9cuaaion C:A any one 
demand. Aa aoon aa the maximum limit of time for diacuaaion ia 
reached, the Speaker forthwith puta every question neceaaary to 
diapoee of the demand under diacuaaion. 
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On the last day of the days so allotted, two hours before the time 
appoint.ea by the Speaker for the adjournment of the Assembly, the 
Speaker forthwith puts every question necessary to dispose of all the 
outstanding matters in connection with the completion of all or any 
of the stages involved in the passage of the Bill by the Assembly. Two 
hours before the time appointed by the Speaker for the adjournment 
of the Assembly on the day or the last of such days, as the case may 
be, all discussion terminates and the Speaker forthwith puts every 
question necessary to dispose of all outstanding matters in connection 
with the stage or stages for which the days or days have been 
allotted. 

The debate on an Appropriation Bill is restricted to matters of public 
importance or administrative policy implied in the grants covered by 
the Bill which have not already been raised while the relevant 
Demands for Grants were under consideration. The Speaker may ask 
for advance intimation of the specific points a member intends to raise 
on an Appropriation Bill to avoid repetitions. Han Appropriation Bill 
is in pursuance of a supplementary grant in respect of an existing 
service, the discussion is confined to the items constituting the same, 
and no di8CUS8ion is raised on the original grant nor the policy 
underlyin.g it in so far as it may be necessary to explain or illustrate 
a particular item under discussion. 

Ex.ceSB Grants: If in respect of any financial year money has been 
spent on any service for which the vote of the Assembly is necessary 
in excess of the amount granted for the service and for that year, a 
demand for the excess amount is to be on a day or days fixed by the 
Governor before the Assembly and is dealt with in the same manner 
by the Assembly as if it were a demand for Grant. 

Supplementary Dem.ands: A supplementary statement of expendi-
ture, if any, is laid before the Assembly on such day as the Governor 
may appoint The Speaker, in consultation with the Leader of the 
House, allots one or more days not earlier than three days aft.er the 
day fixed by the Governor. The demands for supplementary grants an 
dealt with in the same way as if they were Demands for Grant.a. 
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Token Grants: When funds to meet the propoaed expenditure on a 
new service can be made available by reappropriation, a demand for 
the grant of a total sum may be submitted to the vote of the Auembly 
and, if the Assembly assents to the demand, funds may be so made 
available. 

LEGISLATIVE COMMl'l"l'Em 

The three important financial committees in the Maharashtra Legis-
lature are as follows:-

Commiltee on Estimates: The Committee on Estimates consist.a of not 
more than twenty-nine members of whom not more than twenty-three 
are nominated by the Speaker from amongst the members of t.he 
Assembly and not more than six members are likewise nominated by 
the Chairman from amongst the membel"B of the Council. 

The functions of the Committee are: 

(a) to scrutinise the Budget Estimates in such detail 88 it may 
consider neceasary and tender advice so 88 to en.aure that 
Government's objectives are carried out in the most economical 
and efficient manner; 

(b} to scrutinise carefully the Demands for Grant.a or Supplemen-
tary Grants and 

(c) to advice the Government on any financial questions that may 
be ref erred to it. 

The scrutiny of the Budget estimates or the demanda for sup-
plementary granta by the Committee on Eatimatel does not in any 
manner affect or postpone their consideration by the Auembly or its 
voting thereon. The Committee ia entitled to 1CrUtiniae ·the Budget 
estimates or the demands for 1upplementary eranta and tender advice 
notwithstanding this fact that the Auembly may have already voted 
the granta compriaed therein; 

But the Committee does not exerciae it.a functions in relation to such 
public undertakin1 which come within t.he purview of the Committee 
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on Public Undertakings under these Rules. 

Public Accounts Committee: As soon as may be after the commence-
ment of the first session of the Assembly in every year or the first 
session of newly constituted Assembly, as the case may be, a Commit-
tee on Public Accounts is constituted. The Committee consists of not 
more than twenty-five members, out of whom not more than twenty 
are nominated by the Speaker and five are nominated by the Chair-
man of the Council from amongst the members of the respective 
Houses. The members of the Committee hold office until a new 
Committee is constituted. 

The Committee deals with the reports of the Comptroller and 
Auditor-General of India relating to the Appropriation Accounts of the 
State and such other accounts as may be laid before the House. Any 
other matters which the Finance Department may, with the permis-
sion of the Speaker, refer to the Committee, are also considered for 
examination. 

In scrutinising the Appropriation Accounts of the State and the 
reports of the Comptroller and Auditor-General thereon, it is the duty 
of the Public Accounts Committee to satisfy itself:-

( a) that the moneys shown in the accounts as having been dis-
bursed were legally available for and applicable to the service 
or purpose to which they have been applied or charged, 

(b) that the expenditure conforms to the authority which governs 
it, and 

(c) that every reappropriation has been made in accordance with 
such rules as have been prescribed by the competent authority. 

It is also the duty of the Public Accounts Committee:-

( i) to scrutinize the Finance Accounts of the State Government and 
the Audit Report thereon; 

t ii) to examine the statements of accounts showing the income and 
expenditure of State Corporations, trading and manufacturing 
schemes and projects, together with the balance sheets and 
statements of Profit and Loss Accounts which the Governor may 
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have required to be prepared or are prepared under the 
Provisions of the Statutory rules regulating the financing of a 
particular corporation, trading concern or project, and the 
Report of the Comptroller and Auditor-General thereon, and 

(iii) to consider the report of the Comptroller and Auditor-General 
in cases where the Governor may have required him to conduct 
an audit of any receipt or to examine the accounts of Stores and 
stocks: 
But the Committee does not exercise its functions in relation to 
such public undertakings which come within the purview of the 
Committee on Public Undertakings under these Rules. 

If any money has been spent on any service during a financial year 
in excess of the amount granted by the HoU8e for that purpose, the 
Committee examines with reference to the fact8 of each case the 
circumstances leading to such an excess and makes such recommen· 
dations as it may deem fit. 

The Public Accounts Committee in this State was constituted in the 
year 1921 and is perhaps the oldest Committee. It was nominated by 
the Hon1>le Speaker and the Finance Minister was the Ex-officio 
Chairman of the Committee. At a later stage after reorganisation of 
States in 1957 Finance Minister ceased to chair the Committee and a 
member from the ruling party was appointed aa Chairman. In the 
early 60a on the pattern of wk Sabha a convention waa established 
to chair the Committee. The practice continues till date. In the year 
1981, the concept of electing members on the various Legislature 
Committees was dropped and Rules amended to empower the 
Speaker/Chairman to nominate the members on various Legislature 
Com.mittffs. 

The Committee on Public Accounts insisted on introducing a system 
of letter of credit to curb powera of field officen at Executive 
Eneineers' level to draw cheques on PL Acrount to control excesaes 
and observe financial diKipline in ,pending. A special mention may 
be made that the Public Accounts Committee while dealing with 
"Suapenae Accounts· had obeerved that. a.a many aa Ra. 3751. crores 
were not brought to the notice of Legialature and there wu no way to 
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find out exactly the items on which the amount was expended. The 
Committee examined this issue in depth and recommended that 
procedure be adopted to maintain day-to-day accounts in view of 
cheque facility available to the field officers concerned. 

By and large recommendations of the Committee are accepted by 
the Government and are considered. 

Committee on Estimates: The Committee on Estimates consists of not 
more than twenty-nine members of whom not more than twenty-three 
are nominated by the Speaker from amongst the membe~ of the 
Assembly and not more than six members are likewise nominated by 
the Chairman from amongst the members of the Council. 

Functions of the Committee are: 

(a) to scrutinise the Budget Estimates in such detail as it may 
consider neeessary and tender advice so as to ensure that 
Government's objectives are carried out in the most economical 
and efficient manner; 

(b) to carefully scrutinise the Demands for Grant.c; or Supplemen-
tary Gran ts; and 

(c) to advise the Government on any financial questions that may 
be rekrred to it. 

The scrutiny of the Budget estimates or the demands for sup-
plementary grants by the Committee on Estimates does not in any 
manner affed. or postpone their consideration by the Assembly or its 
voting therwon. The Committee is entitled to scrutinise the Budget 
estimates or tJie demands for supplementary grants and tender advice 
notwjthstanding the fact that the Assembly may have already voted 
the grants com prised therein: 

But the Committee does not exercise its functions in relation to such 
public undertakings which come within the purview of the Committee 
on Public Undertakings under these Rules. 

Committee on Public Undertakings: The Committee on Public Un-
dert.akinp consists of twenty-five members, out of whom twenty are 
nominated by the Speaker and five are likewise appointed by the 
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Chairman from amongst the members of the respective Houses. No 
member who has a pecuniary interest in any public undertaking is 
eligible to be nominated or continue to be a member of the Committee. 

The funct.i<'ns of the Committee are:· 

(i) to examine the reports and account& of the public undertakings 
specified in the Third Schedule and such other undertakings as 
may be decided by the Houae from time to time: 

(ii) to examine the reports, if any, of the Comptroller and Auditor-
General of Indi.a on the said undertakings; 

(iii) to examine, in the context of the autonomy and efficiency of the 
said undertakings, whether their affairs are being managed in 
accordance with sound business princi pie and prudent commer-
cial practices; and 

(iv) such other functions vested in the Public Accounts Commitu,e 
and the Estimates Committee in relation to the said undertak-
ings as are not covered by clauses (i), (ii) and (iii) above and as 
may be allotted to this Committee by the Speaker from time to 
time. 

The Committee does not examine and investigate any of the follow-
ing matters, namely: 

(a) matters of major Government policy u distinct from busineas 
or commercial functions C'A the said undertakinp; 

(b) matters ex day-to-day administration. and 
(c) matters for the consideration of which 1pecial machinery is 

established under any 1tate. 

Beaides these, the other Committees functioning in the 
Maharashtra Legialatllft are the followinc: 

(i) Committee for Consideration of Mattera of Public Importance. 
(ii) Busineu on Private Membera' Billa and Reeolutiona. 

(iii) Committee on Subordinate Lqialation 
(iv) Committee OD RuJee. 
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(v) Committee on Government Assurances. 
(vi) Committee on Absence of Members from the Sittings of the 

House. 
(vii) Committee on Welfare of Scheduled Castes. 
( viii) Committee on Welfare of Scheduled Tribes. 

(ix) Committee on Welfare of Vimukta Jatis and Nomadic Tribes. 
(x) Committee on Panchayati Raj. 
(xi) Committee on Employment Guarantee Scheme. 

(xii) Committee of Privileges. 
(xiii) Committee on Petitions. 

Among the aforesaid Committees, the following Committees 
deserve special mention because they are not in vogue in other States. 

Committee for Consideration of Matters of Public Importance: After 
having given ten days' notice, any member may, with the consent of 
the Chairman/Speaker, move that any matter of public importance be 
ref erred for consideration and report to a Committee consisting of 
such members of the Council/Assembly as may be specified in the 
motion. The motion does also specify the instructions, if any, which 
are to be given to the Committee and the date before which the 
Committee is to submit its report. Th~ Committee must not, without 
the leave of the Assembly, consist of more than 15 members including 
the ex- officio member. And in case of the Council, the Committee must 
not, without the leave of the Council, consist of more than ten mem-
bers, including the ex-officio member of the Committee. The Minister-
in-charge of the Department concerned is the ex-officio member. 

The Committee may hear expert evidence and representatives of 
special interests concerned with the matter referred to it. 

Committee on Welfare of Vimukta Jatis and Nomadic 1nbes: The 
Committee on Welfare of Vimukta Jatis and Nomadic Tribes consists 
of seven members, of whom five are nominated by the Speaker and 
two are nominated by the Chairman from amongst the members of 
the respective Houses. 
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The functions of the Committee are: 

(i) to examine various schemes of the Sta~ Government for the 
welfare of Vimukta Jatis and Nomadic Tribe& and to report to 
both the Houses as to the measures th.at should be taken by the 
State Government in that behalf; 

(ii) to examine the measures taken by the State Government to 
secure due representation ofVimukta Jatis1md Nomadic Tribes 
in services and posts under its control (including appointments 
in the public sector undertakings, statutory and semi-Govern-
ment bodies); 

(iii) to consider generally and to report to both the Houses on all 
matters concerning the welfare of Vimukta Jatis and Nom&dic 
Tribes which fall within the purview of the State Government; 

(iv) to report to both the Houses on the action taken by the State 
Government on the measures propoeed by the Committee; 

(v) to examine such of the matt.en as are specifically referred to it 
by the House or the Speaker. 

Committee on Panchayati Raj: This Committee consists of twenty-
five members, of whom not more than twenty are nominated by the 
Speaker from amongst the members of the Legislative Asaembly and 
not more than five are nomina~ by the Chairman of the Council from 
amongst the members of the Legislative Council. Out of the twenty 
members to be nominated from the Aaaembly, two are to be from 
amongst the Scheduled Castes and two from the Scheduled Tribes. 

It is the duty of the Committee on Panchayati Raj: 

(a) to examine the Annual Administration Report of the Zilla 
Parishads and Panchayat Samities presented to the IAl'islature 
under section 142(4) of the Maharashtra Zilla Parishads and 
Panchayat Samitia Act. 1961; 

(b) to examine the consolidated Finance Account.a of the Zilla 
Parishads and the Audit Review Report on the Accounts of the 
Zilla Pariahads prepared by the Chief Auditor Local Fund 
Accounts and presented to the Legislature by Govemment; 
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(c) to exercise the functions of the Public Accounts Committee and 
the Estimates Committee in relation to the Budgets and ac-
counts of the Zilla Parishads and Pancha.yat Samitis. 

The Committee does not examine and investigate any of the following 
matters, namely: 

(i) matters of major Government policy; 
(ii) matters of day-to-day administration of Zilla Parishads and 

Panchayat Samitis; and 
(iii) matters for consideration of which special machinery is estab-

lished: 

Provided further that, subject to the provisions of Rule 178--

(a) the Rural Development Department of the Government shall 
obtain from Zilla Parishads the information and the material 
required by the Committee from time to time and furnish the 
same U> the Legislature Secretariat for the use of the Commit-
tee; 

(b) the Committee may examine the Presidents of the Zilla 
Parishads, the Chairman of Subjects Committee of Zilla 
Parishads, the Chairman of Panchayat Samitis and the Chief 
Executive Officers of Zilla Parishads or any other officer. 

EMPLOYMENT GUARANTEE SCHEME COMMITTEE 

The Employment Guarantee Scheme is one of the most important 
schemes being implemented in the Maharashtra State. This scheme 
is aptly described as one more revolutionary step of the State Govern-
ment towards achieving the goal of socialism enshrined in the Indian 
Constitution. In the preamble to the original scheme (announced on 
20th December 197 4), it was clearly stated that the Employment 
Guarantee Sclieme was being adopted with a view to giving effect to 
the directive principles enshrined in the Constitution of India, (Article 
41) that the Government "shall make effort to provide employment to 
those who seek it". This article recognized in principle citizens' right 
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to work and this scheme was introduced as a first atep in this direction. 
The Employment Guarantee Scheme baa it.a origin in the 15-point 
programme adopted by the State Government in September 1971 for 
the development of the State's economy. One of the important goals of 
this programme wu stated to be elimination of poverty and providin1 
pinful employment to all thoee who demand it. 

It was estimat-ed, then, that there were 5.4 ·million a,ricultural 
labourers in the rural areas of the State, employed in qricultural 
operations for not more than four to four and a half months durina 
the year. The Government, therefore, decided that greater employ-
ment opportunities should be provided wall those persons. 1b meet 
this end a new instrument, namely the Employment Guarantee 
Scheme has been introduced. Some sort of experience regarding the 
operation of such type of schemes was available with Government. In 
July 1969, a pilot employment guarantee scheme was started in the 
selected blocks where Integrated Area Development Projects were 
already in operation. On the basis of such projects and experience, 
gained during the course of time, the Government came to the con-
clusion that it was possible to undertake programme for generating 
employment on a large scale which at the same time would bring about 
development of the economic resources of the State. The generation 
of employment would thua be combined or coordinated with the 
growth of various sectors of the state economy, thus elimioatin, the 
possible inflationary im pacl A special program.me, with this purpose, 
was introduced in April/May 1972 as a first step in the direction of 
guaranteeing manual employment to all able-bodied adults 
throughout rural Maharashtra Unfortunately, eoon aft.er the 
programme waa launched, one oC the worst ever famines ,talked the 
state. The two conaecutive yean, 1972-73 and 1973-74, witnea1ed 
!ailure of the monlOOD and conaequently a,ricultural operation, in 
the State came to a standstill. It wu, therefore, urpntly neceuary 
for the Government to undertake, on a larp 1eale, relief work to 
provide work to the rural people. The EGS wu virtually suspended 
and it.a place wu taken by famine relief worka. In December 1974, 
when the famine was over, the Government decided w introduce the 
EGS anew. A revised scheme, comprehensive enough to cover the 



MAHARASHTRA 503 

entire rural area of the State, was formulated and adopted. 
The EGS has undergone significant changes since its inception in 

1972 and, in order to understand it as embodied in an Act brought into 
force on 1 October 1978, it is necessary to know the significant features 
of the original scheme and the changes introduced in it from time to 
time. 

In the preamble to the original scheme (announced on 20 December 
1974), it was clearly stated that the EGS was being adopted with a 
view to giving effect to the directive principles enshrined in the 
Constitution of India (Article 41), that the government 'shall make 
effort to provide employment to those who seek it'. This Article 
recognized, in principle, citizens' right to work, though it was not 
accepted as a legally bound duty of the State to provide employment 
to those who wanted it. The EGS was introduced as a first step in the 
direction of the recognition of the citizens' right to work and the 
responsibility of the Government to provide full employment em-
phasized that it desired to provide full employment, not just for the 
sake of providing gainful employment; it wanted to treat hmnan 
labour as an important capital asset with the help of which it would 
create more capital assets. Thus the twin objective of EGS were 
employment and growth. The Government was aware that putting 
employment a~ the centre of economic planning is often regarded by 
some critics as a wasteful method of production. But the Government 
contended that "the social costs and consequence.sand the overt or 
direct challenge to the security of the nation in case the frustrations 
of these sectors of the community transcend the bounds of reason, are 
unmeasurably more heavy and dangerous. On the other hand, positive 
economic gains would accrue by the creation of community assets 
provided that appropriate types of works are selected for implemen-
tation in the area and labour-intensive techniques are adopted for 
maximization of output and optimum income distribution through 
wages. Thus the creation of capital assets, and redistribution of 
income through provision of gainful employment to the unemployed 
or underemployed, were important objectives of the scheme as it was 
envisaged in 197 4. 

The operational difficulties and deficiencies in implementing the 
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EGS were brought to the surface during the year 1974-75 and the 
State Government after careful review of the progress of the scheme, 
took steps to streamline the implementation of the scheme. The 
motion to constitute a legislature committee to examine, assess and 
evaluate the working of this scheme was moved by the Chief Minister 
in both the Houses of Legislature on 13 August 1975. The motion was 
passed by both the Houses and accordingly a Committee on Employ-
ment Guarantee Scheme representing the members of both the 
Houses of Legislature was constituted on 13 August 1975. Initially, 
the strength of the Committee was of 15 members of whom 11 
members were to be nominated by the Speaker from amongst the 
members of the Assembly and 4 members were to be nominated by the 
Chairman from amongst the member of the Council. Subsequently in 
the year 1981-82, the strength of the Committee was increac;ed to 25 
members of which 20 members are to be nominated from the members 
of Assembly and 5 members are to be nominated from the Council. In 
proceeds of these taxes alongwith a contribution of equal amount from 
the general revenues of the State were credi t.ed to a separate fund 
called an Em,ployment Guarantee Fund. 

The existing Employment Guarantee Scheme operating in 
Maharashtra provides guarantee of employment to all able-bodied 
persons in rural areas who volunteer to do unskilled work and such 
employment is provided on productive works which will result in 
creation of durable community asset. However, there was no statutory 
obligation on the part of Government to provide employment under 
existing scheme. With a view to achieve this end, the State Govern-
ment has decided to give statutory backing to thia scheme. Thua the 
Government has given a statutory backing to the guarantee of employ· 
ment throuch the Employment Guarantee Act 1977, which waa 
brought into force from 26 January 1979. Thia ia very important and 
far reacbinr legialaaon so far enacted by the State Government. 
Under the Act, every adult penon in rural areu baa acquired a legal 
right to get guarant.d unskilled manual employment. 

Aims and objectives of the Scheme: The aim of the Employment 
Guarantee Scheme is to provide gainful and productive employet 
beneficial to the individual and productive to the economy of the State. 
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It is the objective of the scheme to provide opportunity of work to all 
unskilled persons in the rural areas including areas of 'C' class 
Municipal Councils, who need work and are prepared to do manual 
labour who cannot find it on their own. The guarantee of work 
restricted to unskilled manual work. The operation of the scheme has 
been so designed as to ensure that labour is deployed to the extent 
possible on existing construction activities in the area and respon-
sibility is fixed upon the District Collector to ensure that the scheme 
does not adversely affect agricultural operations and production and 
that the scheme is not to be activated where work is availahJP :n 
planned area. 

The Constitution and Definition of the Committee: Rule 241 of the 
Maharashtra Legislative Assembly Rules states-

( 1) As soon as may be aft.er the commencement of the first Session 
of the Assembly in every year or the first Session of a newly 
constituted Assembly, as the case may be, a Committee on 
Employment Guarantee Scheme shall be constituted. 

(2) The Committee shall consist of not more than twenty-five mem-
bers of whom not more than twenty members shall be 
nominated by the Speaker from amongst the members of the 
Assembly and not more than five members shall be nominated 
by the Chairman of the Council, from amongst the members of 
the Council. 

(3) The members of the Committee shall hold office until a new 
Committee ia constituted. 

Rule 242 atate&-

(1) It abalJ be the duty of the Committ.-
(i) to examine, aaaess and evaluate the working of the Employ-

ment Guarantee Scheme of the State Government with 
special reference to the benefits accrued to, and the impact 
made on, the people employed under the said scheme and 
to find out the deficiencies and shortcomings, if any, and to 



506 THE UNION AND STATE LEGISLATURES IN INDIA 

suggest measures to remove them and to improve the said 
scheme; and 

(ii) to recommend generally so as to conduce to its better work-
ing and to obtain the beat results contemplated by the 
scheme thereunder. 

Some of the important recom1Mndation.a of tM Committff: The Com-
mittee recommended in ita firat report, 1975-78, to provide wapa for 
the workers at the minimum rate of Ra. 3/- per day conatitutin, of 
seven hours of work. Subsequently time to time, the Committee has 
recommended for providing wages at the increued rates. At the 
taluka level the officers have been authorised to withdraw amount for 
payment of wages. However in order that the power cannot be 
misused, strict controls have been provided. It has been ensured that 
the workers under this scheme get their wages every week, a day 
before the bazar day. The recommendations include for providinr 
medicines and first aid treatment for the labourera, for providing 
sheds for the children and women workers and alao for providing 
facilities for drinking water. The Government has accepted all these 
recommendations. Steps have also been taken aa recommended by 
this Committee, to provide work in the hilly and inaccessible areaa of 
the State. The Committee has also made U1eful recommendationa 
about the percolation tanks and irrigation taolca, nala bundinr. 
repairs of tanks etc., The Committee baa alBO recommended increa&-
ing the scope of the works which are taken up under this acheme. 
Recently Government baa iaaued inatructiona to take water conserva-
tion schemes throup the EGS. 

LEGISLATIVE PRIVILEGES 

Aque.tion of privilep may be railed in the Houae only after obtaininl 
the conaent of the Chairman or the Speeker, 111 the cue may be. A 
member wiabin1 to raiN a qwtion of privilep ii required to ,ive 
notice in writin, to the Secretary at leaat one hour beCore the com· 
menmment m the aittin, on t.be day the queetion ii propoaed to be 
raiwi. If the question railed ia hued on a document, and if the 
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document is in possession, power or control of the member, the notice 
is to be accompanied by the document. On receipt of the notice, the 
matter is considered by the Chairman/Speake.r who may either give 
or withhold his consent to the raising of the question of privilege in 
the House. 

After the Chairman/Speaker has given his consent to the raising of 
a matter in the House as a question of privilege, the member who 
tabled the notice has to ask for leave of the House to raise the question 
of privilege. When called by the Presiding Officer, the member con-
cerned is permitted to make only a short statement relevant to ~he 
question of privilege. If objection to leave being granted is taken, the 
Presiding Officer requests those members who are in favour of leave 
being granted to rise in their seats. If 20 members rise in case of the 
Assembly and seven members in case of the Council rise accordingly, 
the Presiding Officers of the respective Houses intimate that leave is 
granted; otherwise the Presiding Officers inform the member con-
cerned that he does not have leave of the House to raise the matter. 

After leave is granted, the Chairman/Speaker may, in his discre-
tion, refer the question to the Committee of Privileges for examination 
and report or refer it to the House for decision. 

Commencement of the Privileges: At the commencement of the As-
sembly, or from time to time, as the case may be, the Speaker 
nominates from among the members of the Assembly a Committee of 
Privileges consisting of not more than eleven members. In case of the 
Council, the Chairman nominates not more than nine members from 
amongst the members of the Council. 

The Committee examines every question referred to it and after 
living an opportunity to the persons concerned to explain their cases 
determines with reference to the facts of each case whether a breach 
of privilege is involved and, if ao, the nature of the breach, the 
circumstances leading to it, and makes a report to the Council/ As-
sembly. The report may alao state the procedure to be followed by the 
Council/ Assembly in giving effect to the recommendation made by the 
Commit~. 
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SERVICING OF LEGISLATURE 

The Secretariat: The Legislature Secretariat of Maharashtra was a 
tiny organisation to start with. Over the years, it has grown consid-
erably with 21 branches for dealing with different kinds of matters 
coming before the two Houses. The Secretary ia t.he head of this 
organisation which serves both the Houses as permitted under the 
Constitution and is under the administrative control of the Board 
consisting of the Chairman of the Legislative Council and the Speaker 
of the Legislative Assembly. New rules of recruitment to the 
Secretariat Services have been framed. They give an adequate 
measure of autonomy so that it can function freely and independently. 

LIBRARY COMMITTEE 

The Library Committee of Maharashtra Legislature is an ad hoc 
committee. The Library Committee has t.o advise on all matters 
concerning the development of the Legislature Library. The Commit-
tee is constituted every year by Hon. Speaker and Hon. Chairman and 
works under the Chairmanship of Hon'ble Chairman. Al present the 
Committee consists of twenty members, 14 from M.L.A. and 6 from 
M.LC. (including Hon. Chairman and Hon. Speaker). The Committee 
baa made mainly the selection of books for the Library. Normally the 
Committee meets each session at a suitable time when both the 
Houaea are meeting. 





MANIPUR 

ORIGIN AND GROWTH 

With the enactment of the Manipur State Constitution Act, 1947, by 
the then Mah&!Jlja, His Highness Maharaj Kumar Bodh Chandra 
Singh, the electt'on to the Manipur State Assembly was held in July 
1948 on the basis of adult franchise, the first of its kind in India. In 
all, 52 members were elected for a period of three years. It was a 
unicameral legislature. The State Assembly was the law-making 
authority but in actual practice the framing of laws was subject to the 
approval of the Maharaja. Later, on 15 October 1949, Manipur was 
merged with the then Dominion of India resulting in the dissolution 
of the State Assembly and the Council of Ministers. On adoption of the 
Constitution of India on 26 January 1950, Manipur became a part C 
State. The Union Territories (Laws) Act, 1950 came into force on 16 
April 1950 and the Chief Commissioner became the Administrator of 
the State. A Council of Advisors with five members, three from the 
valley and two from the hill areas was constituted on 6 May 1953 to 
assist the Administrator and it continued to function till the election 
to the Territorial Council in 1957. The same year, under the Union 
Territories Act, 1956, election of30 members of the Territorial Council 
was held. 

Manipur had a Legislative Assembly consisting of 30 elected mem-
bers under the Government of the Union Territories Act, 1963. There 
was a Council of Ministers to aid and advise the Administrator. The 
Assembly had the power to make laws with respect to all subjects 
enumerated in the State List and the Concurrent List in the Seventh 
Schedule of the Constitution insofar as any such matters are ap-
plicable in relation to the Union Territories. With the declaration of 
statehood on 21 January 1972, election to the Legislative Assembly of 
the full- fledged State ofManipur was held in February 1972 . 

... State Lcgi,laturc Building. Manipur. 
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STRUCTURE OF THE LEGISLATURE 

The structure of the Legislature ofManipur State is unicameral. From 
1972 onwards, when Manipur became a full-Oedged state, there are 
60 members in the Legislative Assembly. There is no nominated 
member and all the 60 members are elected on the basis of adult 
franchise. 

~ 

The normal tenure of the Assembly is five years. 

PARTIES AND MEMBERS 

Parties in Legislature: There is multi-party system in Manipur. The 
political parties recognised in the House are: Manipur People's Party, 
Communist Party of India; Indian National Congreu (I>; Kuki National 
Assembly, National People's Party and Indian National Congress (S). 

Leader of the Opposition: As per the Rules of Procedure, the Leader 
of the Opposition meana the Leader of the recognised party in the 
opposition and recognized as such by the Speaker. The salary and 
allowances and other facilities of the Leader of the Oppoeition are 
similar to those of a Minister. 

Qualifications of Membership: The qualifications and disqualifica. 
tions for membership of the Legislative Assembly are laid down in the 
Constitution and also in the Representation or the Peoples Act, 1951. 
For membership of the Legislative Assembly, residence in conatituen· 
cy is not necessary. 

Oath/Affirmation: A member who has not already made and s·ub-
cribed an oath or affirmation. in pursuance of Article 188 of the 
Constitution. may do so at the commencement of a aittinr of the House, 
or at any other time of the sitting of the House, aa the Speaker may 
direct on any day after giving previous notice in writing to the 
Secretary. 

The tenure of membership of the Manipur Legislative Assembly is 
five years. 

Salaries and other faciliu,: A member shall be entitled to receive a 
salary at the rate of Rs. 1,000/· only per month during the whole of bis 
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term of office and an allowana, at the rat.e Rs. lO<Y- only for each day 
ciurine any period of residenm on duty. A member sha11 be entitled to a 
conatituency allowance of Ra. l,lO<Y- only, a continpncy allowana, of Ra. 
l,sro'- and an entertainment allowance of Rs. 300/- only p.m. in addition 
to the salary and other allowances. A member shall be entitled to the 
aervim of a peraonal peon-cum-driver on payment of a consolidated pay 
of Ra. 1,400'- p.m. who shall be appointed at his pleasure during the term 
of his office. Besides, a member is pnMded the following facilities: 

(a) Housing facilities: A member shall be entitled, without pay-
ment of rent, to the use of such furnished residential accom-
modation as may be prescribed during the term of his office 
and for a period of fifteen days immediately thereafter, and 
no such charge shall fall on the Member personally in 
respect of the maintenance of such accommodation: 
Provided that there shall be paid a compensatory allowance 
of Rs. 300'- per month to a member so long as such accom-
modation is not allotted or availed of. 

(b) Medical facilities: A member and his family members are 
entitled to free accommodation in hospitals maintained by 
the Government and also to medical treatment in accord-
ance with the Medical Attendance Rules, as amended from 
ti~e to time, and applicable to a Class I officer serving in 
the State ofManipur. 

(c) Telephone facilities : A member is provided with telephone 
facilities by inst.a Hing a telephone at his residence at the cost 
of the State Government provided that the member resides 
at a plam where telephone facility is available within the 
State, subject to such conditions as may be prescribed by 
rules or orders made under this Act. Only the rental charges 
are to be borne by the Assembly Secretariat. The other call 
charges are to be borne by the members concerned. 

(d) Transport facilities: Every member of the Assembly is 
provided with one free non-transferable pass entitling him 
to travel at any time in any part of the State ofManipur by 
such road transport service, in such class of accommodation, 
subject to such conditions as may be prescribed by rules or 
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order& made under the Salaries and Allowances of Members 
of the Legislative Assembly (Manipur) Act, 1972. 

(e) S~nographic and typing facilit~s: An M.L.A. Service Sec-
tion in the State Assembly Secretariat looks aft.er the re-
quirements of membel'B with regard to this facility. 

(0 Reaearch, reference and library (acilit~s: There is a separate 
library and research cell in the Assembly Secretariat. 

Resignation: A member wishing to resign his seat in t.he I-louse can 
dosoin the form prescribed. As soon as possible, the Speaker on receipt 
of the letter of resignation, if he is satisfied about the genuineness and 
voluntary nature thereof, informs the House that such and such 
member bas resigni'd his seat in the House. If the House is not in 
session, the Speaker informs the House of it immediately a.fl.er it 
reassembles. The resignation takes effect from the date and time 
specified in the letter of resignation. 

Ab~nce from House: A member wishing to obtain permission of the 
House for remaining absent from the sittings thereof is required to 
make an application in writing to the Speaker indicating the period 
for which he may be permitted to be absent from the sittings of the 
House. Such application is set down for consideration by the House 
soon after its receipt, as may be ordered by the Speaker, and on the 
day so fixed is considered by the House immediately after questions, 
and before any other business for the day is entered upon. 

The Speaker decides the manner in which the decision of the 
Assembly is taken on such application. The Secretary informs the 
member, as soon as possible, of the decision of the Assembly on his 
application. If a member who has been granted leave of absence 
attends the session of the House during the period of his leave, the 
unexpired portion of the leave from the date of his resumed attendance 
lapses. If a member is absent without permission for aU meetings of 
the Assembly form a period of 60 days or more, computed in the 
manner provided in the ·proviso to Article 190<4) of the Constitution, 
the Leader of the House or any other member may move that such 
member's seat be declared vacant. Three days' notice of such a motion 
is necessary and a romplete statement of the dates on which the 
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member was absent is to be appended to it. The Secretary, a&r the 
motion is carried, causes the information to be published in the 
Gazette and forwards a copy of the notification to the Election Com-
mission for t.aking steps to fill the vacancy thus caused. 

Committee on Absence of Member. There is a Committee of the 
House known as the Committee on Absence of Members which deals 
with applications from members for leave of absence and other cognate 
matters. It consists of nine members nominated by the Speaker and 
bolds office for a term not exceeding one year. The functions of the 
Committee are to consider all applications from members for leave of 
absence from the sittings of the House; and to examine every case 
where a member has been absent for a period of stxty days or more, 
without permission, from the sittings of the House and to report 
whether the absence should be condoned or circumstances of the case 
justify that the House should declare the seat of the member vacant. 
The Committee also performs such other functions in respect of atten-
dance of members in the House as may be assigned to it by the Speaker 
from time to time. 

Expulsion: The Speaker preserves order and may direct any mem-
ber, whose conduct, in his opinion, is disorderly, to withdraw immedi-
ately from the House and the member so ordered to withdraw shall do 
sofort.hwithandshallahsenthimselfduringtheremainderoftheday's 
sitting. If a member, when ordered by the Speaker to withdraw under 
the rule mentioned above, does not obey or if a member is ordered to 
withdraw a second time in the same session, the Speaker may name 
him. As soon as a member is named, the Leader of the House may 
forthwith make a motion to the effect that the member so named be 
auspended from the service of the House for the period to be mentioned 
in the motion. There is no discussion on such a motion. Provided that 
the period should in no case be longer than the remainder of the 
session. It is also provided that the House may at any time, on a motion 
being made, resolve that such suspension be terminated. 

SESSIONS AND Sl'l*l'INGS 

The Legislative Assembly ia summoned by the Governor from time to 
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time at such time and place as he may appoint. In terms of Article 
174(2) of the Constitution, the Governor is empowered to prorogue or 
dissolve the State Legislature 

Issue of Summons: The summons are ordinarily i88ued by the 
Secretary of the Assembly to each member specifying the date, time 
and place for a session of the House along with the notification order 
of the Governor. 

Emergent I Secret I Short Notice Sessions: The Governor, from time 
to time, can also summon the Assembly for holding emergent or secret 
sessions for reasons he thinks fit. So far, the Manipur Legislative 
Assembly had no such sessions. In the event of a short notice &e88ion, 
summons may not be issued to each member separately but an an· 
nouncement of the date, time and place of the eeasion may be published 
in the GaU?tte and made in the press. Member& may also be informed 
telegraphically. 

Table 1 below shows the number of seaaions held by the aucceuive 
Assemblies so far: 

Table 1: Number ofSeaaions Held by Each Succ:eNive Bouae 

Name of' the HOWie Period 

23.3.1972 to 28.!.1973 
4.3.73 to 14.11.1979 
14.1.1980 to 4.1.1986 
23.2.1990 to till date 

BUSINESS OP 111E BOUSE 

No. ~ Seuiona Held 

3 
16 
10 
9 (up t.o 22.9.1992) 

Order of Biuinea: The buaineu of the Houae ia t.ranaacted in the 
following order: 

(i) Oath or affirmation; 
(ii) Questions (including Short Notice Queationa; 

(iii) Obituary references; 
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(iv) Papers to be laid on the Table; 
(v) Communication of messages from the Governor; 

(vi) Intimation regarding President's/Governor's assent to Bills; 
(vii) Communication from Magistrates or other authorities 

regarding arrests or detention or release of members; 
(viii) Presentation of reports of Committees; 

(ix) Laying of evidence before Select Committee in respect of 
Bills; 

(x) Presentation of Petitions; 
(xi) Questions involving breach of privilege; 

(xii) Leave to move motions for adjournment of the business of 
the House; 

(xiii) Calling attention notices; 
(xiv) Announcement by the Speaker regarding leave of absence 

of members from the sitting of the House; 
(xv) Announcement by the Speaker regarding various matters, 

e.g. resignation of members of the House, nomination of 
panel of. Chairmen, Committees, etc. 

(xvi) Ruling or announcement by the Speaker; 
(xvii) Miscellaneous statements by Ministers; 

(xviii) Personal statement by Ex-Minister in explanation of his 
resignation; 

(xix) Motion for election to Committee; 
(u) Motion for extension of time for presentation of report of 

Select Committee on a Bill; 
(ui) Bill to be withdrawn; 
(nii) Bill to be introduced; 

(xxiii) Laying of explanatory statement giving reasons for immedi-
ate legislation by ordinances; 

(Div) Motion for adoption of Report of Business Advisory Commit-
tee; 

(xxv) Motion for leave to move resolution for removal of 
Speaker/Deputy Speaker; 

(xxvi) Motion for leave to make a motion of no confidence in the 
Council of Ministers; and 
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(xxvii) Consideration of report of the Committee of Privilege. 

Business Advisory Committee: There is a Buaineas Advisory Com-
mittee consisting of not more than nine members, including the 
Speaker and the Deputy Speaker, to recommend the time that should 
be allocated for the discussion or the stage or the stages of such 
Government Bill or any other business as the Speaker, in consultation 
with the uader of the House, may direct for being referred to the 
Committee. The Speaker is the a-Officio Chairman of the Committee. 
The Committee shall have such other functions as may be assigned to 
it by the Speaker from time to time. 

List of Businea&: A list of business for the day is prepared by the 
Secretary and a copy is made available for the use of every member. 
No business not included in the liatofbusineaa for the day is transacted 
at any sitting without the leave of the Speaker. No business requiring 
notice is ordinarily set down for a day before the period of the necessary 
notice has expired unless the Speaker othenriae directs. The following 
items can also be taken up without an entry in the List of Business: 

Point of Orcll!r. The following motiona may be made, if the Speaker 
permits, without notice: 

(i) Motion for condolence or congratulationa; 
(ii) Motion for adjournment of a meeting; 

(iii) Motion for the withdrawal or atranpra; 
(iv) Motion for electing members to Committees; 
(v) Motion for withdrawal of a Bill, a reeolution or a motion or 

amendment thereto; 
(vi) Motion for postponement of any business; 

(vii) Motion for suspension of a rule; 
(viii) Motion for closure of debates; 

( ix) Motion to extend duration of a meeting; and 
(x) Motion of Thanks on Governor', Addreaa. 

Privau Mem~rs' Buawu: The laat two and a half hours of every 
Friday are allotted for the transaction cl Private Memben' buainess. 
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The Speaker may, in consultation with the Leader of the House and 
Leader of the Opposition, allot any day other than Friday for the 
transaction of Private Members' business. There is no Committee on 
Private Members' Business in the Legislative Assembly. 

Rules of Debate: If a member rises to speak, his name is called by 
the Speaker. Generally, a member who desires to participate in a 
discussion should submit his name to the Speak.er and the Speaker 
then arranges the order of the members who desire to speaL Reading 
of speeches is normally not allowed, unless the Speaker specifically 
permits it. The Speaker may, ifhe thinks fit, prescribe a time limit for 
speeches after taking the sense of the House. E~pt as otherwise 
provided, no member can speak more than once on any motion except 
for the purpose of making personal explanation and then only with the 
permission of the Speaker, and in such case no debatable matter may 
be brought forward. 

Voting Procedure: Rules provide for 'Voice Vote' and 'Show of Hands' 
as the methods of voting. Electronic Voting Machines and 'Roll-Call' 
methods are not adopted. Casting of ballot papers is adopted only in 
the case of election. The method of'Division in Lobbies' is also adopted. 

Proceedings: The business of the House is transacted in Manipuri 
and English. The title of the debate is 'Assembly Proceedings'. The 
verbatim record of the debates is taken during the sitting of the House. 
Bulletin Part-I, which is made available or distributed to all the 
members on the very next day of each sitting, is maintained as the 
brief daily record of the business transacted by the House. Uncorrected 
debates for confirmation by the concerned members are normally 
issued on the next day of a sitting. The texts of the debates are usually 
edited and printed within six weeks of each sitting of the House. There 
is no pro\11sion for simultaneous interpretation. 

PRESIDING OFFICERS 

The Speaker pro tem is appointed by the Governor when the offices of 
the Speaker and Deputy Speaker fall vacant. Normally the seniorm~t 
member of the Assemblv is chosen for the appointment of the Speaker 
pro tem. Aft.er his appoi~tment. the Speaker pro tern continues in office 
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till the Speaker is chosen. He eltjoya all the powere mthe Speaker under 
the Constitution and the Rules of Procedure. He ia paid the Mme ulary 
and allowances which are provided to a member of the Alaembly. 

When at the beginning of the new Assembly or owing to a vacancy 
in the office of the Speaker, the election of a Speaker becomes ~ 
sary, the Governor fixes a date for holding of the election, and the 
Sec1ietary sends to every member a notice thereof. 

The date so fixed, in the case of a vacancy occurring during the term 
of the Assembly, should not be beyond 15 days from the date of the 
occurrence of the vacancy if the Assembly is sitting, and the date on 
which the Assembly first meets thereafter, if it is not so sitting. 

At any time before noon on the day preceding the date so fixed, any 
member may give notice in writing, addressed to the Secretary, of a 
motion that another member be chosen as the Speaker of the House. 
Such notice is to be seconded by a third member and ia required to be 
accompanied by a statement by the member wboee name ia propoeed 
in the notice that he is willing to serve as Speaker, if elected. A member 
cannot propose his own name, or second a motion proposing his own 
name or propose or second more than one motion. 

The nomination paper is to be delivered to the Secretary either by 
the candidate himself or by the proposer or th.e seoonder in person. If 
the day preceding the date so fixed is a holiday or one of a series of 
holidays the nomination paper is delivered u aforesaid before noon 
on the day previous to the holiday or holidays, aa the case may be. 

On the date fixed for election in the caae of a new Aaaembly, the 
member appointed by the Governor to preside and in any other cue 
the Deputy Speaker or the member presidin,, aa the case may be, 
reads out to the Assembly the names of the members who have been 
duly nominated together with thoee of their propoeera and aeconders. 
At any time before the election any candidate so nominated may 
withdraw his name for the election by informing the Presiding Officer 
orally or in writing about it. If after the wit.hdrawala, if any, only one 
member remains nominated, be is declared elected and it is not 
necessary to make a formal motion in that behalf. If more than one 
member remains nominated, the Presiding Officer calls the members 
in whose names the motions stand, one by one, to move the motions, 
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and the mover confines himself to a mere statement to that effect. A 
member is not deemed to have been duly nominated if either he or his 
proposer or eeconder has not, before the names are read out, made the 
oath or affirmation as member of the Assembly. 

The voting on each motion is by ballots. Where more than two 
candidates have been nominated and at the first ballot one of such 
candidates obtains more votes than the aggregate votes obtained by 
the other candidates, he is declared elected. 

If no candidate obtains more votes than the aggregate votes ob-
tained by the other candidates, the candidate who has obtained the 
smallest number of votes is excluded from the election and the ballot-
ing proceeds. The candidates obtaining the smallest number of votes 
at each ballot are excluded from election until one candidate obtains 
more votes than the remaining candidate or than the aggregate votes 
of the remaining candidates, as the case may be. Where at any ballot 
any two or more candidates obtain an equal number of votes, the 
candidate to be excluded from the election is determined by drawing lots. 

When either at the beginning of a new Assembly or owing to the 
existence of any vacancy in the office of the Deputy Speaker at any 
time during the life of an Assembly, the election of the Deputy Speaker 
becomes necessary, the Governor when there is no Speaker, or the 
Speaker when there is a Speaker, fixes a date for holding of the 
election. The date so fixed should in the case of a vacancy occurring 
during the term of an Assembly, be not beyond thirty days from the 
date of occurrence of the vacancy if the Assembly is at the moment 
sitting, and the date on which the Assembly first meets thereafter if 
it is not so sitting. The Secretary sends to every member notice of the 
date so fixed, unless the same is announced to the House by the 
Speaker. The election for Deputy Speaker takes place at a meeting of 
the Assembly. The procedure adopted for the election of the Deputy 
Speaker is the same as for the election of the Speaker of the Assembly. 

The term of office for both the Speaker and Deputy Speaker is five 
years. 

The status of the Speaker and the Deputy Speaker is that of a 
Cabinet Minister and a t.iiniater of State, respectively. The Speaker 
and the Deputy Speaker are paid the salaries and allowances as that 
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of a Cabinet Minister and a MinisterofState. They are entitled to free 
residential accommodation. Besides, they and the members of their 
family are entitled to free of charge accommodation in hospitals 
maintained by the Government, and also to medical treatment in 
aa:ordance with the Medical Attendance Rules, as amended from time 
to time, and as applicable to a Class I officer serving in the State. 

The Speaker is supreme in matters relating to the House. He is Head 
of the Legislature Secretariat. He can create additional posts in the 
Assembly Secretariat for which the concurrence of the Finance 
Department is required. 

The removal of Speaker or Deputy Speaker from office is dealt under 
Rule 307 of the Rules of Procedure and Conduct of Business of the 
Manipur Legislative Assembly. A member wishing to give notice of a 
resolution under Clause (C) of Article 179 of the Constitution for the 
removal of the Speaker or the Deputy Speaker can do so in writing to 
the Secretary. A resolution for the removal of the Speaker or the 
Deputy Speaker must specify the charges against him. 

The Names and tenure of the Speaken and Deputy Speakers of 
Manipur Legislative Assembly since its inception 8J"e given in Table 2 
and 3 below: 

Table 2: Statement Showiq the Namea and Tenure of 
Speaken 

Name 

Shri T.C. 'nankham 
Shri Kh. lbeu,mbi Sin,h 
Shri S. Tombi Singh 
Shri Sibo Larho 
Dr. L. Chandramani Sin,h 
Shri R.K. Dorendra 8inch 
Md. Alimuddin 
Dr. L. Chandramani Singh 
Shri R.K. Ranbir Sin,h 
Shri Y. Yaima 8inch 
Shri W. AftlOUSin,h 
Shri na. 0e"nc1ra Sirwh 
Dr. H. Borobabu Sin,h 

Tenun 
From 

19.11.19'8 
27.7.196.1 
21.3.1967 
5.3.1968 
30.3.1972 
26.3.1974 
16.12.1974 
18.9.1976 
12.1.1919 
18.2.1980 
24.1.1985 
20.12.1988 
2.3.1990 

To 
15.12.19'9 
20.3.1961 
24.10.1967 
29.3.1972 
8.3 .1974 
6.12.1974 
4.9.1915 
21.10.1978 
18.2.1980 
23.1.198& 
20.12.1988 
2.3.1990 
till dat. 
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Table 3: Statement Showing the Namea and Tenure of 
Deputy Speakers 

Name 

Shri T. Bokul Singh 
Shri Solomon 
Md. Alimuddin 
Shri Kh. Chaoba 
Shri L. lbomcha Singh 
Shri Atmnba Ngairangbamcha 
Shri Th. Ghaobe Singh 
Shir N. Paoheu 
Shri Ngurdinglien 
Shri 0 . Joy Singh 
Shri H . Lokhon Singh 
Shri W. A.ngou Singh 
Shri H . Sanayaima Singh 
Shir M. ManiharSingh 
Shri N. Man,i Singh 

PROCESS OP LEGISLATION 

Tenure 
From 

19.11.1948 
16.8.1963 
10.12.1965 
3.4.1967 
3.4.1968 
25.5.1972 
19.4.1974 
16.8.1974 
8.4.1975 
26.10.1977 
17.3.1980 
6.7.1981 
19.2.1985 
21.3.1990 
25.9.1990 

To 

15.10.1949 
15.11.1965 
12.1.1967 
24.10.1967 
20.10.1969 
26.3.1973 
30.7.1974 
10.3.1975 
16.7.1977 
14.11.1979 
14.12.1980 
4.1.1985 
18.2.1990 
24.7.1990 
till dat.e 

Following are the essential stages of the process of legislation: 

(i) Publication of Billa before introduction; 
(ii) Notice for leave to introdua! the Bill; 

(iii) Introduction of the Bill; 
(iv) Discussion on the principles of the Bill; 
( v) Clause by clause consideration and amendments, if any; 

(vi) Consideration of 'Schedules'; 
( vii) Voting on groups of clauses and schedules; 

(viii) Paaaing « Billa; 
( ix) Aaaent to Billa; and 
( x) Reconsideration of Bills returned by the Governor. 

,. . 
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A Bill can be introduced either by a Minister or a Private Member. 
In the case of the former, it is called a 'Government Bill' and in the 
case of the latter it is known as a Private Members' Bill. In the case of 
Government Bills, copies of the Bill are made available to members 
three clear days before the day on which the motion is made. The Bill 
carries an explanatory statement of Objects and Reasons. 

~ 

The period of notice of a motion for leave to introduce a Private 
Members' Bill is five days unless the Speaker allows the motion to be 
made at short notice. A private member desiring to move for leave to 
introduce a Bill may give notice of his intention and together with the 
notice can submit a copy of the Bill along with a statement of Objects 
and Reasons which should not contain any argument. The Speaker 
may, if he thinks fit. revise the Statement of Objects and Reasons. ff 
notice is given of a motion to introduce a Bill or to move any amend-
ment which. in the opinion of the Speaker. cannot be introduced or 
move~ save with the previous sanction of the President or the recom-
mendation of the Governor, the Speaker can. u soon as may be after 
the receipt of the notice, refer the Bill or the amendment to the 
President or the Governor. as the case may be. 

The relative precedence of notices of Billa given by private members 
is determined by baJlot to be held in accordance with the directions 
given by the Speaker on such day, not being leu than fifteen days 
before the day with reference to which the ballot is held. as the Speaker 
may appoint. The relative precedence of the said Bills already intro-
duced and pending in the House is determined in the following order 

(a) Bills returned by the Governor with meuage under Article! 
200 and 201; 

Cb) Bills in respect of which motions have been made that they 
be passed; 

(c) Bills in respect of which motions have been carried that they 
be taken into consideration; 

(d) Bills in respect of which reporta of Select Committee have 
been presented; 

(e) Bills which have been circulated fort.he purpoee of eliciting 
opinions; and 
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( f) Bills introduced and in respect of which no further motion 
baa been made or carried. 

Whenever a private member gives notice of his intention to move 
for leave to introduce a Bill, the Secretary, as soon as possible, sends 
a copy thereof together with the Statement of Objects and Reasons to 
the Minister concerned, if it has obtained a place in the ballot. 

Money Bills, Financial Bills and Finance Bills are notcatgorised but 
treated as one. The Governor's approval is taken before theirintl'Q(iuc-
tion. Other Bills, which are not Finance Bills may not take Governor's 
approval for their introduction. 

A Bill involving expenditure is accompanied by a financial 
memorandum which invites particular attention to clauses involving 
expenditure and also gives an estimate of the recurring and non-recur-
ring expenditure involved in case the Bill is passed into law. The 
clauses or provisions in Bills involving expenditure from public funds 
are printed in bolder type or in italics. 

There is a special provision regarding Bills relating to Hill Areas. 
When a Bill, other than a Money Bill, affecting the Hill Areas and 
containing mainly provisions dealing with any of the scheduled mat-
ters is introduced or on some subsequent occasion, the member-in-
charge may make the following motion in regard to his Bill, namely:-

wi'hat it be ref erred to the Hill Areas Committee." 
On the date on which the motion referred to above is made or on any 

subsequent date to which the discussion thereof is postponed, the 
principles of the Bill and to explain its general provisions may be 
discussed. but the details a.re not discussed further than is necessary 
to explain its principles. 

When a Bill has been referred to the Hill Areas Committee, the 
Committee follows the procedure laid down in the Rule of Procedure. 
After ~he presentation of the Report of the Hill Areas Committee on a 
Bill~ the member-in-dulrge may move that the Bill as reported by the 
Hill Areas Committee, be taken into consideration. Provided that anJ 
member of the House may object to ita being taken into consideration 
if a copy of the report bu not been available for the use of memberE 
for three days before the day on which the motion is made and suet 
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objection prevails unless the Speaker allows the report u, be taken into 
consideration. The debate on a motion that the Bill as reported by the 
Committee be taken into oonsideration is confined to consideration of 
the report of the Committee and matters referred to in that report or 
any alternative suggestions consistent with theprinciples of the Bill. 
A member of the Hill Areas Committee who signs the report of the 
Committee without a minute of dissent cannot··move an amendment 
to the Bill when it is under consideration in the House. 

As soon as may be, after a Bill has been referred to the Hill Areas 
Committee, the Committee meets from time to time in accordance with 
Rule 224 to consider the Bill and makes a report thereon within the 
time fixed by the House. Provided that the House may, at any time on 
a motion being made, extend the time for the making of their report 
to a date to be specified in the motion. The report of the Hill Areas 
Committee on the Bill together with minutes of dissent, if any, is 
presented to the House by the Chairman thereof or in his absence, by 
any member of the Hill Areas Com.mittee. 

When a Bill aa reported by the Hill Areas Committee is not passed 
by the Assembly in the form in which it has been reported but is passed 
in a form which, in the opinion of the Speaker, ia substantially different 
from that reported by the Hill Areas Committee, or is rejected by the 
Assembly. the Speaker shall submit to the Governor: 

(a) in case the Bill has been passed by the Assembly in a 
substantially different form, the Bill as puaed by the As-
sembly together with the Bill u reported by the Hill Areas 
Committee; and · 

(b) in case the Bill is rejected by the AuembJy, the Bill as 
reported by the Hill Areas Committee. 

When a Bill is not approved by the Hill Areu Committee but is 
passed by the Assembly, the Speaker shall submit to the Governor the 
Bill aa passed by the Assembly together with the report of the Hill 
Areas Committee. 

The Govr, ."·~or shall. as soon aa pouible, after the 1ubmiuion to him 
of the Bill, r,;tum the Bill to the Assembly with a meuap recommend-
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ing either that the Bill be withdrawn or that it be passed in the form 
in which it has been reported by the Hill Areas Committee or in the 
form in which it has been passed by the Assembly and the message 
received from the Governor shall be reported by the Speaker to the 
Assembly and accordingly the Bill shall be deemed t.o have been 
withdrawn, or as the case may be, deemed to have been passed by the 
Assemb1y in the form recommended by the Governor. 

Ratification of Constitution Amendment Bill: H a message from a 
House of Parliament for the ratification of an amendment of the 
Constitution under the proviso to Article 368 of the Constitution is 
received by the Secretary when the House is in session, he shall report 
the message to the House at the earliest opportunity after its receipt 
and lay the same on the table. The Secretary shall forward a copy of 
the message to the State Government at the first convenient oppor-
tunity after its receipt. Copies of the Bill as passed by the House of 
Parliament making provision for the proposed amendment to the 
Constitution received with th.e message shall be forwarded to the State 
Government and shall be made available for the use of members. After 
the message has been laid on the table any member may, after giving 
three days' notice, or with the consent of the Speaker at shorter notice, 
move a resolution that the amendment to the Constitution proposed 
by the Bill be ratified. Provided that any member may object to the 
resolution being moved if copies of the Bill have not been available for 
the use of members for three days before the resolution is moved and. 
such objection to be moved. The Speaker shall, in consultation with 
the Leader of the House, fix a date for a discussion on the resolutioli . 
No amendment shall be proposed to such a resolution. The Speaker 
may, if he thinks fit, prescribe a time limit for speeches. If the 
resolution is passed by the House, a message shall be sent to the House 
of Parliament from which the message was received, that the Assemb-
ly does not ratify the amendment. 

PROCEDURAL DEVICES TO RAISE MATTERS OF PUBLIC 
IMPORTANCE 

Question Hour-. The first hour of every sitting is normally devoted to 
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Questions. The questions are of three types i.e. starred questions 
unstarred questions and short notice questions. A starred questions 
means a question on which supplementary questions arising out of the 
answer given can be put with the permission of the Speaker. It is 
distinguished by placing one asterisk. As unstarred question means a 
question of which a written reply may be given to the member con-
cerned and on which no supplementary qu~tion is permissible. A 
short notice question is a question relating to matters of urgent public 
importance. It is distinguished by placing two asterisks. Supplemen-
tary questions arising out of the answer given can be put thereon with 
the permission of the Speaker. 

In the case of starred and uns&arred questions, not less than ten 
clear days' notice and in case of short notieeqwt.ions, three clear days' 
notice is given in writing by the member to the Secretary .. 

Half.an -Hour Discussion: The Speaker alloLc; half-an-hour for rais-
ing discussion on a matter of sufficient public importance which has 
been the subject of a recent question, oral or written, and the answer 
to which needs elucidation on a matter of fact. A member wishing to 
raise such a matter can give notice in writing to the Secretary two days 
in advance of the day on which the matter is desired to be raised . 

Motion of No-confidence: Under the Rules of Procedure and Conduct 
of Business in Manipur Legislative Assembl.Y, a motion expressing 
want of confidence in the Council of Ministers may be made with the 
consent of the Speaker subject to the following restrictions: 

< a J leave to make the motion shall be asked for after questions 
and before the List of Business for the day is entered upon; 
and 

(b) the member asking for leave must, before the commence-
ment of the sitting for that day, deliver to the Secretary a 
written notice of the motion which he proposes to move. 

lusolutiona: A private member who wishes to move a resolution can 
give not leu than five daya' notice to the Secretary of his intention and 
shall together with the notice, submit a copy of the resolution which 
he wishes to move. No member, except with the permiuion of the 
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Speaker, is permitted to send in notice of more than five resolutions 
during one session of the Assembly. If the Government desire to move 
a resolution they give three days'noticeandalongwithitsupply acopy 
of the resolution to the Secretary, who sends copies to members within 
forty eight hoUl'B of its receipt. Provided that the Speaker may allow 
a shorter notice. A resolution may be in the form of a declaration of 
opinion, or recommendation or may be in the form so as to record either 
approval or disapproval by the House of an act or policy of Government, 
or convey a message or commend, urge or request an action; or call 
attention to a matter or situation for consideration by Government or 
in such other form as the Speaker may consider appropriate. The 
Speaker decides on the admissibility of a resolution and may at his 
discretion amend the form of a resolution so as to bring it into conformity 
with the rules. He may disallow any resolution or part there of if in his 
opinion it does not comply with the rules or is otherwise calculated to 
obstruct or prejudicially affect the procedure of the House. 

Calli"6 Attention Notice: A member desiring to call the attention of 
a Minister to any matter of urgent public importance can give notice 
not later than 10.00 hrs. of the day of the sitting to the Secretary on 
the day on which the matter is proposed to be raised. The Secretary 
then sends copy one of the notice to the Minister concerned. If the 
Speaker gives his consent to the said matter being raised, it is so done 
after the questions and before the List of Business is entered upon. 
The Minister may make a brief statement or ask for time to make a 
statement at a later hour or date. There is no debate on such statement 
at the time when it is made. Provided that the Speaker may, if he 
deems fit, permit questions for the purposes of clarification. Not more 
than one such matter is raised at the same sitting. In the event of more 
than one matter being presented for the same day, priority is given to 
the matter which, in the opinion of the Speaker, is more urgent and 
important. 

Private Members · Business: The last two and a half hours of every 
Friday are allotted for the transaction of Private Members' Business 
and this business has precedence over official business unless the 
Speaker otherwise directs. 

Governor's Address: At the commencement ot the first session after 
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each general election to the IAgialative Assembly and at the commen-
cement of the first sesaion of each year. or from time to time. the 
Governor may address the Assembly u required by Article 176 of the 
Constitution. On such day or da,a or part cl any day, the Houee ia at 
liberty to discuss the matters referred to in auch addreu on a Motion 
of Thanks moved by a member and aeconded by another member. 

Petitions: Every petition is addressed to the Houae and concluded 
with a prayer reciting the definite object of the petitioner in regard to 
the matter to which it relates. After its presentation under the rulea, 
it is referred to the Committee on Petitions. The Committee on Peti-
tioM examines petitions on Bills and on matters of general public 
interest. 

BUDGET IN LEGISLATURE 

Thf' ,,,,1dget: The Annual Financial Statement or the Statement of the 
Es :.ed Receipts and Expenditure of the State in respect of each 
financial year is presented to the House on such days as the Governor 
may direct. The Budget is presented to the Houae in such form aa the 
Fi nanl'e Minister may, after considering the augpstiona, if any. of the 
Estimates Committee, consider best. There is no diacuuion of the 
Budget on the day on which it is presented to the House. The Budret 
is dealt with by the House in two stages-

(i) a general discussion, and 
(ii) the voting on Demands for Grant.a. 

General di8CU88ion takes place on a day to be appointed by the 
Speaker which cannot be earlier than two days subsequent to the day 
on which the Budget. is presented and for auch time thereafter which 
is ordinarily five days, as the Speaker may allot for thia purpose. The 
House is at liberty to discuss the Budget as a whole or any question of 
principle involved therein, but no motion can be moved at this stap, 
nor is the Budget submitted to the vote of the House. The Finance 
Minister has a general right of reply at the end oft.he di1CUUion. The 
Speaker may, if he thinks fit. prescribe a time limit for speeches. 
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The voting of demands for grants takes place on such days (not 
exceeding 24 days) as the Speaker may, in consultation with the 
Leader of the House, allot for the purpose. The deamds for grants are 
presented in such order and discussion can continue for such time 
within the period allotted, as the Leader of the House, in consultation 
with the Leader of the Opposition, may determine. On the day allotted 
no other business except the question can be taken up without the 
consent of the Speaker. Motions may be moved at this stage to reduce 
or omit any grant but not to increase or alter the destination of a grant. 
No amendment to motions to reduce any grant is permissible. When 
several motions relating to the same demand are made, they can be 
discussed in the order in which the heads to which they relate appear 
in the Budget. On the last day of the days so allocated, half an hour or 
so before the close of the usual sitting of the day, the Spe~rforthwith 
puts every question necessary to dispose of all the outstanding matters 
in connection with the demands for grants; and this procedure cannot 
be anticipated by any motion for adjournment or be interrupted in any 
manner whatsoever, not can any dilatory motion be moved in regard 
thereto. 

Cut Motions: A motion may be moved to reduce the amount of a 
demand in any of the following ways: 

(a) "that the amount of the demand reduced to Re.l" repre-
senting dispproval of the policy underlying the demand. 
Such a motion shall be known as ·Disapproval of Policy Cut". 
A member giving notice of such a motion shall indicate in 
precise terms the particulars of the policy which he proposes 
to di&C'U88. The discussion shall be confined to the specific 
point or points mentioned in the notice and it shall be open 
to members to advocate an alternative policy. 

(b) -ibat the amount of the demand be reduced by a specified 
amount" representing the economy that can be ettec\2d. 
Such specified amount may be either a lump sum reduction 
in the demand or omission or reduction of an item in the 
demand. The motion shall be known as .. Economy Cut". The 
notice ahall indicate briefly and precisely the particular 
matter on which discussion is sought to be raised, and 
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speeches shall be confined to the diacuaaion as to how 
economy can be effected; 

(c) •that the amount of the demand be reduced by Ra. 100" in 
order to ventilate a specific grievance, which is within the 
sphere of the responsibility of the Govemment. Such a 
motion shall be .know as -r•n Cut" and the discussion 
thereon shall be confined to the particular grievance 
specified in the motion. 

LEGISLATIVE COMMl1TEES 

At the commencement of the first session aft.er each General Election 
and thereafter before the commencement of each financial year, or 
from ti-ie to time when the occasion otherwise arises, different com-
mittees for specific or general purpoees are either elected or con-
stituted by the House on a motion made or by nomination by the 
Speaker. No member is appointed to a Committee if he is not willing 
to serve on it. 

The following are the present Committees of the House: 

(1) Business Advisory Committee 
(2) Committee on Public Accounts 
(3) Committee on Estimates 
( 4) Committee on Government Assurances 
(5) Committee on Delegated Legislation 
( 6) Committee on Petitions 
(7) Rules Committee 
(8) Committee on Privileges 
(9) HouseCommittee 

( 10) Library Committee 
(11) Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes 
(12) Committee on Public Undertakio.p 
( 13) Committee on Absence of Members from the Sittinp of the 

Houa1e. 
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These Committees generally have not more that nine members. 
Standing Committees: The Estimates Committee, the Public Ac-

counts Committee and the Public Undertakings Committee are the 
three standing financial committees of the House. Each Committee 
consists of not more than nine members who are elected by the House 
every year from amongst its members according to the principle of 
proportional representation by means of the single transferable vote. 
No Minister is appointed a member of the Committee and if a member 
of the Committee is appointed a Minister, he ceases to be a member of 
the Committee from the date of such appointment. 

Estimates Committee: The functions of the Committee are: 

(a) to report what economies, improvement in organisation, 
efficiency or administrative reform, consistent with the 
policy underlying the estimates, may be effected; 

(b) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(c) to examine whether the money is well laid out within the 
limits of the policy implied in the estimates; 

( d) to suggest the form in which the estimates shall be presented 
to the House. 

The Committee may continue its examination of the estimates from 
time to time throughout the financial year and report to the House as 
its examination proceeds. It shall not be incumbent on the Committee 
to examine the entire estimates of any one year. The demands for 
grants may be finally voted notwithstanding the fact that the Com-
mittee has made no report. 

Public Accounts Committee: In scrutinising the Appropriation Ac-
count of the State and report of the Comptroller and Auditor General 
of India it is the duty of the Public Accounts Committee to satisfy itself: 

(a) that the moneys shown in the accounts as having been 
disbursed were legally available for and applicable to the 
service or purpose to which they have been applied or 
changed; 
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(b) that the expenditure conforms to the authority which 
governs it; and 

(c) that every re-appropriation has been made in accordance 
with such rules as may be prescribed by the competent 
authority. 

It is also the duty of the Public Accounts Committee: 

(a) to examine the statement of accounts showing the income 
and expenditure of State Corporations, trading and 
manufacturing schemes and projects together with the 
balance sheets. and statement of profit and loss accounts 
which the Governor may have required to be prepared or are 
prepared under the provisions of the Statutory rules 
regulating the financing of a particular corporation, trading 
concern or project and the report of the Comptroller and 
Auditor General thereon; 

(b) to examine the statement of accounts showing the income 
and expenditure of autonomous and semi-autonomous 
bodies the audit of which may be conducted by the Comp-
troller and Auditor General of India either under the direc-
tions of the Governor or by statute; and 

(c) to consider the report of the Comptroller and Auditor 
General in a case where the Governor may have required 
him to conduct the audit of any rea!ipts or to examine the 
accounts of stores and stock. 

Public Undertakings Committee: The functions of the Committee are: 

(a) to examine the reports and account& of the public undertak· 
ings as specified by the Government from time U> time and 
of such other public undertakinp aa may be referred to the 
Committee by the Speaker for examination; 

(b) to examine the reporta, if any, of the Comptroller and 
Auditor General on the public undertakinp; 

(c) to examine, in the context of autonomy and efficiency, if the 
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public undertakings are being managed in accordance with 
sound business principles and prudent commercial prac-
tices; and 

( d) to exercise such other functions vested in the Committee on 
Public Accounts and the Committee on Estimates in relation 
to the Public Undertakings mentioned above as are not 
covered by Clause (a), (b) and (c) above and as may be 
allotted to the Committee by the Speaker from time to time. 
Provided that the Committee shall not examine and inves-
tigate any of the following, namely: 

(a) matters of major Government policy as distinct from 
business or commercial functions of ihe public under-
takings; 

(b) matters of day to day administration; and 
(c) matters for the consideration of which machinery is 

established by any special statute under which a par-
ticular public undertaking is established. 

Several other Committees have also been constituted by the House 
from time to time to perform some specific duties and functions. These 
Committees are: 

1. Select Committees on Bills 
2. Fact Finding Committee 
3. Language Committee 
4. Boundary Committee 
5. Committee on the Preservation of Palace Compound etc. 
6. Hill Areas Committee. 

Select Committee on Bills: The members of a Select Committee on a 
Bill are appointed by the House when a motion that the Bill be referred 
to a Select Committee is made and agreed to. The Select Committee 
consists of not more than ten members which includes the member 
in-charge of the Bill and other members, to be elected by the method 
of proportional representation by means of single transferable vote. 
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The procedure in a Select Committee is, as far as practicable, the 
same as is followed in the House during the consideration stage of a 
Bill, with adaptations, whether by way of modification, addition or 
omission, as the Speaker may consider necessary or convenient for the 
proper working of the Committee. 

A Select Committee may hear expert evidenet: and representatives 
of special interest affected by the measures before them. The discus-
sion of a Select Committee cannot be disclosed by any person present 
in the sitting nor can any reference to such discussion be made in the 
House. The evidence given before a Select Committee may be made 
available to all members of the Committee. The Committee may direct 
that the whole or a part of the evidence or a summary given before a 
Select Committee are not published by any other person until it has 
been laid on the Table of the House. Provided that the Speaker may 
in his discretion, direct that such evidence be confidentially made 
available to members before it is formally laid on the Table. 

Soon after a Bill has been referred to a Select Committee, the 
Committee meets from time to time in order to consider the Bill and 
makes a report thereon within the time fixed by the House. In case the 
House has not fixed any time for the presentation of the report, the 
report is presented before the expiry of three months from the date on 
which the House adopted the motion for the reference of the Bill to 
Select Committee. The motion being made, the House may direct that 
the time for the presentation of the report by a Select Committee be 
extended to a date specified in the motion. The report of the Committee 
may be either preliminary or final . The Secretary causes every report 
of Select Committee. to be printed and a copy of the report is made 
available for the use of every member of the House. The report and the 
Bill, if amended, and as reported by the Select Committee, is published 
in the Gazette and a copy of the amended Bill is supplied to every 
member. 

Hill Areas Committee: The Manipur Legislative Assembly Hill 
Areas Committee Order, 1972, provides for a Hill Areas Committee of 
the Assembly consisting of all the members of that Assembly who, for 
the time being, represent the Assembly constituencies situated wholly 
or partly in the Hill Areas of the State. The Chief Minister and the 
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Speaker cannot be members of the Committee. Every Minister (includ-
ing Minister of State or Deputy Minister) of the state has the right to 
speak in, and otherwise take part in the proceedings of the Committee, 
but cannot, by virtue of such right, be entitled to vote at any meeting 
of the Committee ifhe is not a member thereof. 

The Hill Areas Committee elects two of its members to be Chairman 
and Vice-Chairman thereof, respectively. If the office of the Chairman 
or the Vice-Chairman becomes vacant, the Committee elects another 
member to be Chairman or Vice-Chairman, as the case may be. 

The Chairman of the Hill Areas Committee is elected by the mem-
bers of the Committee from among themselves on such date as Govern-
ment may fix for the purpose and the Secretary sencls to every member 
the notice of the date so fixed. The date so fixed shall not be beyond 30 
days from the date on which the House first meets in case of vacancy 
at the beginning of a new Assembly and 15 days from the date of 
occurrence of the vacancy, if the vacancy occurs at any time during the 
term of the Assembly. 

At any time before noon on the day preceding the date so fixed, any 
member may give notice in writing addressed to the Secretary, of a 
motion proposing the name of another member for the office of the 
Chairman and the proposal shall be accompanied by a statement of 
the member whose name has been proposed that he is willing to serve 
as Chairman if elected. A member cannot propose his own name or 
propose or second more than one motion. A member in whose name a 
motion stands on the List of Business may, when called, move the 
motion or withdraw the motion, and shall confine himself to a mere 
statement to that effect. 

The motions which have been moved and duly seconded are put one 
by one in the order in which they have been moved and decided, if 
necessary, by division. If any motion is carried, the person presiding 
shall, without putting the latter motions, declare elected the member 
proposed in the motion. Before the election of a Chairman, the Gover-
nor appoints a member of the Hill Areas Committee who does not 
intend to contest the election, to preside at the meeting. 

The procedure for the election of the Vice-Chairman is the same as 
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that in respect of the Chairman except that the date for election is 
fixed by the Chairman and the Chairman presides at the meeting. 

The functions of the Committee are to conaider the following 
matters: 

( i) all scheduled matters insofar as they relate to the Hill Areas; 
(ii) every Bill, other than a Money Bill, atrecting wholly or partly 

the Hill Areas and containing mainly provisions dealing 
with any of the Scheduled matters, after introduction in the 
Assembly, and report to the Assembly; 

(iii) consideration and passing of resolutions recommending to 
the Government of the State any legislation or executive 
action affecting the Hill Areas with respect to any scheduled 
matter, if that executive action relates to general questions 
of policy and the legislation or executive action is in conform-
ity with the overall financial provision for the Hill Areas 
made in the annual budget or rontemplated in the Plans of 
the State; and 

(iv) discwurion on the annual financial statement insofar as it 
relates to the Hill Areas and to facilitate such discussion, 
the said statement shall, aa far as may be pract.icabJe, show 
separately the estimates of receipts and expePditure per· 
taining to the Hill Areas which are to be crediu,d to, or are 
to be met from the Consolidated Fund oftbe State. 

In it.a functioning, the Hill Areas Committee shall endeavour to: 

(a) safeguard the interest of the people of the Hill Areas, par· 
ticularly through accelerated d,n·elopment of those areas: 
and 

(b) promote unity between the people of the liill Areas and other 
areas of the State by aiming at an integrated and evenly 
based economic growth of those areas and augment the 
resources of the State as a whole. 
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Before the Five Year Plan and Annual Plans of the State are 
finalised by the Government of the State, proposals in this behalf, 
which show separately the Plan schemes proposed to be taken up in 
the Hill Areas and the rest of the State, are placed before the Hill Areas 
Committee and the views of the Committee are taken into account 
before the Plans are finalised. The Government of the State forwards 
to the Hill Areas Committee quarterly reports showing the progress 
of implementation of the Plans relating to the Hill Areas. 

LEGISLATIVE PRIVILEGES 

The members of the Legislature and its Committees enjoy the im-
munities and privileges under the provision of Article 194 of the 
Constitution. A question involving a breach of privilege either of a 
member of the House or a Committee thereof may, with the consent 
of the Speaker, be brought to the notice of the House by: 

(i) a complaint from a member; 
(ii) a report from the Secretary; 

(iii) a report from a committee; 

Provided that if the breach is committed in the actual view of the 
House, the House may take action without any complaint. Provided 
further that if the complaint is against a member, the Speaker may 
hear him before giving his consent. 

A member wishing to raise a question of breach of privilege can give 
notice in writing to the Secretary before the commencement of the 
sitting on the day the question is proposed to be raised. If the Com-
plaint is based on a document, the original document or a copy thereof 
shall accompany the notice. The right to raise question of privilege is 
governed by the following conditions, namely: 

(i) not more than one question shall be raised at the same 
sitting; 

(ii) the question shall be restricted to a specific matter of recent 
occurrence; and 
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(iii) the matter requires the intervention of the Houae. 

The Speaker, if he gives coment under Rule 78 and holds that the 
matter proposed to be diacusaed ia in order, ab•II call the member 
concerned who shall rise in bia place and, while umn1 for leave to 
raise the question of privilege make a abort atatement relevant there-
to. Provided that where the Speaker bu refused hie ccaaent under 
Rule 78 or is of the opinion that the matter propoeed to be diacuued 
is not in order, he may, if be thinks it necuaary, read the notice of 
question of privilege ad state that he refuses consent or holds that the 
notice of privilege is not in order. Provided further that the Speaker 
may, if he is satisfied about the urgency of the matter. allow a question 
of privilege to be raised at any time during the coune of a aittin, aft.er 
the disposal of questions. 

Committee on Privikgea: The Committee on Privilepa conliata of 
nine members including the Deputy Speaker, nominated by the 
Speaker. The Deputy Speaker ia the Chairman of the Com.mittAM,. The 
quorum toconstitut.easittingoftheCommitteeiafour. The Committee 
examines the question referred to it in the light cl the evidence and 
the circumstances of the case and determines whether any breach of 
privilege has been commit~ the nature of such breach, the cir· 
cumstances leading to it and makes such recommendations as it may 
deem proper. 

SERVICING OF LEGISLATURE 

The Secretary: At present the J)O&t of Secretary is lying vacanl Shri 
N. Hera Singh is acting as Secretary-in-charge. The Secretary ia Head 
of the Secretariat. All the business to be t.ranaacted in the Houae or ita 
committees has to pass through the Secretary. He acrutiniaea all the 
pay bills of the Secretariat, and exerci1n powen in reapect oC ad· 
ministrative matters and overall control and 1uperriaion m the ,tatr. 

The status of the Secretary ia similar to that or any other Seaetary 
to the Government ofManipur. Table 4 sivea t.be namea of the 1uccee· 
sive Secretaries with their tenure since the Fint Aa1embly. 
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Table 4: Sucessive Heads of the Legislative Assembly 
Secretariat 

S1.No. Name Tenure 
From To 

1. Shri T. KaJachand Singh 5. 7.63 19.2.68 
2. Shri S. Gourahari Singh 20.2.68 31.3.69 
3. Md. Halim Choudhury 1.4.69 3.4.1974 
4. E. Kunjeswor Singh 4.4.1974 10.3.1975 
5. Shri M. Gojendra Singh 11.3.1975 31.7.1980 
6. Shri K.K. Modhuaana Singh 1.8.1980 12.11.1981 
7. Shri L. lbochouba Singh (acting) 13.11.1981 1.12.1983 
8. Shri R.K. Birendra Singh 2.2.1983 31.8.1988 
9. Shri I. Manilal Singh 1.9.1988 2.3.1992 

10. Shri N. Hera Singh (ln~harge) 7.3.1992 till date 

The Secretariat: To facilitate the working and functioning of the 
Secretariat, the work has been divided into different branches. At 
present there are six branches in the Secretariat which deal with 
different kinds of work. The General Administration Branch deals 
with matters related to general administration of the whole 
Secretariat-while the Parliamentary and Legislation Branch deals 
with matters related to sessions and sittings and other parliamen-
tary and legislative affairs. The different branches of the Secretariat 
are: 

(i) . General Administration Branch 
(ii) Parliamentary and Legislation Branch 

(iii) Committee Branch 
(iv) Reporting and Editing including Press Branch 
( v) Personnel Branch 

(vi) Library, Research and Documentation Branch 

Library, Research, Reference and Information Service: The library 
has a separate building in the Assembly Secretariat. At present there 
is lack of automation in the Library and as such photocopying facilities 
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are not provided to members. Press clipping folders, anticipatol1f 
research. selective dissemination of information of special interestJ 
material for members' speeches, etc. are provided by the Research 
Section. 





MEGHALAYA 

ORIGIN AND GROWTH 

After colonial annexation, the present State of Meghalaya consisted of 
the Garo Hills and Jaintia Hills sub-division along with the Khasi 
states which had semi-independent status in a treaty relationship 
with the British Crown. In 1964, the district headquarters of the Khasi 
and Jaintia Hills were shifted to Shillong which also became the 
headquarters of the new province of Assam in 1874. In 1905 
Meghalaya became a part of the new Assam province, when Lord 
Curzon partitioned Bengal and tagged the area of Meghalaya to the 
new province of Assam and Eastern Bengal. But in 1912, King George 
V reversed the partition of Bengal and the area now called Meghalaya) 
became part of the revived province of Assam. 

Meghalaya is a new State in an ancient land. The State boasts of a 
most picturesque and beautiful landscape well-endowed with a wide 
variety of flora and fauna which inhabit the hill ran.ge and intervening 
valleys which criss-cross the area of the State. In 1970, the new State 
was given the name "Meghalaya"-the abode of the clouds-reviving 
a name given by a geographer some fifty years back, who coined the 
nallle after being impressed by the clouds-which always seem to 
hover over the central plateau. 

Shillong being the provincial headquarters had seen the gradual 
evolution of parliamentary democracy. The Council of the Chief Com-
missioner set up under the Indian Councils Act, 1861-1909 met in 
Shillong and so did the first independent Council for Assam set up in 
1912. The Council set up under the Government of India Act, 1916 met 
here for the first time on 6 April, 1916 and again under the Govern-
ment of India Act, 1919 as the new Assam Legislative Council. On 3 
January, 1921, following the Montagu-Chelmsford Reportof1917 and 

·- Stair l.t:!!i~laturt" Building. M~ghalaya. 
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the Government of India Actof 1919, the Governor-General-in-Council 
declared the areas, now in Meghalaya, but excluding the Khasi states, 
as backward tracts under the Act. 

Following the Simon Commission Report and the Government of 
India Act, 1935, the areas, now in Meghalaya excluding the Khasi 
States, became partially excluded areas within the meaning of the 
Government of India Act, 1935. These areas were represented in the 
Assam Legislative Council sice 1920 and the f ater also in the pre-in-
dependence Assam Legislative Assembly. 

Along with the parliamentary institutions Meghalaya still retains, 
through the Sixth Schedule to the Constitution, the age- old grass-root 
system of tribal democracy as practised through traditional rulers, the 
Syiems, Nokmas and Dolois, who continue to exist side by side with 
modern parliamentary institutions. 

Prior to 2 April, 1970 Meghalaya was a pa.rt of the composite State of 
Assam. After more than a decade of peaceful constitutional agitation for 
a separate Hill State, the Government of India conceded partially tD the 
demand a.nd the Parliament passed the Assam Reorganisation 
(Meghalaya) Act, 1969 constituting the Autonomous State of Meghalaya 
within the existing State of ~am. Smt. Indira Gandhi, the then Prime 
Minister, came to Shillong to formally inaugurate the Autonomous State 
on 2 April, 1970. The old Council Chamber was selected as the Chamber 
for the Legislature of the Autonomous State whidl oonstituted of 37 
members elected indirectly by the Autonomous District Councils, set up 
under the Sixth Schedule to the Constitution. The first sitting of the 
Assembly of the Autonomous State, however, took place in Tura in the 
Garo Hills District on 14 April, 1970. At the first sitting, the House elected 
Dr. R.S. Lyngdoh as the Speaker of the Assembly oC the Autooomous 
State. In 1971. the Parliament pused the North East.em Areas Reor· 
ganisation Act, 1971 which c:onferred full statehood on the Autonomous 
State ofMeghalaya. It became a full-Oedged State on 21 January. 1972 
and now has a full-fledged Legislature. 

8'fRUCTURE OF LEGISLATURE 

The legislature of Meghalaya ia unicameral. At present the total 
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membership of the Legislative Assembly is 60. The normal tenure of 
the Assembly is five years unless dissolved earlier. The details of 
tenure of the successive Legislative Assemblies are given in Table 1. 

Table 1 

SI.No. Legislative Assembly Tenure 
From To 

1. First 1972 1978 
2. Second 1978 1983 
3. Third 1983 1988 
4. Fourth 1988 

ELECTIONS, PARTIES AND MEMBERS 

Parties in Legislature: After attaining the full-fledged statehood in 
1972, there have been four genmeral elections to the Legislative 
Assembly in the year 1972, 1978, 1983and 1988. There is a multi-party 
system in the Legislative Assembly like in other State Asemblies. 

In the general election held in 1988, the position of the major party 
group on the basis of results declared was as under: 

1. Congress (I) (22) 
2. Hill Peoples' Union (19) 
3. Hill State Peoples' Democratic Party (6) 
4. Public Demands Implementation Convention (2) 
5. All party Hill Leaders' Conference (Arm.ison Marak) (2) 
6. Independents (9) 

Leader of the Opposition: The Leader of the Opposition means the 
Leader of the largest recognised party in the Opposition and recog-
nised as such by the Speaker. He is provided with all facilities as the 
Speaker may consider necessary for the due performance of his duties. 

In 1983, the House passed the Meghalaya Legislative Assembly 
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( Leader of Opposition)(Salaries and Allowances) Act 1983 (Meghalaya 
Act No. 6 of 1983) extending the status and facilities similar to those 
of a Minister to the Leader of the Opposition also. 

Qua.lifications for Membership: As per the qualifications laid down 
in the Constitution, a person is not qualified to be chosen to fill a seat 
in the Legislative Assembly unless he is: 

(a) a citizen of India and makes and 5ubscribes before some 
person authorised in that behalf by the Election Commis-
sion, an oath or affirmation; 

(b) not less than twentyfive years of age; and 
(c) possessed with other qualification as may be prescribed in 

that behalf or under any law. 

Oath /affirmation: A member who has not already made and sub-
scribed an oath or affirmation, in pursuance of Article 188 of the 
Constitution, may do so at the time of commencement of a sitting of 
the Assembly or at any other time oft.he sitting of the Assembly as the 
Speaker may direct or on any day after giving previous notice in 
writing to the Secretary, Legislative Assembly. No member is entitled 
to take part in any proceedings of the House unless he has made and 
subscribed an oath or affirmation in pursuance of Article 188 of the 
Cons ti tu tion. 

Salary and other facilities: Every member isen titled to retEive a salary 
of Rs. 7W· p.m. He is also paid Rs. 50'- per day as daily allowance and 
Rs. 600'- p.m. as travelling allowance. In addition, regular travelling 
allowance as admissible to a Grade I Officer of the State is also admissible 
to a member. Conveyance allowance at the rate of Rs. 10/- per day is also 
paid while attending Assembly Be88ion and/or O>mmittee meeting of the 
Assembly. A member is entitled to such travel facilities as are adrniuible 
to a Grade I Officer of the State. A member and the members ofhia family 
not e~ five. are, during the term of office, also entitled to travel 
concession by 1st class rail for visiting any plaoo in India, up to a 
maximum limit of ten thousand kms. Besides a member is also provided 
with the following facilities: • 

( a) Housing facilities : Accommodation for members is arranged in 
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Assembly Hostels. There is a House Committee which is appointed at 
the commencement of the first session in each year, for one year term, 
to consider and advise upon all matters connected with the comfort 
and convenience of members. It consists of five members to be 
nominated by the Speaker. 

(b) Medical facilities : A member and the dependent members of his 
family may receive medical attendance and treatment as admissible 
to a Grade I Officer, in any Government hospital/dispensary or, on the 
recommendation of the Civil Surgeon, the S.D.M.0 . and H.O. of the 
Sub-division in any recognised hospitaJ/dispensary in the State. For 
the journey undertaken to receive medical treatment, a member may 
draw travelling allowance at the rate admissible to Senior Grade 
Officers on tour, but he may draw no allowance for halts on journey. 
In case of a member of his family suffering from a disease requiring 
special treatment, actual single first class fare is admissible to and 
from the place of treatment. When the medical attendant considers 
that a member or a member of his family needs to be referred to a 
hospital outside the State, but within India, this could be done with 
the prior approval of the Director of Health Services, Meghalaya. In 
such case, for the journey undertaken to receive treatment, a member 
may, on production of a certificate from the Director of Health Services, 
Meghalaya or from the Civil Surgeon or from S.D.M.O. and H.O. 
concerned certifying that the journey was absolutely necessary, draw 
travelling allowance as indicated above. Where a member or members 
of his family have been advised to seek medical treatment outside the 
State or is required to travel to another station within the State to 
obtain further medical advice, if the medical attendant considers that 
it would be unsafe for the member/members of his family to undertake 
the journey unattended, the Medical Officer may either himself accom-
pany the patient or recommend an attendant to escort the patient upto 
the destination. In case the attendant is a Government servant, he is 
deemed to have undertaken the journey on duty and may draw 
travelling allowace both ways as admissible to him under the Rules. 
If he is not a government servant, he is entitled to the actual travelling 
expenditure for his onward and return journeys. 

A member is also paid a medical allowance of Rs. 100/- p.m. 
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(c) T~lephoM ~ilit~•= Telephone ia provided at member's residence 
at government expense. A member is also paid a telephone allowance 
of Rs. 300/- p.m. 

( d) &cretarial Asaiatantt: Members who are not Miniaten/holcli111 
ofticea equated to that of a Minister also get Ra. 400 per month u 
Secretarial Auiatance allowance. 

(e) Postal fa,cilitia: During the Assembly session, a branch of post 
office is opened in the Assembly Secretaria( Building for the con-
venience of members. A postage allowance of Rs. 100'-p.m. is also paid . 
to every member. 

Resignation: A member who desires to resign his seat in the Assemb-
ly can intimate in writing under his hand, addressed to the Speaker, 
his intention to resign his seat in the Assembly in the form prescribed. 
He need not give any reason for bis resignation. If any member gives 
any reason or introduces any extraneoUA matter. the Speaker may 
omit such words, phrases or matter and the same are not read out in 
the House. Aa aoon as may be, the Speaker, after be baa received an 
intimation in writing from a member under his hand resigning his seat 
in the Assembly, informs the House that the said member has resigned 
his seat in the Assembly. When the Assembly is not in &e88ion, the 
Speaker ilµorms the House immediately after the Houae reaaaemblea, 
that the aaid member baa resigned hia aeat in the Asaembly and may 
direct the same to be published in the otTlcial Guette. The Secretary, 
as aoon as may be, after the Speaker baa received auch intimation from 
a member resigning his seat in the Assembly. ootifiea the vacancy in 
the official Gazette and causes a copy of the. notification to be com· 
municated to the Governor and to the Elect.ion Commiaaion. 

Absence from House: A member desiring permission of the Houae to 
remain absent from the sittings thereof under Article 190(4) of the 
Constitution can make an application in writing to the Speaker. The 
application should specify the period for which leave of absence is 
required, indicating also the date of commencement and of termina· 
tion of aucb leave of absence and the grounds for i l The leave of 
absence applied for at any time should not exceed a period of sixty 
daya. The seat of a member ia declared vacant under clause (4) of 
Article 190oftheConatitution on a motion by the Leader of the Hou&e 
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or by such other member to whom he may delegate his functions in 
this behalf. If the motion ref erred to above is carried, the Secretary 
causes the inf onnation to be published in the official Gazette and 
forwards a copy of the notification to the Governor and to the Election 
Commission. 

Withdrawal I Suspension of Member: The Speaker may direct any 
member whose conduct is in his opinion grossly disorderly to withdraw 
immediately from the House, and any member 80 ordered to withdraw 
shall do 80 forthwith and shall absent himself during the remainder 
of the day's meeting. The Speaker may, ifhe deems necessary, name 
a member who disregards the authority of the Chair or abuses the 
rules of the House by persistently and willfully obstructing the busi· 
ness thereof. If a member is so named by the Speaker, he shall 
forthwith put the question that the member (naming him) be 
suspended from the service of the House during the remainder of the 
session. The House, may, at any time, on a motion being made, resolve 
that such suspension be terminated. 

SESSION AND SI'ITINGS 

Issue of Summons: The Chief Minister in consultation with the 
Speaker advises the Governor for summoning the Assembly under 
Article 174 of the Constitution. On issue of such summons by the 
Governor, the Secretary issues a summons to each member specifying 
the date and place for a session of the House at least ten days before 
the date of commencement of the session. \\'hen a session is called on 
short notice or emergently the summons may not be issued to each 
member separately but an announcement of the date and place of the 
session is published in the Gazette and members are informed 
telegraphically. 

Secret Session: On a request being made for a secret sitting of the 
Assembly by any member, the Speaker, in consultation with the 
Leader of the House, decides the necessity of such a sitting and if it is 
so decided, fixes a day or part thereof for a secret sitting of the 
Assembly. When such a sitting takes place no stranger is permitted to 
be present in the Chamber, Lobby or Galleries. The Speaker may cause 
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a report of the proceedings of a secret sitting to be issued in such 
manner as he thinks fit, but no other person present is allowed to keep 
a note or record of any proceedings or decisions of a secret sitting, 
whether in part or full or issue any report of, or purport to describe, 
such proceedings. The procedure adopted in all other respects in 
connection with secret sitting ia in accordance with such directions as 
the Speaker may give. 

BUSINESS OF THE HOUSE 

The business of legislation is classified into two categories, namely, 
Government business and Private Members' business. The business 
initiated on behalf of the Government department by a Minister is 
called Government business. The business initiated by a member other 
than a Minister is known as Private Members' business. 

On days allotted for the transaction of Government business, such 
business has precedence and the Secretary arranges that business in 
such order as the Speaker may, after consultation with the ~ader of 
the House, determine. Such order of business is not to be varied on the 
day that business is set down for disposal unless the Speaker is 
satisfied that there is sufficient ground for such variation. 

Busines Advisory Committtt: At the commencement of the House 
or from time to time, as the case may be, the Speaker nominates the 
Business Advisory Committee. It consists of not more than five mem-
bers including the Speaker who is the Chairman of the Committee. 
The function of the Committee is to recommend the time that should 
be allocated for the discussion of the stage or at.ages of such Govern-
ment Bills and other business u the Speaker, in consultation with the 
Leader of the House, may direct for being referred to the Committee. 
The Committee has the power to indicate in the proposed time-table 
the differeGt hours at which the various stages of the Bill or other 
business shall be completed. 

List of Buaineu: A list of business for the day is prepared by the 
Secretary and is circulated to all members on the previous day. No 
business requiring notice ia aet down for a day earlier than the day 
after that on which the period of the notice necessary for that class of 
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business expires. No business not included in the List of Business for 
the day is transacted at any meeting without the leave of the Speaker. 
A provisional programme of business for the session is circulated to 
each member of the Assembly by the Secretary at least seven days 
ahead of the commencement of the session. 

Private Members' Busine.'-s: Every Tuesday and Saturday in every 
session is allotted for private members'business. The Speaker may, in 
his discretion, allot any other day if these days are holidays or if any 
Government business is allotted on those or any of those days. The 
Speaker may also allot these days for disposal of Government business 
in case there is no Private Member's business to be transacted on those 
days and the time may be allotted by the Speaker in consultation with 
the Leader of the House and the Opposition. The Speaker may allot 
different days for the disposal of different classes of Private Members' 
business, and on days so allotted for any particular class of business, 
business of that class has precedence. On a day allotted for the disposal 
of Private Members' Bills, such Bills shall have relative precedence in 
the following order, namely: 

Bills in respect of which the motion is that leave be granted to 
introduce the Bill; 
Bills returned by the Governor with a message under Article 200 
or 201 of the Constitution; 
Bill in respect of which a motion has been carried that the Bi11 he 
taken into consideration; 
Bills in respect of which the report ofa Select Committee has been 
presented; 
Bills which have been circulated for the purpose of elicting public 
opinion thereon; 
Bills introduced and in respect of which no further motion has been 
made or carried; and 
Other BiJls. 

Rules of Deball!: The Rules of Procedure and Conduct of Business in 
Meghalaya Legislative Assembly provide that a member, while speak-
ing, shall not-
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ref er to any matter of fact on which a judicial decision is 
pending; 
make a personal charge against a member; 
use offensive expressions about the conduct or proceedings 
of Parliament or any State Legislature; 
reflect on any determination of the House except on motion 
for rescinding it; 
reflect upon the conduct of persons in high authority unless 
the discussion is based on a substantive motion drawn in 
proper term; 
use the President's or a Govemor~s ~ame for the purpose of 
influencing the debate; 
utter treasonable, seditious or defamatory words; 
use his right of speech for the purpose of obstructing the 
business of the House. 

A private member cannot read his speech, but can refresh his 
memory by reference to notes. No allegation of a defamatory or 
incriminatory nature shall be made by a member against any person 
unless the member has given previous intunation to the Speaker and 
also to the Minister concerned so that the Minister may be able to make 
an investigation into the matter for the purpose of a reply. The Speaker 
may, at any time, prohibit any member from making any such allega-
tion if he is of the opinion that such allegation is derogatory to the 
dignity of the House or that no public interest is served by making 
such allegation. 

When for the purpose of explanation, during discussion or for any 
other sufficient reasons, any member has occasion to ask a question 
of another member on any matter then, under the consideration of the 
Asse~b~y, he can ask the question through the Speaker. The Speaker, 
after having called the attention of the House to the conduct of the 
member who persists in irrelevance or in tedious repetition either of 
his arguments or of the arguments used by other members in debate, 
may direct him to discontinue his speech. A member may, with the 
permission of the Speaker, make pesonal explanation although there 
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is no question before the House, but in this case no debatable matter 
may be brought forward and no debate should arise. 

Voting Procedure: A matter requiring the decision of the Assembly 
is decided by means of a question put by the Speaker on a motion proposed 
by a member. The result of a division is announced by the Speaker and 
is not challenged. When a motion has been made, the Speaker proposes 
the question for. consideration, and puts it for the decision of the House. 
If a motion embodies two or more separate propositions, those proposi-
tions may be proposed by the Speaker as separate questions. A member 
cannot speak on a question after the Speaker has collected the voices both 
of the 'Ayes' and of the 'Noes' on that question. 

On the conclusion of a debate, the Speaker puts the question and 
invites those who are in favour of the motion to say 'Aye' and those 
against the motion to say 'No'. The Speaker then says "I think the 
'Ayes' (or the 'Noes', as the case may be) have it." If the opinion of the 
Speaker as to the decision of a question is not challenged, he says twice: 
"The Ayes (or the Noes, as the case may be) have it" and the question 
before the House is determined accordingly. 

If the opinion of the Speaker as to the decision of question is 
challenged, he may order that the Lobby be cleared. After the lapse of 
three minutes, he puts the question a second time and declares 
whether in his opinion the 'Ayes' or the 'Noes", have it. 

If the opinion declared is again challenged, he then directs the 'Ayes' 
to go into the 'Ayes' I.Dbby and 'Noes' into the 'Noes' Lobby. In the 'Ayes' 
or 'Noes' Lobby, as the case may be, each member shall call out his 
division Number and the Division Clerk, while marking off his number 
and the Division Clerk, while marking off his number on the Division 
List, shall simultaneously call out the name of the member. If in the 
opinion of the Speaker, the division is unnecessarily claimed, he may 
ask the members who are for 'Aye' and those for 'No', respectively, to 
rise in their places and, on a count being taken, he may declare the 
determination of the House. In such a case, the names of the voters 
are not recorded After voting in the I.Dbbies is completed, the Division 
Clerk hands over the Division List to the Secretary, who counts the 
votes and presets the totals of 'Ayes' and 'Noes' to the Speaker. The 
result of a decision is announced by the Speaker and is not challenged. 
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Procttdings: The relevant copies of the proceedings of the Assembly 
are furnished to the members concerned for the purpose of correct.ion 
and return in accordance with the rule 29A. Corrections of speeches 
are confined to grammatical mistakes and there can be no material 
alteration. Thereafter, the Secretary causes a full report of the proced-
ings to be prepared as soon as ponible after each meeting and as soon 
as practicable, publishes it in such form and manner as the Speaker 
may, from time to time, direct.. A copy of the proceedings so published 
is also sent to the Governor. H the Speaker is of the opinion that words 
have been used in debate wbich are defamatory or indecent or unpar-
liamentary or undignified, he may, in bis discretion. order t.hat such 
words be expunged from the proceedings of the House. 

The business of the Assembly is transacted in English. A member 
may address the Assembly in his own mother tongue but before be 
does it, he baa to make over in advance to the Secretary a copy of the 
speech written in English. 

The manuscript copy of the Speech made by the memberconcemed 
is supplied to the member within five days of making the apeech and 
the member concerned can correct the speech and return the same 
within fifteen days. If the speech ia not corrected and returned within 
the aforesaid time, it may be printed without correction and no 
objection regarding the correctness of the speech is en te.rt.ained. 

PR~IDING OFFICERS 

At the beginning of the new Assembly or owing to a vacancy in the 
office of the Speaker, the election of a Speaker ia necessary. The 
Governor fixes a date for holding of the election and the Secretary 
sends to every member notice of the date so fixed. At any time before 
3.30 p.m. on the day preceding the date so fixed, any member may 
nominate another member for election by delivering to the Seaetary 
a nomination paper signed by himself u proposer and by a third 
member as seconder and stating the name of the member nominated 
and that the proposer has ascertained that such member ia willing to 
serve as Speaker, if elected. 

The nomination papers are delivered tn the Secretary either by the 
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candidate himself or by the proposer or seconder in person. 
In the case or a new Assembly, the member appointed by the 

Governor to perform the duties of the office of the Speaker pending the 
election of a Speaker and, in any other case, the Deputy Speaker or 
other member presiding, reads out to the Assembly the names of the 
members who have been duly nominated together with those of the 
proposers and secoders and if only one member has been so nominated, 
declares that the member to be elected. If more than one member have 
been so nominated, the Asembly proceeds to elect a Speaker by ballot, 
and in case of two candidates, the candidate obtaining the larger 
number of votes is declared elected. In case of equality of votes, it is 
determined by the drawing of lots. 

Where more than two candidates have been nominated and at the 
first ballot-

(a) one of such candidates obtains more votes than the ag-
gregate votes obtained by the other candidates, he is 
declared elected; 

(b) if no candidate obtains more votes than the aggregate votes 
obtained by the other candidates, the candidate who has 
obtained the smallest number of votes is excluded from the 
election and the balloting proceeds, the candidate obtaining 
the smallest number of votes of each ballot being excluded 
from the election, until one candidate obtains more votes 
than the remaining candidates, or than the aggregate votes 
of the remaining candidates as the case may be. 

Where at any ballot any of three or more candidates obtain equal 
number of votes and one of them has to be excluded from the election, 
the determination as between the candidates whose votes are equal of 
the candidate who is to be excluded is by drav.ing of lots. A nomination 
paper can be withdrawn by the candidate or the proposer before the 
assembly meets on the day fixed for the election of the Speaker. 

The elect.ion of the Deputy Speaker, following the general election 
or when a vacancy occurs, is held on a date fixed by the Speaker. The 
procedure followed for the election of the Deputy Speaker is the same 



554 THfo~ UNION AND STATE LECISI.A~ IN INDIA 

as that of the Speaker. (Rule 8) 
The Speaker presides over the Assembly seuions and guides the 

transaction of the business in the House. Besides, the Speaker has the 
power to preserve order in the House and the powers necessary for the 
purpose of enforcing his decision. 

The Speaker and t.he Deputy Speaker, onc:e elected, can be removed 
from office. Any resolution to remove the Speaker or the Deputy 
Speaker from office, of which at least fourteen days' notice as required 
under Article 179 of the Constitution has been given, ia read to the 
Assembly by the person presiding who then requests the members who 
are in favour of leave being granted t.o move t.be resolution to rise in 
their places, and if not less than one.fifth of the total number of 
members of the House rise accordingly, the person presiding allows 
the resolution t.o be moved. If leas than one-fifth of the total number 
of members of the House rise, the person presiding informs the 
member who has given the notice, that he has not the leave of the 
Assembly to move it. 

If notice of a 'No-confidence Motion' against the Speaker or the 
Deputy Speaker ia tabled, the House is not adjourned till the 
provisions of the Rules are complied with and the Motion of No-
Confidence is disposed of finally. 

Subject to the provisions of Article 181 of the Coll8titution, the 
Speaker or the Deputy Speaker or such other penoo aa ia referred to 
in Article 180(2) of the Constitution, pre8idea when a motion ia taken 
up for consideration. On the appointed day. the reeolution ia included 
in the List of Business tD be taken up after the questions and before 
any other business for the day ia entered upon. 

Table 2 shows the names and the tenure of the Speakers of the 
Auembly: 

Table 2: Statement •bowln.1 the aaaea and tenure of the 
Speaken 

Name TenUN 
Fram ·To 

Dr.R.8. Lyncdoh 1972 1918 
Shri W. S)'iemiona 1178 1983 



Shri E.K. Mawlong 
Shri P .G. Marbaniane 
Shri P.R. Kyndiah 

PROCFSS OF LEGISLATION 

1983 
1988 
1989 

MEGHALAYA 555 

1988 
1989 
till date 

The legislative process starts with the introduction of the Bill in the 
Assembly. The Speaker, on a request being made to him, may order 
the publication of any Bill ( together with the Statement of Objects and 
Reasons and the financial memorandum accompanying it) in the 
Guette, although no motion has been made for the leave to introduce 
the Bill. In that event, it is not necessary to move for leave to introduce 
the Bill. and, if the Bill is afterwards introduced, it is not necessary to 
publish it again. 

Any member, other than a Minister, desiring to move for leave to 
introduce a Bill, can give notice of his intention, and should together 
with the notice, submit a copy of the Bill and explanatory Statement 
of Objects and Reason& which should not contain any argument. The 
period of notice of a motion for leave to introduce a Bill is one month 
unless the Speaker allows the motion to be made at shorter notice. A 
Bill involving expenditure is accompanied by a financial memorandum 
which invites particular attention to the clauses involving expenditure 
and also gives an estimate of the recurring ad non-recurring expendi-
ture involved in case the Bill is passed into Law. A Bill involving 
proposals for the delegation of legislative power is further required to 
be accompanied by a memorandum explaining such proposals and 
drawing.attention to their scope. and stating also whether they are of 
normal or exceptional character. 

The different st.aies of the legislative process are: 

(i) Introduction 
· (ii) Motion after introduction 
(iii) Consideration and Amendment of Bills 
(iv) Adjournment of debate on and withdrawal of Bills 
( v) Passing of Bills 
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When a Bill is introduced, or on some subsequent occasion, the 
member-in-charge may make one of the following motions in regard 
to the Bill, namely: 

(a) that it be taken into consideration by the Assembly either 
at once or at some future day 

(b) that it be referred to a Select Committee, composed of such 
members of the House and with instructions to report on or 
before such date as may be specified in the motion; or 

( c) that it be circulated for the purpose of elicting public opinion 
thereon. 

On the day on which any such motion is made, or on any subsequent 
day to which the discussion is postponed, the principles of the Bil and 
its provisions may be di&cu88ed generally but the details for the Bill 
are not discusaed further than ia necessary to explain its principle. It 
is called the First R«ul.ing. At this stqe no amendments to the Bill 
may be moved but if the member-in-charge moves that the Bill -

{a) be taken into ronsideration, any me·mber may move as an 
amendment that the Bill be referred to a aelect Commit.tee 
or be circulated for the purpoee of elictinc public opinion 
thereon by a date to be mentioned in the motion: 

(b) be referred to a Select Comm,ittee, any member may move 
aa an amendment that the Bill be circulated for the purpose 
of eliciting public opinon. by a date as may be mentioned in 
the motion. 

Where a motion that a Bill be circulated for the purpoae of elicting 
public opinion baa been carried in the Assembly and the Bill bas been 
circulated in accordance with the clirection and opinions have been 
received thereon by the date mentioned in the motion, the member·in· 
charp, if he wiahea to proceed with the Bill thereafter, can move that 
the Bill be referred to a Select Committee un1eu the Speaker, in bis 
diacretioo, allowa a motion to be made I.bat the Bill be taken into 
conaideratioo. 



MEGHALAYA 557 

After the presentation of the final report of a Select Committee on 
a Bill. the member-in-charge may mov&-

(i) that the Bill as reported by the Select Committee be taken 
into consideration. but any member may object to its being 
so taken into consideration if a copy of the report has not 
been made available for the use of the member for four days 
and such objection prevails unless the Speaker, in exercise 
of his discretion, allows the report to be taken into considera-
tion; or 

(ii) that the bill be recommitted, either-

(a) without limitation,or 
(b) with respect to particular clauses or amendments only, 

or 
( c) with instructions to the Select Committee to make some 

particular or additional provision in the Bill. 

If the member-in-charge moves that the Bill be taken into considera-
tion, anymember may move, as an amendment, that the Bill be 
recommitted. 

The debate on a motion that the Bill as reported by the Select 
Committee be taken into consideration is confined to consideration of 
the report or the Committee and the matters referred to in that report 
or any alternative suggestions consistent with the principle of the Bill. 

At the stage of Second Reading, the amendments are ordinarily 
considered in the order of the clauses to which they separately relate. 
If notice of a proposed amendment has not been sent to the Secretary 
two clear days before the day on which the Bill is to be conside~ any 
member may object to the moving of the amendment and such objec-
tion prevails, unleaa the Speaker, in his discretion. allows amendment 
to be moved. Amendments are ordinarily considered in the order of the 
clauses to which they respectively relate. When a motion that a Bill 
be taken into consideration has been carrie~ any member may, when 
called upon by the Speaker, move an amendme.nt to the Bill of which 
he has previously given notice. It is in the discretion of the Speaker 
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when motion that a Bill be taken into consideration has been carried, 
to submit a Bill or any part of the Bill, to_ the Assembly, clause by 
clause. When this procedure is adopted, the Speaker calls each clause 
separately and, when the amendments relating to it have been dealt 
with, puts the question "that this clause or (as the case may be) this 
clause as amended, stands part of the Bill." The Speaker may, if he 
thinks fit, postpone consideration of a clause .. 

The consideration of the schedule or schedules, if any, follow the 
consideration of clauses. Clause One, the Enacting Formula, the 
Preamble, if any, and Title of a Bill stand postponed until the other 
clauses and schedules have been disposed of and the Speaker then puts 
the question: "rhat Clause One, or the Enacting Formula. or the 
Preamble or the Title (or that Clause One, Enacting Formula. Premable 
or Title as amended, as the case may be) do stand part of the Bill." 

If no amendment be made when a motion that a Bill be taken into 
consideration has been agreed to by the Assembly, the Bill may at once 
be passed. If any amendment be made, any member may object to the 
passing of the Bill at the same meeting; and such objection prevails 
unless the Speaker, in his discretion, allows the Bill to be passed. 
Where the objection prevails, the Bill may be brought forward again 
at a future meeting, and may then be passed with or without further 
amendment. This is done at the stage of Third &adi.ng. 

The discussion on a motion that the Bill or the Bill as amended, as 
the case may be, be passed, is confined to the submission of arguments 
either in support of the Bil1 or for the rejection of the Bill. In making 
his speech, a member should not refer to the details of the Bill further 
than is necessary for the purpose of his arguments which shall be of a 
general character. When a Bill is passed by the House, the Speaker 
has the power to correct patent errors and make such other changes 
in the Bill as are consequential upon the amendments accepted by the 
House and the Bill passed and so revised ia signed by the Speaker. In 
case the Bill is a Money Bill, the Speaker signs and certifies the same 
in accordance with the provision of Article 199(4) of the Constitution. 

After a Bill has been so authenticated by the Speaker, the Secretary 
sends the authenticated copy to the Governor for assent. 
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PROCEDURAL DEVICES TO RAISE MATIERS OF PUBLIC 
IMPORTANCE 

Question llour:- Unless the Speaker otherwise directs, the first hour 
of every sitting is available for asking and answering of questions. 
U nle~s the Speaker otherwise directs not less than fifteen clear days' 
notice of a question is required to be given. There are three types of 
questions: Unstarred and Short Notice Questions. 'Starred' questions 
are answered orally and the answers to 'Unstarred' questions are 
printed or typed alongwith the questions. The printed or typed copies 
of'unstarred' questions and answers thereto are laid on the Table half 
an hour before the Speaker takes his seat. Only printed or typed copies 
of'Starred' questions to be answered on a particular day are circulated 
amongst the members on the previous evening. No member is per-

t· mitted to ask more than five starred questions for oral answer on any 
r day. A short notice quest.ion is a question relating to a matter of public 

importance which may be asked with notice shorter than fifteen clear 
days and if the Speaker is of the opinion that the question is of an 
urgent character, he may, in consultation with the Minister concerned, 
fix a day for the reply to such a question. Such question is called 
immediately after the 'Starred' questions listed for the day have been 
disposed of, and if the question hour has either been dispensed with 

f or has not been provided'for, it may be called for answer as the first 
item of business, and if there is any new member to take oath or 
afTmnation, then immediately thereafter. If the Minister is unable to 
answer the question at short notice and the Speaker is of the opinion 
that the question is of sufficient public importance to be orally 
answered in the House, he may direct that the question be treated as 
a 'Starred Question' and be given priority and answered accordingly. 

Half-an-hour Discussion: The Speaker allots half-an-hour or such 
time as he deems fit for raising discussion on a matter of sufficient 
public importance which has been the subject of a recent question, oral 
or written, and the answer to which needs elucidation on a matt.er of 
fact. A member wishing to raise a matter requires to give notice in 
writing to the Secretary three days in advance of the ~Yon which the 
matter is desired to be raised and shall briefly specify the point that . , 
he wants to raise. The notice requires to be accompanied by an 
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explanatory note stating the reasons for raising discussion on the 
mat~r in question. The notice is also required to be supported by the 
signature of at least another member. The Speaker decides whether 
the matter is of sufficient public importance to be put down for 
discussion, and not admit a notice which, in his opinion, seeks to revise 
the policy of Government. Not more than one such matter is to be 
raised on a particular day. 

Zero Hour: Immediately after the Question Hour and before the List 
of Business of the day is en~red upon, any member who wants to raise 
any matt.er of grave importance which cannot be raised under any other 
provisions of the Rules of Procedure and Conduct of Business. can do so 
with the previous permission of the Speaker, provided, however, that the 
member raising such a matter shall not make any speech. 

Motion of No·Confuknce: A motion expressing want of confidence 
in the whole Ministry or a Motion censuring a Minister or a group of 
Ministers or a motion disapproving the action or actions of a Minister 
may be made with the consent of the Speaker, provided that no motion 
expressing want of confidence is made against an individual Minister 
or a group of Ministers. Provided further that no motion expressing 
want of confidence in the Ministry is allowed to be made. if a similar 
motion has been made in the same session. If the Speaker is of the 
opinion that the motion is in order. he reads the motion to the 
Assembly and request& those members who are in favour ofleave being 
granted to rise in their places and~if not leaa than ten memben of the 
House rise accordingly, the Speaker intimate, that leave is granted 
and that the motion is taken on such day not being more than ten days 
and not leu than twent.y-four hoW'8 from the time at which leave is 
asked, as he may appoint. If less than ten me.mben rise. the Speaker 
informs the member that he bu not the leave of the Assembly. The 
Speaker, at the appointed hour on the allotted day or on the last of the 
allotted days. u the case may be, forthwith puts every question 
neceuary to determine the decision of the Home on the motion. 

Ac.(journtMnt Motion : A motion for an adjournment of the business 
of the Assembly for the purpose of di1CU.Uing a definite matter of 
urgent public importance ia made with the conae·nt of the Speaker. The 
Speaker decides whether the matter to be discuued ia defini le and of 
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urgent public importance. The notice of an adjournment motion is 
required to be given before the commencement of the sitting on the 
day on which the motion is proposed to be made to each of the 
following:-

f 
i 

(i) the Speaker; 
(ii) the Minister concerned; and 

( iii) the Secretary 

The right to move the acijournment of the Assembly for the purpose 
of discussing a definite matter of urgent public im~rtance is subject 
to the following restrictions, namely:-

(i) not more than one such motion shall be made at the same 
sitting; 

(ii) not more than one matter can be discussed on the same 
motion, and the motion must be restricted to a specific 
matter of recent occurrence; 

(iii) the motion must not revive discussion on a matter which bas 
been discussed in the same session; 

(iv) the motion must not anticipate a matter which has been 
previously appointed for consideration, or with reference to 
which a notice of motion has been previously given, regard 
being had to the probability of the matter anticipated being 

(v) 

(vi) 

(vii) 
(viii) 

brought before the House within a reasonable time; 
the motion must not deal with a matter on which a resolution 
could not be moved; 
the motion shall not deal with any matter which is under 
the consideration by a court of Law having jurisdiction in 
any part of India; 
the motion shall not raiae a question of privilege; and 
that it must not relate to a matter which is not primarily the 
concern of the Government of the Stat.e. 

i Calling Attention Notica: A member may, with the previous per-
.. miaaion of the Speaker, call the attention of a Minister to any matter 
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of urgent public importance and of recent occurrence and the Minister 
may make a brief statement or ask for time to make a statement at a 
later hour or date. There is no debate on such statement at the time 
it is made. Not more than one such matter can be raised at the same 
sitting. The proposed matter is raised aft.er the questions and before 
the List of Business is entered upon and at no other time during the 
sitting of the House. 

Resolutions: A resolution may be moved on c1ny matter of general 
public interest. It may be in the form of a declaration of opinion or a 
recommendation; or may be in the form so as to record either approval 
or disapproval by the House of an act or policy of government, or convey 
a message; or commend, urge or request for action; or call attention of 
a matter or situation for consideration by Government; or in such other 
form as the Speaker may consider appropriate. A member who wishes 
to move a resolution is required to give ten clear days' notice before 
the date appointed for the disposal of privat.€ member's resolutions 
and together with the notice, submit a copy of the resolution which he 
wishes to move. 

Special Motions: Whenever any report or any matter of urgent 
public importance and of recent occurrence is brought before the 
House, any member can move a motion for the discussion of that 
matter. Such a motion gets precedence over motions under rule 131. 
The Speaker fixes the time and date for discussio.1 of such a ~otion. 

C-r0vernor's Address: At the commencement of the first session after 
each general election to the ~gislative.Assembly and at the commen-
cement of the first session of each year, the Governor addresses the 
Assembly as required by article 176 of the Constitution. Aft.er the 
delivery of the Speech by the Governor, the Speaker reports to the 
Assembly that the Governor had been pleased to make a speech and 
lays a copy of the speech on the Table. On such report being made, 
notice may be given of a Motion of Thanks for discussing the 
Governor's Address. On receipt of notice of such a motion or even if no 
such notice is received, the Speaker allots a date and time as early as 
possible compatible with the State of business of the House for discus-
sion of the matters referred to in the Address given by the Governor. 
In case of a motion being moved, such motion is required to be duly 
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proposed and seconded. The Address having been adopted with or 
without amendment is forthwith communicated to the Governor by 
the Speaker. 

Petitions: Rules 105 to 114 of the Rules of Procedure and Conduct 
of Business in Meghalaya Legislative Assembly deal with the 
procedure for presentation of petitions. Every petition is couched in 
respectful, decorous and temperate language and is addressed to the 
Assembly, concluding with a prayer reciting the definite object of the 
petitioner in regard to the matter to which it relates. ~tters, affidavits or 
other documents are not attached to any petition. Every petition is written 
in English. If any petition is in any other Indian language, it is to be 
accompanied by a translation in English and signed by the petitioner. 
Every petition, aft.er presentation by a member or report by the Secretary, 
as the case may be, stands referred to the Committee on Petitions. 

At the Commencement of the Assembly, or from time to time, as the 
case may be, the Speaker nominates the Committee on Petitions. It 
consists of not more than five members. The term of office of the 
Committee is one year from the date of its constitution or till a new 
Committee is constituted in accordance with the rules. The Committee 
examines every petition referred to it. It is also the duty of the 
Committee to report to the House on specific complaints made in the 
petition referred to it after taking such evidence as it deems fit and to 
suggest remedial measures either in a concrete form applicable to the 
case under review or to prevent such cases in future. 

BUDGET IN LEGISLATURE 

The Budget: The anual financial statement or the statement of the 
estimated receipts and expenditure of the State in respect of every 
financial year which is presented to the Assembly on such day as the 
Governor may decide. There is no discussion on the Budget on the day 
on which it is presented. 

The Budget is dealt with by the Assembly in two stages, namely, the 
general discussion; and the voting on demands for grants. 

General discussion on the Budget takes place on a day or days to be 
appointed by the Speaker subsequent to the day on which it is 



564 THE UNJON AND STATE LEGISLATURES IN INDIA 

presented and for such time as the Speaker may allot for this purpose. 
The Assembly is at liberty to discuss the Budget aa a whole or any 
question of principle involved therein. No motion is moved at this stage 
nor is it submitted to the vote of the Assembly. The Finance Minister 
bu a general right of reply at the end of the discussion. 

The voting on demands for grants takes place on such days as the 
Speaker in consultation with the Leader of the House and the Business 
Advisory Committee may allot for the purpose. On a day allotted for 
the purpose of voting of demands for grants, no other business is taken 
up before 2 p.m. or at 12 noon if it is a Friday except with the consent 
of the Speaker. On the last day of the days so allotted, at 2 p.m. or at 
12 noon if it is a Friday, the Speaker forth"'1th puts every question 
necessary to dispose of all outstanding matters in connection with the 
demands for grants; and the consideration thereof is not anticipated 
by any motion for adjournment or be interrupted in any manner 
whatsoever nor is any dilatory motion moved in regard thereof. 

Vote on Account: A motion for vot.e on account states the total sum 
required, and the various amounts needed for each department or 
service or item of expenditure which composes that sum, is stated in 
schedule appended to the motion. Amendment.a can be moved for the 
reduction of the whole grant or for the reduction or omission of the 
it.ems whereof the grant is composed. Diacuasion of a general character 
is allowed on the motion or any amendment moved thereto but the 
details of the grant are not discussed further than is necessary to 
develop the general points. 

The Finance Bill: As per the Rules of Procedure and Conduct of 
Business in the Assembly, the Finance Bill means the Bill ordinarily 
introduced in each year to give affect to the financial proposals of the 
Government of Meghalaya for the next foUowing financial year and 
includes a Bill to give effect to supplementary financial proposals for 
any period. After the introduction of the Finance Bill. the Speaker may 
allot a day or days. jointly or severally, for the completion of all or any 
of the stages involved in the passage of the Bill by the Assembly. On 
a motion that the Finance Bill be taken into consideration, a member 
may discuss matters relating to general administration . Local grievan· 
ces so far as it relates to any provision of the Finance Bill within the 
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sphere of the responsibility of the Government or monetary or fman-
cial p>licy of the Government. 

The Appropriation Bill: As soon as may be, after the grants have 
been made by the Assembly, Appropriation Bill is introduced to 
provide for the appropriation out of the Consolidat.ed Fund of the State 
of all moneys required to meet: 

(i) the grants so made by the Assembly; and 
(ii) the expenditure charged on the Consolidated Fund of the 

State, but not exceeding in any case the amount shown in 
the Budget presented to the Assembly. 

The debate on an Appropriation Bill is restricted to matters of public 
importance or administrative policy implied in the grants covered by 
the Bill which have not already been raised while the relevant 
demands for grants were under consideration. If an Appropriation Bill 
is in pursuance of a supplementary grant in respect of an existing 
servicet the discussion is confined to the items constituting the same 
and no discussion is raised on the original grant or the policy under-
lying it save insofar as it may be necessary to explain or illustrate a 
particular item under discussion. 

Supplementary I Excess Grants: Supplemeta.ry, additional excess ad 
exceptional grants and votes on credit are regulated by the same 
procedure as is applicable in the case of demands for grants subject to 
such adoptions, whether by way of modification, addition or omission, 
as the Speaker may deem to be necesary or expedient. The debate on 
the supplementary grants is confined to the items constituting the 
same and no discussion may be raised on the original grants nor policy 
underlying them save in so far as it may be necessary to explain or 
illustrate the particular item under discussion. 

Cut motions: There are three types of cut motions which can be 
moved to reduce the amount of a demand. These are: 

(i> Disap.,roval of Policy Cut; 
< ii J Economy cut; and 
(iii) Token cut. 
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LEGISLATIVE COMMITTEES 

Legislative Committees are elected or appointed by the House or 
nominated by the Speaker. These are constituted to facilitate the 
legislative business of the Assembly. The Rules of Procedure and 
Conduct of Business in the Assembly provide for the constitution of 
the following Committees: 

(i) Business Advisory Committee 
(ii) Select Committee 

(iii) Committee on Petitit.ons 
(iv) Committee on Public Accounts 
( v) Committee on Estimates 

(vi> Committee on Privileges 
(vii> Committee on Subordinate Legislation 

(viii) Committee on Government Assurances 
(ix) Rules Committee 
(x) House Committee 

{xi) Library Committee 

The members of a CommittBe are appointed or elected by the 
Assembly on a motion made or 8"' nominated by the Speaker, as the 
case m.ay be. No member is appointed to a Committee ifbe is not willing 
to serve on it. The term of office of all members and for the three 
Financial Committees (vi), (vii). is thirty months and for all other 
Committees is for a period of one year from the date of constituting 
the Committee or till a new committee ia constituted in accordance 
with the rules. The term of office of the members of a Select Committee 
terminates on the presentation of their report to the House. The 
Chairman of a Committee ia appointed by the Speaker from amongst 
the members of the Committee and if the Deputy Speaker is a member 
oftbe Committee, he is appointed a Chairman oft.he Commit.tee. 

The quorum to constitute the sittinc of a Committee is, as near as 
may be, one-third of the total number of mem·bera of the committee. 

The report of a Committee ia preaented to the Aaaembly by the 
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Chairman or in his absence by any member of the Committee. Where 
the I louse has not fixed any time for the presentation of a report by a 
Committee, the report is presented within one month of the date on 
which reference to the Committee was made. The Assembly may at 
any time on a motion being made, direct that the time for the presen-
tation of the report by the Committee be extended to a date specified 
in the motion. 

Standing Financial Committees: In order to help it exercise effective 
control over public expenditure, the Assembly has three Financial 
Committees, namely, the Committee on Public Accounts, the Commit-
teee on Estimates· and the Committee on Public Undertakings. These 
Committees keep unremitting vigil over governmental spending and 
performance. The Committee on Public Accounts, the Committee on 
Estimates and the Committee on Public Undertaking consist of not 
more than five, seven and five members respectively. The members 
are elected by the House from amongst its members according to the 
principle of proportional representation by means of single trans-
ferable vote. The term of office of members of these Committees does 
not exceed 30 months from the date of its first formation. 

Comnzittee on Public Accounts: The Committee examines the ac-
counts showing the appropriation of sums granted by the Assembly 
for the expenditure of the Government of Meghalaya, annual finance 
accounts of the Govemment, and such other accounts laid before the 
Assembly as the Committee may think fit. In scrutinising the Ap-
propriation Accounts of the Government of Meghalaya and the report 
of the Comptroller and Auditor-General thereon, it is the duty of the 
Committee to satisfy itself: 

(a) that the moneys shown in the accounts as having been 
dispersed were le.gaily available for, and applicable to, the 
service or purpose to which they have been applied or 
charged; 

(b) that the expenditure conforms to the authority which 
governs it; and 

( c) that every re-appropriation has been ma~ in accordance 
with the provisions made in this behalf under rules framed 
by competent authority. 
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Committee on Public Undertakings: It is the duty of the Committee 
to examine the statement of accounts showing the income and. expen-
diture of State Corporations, trading and manufacturing schemes, 
concerns and projects together with the balance sheets and statements 
of profit and loss account which the Governor may have required u, be 
prepared or are prepared under the provisions of the statutory rules 
regulating the financing of a particular corporation, trading or 
manufacturing scheme or concern or project and the report of the C & 
AG thereon. The Committee examines the statement of accounts 
showing the income and expenditure ~f autonomous and semi-
autonomous bodies, the audit of which may be conducted by the C & 
AG either under the directions of the Governor or by a statute of the 
Assembly. It also considers the report of the C&AG in cases where the 
Governor may have required him to conduct an audit of any receipts 
or to examine the accounts of stores and stocks. 

Committee on Estimates: The Committee examines the estimates of 
various Ministers/Depart.men ta of the Government of Meghalaya. The 
functions of the Committee are: 

(a) to report what economies, improvements in organisation, 
efficiency or administrative reform, consistent with the 
policy underlying the estimates, may he effected; 

(b) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(c) to examine whether the ml\ney is well laid out within the 
limits of the policy implied in the estimates; and 

(d) to suggest the form in which the estimates shall be presented 
to the Assembly. 

LEGISLATIVE PRIVILEGES 

The powers, privileges and immunities of the memberst House and 
Committees have been extended and fully ensured as provided in 
Article 194 of the Constitution. 

A breach of privilege, either of a member or of the I-louse or of a 
Committee thereof, may, with the consent of the Speaker, be brought 
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to the notice of the House either by a complaint from a member or by 
a petition or by a report from a Committee. If the breach is committed 
in actual view of the House, the House may ake action without 
complaint. The House has the power under Article 194 of the Constitu-
tion to inflict, amongst others, the following: 

(i) punishment; 
(ii) reprimand; 

(iii) imprisonment for such term as may be decided by the House 
but it shall not extend beyond the prorogation or disssolution 
of the House, whichever is earlier, and 

(iv) suspension or expulsion of a member for a period not exceed-
ing 30 days or till prorogation or dissolution of the House 
whichever is earlier. 

In case the House finds a charge of breach of privilege groundless, 
it may order the payment of an amount not exceeding Rs. 500/- as cost 
to the party charged by the party complaining. The Speaker, or any 
person authorised by him shall have the power to execute all the orders 
passed and sentences inflicted by the House. The debate at all stages 
on questions involving breach of privilege is brief. The Speaker may 
refer any question of privilege to the Committee of Privileges for 
examination, investigation or report. 

Committee of Privikges: The Committe is nominated by the Speaker 
at the commencement of the Assembly or from time to time, as the case 
may be. It examines every question referred to it and determines with 
reference to the fact of each case whether a breach of privilege is 
involved and, if so, the nature of the breach, the circumstances leading 
to it and makes such recommendations as it may deem fit. The report 
can also state the procedure to be followed by the Assembly in giving 
effect to the recommendation made by the Committee. 

SERVICING OF LEGISLATURE 

Like other State Legislature Secretariats, the Legislative Assembly of 
Meghalaya has its own independent Secretariat. 
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The Secretary: He is the custodian of all records, documents, and 
papers belonging to the House or any of its Committees or Assembly 

. Secretariat and may not permit any such records, documents or papers 
to be taken from the A.aaembly House without the permisaion of the 
Speaker. Besides, it is also the duty of the Secretary: 

to take charge of all records of the Assembly;~ 
to keep the books of the Assembly; 
to keep a list of business for the time being before the 
.A~~mbly; 
to superintend the printing of all papen ordered to be 
printed; 
to make out from time to time a list of all Select Committees 
sittings; 
to 888ist the Assembly and all Committees in such manner 
as they may order; and 
to write all letters ordered by the A.aaembly, or by any 
Committee thereof, to be written. 





MIZORAM 

ORIGIN AND GROWTH 

Mizoram, situated in the North-eastern comer of India, is sandwiched 
between Burma in the east and south and Bangladesh in the west. It 
has a total area of 21,081 sq.km. with a half a million populati"r:.. 
Mizoram, earlier known as the Mizo Hills District, was excluded from 
the Government of India Reforms Act 1919 and the Act of 1935. As a 
result, the Mizo people remained under the personal rule of the British 
superintendents and the hereditary Mizo Chiefs. It was only after 
India's Independence that the district had representation in the 
Assam Legislative Assembly and was allotted three seats in 1952. The 
Government of the Union Territory (Amendment) Act, 1971 made 
provision for the creation of a legislature in 1972 and the first election 
to the Mizoram Legislative Assembly with 33 members (3 nominat.ed) 
was held on 18 April. 1972 on the basis of adult franchise. There was 
a Lt. Governor as its administrative head with a Council of Mini-
sters. 

When Mizoram attained full-fledged Statehood on 20 February, 
1987 a Mizo National Front Ministry, headed by Shri Laldenga was 
sworn in by the Governor Shri Hiteshwar Saikia. Election to the 
Legislative Assembly for the full-fledged State of Mizoram was held 
in March, 1987. At present the Assembly consists of 40 members. 

STRUCTURE OF LEGISLATURE 

The Mizoram State Legislature is unicameral. Earlier, the member-
ship of the lfouse was 33, out of which 3 were nominated But after 
attaining the statehood, the membership of the Legislative Assembly 
has been incn'A"led to 40. The tenure of the House is five years unless 

• Statt- l.c-µ,~huurt- Ru1ldmg. M11orm:n 
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it is dissolved earlier. The details of the tenure of the Mizoram 
Legislative are given in Table 1. 

Table 1 

S.No. Tenure 
From To 

1. First 10.5.1972 11.5.1977 
2. Second 21.6.1978 11.11.1978 
3. Third 25.5.1979 4.5.1984 
4. Fourth 9.5.1984 1987 
5. Fifth. 1987Feb. 7.9.1988 
6. Sinh January. 19"9 till date 

• Legialative ANembly wu diaolved and Pr..dent1
1 Rule -. impoaed on 

7.9.1988 

ELECTIONS. PARTIES AND MEMBERS 

Portia in Legislature: The first assembly elections in the Union 
Territory ofMizoram were held in 1972. The Mizo Union and the Mizo 
National Front supported by the Congress Party were the main 
contestants. In 1978 assembly elect.ions, Brig. T. Sailo•s party, the 
People's Conference, won by an overwhelming majority. But in the 
1984 elections, the People's Conference was dislodged from power with 
just eight seats to its cn,dit and the Coneress Party was voted to power. 
In the Assembly elections held in 1987, the Mizo National Front with 
24 seats was voted to power. Elections were be·ld for the sixth Auembly 
in January 1989 and the Congresa Party with 22 seat. wu once apin 
the ruling Party. 

Party Whip,: The main function of the Party Whip ia to control his 
legislature party members as and when it is necesaary to cast vote in 
the House. 

Leader of the Opposilton: Generally the Leader of the Opposition is 
elected as Chairman of the Public Accounts Committee and he is given 
a seat in the front line of the House. No other Cacilit.iea are given w the 
Leader of the Opposition. He draws salary and allowances as are 
drawn by other memben of the House. 
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Quali{icationa for Membership: A person is not qualified to be chosen 
to till a seat in the Legislative Auembly unless he is: 

(a) a cituen of India and makes and subscribes before some 
peraon authorised in that behalf by the Election Commis-
sion, on Oath or affirmation. 

(b) not less than twenty five years of age. 
(c) having other qualifications as may be prescribed in that 

behalf or under any law. 

It is not necessary to be a resident of the constituency from which 
one seeks election, but one should be an elector in any of the constituen-
cies of the State. 

Oath I Affirmation: A member who has not already made and sub-
scribed an oath or affirmation, may do so at the commencement of a 
sitting of the Auembly or at any other time of the sitting of the 
Auembly as the Speaker may direct or on any day after giving 
previous notice in writing to the Secretary. No member shall be 
entitled to take part in any proceedings of the House unless he has 
made and subscribed an oath or affirmation. 

Salary and ot~r (ociUties: The members get a monthly salary of Rs. 
1,500/- beai~ a Constituency allowance of Rs. 2,500/- and a contin-
gency allowance of Ra. 1,~-. They also get travelling and daily 
allowance as admiaaible to a first grade officer of the Central Govern-
ment working in Mizoram. Besides, the members are also entitled to 
the following facilities:· 

(a) Hou.sing {aciUtiu: Except on Ml.A Hostel, there is no 
provision for accommodation to the members. 

(b) Medical {acilitw,: Free Medical treatment as per Central 
Government Medical Attendance Rules is available to the 
members. 

(c) Telephone facilities: If the members have their own 
telepbonea, rental charges and local charges are paid by the 
Government. Telephone charges are paid by the Govern-
ment only if the memben have their own telephones. 
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(d) Research, Reference and Library facilities: A library func-
tions in the Assembly Secretariat mainly for the use of 
members. 

(e) Postal and StatioMry facilitia: Letterhead (pads) with en-
velopes are provided free of coat to members. 

Resignation: A member who desires to resign h~ seat in the Assemb-
ly should intimate in writing under his hand addressed to the Speaker, 
his intention to resign bis seat in the Assembly in prescribed form and 
should not give any reason for his resignation. Provided that where 
any member gives any reason or introduces any extraneous matter, 
the Speaker omits such words, phrases, or matter and the same are 
not read out in the House. As soon as may be, the Speaker, after he 
has received an intimation in writing from a member under his hand 
resigning his seat in the Assembly, informs the House that the said 
member has resigned his seat in the Assembly. Provided that when 
the Assembly is not in session, the Speaker informs the House imme-
diately after the House re-assembles, that the said member has 
resigned his seat in the Assembly. The Secretary, as aoon as may be, 
after the Speaker has received such intimation from a member resign-
ing his seat in the Assembly, notifies the vacancy in the Official 
Gazette and causee a copy of the notification to the Govemor and the 
Election Commission. 

Absence from Houae: A member desiring permission of the House to 
remain absent from the sittings thereof can make an application in 
writing to the Speaker. The application should specify the period for 
which leave of absence ia required, indicating also the date of com men· 
cement and of termination of such leave of abaence and the grounds 
for it, provided that leave of abeence applied for at any time does not 
exceed a period of sixty days. If a member is absent from two or more 
consecutive sittings of a Committee without. the permiuion of the 
Chairman, a motion may be moved in the House for the dilcharge of 
such member from the Committee. Provided that where the memben 
of the Committee are nominated by the Speaker, such member may 
be discharged by the Speaker, after &ivinc him an opportunity to 
explain himself. The seat of a member ia declared vacant iftbe abeenc:e 
ia for a period exceeding sixty daya without obtainin1 tbe permiuion 
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of the Speaker. 
Expulsion: The Speaker may direct any member whose conduct is 

in his opinion grossly disorderly to withdraw immediately from the 
House and any member so ordered shall do so forthwith. 

Suspension: The Speaker may name a member who disregards the 
authority of the Chair, or abuses the Rules of the House by persistently 
and willfully obstructing the business and if a member is so named by 
the Speaker, be forthwith puts the qu~stion that the member (named) 
be suspended from the service of the House during the remainder of 
the Session. 

S~IONS AND SITTINGS 

Issue of Summons: The Chief Minister, in consultation with Speaker, 
advises the Governor for summoning of the Assembly. The Assembly 
Secretariat takes the initiative in proposing the summoning of Ses-
sion. The proposal agreed upon between the Speaker and the Chief 
Minister is then sent to the Governor through the Political Depart-
ment. If the Governor approves the proposal, he issues the summons. 
The summons is then reproduced by the Assembly Secretariat and 
sent to all members. 

Prorogation of the Legislative Auembly: After the Speaker adjourns 
the House sine die, the fact is intimated to the Governor through the 
Parliamentary Affairs Department with a request to issue a proroga-
tion order. As and when the prorogation order is received from the 
Governor a notification is issued to the effect that the session is 
prorogued by the Governor and is published in the Mizoram Extraor-
dinary. 

Emergent Sessions: There is no specific provision for holding emer-
gent sessions. Generally, sessions are held twice in a year. When a 
aession is called urgently, the summons are not issued separately to 
members, but the announcement of date and place is made in the 
official Gazette and outstation members are informed by telegram. 

Secret Session: On a request being made for a secret sitting of the 
Assembly by any member. the Speaker in consultation with the ~der 
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of the House, decides the necessity of such a sitting and if it is so 
decided, nxes a day or part thereof for the sittinf of the Assembly in 
secret. When the Assembly aita in secret, no atraneer ia permitted to 
be present in the Chamber, Lobby or Gallery unless otherwise 
authorised by the Speaker. 

There is no separate procedure or specific provision for abort notice 
session except that summons to members is f\Ot issued separately. 
In.stead, it is notified and published in the official Gazette and mem-
bers are informed telegraphically. 

BUSINESS OF THE HOUSE 

Orcur of Business: The following is the order adopted for arrange-
ment of business in the List of Business in the House: 

1. Oath/Affirmation by members, if any. 
2. Obituary, if any. 
3. Starred Question. 
4. Short notice Question. 
5. Adjournment Motion. 
6. Laying of papers on the Table. 
7. Question of breach of Privilege. 
8. Calling Attention Notices. 
9. Announcement by the Speaker regarding various matters. 

10. Presentation of Report of the Committee&. 
11. Statement by Ministers. 
12. Motion for Election of Committees. 
13. Motion for Resolutions. 
14. Legislative Bu.aineas. 

Busineu Adviaory Committee: At the c:ommencement of the House 
or from time to time, aa the case may be, the Speaker nominate. the 
Busine88 Advisory Committee conaiatinf of not more than six mem· 
ben including the Speaker who ia the Chairman of the Commit~. 
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The functions of the Committee are to recommend the time should be 
allocated for the discussion of the stage or stages of such Government 
Bills and other business as the Speaker, in consultation with the 
Leader of the House, may direct for being referred to the Committee. 
The Committee has the power to indicate in the proposed time-table 
the different hour at which the various stages of the Bill or other 
business are to be completed. The Committee also has such other 
functions as may be assigned to it by the Speaker from time to time. 
The time-table in regard to business as settled by the Committee is 
reported by the Speaker to the Assembly and circulated to the mem-
bers. As soon as may be, aft.er the report has been made to the House, 
a motion may be moved by a member of the Committee designated by 
the Speaker: 'that this Assembly agrees with the allocation of time 
proposed by the Committee in regard to such and such Bill or Bills or 
other Government business,' and if such a motion is accepted by the 
House, it takes effect as if it were an order of the House. 

List of Business: A List of Business is prepared by the Secretary and 
is circulated to all members on the previous day. The following items 
can be taken up in the House without entry in the List of Business: 

( i) Adjournment Motion. 
(ii) Calling Attention Motion. 

(iii) No Confidence Motion. 
(iv) The Mizoram Legislative Assembly do not constitute a Com-

mittee on Private Members' Business. No business not in-
cluded in the List of Business for the day is transacted at 
any meeting without the leave of the Speaker. 

Rules of Debate: When more than one member stands to speak at a 
time, only the member whom the Speaker names is allowed to spe~. 
In other cases there is no such naming. Members speak from theu-
seats. If any member is unable to speak in the official language of the 
State, he has to make available in advance to the Secretary a copy of 
the speech written in English. Time limit on speeches has been 
prescribes in some cases like Short duration discussion, Debate on 
Resolution, Discussion on motion for removal of Speaker/Deputy 
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Speaker, General discussion on Budget etc. The fixation of time limit 
depends upon the number of members who like to speak. If there ia no 
such member to apeak, it is not neceaaary to prescribe a time limit. 
The Chief Minister or any other Minister baa a general right to reply 
explaining the position of the Government on behalf of the Govern-
ment on Motion of Thanks on Govemora Addreaa, Short Duration 
Discussion, Calling Attention Motion, General Diacuuion on Budpt. 

Voting Procedure: In the case of Resolutions, Bills and the Budget, 
'voice vote• is adopted, while in the case of No-Confidence Motion 
'raising of hands' while standing is adopted. For elections, casting of 
vote through ballot is adopted. 

Proceedings: The title of the debates published in a book form is 
"Proceedings of the Mizoram Legislative Assembly". Mizo and English 
languages are used in the House. All members speak in Mizo in the 
House but since Mizo language is not the official language of the 
Government, it is translated into English. The debate is published in 
two languages. Debates are recorded verbatim. In the absence of 
short-hand in the Mizo language, recording of Assembly debates is 
very difficult. The debates are therefore recorded on a tape-recorder 
and the tape- recorded speeches are then transcribed. 

PR~IDING OFFICERS 

The Speaker pro tem is appointed by the Governor and the person so 
appointed is empowered to perform the duties of the Speaker from the 
commencement of the first meeting of the Mizoram Legislative As-
sembly until the Speaker shall have been chosen by the said Assembly. 
The Speaker pro tem is paid a salary aa pe·r the Mizoram Salary 
Allowances of the Speaker and Deputy Speaker of ~gislative Assemb-
ly Act, 1973, as amended from time to time. 

When necessity arises to elect a Speaker, the Governor fixes a date 
for holding election and the Secretary sends to every member the 
notice of the date so fixed. At any time before 3.30 p.m. in the day 
preceding the date so fixed any member may nominate another mem· 
her for election by delivering to the Secretary a nomination paper 
signed by himself as proposer and by a third member as seconder 
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stating the name of the member nominated; and that the proposer has 
ascertained that such member is willing to serve as Speaker, if elected. 

The Speaker pro tem or Deputy Speaker or any of the members 
presiding over the sitting reads out to the Assembly the names of 
members who have been nominated together with those of the 
propose~ and seconders. If only one member has been so nominated 
that member is declared elected as Speaker. If more than one member 
is nominated, the Assembly shall proceed to elect by ballot. When there 
are two candidates, the candidates obtaining the larger number of 
votes is declared elected. In case of equality, it is determined by the 
drawing of lots. 

The Speaker or the Governor, where there is no Speaker, fixes a date 
for holding of the election of the Deputy Speaker and the Secretary 
sends to every member notice of the date so fixed unless the same is 
announced to the House by the Speaker. The procedure to be followed 
is the same as is in the case of election to the office of the Speaker. 

Generally, the Speaker and Deputy Speaker hold office for a period 
of 5 years unless they resign sooner or are removed by a resolution of 
the Assembly passed by the majority of all the then members of the 
Assembly. Wherever the Assembly is dissolved, the Speaker does not 
vacate his office until immediately before the first meeting of the 
Assembly after the dissolution. 

The Speaker and the Deputy Speaker, once elected, can also be 
removed from office. Any resolution to remove the Speaker or the 
Deputy Speaker from office, of which at least fourteen days' notice has 
been given, is read out to the Assembly by the person presiding, who 
then requests the members who are in favour of leave being granted 
to move the resolution to rise in their places, and if not less than ten 
members of the House rise accordingly, the person presiding allows 
the resolution to be moved. If less than ten members of the House rise, 
the person presiding informs the member who may have given the 
notice, that he has not the leave of the Assembly, to move it. If the 
notice of a 'Non-confidence Motion' against the Speaker or the Deputy 
Speaker is tabled, the House is not adjourned till the provisions of the 
Rules of Procedure are complied with and the motion of No- confidence 
is disposed of finally . On the appointed day, the resolution is included 
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in the List of Business to be taken up after the questions and before 
any other busineaa for the day is entered upon. Euept with the special 
permission of the Speaker or the person preaidina, a speech on the 
reaolution ia not to exceed fifteen minutea in duration.. Provided that 
the mover of the reaolution when mOVUll the aame may speak for such 
lonpr time as the Speaker or the person preaidina may permit. 

Juat after they are declared elected u memben of the Aaaembly, 
they are entitled to pt the salary and allowances aa are admi88ible 
under the Mizoram Salaries, Allowances and Pension of Members of 
the Legislative Assembly Act, 1973 (as amended) upto the date prior 
to their election as Speaker or Deputy Speaker as the case may be, and 
salary allowance as admiasible under the Mizoram Salary and Al-
lowances of the Speaker and Deputy Speaker Act, 1973 (aa amended) 
from the date they are elected as Speaker/Deputy Speaker, reapective-
ly. They cease to draw this Salary as Speaker/Deputy Speaker as aoon 
as they cease to be the Speak.er/Deputy Speaker. Besides, they are 
provided free furnished bungalow. They are entitled to free medical 
attendance 88 per the Central Government Medical Attendance Rules. 

Aa the Speaker is elected to conduct the busineaa of the House, he 
has to be shown utmost reapect. He is to be heard by members as wf' 11 
88 ministers. All members are expected to obey him while he is 
conducting the business of the House. Being the Head of the House, 
he is also consulted in all matters of importance. 

Names of Speakers and Deputy Spe*ers of the Miwram ~gi&la-
tive Assembly, since it.a inception, are given below: 

Speakers 

Dr H. Thansanga 
Shri Pu. Vaivenga 
Shri Pu. Thangridema 
Dr Kenneth Chwnliana 
Dr H. thansanga 
Shri John Thanghuama 
Shri Rakamlava 

Deputy Speaurs 

Shri Pu. Hiphei 
Shri Pu C. Chawngkunga 
Shri Pu C. Chwngkunga 
Shri Pu Biakchhunga 
Shri Pu K. Sangchhum 
Sbri K. Thanfianga 
Shri P. Lal bi aka 
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PROCESS OF LEGISLATION 

The Legislative proposal orginates from the Department concerned 
and the proposal for enactment in the shape of a Bill contains the 
following essential features: 

(i) Effective date for enforcement. 
(ii) Extent of the Act. 

(iii) In case of Amendment Bill-the clause or section of the 
principal Act to be amended should be indicated and in other 
cases the main intention of the Bill should be fully and 
clearly mentioned. 

(iv) The mode of carrying the Act for enforcement. 
( v) The reason/ground for proposing such enactment. 

(vi) Recommendation of the Governor should be obtained for the 
introduction and motion for consideration of the Bill. If the 
Bill is a Money Bill, Statement showing the probable annual 
financial involvement should also be appended. 

The Bill should be signed by the member in case of private member's 
Bill and by the concerned Minister in the case of Government Bill. The 
only difference between Government Bill and Private Members' Bill is 
that a private member has to give one month's notice of his intention 
to introduce a bill while only seven days' notice is required for Govern-
ment Bill. A private member has to initiate his proposed Bill by himself 
in consultation with the Law Department while Government Bill is to 
be initiated by the Department concerned in consultation with the Law 
Department. There is no special procedure involved in financial or 
Money Bill except that it is certified by the Speaker that the Bill is a 
money/Financial Bill at the time of sending it to the Law Department 
after it is passed in the House for obtaining assent. 

Legislative Process: The following are the different stages of the 
Legislative process:-

(i) Sending of copy of a Bill to members for advance study. 
(ii) Motion for introduction. 
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(iii) Introduction. 
{iv) Motion for Consideration. 
(v) Motion to pass the Bill. 

At the time of consideration, the principle of the Bill is to be taken 
fint which is called First R«ul.ing. Then consideration of clause by 
clause follows. This stage is called &cond Readi716. Then comes the 
next stage which is called Third R«ul.in6. At this stage, the Bill comes 
under the vote of the House. After the Bill is passed. the Speaker 
certifies that it is passed by the House and mentions the date. 

PROCEDURAL DEVICES TO RAISE MA·1•1·ERS OF PUBLIC 
IMPORTANCE 

Question Hour: Unless the Speaker otherwise directs the first hour of 
every sitting is available for asking and answering of questions. 
Ordinary questions may oe either. "StarTed" or-U nstarred" questions . 
.. Starred" questions are distinguished by an asterisk ( • ); provided 
questions requiring elaborate statistical information or reports may 
not be admitted as ·starred" questions. "Staffed• questions are 
answered orally. The answers to-i.Jnstarred" questions are printed or 
typed along with the questions. Fifteen clear days' notice ia required 
to be gi,,en for asking an ordinary question. 

Short Notice Questions: A question relating to a matter of public 
importance may be asked with notice shorter than fifteen clear days 
and if the Speaker is of the opinion that the question is of an urgent 
character, he may, in consultation with the Minister concerned, fix a 
day for the reply to such a question. Such questions are called imme-
diately after the starred questions lilted for the day have been dis· 
posed of, and if the Question Hour bu either been diapc>Md with or 
has not been provided for, it may be called for answer u the first item 
ofbu1ines1, and if there is any new member to take oath or aftlrmation, 
then immediately thereafter. 

Half-an .Hour Discussion : The Speaker allots half-an-hour or such 
time as he deems fit for raising discussion on a matter of sufficient 
public importance which has been the subject of a recent question, oral 



MIZORAM 583 

or written, and the answer to which needs elucidation on a matter of 
fact. A member wishing to raise a matter can give notice in writing to 
the Secretary three days in advance of the days on which the matter 
is desired to be raised, and should shortly specify the point or points 
that he wishes to raise. Provided that the notice is accompanied by an 
explanatory note stating the reasons for raising dicussion on the 
matter in question. Provided further that the notice is supported by 
the signatures of at least another member. The Speaker may with the 
consent of the Minister concerned waive the requirement concerning 
the period of notice. The Speaker decides whether the matter is of 
sufficient public importance to be put down for discussion, and may 
not admit a notice which, in his opinion, seeks to revise the policy of 
the Government. Not more than one such matter is raised on a 
particular day. 

Calling Attention Notice: A member may, with the previous permis-
sion of the Speaker, call the attention of a Minister to any matter of 
urgent public importance and of recent occurence and the Minister 
may make a brief statement or ask for time to make statement at a 
later hour or date. There is no debate on such statement at the time it 
is made. Not more than one such matter is raised at the same sitting. 

Short Duration Discussion: Any member desirous of raising discus-
sion on a ma t~r of urgent public importance may give notice in writing 
to the Secretary specifying clearly and precisely the matter to be 
raised. The notice is required to be accompanied by an explanatory 
note stating reasons for raising discussion on the matter in question. 
The notice should also be supported by the signatures of at least two 
other members. If the Speaker is satisfied after calling for such 
information from the member who has given notice and from the 
Minister concerned as he may consider necessary, that the matter is 
urgent and is of sufficient importance to be raised in the House at an 
early date, he may admit the notice and in consultation with the 
Leader of the House fix the date on which such matter may be taken 
up for discussion and allow such time for discussion, not exceeding two 
hours, as he may consider appropriate in the circumstances; provided 
that if an early opportunity is otherwise available for the discussion 
of the matter, the Speaker may refuse to admit the notice. There is no 
formal motion before the House nor voting. The member who has given 
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notice may make a short statement and the Minister replies in brief. 
Any member desirous of taking part in the discussion may be per-
mitted to do so by the Speaker. The Speaker may, if be thinks fit, 
prescribe a time-limit for the Speeches. 

Motion for cu:(journment: A motion for an adjournment of the busi-
ness of the Assembly for the purpose of discussing a definite matter of 
urgent public importance is made with the consent of the Speaker. The 
Speaker decides whether the matter to be diacuued is definite and 
whether it is of urgent public importance. Notice of an adjournment 
motion is given before the commencement of the sitting on the day on 
which the motion is proposed to be made to each of the following: 

( i) The Speaker; 
(ii) The Minister concerned; and 

(iii) The Secretary 

The Speaker, if he gives consent and holds that the matter proposed 
to be discussed is in order. then after the questions and before the List 
of Business is entered upon, calls the member concerned who rises in 
his place and asks for leave to move the adjournment of the House. 
Provided that where the Speaker has refused his consent or is of 
opinion that the matter proposed to be discuued is not in order, he 
may, ifhe thinks it necessary, read the notice of motion and state the 
reasons for refusing consent or holding the motion as being not in 
order. The motion ia taken up at such hour aa the Speaker may decide. 
The Speaker may, if he ia aatiafied that there bu been adequate 
debate, put the question at such hour u he decides, but such debate 
does not continue for more than two houra. The Speaker can prescribe 
time limit for speeches. 

Governor'• Addreu: At the commencement oft.be fU"St eeasion after 
each General Election to the Legislative Auembly and lhe commen· 
cement of the first session of each year or from time to time, the 
Governor may addreu the Auembly. Provided that the making of the 
prescribed oath or affirmation by a member and, in lhe cue of a first 
aesaion held after each General Election to the Auemb)y the election 
of the Speaker precedes the Govemor'a Addreu. After the delivery of 



MIZORAM 585 

the speech by the Governor, the Speaker reports to the Assembly that 
the Governor has been pleased to make a speech and lays a copy of the 
speech on the Table of the House. On such day or days or part of any 
day, the Assembly is at liberty to discuss the matters referred to in 
such Address on a Motion ofThanks moved by a member and seconded 
by another member. Amendments may be moved to such Motion of 
Thanks in such form as may be considered appropriate by the Speaker. 
The Chief Minister or any other Minister, whether he has previously 
taken part in ~e discussion or not, on behalf of the Government, has 
a general right of explaining the position of the Government at the end 
of the discussion and the Speaker may enquire how much timP :s 
required for the speech so that he may fix the hour by which the 
discussion may conclude. The Speaker may, if he thinks fit, prescribe 
a time-limit for speeches after taking the sense of the House. 

Petitions: Every petition is required to be couched in respectful, 
decorous and temperate language. The language used should be either 
Mizo or Hindi or English and if it is in any other language it should be 
accompanied by a translation in English, and should be signed by the 
petitioners. Letters, affidavits or other documents are not be attached 
to any petition. Every petition, if presented by a member, has to be 
countersigned by him. If a petition is made in any Indian language 
other than Mizo, Hindi or English, its translation in English is also 
countersigned by the member presenting it. A member does not 
present a petition from himself. Every petition is addressed to the 
Assembly and is concluded with a prayer reciting the definite object of 
the petitioner in regard to the matter to which it relates. A member 
should give advance intimation to the Secretary of his intention to 
present a petition. Every petition, after presentation by a member or 
report by the Secretary, as the case may be, stands referred to the 
Committee on Petitions. A Committee on Petitions is constituted to 
hear or to settle petition/representation referred to it. The Committee 
examines every petition referred to it. The petition is circulated in 
e%tenso or in summary form as directed by the Committee or the 
Speaker, as the case may be. The Committee reports to the House and 
suggests remedial measures either in a concrete form applicable to the 
case under review or to prevent such cases in future. The Committee 
on Petitions consists of not less than five members. 
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BUDGET IN LEGISLATURE 

The Budget: The Budget is the annual financial statement or the 
statement of the estimated receipts and expenditure of the St.ate in 
respect of every financial year. The Business Advisory Committee fixes 
a date for the presentation of the Budget in the House. Generally 
Budget is presented in the middle of March every year so as to enable 
the House to pass it before the beginning of the next financial year. 
No diSCU88ion on the Budget takes place on the day it is presented to 
the Assembly. 

ThJ Budget contains the following documents:-

(a) Annual Financial Statement 
(b) Demands for Grants 
(c) Appendix 'A' 
(d) Supplementary Demand for Grants 
(e) Explanatory Memorandum 
{0 P.W.D. work schedule 
(g) P.H.E. work schedule. 

General discussion on the Budget begins on days to be appointed by 
the Governor after consultation with the Speaker which is not earlier 
than two days subsequent to the day on which the Budget is presented 
and for such time thereafter, aa the Governor. aft.er consultation with 
the Speaker, may allot for thia purpoee. The Hom1e is at liberty to 
discuss the Budget as a whole or any question of principle involved 
therein, but no motion ia moved at t.bia 1tap, nor ia the Budget 
submitted to the vote of the Hou.ae. Dilcu.uion pnerally takea two 
days. The Finance Minister baa a pneral richt of reply at the end of 
the diecuuion. The Speaker may, ifbe tbinkt fit, prNCribe a time-limit 
for 1peechee. In order to make demand for ,ranta. a Miniater hu to 
obtain the recommendation of the Governor, without which no demand 
can be made in the Houae. At thia atap dilCUHion is purely on the 
departmenta concerned with the demand. At the end of the cliacuuion 
on each demand, the Minister concerned repliea to the diacualion and 
requests the Home to paaa hit demanda. 
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Vote on Account: A motion for vote on account states the total sum, 
and the various amounts needed for each department or service or item 
of expenditure which compose that sum, to be stated in a schedule 
appended to the motion. Amendments may be moved for the reduction 
of the whole grant or for the reduction or omission of the items whereof 
the grant is composed. Discussion of a general nature is allowed on the 
motion or any amendments moved thereto but the details of the grant 
are not discussed further than is necessary to develop the general 
points. In other respects a motion for vote on account is dealt with in 
the same way as if it were a demand for grant. 

Supplem.entary Grants: The Governor may allot one or more wtys 
for presentation of a statement of demands for grants in respect of 
supplementary or additional or excess expenditure. The Governor 
may, after consultation with the Speaker, allot one or more days for 
the discussion and voting of such demands. The debate on supplemen-
tary grants is confined to its items and no discussion is raised on the 
original grants nor on the policy underlying them save insofar as it 
may be necessary to explain or illustrate the particular items under 
discussion. 

Cut Motions : A motion may be moved to reduce the amount of a 
demand in any of the following ways:-

(a) "that the amount of the demand be reduced to Re. If' as 
representing a disapproval of the policy underlying the 
demand. Such a motion is known as the Disapproval of 
Policy Cut. A member giving notice of such a motion has to 
indicate in precise terms the particulars of the policy which. 
he proposes to discuss. The discussion is confined to the 
specific point or points mentioned in the notice and it is open 
to members to advocate an alternative policy; 

(b) "that the amount of the demand be reduced by a specified 
amount" representing the economy that can be affected. 
Such specified amount can be either a lump sum reduction 
in the demand or omission or reduction of an item in the 
demand. The motion is known as Economy Cut. The notice 
has to indicate briefly and precisely the particular matter 
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on which discuasion is sought to be raiaed and speeches have 
to be con.fined to the diacuaaion on how economy can be 
effected; 

(c) "that the amount of the demand be reduced by Ra.100 in 
order to ventilate a specific grievance, which ii within the 
sphere of the responsibility of the Government. Such a 
motion ia known aa Toun Cut and tha diacuuion thereon 
has to be confined to the particular grievance apecified in 
the motion. 

LEGISLATIVE COMMITrEE 

The Committee system was first introduced in the Mizoram Legisla-
tive Assembly in 1972. Presently, the following Committees are in 
existence:-

(i) Public Accounts Committee (nine members) 
(ii) Estimates Committee (nine members) 

(iii) Business Advisory Committee (six members) 
(iv) Rules Committee (nine members) 
(v} Committee on Petitions (five members) 

(vi) Committee on Privileges (seven members) 
(vii) Committee on Subordinate ~gialation (seven members) 

( viii) Committee on Government Aasurancea ( six members) 
(ix) House Committee (six members> 
(x) Library Committee (aix members·, 

(xi) General Pu.rpoeea Committee (not specified) 

Members and Chairmen of alJ the Committee except Public Ac-
counts Committee, Committee on Estimates. Select Committee and 
General Purposes Committee. are appointed by the Speaker. Members 
of the two Financial Committee.a i.e., Public Accounts Committee and 
Committee on Estimates are elected by the I-louse from among its 
members according to the principle of proportional representation by 
means of single tranferable vote. The Chairman of the Committees are 
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appointed by the Speaker from among the elected members. The 
General Purposes Committee consists of the Speaker, who is also the 
ex.officio Chairman of the Committee, the Deputy Speaker, members 
of the Panel of Chairman, Chairmen of all Standing Committees of 
Aaaembly, leaders of recognised Parties and Groupe in the Mimram 
Legislative Aaaembly and such other members as may be nominated 
by the Speaker. Select Committees are appointed by the House. 

Except Public Accounts Committee and Estimates Committee, the 
term of office of members of Assembly Committees is one year from 
the date of the constitution of the Committees or till a new Committee 
is constituted. 

Standing Financial Committees 

Estimatt3 Committee: The Committee consists of not more than nine 
members to be elected by the House from among its members according 
to the principle of proportional representation by means of the single 
transferable Vote. Ministers are not elected as members. One ceases 
to be a member of the Committee from the date of one's appointment 
as Minister. The term of office is 30 months. The functions of the 
Estimates Committee are:-

(i) to report what economies, improvement in organisation 
efficiency or administrative reform, consistent with the 
policy regarding the estimates, may be effected; 

(ii) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(iii) to examine whether the money is well-laid out within the 
limits of the policy implied in the estimates; and 

(iv) to suggest the form in which the estimates shall be presented 
to the Assembly. 

Public Accounts Committee:- The Committee consists of not more 
than nine members who are elected by the House from amongst its 
members according to the principle of proportional representation by 
means of the single transferable vote. The term of office is 30 months. 
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Ministers are not elected to this Committee. A member, aft.er election, 
ceases to be a member of the Committee ifhe ia appointed aa Minister. 
The main function of the Committee ia to examine auch accounts 
showing the appropriation of suma granted by the Aaaembly for the 
expenditure of the Government of Mm>ram; the annual financial 
accounts of the Government of Mizoram and auch other accounta laid 
before the Assembly as the CommiUee may think fit. While ecrutiniz .. 
ing such accounts it is also the duty of the Committee to satisfy that 
moneys shown in the accounta as having been disbursed are legally 
available for, and applicable to, the service or purpose to which have 
been applied for or charged and the expenditure confirms to the 
authority which governs it. The Committee also considers the Report 
of the Comptroller and Auditor-General of India in cases where the 
President may have required him to conduct an audit of any receipts 
or to examine the accounts of stores and stocks. Ift.he money has been 
spent on any service during the financial year in exceu of the amount 
granted by the House for that purpose, the Committee examines with 
reference to the facts of each case. the circumstances leading to such 
an excess and make such recommendations u it may think fit. The 
Committee is also to ascertain that the money granted by the 1.A!gia-
lature has been spent by the Government within the acope of the 
demand. 

LEGISLATIVE PRIVILEGES 

The main immunities/privileges otthe memben are: 

( a) No arrest ia made within the prec:incta of the Houae without 
obtaining the permiaaion of the Speaker. 

(b) A legal proa,u, civil or criminal, ,ball not be eerved within 
the precincta of the Houae without obtainin1 the permiuion 
of the Speaker. 

( c) Freedom of speech in the Houae. 
(d) Immunity to a member Crom any proceedin, in any court in 

respect of anything said or any vole riven by him in the 
House or any Committee thereof'. 
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A breach of Privilege, either of a member or of the House or of a 
Committee thereof, may, with the consent of the Speaker, he brought 
to the notice of the House: 

(i) by a complaint from a member; 
(ii) by a petition; or 

(iii) by a report from a Committee 

Provided that if the breach is committed in actual view of the House, 
the House may take action without complaint. 

The right to raise a question of privilege is governed by the following 
conditions:-

(i) not more than one question shall be raised at the same 
sitting; 

(ii) the question shall be restricted to a specific matter of recent 
occurrence. 

( iii) the matter requires the intervention of the House. 

Committee of Privileges: The Committee of Privileges consists of not 
more than seven members who are appoin~ by the Speaker. The 
Committee examines every question referred to it and determines with 
reference to the fact of each case whether a breach of privilege is 
involved and, ifso, the nature of the breach, the circumstances leading 
to it, and make such recommendations as it may deem fit. The report 
of the Committee may also state the procedure to be followed by the 
Assembly in giving effect to the recommendations made by the Com-
mittee. 

SERVICING OF LEGISLATURE 

The Secretary: The Secretary is the Head of the Legislature 
Secretariat. He is appointed by promotion, or by transfer or on deputa-
tion. The Deputy Secretary ( confirmed) having rendered not less than 
five years of service in the grade can also be appointed as Secretary. 
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Officers from Central or State Government.a or Union Territory Ad-
ministrations holding analogoua poets can alao be appointed aa 
Secretary on transfer or on deputation. The Secretary ia the hipeat 
authority on legislative mattera but be baa to aeek Spesker'1 advice 
on summoninl an Aaaembly Session, preparation of liata of buaineu 
etc. He is the hieheat authority in reapect of finanrial matten, ad-
ministrative matters and overall 1uperviaion of ataff. The ap of 
retirement of the Sea'8tary at preeent ia equal to the Heads of other 
Government department.a. The names of 1ucce11ive heada of the Legia-
latve Assembly Secretariat are liven below: 

Successive Secretarin 

1. S'hri Handgue 
2. Shri D.C. Pandey 
3. Dr D.N. Gadhok 
4. ShriJ. Malsawma 
5. Shri L.C. Thanga 
6 . Shri H.L. Chunga 

The Secretarial: The Secretariat was eatabliabed on 21 January, 
1972 with Union Territory Status and it became a State Secretariat 
on 20 February, 1987 when Mizoram attained full-fledpd statehood. 
At present there are five different branches in the Secretariat viz:· 

(1) Legislation Branch which deals w.ith all t.be Le,ialative 
matters. 

(2) Establishment Branch which deals with all the Estab-
lishment matters. 

(3) Committee Branch which deals with all the Legislative 
Committee matters. 

(4) Library Branch which deals with the library meant for 
MLAs, publications and all periodicala, and 

<5J The Speaker's Personal Branch. 





NAGAI.AND 

ORIGIN AND GROWTH 

The present Nagaland was only a district called "Naga Hills" within 
the State of Assam till 1957. It was put under the administration of 
the Ministry of External Affairs with the nomenclature ofNaga Hills 
TuensangArea(NHTA)from 1 December, 1957 to 18 February, 1961. 

In July, 1960, the disCU88ion between the Prime Minister of India 
and the leaders of the Naga People Convention resulted in a 16 point 
Agreement whereby the Government of India recognised the forma-
tion of Nagaland as a full-fledged State within the Union of India. 
Accordingly, the State of N agaland was placed under the N agaland 
(Transitional Provisions) Regulation, 1961 which provided for an 
Interim Body consisting of 45 members to be elected by various tribes 
according to the customs, traditions and usage of the respective tribes. 
The Interim Body was dissolved on 30 November, 1963. The people of 
Nagaland for the first time went for General Election in the month of 
January, 1964 and the first Nagaland Legislative Assembly was 
formally constituted on 11 February, 1964. 

STRUCTURE OF LEGISLATURE 

According to the provision of Section 11 of the State of Nagaland Act, 
1962, the total number of seats in the Nagaland Legislative Assembly 
was fixed at sixty. However, for the period referred to in Article 371 
(A) of the Constitution, the first ten years from the date of formation 
of the State, the total number of seats in the Legislative Assembly or 
Nagaland was initially fixed at 46 of which 6 seats were reserved for 
Tuensang district to be filled by persons chosen by members of the 
Tuensang Regional Council from amongst themselves. With effect 

- State Legislature Building. N.agaland. 
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from 6 March 1969, the seat.a allotted to Tuensang district were raised 
from 6 to 12 and the strength of the Le,ialative Aaeembly increased 
from 46 to 52. In the 1974 election, the people of Tuensang exercised 
for the first time their voting right of adult franchise to elect 20 
members from Tuensang district and the strength of the Assembly wu 
raised to ita full strength of 60 membera. The State was under 
President's Rule from March, 1975 to November, 1977. On 7 August 
1988 the State wu again brought under President's Rule and the 
Aaeembly was diaaolved. There have been so far seven General Elec· 
tiona in Nagaland. There is no nominated member in the Nagaland 
Legislative Assembly and all the 60 member& are elected on the basis 
of adult franchise. 

The normal tenure of the Houae ia five years. Details of the tenure 
of the Nagaland ugialative Aaeembly are given in Table 1 below. 

Table 1: Tenure of Naplaod Lepalative A.uembly 

S.No. Tenure 
From To 

1 Pint 1964 1969 
2 Second 1969 1974 
3 Third 1974 1975 

• Fourth 1977 1982 
5 Fif\h 1982 1987 
6 Sixth 1987 1988 
1 Seventh 1989 1992 

PARTIES AND MEMBERS 

Parties in Legislature: Since the inception of the State, Nagaland has 
been having two political parties. In the first Nagaland Assembly the 
two political parties in the House were the Naga Nationalist Organisa· 
tion (NNO) and the Democratic Party. The Democratic Party members 
resigned en bloc on 8 December, 1964. The vacancies were filled in by 
the bye-election in 1966 in which all NNO party members got elected. 
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In the third and fourth Legislative Assemblies, the two political parties 
which dominated the House were the NNO and the United Democratic 
Front (UDF). The two recognised parties in the Fifth Assembly were 
the Congress(I) and the Nagaland National Democratic Party 
(NNDP). The unrecognised political party, the Naga People's Party 
(NPP), had a lone member in the fifth Legislative Assembly. The 
seventh Legislative Assembly had two parties, the Congress(I) and the 
Nagaland People's Council (NPC)initially with 36 and 24 seats respec-
tively. The House was dissolved on 27 March~ 1992 and the State was 
placed under President's Rule on 2 April, 1992. 

Party Whips: The whips of the political parties in the Nagaland 
Assembly act in accordance with the party instructions and decisions. 
They instruct members of their respective parties to attend the House 
and vote whenever certain Bills or motions etc., come up before the 
House. Besides, they participate in parliamentary seminars, conferen-
ces and training, etc., intended for enabling them to play an effective 
role in a democratic set-up. 

Leader of the Opposition: The Leader of the Opposition in N agaland 
enjoys certain facilities like an office room and an office peon. He also 
gets stenographic assistance and other stationery items as and when 
required. He draws his pay and other allowances as admissible to other 
ordinary members of the Assembly. 

Qualification for Membership: Membership of the Nagaland Legis-
lative Assembly is regulated under the provisions of Article 173 of the 
Constitution. 

Oath I Affirmation: Before taking his seat in the House, every mem-
ber is required, under Article 188 of the Constitution, to make and 
subscribe before the Governor or some persons appointed in that 
behalf by him, an oath or affirmation and sign in the presence of the 
Secretary, Nagaland Legislative Assembly, the roll of members main-
tained for the purpose. 

The first item in the List of Business of the first sitting of the 
Assembly aft.er the General Election is devoted to oath-taking by 
members. If a member is not able to make and subscribe oath or 
affirmation at the commencement of the sitting of the House, he may 
do so at the first opportunity available in the: sitting of the House as 
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the Speaker may direct. 
Salary and other (acuities: The salaries and allowances of members 

of the Nagaland Legislative Assembly are regulated under the 
provisions of the Nagaland Legislative Assembly Members' Salary and 
Allowances Act, 1964, as amended uptodate. At present, a member of 
the Nagaland Legislative Assembly is paid a salary of Rs. 1,000/- per 
month. Besides, a member is also entitled to the following facilities. 

(a) Housing (acilitiRs: No separate housing accommodation is 
provided to members of the Nagaland Legislative Assembly. 
However, as and when they are required to attend the 
Assembly session and also meetings of the various Commit-
tees, they are provided a room in the ML.A Hoetel on pay-
ment of rent at a concessional rate. 

(b) Medical facilit~s: Free medical treatment is given to mem-
bers as well as members of their families. 

(c) Stenographic and typi1J6 facilities: S~nograpbic and typing 
assistance are made available to members whenever re-
quired. 

(d) Reaearch, Reference and Library (aciUtws: 

Library Branch: The NagaJand Legislative Assembly Library, 
which ia primarily intended for the use of Members, Officers and 1taff' 
of the Assembly Secretariat, is a weU~uipped one with select books, 
journals, periodicals, etc. Membership to the Library is alJo offered to 
the Members of Parliament from Napland, Senior Officers of the 
Nagaland State Government posted at Kohima .• Ex·Ml..Aa and Re-
search Students can also make use of the Library with special permit· 
aion from the Secretary. 

The Library baa boob moatly on the subject.a on Political Science. 
Parliamentary Affairs, Political History, Law, Encyclopaedia etc. Be-
sides boob, the Library preservea the debates/reporta of the wk 
Sabha. Rajya Sabha, and other State Auembliea and proceedinp and 
repmu of the Napland IAa:wlative Auembly. Boob on Napland and 
North-East India are a1ao collected in the Library. Beaidee boob. the 
Library also aubecribee to all the newapapen publiahed from 
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Nagaland, most of the National daily newspapers in English and a 
number of magazines. 

Library Committee: This Committee consists of seven Members 
headed by the Deputy Speaker constituted every year by the Speaker. 
The main functions of the Committee a.re broadly to make recommen-
dations for improved working of the Library and for selection of books 
for the Library. 

Teleprinter News Service: A teleprinter news service has been 
provided to the Library to keep the members apprised of daily news 
in and around the country and the world. The important daily news 
are arranged and submitted to the H.S., H.D.S and Secretary for 
perusal. 

Press Clippings: News on N agaland, political developments, legal 
and constitutional matters etc. are culled out and preserved in the 
Library according to subjects for reference use by the Hon'ble Mem-
bers. 

Research and Reference Branch : The Research and Reference 
Branch prepares the subject Index of the Nagaland ~gislative As-
sembly proceedings and publishes a journal called "Naga Assembly 
News" quarterly, for the benefit of Members and others interested in 
parliamentary democracy. Rulings of the chair> No confidence motion, 
wit and humour in the House, etc. are culled out from the proceedings 
of the Nagaland Assembly for reference purposes by the Members. 

(e) Postal and Stationery: The P~tal Department has placed 
one letter box in the premises of the Nagaland Legislative 
Assembly Secretariat to enable members to post their let-
ters. No other postal or stationery facilities are extended to 
the members. 

(0 Catering Service: The MLA Hostel, which is located within 
the precincts of the Assembly building, provides catering 
service. This service is meant mainly for the members of the 
N agaland Legislative Assembly. 

(g) Transport facilities: Means of transport and communication 
are very"poor in Nagaland. Even a number of Sub-Divisional 
Headquarters are not connected with bus service due to lack 
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of eood roads. The members of the Nagaland Leeialative 
Assembly, therefore, have been finding it difficult to visit 
various places in their constituencies and to attend Aaaemb-
ly and Committee meetings. The Government of Nagaland, 
therefore, provides a car or a jeep ol their own choice to 
members for their uae during the period of their member-
ship. An allowance ranging from Ra. 1,430 to Ra. 2,431 
depending on the distance between th~r residence and the 
Assembly headquarters is paid to each member monthly for 
maintenance of the vehicle. 

(h) Other facilities: Two personal aides are provided to every 
member. Each of the aides get& a fixed aalaryofRa. 450/- per 
month. 

Resignation: AB soon as the Speaker has received an intimation in 
writ.in& from a member resigning his seat in the Aseembly and once 
he is satisfied about its bonafide he informs the House that the aaid 
member has resigned from the Assembly. The Seaetary of the Aa-
sembly than notifies the vacancy in the Official Gazette and communi-
cates the fact of resignation to the Governor and the Election 
Commission. 

Absence from House: If a member finds at any time that he is unable 
to attendasittingofthe House, he seeks permiuion from the Speaker. 
If the absence is for a period of 60 consecutive days or more computed 
in the manner provided in Article 190 of the Constitution, he baa to 
apply to the Speaker for permission of the Aaaembly to be IO abeent. 

The Speaker reads out such application to the A.sembly. The 
decision of the Assembly is then communicated to the member. If a 
member is absent without permission from the Assembly for a period 
of 60 consecutive days or more, the Speaker has to bring the fact to the 
Assembly for its decision. The manner in which the decision of the 
Assembly will be taken in the matter is decided by the Speaker 
according to Rule 179 of the Rules and Procedure and Conduct of 
Business in the Nagaland Legislative Aaaembly. 

The Nagaland Legislative Assembly has not so far constituted the 
Committee on Absence of Members. 
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Expulsion: There has been no occasion in the Nagaland Legislative 
Assembly when a memberofthe House bas been expelled. The Speaker 
may, if he deems necessary, name a member who disregards the 
authority of the Chair or abuses the rules of the House by persistently 
and wilfully obstructing the business of the House. He puts the 
question that the member be suspended from the service of the House 
for a period not exceeding the remainder of the Session provided that 
the House may, at any time, on a motion being made, resolve that such 
suspension be terminated. A member suspended under this rule has 
to forthwith leave the precincts of the House. 

In the Nagaland Legislative Assembly there were two occasions on 
which the House had to resort to suspension of the members for the 
rest of the sitting of the days. 

Socio-economic background: Table 2 and 3 show the distribution of 
members from the first to the seventh Legislative Assembly by age-
groups and educational background respectively. 

SESSIONS AND SITTINGS 

The Governor, from time to time, summons the Assembly to meet at 
such time and place as he thinks fit. But as per the provision of Article 
174 of the Constitution six months should not intervene between the 
last sitting of the session and the date appointed for the first sitting 
of the next session. Generally, the ChiefMinister, in consultation with 
the Speaker, proposes the date for summoning the session of the 
Assembly. The order summoning the Assembly is published in the 
Gazette for the information of all concerned. Departments are also 
informed in writing so that they can prepare themselves for the 
sess1on. 

Issue of Summons: When the Assembly is summoned by the Gover-
nor, summons are issued by the Secretary, Nagaland Assembly, to 
each Member by name intimating to him the date, time and place 
appointed by the Governor for its meeting. Usually summons are 
issued at least a month in advance of the date of commencement of the 
sessions. 

In Nagaland on account of communication difficulties, the practice 
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is that in addition to the aforesaid summons, wireless messages are 
also sent to members through the Administrative Officers informing 
them of the date of commencement of sessions. 

Summons are also issued of shorter notice through telegrams or 
wireless message in case of emergency. 

Secret Sessions: On a request made by the Leader of the House, the 
Assembly can sit in secret sessions. The Speaker has to fix a day or 
part thereof for sitting of the Assembly in secret. When the Assembly 
sits in secret, no stranger can be permitted to be present in the 
Chamber, Lobby or Galleries. 

In Nagaland Legislative Assembly, no secret sitting has been held 
80 far. 

Table 4: Number of Sessions Held by Each Successive House 
from First to Seventh Asaembly 

Name of the Houae Period No. of sessions held 

1964-1969 13 
1969-1974 16 
1974-1975 4 
1975-1982 15 
1982-1987 15 
1987- 1988 2 
1989-1992 12 

BUSINESS OF THE HOUSE 

The business of the House can be classified into two categories: (a) 
Government business and (b) Private Members' Business. Govern-
ment business is one which is initiated on behalf of the Government 
Departments by Ministers. The business initiated by members other 
than the Minister is known as the Private Members' business. 

As the Government is responsible for carrying on the administration 
of the State, they have full time of the House to get the Bills passed, 
financial proposals sanctioned and motions or resolutions in support 
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of Govemment policies approved. That is why in the Rules of Proce-
dure, Government Business is given priority and all working days in 
a week, except Friday is available to the Government. As a matter of 
fact, sessions are fixed, and days of sitting of lhe session are decided 
in accordance with the Government business to be transacted. 

Private Members' Business: Every Friday, in each &e88ion, is allotted 
for the Private Members' Business. In case, however. a Friday happens 
to be a holiday, the Speaker, in his discretion, allots any other day for 
the Private Members' business. The relative precedence of notice of 
Bills and Resolutions given by the private members is determined by 
ballot in such manner as the Speaker may direct. 

The daily List. of Business is also prepared by the Secretary and 
circulated to all Ministers, Members and Secretaries of DepartmenL<i 
on the previous evening. 

As soon as a session is summoned, the Assembly Secretariat writes 
to all the Departments of the Government to intimate their business 
for the session. On the basis of the quantum of business known, a 
provisional programme for the whole session is drawn up which is put 
up to the Business Advisory Committee for approval. The provisionaJ 
programme of business for the 9e88ion as approved ia cin:ulated to the 
members of the Assembly, Ministers. SecretarieA of Departments and 
others by the Secretary of the Assembly at least seven days ahead of 
the commencement of the Assembly aeaaion. 

O~r of Businea: The business of the House is transacted in the 
following order: 

(i) Swearing-in of Members, if any; 
(ii) Obituary reference, if any; 

(iii) Question for one hour unleu the list of Question is es· 
hauated earlier (Rule 30); 

(iv) Leave to move an adjournment, motion, if any (Rule 60); 
(v) Matters relatinc to the privilepa. if an7 (Rule 167); 

(vi) Laying olpapen in the Houae; 
(vii) PreNDtabOD of .A.wnblyCommittee Report.I; 

(viii) La:,in, or petitiona; 
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(ix) Other business as entered in the List of Business. 

It has been the practice in the Nagaland ~gislative Assembly that 
as a mark of respect to some expired leader/member, the Assembly is 
adjourned, without transacting any business, or without finishing the 
day's business. The untransacted/unfinished business is postponed to 
a later date to be determined by the Speaker. 

Business Advisory Committee: The Business Advisory Committee, 
comprising seven members, is nominated for one year by the Speaker 
during the Budget Session every year. The function of the Committee 
is to recommend the time that should be allocated to various Govern-
ment business and Private Members' business. 

According to the rule, the time table in regard to a Bill or a group of 
Bills and other Government business, as settled by the Committee, is 
reported by the Spea.ke.r to the Assembly and is circulated to members. 
As per Rule 225, after the report is made to the House, a motion has 
to be moved approving the time table. By convention, however, in the 
N agaland Assembly, such a formal approval is not resorted to and the 
time table recommended by the Committee is not included in the 
provisional programme of the session which is circulated seven days 
in advance. 

Rules of Debate: With the permission of the Speaker, the members, 
irrespective of their party affiliation, can speak in the House. Members 
are allowed to speak from their seats. Reading of speeches is allowed 
only when prior permission is obtained and the copy of such speech is 
submitted in advance. Interruption is allowed on point of order by any 
member or by the Chair, if and when necessary. The Chair decides and 
prescribes timo limit when deemed neiressary. The right of reply is 
exercised when the Chair allows it. 

Voting Procedure: On the conclusion of a ilebate, the Chair puts the 
. question and invites thoee who are in favour of the motion to say" A YE" 
' l and those against to say "NO". The Chair, assessing the weight of the 
[. voice, declares the result. The Rules of Procedure and Conduct of 
f Business do not provide for eashow of hands" as the method of voting. 
f If and when the Chair's opinion is challenged, the members are 
:__ directed to go to the Lobbies to record their votes. All the outer doors 
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of the Lobbies are then closed and the Chamber Assistants are posted 
at each door with the standing instruction that anyone coming in or 
going out during the course of the division should be prevented from 
doing so. The Division Clerks in the "Ayes" and ~oes" Lobbies mark 
off on the division lists the numbers of member&, who call out the same. 

After the recording of the votea has been completed. the division 
lists are handed over to tb.a.Becretary, who~ them on to the 
Speaker. ~tct:on, he announces the result to the House. The division 
is not complete till the result is announced to the House. 

The Presiding Officer preserves order in the House and reserves all 
powers necessary for the purpose of enforcing his decision. The House 
has power to impoee sanction against the members obstructing the 
business of the House. The Presiding Officer has t.he power to apply 
such sanction. 

Procttdings: The title of the debata is called -official Report, 
ProceedingsoftheNagaland IA!gislative Assembly- and the language 
used is English. Reporters are engaged to record the verbatim proceed-
ings of the House. Tapes are also used inside the House to ensure 
correct verbatim proceedings. If any of the members apeab in 
Nagamese (Broken Assameee) the reporters simultaneously translate 
it into English. The uncorrected portions of the debates of each mem-
ber are sent to the memben concerned for their authentication imme-
diately after the session ia over. Time given t.o them for their 
authentication ia 15 to 20 daya. 

The time normally taken for iuuance of ediwd and printed de-bat.el 
is between 5 to 6 months from the day the wsion is over. 

All debates in the Nagaland Legislative Assembly are conducted in 
English or in Napmeae. There is no proviaioo for eimuJtaneous 
interpretation. 

PRESIDING OFPICEU 

In accordance with the powers conferred on h.im by Article 180 of the 
Conatitution. the Governor appoint.a a member of' the Aaaembly as the 
Speaker pro um to perform the duties of the off'1ee ~Speaker until the 
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Spt?aker is elected by the Assembly. 
No salary and allowances are paid to the Speaker pro tem in the 

Nagaland Legislative Assembly. 
After the members have taken oath, election to the office of the 

Speaker is taken up. On the date fixed by the Governor, notice of the 
date is communicated to every member by the Secretary. 

Any mem her may nominate another member for election as Speaker 
and the nomination paper has to be signed by himself as proposer and 
by another member as seconder. The nomination paper must be 
de Ii vered to the Secretary at any ti me before noon on the day preceding 
the date of election. The nomination paper should state: (a) the name 
of the member nominated and (b) that the proposer has ascertained 
that such a member is willing to serve as Speaker, if elected. 

In the case of a new Assembly, the person appointed by the Governor 
to perform the duties of the Speaker pending the election of the 
Speaker, i.e. the Speaker pro tem, reads out to the Assembly the names 
oflhe members who have been duly nominated together with those of 
the proposers and seconders. On other occasions, the Deputy Speaker 
or the person presiding, reads out the name and conducts the election. 
If one member is nominated, he is declared elected. If more than one 
member is nominated, the Assembly proceeds to elect the Speak.er by 
ballot. 

The election of the Deputy Speaker, following the General Election 
or when a vacancy occurs, is held on a date fixed by the Speaker. The 
procedure followed for the election of the Deputy Speaker is the same 
as that of the Speaker. The term of office of the Speaker and the Deputy 
Speaker is five years. The position and status of the Speaker is at par 
with a member of the Council of Ministers (Cabinet) and of the Deputy 
Speaker is that of a Minister of State. As regards warrant of 
precedence, the Speaker comes next to the Cabinet Ministers. The 
Speaker draws a salary of Rs. 1250/- per month. Besides, he is entitled 
to free furnished accommodation, free medical facilities as admissible 
to the Class I Government servants of Nagaland, a car, personal staff 
and a hospitality fund of Rs. 80,000/-. 

The Speaker presides over the Assembly sessions and guides the 
transactions of the business in the House. Besides, the Speaker has 
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the power to preaerve order in the House and the powen we11ary for 
the purpose of enforcing his deciaion. The Speaker ia the bead of the 
Legislature Secretariat. 

The Speaker and the Deputy Speaker, once elected, can be removed 
from office, only on a specific reaolution for which at leut 14 days 
notice is required under Article 179 of the Conatitution. When aucb a 
notice is received, it is read out to the Aaaembly by the penon 
presiding, who then requests the members who are in favour of leave 
being granted to move the resolution to rise in their placea, and if not 
less than 10 members rise accordingly, he allows the reaolution to be 
moved. Once the resolution is allowed to be moved, a day ia appointed 
for taking up such a resolution. On that day, the resolution ia taken 
up after the Question Hour. Subject to the proviaiona of Article 181 of 
the Constitution, the Speaker, or the Deputy Speaker or auch other 
person as is referred to in Clauae (2) of Article 180, presides when a 
motion under Rule 141 is taken for consideration. 

There was one occasion when the Deputy Speaker waa removed by 
adopting a resolution to that effect. On 28 March, 1972, a resolution 
for removal of the Deputy Speaker wu adopted by the House to eff'ect 
the removal of the incumbent, Shri K.V. Keditau. 

Names of Speakers and the Deputy Speakers of the Napland 
Assembly since its inception are given in Tablea 4 and 5 respectively. 

Table 4: Statement Sbowinf the Namea and Tenure of 
Speaker, Lesia)atlve .A11embly 

SJ.No. Name Tenurw 
From To 

1. Shri T.N. Anaami 2.3.1964 13.3.1966 
2. Shri K. Shikhu ( .10.1966 6 .3.1969 
3. Shri K.V. Keditau 7.3.1974 28.11.1977 
4. Shri Vitaoncri K. Anpmi 29.11 .1977 28.11.1982 
5. Shri C. Chonphen 29.11.1982 12.10 .. 1984 
6. Shn E.T. Eiun, 2&.2.1985 29.10.1986 
7. Shri Chenlom Phom 12.3.1987 6.12.1987 
8. Shn C. Chonphen 7.12.1987 25.1.1989 
9. Shn T.N. N,ulhe 14.2.1989 20.6.1990 
10. Shri Thenucho 19.7.1990 tiJl daw 
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Table 5: Statement Showing the Namee and Tenure of 
Deputy Speaker, Legislative Aaembly 

Sl.No. Name Tenlll'e 
From To 

1. Shri K. Shikhu Sema 5.3.1964 4.10.1966 
2. Shri Riga Thong 8.10.1966 16.2;-1969 
3. Shri K. V. Keditau 10.3.1969 20.3.1972 
4. Shri TA Ngullie 27.3.1972 24.2.1974 
5. Shri Hentok Konyak 28.3.1974 8.3.1975 
6. Shri Rokonicha 17.3.1975 18.3.1975 
7. Shri Rainbow Ezung 18.3.1978 21.6.1980 
8. Shri Horanpe 26.6.1980 26.11.1982 
9. Shri E. Thungchamo Ezung 24.3.1983 24.2.1985 
10. Shri Chenlom Phom 12.12.1985 12.3.1987 
11. Shri A. Nyiemyei 19.3.1988 30.7.1988 
12. Shri Chubaternjen 23.6.1989 19.4.1990 

PROCESS OF LEGISLATION 

The legislative process starts with the introduction of a Bill in the 
Assembly. The Speaker, on a request being made to him, may order 
publication of any Bill (together with the Statement of Objects and 
Reasons and Financial Memorandum accompanying it) in the Gazette, 
even though no motion has been made for leave to introduce the Bill. 
In that case, it is not necessary to move for leave to introduce the Bill, 
and if the Bill is afterwards introduced, it is not necessary to publish 
it again. 

As a rule, the follovnng are the essential features of a Bill: 

( i) Short title 
(ii) Preamble 

(iii) Enacting formula 
(iv) Commencement clause 
( v) Definition clause 

l vi) Rule making clause 
(vii) Statement of Objects and Reasons 
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( viii) Financial Memorandum 
(ix) Schedules ( whenever neceaaary ). 

A Bill can be introduced either by a Miniater or a private member. 
In the case of the former, it ia called a 'Government Bill' and in the 
cue of the latter, it is called a 1>rivat-e Member', Bill'. 

The different stages of the legislative procesi are: 

( i) Introduction 
(ii) Motion after introduction 

(iii) Consideration and amendments to the Bill 
(iv) Acljournment of debates on and withdrawal of the Bill, and 
(v) Paaaior of the Bill. 

Any member can propoae amendments to the BiU and notice of 
amendment.a baa to be submitted to the Seaetary two days before the 
conaideration of a Bill. 

From time to time, certain Bills are referred to the Select Committee 
which is nominated through a motion adopted by the House on a 
requeat bein1 made by the Miniater/Member-in-dlarp. 

According ·to general practice, whenever a Select Committee is 
appointed. the tint ai\ting o{the Com.mttt.ee ii convened a\ the ear\iea\ 
opportunity to chalk out the cou.rae of action. If the Committee feels 
that a certain Bill requires public opinion. it ia circulated to important 
orgaoiaationa and other public leaders. The Committee diSCUNel the 
Bill clause by clause in detail alo111 with the amendment.a received and 
the opinion furnished from out.aide. Throughout thia deliberation, the 
Committee is usually assisted by the Department representatives and 
Secretary, Law Department. The report of the Committee ia preaented 
to the House within the time prescribed by the House. 

Ratification of Constitution Amendml'nt Bills: If a menage from a 
HOU8e of Parliament for ratification of an amendment of the Cons ti tu· 
tion ia received by the Secretary when the House is in aeasion, he 
report.I the message to the House after it.I receipt and lays the same 
on the Table. 
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PROCEDURAL DEVICES TO BAISE MATrERS OF PUBUC 
IMPORTANCE 

Various devices available to members of the N agaland Legislative 
Asaembly to raise matters of public importance are the Questions, the 
Motions, the Resolutions and the Petitions, Half-an-hour Discussion, 
Calling Attention, etc. 

The Question Hour: The first hour of every sitting is devoted to 
questions. ·fbere are three types of questions, namely, the Starred, the 
Unstarred the Short Notice questions. A starred question is one to which 
the answer is desired to be given ornlly in the House. An unstarred 
question is one which is not orally asked in the House but the answer for 
which is laid on the Table of the House. A Short Notice question is one 
for which the notice may be given before the prescribed 15 clear days. 
Short notice questions are asked at the end of the Question Hour. 

A member who wishes to ask a question has to give notice in writing 
to the Secretary at least 15 days before the meeting of the Assembly 
at which he desires to put the question and to submit together with 
the notice a copy of the question which he wishes to ask. No member 
is permitted to ask more than five starred questions for oral answers 
on any particular day. Any member may put supplementary questions 
to a starred question after it is called by the Speaker for the purpose 
of further elucidating any matter of fact regarding which any answer 
has been given. 

Half-an -Hour Discussion: Ha member is not satisfied with the reply 
given by the Minister to a starred or unstarred question and requires 
further elucidation, he can ask for 'half-an-hour discussion' on the 
question. A member wishing to raise a matter which has been the 
subject of a recent question and of sufficient public importance may 
give notice in writing to the Secretary three days in advance of the day 
on which the matter is desired to be raised. The notice should specify 
the point or points that he wishes to raise and should be accompanied 
by an explanatory note stating the reasons for raising discussion on 
the maU-t~r in question . It. should further he supported by the signature 
of at least another member. If more than two notices have been 
received and admitted by the Speaker, the Secretary holds a ballot 
with a view to draw two ·notices and the not.ices are put down in the 
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order in which they were received in point of time. There ia no formal 
motion before the House nor does any voting take place. 

Motion: The motions are the basis for ventilation of public grievan-
cee and also for diacuuion of a matter of general public interest. But 
it must confine itself to one definite issue. 

The Speaker, in consultation with the Leaderofthe Houae, fixes the 
date for diacusaion when received from the member and the House 
may either reject or adopt the motion. 

&solution: A resolution is a self-contained proposal on any matter 
of public unportance on which the Assembly is capable of expressing 
its decision. A resolution may be in the following form: 

(i) Of a declaration of opinion or a recommendation, or 
(ii) Of approval or disapproval by the House of an act or policy 

ofGovenunent,or 
(iii) It may convey a message or command. urge or request for 

action,or 
(iv) Call attention tomatteroraituation forconaiderat.ion by the 

Government. 

A member who wishes to move a resolution baa to gi·ve ten days' 
notice, before the opening day of the session. When the notice is given 
by an ordinary member, it is called a Private Member's Resolution and 
when the notice ia given by a Miniater, it is known u the Government 
Resolution. The Speaker may allow a Government resolution to be 
entered on the Liat of Buaineu with aborter not.ice. The admitted 
resolution is taken up by the House on aucb time u the Speaker in 
comultation with the Leader of the House may fill. 

Calli"6 Alte1'tion Notia: A member may, with the previom permil· 
aion of the Speaker, call the attention of a Miniater to any matter of 
urgent public importance (of recent occurrence) and the Miniat.er may 
make a brief statement at a later hour or date. Not more than one such 
matter is allowed to be rai&ed at the same sittin,t. There is no debate 
on the matter. The member or members givina notice. makes a short 
statement, and thereafter, the Minister st.raiehtaway makes the state· 
ment. The propoeed matter is raised after the quNtion and before the 
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List of Business is entered upon and at no other time during the 
sittings of the House. 

Short Duration Discussion: From time to time the members may 
like to raise discussion in the House on an important matter that may 
have taken place in their constituencies or anywhere in the State to 
bring the matter to the pointed attention of the Minister and the 
House. 

Discussion on matters of urgent public importance is a simple 
discussion without the House being asked to take a decision. Notice 
for raising such discussion has to be accompanied by an explanatory 
notice for admittance and supported by the signatures of at least two 
other members. The Speaker may fix the date for discussion of the 
matter in consultation with the Leader of the House. The member who 
has given the notice, makes a short statement and the Minister also 
gives a short reply. The other members may also take part in the 
discussion. 

Petitions: Rules 106 to 115 lay down the procedure for presentation 
of petitions. A petition may be presented or submitted to the Assembly 
with the consent of the Speaker. It should be couched in respectful, 
decorous and temperate language, either in Naga-Assamese or 
English. It is to be signed by the petitioner and no letters, affidavits 
or other documents are to be attached to any petition. It should 
conclude with a prayer reciting the definite object of the petitioner in 
regard to the matter to which it relates. Every petition is, after its 
presentation, referred to the Committee on Petitions. 

The Speaker nominates a Committee on Petitions consisting of not 
less than seven members at the commencement of the Assembly or 
frorc. time to time, as the case may be. No Minister is nominated a 
member of the Committee. 

The Committee examines every petition referred to it, and if the 
petition complies with the Rules, the Committee may direct that it be 
circulated. Where circulation of the petition has not been directed, the 
Speaker may at any time direct that the petition be circulated. Cir-
culation of the petition may be in stereo or in the summary form as 
the Committee or the Speaker, as the case may be, may direct. It is 
also the duty of the Committee to report to the House on specific 
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complaints made in the petition referred to it after takin, such 
evidence as it deems fit and to sugeat remedial meuure, either in a 
concrete form applicable to the cue under review or to prevent auch 
cases in future. 

BUDGET IN LEGISLA11JRE 

The Budget: The Budget papers preeented to the Napland Legislative 
Assembly so far have rompriaed the foUowing: 

(i) Vol. I-Memorandum on the Budget. 
(ii) Vol. II-Estimates of Revenue and Receipt. 

(iiil Vol. Ill-Estimates of plan expenditure, and 
{iv) Vol. IV-Detailed statement of work&. 

The Budget is presented to the Assembly with a speech by the 
Financ.-e Minister on a date fixed by the Governor during the Budget 
Session each year. 

The general diacussion on the Budaet. takes place for 1uch period as 
the Speaker, in consultation wit.h the Leader of the Hou,e, may 
determine. Memben are then at liberty to diacuu the Bud(et as a 
whole or any question or principle involved in it. Tbe Finance Minilter 
baa a general ript of reply at t.be end of the ctiacuuion. Other 
Ministers may also take part in the diacuuion to answer any criticism 
that may have been made ot the department.a under their charge. No 
motion is moved at this at.ace, ~r ii the Budpt submitted to the vote 
of the Assembly. The Speaker is empowered to prelCribe a time limit 
for the speecbea. Generally two to three days are allotted for general 
discuuion. 

Demands for Grant.a: A separate demand is ordinarily made in 
respect of the grant proposed for each Department of the Government 
provided that the Miniater-in-charpofthe Finance Department may, 
in bis discretion, include in one Demand for Grant propoNd for two or 
more department.a or make a demand in respect. o( expenditure which 
cannot readily be clauified under any particular Department. 
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Each Demand contains first, a statement of the total grant proposed 
and then a statement of the detailed estimates under each grant, 
divided into items. When a demand or any part of it related to any new 
scheme or revision of scales of pay or allowances or creation or new 
appointments is made, all material details of such scheme or revision 
or appointment have, as far as practicable. to be supplied to all 
members at least three clear days before the demand is made. 

After the general discussion is over, the voting on Demands for 
Grants takes place. The voting takes place for such number of days as 
the Speaker, in consultation with the Leader of the House decides. 
Ordinarily two days are allotted for voting on the Demands for Grants. 
For voting on Demands the practice is that, each demand is moved by 
the Minister and the Cut Motion relating to that deemed, if any, is 
then moved by the member concerned. After discussion, cut motions 
are put to vote. This process is repeated till all the demands are passed. 

Cut Motion : Members get an opportunity for criticising the working 
of the Departments on any specific matter or policy or any act of 
commission and omission through the instrument of cut motion. There 
are three types of cut motions, namely the Policy cut, the Economy cut, 
and the Token cut. The introduction, consideration and passing of the 
Appropriation Bill is taken up immediately after all the Demands for 
grants are voted. 

The prevailing practice is that the Annual Departmental Ad-
ministrative Reports are presented to the House before discussion of 
the Budget takes place. 

LEGISLATIVE COMMl'ITEES 

Rules of Procedure and Conduct. of Business in the Assembly provide 
for the constitution of the following Committees: 

1. Assurance Committee· (7 members) 
2. Busineaa Advisory Co·mm.ittee (7 members) 
3 . Estimate Committee (9 members) 
4. House Committee (7 rnembers) 
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5. Privileges Committee (7 members) 
6. Public Accounts Committee (7 members) 
7. Subordinate Legislation Committee (7 members) 
8. Library Committee (7 members) 
9. Rules Committee (9 member&) 

10. Petition Committee (7 members) 

Standing Committees: The Estimates Committee and the Public 
Accounts Committee constitute the moat poteut legislative mechanism 
for ensuring effective financial accountability of administration and 
legislative oversight. No Committee on Public U ndertakinp has so far 
been constituted in the Nagaland Legislative Assembly. Similarly 
there is no ad hoc Financial Committee. 

Estimates Committee: This Committee consists of nine members, 
headed by a member of the ruling Party as the Chairman. The 
members of the Committee are elected every year from amongst the 
members according to the principle of proportional representation by 
means of the single transferable vote. No Minist.er is elected a member 
of the Committee. 

The functions of the Committee are: 

(a) to report what economies, improvementa in organisation, 
efficiency or administrative reform, consistent with the 
policy underlying the estimates, may be effected; 

(b) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(c) to examine whether the money ia well laid out within the 
limit.a of the policy implied in the eatimatea; and 

( d) to suggest the form in which the estimates are to be 
present.eel to the Aaaembly. 

The Committee may continue the examination of the eatimates from 
time to time throughout the financial year and report to the House as 
its examination proceeds. It is not incumbent on the Committee to 
examine the entire estimates of any one year. 
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Public Accounts Committee: The Public Accounts Committee con-
sists of seven members elected by the House on a motion moved by the 
Minister for Parliamentary Affairs. It is headed by a member from the 
ruling party as Chairman. The term of office of this Committee is 
usually for a period of one year or until a new Committee is appointed. 

This Committee examines the accounts showing the appropriation 
of sums granted by the Assembly for the expenditure of the Govern-
ment ofNagaland, the annual finance accounts of the Government of 
N agaland and such other accounts laid before the Assembly as the 
Committee may think fit. 

In scrutinising the Appropriation Accounts of the Government of 
Nagaland and the report of the Comptroller and· Auditor-General 
thereon, it is the duty of the Committee to satisfy itself.-

(a) that the moneys shown in the accounts as having been 
disbursed were legally available for, and applicable to, the 
service or purpose to which they have been applied or 
charged; 

(b) that the expenditure conforms to the authority which 
governs it; and 

(c) that every re-appropriation has been made in accordance 
with the provisions made in this behalf under rules framed 
by competent authority. 

It is also the duty of the Committee-

(a) to examine the statement of accounts showing the income 
and expenditure of State Corporations, trading and 
manufacturing schemes, concerns and projects together 
with the balance sheets and statements of profit and loss 
accounts which the Governor may have required to be 
prepared or are prepared under the provisions of the 
statutory rules regulating the financing of a particular cor-
poratior., trading or manufacturing scheme or concern or 
project and the report of the Comptroller and Auditor-
General thereon; 
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(b) to examine the statement of account. ahowin, the income 
and expenditure of autonomous and eemi-autonomoua 
bodies, the audit of which may be conducted by the Comp-
troller and Auditor-General of India either under the direc-
tions of the Governor or by a statute of the State Lepalature; 
and 

(c) to consider the report of the Comptroller and Auditor-
General in cases where the Governor may have required him 
to conduct an audit of any receipta or to examine the ac. 
counta of stDrea and stocks. 

If any money has been spent on any aervice during a financial year 
in excess of the amount granted by the House for that purpoee, the 
Committee examines with reference to the fact.a or each cue, the 
circumstances leading to such an exceaa and makes such recommen-
dation as it may deem fit. 

LEGISLATIVE PRIVILEG~ 

The powers, privileges and immunities of the memben, Houae and 
Committees have been extended and fully ensured aa provided in 
Article 105 of the Constitution. 

Committee on Privilege,: A Committee on Privilepa compriainr 
seven members is constituted every year. The Committee examine, 
every question of privilege referred to it and determinea with reference 
to the facts of each case whether a breach of privilep ia wvolved and, 
if so, the nature of the breach, the circumatancea lead.inc to it and 
makes such recommendations as it deems fit. 

SERVICING OP LEGISLA'IURE 

TM Secretary: The Na,aland Leaialative Aleemb17 Secretariat ii 
headed by the Secretary. The qualiftcationa for the appointment of 
Secretary or any other poet are to be auch u the Speaker may, from 
time to time, by general or special order specify. The position and 
status of the Secretary tD the Auembly Secretariat are at par with the 
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Secretary to the Government ofNagaland. The age of retirement is 57 
years. 

In legislative matters, the Secretary has to closely assist and advise 
the Speaker of the Assembly. As the administrative head of the 
Assembly Secretariat, he exercises full control over the Secretariat 
officers and staff and is responsible for the smooth and efficient 
working of the Secretariat under the overall superintendence of the 
Speaker. He has full financial powers relating to the Secretariat. 

Table 6 gives the names and tenures of successive Secretaries of the 
Legislative Assembly. 

Table 6: Successive Beads of the Legislative Auembly 
Secretariat 

S.No. Name Tenure 
From To 

1. Shri Kargupta 1.6.1964 9.5.1967 
2. Shri H.G. Paranjpe 6.6.1968 1.4.1971 
3. Shri S. Banerjee 8.3.1973 7.3.1974 
4. Shri A.S. Arthur 8.3.1974 15.11.1964 
5. Shri A.C. Khuvung 16.11.1984 30.9.1988 
6. Shri Zhangulie 1.10.1988 17.9.1989 
7. Shri J .C. MalhotTa 18.9.1989 18.10.1991 
8. Shri Zhangulie 19.10.1991 ti11 date 

The Secretariat: When the Interim Body came into being as de facto 
Legislative Assembly in 1961, there was no separate Secretariat. The 
Secretary to the Government of Nagaland, General Administrative 
Department was the ex-officio Secretary to the Interim Body in addi-
tion to his normal duties. With the attainment of full-fledged 
Statehood, a separate Secretariat was created and it was headed by 
the Secretary with the status of a Joint Secretary in the Government 
Department. 

The status of the Secretary was upgraded to the status of a Secretary 
to the Government ofNagaland in 1968. With the uperadation of the 
status the creation of subordinate officers and staff also followed. 

The Nagaland Legislative Assembly Secretariat is a separate 
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Secretariat and independent in regard to its administration with 
exception in financial matters and creation of poets. However, much 
is left to be done in regard to its independence as contemplated vide 
provision of Article 187 of the Constitution to serve the House and the 
Committees thereof without any apprehension, fear and in upright 
manner as adumbrated by the framers of the ~titution. 





ORISSA 

ORIGIN AND GROWTH 

Orissa became a separate Province on 1 April, 1936 by the Government 
of India (Constitution of Orissa) Order, 1936. It comprised portions of 
the then Bihar and Orissa Province, Madras Presidency and ~b1 
Central Provinces. The Province was placed under the personal rule 
of the Governor till the end of March 1937. An Advisory Council 
consisting of 20 persons was formed to advise the Governor in the 
administration of the Province. 

Under the Government of India Act, 1935, the strength of the 
Legislative Assembly was fixed at 60, including four nominated mem-
bers. Election to the Assembly was held in January 1937 under limited 
franchise. The members were administered oath on 26-27 July, 1937. 
This Assembly had 10 Sessions and 187 sittings in all till it was 
dissolved on 14 September, 1945. During this period the Province was 
twice placed under the Governor's Rule, once from 6 November, 1939 
to 24 November, 1941 and then again from 30 June, 1944 to 14 
September, 1945. 

The election to the Second Assembly was held in April 1946 under 
limited franchise. This Assembly met for its fil'St session on 27 May, 
1946. On 1 January, 1948 the administration of twenty-four princely 
States was transferred to the Provincial Government of Orissa under 
the provision of the Extra-Provincial Jurisdiction Act, 194 7 (Act XL VII 
of 194 7). The Provincial Government by virtue of Section 4 of the Act 
(ibid) read with Notification No. 111-IB dl 23.12.4 7 of the Government 
of India, Ministry of State, issued • Administration of Orissa State 
Order, 1948" providing therein for constitution of-rhe Orissa States 
Assembly", ~xecutive Council" and "Advisory Committees• in order 
to 8880ciate popular opinion with the administration of the States. 

-- State Legislature Building. Orissa. 
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Accordingly, an Executive Council with three Members was con-
stituted (Home Department Notification No. 371C, dt. 4.2.48). The 
"Orissa States Assembly" waa constituted in Home Department 
Notification No. 401C, dt. 6.2.48 consisting of 36 members which 
included five a-officio members viz. Prime Minister, Orissa, three 
Members of the Executive Council and the Chief Administrative and 
Special Commisaioner, Oriasa State. Later the administration of the 
Mayurbhanj State was transferred to the Provincial Government 
w.e.f. 1.1.49 under provision of Act XLVII of 1947 read with Ministry 
of State Notification No. 388(P) dt. 31.12.48 (vide Home Department 
Notification No. 2A, dt. 1.1.1949). 

Ultimately out of the 26 States administration of which had been 
transferred to the Provincial Govemmentof0ris8' 24 States barring 
Sareikala and Khanuan, were merged in Orissa Province with effect 
from 1.8.49 by virtue of 'The States' Merger (Governors' Province) 
Order 1949 issued under Section 290A of the Government of India Act 
1935, and the total seats in the Oriua Legislative Assembly were 
revised Crom 60 to 91 to represent the people of the merged States or 
group of States. In pursuance of the 1949 order. 3.1 members were 
nominated to the Oriasa ~gislative Assembly apinat the additional 
seats. (Government of India Notification dt. 9.9.49 republished in 
Home Department Notification No. 3654C dt. 16.9.49). The historic 
session oft.his enlarged Assembly wu held on 10 October, 1949. The 
Second Assembly was diuolved on 20 February, 1952. It had 224 
sittings in 14 Sessions. These included 108 sittinp in five Sessions 
after the aeata were increased in September, 1949. 

S'l'RUCTURE OF LEGISLATURE 

The LecialatureofOriua ia uniauneral. Accontin1totbe Delimitation 
olCaoatitution(OriuaOrder), 1951 tbeA111mb17 had a total •tnmith 
ofl40Memben. ltwu increued to 147, on tbe buiaoftbe delimita· 
ticm oC Caoatituenciea, &om the Sixth A.1embl7. Tbe normal tenure 
of the Houae ii ftve years. 

After Independence under the Conatitution of India, General Elec-
tion to the Oriua Lecialative ANem.bly wu held in January. 1952 on 
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the basis of universal adult franchise. Different political parties took 
part in the election. The Congress Party emerged as the single largest 
party and formed the Government. After the first general election held 
in January, 1952, nine more general elections in 1957, 1961, 1967, 
1971, 1974, 1977, 1980, 1985 and 1990 have been held so far. 

Party Whips: In addition to their salaries and allowances as mem-
bers, the Government Chief Whip and the Deputy Chief Whip are paid 
an allowance of Rs.450/· and Rs.315/- a month respectively. They are 
entitled to the supply of newspapers, telephone facilities, electric 
facilities, services of staff, besides a sumptuary allowance@Rs.1,000/-
per month and free furnished residence as admissible to Ministers and 
Deputy Ministers respectively. 

The Leader of the Opposition: In addition to his salary and other 
allowances as a member, the Leader of the Opposition is paid an 
allowance of Rs.665/- per month. He is entitled to a free furnished 
residence. The Leader of the Opposition is also entitled to the services 
of one Private Secretary, one Stenographer/one Personal Assistant, 
one Peon and one Guard. He is also provided with residential, 
electricity and telephone facilities. He is also paid a sumptuary al-
lowance of Rs.1,000/- per month and Rs.1,000/- per month for the 
maintenance of car. 

Qualification of Membership: A person is not qualified to be chosen 
to fill a seat in the ~gislature of the State unless he: 

(a) is a citizen of India, and makes and subscribes before some 
person authorised in that behalf by the Election Commis-
sion, an oath or affirmation according to the form set out in 
the Third Schedule, 

(b) is not less than twenty-five years of age; and 
(c) possesses such other qualifications as may be prescribed in 

that behalf by or under any law made by Parliament. 

Oalh / Affirmation: A member, who has not already made and sub-
scribed an oath or affirmation in pursuance of Article 188 of the 
Constitution, can do so at the commencement of a sitting of the house 
on any day after giving previous notice in writing to the Secretary. 
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Salary and OtMr Facilities: A member is entitled to receive a salary 
ofRs.700/- per month and Ra.75/- per day for attending the meetinp 
of the Assembly and Committees thereof. A member ia also paid a 
consolidated allowance of Rs.900/· and conveyance allowance of 
Rs.350'- per month. Members going outaide the State to attend con-
ferences, seminars and meetings and on study toun are paid for 
journey by Rail, Air and Road, the mileage being the same u admia,. 
sible to first grade officers of the Government. The D.A. allowed is 
Rs.80/- per day. Where no Government accommodation ia available 
outside the State, the member is entitled to the reimbunement of the 
charge of a single room accommodation in a three star hotel besides 
the D.A. at the rate of Rs.BO/- per day. A member is alao entitled to 
receive Rs. 1,000/- per month to defray the cost of travelling not 
connected with the business of the A.saembly or Committees thereof. 
Besides, a Member is also entitled to the following facilities: 

(a) Housing Facilities: Members are allotted individual 
quarters on payment of rent of Ra.20/- per month inclusive 
of all charges, except the electricity charges. They are en-
titled to free accommodation in the lnapection Bungalows, 
Dak Bungalows, Circuit Houaea or Rest Houaea maintained 
by the State Government or a local Authority within the 
State for not more than three conaecutive days at a time. 

(b) Medical Faciluia: Members are entitled to free medical treat-
ment at their re.idenoe in boapitala with aacc:nmodation 
therein free cl charp. On the rea1onnendation of the Director. 
Medical Education & Trainin,, Memben are allowed treat-
ment outside the State and actual expenw for tnmtlliDa to 
and fro for eelf, family membera and attendant are paid. 

(c) TeleplaoM Facilitia:The installation cbarp and the annual 
rental cbarp of the telephone at the residence ora member 
at Bhubaneawar are reimbuned. The eecurity deposit for 
installation of a telephone for a member ii aleo borne by the 
State Government. A member ia alAO entitled to reimburse-
ment of charges to the extent of 1,800 call, per quarter. 

( d) Stationuy Facuit~•: Letter pada and envelopea are 1upplied 
to the member1 free of coat. 
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( e) Penswn: A person who has held office for a period of five 
years as member is entitled to a monthly pension ofRs.500/-
and an additional monthly pension of Rs.40/- for every year 
of membership in excess of five years. If the period falls short 
by less than 180 days, it shall be regarded as full period of 
five years or one year as the case may be. Family pension is 
allowed to the spouses in case of death of a person drawing 
pension. Family pension is also admissible in the event of 
death of a sitting member. 

Resignation: A member who desires to resign his seat in the Assemb-
ly can intimate, in writing under his hand addressed to the Speaker, 
his intention to resign his seat in the form prescribed and need not 
give any reason for his resignation. As soon as may be, the Speaker 
shall, on receipt of an intimation in writing from a member under his 
hand resigning his seat in the Assembly, after satisfying himself that 
the resignation is voluntary and genuine, accept this resignation and 
inform the House that such and such a member has resigned his seat 
in the Assembly. When the Assembly is not in session, the Speaker 
shall inform the House immediately after the Assembly reassembles, 
that such and such member has resigned his seat in the Assembly 
du.ring the inter-session period. The Secretary shall, as soon as may 
be, after the Speaker has received such intimation from a member 
resigning his seat in the Assembly, cause the information to be pub-
lished in the Ga7.ette and forward a copy of the notification to the 
Governor and the Election Commission. 

Absence from House: A member wishing to obtain permission of the 
Assembly for remaining absent from sittings thereof under clause ( 4) 
of Article 190 of the Constitution can make an application in writing 
to the Speaker, stating the period for which he may be permitted to be 
absent from the sittings of the House. After the receipt of an applica-
tion, the Speaker, 88 soon 88 may be, reads out the application to the 
Assembly and asks: ·is it the pleasure of the Assembly that permission 
be granted to such and such member for remaining absent from all 
meetings of the Assembly for such and such period?" If no one dissents, 
the Speaker says: ~ermission to remain absent is granted." But if any 
dissentient voice is heard, the Speaker put.s the question thereupon 
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and declare1 the deci•ion or the Al1embly. The Sec:retary .. aoon u 
may be, after a decilion hu been lipified by the Awmbly, communi-
cates it to the member. 

Seaaiona and Sitting,: The Governor from time to time aummona 
the ~latiw Aa181Dbly of the State to meet at auch time and place 
as he thiob fit, but m montba ahall not intervene between it.a lut 
aittinc in one aeuion and the date appointed fbr ita ftnt eittin1 in the 
next aeuion. The Governor may. from time to time. proroeue and 
dissolve the Houae. 

laaue of Su11U'rl()1U: The Secretary iaauea a aummona to each member 
specifying the time and place for a Seuion oft.he Auembly. When a 
Session is called at short notice or emergently, summons may not be 
issued to each Member separately but an announcement of the date 
and place of the Session is published in the Guette and Memben 
informed telegraphically. 

Sittings of the Aaaembly: A sitting of the Auembly ia duly COD· 

stituted when it is presided over by the Speak:er or any other member 
competent to preside over a sitting of the Aseembly under the Con· 
1titution or the Rulea of the Auembly. The Aaaembly ahall ait on such 
days as the Speaker, having regard to the atate of buaineu of the 
Auembly, may from time to time direct. 

Table I shows the number ofSeaaiom held by aucceeaive Auemblies: 

Table I: Number of Seaiou held by eacb aucce•llve how 

Name of the Houee No. of S...ona b.ld 
9 
1 

11 
10 
5 
9 
7 

JO 
11 
1 

Up to April 92 

No. of Sittin,s t..ld 
358 
254 
335 
197 
97 

150 
121 
176 
188 
119 
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BUSINESS OF THE BOUSE 

Business Adviaory Committee: The Speaker nominates the Business 
Advisory Committee which consists of eight members including the 
Speaker, who is the Chairman of the Committee. The Committee holds 
office until a new Committee is nominated. The quorum of the Com-
mittee is three. It shall be the function of the Committee to fix the time 
that should be allocated for the discussion of the stage or stages of such 
Bills or other business 88 are referred to the Committee by the Speaker 
on a motion made and adopted by the House. The time-table in regard 
to the Bill or group of Bills or other business as fixed by the Committee 
shall be final and binding on the House and the Speaker shall an-
nounce the same in the House. 

List of Business: A list of Business for the day is prepared by the 
Secretary, and a copy thereof is made available for the use of every 
mem her. The first hour of every sitting is available for the answering 
and asking of questions. In respect of Government business this list is 
prepared keeping in view the order 88 the Speaker, after consultation 
with the leader of the House, may determine. No business not included 
in the List ofBusinesa for the day is transacted at any meeting without 
the leave of the Speaker. No business requiring notice is to be set down 
for a day earlier than the day after that on which the period of the 
notice necessary for that class of business expires. Not more than five 
resolutions (in addition to any resolution which is outstanding under 
Rule 28) can be set down in the list of Business for any day allotted for 

1 the disposal of private membera1 resolutions. In case of all the resolu-
! ,_ tiona put down in the list of business being disposed of before the 

.· Assembly rises for the day, other resolutions in the final list of ballot 
: are taken up ,eriatim. 
'. Private Members' Business: The Speaker, after considering the state 
ofbusiness of the Assembly, may allot as many days as may be possible 
for private members' business and may allot dill'erent days for the 

': disposal of different classes of such businesst and, on days so allotted 
· for any particular class of business, business of that class shall have 
• precedence. 

_' On a day allotted for the disposal of Private Members' Bills, such 
t Bills shall have relative precedence in the following order: 
t 
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(a) Bills in respect of which the motion ii that leave be sranted 
to introduce the Bill; 

(b) Bills returned by the Govemor with a meuap under Article 
200 of the Constitution; 

( c) Bills which have reached a stqe at which the next motion 
is a motion that the Bill be paa1ed; 

( d) Bills in reepect of which a motion baa been carried that the 
Bill be taken into consideration; 

(e) Bills which have reached a stage at which the next motion 
is a motion that the Bill be taken into consideration; 

(0 Bills in regard to which the next stage is the presentation of 
the report of the Select Committee; 

(g) Bills which have reached a stage at which the next motion 
is a motion that the Bill be referred to a Select Committee; 

(h) Bills which have been circulated for the purpose of eliciting 
opinion thereon; 

(i) Bills introduced and in respect of which no further motion 
has been made or carried. 

Voting Procedure: On the conclusion of a debate, the Speaker puts 
the question and invites those who are in favour of the motion to 
say 'A YE' or those against the motion to aay 'NO'. The Speaker then 
says: .. I think the A YEs or the NOes (as the case may be) have it." 
If the opinion of Speaker as to the decision of a question ia not 
challenged, he says twice: -i'he A YEa (or the NOes, as the cue may 
be) have it" and the question before the Assembly is determined 
accordingly. If the opinion of the Speaker as to the decision of a 
question is challenged, he may, if he thinks fit, ask the members 
who are for 'A YE'" and those for 'NO' respectively, to rise in their 
places and on a count being taken, he may declare the decision of 
the Assembly. In such a case the names of the voters are not 
recorded. If the opinion of the Speaker as to the decision of a 
question is challenged and he does not adopt the course provided for 
in the rules, he shall order for a 'Division' to be held. 

After the lapse of two minutes he puts the question a second time 
and declares whether, in his opinion the 'A YEs' or the 'NOes' have it. 
If the opinion so declared ia again challenged, he directs the 'A YEa' to 
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go into the Right wbby and the 'NOes' to go into the Left wbby. In 
the 'A YEs' or 'NOes' lobby as the case may be, each member calls out 
his Division Number and the Division Clerk, while marking off his 
number on the Division List, simultaneously calls out the name of the 
member. 

After voting in the wbbies is completed, the Division Clerks hands 
over the Division Lists to the Secretary, who counts the votes and 
presents the totals of'AYEs' and 'NOes' to the Speaker. The result of 
a Division is announced by the Speaker and cannot be challenged. A 
member who is unable to go to the Division Lobby owing to sickness 
or infirmity may, with the permission of the Speaker, have his vote 
recorded. If a member finds that he has voted by mistake in the wrong 
Lobby, he may be allowed to correct his mistake provided he brings it 
to the notice of the Speaker before the result of the Division is 
announced. When the Division Clerk has brought the Division List to 
the Secretary's table, a member who has not up to that time recorded 
his vote but who then wishes to have his vote recorded may do so with 
the permission of the Speaker. 

Proceedings: The Secretary shall cause to be prepared a full report 
of the proceedings of the Assembly at each of its meetings and publish 
it as soon as practicable. The printed report of the proceedings is 
submitted to the Speaker for his confirmation and signature and when 
signed, constitutes the authentic records of the proceedings of the 
Assembly. If the Speaker is of the opinion that a Word or words has or 
have been uaed in debate which is or are defamatory or indecent or 
unparliamentary or undignified, he may, after bringing it to the notice 
of the Assembly, order that such word or words be expunged from the 
proceedings of the Assembly. The Speaker authorises printing, publi-
cation, distribution or sale of any paper, document or report in connec-
tion with the business of the Assembly or any paper, document or 
report laid on the table of the Assembly or presented to the Assembly 
or a Committee thereof. 

PRF.8IDING OFFICERS 

After the members present have been sworn in at the beginning of the 
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first aesaion of the Assembly after a General Election, the Assembly 
proceeds to elect the Speaker in the following manner. 

When, owing to General Election or the existence of vacancy 
in the office of the Speaker of the Assembly, the election of a 
Speaker is necessary, the Governor fixes a date for the holding 
of the election and the Secretary sends to every member notice 
of the date so fixed. 

At any time before noon on the day preceding the date so fixed, any 
member may nominate another member for election by delivering to 
the Secretary a nomination paper signed by himself as proposer and 
by a third member as seconder and stating the name of the member 
nominated; and that the proposer has ascertained that such member 
is willing to serve as Speaker, if elected. 

On the date fixed for election, the Deputy Speaker, or, if the office 
of the Deputy Speaker is vacant, such member of the Assembly as 
may be appointed by the Governor to perform the duties of the office 
of the Speaker, reads out to the Assembly the names of the members 
who have been duly nominated, together with those of their 
proposers and seconders, and if only one member has been so 
nominated, shall declare that member to be elected. If more than 
one member has been so nominated, the Assembly proceeds to elect 
the Speaker by ballot. 

Where more the two candidates have been nominated and at the 
first ballot no candidate obtains more votes than the qgregate votes 
obtained by the other candidates, the candidate who baa obtained 
the smallest number of votes ia excluded Crom the elect.ion and 
balloting proceeds,the candidate obtaining the smallest number of 
votes at each ballot being excluded from the election, until one 
candidate obtains more votea than the remaining candidate or than 
the aggregate votes of the remaining candidates, as the cue may 
be. 

If at any ballot. any of the three or more candidates obtain an equal 
number of votes and one of them baa to be excluded from the election, 
the determination u between the candidates whoee votes are equal to 
that of the candidate who ia to be excluded i1 done by drawing of lot.a. 

After the Speaker bu been elected in the manner provided in Rule 
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6 or on the occurrence of a vacancy in the office of the Deputy Speaker, 
the Assembly elects one of the members to be the Deputy Speaker of 
the Assembly. 

Any member who wishes to propose a member for election as Deputy 
Speaker may give a notice in writing addressed to the Speaker con-
taining (i) the names of the member whom he proposes; (ii) his own 
signature and that of one other member as seconder; and (iii) a 
certificate that he has ascertained that the member proposed is willing 
to serve, if elected. 

The Speaker reads out to the Assembly the names of the candidates, 
together with those of their proposers and seconders, and if only one 
person has been proposed for election, declares that person duly 
elected. If more than one person has been pro~ the Assembly then 
proceeds to elect the Deputy Speaker by ballot which is held in the 
manner provided for the election of the Speaker. 

The Speaker presides over the Assembly sessions and guides the 
transaction of the business in the House. Besides. the Speaker has the 
power to preserve order in the House and the power necessary for the 
purpose of enforcing his decision. The Speaker is the Head and guar-
dian of the Legislature Secretariat. 

The Speaker and Deputy Speaker, once elected, can be removed 
from office. Any resolution to remove the Speaker or Deputy 
Speaker from office of which a notice, as required under Article 179 
of the Constitution, has been given, shall be read to the Assembly 
by the person presiding over the Assembly who shall then request 
the members who are in favour of leave being granted to move the 
resolution, to rise in their places and if not less than 28 members 
rise accordingly. the person presiding over the Assembly shall allow 
the resolution to be moved. If less than 28 members riae, the person 
presiding over the Assembly shall inform the member who may have 
given the notice that he has not the leave of the Aaaembly to move 
it. 

The names of Speakers and Deputy Speakers who presided over the 
aucceaaive Legialative Asaembliea since 1952, are liven in Tablea 2 
and 3 below: 
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Table 2: Statement Showinl the Name11 of Spealcen 

Amemb1y 

Fint 
Second 
'nurd 
Fourth 
Fifth 
Sixth 
Seventh 
Eighth 

Ninth 
Tenth 

Name 
Shri Nanda KiahoN Du 
Pandit Nilabnth Duh 
Shri Li . n--.. -1... ~ .- .. .,..-,.u 
Shri Nanda Kiehar. Miahna 
Shri Nanda Kiahore Miama 
Shri ~ Mol--."\ Mohanty 
Shri S.tya Priya Mohanty 
Shri Som Nath Rath (l'Niped on 11.2.1984) 
Shri Pruana Kumar 0. (electecl on 22.2.1984) 
Shri Pruanna Kumar Duh 
Shri Yuclluht.hir Duh. 

Table 3: Statement Sbowin, the Namea of Deputy Speaken 

Aaembly 

First 
Second 
Third 
Fourth 
Fifth 
Sixth 
Seventh 
Eiahth 
Ninth 
Tenth 

Shri Maulvi Mohammed Ha.nee( 
Shri Jadumani Manpraj 
Shri Loknath Miahra 
Shri Harihara Bahinipati 
Shri Narayan Birabar S.manta 
Shri Chintamani Jena 
Shri Surendra Nath Nca 
Shri Himaneu ShekhaJ- Padhi 
8hJi Chintamani Dyan Samantana 
Shri Prahallad Dora 

PROCESS OP LEGISLATION 

Rules of Procedun and Conduct of Buainea1 in the Oriua IAewative 
Al1embly preacribe the folJowina at.apt of lelialation: 

(a) Introduction of Billa 
(b) Motion after Introduction ot Billa 
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(c) Selection Committees on Bills 
( d) Procedure after presentation of report of a Select Committee 
(e) Amendments to Clauses, etc., and consideration of Bills 
(0 Passing of Bills 
(g) Authentication and reconsideration of Bills. 

The Spea)ter may order the publication of any Bill (together with 
the Statement of Objects and Reasons accompanying) in the Guette, 
although no motion haa been made for leave to introduce the Bills. In 
that case, it is not necessary to move for leave to introduce the Bill, 
and, if the Bills afterwards introduced, it is not necessary to publish 
it again. The Speaker shall cause a copy of the notice and of the Bill 
together with the Statement of Objects and Reasons to be forwarded 
to the Secretary, to the Governor and the Law Department. Any 
member other than a Minister desiring to move for leave to introduce 
a Bill should give notice of his intention. and should, together with the 
notice, submit a copy of the Bill and a full Statement of Objects and 
Reasons. The Speaker shall cause a copy of notice and of the Bill and 
the Statement of Objects and Reasons to be forwarded to the 
Governor's Secretary, the Chief Minister, the Department to which the 
matter belongs and oo the Law Department. The period of notice of a 
motion for leave to introduce a Bill by a private member is 30 days. 

When a Bill is introduced or on some subsequent occasion, the 
member-in-charge makes one of the following motions in regard to his 
Bill, namely: 

(i) that it be taken into consideration; or 
(ii) that it be referred to a Select Committee com.posed of such 

members of the Assembly and with instruction, if any, to 
report before such date as may be specified in the motion; or 

(iii) that it be circulated for the purpose of eliciting opinion 
thereon by a date to be specified in the motion. 

No such motion shall be made until after copies of the Bill have been 
made available for the use of members, and any member may object 
to any such motion being made unless copies oft he Bill have been so 
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made available for seven days, ~ore the day on which the motion ia 
made, and such objection shall prevail, unless, the Speaker allows the 
motion to be made. On the day on which any motion is made or on any 
aubeequent date to which the diacuaaion thereof ia postponed, the 
principle of the Bill and ita provisions may be diacuued pnerally, but 
the details of the Bill are not diacuued further than i1 neceuary to 
explain ita principlea. At thia 1tap no amendmenta to the Bill may be 
moved, but if the member-in-charp movee that the Bill be taken into 
conaideration any member may move u An amendment that the Bill 
be referred to a Select Committee, or be circulated for the purpoee of 
eliciting opinion thereon by a date to be specified in the motion. If the 
member-in-charge moves that the Bill be referred to a Select Commit-
tee, any member may move as an amendment that the Bill be circu-
lated for the purpose of eliciting opinion thereon by a date to be 
specified in the motion. 

Where a motion that a Bill be circulated for the purpose of eliciting 
opinion thereon is carried, and the Bill is circulated in accordance with 
that direction and opinions are received thereon, the member-in-
charge, ifhe wishes to proceed with the Bill thereafter, ahalJ move that 
the Bill be referred to a Select Committee. unless the Speaker allows 
a motion to be made that the Bill be taken into consideration. No 
motion that a Bill be taken into consideration or be paaaed ia made by 
any member other than the member-in-charge of the Bill and no 
motion that a bill be referred to a Select Committee or be cireulated 
for the purpose of eliciting opinion thereon is made by any member 
other than the member-in.-charge except by way of amendment to a 
motion made by the member-in-charge. 

After a Bill baa been referred to a Select Committee, the Select 
Committee examines the Bill clauae by clause and if they decide to 
recommend any alteration in the Bill, the Bill ia reviled so aa to bring 
it into conformity with auch recommendation,. The Committee makes 
a report on the Bill. The report of a Select Committee may be either 
preliminary or 6naJ. A preliminary report ia mnfined to a 1tatement 
olthe reuona why the Committee have been unable to pretent a final 
report; and a requeet for further time or further imtructiona or both. 

The final report ia confined to-
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(a) a statement whether the publication directed by the rule or 
by the Assembly has taken place, or whether publication in 
more than one language is ordered and the date on which 
the publication in each such language has i.ken place; 

(b) a statement of the alterationa (if any) made by the Commit-
tee and of their reuona for such alteration; and 

(c) a recommendation that the Bill be puaed; or 
( d) a recommendation that the Bill be republished with the 

report; or 
(e) a recommendation that the Bill be not further proceeded 

with. 

After the presentation of the final report of a Select Committee on 
a Bill, the member-in-charge may move that the Bill as reported by 
the Select Committee be taken into consideration. Any member of the 
Assembly may object to its being so taken into consideration if a copy 
of the report has not been made available for the use of members for 
four days, and such objection shall prevail, unless the Speaker allows 
that report to be taken into consideration. The debate on a motion that 
the Bill as reported by the Select Committee be taken into considera-
tion is confined to consideration of the report of the Select Committee 
and the matters referred to in that report or any alternative sugges-
tions consistent with the principle of the Bill. 

The Speaker may, when a motion that a Bill be taken into considera-
tion has been carried. submit the Bill, or any part of the Bill, to the 
Assembly clause by clause. The Speaker may call each clause separate-
ly, and when the amendments relating to it have been dealt with, put 
the question, "That this clause (or. as the case may be, that this clause 
as amended) do stand part of the Bill." The consideration of the 
schedule or schedules if any, follows the consideration of clauses. 

When a motion that the Bill be taken into consideration has been 
carried and no amendment to the Bill ia made, the member-in- charge 
may at once move that the Bill be pasaed. The di8CU88ion on a motion 
that the bill be puaed ia confined to the submission of arrumenta 
either in support of the Bill or for the rejection of the Bill without going 
into its details. 
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After a Bill bas been passed by the Assembly., a copy thereof is signed 
by the Speaker and presented to the Governor. In the case of a Money 

· Bill which bas been passed by the Aaaembly, the Speaker endones a 
certificate as required under Article 199( 4) of the Constitution before 
it is presented to the Governor. 

When a Bill which has been passed by the Aaaeqibly ia retumed by 
the Governor for reconsideration, the point or points referred for 
consideration are put before the Assembly by the Speaker, and are 
discussed and voted upon in the same manner a& amendments to a 
Bill, or in such other way as the Speaker may consider moat convenient 
for their consideration by the Assembly. 

PROCEDURAL DEVICES TO RAISE MA1TERS OF PUBLIC 
IMPORTANCE 

Various devices are adopted to raise matters of public importance in 
the House. Some of the important devices are: 

Question Hour: Normally the first hour of every sitting is available 
for asking and answering of questions unless the Speaker, for special 
reasons otherwise directs. Unle88 the Speaker otherwise directs, not 
less than fourteen clear days notice of a question ia required to be 
given. The questions asked in the House are classified into th.ree 
categories viz. (i) Starred questiODB, (ii) Unstarred questiona, and (iii) 
Short Notice questions. A member who desires an oral anawer to his 
question can distinguish it by an asterisk and auch a queation ia called 
a ~tarred question•. If he does not distinguish it by an asterisk, the 
question ii printed in the list of questions for written an.awer which is 
called an Unstarred question. A Short Notice question ia a starred 
question relatinr to a matter of public importance. It may be asked 
with shorter notice than fourteen clear daya and if the Speaker ii of 
opinion that the question ia of an urpnt character, be may direct that 
an enquiry may be made from the Miniater concerned, if be ia in a 
position to reply and if IO, on what date. If the Miniater concemed 
apw to reply, 1uch question ii wwered on a day to be indicated by 
him and ia called immediately after the queationa, which have ap-
peared on the liat olqueationa fororaJ anawer, have been diepoeed CA. 
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If the Minister is unable to answer the question at a short notice and 
the Speaker is of the opinion that the question is of sufficient public 
importance to be orally answered in the House, he may direct that the 
question be placed as the first question on the list of questions for the 
day on which it would be due for answer. Not more than one such 
question is accorded first priority on the list of questions for any one 
day. 

Half-an-hour Discussion: The Speaker allots half-an-hour from 5 
p.m. to 5.30 p.m. on two days in a week, namely, Wednesday and 
Friday, for raising discussion on a matter of sufficient public impor-
tance which has been the subject of a rerent question, oral or w citten, 
and the answer to which needs elucidation on a matter of fact. A 
member wishing to raise such a matter can give notice in writing to 
the Secretary three days in advance of the day on which the matter is 
desired to be raised and should briefly specify the point or points that 
he wishes to raise. The notice should be accompanied by an ex-
planatory note stating the reasons for raising the discussion on the 
matter in question. The notice is also to be supported by the signatures 
of at least two other members. The Speaker may, with the consent of 
the Minister concerned, waive the requirements concerning the period 
of notice. The Speaker decides whether the matter is of sufficient 
public importance to be put down for discussion and may not admit a 
notice which may, in his opinion, seek to revive the policy of Govern-
ment. If more than two notices have been received and admitted by 
the Speaker, the Secretary bolds a ballot with a view to drawing two 
notices and the notices are put down in the order in which they were 
received in point of time. If any matter put down for discussion on a 
particular day is not dispo1ed of on that day it is not to be set down for 
any other day, unless the member so desires, in which case it is 
included in the ballot for the next available day. 

Short duration Diacussi.on: Any member desirous of raising discus· 
sion on a matter of urgent public importance may give notice in writing 
to the Secretary specifying clearly and precisely the matter to be 
raiaed. The notice ia accompanied by an explanatory note stating 
reuona for raiainf diacuuion on the matter in question. It is supported 
b:, the aignaturee or at least two other members. If the Speaker is 
satisfied after calling for such information from the member who has 
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given notice, and from the Minister as he may consider necessary, that 
the matter is urgent and of sufficient importance to be raised in the 
House at an early date, he may admit the notice and fix the date and 
time on which such matter may be taken up for diacuaaion, not 
exceeding one hour as he may consider appropriate in the circumatan-
cea provided that if an early opportunity ia othe~ae available for the 
discussion of the matter, the Speaker may refute to admit the notice. 
There is no formal motion before the House nor votina. The Member 
who baa given notice may make a abort statement and the Miniater 
shall reply briefly. Any other member may take part in the diacuuion. 

Motion of No-Confidence: A motion expressing want of confidence 
in the Council of Ministers may be made subject to the following 
restrictions, namely: 

(a) leave to make the motion must be asked for after questions 
and before the list of Business for the day is entered upon; 

(b) The member asking for leave must. before the com.mence. 
ment of the sitting of the day, leave with the Secretary a 
written notice of the motion which he proposes to move. 

If the Speaker is of opinion that the motion is in order, be reads the 
motion to the Assembly and requests those members who are in favour 
of leave being granted to rise in their places, and if not leas than 
fourteen members rise accordingly, the Speaker inti.ma tea that leave 
is granted and that the motion will be taken on such day. not being 
more than ten days from the date on which the leave ia asked, as he 
may appoint. If leas than fourteen me·mben riee, the Speaker informs 
the member that he has not the leave of the Assembly. The Speaker 
may, if he thinks fit, prescribe a time-limit for apeecbea when the 
no-confide~ motion ia diacuaaed. 

At.(iourn~nt Motion: A motion for an adjournment or the buaineu 
of the Aaeembly Cor the purpoee of dilcuuinc a deftnite matter of 
uraent public importance may be made with the C01118Jlt or the 
Speaker. The noticea or an adjournment motion topther with a writ-
ten 1tatement or the matter propoeed to be dilCUINd are pven to the 
Secretary not later than one hour before the commencement of the 
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sitting on the day on which the motion is proposed to be made. The 
Speaker, if he gives consent and holds that the matter proposed to be 
discussed is in order, after the questions and before the List of Busi-
ness is entered upon, calls the member concerned who rises in his place 
and asks for leave to move the adjournment of the Assembly. If 
objection is taken to leave being granted, the Speaker requests those 
members who are in favour of leave being granted to rise in their 
places, and if not less than fourteen members rise accordingly, the 
Speaker intimates that leave is granted. If less than fourteen members 
rise, the Speaker informs the member that he has not the leave of the 
Assembly. The motion is taken up at4 p.m. orifthe Speaker so directs, 
at an earlier hour at which the business of the day may terminate. On 
a motion to adjourn for the purpose of discussing a definite matter of 
urgent public importance, the only question that may be put shall be 
"that the Assembly do now adjourn". The debate if not earlier con-
duded, automatically terminates at the end of two hours and there-
after no question is put. No speech during the debate except with the 
permission of the Speaker should exceed fifteen minutes in duration. 

No-Day~ Yet Named Motions: If the Speaker admits notice of a 
motion given in writing addressed to the Secretary and no date is fixed 
for the discussion of such motion, it shall immediately be circulated as 
'no-day-yet named motion' for the information of all concerned. The 
Speaker may. aft.er considering the state of business in the House and 
in consultation with the Leader of the House, allot time for the 
discussion of any such motion. The Speaker shall, at the appointed 
hour on the allotted day or the last of the allotted days, as the case 
may be, forthwith put every question necessary to determine the 
decision of the House on the original question. 

Calling Attention Notices: A member may, with the previous per-
mission of the Speaker. call the attention of a Minister to any matter 
of urgent public importance and the Minister will make a statement 
at a later hour or date. There shall be no debate on such statement at 
the time it is made. Not more than one such matter is raised at the 
same sitting. ln the event of more than one matter being presented for 
the same day, ptjority is given to the matter which is, in the opinion 
of the Speaker, more urgent and important. The proposed matter shall 
be raised after the questions and before the List of Business is entered 
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upon and at no other time d\ll'Ull the littm, of the Houae. 
Governor', Addreu: The Speaker, in consultation with the Leader 

of the Houae, allota time for the diacuuion of the matter referred to in 
the Governor's Address to the Aaaembly under ~cle 176(1) of the 
Constitution. On such day or daya or part of .any clay, the Aaaembly ia 
at liberty to dilCUII the matt.en ref~1ed to in web Addreu on a 
Motion of Thanks moved by a member and seconded by another 
member. Amendment may be :moved to such motion by way of adding 
additional words at the end but not otherwise on such notice being 
given as the Speaker may determine. The Chief Minister or any other 
Minister, whether be bas previously taken part in the discuuion or 
not, shall on behalf of the Government, have a pneral right of 
explaining the position of the Government at the end of the discussion. 
The Speaker may allot time for the discussion of the matter ref erred 
to in the Governor's Addreu. Where a message from the Governor for 
the Assembly under Article 175(2) of the Constitution iA received by 
the Speaker, be reads the message to the Assembly and gives oeces-
s"ary directions in regard to the procedure that is to follow for the 
consideration of matte.--a referred to in the meaeage. ln giving these 
direct.ions, the Speaker is empowered to suspend or vary the rules to 
such extent as it may be necessary to do so. 

Petitions: A petition ia addreaaed to the Leplative Aaaembly and 
concluded with a prayer reciting the definite object of the petitioner in 
regard to the matter to which it relatee. It ia couched in respectful, 
decorous and temperate language. It bean the full name and address 
of every signatory and is authenticated by hia signature and, if il· 
literate, by his thumb impression. ~ttera, afficlavita or other docu· 
men ta are not attached to any petition. A member intendin1 to present 
a petition should countersign the same. A member ia required to give 
advance intimation to the Secretary of his intention to present a 
petition. Every petition, after presentation by the Secretary, u the 
case may be, stands referred to the Committee on Petitions. The 
Committee on Petitions i8 nominated by th.e Speaker al the commen-
cement of the Asaembly or from time to time. u the cue may be. It 
consists of five members. The Committee examineA eve·ry petition 
referred to it, and if the petition complies ,,,.1th the rules. the Commit· 
tee may direct that it be circulated. Where circulation of the petition 
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baa not been directed. the Speaker ma:,, at any time, direct that the 
petition be circulated. The circulation of the petition may be in extenao 
or in summary form u the Committee or the Speaker, as the case may 
be, may direct. It ia also the duty of the Committee to report to the 
Houee on apecific complaint& made in the petition referred to it after 
taking auch evidence aa it deema fit and to suggest remedial measures 
either in a concrete form applicable to the case under review or to 
prevent such caaea in future. 

BUDGET IN LEGISLATURE 

TM Budget: Budget is the annual financial statement or statement of 
the estimated receipt, and expenditure of the State in respect of every 
financial year. 

The Budget is presented to the Assembly, on such day in the 
preceding financial year as the Governor may appoint. There is no 
discussion of the Budget on the day it is presented to the Assembly. 

The Budget is presented in such form as the Finance Minister may 
consider best for it.a consideration by the Assembly . 

• Under Rule 174-K. th~ demands for grants are referred for 
scrutiny by the Subject Committee constituted under Rules 17 4-H and 
174-1. The Subject Committee after scrutiny of demands are required 
to report to the House in respect of such scrutiny. 

The Budget is thereafter dealt with by the House in two stages-

(i) a general discu88ion; and 
{ii) the voting of demands for grants. 

On a day or days to be appointed by the Governor, subsequent to 
the day on which the Budget is presented and for such time as the 
Speaker may allot for this purpose, the Assembly is at liberty to discuss 
the Budget as a whole or any question of principle involved therein. 
but no motion is moved at this stage nor is the Budget submitted to 

• luert.ed durina Ma!'Ch 1992. 
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the vote of the Aaaembly. The Finance Mini1ter baa a pneral ript or. 
reply at the end of the diacuaaion. The Speaker may. if be thinb ftt, 
prescribe a time. limit for apeechea. 

The voting of demand is taken up in such order and on IUCh datee 
as the Speaker may direct. It takes place on auch daya not leu than 
fourteen days as the Speaker may allot for the pvpoee. No motion for 
appropriation can be made except on the recommendation of the 
Governor, communicated to the Assembly. Motiona may be moved at 
this stage to reduce the amount specified in a demand for a grant, but 
not to increase or alter the destination of such grant. 

A member who desires to bring forward a motion for the reduction 
of the amount specified in any demand for a grant can Jive notice 
thereof in writing to the Secretary not later than on the fifth day 
(before the day fi1ed for the voting of such demand) for IJ"&Dt& and 
submits a copy of the motion with the notice. The Speaker may, with 
the consent of the Minister-in-Charge of the Department concerned, 
allow a motion to be moved of which shorter notice bu been given. Of 
the days allotted, not more than two days are taken up by the Assembly 
for discussion of any one demand. As aoon aa the maximum limit of 
time for discussion is reached, the Speaker may forthwith put every 
demand under consideration .. On the last day of the days ao allotted, 
at 5 p.m., the Speaker forthwith puta every question neceuary to 
dispose of all the outstanding matters in connection with the demands 
for grants and the consideration thereof is not to be anticipated by any 
motion for adjournment or be interrupted in any manner whateoever 
nor is any dilatory motion moved in regard thereto. 

Vote on Account: A motion for Vote on Account 1tatea the total sum 
required and the various amount.a needed for each Department or 
items of expenditure which compose that 1um are atated in a achedule 
appended to the motion. Amendment.& may be moved for the reduction 
of the whole grant or for the reduct.ion oromisaion of the items whereof 
the grant is composed. A discussion of general character is allowed on 
the motion or any amendments moved thereto but the details of the 
grant are not discussed further than is necessary to dewlop the 
general points. In other respects, a motion for Vote on Account ii dealt 
with in the same way as if it were a demand for ,rant and the 
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provisions of rulea pertai»iDI to pneral diacuuion, votini of demand 
for ,ranta; and on appropriation bill, are mutatia muta.ndia applied. 

Appropriation Bill: Aa soon as may be, after the grants have been 
made by the Aaaembly, an Appropriation Bill as required under Article· 
204 of the Constitution ia introduced. Subject to the provisions of 
Article 204(2), the procedure with regard to the Appropriation Bill is 
governed by rules relating to Bills in general with such modifications 
as the Speaker may consider necessary. The Speaker may, ifhe thinks 
fit, prescribe a time- limit for speeches at all or any of the stages 
involved in the passage of the Bill. The debate on an Appropriation 
Bill is restricted to matters of public importance or. administrative 
pol.icy implied in the grants covered by the Bill which have not already 
been raised while the relevant demands for grants were under con-
sideration. The Speaker has powers to suspend the operation of any 
rule or rules for the purpose of timely completion of the financial 
business. 

Supplementary I Excess Grant: At any time during a financial year 
an estimate may be presented to the Assembly for a supplementary or 
additional grant when-

(a) The amount authorised by the Appropriation Act in respect 
of a particular eervice or any financial year is found to be 
insufficient for the purpose of that year; or 

(b) the need ariaea during the current financial year for expen-
diture upon eome new eervicea not contemplated in the 
Budget of the year. The debate on the supplementary grants 
shall be confined to the items constituting the same and no 
discussion may be raised on the original grants nor policy 
underlying them save insofar as it may be necessary to 
explain or illustrate the particular items under discussion. 

If in respect. of any financial year money bas been spent on any 
service, for which the vote of the Assembly i8 necessary, in excess of 
the amount granted for that service and for that year, a demand for 
the excess is dealt with in the same way by the Assembly as if it were 
a demand for a supplementary grant. 
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LEGISLATIVE COMMl1TEES 

As per Rules. the following Committeee are elect.ed/nominated by the 
Speaker: 

1. Business Advisory Committee; 
2. Committee on Public Account.a; 
3. Committee on Estimates; 
4. Committee on Public Undertakings; 
5. Committee of Privileges; 
6 . Committee on Subordinate l.A!gislation; 
7. Committee on Government Assurances; 
8. Committee on Petitions; 
9. Rules Committee; 

10. Select Com.mittee on Bills; and 
11. Subject Committee. 

The members of the Committees are elected by the Assembly on a 
motion made or nominated by the Speaker, as the case may be. No 
member is appointed to any Committee ifhe ia not willing to serve on 
the Committee. The Chairman of a Commit.tee is appointed by the 
Speaker from amongst the members of the Committee. If the Deputy 
Speaker is a member of a Committee, he ia appointed Chairman 
thereof. The quorum to constitute a meeting of a Committee. unless 
otherwise specified in the rules, is as near as may be one· third of lhe 
total number of members. 

The sittings of a Committee are held in private and on auch days 
and at such hour u the Chairman of the Committee may fix. The 
Assembly may at any time, on a motion bein, made, direct that the 
time for the preaentation of the report by a Committee be extended to 
a date specified in the motion. The report may be either preliminary 
or final . The report of the Committee ia aimed by the Chairman on 
behalf of the Committee. The Committee may. if it thinks fit, make 
available to Government any completed part of ita report before 
presentation to the Assembly. Such report ii treated aa confidential 
until prnented to the Assembly. The report of the Committee is 
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presented to the Assembly by the Chairman or, in his absence, by any 
member of the Committee. In preeenting the report, the Chairman, or 
in hia abeence, the member preaentin1 the report shall, if he make.a 
any remarks, confine himaelf to a brief statement of fact, but no debate 
is held on that statement. 

STANDING FINANCIAL COMMl1TEES 

The three Committees, namely, the Committee on Public Accounts, 
the Committee on Estimates, and the Committee on Public Undertak-
ings are the standing financial Committees. Each Committee consists 
of nine members, who are elected by the Assembly every year from 
amongst its members according to the principle of proportional repre-
sentation by means of single transferable vote. The term of office of 
members of each Committee is one year. In order to constitute a 
meeting of a Committee, the quorum is to be three. 
Committee on Public Accounts: The Committee examines the accounts 
showing the appropriation of sums granted by the Assembly for 
expenditure of the State Government, the annual finance accounts of 
the State Government and such other accounts laid before the Assemb-
ly. In scrutinising the appropriation account of the Government and 
the report of the Comptroller and Auditor-General thereon, it is the 
duty of the Committee to satisfy itself-

(a) that the moneys shown in the accounts as having been 
disbW'tled were legally available for and applicable to the 
service or purpose to which they have been applied or 
charged; 

(b) that the expenditure conforms to the authority which 
governs it; and 

(c) that every reappropriation baa been made in accordance 
with prcwisions made in this behalf under rules framed by 
competent authority. 

':{It is also the duty of the Committee 
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(a) to examine the statement of account.a lhowine the income 
and expenditure of State Corporations, tradin1 and 
manuf'acturin1 echemea and projecta topther with the 
balance aheeta and 1tatementa of profit and lou accounta 
which the Governor may have required to propoae or are 
prepared under the proviaiona of the Statutory Rulea 
regulating the financing of the particular corporation. trad-
ing concern or project and the report of the Comptroller and 
Auditor General (C & AG); 

(b) to consider the report of the C & AG in cases where the 
Governor may have required him to conduct the audit of any 
receipts or to examine the account of stores and stock. 

If any money has been spent on any service during a financial year 
in excess of the amount granted by the Assembly for that purpose. the 
Committee examines with reference to the facts of each case the 
circumstances leading to such an excess and makes such recommen-
dations as it may deem fit. 
Committee on Estimales:The functions of the Committee are-

(a) to report what economies, improvement.a in orpniaation, 
efficiency or administrative reform consistent with the 
policy underlyinr the estimate, may be effected; 

(b) to augpat alternative policiel in order to brinr about ef-
ficiency and economy in administration; 

c) to examine whether the money ia well laid out within the 
limit.a of the policy implied in the eat.im.atea; and 

( d) to aurgest the form in which the estimates shall be presented 
to the Assembly. 

The Committee may continue ita examination of the eetimatea from 
time to time throughout the financial year and report to the Assembly 
aa ita examination proceeds. It ii not incumbent on the Committee to 
esamine the entire eatimatea of any one year. The demands for ,rants 
may be finally voted notwithstandin, the fact. that. the Committee baa 
made the report. 
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<Jommittee on Public Undertakings: It examines the working of the 
Public Undertakings of the State. The functions of the Committee 
are--

(a) to examine the reports and accounts of the Public Undertak-
ings specified in Schedule IV (appended to the Rules); 

(b) to examine the reports, if any, of the Comptroller and 
Auditor-General on the Public Undertakings; 

(c) to examine in the context of the autonomy and efficiency of 
the Public Undertakings whether the affairs of the Public 
Undertakings are being managed in accordance with sound 
business principles ·and prudent commercial practices; and 

(d) to exercise such other functions vested in the Committee on 
Public Accounts and the Committee on Estimates in relation 
to the Public Undertakings specified in Schedule IV as are 
not covered by clauses (a), (b) and (c) above and as may be 
allotted to the Committee by the Speaker from time to time. 

LEGISLATIVE PRIVILEGES 

A member may, with the consent of the Speaker, raise a question 
involving a breach of privilege of a member, or of the Assembly or of 
the Committee thereof. A member wishing to raise a question of 
privilege iS ?eCJUested to give notice in writing to the Secretary one day 
before the commencement of the sitting on the day on which the 
question is proposed to be raised. If the question raised is based on a 
document, the notice is accompanied by that document. The Speaker 
may allow a question of privilege to be raised with shorter notice or 
with no notice. Tb.is is restricted to a specific matter of recent occur-
rence and not more than one question can be raised at the same sitting. 
The Speaker, if he gives consent and holds that the matter proposed 
to be diacuued ia in order, after the questions and before the List of 
Buaineaa ia entAlred upon, calla the member concerned who rises in hia 
place and, while aakinr for leave to raise the question of privilege 
makes a short statement relevant thereto. If leave under the Rules ia 
granted, the Assembly may consider the question and come to a 
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decision or refer it to the Committee of Privileges. 
Committtt of Privil4a: At the commencement of the Aaaembly or 

from time to time as the caae may be, the Speaker nominates the 
Committee which consists of five members. The Committee holds office 
until a new Committee ia nominated. It exarninee every question 
referred to it and determines with reference to the fact.a of each caae 
whether a breach of privilege is involved and, if 80, the nature of the 
breach, the circumatancea leading to it, and make auch reeommenda-
tions as it may deem fit. AB soon as may be, sfter a question of privilege 
has been referred to the Committee, the Committee meets from time 
to time and makes a report. Aft.er the report bu been preeented., the 
Chairman or any member of the Commi tta or any other member may 
move that the report be taken into consideration. whereupon the 
Speaker may put the question to the Asaem bly. Before puttine the 
question to the Assembly, the Speaker may permit a debate on the 
motion, not exceeding half-an-hour in duration. Such debate is not 
required to refer to the details of the report Curt.her than ia necessary 
to make out a case for the consideration of the report by the Assembly. 

SUBJECT COMMJTrEES• 

Under the Rules, the Speaker may constitute Subject Committ.eea for 
different Departments in consultation with the Leader of the House. 

Each Subject Committee shall deal with the subject referred to it by 
the Speaker: 

Provided that the Speaker may, in consultation with the Lader of 
the House, modify or vary the allocation of subject.a to the Subject 
Committee from time to time. 

Each Subject Committee shall conai1t of not more than aeven 
members who shall be nominated by the Speaker from time to time. 

The Miniater-in-char,e of the subject shall also be a member and 
its ex-officw Chairman. 

No member shall be nominated to more than one Subject 

• Introduced dunn, Much 1992. 
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Committee. The term of the Subject Committee shall be one year, from 
the date of constitution of the Committee or until a new Committee is 
nominated. 

The functions of the Subject Commit~ shall be: 

{ i) to scrutinise the demands for grants; 
(ii) to discuss generally and examine such of the plan 

projects/activities of the Department concerned as may be 
seen fit to the Committee or are specially referred to by the 
House or the Speaker. 

The Subject Committees shall not examine or investigate matters 
of day to day administration. 

Each Subject Committee shall, at the conclusion of the discussion 
referred to in Rule 123, of the Rules of Procedure scrutinise the 
demands for grants falling within its purview. Such scrutiny shall 
ordinarily be confined to variation in the demands from the previous 
year, more particularly increases, the need for economy and efficiency, 
new services and relationship of expenditure to needs. 

Provided that a Subject Committee may, in examining the demands 
under its various sub-heads, recommend variations from one sub- head 
to another and such variations shall not have the effect of increasing 
the total allocation under the demand. If an increase is sought to be 
made under one sub-head, a corresponding saving has to be shown 
under another sulrhead within the same demands. A Subject Commit-
tee may, however, recommend an enhancement on a new service, such 
enhancement or new service to be effected either by reappropriation 
where possible or through a supplementary demand. In making its 
recommendations, the Subject Committse shall keep in view also the 
resources constraint. 

The Subject Committees shall complete the scrutiny of the demands 
for grants within a period not exceeding t.en days from the date of 
completion of the discussion referred to in Rule 123 and report to the 
House the result of such scrutiny. 





PUNJAB 

ORIGIN AND GROWTH 

The Punjab Vidhan Sabha has a chequered history. The evolution 
is as momentous as India's struggle for freedom. It was under the 
Indian Councils Act, 1861, for the first time, that efforts were i&lacie 
to establish some representative institution in the form of Executive 
Council. However, it was only under the Government of lndia Act, 
1919 that the legislative Council was set up in Punjab. Under the 
provisions of the Act, the Punjab Legislative Council Manual (in six 
volumes) was prepared, which subsequently became the Standing 
Orders and Rules of Procedure. The first meeting of the Council was 
held on 22 January, 1921 in the Punjab Legislative Council Cham-
ber. Labore. 

Therea~, under the Government of India Act, 1935, the Punjab 
Legislative Assembly was constituted with a membership of 175. It 
was summoned for the first time on J April, 1937. 

With the partition of India in 1947. the East Punjab Legislative 
Assembly came into existence. It consisted of the 72 members of 
undivided Punjab Legislative Assembly representing the Constituen-
cies falling in East Punjab (India). Under the plan of merger of small 
States with t.he neighbouring larger States, all the States in East 
Punjab joined together on 15 July, 1948 to form Patial.a and East 
Punjab States Union (P.E.P.S.U.). The ruler of the larger State, i.e., 
Patiala was appointed aa Rajpramukb to function as a Conatitutional 
Head of the integrated State. It was called a Part 'B' State and given 
a status almost similar to that of the former provinces which became 
Part 'A• States. 

On 31 October, 1956, the PEPSU Legislative Aaaembly was merged 
with the Punjab State and the members of the erstwhile PEPSU 
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Legislative Assembly became members of the reorpnieed Punjab 
State on 1 November, 1956. On 6 November. 1956 all the members 
took oath again to serve the new integrated Houae. 

On 1 November, 1966, the Punjab State wu reorpniaed when out 
of it the Haryana State waa carved out and eome of the areas were 
tnmsfened to Himachal Pradesh. 

The Punjab State Legislature became bicameral for the first time 
in April, 1952. 

In the first Punjab legislative Council, the number of members w·as 
40. ~uring 1960, the number of members of the Council rose to 51. 
With the reorganisation of the Punjab State in 1966, the number of 
members of the Punjab Legislative Aaaembly was reduced Conse. 
quently the number of members of the Council was further reduced to 
40. 

On 1 January, 1970, the Legislative Cou.ncil was abolished. The 
Punjab ~gislative Council as such remained in existence from 1952 
to 1970. However, the Punjab Legislative Auembly again passed a 
Resolution on 29 March~ 1976 for the creation of a Legislative Council 
but no action in this direction has been taken so far. 

S1'RUCl1JRE OF LEGISLATURE 

The present House, i.e. the 10th Vidhan Sabha. has a total strength 
of 117 members directly elected by the people of the State on the basis 
of adult franchise. There is no proviaion for nomination oC members in 
the State. 

Unleaa aooner diaolved the normal tenure of the Houae i1 five 
yeara from the date appointed for it, tint meeting. The tint three 
Vidban Sabbu continued to enjoy their full term. While the later 
aabhu had lived for a aborter period, except the Sixth and the 
Eighth Vidhan Sabhu which completed their full tenna, the Ninth 
Vidhan Sabha was diseolved on 6 March. 1988. The details of the 
terms of the successive Vidhan Sabhas since Independence are 
given in Table 1. 
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Table 1: Tenure of Punjab Vidhan Sabhas • 

S.No. Punjab Vidhan Sabha Tenure 
Fmm To 

1. Finst 3.5.1952 31.3.1957 
2. Secood 24.4.1957 28.2.1962 
3. Third 13.3.1962 28.2.1967 
4. Fourth 20.3.1967 23.8.1968 
5. Fifth 13.3.1969 13.6.1971 
6. Sixth•• 21.3.1972 30.4.1977 
7. Seventh 1.7.1977 16.2.1980 
8. Eighth 27.6.1980 26.6.1985 
9. Ninth 29.9.1985 6.3.1988 
10. Tenth 25.2.199'2 TilJ date 

• The East Punjab l.i?gislative Assembly continued up to 1952 . .. 
The term of the Assembly was raised to 6 years by a Constitutional 

amendment, which was. however, again reduced to 5 years. 

PARTIES AND MEMBERS 

Parties in Legislature: in the Tenth Punjab Vidhan Sabha there are 
seven major poli t.ical parties besides independents and others. These 
are:- ( 1) Indian National Congress 2) Bahujan Samaj party (3) Bhar-
tiya Janata Party (4) Communist Party of India (5) Shiromani Akali 
Dal (Kabul) (6) Communist Party of India CM) and (7) Janata Dal. 

Pony Whip,: To execute the planning and policies of different 
recopiaed political partiea in the Punjab Vidhan Sabha, Whips are 
appointed by the reepective parties and they convey their parties' 
direction and iuue Whipe to their Party members on various issues 
before the Howte, aa and when necesaary. 

Leader of tM Oppc»ition: The uader of the Opposition is the 
member of the Vidhan Sabha,. who is for the time being, the Leader of 
the Party in Opposition having the largest numerical strength and 
recopiaed aa such by the Speaker. To provide statutory recognition to 
the Leader of the Opposition and payment of salary and provision of 
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certain facilities to him. a law entitled-rile Salary and Allowances of 
the uader of Opposition in the Legislative Assembly Act, 1978" has 
been enacted. 

The leader of the Opposition is paid a salary oCRa.2500/- per month. 
Besides, he is entitled. without payment of rent, to the use of a 
furnished residence and no charges were recovered from him in respect 
of the maintenance of such residence. Additionally, he ia entitled to 
travelling and daily allowance as specified in the aforesaid Act and the 
Rules framed thereunder. He is also entitled to a state car, the 
expenses on the maintenance and propulsion of which are borne by 
the State Government or he can claim a conveyance allowance at the 
rate of Rs.300/- per mensem. He is further provided with telephone 
and Secretarial facilities. 

At present there is no recognised opposition party in the Tenth 
Punjab Vidhan Sabha as no party bas the strength of members to be 
recognised as such. Hence there is no Leader of the Oppoei lion in the 
House. 

Qualifications of Membership: The qualifications for the member-
ship of the Punjab Vidhan Sabha is the same as has been enshrined 
in Article 173 of the Constitution. Provisions for disqualification as 
have been provided in the Constitution (52nd Amendment) Act. 1985. 
are equally applicable to the members of the Punjab Vidhan Sabha. 

Oath I affirmation: The first duty of a member elected to the Leris-
lature is to make and subecribe the oath or affirmation. The executive 
head of the State, the Governor or any other penon authoriaed by him 
on his behalf can administer the oath or affirmation. 

Salary and other fixililia : A member of the Punjab Vidban Sabha 
is entitled to a compenaatory allowance olRI. 900 per men1em from 
the date of publialtion of the notification of the Election Commiuion 
under Section 73 ol the Repretentation of the People Act 1961. The 
payment of full compeuatory allowance in a month i1 subject to the 
condition that he attenda at leut ninety percent ot the total number 
of meetinp held in that month and in cue or hie failure to do eo .• be 
baa to aatiafy the Secretary that be wu prnented by reuon of 
ill-health or other aufficientcauae from attending the rwquired number 
of meet.inp. Otberwile, he ia entitled to an attendance all()Wllllm at 
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the rate of rupees twenty for every meetine actually attended by him 
during that month. Besides, a member ii entitled to a Constituency, 
Secretarial and Postal Facilities Allowance at the rate ofRs.1100/- per 
menaem. The procedure for claiming this allowance ia the same 88 in 
the case of Compell88tory allowance. He is also entitled to a Halting 
allowance ofRs.100/-. 

Travelling Facilities: Travelling allowance is payable to the member 
in respect of the journeys performed by him for the purpose of attend-
ing a session of the Vidhan Sabha or a meeting of a Committee or for 
the purpose of attending to any other business under orders of the 
Speaker connected with his duties as a member, from his usual place 
of residence to the place where the session of the meeting is held. 

Telephone Facilities: A member is entitled to have a telephone 
installed at any place within his Constituency or at his permanent 
place of residence or at Chandigarh as may be specified by him and 
after the place of installation is so specified, the charges for first 
installation or, and security deposit and annual rent for such 
telephone is borne by the State Government, and all other expenses 
such, as t.h0&e relating to local and outside calls are paid by the 
member. However, the expenditure incurred by a member on local and 
outside calls made by him from one or more telephones installed in his 
name within the State of Punjab and the Union Territory of Chan-
digarh is reimbursed to him by the Vidhan Sabha Secretariat subject 
to a maximum or Ra. 7,200 in a financial year. 

Medical Facilit~,: MLAa' t1ata are available for allotment to mem-
bers. The monthly rent for a flat is Rs.120/- exclusive of charges for 
water and electricity. The member who has been allotted a flat has to 
obtain water and electricity connections himself. Flats are allotted by 
the Speaker only for the personal occupation of the member on the 
terms and conditions laid down in the Punjab Legislative Assembly 
( Allotment of ML.As' Flats, Servants' Quarters and Motor Garages) 
Rules, 1971. A member who has not been allotted a flat is entitled to 
a room (suite) in the MLAs' Hostel on daily basis at a concessional rent 
of Ra.3 per day. For an additional room, he is charged Rs.25 per day· 
The rooms in th~ Hostel are not allowed on permanent or monthly 
basis. 
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Resignation: A member m the Vidhan Sabha who clelirel to relip 
hia aeat in the Houae intirnat-ea in writinr under hil band addreued 
to the Speaker hia intention to reeip bia Nllt in the How, in the 
preacribed form and ahould not ump any reuon few hia reeipatian. 

Alm~ from Hou.: Aa per the Rulea of Procedure and Conduct m 
Business in the Punjab Vidhan Sabba, if a member finda at any time 
that he would be unable to attend the aittinp of the Vidban Sabha fbr 
a period of sixty consecutive daya as computed in the manner provided 
in Article 190( 4) of the Constitution, be bu to apply for the permiuion 
of the Vidhan Sabha. The member may move a motion either by 
himself or authorise another member to do ao on hie behalf or he may 
apply in writing to the Speaker stating the reuona for hie abeence and 
seeking permission of the Vidhan Sabha. The Speaker on the receipt 
of the application, may read out the application of the member to the 
House and aft.er the motion is moved or the application ia read out, a 
question is put by the Speaker that permiuion be granted and the 
question is decided without debate or division. After the decision ii 
taken by the House, the member concerned ia informed of the decilion 
of the House, by the Secretary. There exiata no provision in the Rulea 
regarding the composition oft.he Commit.tee on Abeence ol Memben. 
No occasion for declaring the seat.a vacant on account of abeence of 
members bas arisen so far because the Punjab Vidban Sabha baa not 
yet held 60 sittings consecutively in one aeaaion. 

Expulsion: When t.he Speaker ia aatiafied that a particular member 
is creating disorder and u.nru.ly sc:enes and or intem1ptinc the proceed· 
inp of the House time and apin the Speaker may in order to maintain 
peace and order in the Houae, and to facilitate the uninterrupted 
conduct of the proceedings of the HoUle (uointermptioeJy) direct the 
m.ember to withdraw immediately from the HoUN and 1ucb member. 
so ordered to withdraw bu to do 10 fort.hwit.h and abould ablent 
himself during the remainder of the day'a meeting. In cue any mem· 
ber is ordered to withdraw a second time in the -ion. the Speaker 
may direct the member to absent him.elf from t.he meetinp of the 
session and the member so directed ablenta bim1elf accordin&1:,. 

Further a member on the cbaree of bis miaconduct. or the contempt 
shown by him to the Chair, the Leader of the Houae. or any other 
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member in the House, may be named by the Speaker at the first 
inatance prohibiti!ll him for such an activity and if he goes on repeat-
in, hia action, the Speaker, on a motion moved by a member, may place 
him under auapenaion from the aervice of the House with the consent 
of the House for the period it may deem necessary. 

SESSION AND sn·r1NGS 

Issue of Summorn,: When a session of the Vidhan Sabha is summoned 
under Article 174 of the Constitution, the Secretary, Punjab Vidhan 
Sabha, issues a notification in respect thereof in the Guette. Th~ 
Secretary issues summons to each member specifying the date and 
place for the session. 

Emergent Sessiom: When a session is called at short notice or 
emergency, summons are not issued to each member separately but 
the announcement of the date and place of the session is published in 
the Gazetted and made in the Press and members are informed by 
telegram. 

The following papers are circulated along with the summons-

(i) Notification publishing the order of the Governor in respect 
of summoning of the Punjab Vidhan Sabha; 

(ii) Circular letter forwarding therewith summons; 

Prorogation of the Vidhan Sabha: When a session of the Punjab 
Vidhan Sabha is prorogued, the Secretary issues a notification in 
respect thereof in the Gazette and informs the members. 

Dissolution of the Vidhan Sabha: Under Article 174(2) (b) of the 
Constitution, the Governor may from time to time dissolve the Legis-
lative Assembly. 

Secret Sessions: On a request made by the Leader of the House, the 
Speaker fixes a day or part thereof for the sitting of the House in secret. 
When the House sits in secret, no stranger is permitted to be present 
in the Chamber, Lobbies or Galleries. The Speaker causes a report of 
the proceedings of a secret sitting to be issued in such manner as he 
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tbinb flt, but no other penon pre1ent abould keep a note or record or 
any proceediop or deciaiam or 11c1•t littma', whether in put or full, 
or iuue any report of, or purport to de1cribe •uch proceectinp. 

On adoption by the Home ot the motion, the Secretary cauw to be 
prepared a report of the proceedinp of the aec:ret littin1 and, u 100D 
u practicable, publiabea it in 1uch form and manner u the Speaker 
may direct. 

B~ OF 1'HE ROUSE 

Orcur of Businat: The following are the arrangements and organisa-
tion of Business in the Punjab Vidban Sabha:-

1. Swearing-in of Members, if any 
2. Obituary references 
3. QuestiOllS 
4. Call Atiention Notices 
5. Papen to be laid on the Table of the Houae 
6. Reports of the Committees of the Pwtjab Vidh•n Sabha 
7. Billa ( Official) 
8. Reeolutiona (Official) 
9. The ·Annual Fi12enciaJ Statement (Bud,et) 

10. Diacuuion OD Governor'1 AddreM 
11. Motion under rule 77 on matters of urpnt public importance 

or recent ocxurrence, if any. 

Under Rule 29 on days allotted for the t.ra.nuction of Government 
business, such busineu baa precedence and the Seaetary arranges 
that business in such order and on such daya u the Speaker. after 
consultation with the Leader of the Houae. may determine. Al> re-
quired under Ru.le 30, on Thunday. busineu other than Government 
business has precedence. On all other daya no busine&S other than 
Government buai.DeM ia tramacted nc:ept with the consent of the 
Leader of the HOWie. 

Bu.awa Adviaory Committ.tt: Under Rule 208 of the Rule• of 
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Procedure and Conduct of Business in the Punjab Vidban Sabha at 
the commencement of the Vidhan Sabha, or from time to time, as the 
case may be, the Speaker nominates the Business Advisory Committee 
consisting of the Speaker and not more than five other members. The 
Speaker is the ex-officio Chairman of the Committee. 

The Committee recommends the time that is to be allocated for the 
discussion of the stage or stages of such Government Bills and other 
Government business as the Speaker, in consultation with the Leader 
of the House, may direct for being referred to the Committee. The 
Committee has the power to indicate in the proposed time-table the 
different hours at which the various stages of the Bill and other 
Government business are to be completed. 

List of Business: The items that can be taken up without entry in 
the List of Business are as follows:-

( i > Announcement by the Secretary/Speaker, if any 
(ii) Questions of Privilege, if any 

(iii) Adjournment Motions, if any, to move for which consent has 
been given by the Speaker. 

tiv) Statements by Ministers, etc. 
( v) Motion for leave of absence from the sittings of the House. 

(vi) Personal Explanations 
(vii) Nomination of Committees 

(viii) Presentation of Petitions 
(ix) Statement.a by members resigning from the Ministry. 

Private Members' Business: Normally on Thursdays, the Private 
members' Business is taken up in the following order:-

( a) Meaaages relating to Private Members' business from the 
Governor. 

(b) Billa in respect of which leave to introduce is to be asked for. 
(c) Resolutions on matters of general public importance 
( d) Bills which have already been introduced. 
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Provision regarding constitution of the Committee on Private 
Members' Business does not exist in the Rulee or Procedure and 
Conduct of Buaineaa in the Punjab Vidban Sabha. 

No special procedure is applicable to different itema ofbuainesa of 
the House excepting that contained in the Rulee or Procedure and 
Conduct of Buaineaa in the Punjab Vidban Sabha. 

Rules of Debate: As a matter of fact, no provision baa been adopted 
in the Rules of Procedure with reprd to the tiution of the bafia on 
which the members are to be given the Ooor. Conventionally the 
Speaker determines the members who are to take part in the dilCUl-
sion in view of the importance of matter before the Houae. However, 
party strength also is kept in view while allowin1 the membera of a 
particular party. 

The members make their speeches and addreas the Chair from their 
allotted seats. Normally, members are not allowed to read out their 
speech. However, they are allowed to keep referral notes in order t.o 
refresh their memory. 

No specific time limit on speech ia prescribed by the Speaker. 
However, he allot.a time to members in -proportion to the 1treD1t.b or 
their respective parties in view of the importance of the aubject matt.er 
before the Houae. No member speab more than once on any motion 
except with the permiuion of the Speaker for the purpoee of m•kio1 
penonal explanation. A member who baa moved a motion can speak 
again by way of reply and if the motion waa moved by a privata 
member, the Minister concerned may, with the permiuion ot the 
Speaker, speak after tbe mover bad replied. The memben are not 
allowed t.o interrupt the proceedin1 of the HOUN under the Rulea. 

Voting Proc«wrf!: The counting of votee in the Home ia done by way 
of Voice Votes, by risinc in their aeata and division in the ld>biea. 

>J per Rulet 96, 96, 97 and 98 of the Rulea of Proc:edure order ii 
maintained by the Speaker while conduct.inc the proceedinp in the 
Houae. Rule 95 empowen the Speaker to interrupt a member who ii 
1peakinc and uk him to resume bia aeal, if in hia opinion the member 
ia takin, too much time and thereby deprivin, other members of their 
legitimate right to expren their views. Rule 96 ampowen t.be Speaker 
to direct the member to di1CODtinue bi1 apeech if be peraiata in bil 
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irrelevant and repetitious arguments. Likewise, under Rule 97, the 
Speaker enjoys all powers necessary for the purpose of enforcing his 
decision on all points of order. He may, however, direct any member 
whoeeconductisgrosalydisorderly, to withdraw immediately from the 
House, and any member so ordered to withdraw does so forthwith and 
asserts himself during the remainder of the day's meeting. In case he 
is ordered again to withdraw from the House, he has to withdraw and 
to absent himself from the sittings of the House for any period not 
longer than the remainder of the session. The Rule further provides 
that in case the member does not obey the order of the Speaker, such 
a member deemed to be absent from the meetings of the House for the 
purposes of sect.ion 3(27)(a) of the Punjab ~gislative Assembly (Al-
lowances of Members) Act, 1942. Rule 98 empowers the Speaker to 
suspend the sittings of the House in case of grave disorder. 

Proceedings: The language used for the title of the debates is 
English. 

Verbatim record of the debates is kept. Summary and record of 
decisions are not prepared. Uncorrected debates are generally issued 
the next day and edited and printed debates are supplied after a period 
ranging from six months to one year as the Vidhan Sabha Secretariat 
does not have its own Printing Press and the debates are got printed 
from the Government Press. 

The languages used in the debates are Punjabi, Hindi and English. 

PRFSIDING OFFICERS 

Under clause 1 of Article 180 of the Constitution, the Speaker pro tem 
ia appointed by the Governor to perform the duties of the office of the 
Speaker till a regular Speaker is chosen under Article 178. No salary 
and allowance are however, paid to the pro tem Speaker. 

As soon u may be, after a General Election, the Vidhan Sabha elects 
a Speaker after members are sworn in. Any member may propose 
another member present in the House and move that such member 
takea the Chair of the House as Speaker. If the motion is seconded and 

t no other member is propoeed, the person presiding may without l puttiq the question, declare that member elected and call him to take 
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the Chair. 
However, if names of other members are propoeed and seconded the 

question is to be put one by one in the order in which the motion baa 
been moved and determined, if necessary by division. If any motion ia 
carried, the person presiding may, without putting later motions, 
declare elected the member propoeed in the motion which baa been 
carried and call that member to take the Chair~ A member should not 
propose his name or second a motion proposing his name, or propose 
or second more than one motion. 

The election of the Deputy Speaker is held on such date as the 
Speaker may fix and the Secretary intimates to each member the date 
so fixed The procedure for the election is the same aa in respect of the 
electionu tile Speaker. 

The Speaker/Deputy Speaker holds office: 

(i) till be vacates his office or ifhe ceasea u, be a member of the 
Assembly; or 

( ii) if he resigns; or 
(iii) ifhe ia removed from hia office by a reeolution of the Auemb-

ly. 

Under the second proviso of Article 179, the Speaker does not vacate 
his office until immediately before the first meeting of the Asaembly 
aft.er the diB&Olution . . 

The Presiding Officers are paid Ra.2500'- per month u salary. The 
Presiding OtTia,ra are provided by the State Government free fur· 
niabedhouwatCbanctiprh.main.tenana/charpaofwhichareborne 
by the State aovemmenL However, in the case oCtbe Deputy Speaker. 
he is paid such allowancea not nceeding three hundred rupees per 
menaem as tbe State Government may fi_x if be ia not provided with 
Government act'OIDmodatioo. They are alao entitled to avail the same 
medical facilitiee u are available to a clau I officer oft.be Punjab 
Govemmenl They are alto pven other facilities like penonal ataff. 
atafl' car and ,wu,I. 

The powen and functiona or tbe Speaker in the State Legillature 
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are almost identical t.o those of the Speaker of Lok Sabha in relation 
to the House. So far as the Speaker being the Head of the State 
Legislature Secretariat is concerned, the power to appoint the 
Secretary to the State Legislature vests in the Government which 
exercises this power in consultation with the Speaker, and all other 
appointments and all matters relating to promotion, et.c. vests in the 
Speaker himself. The Speaker is also authorised t.o create fresh 
posts in the Vidhan Sabha Secretariat in consultation with the 
Finance Department. The Speaker is the ex-officio President of the 
Commonwealth Parliamentary Association, Punjab Branch, and the 
Indian Parliamentary Association, Punjab State Parliamentary 
Group. 

Tables 2 and 3 show the names and the tenure of the Successive 
Speakers and Deputy Speakers of the Punjab Vidhan Sabha. 

Table 2: Statement showing the names and tenure of 
Speakers 

Name 

Sardar Kapoor Singh 
Dr. Satya Pal 
Sardar Gurdial Singh Dhillon 
Shri Prabodh Chandra 
Shri Harbans Lal 
Lt. Col. Joginder Singh Mann 
Sardar Darbara Singh 
Dr. Kewal Krishan 
Sardar Ravi lnder Singh 
Shri Brij Bhushan Mehra 
Sardar Ravi lnder Singh 
Sardar Surjit Singh Minhas 
Sardar Harcharan Singh ~nala 

Tenure 
From 

1.11.1947 
5.5.1952 
18.5.1954 
14.3.1962 
25.3.1964 
21.3.1967 
14.3.1969 
25.9.1973 
1.7.1977 
1.7.1980 
15.10.1985 
2.6.1986 
17.3.1992 

To 

June, 1951 
18.4.1954 
13.3.1962 
18.3.1964 
19.3.1967 
13.3.1969 
3.9.1973 
30.6.1977 
27.6.1980 
13.10.1985 
27.5.1986 
15.3.1992 
Till date 
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Table 3: Statement ahowlns the Dalll8I and tenure of 
Deputy Speaker. 

Name 

Shri Thakur Pancham Chand 
Smt. Shanno Devi 
Sardar Gurdial Singh, Dhillon 
Chaudhri Sarup 8inch 
Smt. Shanno Devi 
Dr. Jacjit Singh 
Sardar Ba1dev Sin,h 
Bn,. Bikramajit 8inch Bajwa 
Brig. Bikramajit Singh Bajwa 
Dr. Kewal Kriahan 
Sardar Nuib Singh Gill 
Shri Panna Lal Nayyar 
Sardar Guizar Singh 
Sardar Nirmal 8inch Kahlon 
Sardar Juwant Sin,h 
Shri Ramesh Chander 0osra 

PROCESS OF LEGISLATION 

Tenure 
From To 
3.1.1947 20.3.1961 
26.3.196! 20.8.1961 
10.5.1952 17.5.1954 
19.5.1964 28.2.1962 
19.3.1962 31.10.1966 
27.3.1967 27.11.1967 
8.12.1967 23.8.1968 
20.3.1968 24.7.1970 
28.7.1970 13.8.1971 
28.3.1972 26.9.1973 
28.9.1973 30.4.1977 
8.7.1977 17.2.1980 
8.7.1980 26.6.1985 
6.11.1986 6.6.1986 
2.6.1986 6.3.1988 
7.4.199'l Till date 

Any member desiring to move for leave to introduce a Bill has to give 
fifteen days' notice ofhis intention and together with hia notice, submit 
a copy of the Bills and a full statement of Objects and Reasons. 
However, the Speaker may for sufficient reasons, allow the motion for 
leave to introduce a Bill to be made at shorter notice. 

If the bill or amendment, given notice ofby a private member, is a 
Bill or amendment which under the Constitution, cannot be intro-
duced without the previous sanction of the President or recommenda· 
tion of the Governor, the member should annex to hia notice a copy of 
such sanction or recommendation, aa the cue may be and the notice 
iB not valid until this requirement is complied with. 

The order of the President or the Governor sanctioning or recom-
mending the introduction or consideration, aa the cue may be, of a 
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Bill is required to be communicated to the Secretary by the Ministry 
concerned in writing. 

A Bill involving expenditure is to be accompanied by a financial, 
memorandum which has to invite particular attention to the clause 
involving expenditure and has also to give an estimate of the recurring 
and non-recurring expenditure involved in case the Bill is passed into 
a law. 

The clauses or provisions in the bills involving expenditure from 
public functions are required to be printed in thick type or in italics. 
However, where a clause in a Bill involving expenditure is not printed 
in thick type or in italics, the Speaker may permit -the member-in-
charge of the Bill to bring such clauses to the notice of the House. 

A Bill involving proposals for the delegation of legislative power is 
further required to be accompanied by a memorandum explaining such 
proposals and drawing attention to their scope and stating also 
whether they are of normal or exceptional character. 

If a motion for leave to introduce a Bill is carried, the Bill is 
introduced. When a Bill is introduced or on some subsequent occasion, 
the member-in-charge may make one of the following motions in 
regard to his Bill, namely:-

(a) that i~ be taken into consideration by the Sabha (Assembly) 
either at once or at some future day to be specified, or 

(b) that it be referred to a Select Committee; or 
(c) that it be circulated for the purpose of eliciting opinion 

thereon by a date to be specified in the motion. 

If notice or a proposed amendment has not been given two clear days 
before the day on which the consideration of the clause to which the 
amendment is proposed is commenced, any member may object to the 
moving of the amendment and such objection has to prevail unless the 
Speak.er allows the amendment to be moved. The Secretary. if time 
permits, causes every such notice to be printed, and a copy thereof is 
made available for the use of every member. 

Notwithstanding anything in the rules, the Speaker may. when a 



motion that a Bill be taken into consideration baa been carried, submit 
the Bill. or any part of the Bill, to the Vidhan Sabha (Auembly) clause 
by clause. The Speaker may calJ each clause separately, and when the 
amendments relating to it have been dealt with, puts the question: 
-rhat this clause or, that this clause as amended, aacue may be, stand 
part of the Bill." . 

The Speaker may, if he thinks fit, put as one question a group of 
clauses to which no amendments have been moved. But if a member 
requests that any clause be put separately, the Speaker puts that 
clause separately. 

Clause one, the enacting formul~ the preamble, if any, and the title 
of a Bill stand postponed until the otherclauaea and schedules (includ-
ing new clauses and new schedules) have been diapoeed of and the 
Speaker then puts the question ·that clauae one or the enacting 
formula or the preamble or title (or. aa the cue maybe, that clause 
one, preamble or title as amended) stand part or the Bill.• 

When a motion that a bill be taken into consideration has been 
carried and no amendment of the BiU is made. the member-in- charge 
may at once move that the Bill be pasaed_ The diacuasion on a motion 
that the Bill be passed is confined to the aubmiuion of argumenta 
either in support of the Bill or for rejection of the Bill. In making his 
speech a member cannot refer tD the detaila of the Bill further than is 
necessary for the purpose of his arguments which are of a pneral 
character. 

A Bill refened to a Select Commit.tee is thorouchly examined by the 
Committee from all upecta. It goea t.hrouab the Bill daUN by clause 
in order to see that the provdiona of the Bill brin, out dearly the 
intent.ion behind the measure that there w no procedural defect in its 
working, that the Bill does not offend apinat proviaiona of the exiaun, 
law and that the object propoeed to be achieved ia adequately brouaht 
out. 

The Select Committee bu power to make aucb amendmenta in the 
Bill as it thinks fit provided that auch amendment.a are relevant to the 
subject matter of the Bill and are not beyond the ecope mt.be Bill. It 
can also amend the title of the Bill. 

The Select Committee baa ample time at ita dispoaal to IO minutely 
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through th~ provisions of the Bill and suggest changes. Therefore, it 
plays a vital role in the shaping/reshaping of the Bill which comes 
through it. 

A Select Committee may hear expert evidence and the repre-
sentatives of any special interest affected by the measure before it. It 
may, for this purpose, require any person to attend before it as witness 
or to produce before it such paper and records as it may think neces-
sary. 

Amendments to the Constitution: As soon as a message for the 
ratification of the amendment to the Constitution is received from the 
Secretariat of a House of Parliament, a copy of the Bill together with 
the message is forwarded to the Government at the first convenient 
opportunity. 

As soon as a notice of the resolution for the ratification of the 
amendment to the Constitution is received from a Minister it is 
circulated to all members of the Vidhan Sabha. When the House meets 
a copy of the Bill is laid on the Table of the House by a Minister. 
Thereafter the Minister moves the resolution for the ratification of the 
amendment to the Constitution falling within the purview of the 
proviso to clause (2) of Article 368 of the Constitution. No amendment 
is allowed to be proposed to such a resolution. The Speaker, ifhe thinks 
fit, prescribes a time- limit for speeches. 

After the resolution is passed by the House, a message is sent to the 
Secretariat of the House of Parliament from which the message was 
received that the Vidhan Sabha (Assembly) rectifies the amendment. 
Similar information is also sent to the Government as required by Rule 
163. 

PROCEDURAL DEVICES TO RAISE MATIERS OF PUBLIC 
IMPORTANCE 

The members have been armed with a number of devices through 
which they can raise various issues and their grievances in respect of 
day to day problems of the electorate and invite attention of the 
administration thereto and give suggestions in respect thereof, and 
also point out the laxity on the part of tbe administration in sorting 
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out the problem.a. The Rulea of Procedure and Conduct of Buaineaa in 
the Punjab Vidban Sabha enumerate the following devices available 
to members. 

Queationa: There are three catepriea of Queationa namely (i) 
Starred, (ii) Unatarred and (ill) Short-Notice Queationa. 

A Starred question ia one to which a member deeina an oral answer 
in the House. The member aaking auch a queetion diatin,u.iahee it by 
an asterisk. The member& may further elicit information by aakinc 
Supplementaries on the question. The ru1ee prescribe a limit of five 
supplementaries to the question. 

The Unstarred question ia asked for the purpose of obtaining infor-
mation on a matter of public concern and which ia not orally aaked in 
the House. Both types of questions may be aaked by giving 15 days' 
clear notice. 

A member may aak a question relating to a matter of public impor-
tance with a notice sh~r than fifteen clear daya aubject to the 
satisfaction of the Speaker that the question ia of an urpnt character. 
The member baa to briefly state the reuona for uking the question 
with aborter notice. 

Half .an-Hour Diacuaion: The memben may raiae Half-an. Hour 
Diacuuion with the coment of the Speaker in relation to a matter of 
sufficient public importance which baa been a subject of recent quea-
tion Coral or written) and answer to which needa elucidation on a 
matter of fad Tbe Rules or Procedure require that the notice for 
ra.iainc auch a dilcuuion is to be liven to the Secretary atatinc the 
point or pointa aou,ht to be raiwl one day in advm oltbe day when 
it ia intended to be raiwl. The notice baa to be accompanied by an 
explanatory note stating the reuona for raiaior diacuuion and ia a1ao 
required to be aupported by the aipatunw of two other members. Such 
diacuuion, if pe.cmitted, takea placea after the hour of inumuptioo or 
after the concluaion of the busiw1 ~ the day, whichever ia earlier. 
No votini takes plam at the end of the diacuuion. 

At.(pumment Jlolion: An acijourn.ment motion ia a motion intended 
to eecure a diacuNion on a maUerolW"19n_t public importance~ recent 
occurrence by interruptin, the normal buline11 ol the Houae. Thia 
requirea the conaent m the Speeker. The motion. if fC,11nd in order and 
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after the leave of the House is given, is ordinarily discussed for two 
hours after the hour of interruption or earlier if the business for the 
day is finished earlier. No question is put to vote. 

Notice for an adjournment motion has to be ,given two hours before 
the commencement of the sitting and is to be accompanied by a brief 
explanatory memorandum explaining the motion. The right to move 
the adjournment of the Vidhan Sabha for the purpose of discussing a 
definite matter of urgent public importance is subject to certain 
restrictions. Not more than one such motion is made at the same 
sitting and not more than one matter is discussed on the same motion. 

After the Speaker has given his consent, the member concerned has 
to ask for leave of the House. If objection to the grant of leave is taken, 
the Chair asks for those members who are in favour of leave being 
granted to rise in their places and if not less than fifteen members do 
so, the Chair intimates that leave is granted. Otherwise, the Chair 
intimates that leave is not granted. 

As per the well-established practice, such motions are not admitted 
during the Budget session. And also such motions are not taken up on 
the day the Budget for the year is presented in the House. 

Motion of No-Confidence: A No-Confidence Motion is intended to 
express want of confidence in the Council of Ministers. The member 
intending to move such a motion has to give notice in writing to the 
Secretary before the commencement of the sitting. Ifin the opinion of 
the Speaker the motion is in order, he reads it to the House and asks 
those in favour of leave being granted to rise in their places and if not 
less than one-fifth of the then existing strength of the members of the 
House do so, he intimates that leave is granted. In the event of leave 
being granted discussion takes place on the day or days appointed by 
him for the purpose, but such day/days/part of the day must be within 
a period of ten days from the day on which the leave is granted. The 
Speaker may prescribe time-limit for speeches. 

Short Duration Discussion: A Short Duration Discussion may take 
place on the motion that the policy or situation or statement or any 
other matter may be taken into consideration. But such motion is not 
put to the vote of the House. Rules do not specifically prescribe any 
conditions for the admissibility of such a motion. However, the Speaker 
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has, through a direction iaaued by him, preecribed the same. 
Calling Attf!ntion Notitt•: Calling the attention of a Minister to any 

matter of urgent public importance, though strictly not a mode of 
raising a discussion, is the method of focuuing the attention of the 
House on that matter. A Member may, with the previous permiaaion 
of the Speaker, call the attention of a Minister to any matter of urgent 
public importance and the Minister has to make a brief statement 
pertinent thereto. No member can give more than two such notices for 
any one sitting. 

Rules do not specifically prescribe any conditions for the admis-
sibility of a Call Attention Notice. However. the Speaker has, throueh 
a direction issued by him, preecribed the conditions. 

A member cannot refer on the floor of the House to a Call Attention 
Notice disallowed by the Speaker. If he wisbea to make a repre-
sentation to the Speaker in this connection~ be may do ao in the 
Speaker's Chamber. 

A notice should invariably relate to a single specific department of 
the Government. Where a notice relates to more than one department, 
the same is disallowed. 

In accordance with the established convention, notices of auch 
motions are not taken up on the day the Budget for the year ia 
presented to the House. 

A Call Attention Notice ia required to be liven in writing to the 
Secretary two clear days before the commencement of the lit.tine on 
the day on which it is propoaed to be taken up. Where a notice is ai,ned 
by more than one member. it is deemed to have been given by the (int 
signatory only. However, where more than t.hne memben sip and 
give a Call Attention Notice, the names of the tint three aipatoriea 
are shown in the List of Business. 

The attention of the Minister to whose department the matter 
relates is called and it is done with the con.sent of the Speaker. The 
Minister makea a brief statement on the day for which the notice hu 
been entered in the List of Buaineu. There i1 no debate at the time 
such statement is made. However, t.he member giving notice and other 
members, if any, whose names appear along with hia name in the Liat 
of Business, are allowed to put one qUNtion each for the purpoee of 
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seeking clarification. Not more than three such1natt.ers can be raised 
at one sitting. [fmore than three Call Attention Notices are admitted , 
a ballot is held to determine the relative precedence of each of the three 
and the remaining notices lapse. A brief summary of admitted Call 
Attention Notices is entered in the list ofBusineu for the day on which 
the same is to be taken up. 

Governor's Address: Discussion on Address delivered by the Gover-
nor under Article 175( 1) of the Constitution or special Address under 
Article 176(1) takes place on a motion of thanks moved by a member 
and seconded by another member. The Speaker allots time in consult-
ation with the ~ader of the House for the discussion of matters 
referred to in the Governor's Special Address. The Members, during 
the discussion, ventilate the problems being faced by their electorate, 
point out laxities on the part of the Administration and give suggestion 
to solve the problems. At the end of the discussion, the Government 
gives the reply to the discussion explaining its position. The Speaker 
may enquire how much time is required for speech and may fix the 
hour by which the discussion is to conclude. The Speaker may, if he 
thinks fit, prescribe, time limit for speeches after taking the sense of 
the House. 

Petitions: The Rules of Procedure and Conduct of Business in the 
Punjab Vidhan Sabha provides that a member may present a petition 
to the House with the consent of the Speaker, duly signed by the 
petitioner. The full name and address of every signatory to the petition 
should be given and authenticated by his signatures and if illiterate, 
by his thumb impression. If there are more than one signatories to the 
petition, at least one person should sign or if illiterate, affix his thumb 
impression on the sheet on which the petition is inscribed. However, 
a member himself cannot be a petitioner. The petition should pertain 
to a Bill which has been published or which has been introduced or to 
any matter of general public interest. Provided, it does not (i) fall 
within the cognizance of a court of law or a court of enquiry or statutory 
Tribunal or a quasi-judicial body or Commission, or (ii) is relating to 
something that is not ordinarily raised in Parliament, or (iii) is not 
part of a substantive motion or resolution, and (iv) is something for 
which remedy is available under the law including rules, regulation, 
bye-laws made by the Punjab Government or an authority to whom 
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power to make such rules, re,ulation, etc., ia delepted. A petition 
muat relate to eome matter which the Vidbeo Sabha ia competent to 
consider and it.a muat not propON upenditure aC public moneys or the 
imposition of any charp in public nmmuea. A petition should be 
couched in respectful, decorous and temperate IIIJll'WIP and should 
be in Pwtjabi, Hindi or EOl'liah. 

A petition should be aelfeeontained and no letter. affidavit or docu-
ment should be aooesed toiL A petition should conclude with a prayer 
reciting the definite object of the petitioner in rep.rd to the matter to 
which it relates. 

A member baa to give advance intimation to the Secretary of hia 
intention to present a petition. A petition may be presented by a 
member or forwarded to the Secretary and in the latter cue, the 
Secretary makea a report to the House in the preecribed form. 

The Committee on Petitiona conaiata of 13 memben nominated by 
the Speaker at the Commencement~ Auembly or from time to time. 
Prior to 1973 the atrength or the Commit.tee uaed to be five and the 
Deputy Speaker uaed to be the tx..oflicio Chairman of the Committee. 

The functiooa of the Committee u laid down in the Rules of 
Pn>cedure are u under: 

(i) The Committee exam.inea every petition referred to it, and 
if the petition oompliea with theee rulet. the Committee may 
direct that it be circulated. Where cirailation of the petition 
baa not been directed, the Speaker may at any time direct 
that the petition be cirailated. 

(ii) Circulation of the petition ia in t%WUtO or in summary form 
u the Committees or the Speaker. aa the cue may be, may 
direct. 

(iii) It ia alto the duty of the Committ. to report to the Houae 
on apecific complainta made in the petition referred to it 
after t.akio1 auch evidence u it deeau fit and to suggest 
remedial meaaurea either in a concrete form applicable to 
the cue under review aa io prevent such caNt in future. 
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BUDGET IN LEGISLATURE 

The Budget: In so far as the nature, form and contents of the Budget 
including other Budget documents are concerned, there are prepared 
by the Government in the Finance Department. The Committee on 
Estimates has the power to suggest any change in the nature, form 
and contents of the Budget. 

The Budget is presented in the House by the Finance Minister or 
any other Minister authorised on this behalf with his Budget speech 
indicating the broad outline of the estimates, on the date appointed by 
the Governor. 

Allotment of time for discussion on the Budget is settled by the 
Speaker in consultation with the Leader of the House and the discus-
sion thereon takes place on a day or days so appointed by them. 
However, the time table in this regard is generally settled by the 
Business Advisory Committee and the same is reported by the Speaker 
to the House and notified to the members. After the report is made to 
the House and accepted by it, it takes effect as if it were an Order of 
the House. Thereafter, the general discussion on Budget takes place 
accordingly. 

Dem.ands for Grants: The Demands for Grants are arranged in such 
order as the Leader of the House intimates. The voting of demands 
for Grants takes place on such days not exceeding fifteen as the 
Speaker in consultation with the Leader of the House allots or the 
Business Advisory Committee allots for the purpose. Of the days so 
allotted, not more than two days are taken up by the Vidhan Sabha 
for the discussion of any one Demand. AB soon as the maximum limit 
of time for discussion is reached, the Speaker forthwith puts every 
question necessary to dispose of the demand under discussion. On the 
last day of the days so allotted, the Speaker, one-and-a half hours 
before the normal hour of interruption of business, forthwith puts 
every question necessary to dispose of the demands under considera-
tion, and then forthwith puts one by one all the outstanding Demands 
for Grants. The Speaker may, if he thinks fit, prescribe a time-limit 
for speeches. 

Motions may be moved to omit or reduce any item or to reduce any 
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grant but not to increase or alter the destination of a grant. Notice of 
such motions is to be given two clear days before the day on which such 
items or such grant comes up for diacuaaion, unleu the Speaker allows 
a motion to be moved at a aborter notice. 

When a token cut is proposed, the object of the cut ia required to be 
specified clearly and preciaely. Where a motion i1 intended to limit the 
debate to a subject matter relating to an item it should be given as an 
amendment to that particular item and not to the total grant. Where 
a motion includes more than one item it may be moved aa a reduction 
of the whole grant. The debate on motions must be confirmed to the 
administrative matter& for which the Government ia responsible and 
not deal with matters requiring leaislation. 

Normally it takes two weeks to complete the whole proceea between 
the pre.entation of the Budget and ita adoption by the House. 

LEGISLATIVE COMM11TEF3 

As a part of the parliamentary democratic set up, the Committees play 
a vital role. The Committees function on behalf of the House and 
critically examine the working of the Executive. 

Before the commencement of the Constitution. there wu a provision 
in the Rules of Procedure for the conautution of the Committees like 
the Committee on Public Accounts. the Committee on Estimates, the 
Committee on Petitions and the Houae Committee. After April, 1952, 
a number of Committees had been conatitut.ed after makina requisite 
amendmenta in the Ru.lea of Procedure from time to time. The Rules 
of Procedure alao provided for the conatitution of the Select Committee 
and the Joint Select Committee. With the abolition of the Punjab 
Legislative Council in January, 1970, the provision for the Joint Select 
Committee ceased to exiat. 

In November, 1957 two Regional Committees, namel1. the Hindi 
Reponal Committee and the Punjabi Reponal Committee were con· 
atituted by virtue of a Presidential order. The Committees conaiated 
of memben reprwntmr c:outiluenciea falli n1 in their respective 
feliona. Thele Rqiona) Committee ltood 1boli1hed w.e .. f. 31 October, 
1966 81 a result o( the re orpniution or the St.ate or Punjab when 
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Haryana State was carved out of the composite State of Punjab. 
At present, the Punjab Vidhan Sabha hu 14 permanent Commit-

tees of which the following four Committees, consisting of 13 members 
each are elected by the House on the basis of proportional repre-
sentation by means of single transferable vote for a period of one year: 

1. Committee on Public Accounts. 
2. Committee on Estimates. 
3. Committee on Public Undertakings. 
4. Committ.ee on Welfare of Scheduled Castes, Scheduled 

Tribes and Backward Classes. 

Committee on Public Accounts: The function of the Committee is to 
examine the accounts showing the appropriation of the sums granted 
by the Vidhan Sabha (Assembly) to meet the expenditure of the 
Government of Punjab and such other accounts laid before the Vidhan 
Sabha as the Committee may think fit. 

In scrutinising the appropriation accounts of the Government of 
Punjab and the report of the Comptroller and Auditor-General there-
on, it is the duty of the Committee to satisfy itself:-

(a) that the moneys shown in the accounts as having been 
disbursed were legally available for and applicable to the 
service or purpose to which they have been applied or 
charged; 

(b) that the expenditure conforms to the authority which 
governs it; and 

(c) that every re-appropriation has been made in accordance 
with provisions made in this behalf under the Rules framed 
by competent authority. 

It is also the duty of the Committee: 

(a) to examine such trading, manufacturing and profit and loss 
accounts and balance sheets, as the Governor may have 
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required to be prepared and the Comptroller and Auditor-
General's report thereon; 

(b) to consider the report of the Comptroller and Auditor-
General in cases where the Governor may have required him 
to conduct an audit of any receipt.a or to examine the ac-
counts of stores and stock; 

However, the Committee does not exercise iU functions in relation 
to such Public Undertakings as are allotted to the Committee on Public 
Undertakings by the Rules or by the Speaker. The Committee may 
hear officials, take their evidence do physical ·verifications, make on 
the spot study of facts or call for any record connected with the 
estimates under examination. 

Committee on Public Undertaking!I: The Committee on Public Un-
dertakings examines the working of the Public Undertakings. 

The functions of the Committee are: 

(a) to examine the reports and accounts of the Public Undertak-
ings specified in Schedule 11 of the Rules and of such other 
Public Undertakings as may be referred to the Committee 
by the Speaker for examination; 

( b) to examine the reports, if any, of the Comptroller and 
Auditor-General on the Public Undertakings; 

(c) to examine in the context of the autonomy and efficiency of 
Public Undertakings, whether the affairs of the Public Un· 
dertakings are being managed in accordance with aound 
business principle and prudent commercial practices; and 

(d) to exercise such other functions vested in the Committee on 
Public Accounts and Committee on Estimates in relation to 
the Public Undertakings mentioned above as are not covered 
by clauses (a), (b) and (c) above and as may be allotted tot.he 
Committee by the Speaker from time to time. 

However the Committee does not examine and investigate any of 
the following, namely:-
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(i) matters of major Government policy as distinct from busi-
ness or commercial functions of the public undertakings; 

(ii) matters of day-to-day administration; 
(iii) matters for the co~ideration of which machinery is estab-

lished by any special statute under which a particular public 
undertaking is established. 

The following ten Committees are nominated by the Speaker for a 
period of not less than one year. The functions of these Committees 
are self-explanatory. 

1. Rules Committee 
2. Business Advisory Committee. 
3. Committee of Privileges. 
4. Committee on Government Assurances. 
5. Committee on Subordinate ~gislation. 
6. Library Committee. 
7. House Committee. 
8. Committee on Petitions. 
9. Committee on Papers laid/to be laid on the Table. 

10. General Purposes Committee. 

The Chairmen of the Committees of the Vidhan Sabha are 
nominated by the Speaker from amongst the members of the Commit-
tee. Rules provide that where the Deputy Speaker happens to be a 
member of the Committee he is to be the ex-officio Chairman of that 
Committee. Besides the Speaker is the ex-officio Chairman of the 
Business Advisory Committee, the Rules Committee and the General 
Purposes Committee. The Deputy Speaker is always the ex-officio 
Chairman of the House Committee. 

Select Committee: The Rules also provide for the appointment of a 
Select Committee on a motion by the House. The Select Committee on 
a Bill, when appointed by the House, consists of not more than 15 
members. However, the membership of the Committee can be in-
creased with the leave of the House upto 25 members. The 
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Minister-in-charge of the Bill, the Advocate-General and either the 
Deputy Speaker or a member of the panel of Chairmen as may be 
nominated by the Speaker are members of every Select Committee and 
it is not neceaaary to include their names in any motion for appoint-
ment to such a Committee. 

The reports of the Committee are presented to the House in each 
case by the Chairman concerned or in his absence by another member 
of the Committee. However, the General Purposes Committee, the 
Library Committee and the House Committ.ee do not present their 
reports. The other Committees present their reports to the House as 
often as they think proper. When the House is not in seaaion the 
Committee can present its report to the Speaker who orders it.a 
printing, publication and circulation. In that case, the report of the 
Committee is laid on the Table in its next Session. 

LEGISLATIVE PRIVILEGES 

The immunities and privileges of the members of the Punjab Vidhan 
Sabha are the same as those of members of Parliament. 

A member may with the consent of the Speaker, raise a question 
involving a breach of privilege either of a member or of the House or 
of a Committee thereof. 

A member wishing to raise a question of privilege is required to give 
notice in writing to the Secretary before the commencement of the 
sitting on the day the question is proposed to be raised. If the question 
raised is based on a document. the notice is to be accompanied by the 
document. The right to raise a question of privilege is governed by the 
following conditions:. 

(i) not more than one question is to be raised at the same 
sitting; 

(ii) the question is to be restricted to a specific matter of recent 
occurrence; 

(iii) the matter requires the intervention of the Vidhan Sabha. 
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The Speaker, if he gives consent and holds that the matter proposed 
to be discussed is in order, after the questions and before the List of 
business is entered upon, calls upon the member concerned who rises 
in his place and while asking for leave to raise the que~tion of privilege 
makes a short statement relevant thereto. However, where the 
Speaker has refused his consent or is of opinion that the matter 
proposed to be discussed is not in order, he may, if he thinks it 
necessary, read the notice of question of privilege and state that he 
refuses consent or holds that the notice of question of privilege is not 
in order. 

If objection to leave being granted is taken, the Speaker requests 
those members, who are in favour of leave being granted, to rise in 
their places and if not less than thirty members rise accordingly, the 
Speaker intimates that leave is granted. If less than thirty members 
rise, the Speaker informs the member that he has not the leave of the 
House. The Speaker, if satisfied, about the urgency of the matter, 
allows a question of privilege to be raised at any time during the course 
of a sitting. Such question is to be raised at the earlier opportunity and 
does not ordinarily require notice. 

If the leave is granted the question stands referred to the Committee 
of Privileges on a motion made either by the member who has raised 
the question of privilege or by any other member. 

The Speaker can himself also refer any question or privilege to the 
Committee of Privileges for examination, investigation or report. The 
Committee of Privileges, after examining the matter, recommends to 
the House the action to be taken against the offenders in the form of 
a Report. 

On a motion moved by the Chairman or a member of the Committee 
or any other member, the report is taken into consideration. The next 
motion moved is that the Vidhan Sabha agrees or disagrees, with 
amendments contained in the Report. 

Committee of Privileges: At the commencement of the Vidhan Sabha 
or from time to time, as the case may be, the Speaker nominates a 
Committee of Privileges consisting of not more than 12 members. 
Normally, the te~ of the Committee is one year. The Chairman of the 
Committee is appointed by the Speaker from amongst the members of 
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the Committee. 
The Committee examines every question of privilege refened to it 

and determines with reference to the facts of each case whether a 
breach of privilege is involved and if so. the natW"e of the breach, the 
circumstances leading to it and make such recommendation aa it may 
deem fit. 

~ 

The report may also state the procedure to be followed by the House 
in giving effect to the recommendations made by the Committee. 

After the question of privilege is referred to the Committee by the 
Speaker or by the House. the Chairman calls a preliminary meeting 
of the Committee to consider the said question of privilege and deter-
mine the procedure to be followed in connection therewith. Meetings 
of the Committee are fixed by the Chairman, and the agenda thereof 
is circulated to its members. All papers which are circulated to the 
Committee are marked and treated as confidential. Persona making 
complaint~ the person complained against and the witnesses, are 
called through a notice issued by the Secretary. They are examined on 
oath. The Chairman first asks question and thereafter other members, 
one by one, put questions to a witness with the permission of the 
Chairman. If, after going through the relevant material placed before 
it. the Committee takes the decision that aprima fac~ case of breach 
of privilege has not been made ou~ it may report to the Vidhan Sabha 
accordingly. Otherwise, the Committee bolaa its meetings from time 
to time till a report is made within the time fixed by the Vidhan Sabha. 
Where the Vidhan Sabha has not futed any time for the preae.ntatioo 
of the report, it is presented within one month of lhe date on which 
reference to the Committee waa made. The Vidban Sabha may at any 
time, on a motion made, direct that the time for the preaentation of 
the report by the Committee be extended to a date specified in that 
motion. 

Where the House has fixed time for the preaentation of the report, 
the Speaker may, on a request made by the Chairman and when the 
House is not in aession, extend the time for making report by the 
Committee and inform the House when it re· auemblea. 

If any member deairea to record a Minute of Diaaent. on any matter, 
be hands in hia minute to the Chairman. 
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The Report of the Committee is signed by the Chairman on behalf 
of the Committee and if the Chairman is absent or is not readily 
available the Committee chooses another member to sign the report 
on behalf of the Committee. 

The Speaker may, on a request being made to him and when the 
Vidhan Sabha is not in session, order the printing, publication or 
circulation of a report of a Committee although it has not been 
presented to the Vidhan Sabha. In that case the report is presented to 
the Vidhan Sabha during its next session at the first convenient 
opportunity. 

No Legislative privilege has ever been referred to in any court of law 
so far. 

SERVICING OF LEGISLATURE 

The Secretary: The Secretary is the head of the Punjab Vidhan Sabha 
Secretariat. His appointment is made by the Government in consult-
ation with the Speaker either by direct recruitment or by promotion 
from within the Vidhan Sabha Secretariat. No specific term of office 
has been fixed for the post of Secretary. The age of retirement is 58 
years. 

He guides the Chair in all legislative matters. As the financial head 
of the Secretariat he has full powers as delegated to the Heads of 
Departments. He, being the administrative head of the Vidhan Sabha 
Secretariat, supervises the functioning of the subordinate staff. 

Table 4 gives the names and the tenure of successive Secretaries of 
the Punjab Vidhan Sabha. 

Table 4: Successive heads of the Punjab Vidban Sabha 
Secretariat 

S.No. Name of the Secretary TenuTe 
From To 

1. Sardar Bahadur Sardar Abnasha Singh upto 1952 
2. Dr. Kuldip Chand Bedi 1952 1968 
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S.No. Name of the Secretary TenuN 
From To 

3. Shri Kriahan Swaroop 1968 1974 
4. Sardar Pratap Singh Oet. 1974 S.pt. 1986 
5. Shri B.B. Sehpl 16.9.1986 31.12.1986 
6. Shri G.L. Kaul • 2 .1..1987 27.2.1987 
7. Shri Kanar Sinah Mann 28.2.1987 30.9.1988 
8. Shri G.L. Kaul 11.10.1988 Till date 

• Additional Charp of Secretary wu given t.o Shri G.L. Kaul, Deputy Secretary. 

The Secretariat: Prior to the year 1953, the Assembly Secretary was 
a second class office and the Speaker was the Head of the Department. 
All the powers of the Administrative Secretary were vested in the 
Chief Secretary to the Government of Punjab. In view of the provision 
contained in Article 187 of the Constitution, envisaging an ind~ 
pendent status oCthe Legislature Secretariat. the Governor of Punjab, 
in April, 1953 ordered that:-

~he power to appoint a Secretary to either House of the State 
Legislature will vest in Government in consult.at.ion with the 
Chairman or the Speaker, as the case may be, and all other 
appointments and all matters relating to promotions, etc., will 
vest in the Chairman or the Speaker as the cue may be. The 
Chairman or Speaker will be competent to create fresh posts in 
their respective Secretariats. in consultation with the Finance 
Department.• 

In December, 1953 the Government of Punjab Curt.her directed: 
•to declare the Secretary, Punjab Legislative Assembly 

Secretariat u Head of Department in respect of the Aaaembly 
Secretarial He will ezerciae all the powen vested in Heads of 
Department u specified in the various Financial Rules and Re.rula· 
tiona." 

~ain, vuu memorandum, dated December, 1963 the Secretary, 
Punjab Lerislative Auembly wu delepted certain powers to which 
anent of the Finance Department. wu preaumed. Acain the Punjab 
Government in May 1955 decided that: 
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"In the matter of precedence for all State fund.ions, the Secretary 
of the Punjab Vidhao Sabha will rank with the other Secretaries to 
.the State Government." 

Later, this Secretariat was upgraded from "B" Class Office to "A" 
Clasa Office. 

The main branches of the Punjab Vidhan Sabha Secretariat are as 
under:-

1. Establishment Branch 
2. Bills Branch 
3. Public Accounts Committee Branch 
4. Estimate Committee Branch 
5. Public Undertakings Committee Branch 
6. Welfare Committee Branch 
7. Legislation Branch 
8. Question Branch 
9. Accounts Branch (CA/TA Branch) 

10. Translation Branch 
11. Publication Branch 
12. Reaearch Branch 
13. Miscellaneous Branch 
14. Pension & Loans Branch 
15. Notice Office . 
16. Watch & Ward Officer's Branch 
17. Assistant Information Officers Branch 
18. Library Branch 

The Vidban Sabha Seaetariat ia independent ofExecutive. Barring 
the appoint.in& of the Secretary, all appointments and promotions of 
the staff are made by the Speaker. The Secretary, Punjab Vidbao 
Sabha, baa a1ao been given powen aoalogoua to those of an Ad-
ministrative Secretary to the Government in dealing with the Depart-
ment of Finance and Legislative Atfaira. All references to the Finance 
Department for the creation of posts etc. are made directly but recently 
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some controversy has ariaen 88 the Finanee Department is insisting 
that the references should be routed throughout the Department of 
General Administration which is under the Chief Secretary. The . 
matter has been iaken up by Hon'ble. Speaker with the State Govern-
ment for maintaining the status quo. 





RAJASTHAN 

ORIGIN AND GROWTH 

The evolution of the House of People's Representatives in Rajasthan-
the erstwhile Rajputana-is one of the important developments in the 
annals of the constitutional history of India. Rajputana consisted of 
twenty-two small and big Princely States. Though these princely 
States were declared to have been annexed to the Union of India on 
15 August 1947, the process of merger and their unification became 
complete only in April 1949, in five phases. 

In the first phase of merger, four princely States of Al war, Bharat-
pur, Dholpur and Karauli formed the Matsya Union and it was 
inaugurated on 17th March 1948. The Cabinet of this Union was 
formed under the leadership of Shri Shobha Ram. The Union of 
Rajasthan, consisting of Banswara, Bundi, Dungarpur, Jhalawar, 
Kishangarh, Pratapgarh, Shahapura, Tonk and Kota, was in-
augurated on 25 March 1948. The Kota State got the honour of being 
the capital of this Union. The Kota Naresh was appointed as the 
Rajpramukh and Sri Gokul Lal Asawa was appointed as the Chief 
Minister. But onJy three days after its inauguration the Maharana of 
Udaipur decided to join this Union which was accepted by the Govern-
ment of India. The Maharana of Udaipur was appointed as 
Rajpramukh and the Kota Naresh was appointed as Up-Rajpramukh 
of this Union and the Cabinet was formed under the leadership of Shri 
Manikya Lal Verma. This Union was inaugurated by Pt. Jawabarlal 
Nehru on 18 April 1948. The formation of the Union of Rajasthan 
paved the way for the merger of big States like Bikaner, Jaisalmer, 
Jaipur and Jodhpur with the Union and formation of Greater Rajas-
than. It was formally inaugurated on 30 March 1949, by Sardar 
Vallabh Bhai. Patel. The Maharaja of Jaipur was appointed as the 
Maha-Rajpramukh and the Kot.a Naresh .was appointed as the Up-

-State Legislature Building. Rajasthan. 
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Rajpramukh and the Cabinet was formed under the leadership of Shri 
Hira Lal Shastri. Matsya was merged with greater Rajasthao on 15 
May 1949. 

The pl'Otti8 of the creation of a Legislative Council had at.artA,d 
during the final phase of the formation of R.Qaatb~n. Thia ~ae 
continued up to the becinninl of 1952. In the meantime Shri Hira Lal 
Shastri submitted his resignation from the Chief Miniatership and 
the Interim Government was formed on 26 April 1951. 

Though the Rajasthan Vidhan Sabha came into existence in March 
1952. the people of Rajastbao had experienced some kind of a par-
liamentary democracy even under the princely rule. The Mahantja 
Ganga Singh of Bi.lamer was one such progressive king who made a 
gift of the House of Representatives to the people of Bikaner State in 
1913. 

Certain improvements were made in the set up oft.he Legislative 
Assembly during the year 1937. The strength of the House was raised 
to 51, out of which 26 members where to be elected and 25 were to be 
nominated. Out of the 26 memben. 3 members were to be elected by 
the Tajimi Sardara, 10 by the State District Boards, 12 by the 
Municipalities and one by busineumen and industrialists. These 
changes were implemented in the year 1942. 

The Bikaner Act No. 3 of 194 7 had a provision with reprd to the 
Legislature, co~ting of Raj Sabha and Ohara Sabha. The elections 
for Raj Sabha and Ohara Sabha. The election• for ~ Sabha and 
Ohara Sabha were acheduled to be held on 28 September 1948. But 
on account of the decision taken by the Bikaner Pntja Manda} on 8 
August 1948 to boycott the elections, the enfruument of the Bikaner 
Act No. 3 of 1947 and constitution of Raj Sabha and Ohara Sabha 
thereunder WU poetponed. 

Despit.e the '""'1DI political awareneu amonpt tbe people of the 
1tate, MahanQa Ummecl 8inch m Jodhpur had accepted the principle 
of people's participation in the administration, only in the 1940. and 
accorded his approval to the eetti.ne up m the Central and Dist.rid 
Advisory Boards. 

In view of the various ref'onu initiated by Maharaja Ram Singh 
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during the fifth decade of the nineteenth century in political, social 
and educational fields, the Jaipur State was considered as a progres-
sive state. But the impact of the political activities going on in other 
parts of the country on the people of that State was so profound that 
even the creation of a Vidhan Samiti ( 1923), consisting of both official 
and non-official members, fell short of their expectation. 

Maharaja Mansingh constituted a Central Advisory Board in 1939 
with a view to eliciting public opinion through representatives on 
matters of public interest and importance. It consisted of 13 
nominated members and 35 non-official membel'S and was given the 
power to advise on matters relating to medical facilities, sanitation, 
public works, roads, wells and buildings, public education, rural 
upliftment, marketing, commerce and trade, etc. It was inaugurated 
on 18 March 1940. 

The House of Representatives and the Vidhan Parishad were to be 
set up on 1 June, 1944 as per the Jaipur Government Act, 1944. The 
House of Representatives was to consist of 120 elected members and 
five nominated non-official members, out of a total of 145 members. 
And out of 51 members of the Vidhan Sabha, 37 members were to be 
elected and 14 were to be nominated. They were to hold office for 3 
years. The Prime Minister was to be appointed as the ex-officio 
Chairman of both the Houses and senior-most Ministers of the Ex-
ecutive Council were to be appointed as the Deputy Chairman of the 
House of Representatives and the Vidhan Parishad respectively. They 
were to be elected on the basis of joint voters list. Seat.s were also 
reserved for Muslims. It was incumbent that a candidate taking piµ-t 
in the election should be a voter himself and should have the requisite 
qualification with regard to age, education and citizenship. The legis-
lators had the freedom of speech and they could not be 8.lTeSted during 
the meetings of the House. 

The Vidhan Parishad had the powers to ask questions, adopt 
Resolutions, to present more Adjustment Motions, and to make laws. 
It was also given the powers to discuss the Budget and vote on it. But 
it was beyond its power to enact laws with regard to the Maharaja and 
the army of the State. 

Under the pressure of changed political situation in Udaipur, a 
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Reforms Committee headed by Shri Gopal Singh was conatituted in 
May 1946. The Committee consisted of all official and non-official 
membera including five representatives of the Pntja Mandal. The 
Committee submitted ita report on 29 September 1946. It was recom-
mended in the report that a Constituent Aasembly should be con-
stituted to prepare a Constitution for Mewar and that the 
Constitutent Assembly was to consist of 50 members and each mem-
ber was to be elected &om a constituency consisting of fifteen thousand 
voters. The office of the Chairman was to be held by the Maharana 
himself and the Vice-Chairman was to be elected by the members. The 
Reforms Committee of the year 1946 had also recommended to the 
Maharana that a responsible Government may be set up in Mewar 
and the Maharana may entrust his powen to that Government. But 
the Maharana did not accept this recommendation. 

However, the Maharana had eventually to agree to the setting up 
of an Executive Council in October 1946, to which he appointed Shri 
Mohan Lal Sukbadia and Shri Hira Lal Kothari as the representatives 
of the J>nia Manda) and Shri Raghubir Singh as the repreaentative 
of the Regional Council. Besides. the Maharana declared to enforce 
constitutional reformseapeditioualy. On 16 February 1946, in accord-
ance with the commitment, the Maharana promised to oonstitute a 
Vidhan Sabha. 

Maharana Bhopal Singh announced certain reforms on 3 March 
194 7. -According to these reforms a Vidhan Sabha consisting of 46 
elected members and some nona()fficial members was constituted The 
Vidban Sabha was given the powers to enact laws on all such matters 
which had not been kept out of its jurisdiction in particular. The 
Vidban Sabha was empowered under certain restrictions, to di8CU88 
and vote on the Budget. The responsibility to implement the decisions 
taken by the Vidban Sabha was bestowed on Ministers. 

Mahantja lshwar Singh of Bundi set up the 1)hara Sabha' on 18 
October 1943. It consisted of23 members out of which 12 were elected 
members and 11 were nominated members. 

The members of the 'lehail Advisory Boards and the Town Council 
elected members to the 'Sabha'. The Ohara Sabha had the power to 
uk questions to the Government and to adopt Reeolutiona on matters 
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of Public interest. The Committee did not possess any constitutional 
and economic powers. Its status was not higher than that of an 
Advisory Committee. 

The Maharaj a of Banswara formed a Rajya Parishad on 3 February, 
1939. All the 32 members of the Council were nominated members 
which included seven employees and eight '.Jagirdars'. The 'Rajya 
Parishad' had the power to put questions, adopt Resolutions and 
enforce laws with the assent of the Mabaraja. The 'Diwan' of the State 
was the ex-officio Chairman of the 'Parishad'. Thereafter, in pur-
suance of the wishes of the Maharaja, the State Constitution Act, 1946 
was implemented in order to bring changes in the organisation of the 
'Parishad'. According to the provisions of this Act, out of 35 members 
of the Vidhan Sabha, 32 were to be elected members and 3 ministers 
of the State Council were to be ex-officio members; and the powers of 
the Vidhan Sabha were to be the same as that of the earlier 'Parishad'. 
The elections to the Vidhan Sabha were held in September 1947 in 
which the Praja Mandal ofBanswara got the majority. The session of 
the Vidhan Sabha was inaugurated on 18 March 1948. It was decided 
to summon the Budget Session on 30 March 1948 but Banswara State 
got merged into the Rajasthan Union before that date. The Ajmer 
State was known as Ajmer-Marwar Pradesh before the commence-
ment of the Constitution of India. After the inclusion of the Ajmer 
State in the First Schedule of the Constitution as category 'C' State, 
the Legislative Assembly was set up in May 1952 with the election of 
30 members from 6 double-member and 18 single-member constituen-
cies of the Ajmer State Legislative Assembly. 

The Ajmer Legislative Assembly had Committees like the Es-
timates Committee, the Public Accounts Committee, the Privilege 
Committee, the Assurance Committee and the Petition Committee. 
The Ajmer ~gislative Assembly met on 4, 5 and 6 April 1956 to 
consider the States Reorganisation Bill, 1956 and it approved the 
mergeroftheAjmerStateintotheR.ajasthanStateonNovemberl956 
and the members of its Legislative Assembly were duly treated as 
members of the first Rajasthan State Legislative Assembly for its 
remaining term. 
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StRUC'nJRE OP LBGISLA.TURE 

The Rajutban l.eei•lative A11embly ia unicameral. The number of 
eeata in the Aaaembly are determined an the buia of the report m the 
DeHmitation Commiuion. The fint RaJuthau Le,ialatiw A.aeembly 
had a strength of 160 memben and it waa raised to 190 after the 
merger of the former Ajmer State with Ratjuthan. The second and 
third AueJqbly had a 1tren,th of 176, the fourth and fifth had 184 
members, and the sixth. aeventh, eighth and ninth Aaaembliea had a 
strength of200 mem~ra. 

The normal t.enure of the Legislative Aaaembly ia 5 years but in the 
ewmt of the Proclamation of Emergency by the Preeident, t.hia period 
may be extended by Parliament by law for a period not extending one 
year at a time and not exceeding in any cue beyond a period of 6 
months after the proclamation has ceased to operate. The dates of 
constitution and dieaolution of the Legislative Auembly, right from 
the beginning till now are given in Table 1. 

Table 1: Tenure of ~utban Lelfalatlve Awmbly 

8 . 
No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

Pint 
Second 
Third 
Fourth 
Fifth 
Sixth 
Seventh 
Ei,hth 
Ninth• 

293.1962 
24.4.1967 
13.3.1962 
March, 1967 
20.3.1972 
15.6 .1977 
6.6.1980 
9.3.UNI& 
2.3.1990 

• 'nw Aaembly hall llinct been cliaolved on 15.12.lWl. 

PARTIES AND MEMBERS 

1.5.1962 
28.2.1967 
15.3.1972 
30.4.1977 
17.2.1980 
9.3.1985 
1.3.1990 

Partie, in Legialative Aaaembly: The strength of different political 
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parties that secured representation in the Rajasthan Legislative 
Assembly after each General Election since 1952 is given in Table 2. 

Party Whips: The Whips of the various parties keep their members 
within the sound of the division bell so as to enable them to rush into 
the House whenever any important business is under consideration. 
The Whips are responsible for the attendance of members at the time 
of division on important matters. During sessions, the Whips of 
different parties periodically send to their supporters 'Whips' regard-
ing probable divisions and request them to be in the House at that 
time. The Whips send a list of speakers for debate and discussion of 
their party. They keep the members informed about the business of 
the House and enforce party discipline. They keep constant touch with 
the members in the Lobbies, etc., of the House. They work as a liaison 
bet ween the leaders and the rank and file of their party. It is through 
the Whips that the members of a party come to know about their 
Leaders' views and the plans. The Whips are a channel of communica-
tion whereby one party can negotiate with the other concerning topics 
for debates or conduct of business in the House. 

Leader of the Opposition: Among the Opposition Parties in the Rajas-
than Legislative Assembly, the Leader of the party having the greatest 
numerical strength is recognised as the Leader of the Opposition by 
the Speaker of the Assembly. 

In fact, the ~der of the Opposition is the spokesman of the 
Opposition party or parties. He can initiate debate on a vote of thanks 
motion and general discussion on the Budget. He can express his 
views on any subject at any time in the House. There is, normally no 
time limit for him. Whenever a controversial situation arises in the 
House, the Leader of the Opposition can make suggestions acceptable 
to the Opposition, for resolving the controversy and smooth running 
of the business of the House in accordance with the Agenda. 

The leader of the Opposition draws a monthly salary of Rs.4500/-
and sumptuary allowance ofRs.2750/- per month. He is entitled to the 
allotment of a free fully furnished accommodation in Jaipur during 
his entire term of office. He is entitled to get a Govt. car only for use 
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in Jaipur or Rs.500/- per month as conveyance allowance. He ia 
·entitled to avail of free electricity and water facilities at hia reaidence 
up to the limit of 13000 units & 35 lac liters reapectively. 

Qualification. for Membership: The followiq ~ualificationa are 
necessary for the membership of the Lecialative Alaembly: 

a) he shall be a citizen of India, and should make and subecribe 
before some person authorised in that behalf by the Election 
Commission an oath or affirmation according to the form set out 
for the purpose in the Third Schedule and duly sign it; 

b) he should be not less than twenty-five years of age; and 
c) should possess such other qualifications as may be aubacribed 

in that behalf by or under any law made by Parliament. 

A person is disqualified for being choeen as. and for being, a member 
of the House, if he: 

a) holds any office of profit under the Gove.rnment of India or the 
Government of any State, other than an office declared by the 
Parliament by law not to disqualify for its holders; 

b) is of unsound mind and stands so declared by a competent court; 
c) is an undischarged insolvent; 
d) not a citizen of India, or has voluntarily acquired the citizenship 

of a foreign State, or is under any acknowledpment m al-
legiance or adherence to a foreign state; 

e) is so disqualified by or under any law made by Parliament. 

According to the Rajasthan Legislative Assembly (Prevention of 
Disqualification) Act, 1969, a person holding the poet of Public 
Prosecutor, or Special Public Prosecutor, an Advocate appointed to 
plead in case referred to for adjudication before a court. Tribunal 
Arbitrator or other Authority, Gram Pradhan or Pramukh u defined 
in the Rajasthan Panchayat Samiti and Zilla Parishad Act, 1959, is 
not deemed disqualified for election to the membership of the Legis· 
lative Assembly: 

Oath I Affirmation: On the date fixed by the Governor for summoning 
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the Assembly, the elected member submits to the Secretary, certifi-
cates issued to him by the Returning Officer. The Speaker pro tem 
calls the member to make oath or affirmation in the House. But the 
Speaker can ask them to make oath or affirmation in the Chamber 
also. Normally the term of a member of the Legislative Assembly is 
five years. 

Salary and other facilities: A member of the Legislative Assembly is 
entitled to a salary of Ra.1500 per month; a daily allowance of Rs.125/-
per day for attending meetings of a Committee or the House or any 
other business connected with his duties as a member; Rs.500/- per 
month as electricity and water allowance; a sum ofRs.625/- per month 
postal facilities and a sum ofRs.1750/- per month as Fixed allowance. 
Besides, a member is also entitled to the following facilities: 

Housing facilities: For providing residential accommodation to the 
members 28 Bungalows and 162 Flats are available at five different 
places in Jaipur city. The members can also hire private accommoda-
tion for which they are entitled to draw a house rent allowance of 
Rs. l 000 p.m. or an amount equal to .the actual monthly rent whichever 
is less. 

Medical facilities: Like officers of the State Government, the mem-
bers and their families are entitled to medical treatment. 

Travel facilities: A member and any person accompanying him can 
travel by any class through the territory of India subject to an 
aggregate fare of Rs.20,000/- in a year. If a member travels by air or 
ship, he will be paid an amount equal to one single fare for each 
journey. The aggregate amount of railway fare and air fare or both 
shall not exceed Rs.20,000/-. Each member is provided with two 
non-transferable passes to travel free of charge by the buses of the 
Rajasthan State Road Transport Corporation within Rajasthan and 
outside Rajaathan where the buses ply, including deluxe and air 
conditioned bus services. 

Telephone facilities: Free of charge telephone connections are 
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provided at the reception offices in the residence of members at Jaipur. 
A telephone allowance of Ra.1250'- p.m. ia ad.miaaible to a member if 
he has a telephone connect.ion in his name at his residence. During 
the aeasion period a temporary public call office as well as a telegraph 
office ia opened in the Legislative Assembly Builcting. 

Sunographic and typing facilily: Services of two typists are made 
available to members during aession period for the work connected 
with the busineaa of the Assembly. 

Penaion {ociluia: Every member who haa aerved as a member of the 
Vidhan Sabha for any period upto five years. whether continuous or 
not is entitled to a pension of Ra.500/-; from above five years upto ten 
years, whether continuous or not Ra.1000/-; from above fifteen years 
upto twenty years. Ra.2000/-; from above twenty yean upto twenty 
five years, Ra.2600'· and above twenty five years, Ra~3000/- per month, 
the maximum. 

If a member dies before the expiry of hie term his family members 
will be paid an amount per menaem equivalent to the salary which 
aucb member would have been entitled to if be had been alive. 

BanA and Postal ~ililia: A Branch of the State Bank or Bikaner 
and Jaipur and a Poet Office in the Lecialat.ive Asaembly Annexe cater 
to the requirement of the memben. Beeidea, durinr every weion a 
temporary Poat Office ia alao opened in the rround Ooor of the 
I.esialative Aaaembly Buildinc. 

1..etterbeada and envelopea are provided by the Le,ialative Asaemb-
ly Secretariat for memben. lntendins memben can purchue the 
atationery at preecribed rat.ea from the Secretariat. 

°*rill6 &rviaa: There ia a Snack-Bar in the a.jutban Le,ia)ative 
Awmbly Houae Annexe. Tbere is 1W10 a permanent Milk-Bar or the 
Jaipur Milk Diatribution Scheme in the north wine rx the Lci•latiw 
Asaembly Builctin~ Similar UTaD19ment ia available allO in the 
t.,ialative Gueat Houle. 
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erence Services are available to members of the Legislative Assembly 
to keep them well-informed on Legislative processes and day-to-day 
developments around. 

Resignation: In the event of an elected member of the Legislative 
Assembly having tendered his resignation in writing to the Speaker, 
the Speaker informs the House of the member's resignation. If it is 
accepted by the Speaker, the Secretary publishes it in the ·Gazette, 
and a copy of that notification is sent to the Election Commission so 
as to enable the Commission to take action to fill up the seat. 

Absence from House: A member desiring permission of the House to 
remain absent from the sittings thereof under clause (4) of Article 190 
of the Constitution makes an application in writing to the Speaker. 
But if a member remains absent from all sittings of the House without 
permission for a period of 60 days then the House may declare his seat 
vacant. 

If a member, who has been granted leave of absence under these 
rules, attends the session of the House during that period for which 
the leave of absence has been granted to him, the unexpired portion 
of the leave from the date of his resumed attendance shall lapse. 

Sessions and Sittings: While under Article 174 of the Constitution 
the Governor is empowered to summon, to prorogue and to dissolve 
the Legislative Assembly, it is exercised on the recommendation of the 
Chief Minister and the Council of Ministers. 

Issue of summons: The Secretary, Rajasthan Legislative Assembly, 
issues summons to each member individually indicating the date, 
time and place for1the meeting of the Assembly, and causes a notifica-
tion to be issued· twenty-one dear days before the date so fixed. 
Immediately afu!r the issue of summons, every member is supplied a 
printed copy of the provisional order of Business, probable ~lative 
Business and General information. Members are also given a copy of 
the latest edition of the Rules of Procedure and Conduct of Business 
in the Legislative Assembly, the compilation of important decisions 
given by the Chair, a Handbook and the revised edition of the Rajas-
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than ~gialative Aaaembly (Emolument.a and Penaion to the Officers 
and Members) Act, 1956 (Act No. 6 of 1957) and the rulea made 
thereunder from time to time, rules regarding admission to various 
galleries and provisional programmes etc. 

After the issue of the anmmona to each member. the following 
papers, etc. are distributed among the memben in the event m the 
Constitution of the Legislative Aaaembly: 

1) Rules of Procedure and conduct of Buaineu in the Legislative 
Aaaembly (Latest edition); 

2) Compilation of important decisions give,n by the Chair ( Latest 
edition); 

3) Handbook for members; 

ErM,gent Seuions: There is no provisions in the Rules of Procedure 
and Conduct of Business for summonio1 an emerpncy and eecret 
session of the Legislative Aaaembly. However, the Parliamentary 
procedure and precedent& may be followed for this purpoae. 

With reprd to calling of a session of t."e Legislative Aaaembly at 
short notice, the proviso to Rule 3 of the Rules of Procedure and 
Conduct of Busineaa provide that when a aesaion ia called at abort 
notice, the Secretary shall intimate the date. time and place for the 
meeting of the Aaaembly to memben in aucb other manner u t.be 
Speaker may direct. 

Table 3: Number of Setllou held by each 1111CCe111fve 
Aa1embly hm 1911 to April. 1991 

Number rA •aions held 

12 
11 
10 
11 
13 

' 9 
12 
6 
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BUSI~ OF 'fHE HOUSE 

With regard to the procedure of various types of business to be 
transacted in the House, no separate directions have been issued in 
the Rajasthan Assembly. The procedure is almost in the same order 
as mentioned in the directions issued by the Speaker, Lok Sabha, with 
one exception that the precedence of obituary reference in the List of 
Business is after the Questions. 

Order of Business: The Legislative Assembly Secretariat sends the 
provisional business schedule for the first week of the session ap-
proved by the Speaker to the ~ader of the House for his approval and 
the business schedule. having obtained his approval, is sent to all 
members of the House. At a sitting of the Business Advisory Commit-
tee. which is held on the first or the second day of the sitting of the 
Assembly, the duration of the session and the dates for transaction of 
the Government and Private Business to be taken up during the 
session are decided and presented to the House. The Business is 
transacted in acxordance with the programme decided by the House 
and for making any variation in it or any extension of time again the 
recommendations of the Business Advisory Committee are sought for. 

Busines.-i Advisory Committee: All the items of business to be trans-
acted at a sitting of the Assembly are taken up as recommended by 
the Businesa Advisory Committee and approved by the House. The 
duration of the sittings of the session is also recommend by the 
Business Advisory Committee. Though the Business Advisory Com-
mittee only makes recommendations about the duration of the sittings 
and the busineaa to be taken up in the House but in accordance with 
a healthy convention, no amendment is moved to the recommenda-
tiona and no diecuaaion takea place and the recommendations are 
agreed to by the House. Therefore, the Business Advisory Committee 
haa Sot an important role in allocating time for business to be trans-
acted in the Houae. As a matter of fact, it has absolute authority in 
allocation of time. 

The Buaineu AdvilQl"J Commit.tee consists of note more than 15 
IDembera. Me~bera 0 ( varioua parties are nominated to the committee 
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and the Speaker is the a-offkio Chairman of this Committee. 
The following items of buaine88 may, however, be taken up in the 

House without any entry in the List ofBuaineu: acijournment motion, 
matters of special mention, question of breach of privilege, leave of 
absence, statement by the Minister. introduction of Billa of a confiden-
tial nature and the consideration of the report.a of Business Advisory 
Committee. 

Private Members' Business: Under Rule 23 of the Rules of Procedure 
and Conduct of Business in Rajuthan Legialative Assembly, the 
Business Advisory Committee allots different days. as may be po&· 
sible, for different types of Private Members' Business but it is euen-
tial to allot at least two days in a month. 

No particular procedure has been laid down for conducting any 
business. 

Ruka of Deba.u: Such members who have given notice of any ques-
tion, motion, resolution or amendment motion and which has been 
included in the List of Question.a or in the List of Buaineu after 
obtaining the permission of the Speaker, on beine called by the 
Speaker may ask the question or may expreu views on the motion. 

Keeping in view the time allotted to different parties i.n the order 
of the list of the names of the spokesmen. which ia riven to the Speaker 
by the Chief Whip and Whips of the Oppo1ition parties. the members, 
on being called party•wiae may make speechea on certain subjects like 
Motion of Thanks, pneral discuuion on t.be Budget, Appropriation 
Bill, Cut Motions, etc. Other memben who wiah to speak may ret a 
chance to speak on catching the Speaker's eye and on being permitted 
by him. Members can speak or make a speech ordinarily from the 
allotted seat. 

Members cannot read out a written speech but to freshen their 
memory they may take help from the pointa prepared for the speech. 

Under the Rules. inteffuptions in the proceedinp of the House are 
not allowed. Circwutance, of which type and upto what extent an 
interruption may be allowed or permitted to be reported, ia, however, 
determined by the Speaker. 
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The time-limit of the speeches is determined keeping in view the 
time allotted for a particular subject and for the different parties. 

The mover has a right of reply to the discussion to be held on the 
No-confidence Motion, Private Members' Resolutions, Private 
Members' Bill and on the pre~ntation of Governments view point in 
the House. Otherwise, the right of reply is vested in the Government. 
Of course, members may ask questions after the Government's reply 
for elucidation and clarification. 

The Speaker has ~II the powers for the purpose of maintaining order 
in the House and enforcing his decisions. The Speaker may direct any 
member, whose conduct, in his opinion, is grossly disorderly, to 
withdraw from the House immediately and the member so ordered in 
this manner shall do so forthwith and shall absent himself during the 
remainder of the day's sitting. 

The Speaker may, if he deems necessary, name a member who 
disregards the authority of the Chair or abuses the rules of the House 
by persistently and wilfully obstructing the business thereof. If a 
member is so named by the Speaker, he shall forthwith put the 
question that the member ( naming him) be suspended from the 
service of the House for a period not exceeding the remainder of the 
session. 

In the case of grave disorder arising in the House, the Speaker may, 
if he thinks it necessary, adjourn the House or suspend any sitting for 
a time to be named by him. 

The order to the member to withdraw from the House is given by 
the Speaker but for suspension of the member from the service of the 
House for a period not exceeding the remainder of the session, it is 
necessary to obtain the consent of the House. 

\bting procedure: In most of the different types of matters brought 
before the Legislative Assembly for consideration, the decision of the 
House has to be obtained. For obtaining the decision, the Speaker puts 
the Motion in the form of a question to the House so as to enable the 
members to cast their votes and on the basis of votes the matter is 
passed or rejected, as the case may be. 

In the Rajasthan Legislative Assembly the methods which are 
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aqopted for a division are by voice vote, by raising of hands, by asking 
the members to stand at their seats and by sending the members into 
the wbbies. 

Under the method of voice vote, the Speaker puts the question and 
asks those in favour to say 'Ayes' and thoae against to say 'Noes' and 
then announces twice that the 'Ayes, or the 'Noes', as the case may be, 
have it. 

If the opinion given on the basis of voice vote is not accepted by any 
member or members, then the Speaker first asks the members in 
favour of the Motion to raise their hands and writes down their 
number after c:ounting. Thereafter, he asks those members who are 
against the Motion to raise their hands and counts them. The side in 
which the number of members is more for the decision on the question, 
for or against, is accordingly declared by the Speaker. Under this 
method, no record of the names of the members is maintained. 

Yet another method of division available in the House is by asking 
members to stand at their seats. Under this method, instead of raising 
their hands, the members have to stand at their seats. The Speaker 
may adopt any one of the two methods. 

If the opinion of the Speaker expressed on the basis of voice vote is 
challenged by any member of members and the members request. that 
a record of the names of the members for 'Ayes' or 'Noes' should be 
maintained, the Speaker directs members to go into the Lobbies for 
the purpose of voting. Before this the Lobbies are cleared and all the 
doors of the House are closed so that members who are late may not 
vote. After the division bell is rung the division clerks who work in t.he 
Branch connected with the House, accompanied by their officers, ,o 
to the I..Dbbies with Division Lista. The members enter the Lobby one 
by one and call out their division numbers and the clerks mark off 
these numbers and call out their names eo that mistakes, if any. may 
be rectified there and then. In this way after the names of all the 
members are marked off in the Division Lista in the ·Ayea' and 'Noes' 
Lobbies, their number is counted and the liata are presented to the 
Secretary, Legislative Awmbly, who pauea on the same to the 
Speaker who declares the motion u carried or rejected. aa t.be case 
may be, after announcinr the number of members aa 'Ayea' and 'Noes'. 
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The names of those members who want to remain neutral in the 
voting, and desire this fact to be recorded, are recorded in the Neutral 
Division List and its record is maintained. 

Proceedings: The Proceedings of first and second Vidhan Sabhas 
were published under the tittle" Authorised Proceedings of Rajasthan 
Vidhan Sabha". It was subsequently changed to "Proceedings ofRajas-
than Vidhan Sabha". 

Generally ninety nine per cent of the proceedings of the Rajasthan 
Vidhan Sabha are conducted in the official language which is Hindi. 
However the MLAs are free to express their views in English also. On 
the question of expressing one's views in a language other than Hindi, 
which arose in the sittings of 14 March 1963 and 20 Septemberl977, 
the Chair ruled: 

"Honourab1e members should either speak in Hindi or in Marwari. 
Nobody wi11 be able to understand Punjabi here." 

Mrfhere is no objection to expressing one's views in any of the Indian 
languages but it should be the language which most of the people 
here can understand.• 

"If members are unable to deliver their speech in a language other 
than the one in which they are speaking, they must try to furnish 
Hindi translation of their speech in writing." 

The proceedings of the sittings of the Vidhan Sabha are reported 
verbatim. In addition toit, Bulletin Part-I ofRajasthan VidhanSabha 
contains a synopsis of the proceedings based on the minutes of the 
proceedings, which are recorded. 

The extracts of the proceedings of the Vidhan Sabha, as reported, 
are normally sent to the Ministers and the Ml.As the next day for their 
approval. However, the printed copies of the proceedings are dis-
tributed only after the lapse of about one and a half years. 

Speeches, etc. are printed in Hindi, English and Rajasthani lan-
guages in the proceedings of Vidhan Sabha. There is no arrangement 
for translation of the proceedings. In fact, the necessity thereof has 
not been felt so far. 
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PRESIDING OFFICERS 

~e Speaker pro ~m is appointed by the Governor tram amonpt the 
newly elected members of the Aaaembly. Hie name ia normally •uc· 
geat.ed by the Chief Minister who, in hia diecretion, c:onaulta the 
Cabinet in this regard. Normally the aeniormoet elected member ia 
chosen as the Speaker pro ~m. After hia appointment. The apeaker 
pro tem continues in office till the Speaker ia elected. Tboush he enjoya 
all the powers or the Speaker under the Constitution, in effect be 
remains in the Chair for the purpose of enablina m.emben to take their 
seats in the Aaaembly and electing the Speaker. For performance of 
his duties, be does not receive any pay or allowancea. 

The election of a Speaker of the Aaaembly is held on such date aa 
may be fixed by the Governor and notified to every member by the 
Secretary. At any time before noon on the day preceding the date eo 
fixed, any member may give notice in writing, addreued to the 
Secretary, of a motion to the effect that so and ao member be choeen 
as the Speaker of the Aaaembly. Such a motion ia aeconded by a third 
member and is accompanied by a statement by the member whoee 
name is proposed for the office of the Speaker, that he ia willing to 
serve as Speaker, if elected. 

The motions which have been moved and duly aeconded are put one 
by one in the order in which they have been moved, and decided, if 
necessary, by division. If any motion is~ without puttm, later 
motions, the Speaker pro tem declares that t.he member propoeed in 
the motion, which has been carried, has been choeen as the Speaker. 

The election of the Deputy Speaker ia held in such a sitting of the 
Assembly as may be fixed by the Speaker and notified to every member 
by the Secretary. For this the conditions, terms and procedure are the 
same as those for the elect.ion of the Speaker. 

The term of office of the Speaker ia from the da~ of hia election till 
the date and moment of the appointment of the Speaker pro km by 
the Governor for administering oath or affirmation to the elected 
memben of the next Aaaembly and the term of office of the Deputy 
Spe.aker extenda from thA date of hia election till the date of the 
dissolution of the Aaaembly. 
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The Speaker is entitled to a salary of Rs.5,000/- per month and an 
entertainment allowance ofRs.3,000/- in addition to all other allowan-
ces applicable to the members of the Assembly. The Deputy Speaker 
is entitled to a salary ofRs.4 ,000/-per month and a sum ofRs.2100/-as 
entertainment allowance besides such other allowances as are ap-
plicable to a member of the Assembly. The presiding officers enjoy 
several other facilities, like free furnished accommodation, medical 
facilities, personal staff, staff car and guard. 

The Speaker is the head of the Legislative Assembly Secretariat 
which functions under his control and direction. The appointments 
and promotions to the posts of officers of the Secretariat and discipli-
nary action against them, if necessary, are regulated under his orders. 
The Speaker has absolute authority over the precincts of the Legisla-
tive Assembly and its security. 

The Speaker may. at any time, tender his resignation to the Deputy 
Speaker and the Deputy Speaker to the Speaker. The Speaker or the 
Deputy Speaker may be removed from their respective offices by a 
resolution passed by a majority of members of the Legislative Assemb-
ly against the Speaker or the Deputy Speaker. but such resolution 
cannot be moved unless fourteen days'notice has been given of the 
intention to move it. 

Tables 4 and 5 show the names and tenure of the successive 
Speakers and the Deputy Speakers of the Legislative Assembly. 

Table 4: Statement Showing the Names and Tunure 
of Speakers 

- - ------------------------
Name 

Shri l'iiarottam Lal Joshi 
Shri Ram Niwas Mirdha 
Shri N1ranja11 Nath Acharya 
Shri Ram KishOTe Vyas 
Shri Lakshman Singh 
Shri Gopal Singh 
Shri Poonam Chand Vishnoi 

Tunure 
From 

31.3.1952 
25.4.1957 
3.5.1967 
20.3.1972 
18.7.1977 
15.9.1979 
7.7.1980 

Th 

25.4.1957 
3.5.1967 
20.3.1972 
18.7.1977 
20.6.1979 
7.7.1980 
20.3.1985 

(Continued) 
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Table 4: (Continued) 

Name 

Shri Hira LaJ Deopura 
Shri Girintj Prasad Tiwari 
Shri Hari Shankar Bhabhra 

Tenure 
From 

20.3.1985 
31.1.1986 
16.3.1990 

1b 

16.10.1985 
11.3.1990 

Table 5: Statement Showins the Names and tenure of 
Deputy Speakers 

Name Tenure 
From 1b 

Shri Lal Singh Shaktawat 31.3.1952 31.3.1951 
Shri Niranjan Nath Acharya 1.5.1957 1.3.1962 
Shri Narayan Sin,h Masuda 7.5.1962 28.2.1967 
Shri Poonam Chand Vishnoi 9.5.1967 9.7.1971 
Shri Ram Narain Chaudhary 11.11.1971 15.3.1972 
Shri Ram Singh Yadav 25.3.1972 30.4.1977 
Shri Ram Chandra 8 .9.1977 17.23.1980 
Shri Ahmad Bux Sindhi 28.3.1981 14.10.1982 
Shri Giriraj Prasad Tiwari 29.3.1985 31.1.1986 
Shri Kishan Motwani 28.10.1986 1.3.1990 
Shri Yadu Nath Singh 5.7.1990 21 .3.1991 
Shri Hira Singh Chauhan 25.3.1991 

Process of Legislation: A Bill is a document concerning the policy of 
the Government on any subject. The Government prepares the draft 
of a Bill in coordination with the administrative department con· 
cemed with the policy and the Department of Law. It is the function 
of the State Government to prepare the draft of a Bill The Bi.II, as 
drafted, is presented by the Government t.o the House. This procedure 
has been called in the Rules the 'Introduction of Bills: 

The essential features or a Bill are short title, Jong title, enacting 
formula, preamble and provisions relating to policy in the form of 
clauses. For example, in one clause, definitions of such terms are &iven 
which are considered necessary to be defined for the purpose of rivinl 
uniformity to the intended meaning of the terms. The legislative 
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powel'B that are delegated in a Bill are drafted in a separate clause. 
In the Billa where earlier Bills and Ordinan~ are repealed, a 'Repeal 
and Savinp' clauae ia included. 

Bills are presented to the House by the Government (through 
Ministers) and by other members also. The Bills introduced by the 
Ministers for implementation of the Government policies are called 
Government Bills and the Bills which are introduced by other mem-
bera are called Private Members' Bills. 

Bills, on the basis of their subjects, may be classified as follows: 

1. Original Billa (Bilhl embodying new proposals, ideas or policies); 
2. Amending Bills (Billa which seek to amend or revise existing 

Acta); 
3. Consolidating Billa (Bills which seek to consolidate existing 

laws on particular subjects); 
4. Expiring lAlwa(Continuance) Bills (Bills to continue an expiring 

Act); and 
5. Bills to replace Ordinances. 

For Money Bills, Finance Bills and Appropration Bills, fulfilment 
of certain special conditions have be.~n made compulsory in the Con-
stitution and the Rules of Procedure. For the introduction of a Money 
Bill the sanction of the Governor is compulsory under Article 207 ( 1) 
of the Constitution. Similarly, for taking up introduction and con-
sideration of a Finance Bill, the sanction of the Governor is compul-
sory. While sending the Money Bill to the Governor for authentication, 
the Speaker has to certify that the Bill is a Money Bill. The Money 
Bill and Finance Bill cannot be introduced in the Legislative Council. 

There are three readings for passing a Bill. The first reading of a 
Bill ia done by presenting a motion for taking up the Bill for considera-
tion. In the second reading the Bill ia considered clause by clause and 
the third reading is completed by presenting the motion for passing 
the Bill. 

In pursuance of the provisions of the Articles of the Constitution 
and the Rules, it is es&ential to complete certain formalities for 
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introduction of a Bill. A Financial Bill is required to be accompanied 
by a Financial Memorandum. BilJs involving proposals for tbe delega-
tion of legislative powers are required to be accompanied by a 
memorandum explaining such propoeala are of normal or exceptional 
character. Each Bill shall be accompanied by a Stat.ement of Objects 
and Reasons also. 

For such Bills which seek t.o replace Ordinances, a statement of 
reasons for promulgation of the Ordinance shall be presented t.o the 
House. If an Ordinance embodying provisions of a Bill pending in the 
House is promulgated the Statement of Reasons i.a presented at the 
time of presentation of the Ordinance in the Houee and the Statement 
of Reasons of the other Ordinance is presented in the House at the 
time of introduction of the concerned Bill. 

H the introduction of a Bill is objected to by .any member then after 
a brief explanatory statement from the member-in-charge and from 
the members who have raised the objection, leave m the House shall 
be taken without any further debate. H the object.ion is to the efTect 
that the Bill is outside the legislative competence of the Legislative 
Assembly, a full discussion may be permitted thereon. It is not binding 
on the ugislative Assembly to decide about the objection that the Bill 
proposed to be introduced will not be a valid Act. 

After the introduction, the member-in-charge may move that the 
Bill be taken into consideration or be referred to a Select Committee 
or be circulated for the purpoee of eliciting opinioo thereon provided 
copies of the Bill have been made available to the members two days 
before moving such a motion. 

Bills are usually referred to a Select Committee/Joint Select Com· 
mittee for want ex time for makiq an indepth study and a detailed 
discussion on important Bills in the House. The Select Commit.tee 
considers the Bill minutely and clawae by clauae in the perspective of 
the policy implied in the Bill. The Select Committee may invite written 
memoranda from and take oral evidence m experta or intereated 
persons or orpniaationa to be affected by the Bill and aak the Govem· 
ment officials to explain the policy underlying the Bill. The Select 
Committee c,aooot live any 1ugeation beyond the Object.a and 
Reasons of the Bill. In other words, it cannot suggest any amendment 
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or addition of a new clause which is beyond the scope of the Bill. In a 
Bill for amending an Act, suggestions for an amendment to only those 
sections of the principal Act may be given which are being amended 
by the Bill. If consequent upon an amendment, it becomes compulsory 
to amend any other eection also, the suggestion to amend that section 
is also valid. 

On the motion for consideration of a Bill, the principle of the Bill 
and its provisions are discussed generally but the details of the Bill 
are not discus&ed fully. On such a motion having been moved by the 
member-in-charge, any member may move as an amendment that the 
Bill be referred to a Select Committee or be circulated for .the purpose 
of eliciting public opinion. If a Bill is circulated to elicit public opinion, 
the Bill, on receipt of the public opinion, is referred to a Select 
Committee alongwith the public opinion and the report of the Com-
mittee on such a Bill or the reports of the Committee on other Bills 
which might have been referred to the Select Committee directly on 
being presented to the House are taken up for consideration. On the 
motion for co.nsideration, the objects and the provisions of the Bill are 
discussed generally and no amendments are moved. After the motion 
for consideration is pasaed by the House, the Bill is taken up for 
consideration clause by clause. 

At the time of clause by clause consideration of a Bill, amendments 
to the clauses are presented. Certain conditions have been laid down 
in the Rules for admissibility of the amendments. According to the 
main conditions such amendments should be relevant and within the 
scope of the Bill and the clause, be intelligible and grammatically 
correct. If the unction of the Governor is necessary for an amendment, 
the amendment can be taken up for consideration only when it is 
BttOmpanied by the sanction. The clauses are considered serially and 
the Schedule ia conaidered after the clauaes. Clause one, the Enacting 
formula, Preamble and the Title of a Bill are considered in the end 
after other clauses and schedules have been considered. 

After claUle by clause consideration the motion for passing the Bill 
is taken up for conaideration. At the time of consideration of this 
motion, the diacuasion ia confined to the submission or arguments 
either in support of or for the rejection of the Bill. If in support of the 
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arguments it is necessary to give details of the Bill, details may be 
given: 

On the adoption of the motion for pauin1 the Bill by the Houae, all 
the three readinp ol the Bill are deemed to have been completed. 

ff, after passinr the Bill, any patent error is left in a Bill, the power 
to correct such error and to make auch other chan,- in the Bill u are 
consequential upon the amendments accepted by the House, is vested 
in the Speaker. 

The Bill as signed by the Speaker after havinc been paaaed by the 
Houae is presented to the Governor (or authentication. IC the Governor 
wanta to return the Bill, aa paseed, to the Houae for n!COnaideration, 
be may do so by referring to the points for reconsideration. The Bill 
after having been paued again by the House, either in original form 
or the amended form, is returned to the Governor and on being 
authenticated by the Governor such a Bill becomes an Act and on being 
published in the Guette comes into force on the date ofita publication. 
The Acta amending the earlier Acts may be brought into force on such 
a previous date by indicating that date in the enacting formula 

NMndment of tM Cmwitution: under Article 368 (2) of the conatitu-
tion, it is essential to get the Bill puaed by the Parliament aeeking to 
amend certain Articlea of the Conatitution ratified by half of the 
Legislative Assemblies~ all the states. The R,tjaatbao Le,ialative 
Assembly ratified the Constitution (Semnd. Sixth, Seventh, Eighth, 
Thirteenth, Fourteenth, Fiftee,nth, Sixteenth. Twenty-aecond, Twen-
ty-third, Twenty-fifth. Twenty-eighth, Thirty•firat, Thirty-wond, 
Thirty-sixth, Thirty-eighth, Thirty-ninth, Fortieth., Forty.aecond, 
Forty-fourth, Forty-sixth, Fifty-third, Fifty .. fourth, Sixty-eecond 
(1988) and Sixty-eecond, 1989, Amendment) Billa. 

PROCEDURAL DEVICES TO RAISE MATTERS OF 
PUBLIC IMPORTANCE 

Qlu6tiDM: The, queation ii the moat eJfective mean• for obtaining 
information regarding the functiona diacharpd by the Executive. the 
deficiency or lacuna left, the omiuioo.t and e1 ron made-. the function• 
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to be discharged in future, the policy matters, etc. and for indirectly 
having ugialature's control over the Government. 

There are three categories of questions viz. (i) Starred Ques-
tions; (ii) Unstarred questions; and (iii) Short Notice questions. It 
ia essential to give questions in the prescribed form with fourteen clear 
days' notice for starred and unatarred questions and shorter than ten 
clear days' notice for Short Notice questions. 

Unatarred questions are also admitted in inter-session period. A 
member may give notice of not more than one unstarred question a 
week during an inter-session period. Reply to such a question shall 
invariably be sent by the Government direct to the member within a 
period of 15 days' with a copy of the reply to the u,gi&lative Assembly. 

It is also essential for the State Government to send replies to all 
the admitted queationa sent to them whether these are incorporated 
in the list of starred/unstarred questions or not. 

When the time for asking questions arrives, the Speaker calls 
successively each member in whoee name a question appears on the 
List of Questions. If the member in whoae name a question stands is 
absent, the Speaker may, at the request of any member, direct that 
the answer to it be given. Supplementary questions may be asked for 
the purpose of further elucidating any matter of fact regarding which 
an answer has been given. Precedence in the matter of asking su~ 
plementariea is generally given to the member who has tabled the 
questions. Ordinarily, not more than two supplementaries can be 
asked. 

Half-an-Hour Discussion: For raising a discussion or for seeking 
elucidation on a matter of sufficient public importance arising out of 
an answer to a question, oral or written, the member has to give notice 
for half-an-hour diacussion in writing to the Secretary three days in 
advance of the day on which he desires to raise the matter and has to 
briefly specify the point or points that. be wishes to raise. Such a notice 
ia also required to be accompanied by an explanatory note stating the 
reasons for raising the discussion and supported by the signatures of 
at least two members. 

lf a notice does not seek to revise the policy of the Government, the 
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notice with the permiaaion of the Speaker, is included in the List of 
Business for the day on which it haa been decided to be diacuued. 

The member who has given noti~ may make a brief statement.. If 
the member giving notice ia absent, any member who has supported 
the notice may, with the permiaaion of the Speaker, initiate the 
discussion. Aft.er the reply by the concerned Muµat.er, any member 
who has given prior intimation to the Spe.aker may be permitted to 
ask a question for the purpose of further elucidating of any matter of 
fact.. 

Motion of Confidence in Council of Ministl!rs: There may be a Motion 
of Confidence for expressing confidence in the Council of Ministers: 

Provided that if there is, a notice of a Motion expreasing No-
Confidence in the Council of Ministers than the Motion received, 
expressing confidence in the Council of Ministers, shall get precedence 
over the Motion of No.Confidence. 

No-Confidence Motion: A member wiahine to make a motion express· 
ing want of confidence in the Council of Ministers haa to give to the 
Secretary a written notice before the commencement of the sitting for 
that day on which he wants to move the motion and, after the question 
hour, has to ask for leave to move that motion, before the buaineas is 
commenced in accordance with the Llat of Business. If the Speaker is 
of the opinion that the motion ia in order, he needs the motion to the 
House and requeata those members who are in favour of leave being 
granted to rise in their seats. If not leas than one--fiftb of the total 
number of members rise the Speaker declares that the leave is 
granted. The motion i8 taken up on such day, not bein, more than ten 
clear days from the date on which the leave i8 asked for, as he may 
appoint. The Speaker may allot a day or days or part of a day for the 
discussion of the motion and the Speaker at the appointed hour on the 
allotted day or the last of the allotted days forthwith put every 
question necessary to determine the decision of the House on the 
motion. 

Adjournment Motions: A notice of a motion for an adjou.mmentofthe 
business of the House for the purpose of diACUsaing a matter of urgent 
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public importance baa to be given by the member to the Secretary by 
9.30 a.m. on the day on which the motion is proposed to be made. A 
member can make only one adjournment motion at the same sitting. 

The Speaker, ifhe gives consent and holds that the matter proposed 
to be discussed is in order, calls the member concerned after the 
question hour and before the commencement of the business included 
in the List of Business. The member rises in his place and asks for 
leave to move the adjournment of the House. If objection to leave being 
granted is taken, the Speaker requests those members who are in 
favour of leave being granted to rise in their places. If not less than 
one-tenth of the total number of members rise accordingly, the 
Speaker intimates that the leave is granted. After the leave is grante~ 
the motion is taken up on the same day at a time appointed by the 
Speaker and on being satisfied that there has been adequate debate, 
the Speaker puts the question before the House, but if the debate is 
not concluded within two hours from the time at which it was com-
menced it automatically terminates. 

In addition to the above procedure, the Speaker, aft.er the question 
hour, gives his n11ing on the motions received in which he refuses his 
con.sent to thoee motions which are not in order and refers those 
motions to the State Government on which he thinks it proper or 
necessary to obtain information from the State Government. On 
receipt of the information from the State Government, he refuses 
consent to that adjournment motion on which he is satisfied with the 
information received. If after studying the information he is of the 
opinion that a statement by the Government on the matter is neces-
sary, he allots a day for the statement. The members concerned are 
given two minutes each to express their views on the rejected adjourn-
ment motions and after the statement, the members may ask ques-
tions for the purpose of elucidation or clarification. 

Motion: Save insofar as is otherwise provided in the Constitution or 
in the Rules of Procedure and Conduct of Business, no discussion on 
a matter of general public interest can take place except on a motion 
made with the consent of the Speaker. Notice of a motion is given in 
writing addressed to the Secretary. Conditions for admissibility etc. 
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of the motion are similar to those provided in the Rules of Procedure 
and Conduct of business in Lok Sabha. The Seaetary may, after 
considering the state of business in the House and in consultation with 
the Leader of the House allot a day or days or part of a day for the 
discussion of any such motion. At the appointed hour on the allotted 
day or the last of the aUotted days, the Speaker puts every question 
necessary U> determine the decision of the }louse on the original 
question. 

Short Duration Discussion: Any member desirous of raising discus-
sion on a matter of urgent public importance has to give notice 
specifying clearly and precisely the matter to be raised and it is 
accompanied by an explanatory note stating reasons for raising dis-
cussion on the matter in question. Such a notice should be supported 
by the signatures of at least two other members. 

If the Speaker is satisfied~ after calling for such information from 
the member who has given notice and from the Minister as he may 
consider n~aary, that the matter is urgent and is of sufficient 
importance to be raised in the House at an early date. he may admit 
the notice and may allot twoaittinp in a week on which such matters 
may be taken up for discU88ion and allow such time for discussion not 
eueeding one hour at or before the end of the aittinc, aa he may 
consider appropriate in the circumstances. The member who bu 
given notice may make a abort statement and the Minister replies 
briefly. Any member who bas previously intimatA!d t.o the Speaker may 
be permitted to take part in the diacuuion. There~ neither formal 
motion before the House nor any voting. 

Calluw Atuntion Notitt,: A member may, with the previous pennis· 
aion of the Speaker, call the attention ma Mini11er to any matter of 
urgent public importance and the Minister may make a brief atat.e-
mentor aak for time to make a statement at a later hour or date. Not 
more than ooe 1uch matter can be raised at the same situn,. In the 
event or more than one matter bein, preaented for the eame day, 
priority ia ,:iven to the matter which ii, in the opinion rltbe Speaker, 
more urpnt and importanl Such a matter ia raieed after the q~ 
tiona and before the Liat or Buaineu i• entered upon. The 1tatement. 
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when made, ia not open to debate. 

Raising of a matter which is not a Poi.nt of Orrkr: A member who 
wishes to bring to the notice of the House any matter which is not a 
Point of Order, gives notice to the Secretary in writing stating briefly 
the point which he wishes to raise in the House together with reasons 
for wishing to raise it. Permission for such a question is given after 
the Speaker has given his consent and at such time and the date as 
the Speaker may fix. 

Motion of Thanks: As soon as may be, soon after the authenticated 
copy of the Governor's Address to the House has been laid on the Table 
of the House, any member selected by the Chief Minister moves a 
Motion expressing Thanks. The Notice of such Motion is signed by the 
mover and the seconder and it is sent to the Secretary through the 
Minister for Parliamentary Affairs. 

The House, on the recommendation of the Business Advisory Com-
mittee, allot.a time for the discussion on the Motion of Thanks but in 
an unprecedented situation, the Speaker may allot such time in 
consultation with the Leader of the House, keeping in view the 
number of members of the Legislative Assembly. The Chief Minister 
or any other Minister, whether he has previously taken part in the 
discussion or not, on behalf of the Government, may explain the 
position of the Government at the end of the discussion. 

PetitioM: Petitions may be presented to the House in the prescribed 
form with the consent of the Speaker on a Bill which has been 
published before introduction or has been introduced in the House. 
But a petition on such a subject cannot be presented which falls within 
the copizance of a court having jurisdiction in any part of India or a 
court of enqui.rJ or a statutory tribunal or authority or a quasi-judicial 
body or a Commjuion; which can be raised on a substantive motion 
or reeolution; or for which remedy ia available under law and the law 
includea rulea, re,ulationa and aub-rulea. 'nle full name and address 
of nary aipatory to a petition ahould be eet out therein and should 
be authenticated by hia llipature, and it illiterate, by his thumb 
impreuion. uatten. affidavit, or other documenta cannot ordinarily 
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be attached to any petition. The Speaker may refer any petition to the 
Committee of Petitions even if the same has not been presented to the 
House by any member. 

At the commencement of the House, or from time to time , the 
Speaker nominates a Committee on Petitions conaiating of not more 
than fifteen members.The committee examines every petition 
referred to it. and if the petition complies with the rules. the committee 
may direct that it be circulated.The committee, aft.er taking such 
evidence as it deems fit , may suggest remedial measures either in a 
concrete form applicable to the case under review or to prevent such 
cases in future. 

The Committee shall meet as often as necessary to consider repre· 
sentations, letters and telegrams from various individuals, Associa· 
tions, etc., and given direction for their disposal. 

BUDGET IN LEGISLATURE 

In the Parliamentary form of Government one of the important 
functions of the Legislature is to approve the annual financial state-
ment or the statement CA estimated receipts and expenditure for 
administrative and other activities of the State during a year and to 
control and monitor the expenditure incurred by the Executive. This 
function has become complex and more important because the States 
are now implementing welfare achemes for the society and also 
running public undertakinp. 

~ B""6et: In pursuance of the proviaiona of Article 202 of the 
Constitution, the Executive haa to preeent to the Lecialat.ive Auembly 
an Annual Financial Statement. or the Bud,et estimates for the 
income to be earned durine a year and the expenditure to be incurred 
during a year by the Government. It bu a1eo been provided in this 
Article that in the an.Dual financial atatement, the expenditure 
charged upon the Coneolidated Fund and other expenditure propoeed 
to be met from the Conaolidated Fund abaJI be ahown eeparately and 
the expendit.&are on revenue account and npendit.un on capital ac· 
count shall alao be ahown aeparately and lhe Budpt ii prepared 
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accordingly in pursuance of these provisions. According to the Rules 
of Procedure and Conduct of Business in the Rajasthan Legislative 
Assembly, it is the function of the Estimates Committee to suggest the 
form of the Budget. 

Under Rule 140 (4) of the Rules of Procedure, it has been provided 
that the Budget shall be presented to the House in such form as the 
Finance Minister may settle after considering the suggestions of the 
Estimates Committee. In the Budget, Demands for grants are 
presented for the expenditure of one or more than one Department 
either separately or conjointly. Each demand contains first a state-
ment of the grant proposed and then a statement of the detailed 
estimate under each grant divided into items. In this statement the 
charged expenditure is shown separately, and the capital expenditure 
and the revenue expenditure are also shown separately. Budget is 
presented in several parts. In the first part, the total income is shown 
item wise in consolidated form and in the same manner the expendi-
ture to be incurred under each grant is shown in an integrated form 
according to the grants. In the second and third parts, a detailed 
statement of the revenue account and capital expenditure, public 
debts, loans and advances, contingency fund, public account and new 
expenditure are given under main heads of expenditure respectively. 

The date of presentation of the Budget in the Legislative Assembly 
is determined by the Governor and this date usually falls in the first 
week of March. In the concluding year of the term of a Legislative 
Assembly, a full Budget is not presented. Therefore, either vote-on-ac-
count is presented before the dissolution of the ugislative Assembly 
or if the financial year is not completed before the general elections, 
the vote on account ia taken on the constitution of the new ~lative 
Asaembly and the Budget is presented in the elected ~lative 
Asaembly. In the middle of a year, Supplementary Demands for Grants 
are presented as per requirement on the recommendation or the 
Governor. 

From the aubaequent day or after one or two days of presenting the 
Budget a general diacusaion is held on the Budget usually for four 
claya. Durina the pneral diacuaaion, the propoaed financial policies, 
financial ahortcominp of the State and tu structure are discussed 
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and a reply to the discussion is given by the Finance Minister in which 
clarification on the points raised is given. After the reply no motion is 
moved for voting. 

The order of the Demands for Grants of the Budget for diSCU88ion 
in the House is determined by the Leader of the House on the 
recommendation of the Business Advisory Committee and usually a 
period of 10 days is earmarked for discussing certain demands and 
the remaining demands are submitted to the vote by using guillotine 
on the last day allotted for discussing the demands. On the day 
allotted for discussion on a particular demand only thoee matters can 
be discussed which have been mentioned in that demand and the 
members may move cut motions on that demand only. Cut motions 
are of three types, namely, (i) the Disapproval of Policy cut; (ii) the 
Economy cut; and (iii) the Token cut. 

In the first form of cut motion, the policy is disapproved and 
alternate policy is suggested. In the second form, it is suggested as to 
how the economy can be effected whereas the third form of cut motion 
is moved to ventilate a grievance. 

Annual reports of various Departments are distributed among the 
members during the period of each Budget session through which the 
members get information regarding the functions discharged and 
work done by the different Department.a during the year. All these 
reports are not received prior to the Budget &e88ion. Tbeae are, 
however, usually distributed by the Department concerned before 
discussion is held on the Demand for Grant& of the concerned Depart-
ment. These reports are not presented to the House. 

Usually a period of 16 days is allotted for consideration in the House 
for the whole process of passing the Budget. The House sits late on 
those days on which the demands are diacuased. 

LEGISLATURE COMMITl'EES 

Under the provisions in the Constitution of India, althou,ti the 
Executive is responsible to the Legislature, yet it ia not pouible for 
the Legislative Assembly to examine in detail the functions of the 
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Executive. Therefore, the Legislative Assembly exercises its control 
over the Government through its nominated or elected Committees. 
Parliamentary Committees can be divided into two categories: Ad 
hoc Committees, and the Standing Committees and their Ad hoc 
Committees. 

Among the Standing Committees are the three financial commit-
tees: the Committee on Public Accounts, the Estimates Committee 'N, 
the Estimates Committee 'B', and the Committee on Public Undertak-
ings. 

Public Accounts Committee: The Public Accounts Committee consists 
of not more than 15 members elected from amongst its members 
according to the principle of proportional representation by means of 
single transferable vote. The term of office of members of the Commit-
tee does not exceed one year. The Chairman of the Committee is 
appointed by the Speaker from amongst the members of the Commit-
tee. No Minister can be a member of the Committee. 

The Committee examines the Accounts showing the appropriation 
of sums granted by the House for the expenditure of the state, finance 
accounts of the state and such other accounts as the Committee may 
deem fit. It also examines the money shown in the accounts as having 
been disbursed were legally available to the service or purpose to 
which they have been applied or charged, that the expenditure con-
firms to the authority which governs it, and that every reappropria-
tion has been made in accordance with the provisions made in this 
behalf under rules framed by the competent authority. ff any ~oney 
has been spent on any service during the financial year in excess of 
the amount granted by the Legislative Assembly, for that purpose, the 
Committee may examine the factors responsible for such excess ex-
penditure in each case. 

Estimates Committee: There are two Estimates Committee in the 
Rajasthan Legislative Assembly: namely the Estimates Committee 
•A• and the Estimates Committee 'B': and the various departments of 
the Government are divided between them. Not more than 15 mem-
bers constit~te these Committees and the Chairman is appointed by 
the Speaker from among the members of the Committee. The tenure 
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of the Committee is one year. 
The Committee examines the estimates of the various Mini-

stries/Departments and suggests what economies, improvements in 
organisation and efficiency or administrative reforms consistent with 
the policy underlying the estimates may be effected. It examines 
whether the money is well laid out within the ~its of the policy 
implied in the estimates. It may also suggest aUemative policies in 
order to bring about efficiency and economy in administration. 

Public Uru:urtalcings Committee: The Committee on Public Under-
takings is composed of 15 members elected every year by the House 
from amongst its members. The Chairman is appointed by the 
Speaker. 

The functions of the Committee include the examination of the 
reports and accounts of the Public Undertakings; and to examine the 
report of the Comptroller and Auditor-General on Public Undertak-
ings, and to examine in the context of the autonomy and efficiency of 
the Public Undertakings. whether the affairs of the Public Undertak-
ings are being managed in accordance with sound principles of busi-
ness and prudent commercial practices. 

Normally, the reports of these Committees are presented to the 
House by the Chairman of the Committees but when the House is not 
in session and the Committee has finalised its reportl the Chairman 
may submit the report to the Speaker. 

Besides the above mentioned Standing Committees. the Assembly 
has the following Committees which are being nominau,d by the 
Speaker. 

1. Com.mittee on Subordinate Legislation 
2. Committee on the Welfare of Scheduled Tribe& 
3. Committee on the Welfare of Scheduled Castes 
4. Business Advisory Committee 
5. House Committee 
6. Rules Committee 
7. Library Committee 
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8. Committee on Petitions 
9. Committee on Privileges 

10. Committee on Government Assurances 
11. General Purposes Committee 
12. Question and Reference Committee 
13. Women and Children Welfare Committee 

All the above Committees consist of not more than 15 members 
including the Chairman except the Library Committee which consists 
of not more than 10 members including the Chairman. 

These Committees are constituted from amongst the members of 
the Ruling and Opposition parties selected and nominated by the 
Speaker. The term of office of the members is not more than one year. 
But if a member, after his nomination to the Committee, is appointed 
a Minister, he ceases to be a member of the Committee from the date 
of such appointment. This provision does not apply in the case of the 
Leader of the House, who may be the Chief Minister also, as far as the 
Business Advisory Committee is concerned. 

Select Committee: It is an ad hoc Committee. The procedure for 
constituting a Select Committee and submission of report by it after 
consideration of a Bill conforms to that prevailing in Parliament. After 
the first reading of a Bill, the member·in-charge or the Minister-in-
charge of the Bill moves a motion to the effect that the Bill be referred 
to a Select Committee constituted by the members of the House with 
instructions to present its report to the House within a stipulat.ed 
period. The Minister-in-charge of the Bill is made the Chairman of the 
Select Committee. 

Parliamentary CoMultatiw Comm~s: The Speaker, in consult-
ation with the Leader of the House. may constitute as many Par-
liamentary Consultative Committees in respect of any department or 
any group of departments of the State Government, as he deems fit, 
which shall consist exclusively of the mem.bers of the Legislative 
Assembly. A Minister or a Minister of State having independent 
charge of any Department/Departments is appointed the Chairman 
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of each Parliamentary Consultative Committee. Parliamentary Con-
sultative Committees are coostituted in the bqinnin, or the term of 
the ugislative Aaaembly, but the Speaker, after conaultation with the 
Leader of the Houae, may reconstitute any m tbeee Committees 
whenever he deems it neoeuary. 

Parliamentary Consultative Committees act u )inka between the 
members of ugislature and the State Government and make avail-
able to the members from the State Government 1uch information in 
regard to policy, programmes, schemes, perf'ormana,, achievementa, 
working and expenditure of the coocerned department/departmenta 
as they may seek and work as a forum for conaultationa and excbanp 
of views. 

Normally, the meetings of consultative Comrnitteea are held on the 
day or days on which there is no sitting ol the Houae, though at the 
instance of the Chairman, the meetm, of a Committee can be held 
even on the day of the sitting of the HOWie. In any C8N, the meetm, 
of every Parliamentary Consultative ,Committee ia held at leaat once 
in every two months between the period from the date on which tbe 
Legislative Assembly acljoums ,w ~ and the date of commencement 
of the next sitting of the Aaaembly. Any m the pt"(Q)edinp of the 
deliberations of the Committee are not to be referred to by the 
members or the Chairman in the Houae. 

LEGISLATIVE PRJVILEGm 

The main privilegea of members, the IAgialature and it.a Com.mitt.a 
are as follows: 

1 mmunity from proceedings in any court in respect cl speeches 
made and vota civen in the Leci•lative Auembly and ita Com· 
mittee. 

Immunity from proceedinp in any court in respect o( authoriaed 
publications, reporta and papen relatinr to the House and the 
Committees thereof'; 

The Legislative Assembly and the CommiU.t thereof' lhall have 
those privileges and immunitie1 exiltin, prior to the enforcement 
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of the Constitution (42nd Amendment Act, 1978) 
Immunity from arrest of members in civil cases during the 
continuance of the session of the Vidhan Sabha and forty days 
before its commencement and forty days after its conclusion. 
Exemption ~ members from liability to serve as jurors. 
Immunity to a person from proceedings, civil or criminal , in a 
newspaper of a substantially true report of any proceedings of 
either House of State Legislature, unless the publication is 
proved to have been made with malice. 
Right to receive immediate information of the arrest, detention, 
conviction, imprisonment and release of a member. 

Exemption of a member of the Legislative Assembly from service 
of legal process and arrest within the precincts of the House. 
prohibition of disclosure of the proceedings or decisions of a secret 
sitting of the Legislative Assembly. 
Members or officers of the Legislative Assembly cannot be com-
pelled to eive evidence or to produce documents in courts of law, 
relatine to the proceedinp of the House without the permission 
of the House. 
Members or officers of the Vidhan Sabha cannot be compelled to 
attend u witness before the other House of State Legislature or 
a committee thereof without the pennisaion of Legislative As-
sembly. 
Privilege to commit a person including members for breach of 
privilege or contempt of the Vidhan Sabha. 
Power of the Legi1lative Assembly to call for witnesses and to 
send fol' papers and records. 
Power of the Legislative Assembly to prohibit the publication of 
it.a proceedings and to exclude strangen. 
Disobedience to orders of the House or its Committees. 
Unbecoming behaviour before the House or its Committees. 

Wilful preaentation of falae and distorted facts to the House or 

ita Committee. 
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- Publication of thoae portion• m the proceeclinp or the Home 
which have been expunpcl. 
False or distort.eel publication « the pn>eeeclinp of the Home. 
The premature publication fl report.a, pTOCeedinp ol' any other 
documents of the committee of the Home. 
The premature publication of various matt.en relating to the 
proceedings of the House. 
Obstructing the members from participating in the proceedings 
of the Legislative Assembly or ita Committees preuurisinc or 
influencing them by adopting any unfair means. 
Obstruction or victimising members and witneues. 
Making derogatory speeches or p-.1b1ication ol articles in respect 
of the House, ita Committees or speeches ol the members of the 
House. 

The Speaker decides whether the question of privile,e notice ciYen 
by a member prima focw involvea a breach of privilep. Two conditiona 
for the admissibility of such a question have been laid down in the 
Rules of Procedure. The first condition is that it should relate to a 
specific matter of recent occurrence and eecondly, it should require the 
intervention of the House. 

After the Speaker hu given hia cooaent to the rai•inr of 1uch a 
matter, the member, who has riven the notice ia allowed to raiae it in 
the Houae and while raiainc the matter, the member concerned can 
make only a abort atatemenl Ir objection to leave beinr gnmted i.a 
taken, the Speaker requeete thoee membera who are in favour oCleave 
beinr granted to riae in their placee and if not leu than 10 memben 
riae accordincly, it ia deemed that the Houee bu gnmted the leave to 
raile the matter. After leave ia gnmted, the HOWie either conaiders 
the question or refers it to the Committee of Privilepe. If the House 
itaelf diapoeea of the matter, further action is taken in accordance with 
the decision of the Houae. But it the matt.er ia ref ea 1ed to the Commit· 
tee. the report preaent.ed by t.be Committee ia considered by the House 
and a decision thereon i1 taken, followed by further action u per the 
decision of the Houae. 
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The Speaker, if he thinks fit, may suo motu refer any question of 
privilege to the Committee of Privileges for examination, investiga-
tion and report. If the question of privileges relates to any member or 
any newspaper, the admissibility thereof is decided after obtaining 
the explanation from the member or the editor of the newspaper, as 
the case may be. The question of privilege against any M.L.A. or M.P. 
is considered and decided by the concerned Legislative Assembly or 
Parliament. 

The Committee of Privileges: The Committee of Privileges is con-
stituted by the Speaker. The term of office of the Committee is not 
fixed. It continues to be in office till it is reconstituted or the Legisla-
tive Assembly is dissolved, whichever is earlier. It consists of not more 
than 15 members. 

When a question of privilege is referred to the Privileges Commit-
tee, it asks the person against whom it has been raised to submit an 
explanation in writing and records his evidence also. The Committee 
may, under directions from the Speaker, also permit such a person to 
present his case through an advocate. If while referring the matter to 
the Committee, no time-limit is fixed for presentation of the report, 
the Committee has to present its report by the last day of the first 
week of the next session and . ~ the matter was suo motu referred to 
the Committee by the Speaker the report has to be presented within 
six months. The time-limits for presentation of report can be extended 
if so desired by the Committee. 

Legislative privileges and Courts: The Constitution empowers the 
High Courts and the Supreme Court to issue writ of Habeas Corpus 
in respect of penona committed by the Legislative Assembly for 
breach of privilege. The Legislatures are the sole authority to judge 
as to whether or not there has been a breach of privilege in a particular 
case. The Allahabad High Court has ruled that the courts of law have 
no right to scrutinise the proceedings of the Legislative Assemblies 
under Article 212 of the Constitution. 

In Rajasthan. there has been no dispute worth mentioning between 
the Judiciary ·and the Legislative Assembly :>n any question of 
privilege. 
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SERVICING OF LEGISLATURE 

The Secretary: The head of the Rajaathan ~gialative Assembly 
· Secretariat is the Secretary who is appointed by the Speaker with the 
approval of the Governor. This appointment can be made by direct 
recruitment or by deputation or by transfer of an officer ofRajaathan 
Higher Judicial Services, Selection Scale. In cue of direct recruitment 
to the post. the candidate must be a law graduate and must be a 
practising advocate/Pleader of at least ~n years' standing and should 
not be of more than 40 years of age at the time of appointment. He 
should be particularly conversant with the practice and procedure of 
a ~gislative Assembly/Council of any State in India or of Parliament 
of India, and must have good knowledge of Constitutional Law. Selec-
tion in this case shall be made by a Committee consisting of Speaker, 
Deputy Speaker and one more person to be nominated by the Speaker. 
If need be, the Speaker may cause an examination/test to be conducted 
for judging suitability of the candidates for the poet. The syllabus for 
the examination/test shall be aa may be prescribed by the Speaker. 

For the purpoee of the administration of the IAeialative Assembly 
Secretariat, the Secretary bu been empowered to eurciJle all the 
powers of a Secretary to the Government., both fioaocia) and ad-
ministrative, that have been or hereafter conferred by the State 
Government, or such power u delepted to him by the Speaker under 
The Rajaathan Legislative Auembly Secretariat (Recruitment and 
Conditions of Se~) Rules, 1992. 

The post in the 1.A!gislative Assembly Secretariat can be created only 
with the approval of the Finance Department. 

The Secretary has the power to take dieciplinary action against the 
members of subordinate, ministerial and Clase IV establishment. In 
the case of Secretary, Special Secretary and other Guetted Officen 
the disciplinary control and puniahment power veata in the Speaker. 

The main function ex the Secretary is to iuue the order of the 
Governor summoning the aeuion or the legialative Aaeembly. The 
newly elected members, after takin, oath or makinr affirmation, sign 
the Roll rLmemben in the preaence of the Secretary. 

The Secretary communicates to the memben the date oC elections 
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of the Speaker and the Deputy Speaker. He acts as an adviser to the 
Speaker and in this capacity he furnishes the relevant information 
about the pointa of order that can possibly be raised during th 
proceedings or the House and suggests solutions thereto. One of the 
important functions of the Secretary is to advise without delay on the 
rules and the well-established traditions on the points of order raised 
and on other problems which arise during the sittings of the House in 
accordance with the Constitution. 

The notice as required under the Rules of Procedure are addressed 
to the Secretary. The Secretary advises the Speaker in regard to the 
admissibility of various motions and also improves the language used 
in them wherever necessary. The Secretary decides the order of the 
items of business to be transacted in the House and incorporates them 
in the List of Business for the day. He also provides through the 
Bulletins the general information to members about the business of 
the House and its Committee. The Lists of various amendments and 
cut motions are also issued by the Secretary. 

The authenticated copy of the Address of the Governor and the 
copies of the Bills passed by the Legislative Assembly and assented to 
by the President or the Gove:nor are laid on the Table of the House 
by the Secretary. The petitions received are also reported to the House 
by the Secretary. In the absence of the Speaker, the Secretary also 
authenticates Bills passed by the Legislative Assembly. In the absence 
of the Chairman of any Committee of the Legislative Assembly, the 
Secretary can also fix the date for the sitting of that Committee. 

'lb prepare the official report of the proceedings of the Legislative 
Aaaembly and the report of the Committees and to get them printed 
are also the responsibilities of the Secretary. All the documents, 
records and papera of the Legislative Aaaembly Secretariat are kept 
in the custody of the Secretary and these can be taken out of the 
Secretariat only with hia permiaaion. 

When any member tenders bis resignation from his seat in the 
Houae and the same ia accepted, the Secretary causes the information 
to be publiahed in the Guette and the members are aocordinrly 
informed throup Bulletina. Whenever the seat of any member falla 
vacant, the Secretary informs the Election Commission about it. 
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The Secretary, Legislative Assembly, ia alao an a-officio and 
honorary Secretary and the Treasurer of the Rajasthan Branch of the 
Commonwealth Parliamentary Associ,tion. 

There is no fixed term for the office of Secretary, Leria}ative As-
sembly, and he holds office d\lrllll the pleasure of the Speaker. Like 
all other officers of the State Government, his maximum retirement 
age is 58 years and his status is equivalent t.o that _of other administra-
tive Secretaries of the State. 

All the persona appointed ao far apinat the poet of Secretary of the 
Leria}ative Assembly have been the officera of the hiaher judicial 
service cadre and all of them have been on deputation. Table 6 ,ivea 
the tenure of aucceaaive Secretaries of the Rajuthao Legialative 
Assembly. 

Table 6: SucceNive Bead.a of the Lepalative 
Aaembly Secretariat 

S. Nam• 
No. 

1. Shri Manuha Ram Purohit 
2. Shri Dharm•ndra Parihar 
3. Shri Anop Singh 
4. Shri Sohan Nath Modi 
5. Shri B.K.D. Baija1 
6. Shri Suresh H. MAthur 
7. Shri Rantji Lal Gupta 
8. Shri Gopal Krilhan Sharma 
9. Shri Navin Chandra Sharma 

10. Shri Pyare Mohan 
11. Shri Pritam Adhar Sinha 
12. Shri N .L. Chhanpni 
13. Shri Dinesh Chandra Dalela 
14. Shri Pyare Mohan 
15. Shri N.L. Chhanpni 

1\tnure 

Name 'lb 

18.2.1952 13.8.1957 
14.8.1957 19.11.1957 
1.12.1959 20.7.1966 
20.7.1966 24.9.1967 
7.10.1967 31.5.1971 
7.8.1971 11 .2.197• 
12.2.1974 31.8.1976 
11.9.1976 7.7.1979 
7.7.1979 6.2.1981 
7.2.1981 2.2.1983 
3.2.1983 26.9.1986 
28.9.1985 16.7.1988 
17.7.1988 10.4 .1990 
28.4.1990 1.9.1990 
22.9.1990 

TM Secretariat: The ~gislative Auembly Secretariat was first set 
up on 19 March 1952 with four branches like the Legislative Branch. 
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the General Branch, the Notice and Distribution Branch and the 
Report Branch to attend to various items of work. The work of the 
present Secretariat is divided under the following broad heads on a 
functional basis. 

1. ~gialative Branch 
2. Question Branch 
3. Table Office Branch connected with the Business of the House 
4. General Branch (Including Members• Services) 
5. Reporting and Editorial Branch 
6. Accounts Branch 
7. Security Branch 
8. Establishment Branch 
9. Library, Research and Reference Branch 

10. Branches dealing with the work relating to various Committees 
of the House 

Library, Reference and Research Branch: The Library, Reference and 
Research Service Branch of Rajasthan ~gislative Assembly has two 
main sections. One is the Library including Library Committee work 
and the seco.nd is the Reference and Research Section. 

The main function of the library section is to collect, arrange and 
index the literature and to make it available to the honourable 
members and others as and when required by them. This section also 
provides free photo-copying facilities to them on demand The Refer-
ence and Research Section prepares and maintains the background 
notes, Reference filea and newspaper clippings on current topics. This 
section also provide information on various topics which helps the 
honourable members in discharging their duties in the House and 
Committee meetings efficiently and effectively. 

The LRRS Branch has many publication to its credit including 
Who's Who of the members of Vidhan Sabha, 'RCUCJSthan Vulhan 
Sabha in figures,• Digest of Acts and Hand Book for Members. 

The Rajasthao Vidbao Sabha Secretariat enjoys an autonomous 
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status but for creation of posts of employees and officers in the 
Secretariat it has to depend on the State Government. There is a 
separate Secretariat of the Assembly under the superintendence and 
control of the Speaker. In exercise of the powers conferred by clause 
(3)of Article 187 of the Constitution oflndia, the Govemorofthe State 
of Rajasthan has framed rules, in consultation with the Speaker, in 
February 1992 and under these rules a good measure of independence 
has been secured for the staff of the Assemol:v Secretariat. In case of 
variation of option between the Legislature Secretariat and the 
Finance Department on any financial proposal, either for creation of 
poets or otherwise, a provision has been made for a Special Board 
consisting of the Chief Minister, the Speaker, the Deputy Speaker, the 
Minister for Parliamentary Affairs and the Finance Minister. The 
decision of this Special Board would be final. The system of having a 
link Department has also been done away with and under rule 21, the 
Secretary of the Legislature has been given all the powers exercised 
by a Secretary to the Government. 





ORIGIN AND GROWTH 

Sikkim became the 22nd State of India vide Constitution 36th Amend-
ment Act, 1975. The Act provides that the Legislative Assembly of 
Sikkim ahaJl COD.Ii.at of not less than thirty memben and that "the 
Aaaembly of Sikkim formed u a result of the elections held in Sikkim 
in April, 1974 with thirty-two members elected in the iaid elections 
hereinafter referred to as the sitting members, shall be the Legislative 
Auembly of the State of Sikkim duly constituted under this Constitu-
tion". It further provides that -Parliament may, for the purpose of 
protect.in& the rights and interests of the different sections of the 
population of Sikkim, make provision for the number of seats in the 
Lelialative Auembly of the State of Sikkim which may be filled by 
candidatea belonliDI to such aections and for the denomination of the 
Auembly Constituencies from which candidates belonging to such 
aectiona alone may stand for election to the Legislative Assembly of 
the State of Sikkim•. 

The history of the Legislature in Sikkim can be traced to the 1890s. 
An effort to introduce a rudimentary system of government on modem 
boea wu made during the time of J .C. White, the first Political Officer. 
An Advisory Council with nominated members was constituted to aid 
and adviee the Maharaja. The meeting of the Council was not held at 
any fixed intervals. The members were nominated mainly from the 
Kar.ii and other lancllord clauea and from both Bhutia, Lepcha and 
Nepali ethnic ,roupe. In the late 19309, however, the membership of 
the Council increued. A definite ayatem of orpnisation and functions 
had developed by 1936-36. The Council consisted of nine members 
duriq thia period. It wu deemed to have represented all interests, 
all cut.ea and creeda in Sikkim. It met thrice a year and discussed the 
Budpt which went t.hrou1h the Council for final approval of the 

- State Leplature Buildift&. Sikkim, 
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Maharaja. It was the ruler's prerogative to pass any order inde-
pendent of the Council. Special aeaaion of the Council could be con-
vened any time for urgent affirira. 

The demand for reforms was growing durinr the 1940a. Aa a result 
of an agitation in 1949, an Indian Officer waa appointed aa the Dewan 
and the principle of prop-esaive participation of people in the Govern-
ment was accepted. An Advisory Committee compoeed of membera 
nominated from all IJUUor political parties under the Presidency of the 
Dew,m was formed. An all-party qreement wu reached in May 1951. 
In March 1953, a Constitutional proclamation waa iuued by the 
Maharaja embodying the composition and powers of the State Coun-
cil. According to the proclamation the State Council waa compoeed of 
twelve elected members of which aix were Silrlrimeee Nepaleae. Apart 
from these, five members were nominated by the Maharaja at hia 
discretion. 

Aa regards the powers and functions of the State Council, it wu 
stated that aubject to the assent of the Maharaja, the Council would 
have powers to enact laws for the peace, order and good government 
of Sikkim. The Council could not take into consideration any matter 
enumerated as reserved subjects without the prior approval of the 
Maharaja. 

Structure of ugulalure: Sikkim became the 22r.d State of India in 
1975. The Sikkim Assembly, formed through the election held in 197 4 
with 32 members, were deemed to be members of the first Lerislative 
Assembly of Sikkim duly elected under the Constitution of India. Out 
of the total 32 aeata, 15 seata were reserved for Nepalese of Sikkimese 
o~, 15 aeata for Bhutia-Lepcba, one seat for Scheduled Cute and 
one seat for San1ha. However, the Repreeentation of the People 
(Amendment) Act, 1979 abolished the reeerved eeata for Nepalese of 
Sildomese origin. 

The second Assembly was constituted in 1979. the third in 1985, 
and the fourth in 1989. 

Leader of tM Opposition: There was no recognised oppo&ition party 
in Sikkim Legislative Assembly in the beginning. In 1977. the Nar 
Bahadur Khatiwada group broke away from the ruling party and 
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formed the Siklrim Prajatantra Congre88. The then Speaker recog-
nised it as an opposition party. In the Second Legislative Assembly 
the Opposition Party, the Sikkim Congreu (Revolutionary), was not 
recopised as an opposition party as it did not fulfil the requirement 
under the rules. In the present Legislative Assembly, only one member 
belonging to the Congreu (I) and one Independent member constitute 
the Opposition front. Hence there is no recognised 1.ader of the 
Opposition in the present Assembly. 

Oath I affirmation: A member who has not already made and sub-
scribed an oath or affirmation, in pursuance of Article 188 of the 
Constitution, may do ao at the commencement or a sitting of the 
House, or at any other time of the sitting of the Houae, u tL~ Speaker 
may direct, on any day after giving previous notice in writing to the 
Secretary. 

Salary and ~r facilities of members: Each member of the Sikkim 
~gislative Assembly is entitled to receive a salary of Rs.1,000/- and 
a consolidated allowance of Ra.500/- per month for his travelling and 
other expenses including the expenses necessary for attending the 
meeting of the Assembly or a Committee. Every member is provided 
with a free non-transferable first cl888 pass for travelling by railway 
from and to any place in India for a distance not exceeding 8,000 
kilometres in the aggregate in any financial year and also a free 
non-transferable pass for travelling within the State of Sikkim by any 
transport service vehicle owned, controlled and managed by the 
Government. Besides, a member is also entitled to the following 
facilitiea. 

a) Houain6 facili.t~s: The house rent facilities are not available 
to the members. However, a member can rent a room in the State 
Legislators' Hostel during the Assembly sessions or business 
connected with his duties as a member. 

b) Mttlical facilities: A member is entitled to such medical 
facilities as are admissible to a Class I Officer of the Sikkim 
Government. 
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c) ftkpl&one facilitia: The telephone• provided in the State 
Legislators' Hotel are for the use or members. Members are 
entitled to uae the telephone free of charp for local calla. 

d) Stenographic and typing facility: IJmited aecretarial uais-
tance to the members ia also provided by the Sikkim Legislative 
Assembly Secretariat. 

e) Rnearch, &fe~nce and Library facilities: The Library, Refer-
ence and Research Service of the Secretariat ia deaiped to keep 
the members well informed on varioua legislative propoeals and 
other matters of legislative intereat at home and abroad. 

C) Pen.awn: A pension of Ra.SW- per month ia paid to every 
person who has been a member of the Sikkim Legislative Al-
aembly for five years. 

Resip.atwn: Rule 167 of the Rules of Procedure and Conduct of 
Buaineu in the Sikkim Legialative Alaembly provided that a member 
who desiree to reaip hia seat in the Houae intimates in writing under 
hia hand addreued to the Speaker his intention to reaip his seat in 
the House and he is not to give any reason for hia resignation. 

Abaence from Hou.u: The procedure for aakin1 for leave of abaence is 
laid down in the Rules of Procedure and Conduct of Busineaa (Rule 
169). A member desiring permission of the House of remain absent 
from the aitt.ine thereof under clause (4) of Article 190 of the Constitu-
tion makes an application in writin1 to the Speaker. It apecifiea the 
period for which leave of abeence ia required, indicat.ine alto the date 
of commencement and of termination of such leave of abeence and the 
IJ'OUDda for it. The leave of abeence applied for at any one time doe• 
not exceed a period of aixty daya. 

The power to 1ummon, prorope and diseolve the Legislative Auemb-
ly ii vetted in the Governor of Sikkim. But it is in practice eurciled 
on the recommendation of the Council m Miniaten headed by the 
Chief Miniater. · 
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Issue of Summons: Rule 3 provides that whenever it appears to the 
Governor that the Assembly should be summoned, he causes a 
notification to be published in the Gazette, appointing the day, hour 
and place for a meeting of the Assembly and the Secretary, Legislative 
Assembly, accordingly sends to each member summons to attend the 
meeting. 

Emergent Sessions: When a session is to be called at short notice or 
emergently summons may not be issued to each member separately 
but an announcement of the date and place of the session is published 
in the Gazette and members may be informed by telegram and by such 
other mode as the Speaker thinks fit. 

BUSI~ OF THE HOUSE 

Legislative business is divided into two broad headings: Government 
Business and Private Members' Business. On days allotted for the 
transaction of Government business, such business has precedence 
and the Secretary arranges that businesa in such order as the Speaker 
may, after consultation with the Leader of the House, determine. 

Business Advisory Committee: At the commencement of the House 
or from time to time, as the case may be, the Speaker may nominate 
a Committee called the Business Advisory Committee consisting of 
not more than five members. The Speaker and the Deputy Speaker 
are the ex-officw members of the Committee and the former also the 
ex-officw Chairman of the Committee. 

The main function of the Committee is to recommend the time that 
should be allotted for the discussion of the stage or stages of such 
Government Bills or other Government business as the Speaker, in 
consultation with the leader of the House, may determine for being 
referred to the Committee. The Committee also discharges such other 
functions as may be assigned to it by the Speaker from time to time. 

Private Members' Busin~ss: Rule 29 deals with Private Members' 
Busineaa. The Speaker, aft.er considering the state of business °': the 

. Aaaembly. allota u many days u may in his opinion be possible, 
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compatible with public interut, for the tranaaction of buainea1 of 
Private Members' Buaineu in the Assembly and may allot different 
days for the disposal of different claaeea of such buaineaa and on the 
day so allotted for any particular claaa of buaineaa, buaineaa of that 
class has precedence. 

The relative precedence of notices of Billa and reaolutiona ,iven by 
private members, from time to time, ia determined by ballot or in such 
other manner as the Speaker may direct. 

Ruka of Debate: If a member desires to make any obeervationa on 
any matter or speak on any motion before the House, he baa to rise in 
his place and address the Speaker. A member, while speaking should 
not refer to any matter of fact on which a judicial decision ia pending; 
make a personal charge against a member; use offensive expressions 
about the conduct of proceedings of the House, Parliament or Legis-
lature of any State or Union 'Jerritory; reflect on any determination 
of the House except on a motion for rescinding it; reflect upon the 
conduct of persona in high authority unleu the discuuion ia baaed on 
a substantive motion drawn in proper terms; uae the President's or a 
Governor's name for the purpose of influenciur t.be debate, utter 
treasonable, seditious or defamatory words and uae his ript of speech 
for the purpose of ob&tructint the business of the Houae. 

A private member may not read hi1 Speech but may refresh hil 
memory by reference to notes. 

Rule 306 Ci) providea that the speaker may fix a time limit for the 
conclusion of d.iacuuion on any 1tap or all it.apt of the Bill or the 
motion, u the case may be. 

The Preaidinr Officer bu the authority to enforce the rules of 
debate or order in the Houte. 

Voting procedure: The most common method of ucertaininr the 
views of the House on any matter i1 by a voice vote. On the conclusion 
of a debate, the Speaker puts the question and invites t.hoae who art 
in favour of the motion to say • Aye• and those qainat the motion to 
1ay ~o", and then announces twice that the ·Ayes· or the --Soe1", 81 
the case may be, have it. 
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If the opinion of the Speaker as to the decision of a question is 
challenged, he orders Division by distribution of 'Aye' and 'No' slips. 
Thereupon each member is supplied with an 'Aye' or 'No' slip, accord-
ing to the choice indicated by him. A member records his vote on the 
slip by signing his name. After the members have recorded their votes , 
the 'Aye' and 'No' slips are collected and brought to the table where 
the votes are counted by the officers at the table and the totals of'Ayes' 
and 'Noes' presented to the Speaker. 

The result of the Division is announced by the Speaker and it is not 
to be challenged. 

Proceedm,a: Rule 38 says that the business of the Assembly is 
transacted in the official languages of the State of Sikkim or in Hindi 
or in English. 

P~IDING OFFICERS 

The Presiding Officer of the Legislative Assembly is called the 
Speaker. In his abaence the Deputy Speaker presides over the sittings 
of the A.taembly. Rules 7 and 8 relate to the procedure of election of 
the Speaker and the Deputy Speaker respectively. 

Rule 7(1) says that when at the beginning of the new Assembly or 
owing to a vacancy in the office of the Speaker, the election of a 
Speak.er is neceaaary, the Governor fixes a date for the holding of the 
election, and the Secretary sends to every member notice of the date 
so fixed. 

At any time before 1 p.m. on the working day preceding the date so 
fixed, any member may nominate another member for election, 

i. deliverina in person to the Secretary either by the candidate himself 
~ or through his proposer and seconder, a nomination paper signed by I himself aa proposer and by a third member as seconder stating the 

name of the member nominated, and that the proposer has ascer-
tained that such member is willing to serve as Speaker, if elected. 

~ In case of a new Assembly, the person appointed by the Gov~mor 

I, to perform the duties of the office of Speaker pending the election of 
' a Speaker and in any other case the Deputy Speaker or other person 
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presiding, reads out to the Assembly the names of the members who 
have been duly nominated together with those of the propoeera and 
seconders and if only one member has been ao nominated, declares 
that member to be elected. If more than one member baa been so 
nominated, the Assembly proceeds to elect a Speaker by ballot and in 
case of two candidates, the candidate obtaining the larger number of 
votes is declared elected. 

Where more than two candidates have been nominated and at the 
first ballot (a) one of such candidates obtains more votes than the 
aggregate votes obtained by the other candidates, he is declared 
elected; (b) if no candidate obtains more votes than the aggregate 
votes obtained by the other candidates, the candidate who has ob-
tained the smallest number of votes is to be excluded from the election 
and the balloting proceeds, the candidate obtaining the smallest 
number of votes at each ballot being excluded from election, until one 
candidate obtains more votes than the remaining candidates or than 
the aggregate votes of the remaining candidates, aa the case may be. 

When either at the beginnin1 of a new Aaaembly or owinr to the 
existence of any vacancy in the office of a Deputy Speaker at any time 
during the life of an Assembly, the election of a Deputy Speaker ii 
necessary, the Governor fixes a day for the holding of the election and 
the Secretary sends to every member notice of the date ao fixed. The 
procedure of election for the Deputy Speaker ia the same u that of 
the Speaker. 

The Speaker nominates from amongst the members a panel of not 
more than three Chairmen at the commencement of the Asaembly or 
from time to time, as the case may be, to preside over the House in the 
absence of the Speaker and the Deputy Speaker. A Chairman so 
nominated holds office until a new panel of Chairmen is nominated. 

The Speaker and the Deputy Speaker are entitled to a salary of 
Rs.3,500/- and Rs.3,000/- per month, respectively and a aumptuary 
allowance of Rs.500/- per month and such travelling and daily al-
lowances as admissible to a Cabinet Minister, namely, Rs.SOI· per day 
and Rs.70/- for the Deputy Speaker in respect of tours undertaken 
within India. The Speaker and the Deputy Speaker are allowed the 
same travelling allowance, and daily allowancea for toura outside 
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India as are given to a Cabinet Minister. They are also entitled to a 
furnished residence throughout their term of office without payment 
of rent and for a month after they cease to hold such offices. The 
Speaker and the Deputy Speaker are provided with a car and a jeep. 
The cost of fuel, maintenance and repairs of the vehicles are borne by 
the Government. They are also .entitled to free medical facilities in 
any of the Government hospitals of the State and also such other 
medical facilities as may be prescribed. 

The Office of the Speaker is one of great prestige and authority. He 
represents the collective voice of the House. It is through the Speaker 
that the decisions of the House are communicated to outside· in-
dividuals and authorities. The Committees of the House function 
under his overall directions. His authority over the Assembly 
Secretariat staff is supreme. 

Any resolution to remove the Speaker or the Deputy Speaker from 
Office, of which at least fourteen days' notice as required under Article 
179 of the Constitution has been given in writing to the Secretary, is 
read to the Assembly by the person presiding, who then requests the 
members who are in favour of leave being granted to move the 
resolution to rise in their places, and if not less than six members of 
the House rise accordingly, the person presiding allows the resolution 
to be moved. If less than six members of the House rise, the person 
presiding informs the member who may have given the notice, that 
he has not the leave of the Assembly to move it. 

If notice of a ~o-Confidence Motion" against the Speaker or the 
Deputy Speaker is tabled, the House is not adjourned sine die till the 
provisions of these Rules are complied with and the motion ofno-con-
fidence is disposed of finally. 

Subject to the provisions of Article 181 of the Constitution, the 
Speaker or the Deputy Speaker or such other person as is referred to 

, in clause (2) of Article 180 presides when a motion under Rule 142 is 
; taken up for consideration. 
· The member in whose name the motion stands on the List of 
·Business should, except when he wishes to withdraw it, move the 
~motion when called upon to do so, but no speech is permitted at this 
:at.age. 
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On the appointed day the reaolution ia included in the Liat of 
Business to be taken up after the queetiona and before any other 
business for the day ia entered upon. 

·Except with the permission of the Speaker or the penon preaidina, 
a speech on the resolution should not exceed fifteen minutee duration. 

Provided that the mover of the resolution when moving the same 
may speak for such longer time 88 the Speaker or the person presidinc 
may permit. 

The first Speaker of the Sikkim Legislative Assembly was Shri C.S. 
Roy. Shri B.B. Gurung was elected 88 the Speaker after Shri C.S. Roy 
tendered his resignation. The Second Assembly constituted in 1979 
elected Shri Sonam Tshering as the Speaker and Shri Lal Bahadur 
Basnet as the Deputy Speaker. The Speaker of the third Legislative 
Assembly was Shri Tulshi Ram Sharma and the Deputy Speaker Shri 
Ram Lepcha and of the fourth is Shri Dorjee Tshering Bhutia 88 the 
Speaker and Shri B.S. Pant as the Deputy Speaker. 

PROCESS OF LEGISLATION 

The proposals for legislation are initiated in the form of Billa, which, 
when passed by the Legislative Assembly and aasented to by the 
Governor or the President, 88 the case may be, become Acta. Billa may 
be classified into Government Bills and Private Members' Billa. 

Rule 76 defines the Private Members' Bill and provisions related to 
its introduction in the House. Any member, other than a Minister, 
desiring to move for leave to introduce a Bill, has to give notice of his 
intention and submit along with the notice a copy of the Bill and an 
explanatory statement of objects and reasons which should not con· 
tain arguments. The period of notice of a motion for leave to introduce 
a Bill is fifteen days unless the Speaker allows the motion to be made 
at shorter notice. 

A Bill in order to become an Act has to pass through three stages. 

First Reading: The first reading means motion for leave to introduce 
a Bill on the adoption of which the Bill is introduced, or introduction 
of a Bill already published in the Gazette. At this stage the principles 
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of the Bill and its provisions may be discuaaed generally but the details 
of the Bill are not discuaaed further than is n~sary to explain its 
principle. At this stage, no amendments to the Bill can be moved, but 
if the member-in-charge moves that the Bill 

a) be taken into consideration, any member may move as an 
amendment that the Bill be referred to a Select Committee or 
be circulated for the purpose of eliciting public opinion thereon 
by a date to be mentioned in the motion: 
Provided that if an amendment or a motion for appointment of 
a Select Committee has been moved under this Rule, any 
member may move that the House give instructions to the Select 
Committee to which the Bill is proposed to be referred to make 
some particular or additional provision in the Bill and if neces-
sary or convenient, to consider and report on amendments 
which may be proposed to the original Act which the Bill seeks 
to amend; 

b) be referred to a Select Committee, any member may move as an 
amendment that the Bill be circulated for the purpose of elicit-
ing public opinion by a date as may be mentioned in the motion. 

Where a motion that a Bill be circulated for the purpose of eliciting 
public opinion has been carried in the Assembly and the Bill has been 
circulated in accordance with that direction and opinion has been 
received thereoll by the date mentioned in the motion, the member in 
charge, if he wishes to proceed with the Bill thereafter, shall move 
that the Bill be referred to a Select Committee, unless the Speaker, in 
his discretion, allows a motion to be made that the Bill be taken into 
consideration. 

After the presentation of the final report of the Select Committee 
on a Bill, the member in-charge may move that the Bill as reported 
by the Select Committee be taken into consideration but any member 
may object to its being so taken into consideration if a copy of the 
report has not been available for the use of members for three days 
before the day on which the motion is made. Such objection prevails 
unless the Speaker, in his discretion, allows the report to be taken into 
consideration. 
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Second Rea.t:ling: Amendments are ordinarily considered in the order 
of the clauses to which they respectively relate. When a motion that 
a Bill be taken into consideration has been carried, any member may, 
when called upon by the Speaker, move an amendment to the Bill of 
which he has previously given notice. An amendment moved may, by 
leave of the House but not otherwise, be withdrawn, on the request of 
the member moving it. If an amendment has been proposed to an 
amendment the original amendment is not to be withdrawn until the 
amendment proposed to it has been disposed of. 

Thus the Second Reading consists of a clause by clause considera-
tion of the Bill as introduced, or as reported by the Select Committee, 
as the case may be. 

Third Reading: lfno amendment is made when a motion that a Bill 
be taken into consideration has been agreed to by the Assembly, the 
Bill may at once be passed. If any amendment is made, any member 
may object to the passing of the Bill at the same meeting; and such 
objection prevails unless the Speaker, in his discretion, allows the Bill 
to be passed. Where the objection prevails, the Bill is brought forward 
again at a futUM meeting and may then t.he passed with or without 
further amendment The discussion on a motion that the Bill or the 
Bill as amended, as the case may be, be passed, is confined to the 
submission of arguments either in support of or for the rejection of the 
Bill. In his 1peech, a member should not refer to the details of the Bill 
further than ia necea1ary for the purpoee of hia argumenta which were 
of general character. 

The Speaker has the power to cor1 ect patent errors and make such 
other changes in the Bill as are consequential upon the amendments 
accepted by the HoW1e and the Bill paaaed and ao reviaed is signed by 
the Speaker. In the case of a Money Bill the Speaker certifies that it . 
18 80. 

After a Bill has been so authenticated by the Speaker, the Secretary 
aenda the authenticated copy to the Governor for uaenl After having 
obtained the assent of the Governor a Bill becomes an Act. 

But if a Bill passed by the Aaaembly is returned to the Aaaembly by 
the Governor with a message requesting that the Assembly do recon· 
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sider the Bill or any specified provisions thereof or any such amend-
men ts as are recommended in his message, the Speaker reads the 
message if in session or if the Assembly is not in session, directs that 
it may be circulated for the information of members. It i&, thereafter, 
laid on the Table. 

At any time after the Bill has been so laid on the Table, any Minister 
in the case of a Government Bill, or in any other case, any member, 
may give notice of his intention to move that the amendments recom-
mended by the Governor be taken into consideration. On the day on 
which the motion for consideration is set down in the List of Business 
which should, unless the Speaker otherwise directs, n9t be less than 
two days from the receipt of the notice, the member giving notice may 
move that the amendments be taken into consideration. The debate 
on such a motion is confined to consideration of matters referred to in 
the message of the Governor or any suggestion relevant to the subject 
matter of the amendments recommended by the Governor. 

The Speaker puts the amendments to the House in such a manner 
as he thinks convenient for consideration. An amendment relevant to 
the subject matter of an amendment recommended by the Governor 
may be moved, but no further amendment is moved to the Bill unless 
it is consequential upon, incidental or alternative to, an amendment 
recommended by the Governor. 

After all amendments have been disposed of, the member giving 
noti~ of the motion under Rule 111 may move that the Bill as 
originally passed by the Assembly be passed again as amended, as the 
case may be. If the motion that the amendment recommended by the 
Governor be taken into consideration is not carried, the member 
giving notice of the motion may at once move that the Bill as originally 
passed by the Assembly be passed again without amendment. After 
the Bill is passed again by the House, it is signed by the Speaker and 
presented to the Governor for his assent. 

PROCEDURAL DEVICES TO RAISE MATIERS OF 
PUBLIC IMPORTANCE 

Question Hour: The first hour of every sitting is available for the 
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asking and answering of questions in the Sikkim Legislative Assem-
bly. 

Questions are of three types: (i) Starred queetiona, (ii) Unatarred 
questions, ( iii) Short Notice questions. Separate notices are given for 
'Starred' and 'Unatarred' questions. The Starred question, are diatin-
guished by an asterisk. They are answered orally while 8Dlwen to 
unstarred questions are printed or typed alon, with questions. Not 
more tbao one question diatm,uiahed by uteriak by the aame member 
is placed on the list of questions for written answer. 

The order in which questions for oral 8D8wer are to be placed ia 
indicated by the members giving notice and, if no such order is 
indica~ the questions are placed on the list of questions for oral 
answer in the order in which notices are received in point of time. 
Questions requiring elaborate statistical information or reports are 
not included in the list of questions for oral answers. 

If any question placed on the list of questions for oral answer on 
any day is not called for answer within the time available for answer-
ing questions on that day, the Minister, to whom the question ia 
addressed, forthwith lays on the Table a written reply to the question, 
and no oral reply is required to such questions and no supplementary 
questions are asked in respect thereof. 

The Speaker decides whether a question is to be treated as starred 
or unstarred question. 

A Short Notice Question ia one which relates to a matter of public 
importance and can be asked with notice aborter than aeven clear 
daya. If the Speaker ia aatisfied that the queation i9 of an urgent 
character, he may direct that an enquiry be made from the Minister 
concerned if he ia in a position to reply and, if ao, on what date. If the 
Minister concerned agree, u, reply, such question can be anawered on 
a day to be indicated by him and ia called immediately after the 
questions which have appeared on the List of queationa for oral an,wer 
have been disposed of. 

Half-an·Hour Discuaaion: Rule 60 deals with the provision of raising 
half-an-hour discuasion in the Sikkim 1'.,gialative Assembly. Under 
this provision, a member may live notice for rm.ing a diacuuion on 
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a matter of sufficient public importance, which has been the subject 
of a recent question, oral or written, and the answer to which needs 
elucidation on a matter of fact. A member wishing to raise a matter 
has to give notice in writing to the Secretary three days in advance of 
the day on which the matter is desired to be raised, and should briefly 
specify the points that he wishes to raise. The notice is accompanied 
by an explanatory note stating the reasons for raising discussion on 
the matter in question. 

If more than two notices have bee received and admitted by the 
Speaker, the Secretary holds a ballot with a view to draw in two notices 
and the notices are put down in the order in which they were received 
in point of time. There is no formal motion before the House nor voting. 

Short-Duration Discussion: Rule 61 deals with the provision of Short 
Duration Discussion. Under this, a member may raise a discussion on 
a matter of urgent public importance by giving notice in writing to the 
Secretary specifying clearly and precisely the matter to be raised. The 
notice is to be accompanied by an explanatory note stating reasons for 
raising discussion. It should be supported by the signatures of at least 
two other members. There is no formal motion before the House nor 
voting. The Speaker may prescribe time-limit for the speeches. 

Calling Attention Notice: Rule 65 says that a member may, with the 
previous permission of the Speaker call the attention of a Minister to 
any matter of urgent public importance and the latter my make a brief 
statement or ask for time to make a statement at a later hour or date. 

The proposed matter is to be raised after the questions and before 
the List of Business is entered upon and at no other time during the 
sittings of the House. There can be no debate on such statement at 
the time it is made. And not more than one such matter is raised at 
the same sitting. In the event of more than one matter being presented 
on the same day, priority is given to the matter which is, in the opinion 
of the Speaker, more urgent and important. 

Motion of No-Confuknce : The Council of Ministers is collectively 
responsible to the Legislative Assembly. A motion of no-confidence in 
the Council of Ministers can be moved with the consent of t~e Speaker. 
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Under the Rules of Procedure and Conduct of Buaineu in Sikkim 
Legislative Assembly, leave to make the motion ia aaked for after 
questions and before the List of Buaineaa for the day ia entered upon. 
l.6ave of the Houae must be anmted by not leea than six members 
standing in support before such a motion can be moved. If the 
preacribed number of memben 1upport a moti~ m n<H:Onfidence, 
when leave is asked for by rising in their placea, leave ia deemed to be 
granted and the motion is taken up on auch day, not beinl more than 
five days from the day ao which leave ia uked, u the Speaker may 
appoint. If the motion of no-confidence is paaeed, the Government hu 
no other option but to resign. 

Adjournment Motion&: A motion for an adjournment of the buaineaa 
of the Assembly for the purpose of diacuaaing a definite matter of 
urgent public importance ia made with the conaent of the Speaker and 
the leave of the House. Not leu than six memben abould riae in their 
places in support in order to pt the leave of the House. 

After the leave of the House bas been anmted and time fixed for ita 
diacuaaion, the Speaker usually allows the motion to be moved at the 
appointed time. The time allowed for diacussion is not more than two 
hours. At the end of the discuuion, the motion that the Hooae do now 
adjourn is put to vote. 

Privau Mff11Mrs' Raolution: Rule 118 aaya that a member other 
thab a Minister who wiahea to move a reeolution ia to give aeven clear 
days' notice before the ope~ clay of the NUion. of hia intention 
thereof and, together with the notice, be baa to aubmi t a copy of the 
raolution which he wiahea to move. A reeolution may be in the form 
of a declaration m opinion or a recommendation. or may be in t.he form 
ao aa to record either approval or diaapproval by the Houae of an act 
or a policy ~ Govemment or convey a m•••II• or commend. urp or 
requeat for ~ or call attention to a matter or 1ituation for 
consideration by Government or in auch other form u the Speaker 
may conaider appropriate. Memben aecurin, priority int.he ballot pt 
a chance to move IUCh reaolutiona. 

P~tition,: Rules 191 to 201 lay down the procedure for preaentation 
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of petitions. A petition should be couched in respectful, decorous and 
temperate language. Every petition should be in the language in 
which the House transacts its business. If any petition is made in any 
other Indian language, it should be accompanied by a translation in 
the language in which the House transacts its business and signed by 
the petitioner. The full name and address of every signatory to a 
petition should be set out thereof and should be authenticated by his 
signature or thumb impression as the case may be. Letters, affidavits 
or other documents should not be attached to any petition. Every 
petition may be addressed to the House and conclude with a praye!' 
reciting the definite object of the petitioner in regard to the matter to 
which it relates. Petitions may be presented by a member or be 
forwarded to the Secretary who reports it to the House. Every petition 
is, after presentation, referred to the Committee on Petitions. 

Rules 262 and 2~ deal with the Committee on Petitions. At the 
commencement of the House or from time to time, as the case may be, 
the Speaker nominates a Committee on Petitions consisting of not 
more than five members. A Minister is not nominated as a member 
of the Committee. 

The Committee on Petitic,ns examines every petition referred to it, 
and if the petition complies with these rules, the Committee directs 
that it be circulated. Where circulation of the petition has not been 
directed, the Speaker may at any time direct that the petition be 
circulated. The circulation of the petition is in extenso or in summary 
form as the Committee or the Speaker, as the case may be, may direct. 
It also reports to the House on specific complaints made in the petition 
and suggests remedial measures either in a concrete form applicable 
to the case under review or to prevent such cases in future. 

BUDGET IN LEGISLATURE 

The Budget is the annual financial statement or the statement of the 
estimated receipts and expenditure of the Government of Sikkim in 
respect of each financial year. The Budget is presented to the House 
by the Finance Minister on such day as the Governor may appoint. 
There is no discussion of the Budget on the day on which it is presented 
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to the House. 
On the day to be appointed by the Speaker, subeequent to the day 

on which the Budget is presented and for such time as the Speaker 
may allot for this purpoee, the House is at liberty to di8CU88 the Budget 
as a whole or any question or principle involved therein but no motion 
is to be moved nor the Budget be submitted to the vote of the House. 
The Finance Minister has the right to reply at the end of the discus-
sion. 

Demands for Grants: Rule 148 says that a separate demand is made 
in respect of the grant proposed for each department.. provided that 
the Finance Minister may include in one demand grant.a proposed for 
two or more departments or make a demand in respect of each 
expenditure which cannot readily be classified under a particular 
department. Each demand contains, first, a statement of the total 
grant proposed and then a statement of the detailed estimate under 
each grant divided into items. 

The Speaker in consul tat.ion with the Leader of the House, allot.a as 
many days as may be compatible with public interest. for the discus-
sion and voting on Demands for Grants. 

Cut motiooa are moved to reduce t.he amount of a demand in any of 
the following ways namely. the Disapproval of Policy cut., the Economy 
cut and the Token cut. 

\bu an Accounl: Rule 156 deala with the vote on Acmunt. The motion 
for Vote on Account 1tates the total sum required and varioua amounta 
needed for each department u itA!m of expenclitun which compoee 
thataum. 

Dilcuuion cl a pneral character ia allowed on the motion or any 
amendment moved thereto, but the detail, or the ,rant. a.re not to be 
dilcuued further than ia nece11ary to dewlop tu pneral pointa. In 
other reapecta, a motion for Vote on Account ii dealt with in the same 
way u if it were a demand for pul 

TM Approprialuln Bill: Rule 160 aa,a that aubject to the provi1ioD1 
of the Constitution, the procedure in reprd to an Appropriation Bill 
ia the same u for Billa pmerally with aucb modiftcation• u the 
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Speaker may consider necessary. 

The Finance Bill: Rule 161 defines the Finance Bill. Finance Bill 
means a Bill ordinarily introduced in each year to give effect to the 
financial proposals of the Government of Sikkim for the next following 
financial year and includes a Bill to give effect to supplementary 
financial proposals for any period. The scope of discussion on the 
Finance Bill is the same as that of the Appropriation Bill. 

The Speaker allots a day or days, jointly or severally, for the 
completion of all or any of the stages involved in the passage of th~ 
Bill by the House. The Speaker, at 17 .00 hours on the allotted day puts 
every question necessary to dispose of all the outstanding matters in 
connection with the stage or stages for which the days have been 
allotted. The scope of discussion is limited to matters of public impor-
tance or administrative policy implied in the grants covered by the 
Bill which have not already been raised during the discussion on 
Demands for Grants. The Speaker may require members desiring to 
take part in the discussion to give advance intimation of the specific 
points they intend to raise and may withhold permission for raising 
such of the points as in his opinion appear to be repetitions of the 
matters discussed on a demand for grant. 

If an Appropriation Bill is in pursuance of a supplementary grant 
in respect of an existing service, the discussions are confined to the 
items constituting the same and no discussion is raised on the original 
grant nor the policy underlying it save insofar as it may be necessary 
to explain or illustrate a particular item under discussion. 

Supplementary Grants: Supplementary, additional, excess and ex-
ceptional grants and votes of credit are regulated by the same proce-
dure as is applicable in the case of Demands for Grants subject to such 
adaptations, whether by way of modification, addition or omission, as 
the Speaker deems necessary or expedient. 

The debate on the supplementary grants is confined to the items 
constituting the same and no discussion can be raised on the original 
grants nor policy underlying them. 

Token grant: When funds to meet proposed expenditure on a new 
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service can be made available by reappropriation, a demand for the 
grant of a token sum may be submitted to the vote of the Houee and. 
if the House assents to the demands, funds may be made available. 

LEGISLATIVE COMMI'ITEES 

Rules 205 to 273 deal with the Committee system in. the House. The 
most important Committees are the two Financial Committeea viz, 
the Public Accounts Committee and the Estimates Committee. 

Committee on Public Accounu: The first Public Account.a Committee 
of Sikkim Legislature was formed in 1977. This Committee conaisted 
of not more than five members who are elected by the Houae every 
year from amongst its members in accordance with the directions 
framed in this behalf by the Speaker. A Minister is not appointed as 
a member. The term of office of the members of the Committee is one 
year but a member is eligible for re-election. 

The Committee examines the Accounts showing the appropriation 
of sums granted by the House for the expenditure of the State 
Government, the annual finance accounts of the State Government 
and such other accounts laid before the Assembly. In scrutinising the 
Appropriation Accounts of the State Government and the report of the 
Controller and Auditor General thereon, it is the duty of the Commit-
tee to satisfy itself: 

a) that the moneys i;hown in the acxoun1a as having been di•· 
bursed were legally available for, and applicable to the service 
or purpose to which they have been applied or charpd; 

b > that the expenditure conforms to the authority which pYeffll 
it; 

c) that every reappropriation has been made in accordance with 
the provisions made in this behalf under rulea framed by com· 
petent authority. 

It also examines the statement of account showing the income and 
expenditure of State Corporations, trading and manufacturing 
schemes, concerns and projects together with the balance sheets and 
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statements of profit and loes accounts which the Government may 
have required to be prepared or are prepared under the provisions of 
the statutory rules regulating the financing of a particular corpora-
tion, trading, manufacturing scheme or concern or project and the 
report of the Comptroller and Auditor General thereon. It also 
scrutinises the statement of accounts showing the income and expen-
diture of autonomous and semi-autonomous bodies; the report of the 
Comptroller and Auditor General in cases where the Governor has 
required him to conduct an audit of receipts and also the money which 
has been spent on any service during a financial year in excess of the 
amount granted by the House for that purpose and the circumstances 
leading to such an excess and make such recommendations as it may 
deem fit. 

Committee on Estimates: The Estimates Committee was formed in 
1978. The Committee consists of not more than five members who are 
elected by the House every year from amongst its members. No 
Minister is elected as member of the Committee. 

It reports what economies, improvements in organisation, efficien-
cy or administrative reform consistent with the policy underlying the 
estimates, may be effected; and suggests alternative policies in order 
to bring about efficiency and economy in administration. It also 
examines whether the money is well laid out within the limits of the 
policy implied in the estimates and suggests the form in which 
estimates are to be presented to the House. 

The other Committees of the Legislative Assembly are the follow-. 1ng: 

a) House Committee 
b) Library Committee 
c) Committee on Government Assurance 
d) Rules Committee. 

LEGISLATIVE PRIVILEGES 

Rules 179 w 190 deal with privileges of the members. 
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A qu~tion of privilege may be raised in the House only after 
obtaining the consent of the Speaker. A member who wishes to raise 
a question of privilege is required to give notice in writing to the 
Secretary one hour before the commencement of the littinr on the day 
the question is proposed to be raised. If the queation raiaed is based 
on a document, the notice ia accompanied by that document. On 
receipt of the notice, the matter is considered by the Speaker who may 
either give or withhold his consent to the raising of the question of 
privilege in the House. The member concerned is then informed of the 
decision of the Speaker. 

After the Speaker has given his consent to raise the matter in the 
House as a question of privilege, the member who tabled the notice 
has to ask for leave of the House. The Speaker then requests those 
members who are in favour of leave being granted to rise in their 
places. If not less than six members rise accordingly, the House is 
deemed to have granted leave to raise the matter and the Speaker 
declares that leave is granted; otherwise the Speaker in.forms that he 
does not have leave of the House to raise the matter. 

If leave is granted by the House for raising a question of privilege, 
the matter may either be considered by the House, or on a motion 
made by any member, referred to the Committee of Privilege for 
examination, investigation or report. 

Committee of Privilege,: At the commencement of the House or 
from time to time, as the case may be, the Speaker nominates a 
Committee of Privileges consisting of not more than five memben. 
The Committee examines every question referred to it and deter-
mines with reference to the facts of each case whether a breach of 
privilege is involved and if so, the nature of the breach, the cir· 
cumstancea leading to it and make such recommendations as it may 
deem fit. 

SERVICING OF LEGISLATIJRE 

The Secretary: The Secretary, Legislative Assembly is the ad-
ministrative bead of the Secretariat. He adV\Se8 the Speaker in 
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discharging his day to day functions. The present Secretary is Shri 
G.P. Pradhan. 

The Secretariat: The different sections of the Sikkim Legislative 
Assembly Secretariat are the Editorial, Accounts, Committee, 
General and Research and Library Section. 





TAMIL NADU 

ORIGIN AND GROWTH 

The present State of Tamil Nadu was the residuary part of the 
erstwhile Madras Presidency. Besides Madras Presidency, there were 
two other Presidencies, viz., Presidency of Bombay and Presic.iency of 
Calcutta. Each Presidency was in charge of a Governor. The Presiden· 
cies were independent of each other, but the Regulating Act of 1773 
termed the Governor of Bengal as Governor-General of Bengal and 
made him the supreme head of all the Presidencies. At the same time, 
the Legislative power in the Presidencies was recognised. This state 
of things was, however, discontinued by the Charter Act of 1833 which 
concentrated all the legislative powers in the C'10vemor-General in 
Council and deprived the local Governments < Presidencies) of their 
power of the independent legislation. The Indian Councils Act of 1861 
restored the legislative power taken away by the Charter Act of 1833. 
The Legislature of Madras Presidency was given power to make laws. 

The Indian Councils Act of 1909 enlarged the Legislative Council 
of the Province from 20 to 50. The Legislative Council, for the first 
time, was elected by an indirect election resulting in non-official 
majority for the first time. 

The Madras Legislative Council was set up in 1921 under the 
Government of India Act, 1919. The term of the Council was for a 
period of three years. It consisted of 132 members of which 34 were 
nominated by the Governor and the rest were elected. It met for the 
first time on 9th January 1921 at Fort St. George, Madras and was 
inaugurated by the Duke of Cannaught., a paternal uncle of the King 
of England, on 12 January 1921 on the request made by the Governor, 
IArd Wellington. The Governor addressed the Council on 14 February 
1921. The second and third Councils under lhis Act were constituted 

- State Lcgi~laturc Building. Tamil Nadu. 
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after general elections were held in 1923 and 1926, respectively. The 
fourth I.A!gialative Council met for the first time on 6 November 1930 
after the general elections held durin, that year and ita life was 
extended from time to time and it lasted till the Provincial Autonomy 
under the Government of India Act, 1935 came into operation. 

The Government of India Act, 1935 marked the next stride in the 
evolution of Legislatures. The Act provided for an All India Federation 
and the constituent units of the Federation were to be the Governor's 
Province and Indian States. The Act established a bi-camera! I.A!gis-
lature in the Province of Madras as it was then called with a Legisla-
tive Assembly consisting of 215 members and a Legislative Council 
having 56 members. 

The first Legislative Assembly under this Act was constituted in 
July 1937 after general elections. The Legislature consisted of the 
Governor and the two Chambers called the Provincial Legislative 
Council and the Provincial 1.A!gislative Assembly. The Legislative 
Council was a permanent body not subject to dissolution but as nearly 
as one third of the members thereon retired every three years. It 
consisted of not less than 54 and not more than 56 members. 

The Legislative Assembly consisted of 215 members of which, 146 
were elected from general seats of which 30 seat.a were reserved for 
Scheduled Castes. 

Although the Government of India Act waa paued in 1935 the part 
relating to the Pfo.lince came into operation in 1937. The Congress 
Party in the 1.A!gislature formed the Government in March 1937. The 
Ministry, however, resigned in October 1939 due to the proclamation 
of emergency on account of World War-II and the Legislature ceased 
to function. After the War was over, general elections were held in 
March 1946 under the Government of India Act, 1935. The first 
seasion of the eecond Leeislative Assembly under the Government of 
India Act, 1935 constituted in 1946 met for the first time on 24 May 
1946. 

Then came the Indian Independence Act, 1947, under which the 
paramountcy of the British Crown lapeed. The provincial leeislaturea 
elected under the 1935 Act were empowered to function u such under 
Article 383 of the 'Iemporary and Transitional Provisions of the Indian 
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Constitution which came into force in 1950. When the Constitution 
came into force, the then existing legislature was allowed to function 
as Provincial Legislature. 

The first Legislative Assembly of the present Tamil Nadu State was 
constituted in March 1952 after the first General Election, held in 
January 1952 on the basis of adult suffrage. It began its term on 3 
May 1952 when it was summoned to meet for its first Session. The 
term of the Assembly was for a period of five years. 

The second Legislative Assembly was constituted in April 1957. 
During the term of the Assembly in 1959, as a result of the adjustment 
of boundaries between Andhra Pradesh and Madras (Alteration of 
Boundaries Act, 1959), one member from the Andhra Pradesh Legis-
lative Assembly was allotted to Madras and consequently the strength 
of the Madras Assembly was increased to 206. 

The third Assembly was constituted on 3 March 1962. By the 
Delimitation of Parliamentary and Assembly Constituencies Order, 
1965 the number of territorial constituencies in Madras was increased 
to 234. 

The fourth Assembly was constituted on 1 March 1967. During the 
term of this Assembly on 18 July 1967 the House by a resolution 
unanimously adopted and recommended that steps be taken by the 
State Government to secure necessary amendment to the Constitu-
tion to change the name of Madras State as "Tamil Nadu". Accordingly 
the Madras State (Alteration of Name) Act, 1968 was passed. Conse-
quently, the nomenclature "Madras Legislative Assembly" was 
changed into "Tamil Nadu Legislative Assembly". From 1967 on-
wards, the strength of the Assembly continues to remain at 234, 
besides a nominated member. 

The fifth Assembly was constituted on 15 March 1971. Before the 
expiry of the period of the Assembly the President by a proclamation 
issued on 31 January 1976, under Article 356 of the Constitution 
dissolved the fifth Assembly and imposed President's Rule for the first 
time in Tamil Nadu. 

After General Election in June 1977 the sixth Assembly was con-
stituted on 30 June 1977, but befort the expiry of the period of the 
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Assembly, the President by a proclamation issued on 17 February 
1980 under Article 356 of the Constitution, diaaolved the Assembly 
and imposed President's Rule in the State. 

The Seventh Assembly was constituted on 9 June 1980 for the 
constituencies delimited on the buia of the Population Cenaua of 
1971, after the General Election held in May 1980 consiatinc of 234 
Assembly constituenciea out of which three seat.a. were reserved for 
Scheduled Tribes and 42 seats for Scheduled Castes. 

The Eighth Assembly was constituted on 16 January 1985 after the 
General Election held in December 1984. 

In the Eighth Assembly a Government Resolution seeking to 
abolish the Legislative Council was adopted on 14th May 1986. 
Thereafter the Tamil Nadu Legislative Council (Abolition) Bill, 1986 
was passed by both the Houses of Parliam~nt and it received the 
assent of the President on 30 August 1986. The Act came into force on 
1 November 1986. Thus, the Tamil Nadu Legislative Council was 
abolished with effect from 1 November 1986. The bicameral Legisla-
ture established in 1937 under the Government of India Act, 1935 
became a unicameral ~gislature. The Eighth Assembly was diaaolved 
and President's Rule was imposed on 30 January 1988. 

The Ninth Tamil Nadu Legislative AsaembJy was constituted on the 
27 January 1989 after the General Election held in January 1989. 
Before the expiry of the term of the Assembly. the President by a 
Proclamation issued on the 30th January 1991. under Article 356 of 
the Constitution, diaao)ved the Ninth Tamil Nadu Legislative Aasemb· 
ly and imposed President's Rule in Tamil Nadu. 

During the term of the Ninth Assembly, a Government Resolution 
seeking the revival of the Tamil Nadu 1.A!gislative Council was moved 
and adopted by the House on the 20th February 1989. 

Thereafter, the Legislative Councils Bill, 1990 Reeking the creation 
of Legislative Council in Tamil Nadu and Andhra Pradesh was intro-
duced in Rajya Sabha on the 10th May 1990 and was considered and 
passed by the Rajya Sabha on the 28th May 1990. But the Bill could 
not be passed by the Lok Sabha due to a technical flaw. 

After the General Election the Tenth Assemhlv was constituted on 
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24 June 1991. At a meeting of the Assembly held on 4 October 1991 a 
resolution was adopted rescinding the earlier Resolution adopted by 
the Ninth Assembly on 20 February 1989 seeking the revival of the 
Legislative Council. 

STRUCTURE OF LEGISLATURE 

The present Tamil Nadu Legislative Assembly consists of 234 mem-
bers elected from 234 Assembly Constituencies of which 42 constituen-
cies are reserved for Scheduled Castes and 3 constituencies are 
reserved for Scheduled Tribes. In addition to this, one member is 
nominated by the Governor under Article 333 of the Constitution to 
represent the Anglo-Indian community. 

The tenure of the Assembly is five years unless it is dissolved before 
the expiry of the tenure. 

After coming into force of the Constitution on 26 January 1950 
and following the First General Election held under the Constitu-
tion, the First elected Assembly was constituted on 1 March 1952. 
The details of the tenure of the Legislative Assembly are given in 
Table 1 below: 

Table 1 

Sl. Legislative Alllembly 'Ienure 
No. From Tu 
1. Firat 1.3.1952 31.3.1957 
2. Second 1.4.1957 1.3.1962 
3. Third 3.3.1962 28.2.1967 
4. Fourth 1.3.1967 5.1.1971 
5. Fifth 15.3.1971 31.1.1976 
6. Sixth 30.6.1977 17.2.1980 
7. Seventh 9.6.1980 15.11.1984 
8. Eighth 16.1.1985 30.1.1988 
9. Ninth 27.1.1989 30.1.1991 

10. Tenth 24.6.1991 1b date 
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ELECTIONS, PARTIES AND MEMBERS 

Parties in Legislature: The present Rules of Procedure oft.he Tamil 
Nadu Assembly provides that the -~gislature Party" means any 
party which has been recognised by the Election Commission for the 
purpose of contesting election to the Legislative Asseipbly and allotted 
a common symbol and has been elected to the House and is having not 
less than the prescribed quorum strength. The "Legislature Group" 
means a group of members belonging to a Legislature Party which 
fulfils any one of the conditions, viz .• 

(a) it has a strength of not less than eight members; 
(b) that the total number of valid votes polled by all the contesting 

candidates set up by such Legislature Party at the General 
Election in the State to the Legislative Assembly is not less than 
four percent of the total number of valid votes polled by all the 
contesting candidates at such General Election. 

Party Whips: The main function of the Whips is to keep members of 
their party within the available distance of the division bell and reach 
the House within two minutes, whenever any important business is 
under consideration in the House. Whips are responsible for the 
attendance of the members at the time of important divisions. For this 
purpose they send them advance intimation. The Whips must have 
close contact with all members of the House and knowledge of their 
interest, special aptitudes. qualities and potentialities so that he can 
take these aspects into account while sending the list of members, who 
desire to speak, to the Chair in the interest of quality of debate and 
deliberation. 

The Leader of the Oppoaition: The Leader of the Oppoaition means 
the Leader of a Legislature Party having the largest number of 
members other than the party which has formed the Government and 
having more than the quorum strength prescribed and recognised by 
the Speaker. The Leader of the Opposition was accorded recognition 
and given salary and certain other facilities and amenities. He is paid 
a salary of Rs.2,700/- per month, besides other perks that are entitled 
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to a member of the Legislature. 

Qualifications of Membership: Every citi7.en of India who has com-
pleted twenty five years of age and is a voter from any Assembly 
constituency in the State of Tamil Nadu can become a member of the 
Assembly. However, in the case of a seat reserved for Scheduled Castes 
or for Scheduled Tribes he must be a member of those Castes or Tribes 
as the case may be. Residence in a particular constituency is not 
necessary for representing that constituency in the Assembly. 

Oath I Affirmation: A member can take oath or make the affirmation 
at the commencement of a sitting of the Assembly or at any other time 
or place as the Speaker may direct on any day after giving previous 
notice. The normal tenure of membership is five years from the date 
appointed for the First Meeting of each Assembly. 

Salary and Other Facilities: A member of the Tamil Nadu Legislative 
Assembly receives a salary of Rs.1,000/- p.m. He is also paid Rs.100/-
per day for attendance at the meetings of the Assembly and the 
Commit~es thereof; two days before and the day after a continuous 
meeting of the Assembly and one day before and one day after the 
meeting of any Legislative Assembly Committees. Besides, a member 
is also en ti tied to the fallowing facilities: 

(a) Housing Facilities: Members are accommodated free of rent in 
the MLA Hostels during meetings of the Assembly and the 
Committees. During non-meeting days, they are charged a 
concessional rent of Rs.2.50 per head per day. An amount of 
Rs.60/- per head per month is charged from members if they 
take rooms in the Hostel on a monthly basis. 

(b) Medical Facilities: Every member and the members of his 
family are entitled, free of charges, to accommodation in the 
Hospitals maintained by the State Government and also to 
medical treatment. Cost of medicines purchased in the open 
market is reimbursed to the members. 

(c) Financial Assistance to Major Surgery: Every member of the 
Legislative Assembly, who en prior intimation to the State 
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Government. undergoes surgery relating t.o Heart, Kidney or 
any other part of the body which the State Government may 
consider to be a major surgery, in any Hospital maintained by 
the Central Government or any State Government or any Union 
Territory Administration or in any privat.e Hospital situated in 
the Territory of India, shall be entitled t.o fipancial assistance 
subject to such conditions as may be prescribed. 

(d) Telephone Facilities: Direct Telephones are installed in the 
rooms of the Legislators' Hostel allotted to members on a month-
ly basis. Installation charges and bimonthly rent in respect of 
those phones alone are met by the Government. All other char-
ges are to be met by the member concerned. Every member is 
entitled to have a telephone at his residence, the installation 
expenses of which will be met with by the Government. 'lb meet 
expenses in connection with payment towards deposit for instal-
lation of a telephone, the member can obtain interest-free 
recoverable advance from the Legislature Secretariat. 

(e) Secretarial Assistance: Additional English and Tamil Typists 
are appointed on a temporary basis, for the duration of the 
Assembly Meetings, to meet the typing requirements of mem-
bers. Stenographic assistance is provided during Meeting days. 

{f) Research, Reference and Library Facilitie.'l: The Library Sec-
tion of the Legislature Secretariat renders all possible assis-
tance to members in drafting Questions, Resolutions, 
amendments to Bills, Petitions etc. Presa clippings under 
various important headings are classified and filed for reference 
by members. Particulars and 1tati1tie1 that may be required by 
members for use in debate are also gathered and furnished. 

(f) Postal and Stationery Facilities: Every year the following 
Stationery and Postal items are supplied to each member: 

(i) 25 letter pads containing 100 sheets each 
(ii) 1000 big size (1/4 size) sheets with Legislator's Emblem 
(iii) 500 envelopes (oblong size) 
(iv) 1000 envelopes (small size) 
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( v) Diary and Calendar. 

Resignation: A member who desires to resign his seat in the House 
shall intimate in writing under his hand addressed l.o the Speaker his 
intention to resign his seat in the House in the prescribed form of the 
Tamil Nadu Legislative Assembly Rules. If the resignation is not in 
the form as prescribed, it will be rejected. 

The Speaker shall, as soon as may be, after he has accepted the 
resignation of a member, inform the House that the member~~ 
resigned his seat in the House and that he has accepted the resigna-
tion. 

Leave of Absence: Leave of absence from the sittings of the House 
may be granted by the House to a member on a motion made by him 
or any other member on his behalf stating the period of absence, and 
such motion shall be voted upon without any amendment or debate. 
If without such leave, a member is absent from all meetings of the 
Assembly for sixty days computed in accordance with clause (4) of 
Article 190 of the Constitution, any member of the House may move 
that his seat be declared vacant, and such motion shall be voted upon 
without amendment or debate. The Rules of Procedure of the Tamil 
Nadu Legislative Assembly do not provide for the constitution of the 
Committee on the Absence of Member. 

Expulsion: The Rules of Procedure and Conduct of Business framed 
by the Tamil N adu ~gislative Assembly do not prescribe any rule for 
expulsion of members from the House. In the Legislative Assembly, 
for the first time a Resolution was adopted on 22nd December 1986 
expelling ten members of the Assembly belonging to the Dravida 
Munnetra Kazhagam from the membership of the House for having 
burnt excerpts of the Constitution and declared their seats vacanl 
The Rules of Procedure provide that a member who has been named 
by the Speaker who disregards the authority of the Chair or abuses 
the rules of the House by persistently and wilfully obstructing the 
business thereof could be suspended from the service of the House, on 
a motion being made forthwith for a period not exceeding the 
remainder of the Session. 
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SESSIONS AND SITTING 

Proposals for summoning and prorogation were hitherto initiated by 
the Legislative Assembly Secretariat and sent to the Governor 
through the Speaker, the Leader of the House and Chief Minister till 
1984. From 1985 onwards, proposals for summonina and prorogation 
are being initiated by the Government Department and the decision 
of the Government communicated to the Legislative Assembly 
Secretariat. On receipt of the communication the Legislative Asaem· 
bly Secretariat prepares draft notification and sends it to the Gover-
nor through the Speaker. Summoning and Prorogation and also the 
dissolution of the Asaembly are issued in the form of notification. A 
covering D.O. letter forwarding a copy of notification alone is circu-
lated to members. 

Emergent I Secret Sessions: There is no special provision for holding 
either emergent or secret sessions separately. If an emergent seasion 
is to be convened within a short period, then the members will be 
intimated through telegrams and also wide publicity given through 
Press, All India Radio and T. V. There had been only one occasion when 
a secret sitting of the House was held on 10 February 1955 when a 
member raised a matter of privilege relating to the arrest of a member 
of the House. The Leader of the House pointed out that the matter 
was sub Judice. On a motion moved by the Leader of the House on the 
advice of the Speaker and adopted, the House sat in camera. All 
strangers including those in the Press Gallery and Council members 
withdrew and the House held a secret sitting. 

Two emergent meetings of the Asaembly were held, one on 2nd May 
1975 to ratify the Constitution (Thirty-eipth Amendment) Bill. 1976 
which sought to make Sikkim a State of the Union and another on 
4 May 1992 to adopt a Reaolution from the J.eader of the Houae in 
regard to the order received from the Supreme Court by the Secretary, 
~gislative Asaembly, pursuant to an action taken in the Asaembly on 
a Privilege matter. 

Table 2 shows the number of Sessions held by the successive 
Asaemblies. 
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Table 2: Number of Seaaiona held by 
each successive Bouse 

Name of the Houae Period No. rl Seaiona held 

Pint AuembJy 1952-1957 9 
Second Aaembly 1957-1962 10 
Third Auembly 1962-1967 9 
Fourth Auembly 1967-1970 9 
Fifth Aa1embly 1971-1976 14 
Sixth Aaembly 1977-1980 6 
Seventh A.uembly 1980-1984 9 
Eighth Aaembly 1985-1988 .6 

Ninth Assembly 1989-1991 6 
'ntnth A.uembly 1991 (up to eeptember 1992) • 

BUSINESS OF THE HOUSE 

Order of Business: The Business listed in the List of Business is 
normally in the following order: 

1. Swearing in of members 
2. Obituary reference, condolences 
3. Questions 
4. Statements by Ministe.rs 
5. Call Attention Motions 
6. Introduction of Bills 
7. Financial Business 
8. Legislative Business 
9. Resolutions 

10. Papers placed on the Table. 

Business Advisory Contmittee: Sulrrule (1) of Rule 231 of the Tamil 
Nadu Legislative Assembly Rules provides for the composition of a 
Business Advisory Committee. At the commencement of the House or 
from time to time, as the case may be, the Speaker may nominate a 
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Busine·ss Advisory Committee consisting of himself and the ~ader of 
the House and fifteen other members. The Speaker is the Chairman 
of the Committee. Usually the uaders of all parties and groups, 
besides Deputy Speaker and Chief Government Whip are nominated 
as members of the Committee. The main function of the Committee 
is to draw up the programme of the sittings of the House and to 
recommend the time that should be allocated for the discussion of the 
stage or stages of such Government Bills and other business that may 
be ~f nrred to it by the Speaker. 

Private Members' Business: Rule 33 provides that on all Thursdays 
on which the Assembly sits except the Thursday allotted for the 
discussion on the Motion of Thanks to the Governor's Address and 
Thursday allotted for the discussion of Financial matters under Ar· 
tide 202 of the Constitution, the business of Private Members shall 
have precedence. But on a motion moved for the suspension of this 
provision, the Assembly may resolve to give pl"e(edence to Govern-
ment Business even on Thursdays on which the Business of Private 
Members has precedence. If such a Motion is moved and carried, the 
Speaker may in consultation with the Leader of the House allot in lieu 
thereof another day in the same or in the subsequent week for Private 
Members' Business. The Rules do not provide for the constitution of 
the Committee on Private Members' Business. 

Rulu of Debate: The present practice followed is that fifty percent of 
the time allotted for diacuaaion is earmarked for the n1Hnr party 
members and of the remaining fifty percent, twenty five percent to 
the main opposition party members and thereat ia ahared by the other 
opposition parties. The members speak from their allotted aeata only. 
By convention, members are allowed to read their written speeches 
only ifit is a maiden one and on subsequent occasions they can have 
points with them and develop their speech from the points. Interrup-
tions are allowed only if the member who ia speaking yields. By 
convention, when a member delivers his maiden speech, interruptions 
are not allowed. Frequent interruptions are also not allowed. The 
Chair will prescribe time limit on speeches depending on the 
availability of total time. According to Rule 103, a member who bas 
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moved a substantive Motion may speak again by way of reply and the 
mover of an Adjournment Motion shall have a right of reply, if the 
Motion is moved by a Private Member. The Minister to whose Depart-
ment the matter reJ11tes shall, after the mover has replied, have the 
right of speaking whether he has previously spoken in the debate or 
not. 

Voting Procedure: When a Question is put to the House, it is required 
to give its decision. This is done by the Chair by asking for a 'Voice 
Vote' in the first instance. If the opinion/assessment of the Chair on 
the basis of voice vote is challenged, that is, if while Ayes have it is 
being declared, there are voices saying Noes have it or vice versa and 
if it is of the opinion that the Division is being unnecessarily claimed, 
the Chair will ask the members in favour and those against, to show 
hands or to stand in their respective places one after the other and 
then on a count being taken declare the decision of the House. 

Division in Lobbies: Division in Lobbies is not followed. When the 
Chair intends a Division, the Secretary operates at his Table a switch 
for two minutes which causes electric bells to ring in the Assembly 
precincts to enable members who are within the building but not in 
the House to come to the House, if they wish to take part in it. After 
the bells cease to ring, the Chair will direct all the doors of the House 
to be closed and after such closure no member shall be allowed to enter 
the I-louse. Tl)e Chair will again put the Motion to the vote of the 
House and declare the result on the strength of voice. If the opinion 
of the Chair is again challenged before finally declaring the result, 
then votes will be counted by means of a Division. The Chair will first 
call the members block by block who are in favour of the Motion and 
th08e who are against the Motion to stand up and the Secretary will 
mark their votes by calling out the names of each member. 

After the name of a member is called and marked, the member 
should resume his seat. After recording the names of members 
whether in favour or against the Motion, the Chair will call those who 
are neutral to the Motion to stand up. The Secretary will mark their 
votes also. On furnishing the details of the voting by the Secretary, 
the Chair will announce the result to the House. This method is known 
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as Roll Call Method. 

Proceedings: An official report of the day-to-day proceedinp of the 
Legislative Assembly known aa the 7bmil Nadu ugiltlati~ Assembly 
Debaus is published under the authority of the Speaker and the 
supervision of the Secretary, Legislative Assembly Secretariat. Copies 
of it are made available to every member of the ~gislative Assembl)'. 
Copies of Debates are also supplied to the members of the State 
~gislative Council and the members of Parliament from Tamil Nadu. 

According to the provisions of the Tamil Nadu Legislative Assembly 
Rules, the business of the Assembly shall be transacted in Tamil or in 
English or in both, provided that any member may address the 
Assembly in any recognised language of the State (Telugu, 
Malayalam, or Kannada) or in Hindi and provided further that the 
Speaker may permit any member who cannot adequately express 
himself in any of the aforesaid languages to address the Assembly in 
his mother-tongue. 

Up to the period of the Third Assembly {1962-67). the proceedings 
of the Assembly were in English and from the term of the Fourth 
Assembly (1967-70) the proceedings of the Assembly are generally in 
Tamil There are certain occasions when some speeches or quotations 
are made in English by members. 

The proceedings are recorded verbatim and edited and corrected 
without altA!ring the central theme of the speech. The un-corrected 
proceedings are issued on the same day in the evening. The printed 
and edited debates are issued after six months. 

The proceedings of the House are conducted only in Tamil. i.e., the 
regional language of the State. and no provision has been made for 
simultaneous interpretation of the Debates int.he Assembly. 

PRESIDING OFFICERS 

Speaker pro-tem is appointed by the Governor under clause ( 1) of 
Article 180 of the Conatitution. The Governor appointa him as the 
penon before whom other newly elected members may make or 
aubaaibe the oath or affirmation. He conducts the elction of the 
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Speaker lp&O. He continues in office till the Speaker ia elected. He ia 
entitled to salary and other allowancea admiaaible to the Speaker for 
the period during which he acts 88 Speaker pro-tem. 

The election of the Speaker takes place on the date fixed by the 
Governor. The Secretary intimates the date of election to every mem-
ber. On the day prior tothe election, any member may nominate 
another member for election. The nomination papers contain the 
name of the member nominated, and signed by the proposer and 
seconder and also contain a declaration by the nominee that he is 
willing to serve as Speaker, if elected. It is delivered to the Secretary 
in person either by the proposer or the seconder or the candidate 
himself. The election takes place at a meeting of the Assembly. On the 
date of election, the Deputy Speaker, or the person appointed by the 
Governor, reads out to the Assembly the names of members who have 
been duly nominated together with those of their proposers and 
seconders and if only one member has been so nominated, it is declared 
that the member has been elected. If more than one member has been 
nominated, the Assembly proceeds to elect the Speaker by ballot. In 
the ballot, if two or more candidates obtained an equal number of 
votes, the question is decided by drawing of lots. 

The election of Deputy Speaker is also held in the same manner 88 

that of the Speaker. It is significant to note that these elections are 
not held by method of moving a Motion in the House. 

The Speaker holds office from the date of his election till immedi-
ately before the first meeting of the next Assembly. He is eligible for 
re-election. The Speaker vacates his office, if he ceases to be a member 
of the Assembly. On the dissolution of the Assembly, although both the 
Speaker and the Deputy Speaker cease to be the members of the 
House, only the Deputy Speaker vacates his office. The Speaker has 
to discharge the functions of his office till a new Assembly is con-
stituted after elections. 

The Speaker enjoys the status of a Cabinet rank Minister and is 
ranked next to the Chief Minister along with Chief Justice of the High 
Court of the State. The higher position among them is decided by their 
individual seniority in the State. 

He is paid a salary of Rs.3,000'- and a HoUBe Rent Allowance of 
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Rs.2,100/-. Besides, he is provided with all necessary furniture both 
in his office and residence. He is also eligible for such electrical 
equipments as T. V., refrigerator, water heater etc. 

The Speaker enjoys enormous powers under the Rules of Procedure. 
He is the ceremonial Head of the House. His authority is supreme 
inside the House. He represents the collective voice of the House. 
Utmost respect and attention is paid to him by all members of the 
House and while speaking, he is heard with rapt attention. His ruling 
cannot be questioned or challenged. He is also the administrative 
Head of the Legislature Secretariat and all orders of Legislative 
Secretariat are issued in his name. 

The Speaker or the Deputy Speaker once elected can also be 
r~moved from their office. A member wishing to give notice of a 
Resolution under clause (c) of Article 179 of the Constitution for the 
removaJ of the Speaker or the Deputy Speaker can do so in writing to 
the Secretary with a copy to the Speaker; provided that no Resolution 
for the purpose is moved unless at least fourteen days' notice bas been 
given to the Secretary of the intention to move the Resolution. On 
receipt of the notice, a Motion for Leave to move the Resolution is 
entered in the List of Business in the name of the member concerned 
on the day of the meeting immediately after the expiry of fourteen 
days' notice as required under Article 179 of the Constitution. The 
Motion is then taken up for consideration immediately after the 
Question Hour. On that day, the person presiding over the Assembly 
reads the Resolution to the Assembly and requests the members who 
are in favour of leave being granted to move the Resolution to rise i~ 
their places. If not leas than thirty-five members rise, the person 
presiding over the Assembly declare& that leave has been granted. If 
less than thirty five members rise, he informs the member giving 
notice of the Resolution that he has not the leave of the Assembly to 
move it. If leave of the House is granted, discuasion on the Resolution 
may follow immediately or the House may fix for its discussion a date 
not being more than seven days from the day on which leave is 
granted. 

There had been an instance in the Tamil Na~u ~gislative Assembly 
when Tbiru K.A. Mathialagan was removed from the Office of the 
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Speaker by a Resolution moved and adopted by the House on 
2 December 1972. 

The names and tenure of the Speakers and Deputy Speaken of the 
Tamil Nadu !Agialative Aaaem.bly since ita inception are given in Table 
3 and 4, respectively. 

Table S: Statement ahowin1 the namea and tenure of 
Speaken, Lepalative Aaembly. 

Namea 'tenure 
From 1b 

Thiru J. Bivuhanmu,ham Pillai 6.5.1952 16.8.1955 
Thinl N. Gopala Menon 27.9.1955 1.11.1956 
Dr. u. Kriahna Rao 30.4.1957 3.8.1961 
Thiru 8. Chella Pandian 31.3.1962 14.3.1967 
Thiru Si. Pa. Aditanar 17.3.1967 12.8.1968 
Pulavar K. Govindan 22.2.1969 14.3.1971 
11una KA Mathialapn 24.3.1971 2.12.1972 
Pulavar K. Govindan 3.8.1973 3.7.1977 
Thiru Munu Adi 6.7.1977 18.6.1980 
Thiru K. Rajaram 21.6.1980 24.2.1985 
Thu-u P.H. Pandian 27.2.1985 5.2.1989 
'ftuna M. S.thaiah ali• 'nuunizhkudimapn 8.2.1989 30.6.1991 
fluru R. Muthiah 3.7.1991 'lb date 

Table 4: Statement ahowinl the names and tenure of 
Deputy Speakers, Lecislative Assembly. 

Names 

Thiru 8. Bakt.avataalu Naidu 

'niiru B. Bakt.avataalu Naidu 

Thiru K. Part.huarathy 
Pulavar K. Govindan 
'llliru GA Edmund 

'Ienure 
From Th 

16.8.1955 27.9 .1955 
(from 1.11.1956 to 31.3.1957, 
performed the duties of Speaker) 
(from 4.8.1961, Deputy Speaker 
performed the duties of Speaker) 
31.3.1962 28.2.1967 
17.3.1967 21.2.1969 
26.2.1969 5.1.1971 

Continu.«l 
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Names 

1biru P. Seenivuan 

Thiru N. Genapathy 
nun. S. Thirunavuklwuu 
'fluru p .H. Pandian 
Thiru V.P. BalMUbramanian 
Thiru Duraiswamy 
Prof'. K. PonnU1111111y 

PBOCESS OF LEGISLATION 

'!Mlure 
Prom 
24.3.1971 9.3.1974 
(from 2.12.1972 to 3.8.1913, th• 
Deputy Spealtel' perfonned the 
clutiN mSp,akff> 
7.4.1974 31.1.1976 
6.7.1977 17.2.1980 
21.6.1980 
27.2.1986 
8.2.1989 
3.7.1981 

15.11.1984 
30.1.1988 
30.1.1991 
'lb date 

The birth of legislative proposals starte from the administrative 
department of the Government. The draft of legislative proposals ia 
first prepared by the concerned administrative Department in con· 
sultation with the Law Department of the GoYernment and then 
placed before the Cabinet. Soon after the approval of the Cabinet, the 
draft Legislative proposals is printed in the form of a Bill and is sent 
to the Legislative Aaaembly Secretariat for introduction in the House. 
The essenijal features of Billa are: (i) the 'ntle of the Bill, (ii) Long 
Title, and (iii) Enact.inc Formula. 

Bills piloted by Ministers are known aa ~rnment Billa. A Mini-
ster deairoua of movine a Motion for Leave to introduce a Bill is 
required to give five days' notice in the form prescribed in the Appen· 
dix D of the Tamil Nadu Legislative Aaaembly Rules and with such 
notice sufficient number of copies of the Bill with an Explanatory 
Statement of Objects and Reasons should be sent to the Secretary fur 
circulation to members. 

Billa piloted by members other than Miniatert liJ'9 known u Private 
Members' BUla. The i-equin,menta are t.be aame u that of the Govern-
ment Bu\. Rowever, int.he cue or Private M.emben' Bill. one copy of 
the Bill is aufticient. Besides this. on receipt of the notice, a copy of 
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the Bill is taken by the Legislative Assembly Secretariat and sent to 
the Law Department with a request to state whether the Bill requires 
the recommendation of the Governor for introduction or for considera-
tion. A copy of the Bill is also forwarded to the concerned administra-
tive Department for information. In the case of the Bill requiring 
recommendation of the Governor, the member will be addressed to 
send a formal letter for obtaining recommendation of the Governor. 
On receipt of the letter, it will be forwarded to the Governor's 
Secretariat for obtaining recommendation. Thereafter the relative 
precedence among the Private Members' Bills is determined by a 
Ballot, the procedure for which is set out in the Rules of Procedure. 

The Legislative Process: First, the member in-charge of a Bill has 
to obtain the leave of the House to introduce a Bill by way of a 
Motion. If the Motion is carried, then the Bill will be introduced. If 
the Motion is opposed, the Speaker, if he thinks fit, may allow a 
brief explanatory statement from the member who moves and from 
the member who opposes the Motion and thereafter puts the Motion 
to the vote of the House. This is the first stage. After a Bill is 
introduced, the member in-charge of the Bill may move any of the 
following Motions: 

(1) that the Bill be taken into consideration or 
(2) that the Bill be referred to a Select Committee of the House; or 
(3) that the Bill be circulated for the purpose of eliciting opinion 

thereon. 

If the Motion that the Bill be taken into consideration is adopted, 
then there will be a general discussion on the Bill. Aft.er the conclusion 
of general discussion, the clause by clause consideration of the Bill 
will be taken up. Amendments to each clause are first put to the vote 
of the House. If any amendment is accepted by the House, the clause 
as amended ia put to votA3. Then it becomes part of the Bill. After the 
clausea, the Schedules, if any, clause one, the enacting formula, the 
Preamble, if any, and the Table of the Bill are put to the vote of the 
Houae. Thia iB called the second sia,e. 

After the consideration of the Bill by the House, the said member 
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in-charge moves that the Bill be pasaed. The Motion is put to vote and 
adopted. This is called the final and third stage. 

PROCEDURAL DEVICES TO RAISE MA1'1'ER8 OP 
PUBLIC IMPORTANCE 

Question Hour: The first hour of every sitting is normally devoted to 
Questions. Questions are of three types: (i) Starred Ques-
tions, (ii) Unstarred Questions, (iii) Short Notice Questions. A 
member who desires an oral answer to his Question distinguishes it 
as a Sta!Ted Question by an asterisk and if he does not so distinguish 
it by an asterisk, the Question if admitted, is printed in the List of 
Questions as an Unsta!Ted Question for written answer. A Question 
in order to be admissible, should relate to the public affairs with which 
the Minister to whom it is addressed is officially connected or to a 
matter of administration for which he is officially responsible. The 
Speaker decides the admissibility of Questions. No debate is per-
mitted during Question Hour. 

Short Notice Questions are admitted with the consent of the Mini-
ster concerned. A Question relating to a matter of urgent public 
importance may be asked with notice shorter than seven clear days. 

Half-an-Hour Discussion: The Speaker may allot half-an-hour on 
three sittings in a week for raising a discusaion on a matter of 
sufficient public importance which has been the subject matter of a 
Question, oral or written, the answer to which was given within five 
days prior to the date of notice and which needs elucidation on a 
matter of fact. A member wishing to raise a matter gives notice in 
writing to the Secretary two days in advance of the date on which the 
matter is desired to be raised, and briefly specifies the point or points 
that he wishes to raise, together with the reasons for raising the 
discussion on the matter in question. Provided that if a notice is signed 
by more than one member, it is deemed to have been given by the first 
signatory only. Provided further that the Speaker may, with the 
consent of the Minister concerned, waive the requirement concerning 
the period of notice. The Speaker decides whether the matter is of 
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sufficient public importance to warrant the discussion an his decision 
is final. If more than one notice has been received and admit~ by 
the Speaker, the Secretary holds a ballot with a view to drawing one 
notice and the notice so drawn is put down for di8CU8sion on that day. 
'nlere is no formal Motion before the House nor voting and the 
discussion terminates at the end of half-an-hour. 

Motion of No-Confidence: A Motion expressing want of confidence in 
the Ministry or a Motion disapproving the policy of the Ministry in a 
particular respect may be made with the consent of the Speaker and 
subject to the following restrictions, namely: 

(a) leave to make the Motion must be asked for after Questions and 
before further business set down in the List of Business for the 
day is entered upon; and 

(b) the member asking for leave must before the commencement of 
the sitting of the day, leave with the Secretary a written notice 
of the Motion which he proposes to make. 

If the Speaker is of the opinion that the Motion is in order, he then 
reads the Motion to the House and requests those members who are 
in favour o~leave being granted to rise in their places and if not less 
than twenty-four members rise accordingly, the Speaker intimates 
that leave is granted and that the Motion will be taken on such day, 
not being more than ten days from the date on which leave is asked 
for, aa he may appoint. If less than twenty-four members rise, the 
Speaker informs the member that he has not the leave of the House. 

Adjournment Motions: A member desirous of moving a Motion for an 
adjournment of the business of the House for the purpose of discussing 
a definite matter of urgent public importance should, before the 
commencement of the sitting of the Assembly at which he proposes to 
ask for leave of the House to make his Motion, hand to the Secretary 
three copies of a statement in writing of the matter proposed to be 
discussed, and obtain the Speaker's consent to his asking for leave to 
make the Motion. The Speaker may withhold consent to the matter 
being raised before the House and in that case it should be communi-
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cated to the member together with the reuona therefor and the 
member should not raiae the matter aa such in the House. If the 
Speaker gives his consent, he, after Questiona and before further 
business set down in the List of Buaineu for the day ia entered upon, 
reads the statement to the House and decides whether the matter 
proposed to be discussed is or is not in order. Befpre he ao decides, he 
may, if he thinks necessary, call upon the member to explain bow the 
matter is in order and he may also ask the Leader of the House or the 
Minister concerned to state the Government's point of view. 

No--Day-Yet-Nam«J. Motions: The main condition for admiaaion of 
No-Day-Yet-Named Motion is to raiae aubatantially one definite issue 
besides other normal conditions preecribed for the Motion. Consider-
ing the state of business in the House and in consultation with the 
l.A?ader of the House, a day or days or part of a day will be allotted for 
discussion. 

Short Duration Discussion: Any member desirous of raising a discua-
sion on an urgent matter of administration may live notice in writing 
to the Secretary specifying clearly and precisely the matter to be 
raised. The notice should be accompanied by an explanatory note 
stating reasons for raising a discuaaion on the matter in question. If 
the Speaker is satisfied that the matter is urgent and is of sufficient 
importance to be raised in the House at an early date, be may admit 
the notice and? in consultation with the Leader of the House, fix the 
date on which such matter may be taken up for discussion and allow 
such time for discussion not exceeding one hour. 

Calling Attention Notices: A member may. after Questions. and with 
the previous perm.isaion of the Speaker. call the attention of a Minister 
to any matter of urgent public importance and the Minister may then 
make a brief statement on the matter or ask for time to make a 
statement later. There is no debate on auch aatement at the time it is 
made. But the Speaker may at his diacretion pea mit one or two 
Questions by the same member by way of elucidation. Not more than 
two matters are raised under the same sitting. In the event of more 
than two matters being presented for the aame day, priority ia given 
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to the matters, which in the opinion of the Speaker, are more urgent 
and important. The proposed matter is raised only after Questions 
and before the List of Business is entered upon and at no other time 
during the sitting of the House. 

Governor's Address: At the first sitting of the Assembly, after the 
Governor has addressed both the Houses or House of the legislature 
under Article 176 or 175 of the Constitution, a copy of the Governor's 
Address is placed on the Table of the House. Under Article 176 (2) of 
the Constitution, the Speaker, in consultation with the Leader of the 
House and the Business Advisory Committee, if any, allot the time 
necessary for the discussion of the matters referred to in the 
Governor's Address under Article 176 ( 1) of the Constitution. Such 
discussion may take place on a Motion of Tbanks moved by a member 
and seconded by another member. Amendments may be moved to such 
Motion in such form as may be considered appropriate by the Speaker. 
The Chief Minister or any other Minister, whether he has previously 
taken part in the discussion or not, on behalf of the Government, has 
a general right to speak at the end of the discussion. 

Petitions: A member desiring to present a Petition should show it to 
the Speaker and obtain his consent to its presentation. After he has 
obtained the consent of the Speaker, he may present it on any day 
after Questions and before the other business for the day is entered 
upon. Every member offering to present a Petition to the Assembly 
should confine himself to a statement of the parties from whom it 
comes, of the number of signatures attached to it and of the material 
allegations contained in it and to the reading of the prayer of the 
Petition. If a Petition is in conformity with the rules, the Secretary, if 
so required by the Speaker, reads it to the Assembly or makes an 
abstract of it and reads or circulates the abstract to the Assembly. 
There is no debate or speech in the Assembly on any such Petition. 

BUDGET IN LEGISLATURE 

The Budget: The Budget of the State Government is the Annual 
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Financial Statement which includes the anticipated items of receipts 
and expenditure for the State for the next financial year. The Budget 
comprises of three divisions, viz., the Revenue Account, the Capital 
Account and the Public Account. The preparation of the Budget is 
undertaken by the Finance Department in the Government and the 
Department would suggest a date for the presentation to the Houae 
for approval by the Governor through Speaker. · 

The following are the Budget documents: 

1. Detailed Demands for Grants (62 Boob). 
2. Detailed Budget Estimates of Revenue. 
3. Annual Financial Statement (Budget) of the Government of 

Tamil Nadu. 
4. Budget Memorandum. 
5. Appendices to the Budget Memorandum. 
6. List of New Schemes (Part II Schemes). 
7. Annual Plan (Plan Budget Li·nk). 
8. Appendices to Budget Speech. 
9. An Introduction to the Budget. 

10. Notice of Demands for Grants. 
11. Speech of Hon. Minister for Finance. 

The Speaker, in consultation with the Buaineaa Advisory Commit-
tee, allots sufficient number of days for the General Diacuasion on the 
Budget which should not exceed more than ten days. The Bud.pt as 
a whole and the principle involved in it are diacuued by the House 
during this Diacusaion on t.be Budiet. No Motion ia moved at this stage 
nor is the Budget submitted to the vote of the House. The Minister· 
in-charee of Finance replies to the General Debate. 

Demands for Grana: The Speaker. in con1ultation with the Bu.11nesa 
Advisory Committee, fixes the time to be allotted for the diacuuion of 
each Demand and also determinea the order in which the demands 
are to be taken up. The discuaaion on Demande for Grant. ahould not 
exceed thirty daya. 
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Guillot(ne: On the last day of the allotted days for the voting of 
Demands for Grants at 1.30 p.m., the Speaker forthwith puts every 
Question nece888J'y to dispose of all the outstanding matters in con-
nection with the Demands for Grants, including the Motion for reduc-
ing the grant, if any, then under discussion. 

Cut Motions: The Minister concerned, while moving a Demand for 
Grant, may make a statement explaining the policy of the Govern-
ment in respect of the Departments covered by the Demands. At this 
stage, it is open to members to move Motions (notice for such Cut 
Motions have to be given within the time-limit specified in the Rules 
of Procedure) for reduction of grants but Motions which will have the 
effect of increasing or altering the destination of a Demand cannot be 
moved. No member can give more than ten Cut Motions on each 
Demand. 

LEGISLATIVE COMMITTEES 

The major tasks of a legislature in a Parliamentary form of Govern-
ment are discussion of public affairs and inquest into the administra-
tion. 'lb realize these two objectives, the Committee system bas been 
introduced and employed. For policies, there are Select Committees 
on Bills, and for financial matters there are the Estimates Committee, 

: the Public Accounts Committee and the Committee on Public Under-
bkinga. For the inquest into administration there are Consultative 
Committees for each of the important Departments of Administra-

. tion. The official representatives of the Department are present 
· during the meetings and they answer enquiries and Questions of 

·:_ the members. 
Rules of Procedure and Conduct of Business in the Legislative 

~-Assembly provide for the constitution of the following Committees: 

(i) Committee on Estimates 
(ii) Committee on Public Accounts 

(iii) Committee on Public Undertakings 
t · (iv) Committee of Privile.ges 
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(v) Business Advisory Committee 
(vi) Committee on Delegated ~gislation 

(vii) Committee on Government Assurances 
(viii) House Committee 

(ix) Rules Committee 
(x) Committee on Petitions 

(xi) Library Committee 
(xii) Committee on Papers Laid on the Table. 

The members of the Committee on Estimates, Committee on Public 
Accounts and Committee on Public Undertakings and the Committee 
of Privileges a.re elected by the Assembly from among its members 
according to the principle of proportional representation by means of 
single transferable vote. The Deputy Speaker is the ex-officio Chair-
man of the Committee of Privileges. The Chairman of the other three 
Committees referred to above a.re nominated by the Speaker. The 
Chairman and members in respect of the other Committees a.re 
nominated by the Speaker. The Speaker is the Chairman of Business 
Advisory Committee, Committee on Rules and Library Committee. 

Financial Standing Committees: Of the Standing Committees of the 
House, there are three Financial Standing Committees, namely, the 
Committee on Estimates, Committee on Public Accounts and Commit-
tee on Public Undertakings. Each Committee consists of sixteen 
members who are nominated by the Aaaembly from among its mem-
bers according to the principle of proportional representation by 
means of single transferable vote. The Finance Minister is the u 
officio member of each Committee. The Chairman of any two Finan-
cial Committees are also the a off~io memben of the third Financial 
Committee. The term of office of the members shall not exceed one 
year. The Chairman of each Financial Committee is nominated by the 
Speaker from among the membera of the Committee. 

Committee on Estimates: The functions of the Committee are: 

(a) to report what economies, improvementa in organisation, ef· 
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ficiency or administrative reform, consistent with the policy 
underlying the Estimates may be effected; 

(b) to suggest alternative policies in order to bring about efficiency 
and economy in administration; 

(c) to examine whether the money is well laid out within the limits 
of the policy implied in the Estimate; and 

(d) to suggest the form in which the Estimates shall be presented 
to the Legislature. 

Provided that the Committee shall not exercise its function in 
relation to such Public Undertakings as are allotted to the Committee 
on Public Undertakings by the Rules or by the Speaker. 

Committee on Public Accounts: The Committee on Public Accounts 
is nominated for the examination of Accounts showing the appropria-
tion of sums granted by the House for the expenditure of the State 
Government and such other Accounts laid before the House as the 
Committee may think fit. For scrutinising the Appropriation Accounts 
of the State and the report of the Comptroller and Auditor-General 
thereon it is the duty of the Committee to satisfy itself: 

(a) that the moneys shown in the Accounts as having been dis-
bursed were legally available for and applicable to the service 
or purpose to which they have been applied or charged; 

(b) that the expenditure conforms to the authority which governs 
it; and 

(c) that every re-appropriation has been made in accordance with 
such rules as may be prescribed by the Governor or by the 
Finance Department, as the case may be. 

It shall also be a duty of the Public Accounts Committee: 

(a) to examine such trading, manufacturing and profit and loss 
accounts and balance sheets, as the Governor may have re-
quired to be prepared, and the Comptroller and Auditor-
General's report thereon; and 



780 THE UNION AND STATE LEGISLATURI-~ IN INDIA 

(b) to consider the report of the Comptroller and Auditor-General 
in cases where the Governor may have required him to conduct 
an audit of any receipts or to examine the accounts of stores and 
stock. 

If any money has been spent on any service during a financial year 
in excess of the amount granted by the House ~or that purpose, the 
Committee shall examine with ref ere nee to the facts of each case the 
circumstances leading to such an excess and make such recommen-
dations as it may deem fit. 

Committee on Public Undertakings: The functions of the Committee 
are: 

(a) to ex.amine the Reports and Accounts of the Public Undertak-
ings specified in Appendix E and such other Undertakings as 
may be notified by the Speaker from time to time; 

(b) to examine the reports, if any, of the Comptroller and Auditor-
General on the Public Undertakings; 

(c) to examine, in the context of the autonomy and efficiency of the 
Public Undertakings whether the affairs of the Public Under-
takings are being managed in accordance with actual business 
principles and prudent commercial practices; and 

(d) to exercise such other functions vested in the Committee on 
Public Accounts and the Committee on Estimates in relation to 
the Public Undertakings and as may be allotted to the Commit-
tee by the Speaker from time to time. 

Provided that the Committee shall not examine and investigate any 
of the following matters, namely: 

(i) matters of major Government policy 88 distinct from business 
or commercial functions of the Public Undertakings; 

(ii) matters of day-to-day administration; 
(iii) matters for the consideration of which special machinery is 

established by any special statute under which a particular 
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Public Undertaking is established. 

By convention, the Reports of the Committees are not generally 
discussed in the House. The Reports of all Committees are presented 
only to the House and not to the Presiding Officer. However, the 
Reports of the Committee on Rules are laid on the Table of the House 
and are not presented to the House. The recommendations ofBusiness 
Advisory Committee are generally announced in the House. The 
Reports of the Committee of Privilege are considered by the House 
which decide on the further course of action. 

LEGISLATIVE PRIVILEGES 

The privileges of Legislature, its members and Committees are 
specified in the Constitution, certain statutes and the Rules of Proce-
dure of the House. A member wishing to raise a matter of Privilege 
before the commencement of the sitting of the day on which he 
proposes to raise the point, leaves with the Speaker a written notice 
of the matter proposed to be raised. Provided that in respect of a 
matter of Privilege arising during the sitting of the House, the 
Speaker may waive such notice. A matter of Privilege must be raised 
after the Question Hour and before the List of Business for the day is 
entered upon. A matter of Privilege arising during the sittings of the 
House is entitled to immediate precedence over all other business. 
When a member has with the consent of the Speaker raised a matter 
of Privilege, the Speaker reads the matter to the House and decides 
whether a prima facie case of breach of Privilege has been made out 
or not therein. If the Speaker holds that prima facie case exists, he 
may allow a Motion to be made by any member that the alleged breach 
of Privilege be referred to the Committee of Privileges, or in the 
alternative, that it be dealt with by the House itself. If the matter is 
referred to the Committee of Privileges, the Committee follows, as far 
as possible, the same procedure as a Select Committee of the Assembly 
and makes a report to the House. 

Committee of Privileges: A Committee of Privileges is constituted at 
the commencement of each financial year, consisting of'the Leader of 
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the House and the Leader of the Opposition and the Deputy Speaker 
who are members a-officio and fourteen other member& to be elected 
by the Assembly on a date to be fixed by the Speaker according to the 
principle of proportional representation by means of single trans-
ferable vote and in accordance with the regulations framed on this 
behalf by the Speaker. The members of the Committee so elected cease 
to hold office at the end of each financial year but members are also 
eligible for re--election. There is a fresh election before the end of the 
financial year for constituting the Committee for the ensuing financial 
year. The Deputy Speaker is the a-officio Chairman of the Commit-
tee. In order to constitute a meeting of the Committee, the quorum is 
five including the Chairman or the member presiding. 

SERVICING OF LEGISLATURE 

The Secretary: The Secretary is appointed either by promotion from 
category 2 of Class I of the Tamil Nadu Legislative Assembly 
Secretariat Service; or on transfer from the State Judicial Service; or 
by direct recruitment. He is the administrative Head of the 
Secretariat. All orders are issued under his designation. All financial 
sanctions within the Budget provisions are issued by him. He is the 
appointing authority for the posts below the rank of Under Secretary. 
His position and status, powers and privileges are similar to that of 
any other Secretary to the Government of the State. 

# 

There is no fixed tenure of office for the Secretary. He retires at the 
age of fifty-eight years. His status is on par with the other officers 
belonging to the All India Service on the basis of the length of service. 
Table 5 gives the tenure of successive Secretaries, Legislative As· 
sembly. 

The Secretariat: A separate office for the Legislative Council was first 
established in 1920. Secretary and other assistants were appointed 
by order in writing by the Governor and they held office during his 
pleasure. 

In 1937 the Secretary of the Aaaemb)y was given the status of a 
Secretary to the Government with the powers to deal with mattel'B 
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connected with his Secretariat and matters relating to Travelling 
AIJowances of Members, House Committee, Establishment, Amend· 
ments to Rules of Procedure of the Legislature, Budget and Budget 
Motions. This Department, however, continued to be under the ad-
ministrative control of another Department of Government, viz., the 
Public (Elections) Department. 

Table 5: Successive Heade of the Lecislative 
Assembly Secretariat 

SI. Name 'lenure 
No. From 1b 
1. Thiru D.I{. V. Raghava Verma 1-2-1946 1-12-1950 
2. Thiru R. V. Krishna l\yyar 24-4-1952 23-3-1955 
3. Thiru T. Hanumanthappa 24-3-1955 17-10-1964 
4. Thiru CD. Natarajan 18-10-1964 13-5-1973 
5. Thiru M. Shanmugasubramaniam 14-5-1973 30.6-1976 
6. Thiru G.M. Alagarswamy 1-7-1976 30-6-1985 
7. Thiru C.K. Ramaswamy 1-7-1985 31-5-1990 
8. Thiru T.P. De1hi Dorai 3 l-S-1990 AN 30-6-1991 
9. Thiru C.S. Janakiraman 30-6-1991 AN 'lb date 

When the Constitution came into force in 1950 the Governor 
in exercise of the powers conferred by clause 3 of Article 187 of 
the Constitution, after consultation with the Speaker of the 
Assembly and the Chairman of the Council framed the Madras 
Legislature Secretariat Service Rules which came into force with 
effect from 24th March 1955. But the service conditions of the 
officials and staff are now governed by a separate set of Service Rules 
called the Tamil Nadu ~gislative Assembly Secretariat Service 
Rules. A eeparate Legislature Department under Article 187 (1) was 
formed in AUIU&t 1956 like any other Departments of the SecretariaL 
Thia Department was bifurcated as Legislative Assembly and Legis-
lative Council Departments in May 1960. In February 1984, the 
Legislative Assembly Secretariat came into being with independent 
statua and powera of a Department of Government in the Secretariat 
including the power of circulation. 
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There are at present 28 Sections in the Secretariat incluctinr the 
following: 

1. Office Procedure Sections 
2. Bills Sectiona-1, II and III 
3. Estimates Committee Section 
4. Public Accounts Committee Sections 
5. Public Undertakings Committee Sections 
6. Hostel Sections 
7. Library Section 
8. Questions Sections 
9. Reporting Section 

10. Delegated Legislation Section 
11. Assurances Committee Section 
12. Travelling Allowance Sections 
13. Reference & Research Section 
14. Petitions Committee Section 

Library, Research, Reference and Information Service,: The Tamil 
Nadu Legislature Library was established in 1920 on a re,ular beaia 
and in the course of the years it has acquired a large collection of uaeful 
books for the members. The Library is located in the Ground Floor of 
the Old Secretariat building at Fort St. George. The Legislature 
Library is mainly intended for the use of the members of the Tamil 
Nadu Legislature. However, officers of the Legislature Secretariat 
and the Departments of the Secretariat are allowed to consult books 
and other publications for official purposes. Besides, bona fide re· 
search scholars are also allowed to make use of the Library. 

The Library has a good collection of books on Humanities, especially 
in the disciplines of History, Politics, Law, Economics, Qeoeraphy, 
Industrial Management, Physiology, Literature and SociolOI)', beaidel 
Codes and Manuals, House of Commons Debates, Conrreaaional 
Records of U.S.A., Proceedings of the Parliament of Auatralia. 
Assembly and Council Debates of various States, Lok Sabha Debates, 
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Acts of Central and State Governments and Law Reports. Books are 
classified according to the Colon Classification Syst.em. Current issues 
of all leading periodicals and daily newspapers are made available in 
the Reading Room of the main Library at Fort St. George. 





TRIPURA 

ORIGIN AND GROWTH 

The history of ancient Tripura is shrouded in oLscurity which is why 
we get scant reference to the development of representative institu-
tions in the State. Tripura remained a Princely State till 14th October 
1949. For a short period before Independence, a Regency Council was 
formed in the State and the Regency Council was terminated with the 
signing of the agreement of merger ofTripura with the Indian Union 
in the month of September 1949. In the light of this merger, the State 
of Tripura became a Part 'C' State of India in October 1949 and came 
to be administrated by the Chief Commissioner. As a result of the 
reorganisation of States, effected in November 1956, Tripura became 
a Union Turritory with an Advisory Committee to advise the Chief 
Commissioner. As a major step towards popularisation of democracy 
in Tripura, the Territorial Council was formed on 15 August 1957 with 
the 30 members of the Council to be elected on the basis of adult 
franchise and two to be nominated by the Government of India. On 
1 July 1963 the Tripura Territorial Council was dissolved after the 
formation of a Council of Ministers and a Union 'Thrritory Legislative 
Assembly with the existing members of the 'Thrritorial Council. In-
cidentally the people of Tripura had earlier taken part in the First 
General Election in the country in 1952 to elect 30 members to the 
Electoral College to elect one member for the Rajya Sabha. 

On 21 January 1972, Tripura became a full-fledged State with a 
Legislative Assembly of 60 members. 

PARTIES AND MEMBERS 

In the General Election of 1972 the Congress f onned the Ministry. In 

-State Legislature Buildingt Tripura. 
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the 1978 election the Left Front secured an overwhelming majority 
and formed the Government. The Communist Party (Marxist)-led 
Left Front Ministry ruled for about 10 years under the leadership 
of Sri Nripen Chakraborty. But u1 the last General Election, held in 
February 1988, the Congress (1)-Tripura and Upajati Juba Samiti 
(T.U.J .S.) alliance sweeped the Poll and formed the Government. 

Leader of the Opposition: The uader of the Opposition is chosen Crom 
the members of the largest Opposition party after consultation with 
the party concemecl But the party so selected must have the strength 
of commanding the quorum of the House. The Leader of the Opposition 
enjoys the same privileges, amenities and status of the Ministers of 
the Cabinet rank. He is provided with an office in the Legislature 
Secretariat premises. 

Oath I Affirmation: Every member of the House, in pursuance of 
Article 188, before taking his seat makes and subscribes before the 
Governor or some person appointed in this behalf by him an oath or 
affirmation according to the form set out for the purpose in the Third 
Schedule of the Constitution. 

ResignaJion: A member of the Assembly ceases to be a member and 
his seat becomes vacant if he resigns his seat and his resignation is 
accepted by the Speaker of the Legislative A.c,sembly. 

Absence from House: Rules 360 to 364 of the Rules of Procedure and 
Conduct of Business in the Tripura Legislative Assembly deal with 
the procedure of leave of absence from the sittings of the House. A 
member desiring permission of the House to remain absent from the 
sittings of the House applies to the Speaker specif:ving the period of 
leave, indicating the date of commencement and of termination of such 
leave of absence and the grounds for it. The leave of absence applied 
for at any one time should not exceed a period of sixty days. All 
applications under Rule 360 stand referred to the Committee on 
Absence of lfembers from the sittings of the House. 

Corn.mittee on Absence of Members: Rules 276 to 279 lay down the 
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provisions for the constitution and functions of the Committee on 
Absence of Members. The Committee consists of nine members 
nominated by the Speaker for a period of one year. 

The Committee considers all applications from members for leave 
of absence from the sittings of the House and examines every case 
where a member has been absent from the sittings of the House for a 
period of sixty days or more, without permission. It reports whether 
the absence $hould be condoned or circumstances of the case justify 
that the House should declare the seat of the member vacant. Besides, 
the Committee performs such other functions in respect of attendance 
of members in the House as may be assigned to it by the Speaker from 
time to time. 

SESSIONS AND SITTINGS 

Normally, the Legislative Assembly holds four Sessions in a year. The 
duration of each Session varies from seven to ten days except, of 
course, the Budget Session which continues for about a fortnight. 

Issue of Summons: The Assembly is summoned by the Governor from 
time to ti~e to meet at such time and place as he may appoint. The 
Summons to members are issued by the Secretary fifteen days before 
the date so appointed. In case of Emergent Session members are 
informed about the date and place telegraphically and the an-
nouncement is published in the Gazette and the Press. 

After the commencement of a Session, the Assembly sits on such 
days as the Speaker may, from time to time haV"ing regard to the state 
of business of the Assembly, determine. Unless the House otherwise. 
determines. there are no sittings on Saturdays, Sundays and other 
public holidays. 

A sitting of the House is presided over by the Speaker or any other 
member competent to preside over a sitting of the House under the 
Constitution or the rules. The Assembly ordinarily meets from 11 a.m. 
to5p.m. withonehour·sbreakfrom 1 p.m. to2p.m. unless the Speaker 
otherwise directs. The Speaker determines the time when a sitting of 
the House is to be adjourned sine die or to a particular day, or to an 
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hour or part of the same day, where however, the House is adjourned 
sine die, ten days' notice ia ordinarily given to members of the date on 
which the Assembly reassembles. The Speaker may call a meeting of 
the Assembly for an earlier or later date than the date to which it 
stands adjourned. 

Prorogation of Legislative Assembly: Rule 7 lays down that whenever 
it appears to ~e Governor that the Assembly should be prorogued, he 
may cause a notification to be published in the official Gazette. When 
the Goverr'>I' prorogues the House, he may address the House. 

BUSINESS OF THE HOUSE 

A List of Business for the day is prepared by the Secretary and a copy 
is made available for the use of every member. 

Ordl!r of Business: On days allotted for the transaction of Govern-
ment business no business escept Government business is transacted 
without the consent of the Speaker. The Secretary arranges the 
business in such order as the Speaker may, in consultation with the 
Leader of the House, decide. 

Rule 349 lays down the relative precedence of different classes of 
business before the House. The order is as follows: 

(i) Oath or Affirmation. 
(ii) Questions (including Short Notice Questions). 

(iii) Obituary References. 
(iv) Papers to be Laid on the Table. 
(v) Communication of messages from the Governor. 

(vi) Intimation regarding President's/Governor's assent to 
Bills. 

( vii) Communications from Magistrate or other authorities 
regarding arrest or detention or release of members of the 
House. 

( viii) Presentation of Reports or Committees. 



(ix) 

(x) 

(xi) 

(xii) 

(xiii) 
(xiv) 

(xv) 

(xvi) 
(xvii) 

(xviii) 

(xix) 
(xx) 

(xxi) 
(xxii) 

(xxiii) 

(xxiv) 

(xxv) 

(xxvi) 

(xxvii) 
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Laying of Evidence before Select Committee in respect of 
Bills. 
Presentation of Petition&. 
Questions involving a Breach of Privilege. 
Leave to move Motions for adjournment of the business of 
the House. 
Calling Attention Notices. 
Announcement by the Speaker regarding leave of absence 
of members from the sittings of the House. 
Announcement by the Speaker regarding various matters, 
e.g. , resignation of members of the House, nomination to 
panel of presiding members, Committees, etc. 
Rulings or Announcements by the Speaker. 
Miscellaneous Statements by Ministers. 
Personal Statement by the ex-Minister in explanation of his 
resignation. 
Motion for election to Committee. 
Motion for extension of time for Presentation of Report of 
Select Committee on a Bill. 
Bill to be Withdrawn. 
Bill to be Introduced. 
Laying of Explanatory Statement giving reasons for imme-
diate legislation by Ordinances. 
Motion for Adoption of Report of Business Advisory Com-
mittee. 
Motion for leave to move Resolution for removal of 
Speaker/Deputy Speaker. 
Motion for leave to make a Motion of No-Confidence in the 
Council of Ministers. 
Consideration of the Report of Committee of Privileges. 

Business Advisbry Committee: The Busines~ Advisory Committee in 
the Tripura Assembly is nomin.ated by the Speaker. The Speaker and 
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the Deputy Speaker are the ex-officio members and the former is the 
a-officio Chairman of the Committee. 

It is the function of the Committee to recommend the time that 
should be allocated for the discussion of the stage or stages of such 
Government Bills or other Government business as the Speaker, in 
consultation with the Leader of the House, may direct to be ref erred 
to the Committee. The Committee also discharges such other f unc-
tions relating to the business of the House as may be assigned to it by 
the Speaker from time to time. 

Private Members' Business: Unless otherwise directed by the 
Speaker, the last two and half hours of a sitting on Friday are allotted 
for the transaction of Private Members' Business. On a day allotted 
for the disposal of Private Members' Business, such business have 
relative precedence in the following order, namely: 

(a) Bills to be introduced, viz., Bills in respect of which the Motion 
is that leave be granted to introduce the Bill. 

(b) Resolutions on matters of general public importance. 
(c) Bills which have been introduced, viz.: 

(i) Bills returned by the Governor with a message under 
Article 200 and 201 of the Constitution; 

(ii) Bills in respect of which a Motion has been carried that the 
Bills be taken into consideration; 

(iii) Bills in respect of which the Report of a Select Committee 
has been presented; 

(iv) Bills which have been circulated for the purpose of eliciting 
opinion thereon; 

(v) Bills introduced and in respect of which no further Motion 
bas been made or carried; 

(vi) Other Bills. 

The relative precedence of Bills falling under the same clause of 
Rule 35, is determined by ballot, to be held in accordance with the 
orders made by the Speaker, on such day as the Speaker may direct. 
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Ru/,es of Debate: A member desiring to speak on any matter before 
the House has to rise in his place and try to catch the Speaker's eye. 
He speaks only if and when he is called upon to speak. If a member is 
suffering from sickness or infirmity, he may be permitted by the 
Speaker to speak while sitting. The matter of every speech must be 
strictly relevant to the matter under discussion. 

A member, while speaking or answering a Question should 
not: give any evasive reply to any Question; express any opinion or 
make any comment on any matter or fact on which a judicial decision 
is pending; make a personal charge against a member or impute 
improper motive to a member; use offensive expression about the 
conduct or proceedings of the Parliament or Legislature of any State 
or Union Territory; reflect on any decision of the House except on a 
Motion for rescinding it; reflect upon the conduct of the President or 
any Governor or Administrator or the conduct of any Court of Justice 
sitting as such; utter treasonable, seditious or defamatory words, but 
he may, with the permission of the Speaker, quote them for the purpose 
of his argument; use the President's or Governor's name for the purpose 
of in/1,uencing the debate; refl,ect upon the conduct of any person whose 
conduct can only be discussed on a substantive Motion drawn upon 
proper terms under the Constitution; use his right of speech for the 
purpose of obstructing the business of the House; and discuss or 
Question any ruling or direction of the Speaker or any order of the 
Speaker disallowing a Question, Resolution or Motion. 

A member may, with the permission of the Speaker, make a personal 
explanation although there is no Question before the House, but in 
this case no debatable matter may be brought forward and no debate 
shall arise. The Speaker, after having called the attention of the 
Assembly to the conduct of a member who persists in irrelevance or 
in tedious repetition either of his own arguments or of the arguments 
used by other members in debate, may direct him to discontinue his 
speech. After the member who makes a Motion has spoken, other 
members may speak on the Motion in such order as the Speaker may 
determine. If any member when called upon by the Speaker does not 
speak, he would not be entitled, except by the permission of the 
Speaker to speak on the Motion at any later stage of the debate. Except 
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in the exercise of a right of reply or as otherwise provided by these 
rules, no member is entitled to speak more than once on any Motion, 
except with the permission of the Speaker. 

Whenever the debate on any Motion in connection with a Bill or on 
any other Motion becomes unduly protracted, the Speaker may, after 
taking the sense of the House, fix a time limit for the conclusion of 
discussion on any stage or all stages of the Bill or the Motion, as the 
case may be. 

The Speaker has the final authority to enforce the rules of debate 
and order in the Assembly; he may direct any member whose conduct 
is, in his opinion, grossly disorderly to withdraw immediately from 
the House. And a member so ordered to withdraw has to do so 
forthwith and absent himself during the remainder of the day's 
sitting. As per Rule 326 the Speaker may, if he deems it necessary, 
name a member who disregards the authority of the Chair or abuae1 
the rule of the House by persistently and wilfully obstructing the 
business thereof. If a member is so named by the Speaker, the Leader 
of the House forthwith makes a Motion to the effect that the member 
so named be suspended from the service of the House for a period not 
exceeding the remainder of the Session. A member suspended under 
this rule has to forthwith withdraw from the precincts of the House. 

Voting Procec:hlre: Votes may be t.aken by voice or by division or by 
show of hands depending on the satisfaction of the Speak.er. On the 
conclusion of a debate, the Speaker puts the Question and invites 
those who are in favour of the Motion to say 'Aye• and those against 
the Motion to say 'No'. If the opinion of the Speaker as to the decision 
of the Question is challenged, he shall order that the Lobby be cleared. 
After the lapse of two minutes, he puts the Question a second time 
and declares whether in his opinion the ·Ayes' or the 'Noes' have it. If 
the opinion so declared is again challenged, he direct.a the 'Ayes' to go 
into the Right lobby and the 'Noes' into the l~ft. Lobby. After the 
voting in the Lobbies is completed, the decision is announced by the 
Speaker which is not challenged. 

Language of the Assembly: The business in the Lecialative Assembly 
is transacted in the official language or languages of the State or in 
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Hindi or in English. The Presiding Officer may permit any member 
who cannot adequately express himself in any of the languages 
aforesaid to address the Assembly in his mother-tongue. 

PRESIDING OFFICERS 

The election of the Speaker is held on such date as the Governor may 
fix. The date so fixed shall, in the case of a vacancy occurring during 
the term of the Assembly, be not beyond 15 days from the date of the 
occurrence of the vacancy if the Assembly is at the moment sitting and 
the date on which the Assembly first meets thereafter if it is not so 
sitting. At any time before 1 p.m. on the day preceding the date so 
fixed, any member may nominate another member for election by 
delivering to the Secretary a nomination paper signed by himself as 
proposer and by a third member as seconder, and stating the name of 
the member nominated, and that the proposer has ascertained that 
such member is willing to serve as Speaker, if elected. 

On the date fixed for election, in the case of a new Assembly, the 
member appointed by the Governor to preside and in any other case 
the Deputy Speaker or the member presiding, as the case may be, 
reads out to the Assembly the names of the members who have been 
duly nominated together with those of their proposers and seconders. 
At any time before the election any candidate so nominated may 
withdraw his name from the election by informing the Presiding 
Officer orally or in writing about it. If after the withdrawals, if any, 
only one member remains nominated, he is declared elected. If more 
than one member remain nominated, the Assembly proceeds to elect 
a Speaker by ballot. Where more than two candidates have been 
nominated at the first ballot no candidate obtains more votes than the 
aggregate votes attained by the other candidates, the candidate who 
has obtained the smallest number of votes is excluded from the 
election and balloting proceeds, the candidate obtaining the smallest 
number of votes at each ballot being excluded from the election until 
one candidate obtains more votes than the remaining candidate or 
than the aggregate votes of the remaining candidates, as the case may 
be. Where at any ballot any two or more candidates obtain an equal 
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number of votes, the candidate to be excluded from the election is to 
be determined by drawing of lots in such manner as the per&On 
presiding may decide. 

The election of the Deputy Speaker is held on such date as the 
Speaker may fix and the procedure of election remains the same as 
that of the Speaker. 

, 

According to Rule 11, the Speaker nominates from amongst the 
members of a panel of not more than four Chairmen to preside over 
the sittings of the House in the absence of both the Speaker and the 
Deputy Speaker. 

In addition to the powers and jurisdiction of the Speaker and the 
Deputy Speaker as provided in the Constitution and the Rules of 
Procedure, the Speaker enjoys full financial and administrative con-
trol over the Secretariat of the Legislature. The Speaker is the ap· 
pointing authority of all categories of posts excepting the post of 
Secretary and Class I posts, appointments to which are made by the 
Governor in consultation with the Speaker. 

A member wishing to give a notice of a Resolution under Clause ( C) 
of Article 179 for the removal of the Speaker or t.he Deputy Speaker 
from his office may do so in writing after giving 14 days' notice to the 
Secretary. Subject to the provisions of Article 181 the Speaker or the 
Deputy Speaker or such other person, 88 is referred to in Clause (2 > 
of Article 180 presides when a Motion for removal under the foregoing 
rule is taken up for consideration. 

The member in whose name the Motion stands may withdraw the 
Motion, but if be does not do so, he has to ask for the leave of the House 
to move the Motion. No speech is permitted at this st.age, but the 
mover may briefly state the reasons for bringing the Motion. 

The Speaker or the presiding member uks those members who are 
in favour of leave being granted to rise in their places. If less than 
one-fifth of the total number of the then members of the House rise in 
their places, the Speaker informs the mover that he has not the leave 
of the House to move the Resolution. 

In case the mover obtains the leave of the House to move the 
Resolution according to the provisions of the rule. the Resolution is 
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included in the List of Business to be taken up on some appointed day. 
Such a Resolution is taken up after the Question Hour and before 

any other business is entered upon. 
The speeches on the Resolution should not exceed 15 minutes in 

duration. But the mover of the Resolution may speak for such longer 
time as the member presiding may permit. 

PROCESS OF LEGISLATION 

The Governor may order the publication of any Bill ( together with the 
Statement of Objects and Reasons and the Financial Memorandum, 
if any, accompanying it) in the Gazette, although no Motion has been 
made for leave to introduce the Bill. In that case, it is not necessary 
to move for leave to introduce the Bill, and, if the Bill is afterwards 
introduced, it is not necessary to publish it again. 

Any member, other than a Minister, desiring to move for leave to 
introduce a Bill, gives notice of his intention and together with the 
notice, submits a copy of the Bill and an explanatory Statement of 
Objects and Reasons which should not contain arguments. If notice is 
given of a Motion to introduce a Bill which under the Constitution 
cannot be introduced without the previous sanction of the President 
or recommendation of the Governor and unless such previous sanction 
or recommendation has been intimated, the Speaker shall, as soon as 
may be after the receipt of the notice, refer the Bill to the Governor 
for obtaining the sanction of the President or for his recommendation, 
as the case may be, and the notice shall not be valid unless the 
Governor has indicated the previous sanction or recommendation 
required has been granted. The period of notice of a Motion for leave 
to introduce a Bill is 14 days unless the Speaker allows the Motion to 
be made at shorter notice. 

A Bill, which is dependent wholly or partly upon another Bill 
pending before the House. may be introduced in the House in anticipa-
tion of the passing of the Bill on which it is dependent: 

Provided that the second Bill is taken up for consideration and 
passing in the House only after the first Bill has been passed by the 
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House and assented to by the Governor or the President, as the case 
may be. 

When a Bill is pending before the House, notice of an identical Bill, 
whether received before or after the introduction of the pending Bill, 
is removed from or not entered in the list of pending notices, as the 
case may be, unless the Speaker otherwise directs. 

The order of the President or the Governor granting or withholding 
the sanction or recommendation, as the case may be, to the introduc-
tion or consideration of a Bill is communicated to the Secretary by the 
Minister concerned in writing. 

A Bill involving expenditure is accompanied by a Financial 
Memorandum which shall invite particular attention to the clauses 
involving expenditure and shall also give an estimate of the recurring 
and non-recurring expenditure involved in case the Bill is passed into 
a law. 

Whenever a Bill seeking to replace an Ordinance with or without 
modification is introduced in the House, it is placed before the House 
alongwith a statement explaining the circumstances which had neces-
sitated immediate legislation by Ordinance. 

Whenever an Ordinance, which embodies wholly or partly or with 
modification the provisions of a Bill pending before the House, is 
promulgated, a statement explaining the circumstances which had 
necessitated immediate legislation by Ordinance is laid on the Table 
at the commencement of the Session following the promulgation of the 
Ordinance. 

If a Motion for leave to introduce a Bill is opposed~ the Speaker, 
after permitting, if he thinks fit, a brief explanatory statement from 
the member who moves and from the member who oppoaes the Motion, 
may, without further debate, put the Question: 

Provided that where a Motion is opposed on the ground that the 
Bill initiates legislation outside the legislative competence of the 
House, the Speaker may permit a full di8CU88ion thereon. If such a 
Motion be carrie~ the Secretary reads the title of the Bill and the Bill 
is thereupon deemed to be introduced in the Assembly. As IOOD as may 
be after a Bill bu been introduced, the Bill, unleea it baa already been 
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published, is published in the Gazette. 
When a Bill is introduced, or on some subsequent occasion, the 

member in·charge may make one of the following Motions in regard 
to the Bill, namely: 

(i) that it be taken into consideration; or 
(ii) that it be referred to a Select Committee of the House; or 

{iii) that it be circulated for the purpose of eliciting opinion thereon: 

Provided that no such Motion is made until after copies of the Bill 
have been made available for the use of members and that any 
member may object to any such Motion being made unless copies of 
the Bill have been so made available for five days before the day on 
which the Motion is made, and such objection shall prevail, unless the 
Speaker allows the Motion to be made. 

On the day on which any Motion referred to above is made, or on 
any subsequent day to which the discussion thereof is postponed, the 
principle of the Bill and its provisions are discussed generally, but the 
details of the Bill are not discussed further than is necessary to explain 
its principle. At this stage, no amendments to the Bill may be moved 
but: 

(a) if the member in-charge moves that the Bill be taken into 
consideration, any member may move as an amendment that 
the Bill be referred to a Select Committee of the House, or be 
circulated for the purpose of eliciting opinion thereon by a date 
to be specified in the Motion; 

(b) if the member in-charge moves that the Bill be referred to a 
Select Committee of the House, any member may move as an 
amendment that the Bill be circulated for the purpose of elicit· 
ing opinion thereon by a date to be specified in the Motion. 

Where a Motion that a Bill be circulated for the purpose of eliciting 
opinion thereon is carried and the Bill is circulated in accordance with 
that direction and opinion are received thereon, the member in· 
charge, if he wishes to proceed with the Bill thereafter, moves that the 
Bill be referred to a Select Committee of the House, unless the Speaker 
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allows a Motion to be made that the Bill be taken into consideration: 
Provided that if an amendment or a Motion for appointment of a 

Select Committee has been moved under this rule, any member may 
move that the House give instructions to the Select Committee to 
which the Bill is proposed to be referred to make some particular or 
additional provision in the Bill and if neceaaary or convenient to 
consider and report on amendments which may be proposed to the 
original Act which the Bill seeks to amend. 

No Motion that a Bill be taken into consideration or be passed is 
made by any member other than the member in-charge of the Bill and 
no Motion that a Bill be referred to a Select Committee of the House, 
or be circulated for the purpose of eliciting opinion thereon is made by 
any member other than the member in-charge except by way of 
amendment to the Motion made by a member in-cllarge of a Bill is 
unable, for reasons which the Speaker considers adequate, to move 
the next Motion in regard to his Bill at any subeequent stage after 
introduction, he may authorise another member to move that par-
ticular Motion with the approval of the Speaker. 

After the presentation of the final report of a Select Committee of 
the House on a Bilt the member in-charge may move: 

(a) that the Bill as reported by the Select Committee of the House, 
be taken into consideration: 
Provided that any member may object to the report being so 
taken into consideration if a copy of the report bas not been 
made available for the use of members for five days before the 
day on which the Motion is made and such objection shall 
prevail, unless the Speak.er allows the report to be taken into 
consideration; or 

(b) that the Bill as reported by the Select Committee of the House, 
be recommitted to the same Select Committee or to a new Select 
Committee, either, without limitation, or with respect to par· 
ticular clauaes or amendment.a only, or with imtrud.iona to the 
Committee to make 101De particular or additional provisions in 
theBill;or 

(c) that the Bill aa reported by the Select Committee oftbe House 
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be circulated or recirculated, 88 the case may be, for purpose of 
eliciting opinion or further opinion thereon. 

If the member in-charge moves that the Bill 88 reported by the 
Select Committee be taken into consideration, any member may move 
an amendment that the Bill be recommitted or be circulated or 
recirculated for the purpose of eliciting opinion or further opinion 
thereon. The debate on a Motion that the Bill, as reported by the Select 
Committee of the House, be taken into consideration is confined to the 
report of the Committee and the matters referred to in that report or 
any alternative suggestions consistent with the principe of the i3ill. 

If notice of an amendment to a clause or schedule of the Bill has not 
been given two days before the day on which the Bill is to be considered 
any member may object. to the moving of the amendment, and such 
objection prevails unless the Speaker allows the amendment to be 
moved: provided that in the case of a Government Bill, an amendment 
of which notice has been received from the member in-charge, does 
not lapse by reason of the fact that the member in-charge has ceased 
to be a Minister or a member and such amendment is printed in the 
name of the new member in-charge of the Bill. 

If notice is given of an amendment which under the Constitution 
cannot be moved without the previous sanction of the President or 
recommendation of theGovernor and unless such previous sanction or 
recommendation has been intimated, the Speaker, as soon as may be, 
after the receipt of the notice, refers the amendment to the Governor 
for obtaining the sanction of the President or for his recommendation, 
as the case may be, and the notice shall not be valid unless the 
Governor has indicated that the previous sanction or recommendation 
required has been granted. The order of the President or the Governor 
granting or withholding the sanction or recommendation. as the case 
may be, to an amendment to a Bill is communicated to the Secretary 
by the Minister concerned in writing. 

Amendments of which notice has been given are, as far as prac-
ticable, arranged in the list of amendments, issued from time to time, 
in the order in which they may be called. In arranging amendments 
raising the same question at the same point of a clause, precedence 
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may be given to an amendment moved by the member in-charge of the 
Bill. Amendments are arranged in the order in which notice thereof 
are received. 

Amendments are ordinarily considered in the order of the clauses 
of the Bill to which they respectively relate; and in respect of any auch 
clause a Motion shall be deemed to have been made: -rhat thia clauae 
stand part of the Bill.• The Speaker may, if he thinks fit, put as one 
Question similar amendments to a cla~: provided that if a member 
requests that any amendment be put separately, the Speaker shall 
put that amendment separately. 

When a Motion that a Bill be taken into consideration has been 
carried, any member may, when called upon by the Speaker, move an 
amendment to the Bill of which he has previously given noti~. An 
amendment moved may, by leave of the House, but not otherwise be 
withdrawn, on the request of the member movineit. If an amendment 
has been proposed to an amendment, t.he original amendment ia not 
withdrawn until the amendment proposed to it has been disposed of. 

Notwithstanding anything contained in these rules, the Speaker 
may, when a Motion that a Bill be taken into conaideration has been 
carried, submit the Bill, or any part of the BiH, to the House clause by 
clause. The Speaker may call each clause separately. He may postpone 
the consideration of a clause. The consideration of the schedule or 
schedules, if any, follows the considera~n of clauses. The Speaker 
may, if he thinks tit, put as one Question clauaee and/or echedulea, or 
clauses and/or schedules as amended, aa the cue may be, together to 
the vote of the House; provided that if a member request.a that any 
clause or schedule or any clause or schedule as amended, u the cue 
may be, be put separately the Speaker shall put that clause or 
schedule, or clause or schedule as amended, aa the cue may be, 
separately. 

When a Motion that a Bill be taken into consideration bas been 
carried and no amendment of the Bill ia made, the member in-charp 
may at once move that the Bill be passed. Where a Bill baa undergone 
amendments the Motion that the Bill as settled in the House be passed 
is not moved on the same day on which consideration of t.he Bill is 
concluded, unless the Speaker allows the M.otion to be made. 1b such 
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a Motion no amendments may be moved which is not either formal, 
verbal or consequential upon an amendment made 8:fl.er the Bill was 
taken into consideration. The discussion on a Motion that the Bill or 
the Bill as settled in the House, as the case may be, be passed ia 
confined to the submission of arguments either in support of the Bill 
or for the rejection of the Bill. In making his speech a member should 
not ref er to the details of the Bill further than is necessary for the 
purpose of his argument which is of a general character. 

After the Bill is passed by the House, the Secretary has the power 
to correct the patent errors and make such other changes in the Bill 
as are consequential upon the amendments accepted by the House. 
When a Bill is passed by the House, it is signed in triplicate by the 
Speaker and presented to the Governor for his assent. 

The Governor may send the Bill back to the House with a message 
requesting that the House should reconsider the Bill or any specified 
provisions thereof or any such amendments as are recommended in 
his message. It is then laid on the Table. At any time after the Bill has 
been so laid on the Table, any Minister in the case of Government Bill, 
or, in any other case, any member may give notice of his intention to 
move that the amendments recommended by the Governor be taken 
into consideration. On the day in which the Motion for consideration 
is set down in the List of Business which may, unless the Speaker 
otherwise directs, be not less than two days from the receipt of the 
notice, the member giving notice may move that the amendments be 
taken into consideration. The debate on such a Motion is confined to 
consideration of matters referred to in the message of the Governor 
or to any suggestion relevant to the subject matter of the amendments 
recommended by the Governor. 

If the Motion that the amendments recommended by the Governor 
be taken into consideration is carried, the Speaker puts the amend· 
ments to the House in such manner as he thinks most convenient for 
their consideration. An amendment relevant to the subject matter of 
an amendment recommended by the Governor may be moved, but no 
further amendment is moved to the Bill unless it is consequential 
upon, incidental or alternative to, an amendment recommended by 
. the Governor. 
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When all the amendment.a have been diapoeed of the member rivine 
notice of the Motion under Rule 143 may move that the Bill as 
originally passed by the House be pasaed spin, or paaaed spin as 
amended, as the case may be. If the Motion that the amendment.a 
recommended by the Governor be taken into consideration is not 
carried, the member giving notice of the Motion u.nder Rule 143 may 
at once move that the Bill as originally passed by the House be passed 
again without amendment. 

When a Bill is passed again by the House, the Bill is signed by the 
Speaker and presented to the Governor for his assent. 

PROCEDURAL DEVIC~ TO RAISE MA'l'TERS OF 
PUBLIC IMPORTANCE 

The various procedural devices available for members to raise matters 
of public importance are the Questions, the Resolutions and the 
Motions. 

Questions: A Question must relate to a matter of administration for 
which the Government is responsible. Ita purpose is to elicit informa-
tion or suggest action on a matter of public importance. There are 
three types of Questions: 

(a) Starred Questions 
(b) U nstarred Questions; and 
(c) Short Notice Questions. 

A Starred Question means a Question on which Supplementary 
Questions arising out of the answer given can be put with the permis· 
sion of the Speaker. It is distinguished by placing one asterisk and is 
answered orally. A:ll Unstarred Question means a Question for which 
a written reply may be given to the member concerned and on which 
no Supplementary Question is permissible. 

Unless the Speaker otherwise direct.a, not less than 14 clear days• 
notice of Starred and Unstarred Questions ia given in writing by the 
member to the Seaetary. Such Questions shall ordinarily be for· 
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warded by the Secretary to the Government within seven days: 
Provided that unless the Speaker otherwise decides, no Question is 

placed on the List of Questions for answer until the expiration of 7 
days from the date of the notice of such Questions to the Minister or 
the Department concerned: 

Provided further that if the Speaker is of opinion that a longer 
period is necessary to decide about the admissibility or otherwise of a 
Question, the Question is placed on the List of Questions for answer 
at a day later than it should have been fixed under the foregoing 
provision. If two or more members give notices of Starred and Un-
starred Questions on the same subject and the Quest~on of one of the 
members is accepted for answer, the names of the other members are 
bracketed with the name of the member whose Question has been 
accepted for answer, provided that in the opinion of the Speaker, all 
notices have a single self-contained Question covering all important 
points raised by the members. The Minister, in that case, gives his 
reply to the consolidated Questions. 

A Short Notice Question means a Question relating to matters of 
urgent public importance that can be asked at a shorter notice and is 
answered orally. It is distinguished by placing two asterisks. Sup-
plementary Questions arising out of the answer given can be put 
thereof with the permission of the Speaker. A member desiring to ask 
a Short Notice Question should give three clear days' notice of such a 
Question in writing to the Secretary. The Secretary ordinarily obtains 
the orders of the Speaker regarding the admissibility of the Question 
as a Short Notice Question within 24 hours of its receipt. An advance 
copy of the Question is sent to the Department concerned asa prelimi-
nary information. After the orders of the Speaker have been obtained, 
a copy of the Question is sent t.o the Minister concerned requesting 
him to inform the Secretary whether he agrees to answer the Question 
aa a Short Notice Question. If the Minister agrees to answer it, it is 
placed immediately on the Aenda or so soon thereafter as the Speaker 
may direct. If the Minister concerned is not in a positio~ ·touswer it 
at short notice and the Speaker is of opinion that it is of sufficient 
public importance, he iµay direct it to be placed as the first Question 
on the List of Questions for the day on which it would be due for ans~er 
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as a Starred Question. Where two or more members give Short Notice 
Questions on the same subject and the Question of one of the members 
is accepted for answer at short notice, the names of the other members 
are bracketed with the name of the member whose Question has been 
accepted for answer: 

Provided that the Speaker may direct that ~ all notices be con-
solidated into a single notice if in his opinion it is desirable to have a 
single self-contained Question covering all the important points 
raised by members and the Minister then gives his reply to the 
consolidated Questions: 

Provided further that in the case of a consolidated Questi9n the 
names of all the members concerned may be bracketed and shown 
against the Question in the order of priority of their notice. 

Unless the Speaker otherwise directs, the first hour of every sitting 
is available for asking and answering of Questions, Short Notice 
Questions having precedence over others. A member cannot ask three 
Starred Questions on a single day. The Speaker may disallow any 
Question which asks for information on more than one subject. The 
Speaker decides on the admissibility of a Question and allota different 
days in rotation for answering of Questions. He has the power to 
convert a Short Notice Question into a Starred or Unstarred Question 
and a Starred Question into an Unstarred Question. 

Short Duration Discussion: A member desirous of raising discussion 
on a matter of urgent public importance may give notice in writing to 
the Secretary specifying clearly and precisely the matter to be raised. 
The notice is to be accompanied by an explanatory note statinf 
reasons for raising a discussion on the matter in question. It should, 
furthermore, be supported by the signatures of at least two other 
members. If the Speaker is satisfied after calling for such information 
from the member who has given notice and from the Minister as he 
may consider necessary that the matter is urgent and is of sufficient 
importance to be raised in the House at an early date, he may admit 
the notice and, in consultation with the Leader of the House, fix the 
date and time on. which such matter may be taken up for discussion. 
He announces the date and subject matter of \he notice in the House 



TRIPURA 807 

and allows such time for discussion not exceeding one hour as he may 
consider appropriate in the circumstances. There is no formal Motion 
before the House nor voting. The Speaker may prescribe time-limit 
for speeches. • 

Calling Attention Notice: A member desiring to call the attention of 
a Minister to any matter of urgent public importance gives notice in 
duplicate of such a matter at least half an hour before the commence-
ment of the sitting to the Secretary on the day on which the matter is 
proposed to be raised. The Secretary send one copy of the notice to the 
Minister concerned. If the Speaker gives his consent to the said matter 
being raised. it is done so, after the Questions and before the List of 
Business is entered upon. The Minister may make a brief statement 
or ask for time to make a statement at a later hour or date. There is 
no debate on such statement at the time it is made. The number of 
Calling Attention Notices to be admitted on a particular day is left to 
the discretion of the Speaker subject to the provision of the Rules of 
Procedure. 

Adjournment Motion : Subject to the provisions of the Rule a Motion 
for an adjournment of the business of the House for the purpose of 
discussing a definite matter of urgent public importance may be made 
with the consent of the Speaker. Notice of an Adjournment Motion is 
given before the commencement of the sitting on the day on which the 
Motion is proposed to be made to the Speaker, the Minister concerned 
and the Secretary, respectively. 

The Speaker takes up the Motion after the Questions and before 
the List of Business is entered upon and if he holds that the matter 
proposed is in order and gives his consent, he may call the member 
concerned who is to rise in his place and ask for leave to move the 
adjournment of the House. If objection to leave being granted is taken, 
the Speaker requests those members who are in favour of leave being 
granted to rise in their places, and if not less than one sixth of the 
total number of members of the House for the time being rise accord-
ingly. the Speaker does intimate that leave is granted. If less than the 
required number of ~lembers rise, the Speaker informs the member 
that he has not the leave of the House. If leave to make such Motion 
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is grant.ed, the Motion is taken up an hour before the time fixed for 
the usual termination of the business of the day or if the Speaker so 
directs, at any earlier hour at which the business of the day may 
terminate. The debate, on a Motion to discuss a matter of urgent public 
importance, if not earlier concluded, automatically terminates on the 
expiration of two hours from the time when the diacuaaion begins and 
thereafter no Question is put. The Speaker prescribes a time-limit for 
speeches. 

Resolutions: A member or a Minister may move a Resolution relatina 
to a matter of general public interest. A Resolution may be in the form 
of a declaration of opinion, or a recommendation; or may be in the form 
so as to record either approval or disapproval by the House of an act 
or policy of Government or convey a message, or command or urge or 
request an action; or call attention to a matter or situation for 
consideration by Government; or in such other form as the Speaker 
may consider appropriate. 

A member other than a Minister who wishes to move a Resolution 
on a day allotted for private members' Resolutions, gives a notice to 
that etrect at least two days before the date of ballot. The names of all 
members from whom such notices are received are balloted and those 
members who secure the first three places in the ballot for the day 
allotted for private members· Resolutions are eligible to give notice of 
not more than three Resolutions. with the order of priority indicated 
therein within two days after the date of the ballot. Only one Resolu-
tion of each of the three members can be entered in the List of 
Business. The Minister in-charge of the Department to which a 
Resolution relates may, immediately before the Resolution is moved, 
object to the Resolution or any part thereof on the rround that it 
cannot be discuased without detriment to the public interest. If the 
Minister doea 10 object, the member in whoee name the Reaolution 
appears on the Liat of Buaine11 may either withdraw the Resolution 
or 1uch part thereof or move the same by a formal Motion in the term• 
appearing in the aaid liat, but without any speech. Immediately after 
a Resolution is so moved, the Minister·in-charre of the Department 
to which the Resolution relates may move that the Question may at 
once be put without discussion, and the Speaker, after permitting the 



TRIPURA 809 

Minister and the mover of the Motion to make brief explanatory 
statements, may, with or without consulting the House as he may 
think necessary, put the Question thereon without debate. 

A member in whose name a Resolution stands on the List of 
Business, when called upon by the Speaker, moves the Resolution and 
commences his speech by a formal Motion in the terms appearing in 
the List of Business. With the permission of the Speaker, the member 
can authorise any other member to move it on his behalf. After a 
Resolution has been moved, any member may, subject to the rules 
relating to Resolution, move an amendment to the Resc,i.ution. If 
notice of such amendment has not been given one day previous to the 
day on which the resolution is moved, any member may object to the 
moving of the amendment, and such objection prevails unless the 
Speaker allows the amendment to be moved. The Secretary makes 
available to the members from time to time lists of amendments of 
which notices have been received. No speech on a Resolution, except 
with the permission of the Speaker, exceeds fifteen minutes in dura-
tic,-. . 

Provided that the mover of a Resolution, when moving the same 
and the Minister concerned~ when speaking for the first time, may 
speak for thirty minutes or for such longer time as the Speaker may 
permit. The discussion on Resolution should be strictly relevant and 
within the scope of the Resolution. 

No-Day-Yet-Named Motion: No discussion of a matter of general 
public interest takes place except on a Motion made with the consent 
of the Speaker. If the Speaker admits notice of a Motion and no date 
is fixed for the discussion of such Motion, it is immediately notified in 
the Bulletin with the heading "No-Day-Yet-Named Motions". The 
Speaker may, after considering the state of business in the House and 
in consultation with the Leader of the House, allot a day or days or 
part of a day for the di8CU8aion of any such Motion. 

No-Confidence Motion: A Motion expressing want of confidence in 
the Council of Ministers or a Motion disapproving the policy of the 
Council of Ministers in a particular respect may be made subject to 
the following restrictions, namely: 
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(a) leave to make the Motion is to be asked for after Questions and 
before the List of Business for the day is entered upon; 

(b) the member aakiog for leave should, before the commencement 
of the sitting for that day, give to the Secretary a written notice 
of the Motion which he proposes to move. 

If the Speaker is of opinion that the Motion is in order, he reads the 
Motion to the House and requests those members who are in favour 
of leave being granted to rise in their places, and, if not less than 
one-fifth of the total number of members of the House rise accordingly 
the Speaker intimates that leave is granted and that the Motion is 
taken on such day, not being more than ten days from the date on 
which the leave is granted, as he may appoint. Aft.er the leave is 
granted, the Speaker, at the appointed hour on the allotted day or the 
last of the allotted days, forthwith puts every Question necessary to 
determine the decision of the House on the Motion. The Speaker may, 
if he thinks fit, prescribe time-limit for speeches. 

BUDGET IN LEGISLATURE 

The annual financial statement or the statement of the estimated 
receipts and expenditure of the State in respect of every financial year 
is known aa Budget. It is presented to the Assembly on such day as 
the Governor may appoint. The Budget is presented in such form u 
the Finance Minister may, considering augpationa, if any, of the 
Estimates Committee. consider beat. No diacuaaion on the Budget 
t.akea place on the day on which it is preaented to the Auembly. 

Demands for Grants: No Demand for Grant is made except on the 
recommendation of the Governor. A separate demand is ordinarily 
made in respect of the grant propoaed for two or more Departments 
of the Government. The Finance Minister may include in one demand 
grants proposed for two or more Departments or make a demand in 
respect of expenditure, which cannot readily be cl888ified under 
particular Departments. Each demand contains, first a statement of 
the total grant proposed, and then a statement of the detailed estimate 
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under each grant divided into items. 
The debate pertaining to Budget takes place in two stages, namely: 

(a) a general discussion 
(b) the voting of Demands for Grants. 

Rule 155 lays down that on days to be appointed by the Speaker 
which should not be earlier than two days subsequent to the day on 
which the Budget is presented and for such time thereafter, which 
should ordinarily be five days, as the Speaker may allot for this 
purpose, the House is at liberty to discuss the Budget, as a whole or 
any question of principle involved therein, but no Motion is moved at 
this stage, nor the Budget is submitted to the vote of the House. The 
Finance Minister has the general right of reply at the end of the 
discussion. 

The voting on Demands for Grants takes place on such days (not 
exceeding 24) as the Speaker may, in consultation with the Leader of 
the House, allot for the purpose. The Demands for Grants are 
presented in such order and discussion continues for such time within 
the period allotted as the Leader of the House, in consultation with 
the Leader of the Opposition, may determine. On such days, no other 
business except the Questions are taken up without the consent of the 
Speaker. Motions may be moved at this stage to reduce or omit any 
grant but not to increase or alter the destination of a grant. No . 
amendment to Motions to reduce any grant is permissible. When 
several Motions relating to the same demand are made, they are 
discussed in the order in which the heads to which they relate appear 
in the Budget. On the last day of the days allocatM, half-an-hour or 
so before the close of the usual sitting of the day, the Speaker puts 
forthwith every Question necessary to dispose of all the outstanding 
matters in connection with the Demands for Grants; and this proce-
dure is not to be anticipated by any Motion for adjournment or be 
interrupted in any manner whatsoever, nor any dilatory Motion is to 
be moved in regard thereto. 

A Motion may be moved to reduce the amount of a demand in any 
of the ways, namely: 
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(i) the Disapproval of Policy Cut 
(ii) the Economy Cut; and 
(iii) the Token Cut. 

\btes on Credit and Exceptional Grants: Notwithstanding anything 
contained in the Rules of Procedure Motions may be made for grants 
in advance in respect of the estimated expenditure for unexpected and 
exceptional grants under Article 206. Such demands are to be dealt 
with by the Assembly in the same manner as Demands for Grants in 
connection with the Budget and the rules on the subject apply to such 
demands subject to such modifications as the Speaker may deem 
necessary. 

\bte on Account: A Vote on Account states the total sum required, and 
the various amounts needed for each Department or service or item 
of expenditure which composed that sum shall be stated in a schedule 
appended to the Motion. Amendments may be moved for the reduction 
of whole grant or for the reduction or omission of the it.ems whereof 
the grant is composed. Discussion of a general nature is allowed on 
the Motion or any amendments moved thereto. but the details of the 
grant are not discussed further than is necessary to develop general 
points. 

Appropriation Bill: Subject to the provisions of the Constitution, the 
procedure in regard to an Appropriation Bill is the same u for Bills 
generally with such modifications as the Speaker may consider neces-
sary. At any time after the introduction in the House of an Appropria-
tion Bill, the Speaker may allot a day or days, for the completion of 
all or any of the stages involved in the passage of the Bill by the House, 
and when such allotment has been made the Speaker ma:,, one hour 
before the time fixed for adjournment for the allotted da:, or the laat 
oCthe allotted daya, u the cue may be, forthwith put every Qu11tion 
neceuary to diapoae of all the outatanctinr matt.en in cmmectioD with 
the atap or ltapa for which the day or da,a haw been allotted. 'n1e 
debate on an Appropriation Bill ii restricted to matt.en of public 
importance or administrative policy implied in the grant.a covered by 
the Bill which have not already been raised while the relevant 
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Demands for Grants were under consideration. If an Appropriation 
Bill is in pursuance of a Supplementary Grant, in respect of an 
existing service, the discussion is confined to the items constituting 
the same, and discussion is raised on the original grant or the policy 
underlying it save insofar as it may be necessary to explain or 
illustrate a particular item under discussion. 

COMMITTEES 

Rule 200 states that at the commencement of the First Session after 
each General Election and thereafter before the commencement of 
each financial year or from time to time when the occasion otherwise 
arises, different Committees for specific or general purposes are to be 
either elected or constituted by the House or nominated by the 
Speaker. Each of such Committees consists of nine members whose 
term of office is one financial year. 

Out of the 14 Committees in the Tripura Legislative Assembly, 9 
are Standing Committees and the rest are Elected Committees. There 
is no Select Committee in the Tripura Assembly. The following are the 
Committees of the Assembly: 

( 1) Estimates Committee 
(2) Public Accounts Committee 
(3) Public Undertakings Committee 
( 4) Business Advisory Committee 
(5) Government Assurances Committee 
(6) Petitions Committee 
(7) Committee on Absence of Members from the Sittings of the 

House 
(8) Privileges Committee 
(9) Committee on Delegated Legislation 

(10) Committee on Welfare of Scheduled Castes 
(11) Commi\tee on Welfare of Scheduled Tribes 
(12) House Committee 
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(13) Library Committee 
(14) Rules Committee. 

Estimates Commitltt: The member& of the Committee are elected by 
the House every year from amonpt its members accontin1 to the 
principle of proportional representation by mean• of single trans-
ferable vote. No Minister is appointed as a membs 

The functions of the Committee are: 

(a) to report what economies, improvements in orpniaation, ef. 
ficiency or administrative reforms consistent with the policy 
underlying the estimates, may be effected; 

(b) to suggest alternative policies in order to bring about efficiency 
and economy in administration; 

(c) to examine whether the money is well laid out within the limits 
of the policy implied in the estimates; 

(d) to suggest the form in which the estimates shall be presented 
to the Assembly. 

The Committee may continue its examination of the estimates from 
time to time throughout the financial year and report to the House as 
its examination proceeds. It is not incumbent on the Committee to 
examine the entire estimates of any one year. The Demands for Grants 
may be finally voted notwithstanding the fact that the Committee baa 
made no rport. 

Committee on Public Accounts: The members of the Committee on 
Public Accounts are elected by the Houae every year from amonpt ita 
members and no Minister is appointed as a member. 

The functions of the Committee are to scrutinise the reports of the 
Comptroller and Auditor General of India relatinc to the Appropria· 
tion Accounts of the State, the annual financial account.a of the State 
or such other accounts or financial matters aa are laid before it by the 
House or which the Committee deems necesaary to scrutinise. 

In scrutinising the Appropriation Accounts of the State Govern· 
ment and the report of the Comptroller and Auditor General thereon, 
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it is the duty of the Committee to satisfy itself: 

(a) that the money shown in the account as having been disbursed 
were legally available for, and applicable to, the service or 
purpose to which they have been applied or charged; 

(b) that the expenditure conforms to the authority which governs 
it; and 

(c) that every re-appropriation has been made in accordance with 
such rules as may be prescribed by the Governor or by the 
Finance Minister, as the case may be. 

It is also the duty of the Committee: 

(a) to examine the statement of accounts showing the income and 
expenditure of State Corporations, trading and manufacturing 
schemes, concerns and projects together with the balance sheets 
and statements of profit and loss accounts which the Governor 
may have required to be prepared or are prepared under the 
provisions of the statutory rules regulating the financing of a 
particular Corporation, trading or manufacturing scheme or 
concern or project and the report of the Comptroller and Auditor 
General thereon; 

(b) to examine the statement of accounts showing the income and 
expenditure of autonomous and semi-autonomous bodies, the 
audit of which may be conducted by the Comptroller and Auditor 
General of India either under the directions of the Governor or 
under an Act of Parliament or of the State Legislature or under 
any law in force under Article 372 of the Constitution; and 

(c) to consider the report of the Comptroller and Auditor General 
in case where the Governor may have required him to conduct 
an audit of any receipt or to examine the accounts of stores and 
stocks. 

If any money has been spent on any service during a fmancial year 
in excess of the amount granted by the House for that purpose, the_ 
Committee shall examine with reference to the facts of each case the 
circumstances leading to such an excess and make such recommen-
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elation as it may deem fit. 

Committee on Public Und,ertalcing1: The Committee on Public Un· 
dertakinp ia conatituted every year, wboee memben are elected by 
the members of the Aaaembly according to the principle of proportional 
representation by means of the sinele transferable vote. No Minister 
is elected as a member of the Committee. The members of the Com-
mittee hold office until a new Committee is ci>nstituted. They are 
eligible for re-election. 

The functions of the Committee are: 

(i) to examine the reports and accounts of the Public Undertakings 
specified in the Third Schedule and such other Undertakings as 
may be decided by the House from time to time; 

(ii) to examine the reports, if any, of the Comptroller and Auditor 
General of India on the said Undertakings; 

(iii) to examine, in the context of the autonomy and efficiency of the 
said Undertakings, whether their affairs are being managed in 
accordance with sound business principles and prudent com-
mercial practices; and 

(iv) such other functions vested in the Public Accounts Committee and 
the Estimates Committee in relation to the said Undertakings as 
are not covered by clauses (i ), (ii) and (iii) above and u may be 
allotted to this Committee by the Speaker from time to time. 

The Committee does not examine and investigate any of the follow-
ing matters, namely: 

(i) matters of major Government policy as distinct from business 
or commercial function of the said Undertakings; 

(ii) matters of day-to-day administration; 
(iii) matters for the consideration of which special machinery is 

established under any Statute. 

LEGISLATIVE PRIVILEG~ 

A Question involving a breach of privilege either of a member or of the 
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House or of a Committee thereof may, with the consent of the Speaker, 
be brought to the notice of the House by-

(i) a complaint from a member; 
(ii) a report from the Secretary; 

(iii) a petition; or 
(iv) a report from a Committee. 

If the breach is committed in the actual view of the House, the 
House may take action without any complaint. 

A member wishing to raise a Question of breach of privilege gives 
notice in writing to the Secretary before the commencement of the 
sitting on the day the Question is proposed to be raised. If the 
complaint is founded upon a document, the original copy thereof 
should accompany the notice. If the Speaker is satisfied that there is 
a prima facie case that a breach of privilege has been committed and 
that the matter is raised at the earliest opportunity he may allow the 
member to raiee the matter aa a Question of Privilege. A Question of 
Privilege must be raised immediately after Questions and before the 
List of Buaineaa for the day is entered upon. The right to raise a 
Queation of Privilep is perned by the following conditions, namely: 

(i) not more than one Question is raised at the same sitting; 
(ii) the Question is restricted to a specific matter of recent occur-

rence; and 
(iii) the matter requires the interventio .• of the House. 

The Speaker refers the matter to the Committee on Privileges and 
if the Committee is of the opinion that a breach of privilege has been 
committed, the Committee may recommend the same and the House 
has the power to inflict the following punishments: 

(a) admonition, (b) reprimand, (c) suspension of a mem-
ber, (d) fine, (e) expulsion of a member, (0 imprisonment, the term 
whereof is at the pleasure of the House but cannot extend beyond the 
prorogation or dissolution, or (g) any other punishment which the 
House may deem proper and fit in pursuance of the provisions of 
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Article 194 of the Constitution. 

Committee on Privileges: The Committee on Privilegea conaiatine of 
nine members is nominated by the Speaker. The complainin1 member 
or the member complained against, ifhe be a member of the Commit-
tee, should not sit on the Committee so long aa the matter complained 
by or against him, as the case may be, is under consideration before 
the Committee. 

The Committee examines every Question referred to it and deter-
mine with reference to the facts of each case whether a breach of 
privilege is involved and if so, the nature of the breach, the cir-
cumstances leading to it and make such recommendations as it may 
deem fit. 

When a member is arrested on a criminal charge or is sentenced to 
imprisonment by a court or is detained under an executive order, the 
committing judge, magistrate or executive authority, as the case may 
be, should immediately intimate such fact to the Speaker indicating 
the reasons for the arrest, detention or conviction, as the case may be, 
and also the place of detention or imprisonment of the member in the 
appropriate form set out for the purpose. No arrest ii made within the 
precincts of the Houae without obtaining the permiuion of the 
Speaker. A legal process, civil or criminal, cannot be eerved within the 
precincts of the Ho\lle without Speaker'• permiuion. When a member 
is arrested and after conviction released on bail pending an appeal or 
otherwise released, such fact should also be intimated to the Speaker 
by the authority concerned in the appropriate form set out for the 
purpose. 





UITAR PRADESH 

ORIGIN AND GROWTH 

The territory called Uttar Pradesh was formerly known as North 
Western Province. In the year 1902 its nomenclature was changed to 
United Provinces of Agra and Oudh. In 1950 the State was renamed 
as Uttar Pradesh. 

With the promulgation of the Indian Councils Act of 1861, the 
Councils of the presidencies of Bombay and Madras were reorganised, 
and the Govemor·General-in-Council was authorised to establish 
similar Councils for Bengal, North Western Provinces (now Uttar 
Pradesh) and the Punjab. On 26 November 1889 a proclamation was 
issued by the Govemor-General-in·Council, constituting the North 
Western Provinces and Oudh into a province for the purpose of the 
Indian Councils Act. The "Rules for the Conduct of Business at the 
meeting of the Council of the Lt.· Governor of the North Western 
Provinces and Oudh for the purpose of making laws and regulations" 
were framed by the Lt.- Governor of North Western Provinces with the 
sanction of the Governor-General-in·Council and were contained in 
the notification iuued by the Home Department of the Government of 
India on 31 December 1886. By the notification daU!d 5 January 1887 
iasued by the General Department of the Government of North 
Western Provinces and Oudh, the Lt.-Govemor, with the sanction of 
the Viceroy and Governor-General, appointed nine persons to be 
members of the Council of the Lt.-Governor of the North Western 
Provinces and Oudh. The term of members appointed to the Legisla-
tive Council on 5 January 1887 continued up to 4 January 1891, as the 
normal term of two years of their membership was extended by 
another two years. 

As per the Indian Councils Act, 1892, the strength of the Legislative 

- State Lcgi~laturc Building. Uttar Pradc~h. 
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Council for North Western Provinces and Oudh was increased to 15. 
The term of membership was two years. By this Act the rights to ask 
questions and to discuss the Budget in the House were given to 
members, though they could not move any cut motion to the Budget 
estimates. By the Indian Councils Act, 1909, the strength of the 
Council was increased to 46, of which 20 were official and 26 were 
non-official members. The non-official members- were given the right 
to elect their representatives to the Finance Committee of the Gover· 
nor. The term of membership was increased to three years. 

With the coming into force of the Government of India Act, 1919, 
the United Provinces became a Governor's province. The strength of 
the Legislative Council was increased to 123 of which IOOwere elected 
members and 23 members were nominated by the C,ovemor. 

In 1935, the Government of India Act came into force and a 
bicameral Legislature came into existence in the United Provinces, 
and the Legislative Council became the second chamber of the Legis-
lature. It was made a permanent body, not subject to dissolution, but, 
as near as might be, one-third of the members thereof should retire 
every third year. The total strength waa not to be leu than 58 and 
more than 60. One special feature of the Government of India Act, 
1935. was that a Minister who was a member of one of the two Houses 
of the Legislature could take part in the proceedinp of the other Houae 
but. he could not exerciae bis vote in t.he House of which he was not a 
member, Money Bills could not be initiated in the ~gislative Council, 
Another feature of this Act was that in the event of disagreement 
between the two Houses in regard to any Bill, be it a Money Bill or 
otherwise, provision was made for holding a joint sitting of the two 
Houses. The President of the ~gislative Council was to preside over 
such sittings. The Fift.h Schedule of the Government of India Act, 1935 
was substituted by the India (Provisional Constitution) Order, 1947 
according to which the allocation of seat.a in the Legislative Council of 
the United Provin~a was changed. 

The composition of the Legislative Council was further changed 
under the Constitution of India. Formerly, the Legislative Council was 
constituted on the basis of political and professional representation. 
The allocation of seats in the Legislative Council ofUttar Pradesh was 
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revised by Section 10 of the Representation of the Peoples Act, 1950. 
Article 171 of the Constitution deals with the composition of the 
Legislative Councils. 

The Legislative Assembly was constituted for the first time in 
United Province& on 1 April 1937 in accordance with the Government 
of India Act 1935. The firat Congress Miniatera assumed office on 17 
July 1937. On 3 November 1939 the Assembly was suspended by a 
proclamation of the Governor and it was dissolved on 8 September 
1945. Next electiona for the Uttar Pradesh Assembly were held in 
1946, the Legislative Assembly was reconstituted and the new Govern-
ment aaaumed office. 

After independence, the Legislative Assembly met for the first time 
on 3 November 1947. According to the Constitution of India which 
came into force on 26 January 1950 the strength of the Assembly was 
fixed at 431 including one nominated from the Anglo Indian Com-
munity. Elections for 430 seats were held in 1952 and one seat was 
reserved for nomination of an Anglo-Indian member. There were 347 
constituencies in U.P. of which 264 were single- member constituen-
cies and the rest were double-member constituencies. 

STRUCTURE OF LEGISLATURE 

The Uttar Pradesh Legislature consists of the Governor and the two 
Houses known as the Legislative Council and the Legislative Assemb-
ly. 

Legislative Council: Article 172 (2) of the Constitution provides that 
the Legislative Council of a State is not subject to dissolution, but as 
nearly as possible one·third of the members of the Legislative Council 
should retire ss soon as may be on the expiration of every second year 
in accordance with the provisions made in that behalf by Parliament 
by law. At present, the Legislative Council of U.P. comprises 108 
members. 

Le1islative Asaembly: The normal tenure of the Assembly is five 
years unleaa diaaolved earlier. The present strength of the Eleventh 
Legislative Assembly is 425 excluding one member of the Anglo-Indian 
Community. 
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Table 1 shows the successive terms of various Auembliea since 
independence. 

Table 1 

S.No. Tenure 
From To 

1. First 8.3.1962 31.3.1957 
2. Second 1.4.1967 6.3.1962 
3. Third 7.3.1962 9.3.1967 
4. FOW'th 10.3.1967 15.4.1968 
5. Fifth 26.2.1968 4.3.1974 
6. Sixth 4.3.1974 30.4.1977 
7. Seventh 23.6.1977 17.2.1980 
8. Eiehth 9.6.1980 10.3.1986 
9. Ninth 10.3.1986 29.11.1989 
10. Tenth 2.12.1989 3.4.1991 
11. Eleventh 22.6.1991 

Party Whips: The role and functions of the Whips of each party in 
the House are more or less the same as in Lok Sabha. In this State, 
according to convention, the Minister for Parliamentary Affairs holds 
the post of Chief Whip of the ruling party. There are Deputy Chief 
Whips and Whips for his assistance in the party. Other parties int.be 
House have also their party Whips. 

Leackr of the Opposition: The expreuion 'IAader of the Oppoeition' 
has been defined in Section 2 (h) of the U.P. State IAcialature 
(Members' Emolumenta and Pension) Act, 1980, u the member oCthe 
Auembly, who ia for the time beina, recopiiNd u 1uch by the Speaker. 
In actual practice. the Speaker ~- the leader of the larplt 
reco,nised oppoeition party which ii capable of formiq quorum in the 
House, aa the IAader of the Oppoeition. 

The Leader of the Opposition enjoy, all the powen and privilepa 
which are available to any other member of the Auembly, buidel the 
following: 
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( 1) The Leader of the Opposition is accorded priority amongst 
other members belonging to the Opposition in respect of the 
proceedings of the House. 

(2) There is no time limit for the speech of the Leader of the 
Opposition on the amendments moved against the Motion 
of Thanks on the Governor's Address. 

(3) When the House witnesses unusual disorder, the Chair 
seeks the help of the Leader of the Opposition in restoring 
normalcy. 

Qua.lifica,tiona of Membership: In the Uttar Pradesh Legislative 
Assembly the qualification for membership are the same as 
enumerated in Articles 173 and 191 of the Constitution respectively. 
The Uttar Pradesh State Legislature (Prevention of Disqualification) 
Act, 1971, as amended from time to time, deals with removal or 
disqualifications of members. 

Oath I Affirmation: When the new Assembly is constituted after 
every General Election, the members are invited to make and sub-
scribe an oath or affirmation on the date fixed by the Cabinet. The date 
fixed for making oath or affirmation precedes the date fixed for the 
Governor's Address. The newly elected members are individually 
informed to attend the oath taking ceremony and to bring their 
certificates of election. Such oath is administered inside the Assembly 
Hall in accordance with the following precedence: 

1. Leader of the House. 
2. Leader of the Opposition. 
3 . Members nominated by the Governor under Article 188. 
4. Other membera of the Council of Ministers. 
5. Lady members of the House. 
6. Other members in the alphabetical order. 

The oath takin1 ceremony continues till all the members present in 
the HoU1e have made and subecribed the oath or affirmation. All those 
members who are not present on the date so fixed for oath taki~g 
ceremony, normally make and subscribe oath 1n the Speakers 
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Chamber. Instances are, however, not wanting when members have 
subsequently taken oath at a sitting of the House. If any member is 
detained in prison, he is brought to the Speaker's Chamber for making 
and subscribing the oath or affirmation. 

Salary and Other Facilities: A member of the Utta.r Pradesh ~gia-
lative Assembly ia entitled to a salary of Ra. 850/- per month, a 
constituency allowance of Ra. 2600/- per month and daily allowance of 
Rs. 85/- for attending the sittinp of the. qouae or any Committee 
thereof. A member is also entitled for Rs. 85/- per day for public service 
if he produces a certificate for the same. He is also entitled to a 
travelling allowance (incidental charges) equal to 1st class railway 
fare in case of official journeys. The Chairmen of various Committees 
of the House get conveyance allowance of Rs. 400/- per month. Besides, 
a member is also entitled to the following facilities: 

(a) Housing Facilities : Members are provided with free and 
furnished residential accommodation at Lucknow for full tenure 
of their membership. Those who are not provided with such 
accommodation are entitled to an allowance of Rs. 300/- per 
month. If a member is provided with an accommodation, the 
standard rent whereof is less than Rs. 300/- per month, the 
amount of difference is paid to such member as compensatory 
accommodation allowance. 

(b) Medical Facilities: A member is entitled to a medical allowance 
of Rs. 600/- per month. Apart from this, members and their families 
are entitled to get indoor treatment in Government hoapitala free of 
charge. 

(c) Telephone Facilities: Every member is entitled to two telephones 
( one at his Lucknow residence and the other at the place of his normal 
residence outside Lucknow or at any place in hia constituency). The 
charges for initial installation, its rental and two hundred fifty calls 
per quarter are home by the Government, and the rest are payable by 
the member himself. Members having their private telephones can 
claim re-imbunement of the above charges. 

( d) Stenographic and Typin, Faeility: Durins eeuion daya. the 
services of four typists are made available in the precincts of the 
Assembly. Separate stenographers have also been attached with the 
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Leader of the Opposition and the Chairmen of various Committees. 
(e) Research, Reference and Library Facilities: These is a Library, 

Research and Reference Service for the use of the members. 
(0 Office Premises: Each political party is provided with a separate 

furnished room in the precincts of the Assembly for the exclusive use 
of its members. Two telephones and an office peon have also been 
provided in every such room. Similar office room has also been 
provided to the Chairman of each Committee. 

(g) Postal and Stationery: Post office and Public Call office ar~ 
located in the ~gislator•s Hos~l (Darul Shafa). The members are 
supplied with letterheads and envelopes on payment. 

(h) Restaurant: Canteen facilities are available both in the Council 
House building as well as in various Legislator's Hostels. 

(i) Transport Facilities: The following travel facilities are available 
to members: 

every member is entitled to money value of railway coupons to the 
extent of Rs. 54000/- per year. These coupons can be used by 
members for travelling in any class and by any railway throughout 
India along with their family members; 
every member is entitled, at his opinion, to be supplied with 
coupons of equal value for travel by air within or outside U.P., 
instead of such value of railway coupons as he may desire, in 
accordance with the rules made in this regard; 
every member is entitled to a free bus pass whereby he can travel 
f-ree of charge in any bus belonging to the State Roadways Corpora-
tion along with a companion; 
the Leader of the Opposition is entitled to a chauffeur- driven car 
maintained at State expense and he can use free petrol up to 150 
litres per month for journeys within Lucknow city; and 
the Chairmen of various House Committees are provided with 
suitable conveyance by rotation for local journeys from a pool of 
three cara. 

Resignation: The procedure for the resignation of membership is 
laid down in Rule 279 of the Rules of Procedure and Conduct o1 
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Business of the U.P. Legislative Assembly. When a letter of resigna-
tion from a member is received in the Speaker's office and the Speaker 
is satisfied that it is voluntary as well as genuine, he accept& the same. 
The fact of resignation is also announced in the House by the Speaker. 

In order to decide whether a particular letter of resignation is 
voluntary and genuine. the Speaker may hold such inquiry as he 
deems fit . The resignation is normally made effective from the date 
from which the member intends to resign his seat. 

Absence from House: If a member is absent without permission from 
the sittings of the House for a continuous period of 60 days as computed 
in accordance with Article 190 (4) of the Constitution, the Leader of 
the House or any other member may move that the seat of the absented 
member may be declared vacant (vide Rule 280 (6)) of the Rules of 
Procedure of U.P. Assembly). There is no instance of any seat being 
declared vacant after Independence. The Committee on the Absence 
of lfembers from the House does not exist in the U.P. Legislative 
Assembly. 

Expulsion: There is no provision for expulsion of members from the 
House in the Rules of Procedure of U .P. Assembly and no member has 
yet been expelled from the membership of the Assembly. However. 
Rule 299 deals with the suspension of members from the service of the 
House. According to the said Rule, the Speaker may name a member 
ifhe fails to withdraw from the House on being so directed by the Chair 
or if the Speaker considers that the direction for the member to 
withdraw from the House is inadequate or where the member wilfully 
and persistently obstructs the proceedings of the House in a disorderly 
manner or if action under Rule 299 becomes necessary on successive 
occasions in the same session. 

When a member ia named by the Speaker, the Leader of the House 
or the Minister for Parliamentary Afrain or in their abeence, any other 
member forthwith moves a motion that the member named may be 
1uapended from ·the aervice of the Houae. If no period ia apecified in 
the motion, the auapen,ion in no cue esceeda the remainin, period of 
the INlion. Rule 299-A further provides that iC durin, any aittinl of 
theHouaeanymemberafterenterinrintoemptyapaceintheChamber 
of the House anatchea or tries to snatch the papen kept on the table 
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of the servants of the House or tears or tries to tear them or throws or 
tries to throw any paper, file, etc., towards the Speaker's Chair or 
climbs or tries to climb the Speaker's Chair, such member shall, on 
being named by the Speaker or the presiding member, be deemed to 
have been suspended from the services of the House for the said 
sitting. 

Socio-Economic Background: Tables 2 to 5 indicate the socio-
economic background of members during the Eighth to Eleventh U.P. 
Legislative Assemblies. 

Table 2: Distribution of member& from Eighth to Eleventh 
Lelialative Assemblies by are p-oups. 

ApGroup Memberaof Memberaof Membenof Membenof 
Vlll IX X XI 

Aleembly Aseembly Auembly Assembly 
(1980) (1985) (1989) {1991) 

25-30 years 13 18 7 12 
31-35 years 30 53 28 36 

36-40yean 42 56 73 66 

41-45 yean 72 76 71 68 

46-50 years 69 67 64 52 

51-55 years 49 45 40 51 

56-60 yean 32 33 43 26 

6I-65yean 16 23 24 23 

66-70yean 13 15 16 14 

71-75yean 3 3 3 3 

7S.80yean 3 3 

81-8&yean 1 1 

86-90yean 1 
Detaila not avail- 8S 33 56 67 
able 
Vacant 8 
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Table 3: Educational backpound of members from Eishth 
to Eleventh Letislative Aaeembliea. 

Educational VIII X XI 
Bacqn>Und Aalembly AINmbly 

memben mernh.n 
1980 1989 

Junior Hiah School or 27 36 Sl 17 
1 ... 
Rish Schoo\ 62 53 42 40 
Intermediate 42 42 39 63 
Graduate 123 135 67 70 
Law Graduate 113 57 
Poat-Graduate 87 100 61 102 
Technical Education 14 20 14 9 

(Engineering Ol' 

Medical) 
Doctorate or Higher 3 13 2 3 

Education 
Other Diplomas 7 2 
Educational 68 21 60 65 

Qualification 
unknown 

Vacant 8 
Total 426 426 426 426 

Table 4: Occupational backcround of memben 
(from Eighth to Eleventh Lepslative Assemblies) 

Occupation Vlll IX X XI 
Anemh\y As&emh\y AM\emb,y Assembly 
Memben memben memben memben 

1980 1985 1989 1991 

Agriculturist.a 180 225 212 237 
Retired Officers 3 
(1\-fihtary, Police, etc.) 

Political & Social worken 5 15 14 3 
Advocate• 60 75 76 44 
Buaines1men and 52 39 20 20 
lndustriali sts 

Teachers & Educationists 24 20 23 26 
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Occupation VIII IX X XI 
Auembly Auembly Aaaembly Awmbly 
Members memben membera members 

1980 1985 1989 1991 
Journalists & Writers 10 9 6 4 
Technical Industries 3 
Doctors 11 10 12 7 
En,ineen 1 1 2 2 
Tai1ora 1 
Transportation. etc. 4 9 
Unknown 79 32 57 63 
Vacant 8 
Total 426 426 426 426 

Table 5: Statement showing Legislative experience of members 
(from Eighth to Eleventh Legislative Assemblies) 

Elected vu IX X XI 
Aalembly Auembly AuembJy Aaaembly 
Memben Memben Memben Members 

1980 19S5 1989 1991 

Elected lat time 2« 215 186 238 

Elected 2nd time 87 114 124 80 
EJect.ed 3rd time 51 50 67 49 
Elected 4th time 20 32 28 24 
Elected 5th time 16 6 10 15 
Elected 6th time 4 6 7 7 

Elected 7th time 1 2 2 3 

Elected 8th time 2 1 2 

Elected 9th time 1 1 l 

Vacant 
8 

Total 426 426 426 426 

SESSIONS AND SITTINGS 

Issue of Summons: The House is normally summo~e~ by the Gove1:1or 
on the advice of the Council of Ministers. The dec1s1on of the Cabinet 
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in this regard is communicated to the Aaaembly Secretary by Law 
Secretary to the Government. The Assembly Secretary, then seeks 
formal approval of the Speaker and obtains the orders of the Governor 
for summoning of the House. Notification to thia effect ia alao publish-
ed in the official Gazette. 

Printed copies of summons are isaued individually to all members 
along with a copy of the Gazette notification 88 well 88 a copy of the 
tentative programme of the House as proposed by the State Govern-
ment and provisionally approved by the Speaker. 

Propagation of Legislative Assembly: Almost the same procedure is 
followed in the case of prorogation of the House as is being followed by 
the 1.Dk Sabha. The Assembly is prorogued by the Governor on the 
advice of the Cabinet. 

Dissolution of Legislative Assembly: The power to dissolve the House 
also vests in the Governor. Normally, this power is exercised when the 
term of the Assembly is complete or when the exigencies of circumstan-
ces warrant such a step. When the State is under the President's Rule, 
the House may be dissolved even before the General Election. 

Emergent Sessions: Rule 4 provides that when a session ia called at 
short notice or in an emergency, summons need not be iaaued to each 
member separately but an announcement of the date, time and place 
may be publiahed in the Gazette and in the newapapera, the membert 
are also informed telegraphically. Though .• the Rules of Procedure of 
the U.P. Assembly do not contain any expreea provision reprdilli 
secret sessions, yet such secret aessions were held on certain occasions. 

Table 6 shows the number of sessions held by each successive 
Legislative Assembly. 

Table 6: Number of Se88iona held by each SucceNive 
Legislative Assembly 

Name of the HouM Period 

Fim Legja)ative A.uembly From 8.3.1952 to 31.3.19~7 

Number of 
semons 

held . ., 
' ' _Sec_on_d_Le_._gi __ s1_at_iv_e_Assem _ _ bl ..... ";. ___ Fro_ m __ l_.4_.1_957 to 6.3 .. _19_6_2 _____ ~--
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Name of the House Period Number of 
aeuiona 

held 
Third Legislative Assembly From 7.3.1962 to 9.3.1967 10 
Fourth Legislative Assembly From 10.3.1967 to 15.4.1968 2 
Fifth Legislative ARaembly From 26.3.1969 to 4.3.1974 9 
Sixth Legislative Assembly From 4.3.1974 to 30.4.1977 8 
Seventh Le.i,,;Alative AsMmihly From 23.6.1977 to 17.2.1980 9 
Eighth IAgislntive Assembly From 9.6.1980 to 10.3.1985 9 
Ninth Legislative Assembly From 10.3.1985 to 22.11.1989 8 
Tenth Legislative Assembly From 2.13.1989 to 4.4.1991 5 
Eleventh Legislative Assembly From 29.7.91 to November 1992 2 

BUSINESS OF THE HOUSE 

Order of Business: Rule 315 provides that the relative precedence of 
various classes of business before the House should be listed in the 
foil owing order: 

( 1) Oath or affirmation. 
(2) Questions. 
(3) Obituary references. 
(4) Papers to be laid on the Table. 
(5) Communication of messages from the Governor. 
(6) Communication of messages from the Council. 
( 7) Intimation regarding President's/Governor's Assent to Bills. 
(8') Communications from magistrates or other authorities 

regarding arrest or detention or release of members of the 
House. 

{9) Presentation of report of Committees. 
{ 10) Laying of evidence before Select/Joint Committee in respect 

of Bills. 
( 11) Presentation of Petitions. 
( 12) Questions involving breach of privilege. 
( 13) Announcement by the Speaker regarding leave of absence 

of members from the sittings of the House. 
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(14) Announcement by the Speaker regarding various matters, 
e .g., resignation of members from the House, nominations 
to panel of Presiding Members' Committee, eu:. 

( 15) Rulings or announcements by the Speaker. 
( 16) Miscellaneous statements by the Ministers. 
( 17) Personal statement by ex-Minister in explanation of his 

resignation. 
( 18) Motion for election to the Committees. 
(19) Motion for extension of time for presentation or report of 

Select/Joint Select Committee on a Bill. 
(20) Bill to be Withdrawn. 
(21) Bill to be Introduced. 
(22) Laying of explanatory statements giving reasons for imme-

diate legislation by Ordinance. 
(23) Motion for adoption of Report of Business Advisory Commit-

tee. 
(24) Motion for leave to move Resolution for removal of 

Speaker/Deputy Speaker. 
(25) Motion for leave to make a motion of no-confidence in the 

Council of Ministers. 
(26) Consideration of report of Committee of Privilepa. 
(27) Leave to move motions for adjournments of the Houae. 
(28) Other reneral business of the day. 
(29) Calling Attention Motion. 

Some of the business to be listed in the day's agenda are fixed by 
the Speaker, for example, the Short Duration Discussion and some 
other business like the Bills are listed on the recommendations of the 
Business Advisory Committee. Yet there are items of business like the 
no-confidence motion which are fixed by the House. Rules of Procedure 
also provide that a particular business is taken up at certain hours. 
For example, if an adjournment motion is admitted it is taken up on 
the same day from 4 p.m. to 6 p.m. But in arranging the business of a 
particular day, the order of precedence specified in the preceding 
paragraph is generally followed. 

Business Advisory Committee: The Business Advisory ComD>:ittee 
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constituted under Rule 223 consists of members not exceeding fifteen 
in number including the Speaker and the Deputy Speaker. The mem-
bers are nominated by the Speaker who is the ex-officio Chairman of 
the Committee. In the absence of the Speaker, the Committee is 
presided over by the Deputy Speaker and if the latter is also absent 
the Speaker nominates any one of the members of the Committee~ 
preside over. The Committee is ronstituted in such a way that all 
sections of the House are duly represented in it. 

The Business Advisory Committee discharges the following func-
tions: 

(a) To recommend the time that should be allocated for discus-
sion of Bills and other Governmental business. 

(b) To indicate in the time-table the hours at which the various 
stages of the Bills and other Government business shall be 
transacted. 

(c) To discharge such other functions relating to the business 
of the House as may be assigned to it by the Speaker. 

The recommendations of the Committee are read over by the 
Speaker to the House. Then on a motion moved by a member of the 
Committee that the House agrees with the recommendations of the 
Committee, question is put before the House. When the motion is 
accepted, it takes effect as if it were an order of the House. The 
recommendation of the Committee can only once be referred back for 
reconsideration of the Committee on an amendment moved in the 
House by any member of the Committee. According to the parliamen-
tary convention prevalent in the U.P. Assembly th€ recommendations 
of the Committee are always accepted by the House. 

Business not included in the List of Business for the day is not 
transacted at any sitting without the leave of the House. However, 
Rule 110 provides that the following motion may with the permission 
of the Speaker, be made without notice: 

(i) Motion for condolence or congratulations; 
(ii) Motion for adjournment of a sitting; 
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(iii) Motion for the withdrawal of strangers; 
(iv) Motion for electing members to Committees; 
(v) Motion for the withdrawal of a Bill, a resolution or a motion 

or amendments thereto; 
(vi) Motion for postponement of any business; 

( vii) Motion for closure of debate; 
(viii) Motion for suspension of a Rule; 

(ix) Motion to extend duration of a sitting; and 
(x) Motion of Thanks of Governor's Address. 

During the Zero Hour, notices of adjournment motion and special 
mentions under Rule 301 are also allowed to be raised. 

Private Members' Busines...,: Private Members' Business is normally 
taken up from 2 p.m. to 5 p.m. on every Friday. and unless the Speaker 
otherwise directs, it has precedence over official business. Non-official 
resolutions and Private Members' Bills are ta.ken up on alternative 
Fridays. Private Members'Business is selected through a ballot. Those 
listed for a day but not taken up at the end of the day stand lapsed. 
Private Members' Business under discussion is carried forward to the 
next day fixed for non-official business and hac; precedence over the 
business fixed for such day. 

No Committee on Private Members·Businessexists in U .P. Asseml>-
ly, such business is regulated by the directions of the Speaker. 

Each item of the List of Business is taken up usually when the 
preceding item is disposed of but in case of presentation of AnnuaJ 
Financial Statement and Supplementary or Additional Grants or 
Grants for Excess Expenditure for which date is fixed by the Governor 
and time by the Speaker the normal practice is that if the item under 
consideration is not disposed of immediately before the time fixed for 
such presentation, the Speaker temporarily suspends the continuing 
item, gets the Annual Financial Statement presented and again allows 
the resumption of the suspended item. 

Rules of Debates: Usually members in whose names notices stand 
are given floor at the first instance. Further, it depends on the 
discretion of the Presiding Officer to allow any of the members rising 
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in their sea ts to take the floor. In case of general discussion on 
Governor's Address and Budget usually the political parties allocate 
the subject matter among their members and send the list of interested 
members to the Speaker. However, the calling of the members to speak 
squarely depends on the discretion of the Chair. 

Members speak from their seats, and not from the rostrum. 
Microphone facility is provided to each member. 

Normally reading of written speeches or even written statements 
by the Ministers is not allowed. However, as per practice, after the 
presentation of Annual Financial Statement, the Finance Minister 
reads out his printed Budget Speech. Miscellaneous statements by 
Minister are also allowed to be read from the written· text. 

Interruptions are generally not allowed but points of order may be 
raised by the members, if and when the circumstances so warrant. 
Besides, if the Leader of the House or the Leader of the Opposition 
rises in his seat, opportunity is given to express his views. 

So far as the time-limit on speeches is concerned there is no definite 
rule on the point. The Leader of the House and the ~ader of the 
Opposition may make their speeches without any time restriction, but 
time limit is imposed on the speeches of other members which varies 
frgm 5 minutes to 25 minutes, depending on the time at the disposal 
of the House. No member is allowed to speak for more than once on 
the same motion. 

A member who has moved the original motion or an amendment 
thereto or has moved a cut motion on budgetary grants, may be allowed 
to speak again by way of reply, and if the motion or the amendment is 
moved by a private member, the l\iinister, to whose department the 
matter under discussion relates, has the right of speaking after the 
mover, whether or not he has previously spoken in the debate. 

~1aintenance of order in the House is the responsibility of the 
Presiding Officer. If a member chooses to obstruct the business of the 
House, the Presiding Officer may either ask him to withdraw from the 
proceedings of the House, or suspend him. as the case may be. 

Voting procedure: Rule 298 deals with the voting procedure. It reads 
as below: 
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~8. DECISION-Cl) Votes may be taken by division, if any mem-
ber so desires: Provided that the Speaker may, if he is satisfied 
that division is unnecessarily claimed, avoid a division and take 
votes by show of hands. (2) The result of a division ahaU at once be 
announced by the Speaker and sha11 not be cha11enged. • 

Most of the decisions of the House are taken by what is called voice 
vote. It is the most common method whereby the decisions of the House 
are recorded. 

Where the opinion of the Speaker regarding the decision of the 
House through voice vote is challenged, then the Speaker has to decide 
whether votes should be taken by show of hands or by l.Dbby division. 
If the Speaker is satisfied that wbby division is unnecessarily claimed, 
he takes votes by show of hands. 

Voice votes as well as votes by show of hands are taken while 
members are sitting. But there are a few provisions in the Rules of 
Procedure which require the members to rise in their seats for convey-
ing the decision of the House. For example, Rule 60 provides that leave 
of the House to an adjournment motion is deemed to have been granted 
if one-twelfth of the members rise in their seats in favour of such a 
motion. 

When the Speaker directs that the votes should be recorded by 
Lobby division, the division bells are rung for 5 minutes. As soon as 
the bell stops ringing, all the outer doors of the House and the Lobbies 
are closed and the members are required to proceed to either of the 
twin Lobbies to record their votes. Aft.er the members have signed the 
printed name-sheets kept in the Lobbies, they are brought at the Table 
of the House for being counted. Thereafter, the Speaker announces the 
result which is final . 

Voting by roll call and through ballot papers are not unknown to the 
U .P. Assembly. On 27 July 1967 and again on 29 August 1967 votes 
were recorded through roll call . Votes were cast in two separate boxes 
inscribed Yes and No. Decision of the House regarding election of 
Presiding Officers is also sometimes recorded through ballot papers. 

Some times, the roll call method of voting and the casting of ballot 
papers have been combined to obtain the decision of the House. But 
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the instances are very few. 
Proceedings: A full and accurate record of the proceedings of the 

assembly are printed under the Caption "Vidhan Sabha Ki Karyawahi 
(Adhikrit Vivranr - that is, "Proceedings of the U.P. Assembly 
(Authorised Version)". Under Rule 282, language of the House is Hindi 
and script Devnagri, hence the proceedings are printed only in Hindi 
language and in Devnagri script. There no provision for simultaneous 
interpretation in any other language. If a member gives citation in 
English, it is printed in Devnagri script. 

The Secretary keeps a full and accurate record of the proceedings of 
the Assembly at each of its sittings and publishes the same in such 
form and manner as the Speaker directs from time to time. 

The Secretary causes to be published a journal called "Karyavratta" 
in which a short record of the business transacted in the Assembly for 
each day is entered. The journal after each sitting of the House, is 
signed by the Speaker; and when so signed, it forms m authentic 
record of the business transacted by the House. Printed copies of the 
journals are supplied to the members on the following day. 'Decisions 
from the Chair' are separately compiled and published. 

The time normally taken for issuance of uncorrected debates is three 
hours after the sitting of the House. The edited and printed debates 
are required to be made available within three months. 

PR~IDING OFFICERS 

The Speaker pro tem is appointed by the Governor under Article 180( 1) 
of the Constitution of India. For this purpose, the Secretary to the 
Government in Law and Parliamentary Affairs Department obtains a 
list of few senior-most members of the Assembly from the Assembly 
Secretariat and submits the same to the Governor along with the 
recommendations of the Government. When one of the senior members 
is appointed Speaker-pro tem, the same is communicated to the As-
sembly Secretariat along with the original order signed by the Gover-
nor. The Secretariat then informs the members concerned and the 
appointment is notified in the official Gazette. 
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No extra salary or allowances are payable to the Speaker pro tem. 
However, the services of the Speaker's staff and the conveyance are 
placed at the disposal of Speaker pro tem. 

The elections of the Speaker and the Deputy Speaker are governed 
by Rules 8 and 9 of the Rules of Procedure ofU.P. Assembly read with 
Article 178 of the Constitution. The date of the~Speaker's election is 
fixed by the Governor whereas the date of Deputy Speaker's election 
is fixed by the Speaker. The nomination papers for every such election 
are received by 12.00 noon on the date preceding the date of election. 
Every nomination paper should be signed by the proposer as well as 
by the seconder and should contain a statement by the candidate that 
he is prepared to serve as a Presiding Officer if so elected. The 
candidate as well as his proposer and seconder must have made or 
subscribed the oath or affirmation under Article 188 before filling the 
nomination papers. 

The names of validly nominated candidates are printed in the 
Agenda. If there are more than one candidate, the election is held by 
secret ballot inside the House soon after the Question Hour. 

The Speaker, once elected, continues to hold office for the duration 
of the Assembly and also till the first meeting of the succeeding 
Assembly. Unless his seat becomes vacant due to death, resignation, 
removal or cessation ofhis membership. The Deputy Speaker normally 
holds office from the date of his election till the date of dissolution of 
the Assembly. 

The Speaker and the Deputy Speaker of the Uttar Pradesh Legis-
lative Assembly get a salary of Rs. 1000 per month besides other 
allowances which the members are entitled to. The Presiding Officers 
are also entitled to several other facilities, like free furnished 
residence, medical facilities, personal staff, staff car and guard. The 
Speaker can entertain guests at the Government expense (Speaker 
and Deputy Speaker both inclusive). A Discretionary Fund to the 
extent of Rs. 1,25,000/- is also placed at the disposal of the Speaker. 
But the Deputy Speaker is not entitled to the Discretionary Fund. 

The Speaker is the constitutional, conventional and ceremonial 
Head of the State Assembly. He is the principal spokesman of the 
House and represents its collective voice. The status of the Speaker is 
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equivalent to that of a Cabinet Minister. 
The Speaker presides over the sittings of the Assembly and his 

principal duty is to regulate the proceedings of the House. Within the 
walls of the House, his authority is supreme and his decision are not 
open to question. 

The Assembly Secretariat functions under the control of the 
Speaker. He is the appointing authority of the gazetted staff in the 
Assembly Secretariat. 

The Speaker is the head of the U.P. Branch of the Commonwealth 
Parliamentary Association. He nominates the members to various 
seminars and conferences. If the Government wants to nominate any 
member to any body, committee or organisation, prior approval of the 
Speaker is necessary. Speaker's consent is also necessary for study-
tours by various Committees of the House. 

The Deputy Speaker has the same power as the Speaker when 
presiding over the sittings of the House. But unlike the Speaker, he 
can participate in the deliberations of the House. If the Speaker's office 
is vacant the Deputy Speaker exercises effective control over the 
Assembly Secretariat. 

Tables 6 and 7 present the names and tenure of Speakers and 
Deputy Speakers ofU.P. Legislative Assembly. 

Table 8: Statement showing the names and tenure of the 
President/Speaker of the U.P. Legislature. 

SJ. Name Designation Tenure 
No. 

From To 

1. Sir Michael Kein President, Legislative January August 
Council 1921 1925 

2. Dr. Sir Sitaram President, Legislative August, March 
Council 1925 1937 

3. Shri P .D. Tandon Speaker, Legislative 31.7.1937 10.8.1950 
Assembly 

•• Shri Nafisul Hasan Speaker, Legislative 21.12.1950 19.5.1952 
Assembly 



MO THE UNION AND STATE LE<isLATUUS IN INDIA 
• 

SI. Name Deei,nation Tenun 
No. 

From To 
5. Shri A.G. Kher 20.6.1962 26.8.1962 

6. Sbri Madan Mohan 26.3.1962 16.3.1967 ,. 

7. 17.3.1967 16.3.1968 

8. Shri A.G. Kher 17.3.1968 18.3.1974 

9. 18.3.1974 12.7.1977 

10. Shri Banarui Du 12.7.1977 26.3.1919 

11. Shri Sripati Miahra 26.8.1980 16.3.1982 

12. Shri Dharam Sin,h 25.8.1982 15.3.1985 

13. Shri Niu Haaan 15.3.1986 9 .1.1990 

14. Shri Hari Kiahan Speaker, Le,ialatiw 9.1.1990 30.7~1991 
Alllembly 

15. 8hri Kahan Nath Speaker, Legjalati ve 30.7.1991 
Tripathi A..11mbly 

Table 7: Statement Showiq the Namett and Tenure of the 
Deputy PreaiclentJDeputy Speaken of the U.P. Lesialature 

SJ. Name Deai,nation Tenure • 
No. 

Frum To 
1. Shri Anand Swaroop Dy. PrHidllnt, Lecialauw 15.2.1921 26.10.1923 

CoundJ 
2. Shri Kharac;it Misra Dy. PrNident, Laai•latiw 9.1.1924 24.1.um 

Council 
3. Shri Mukundi Lal Dy. Pruident. Lqialative 4.1.1927 16.7.1930 

Council 
4. Shri Liyaqat Ali Khan Dy. Speaker, Legi1lative 18.2.1931 14.12.1936 

Council 
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Sl. Name Desi,nation Tenure 
No. 

5. 

6. 

7. 

8. 

9. 

10 

11. 

12. 

13. 

14. 

15. 

16. 

From 

Shri Abdul Hakeem Dy. Speaker, Lqislative 31.7.1937 

Shri Sheikh Nafi11111 
Hasan 
Shri Hargovind Pant 

Aaembly 
Dy. Speaker, Legislative 29.7.1946 
Alaembly 
Dy. Speaker, Legislative 2.1.1951 
Assembly 

Shri Ram Narain Dy. Speaker, Legislative 27.4.1957 
Tripathi Assembly 
Shri Hoti Lal Agarwal Dy. Speaker, Legislative. 16.4.1962 

Auembly 
Shri Sripathi Misra Dy. Speaker, Legislative 16.6.1967 

Assembly 
Shri Vasu Dev Singh Dy. Speaker, Legislative 25.3.1969 

Assembly 
Shri Shivnath Singh Dy. Speaker, Legislative 21.2.1975 
Kuahwaha Assembly 
ShriJagannath Prasad Dy. Speaker, Legislative 13.5.1978 

Amlembly 
Shri Yadvendra Singh Dy. Speaker, Legialative 5.9.1980 

Shri Hukum Singh 
Aaembly 
Dy. Speaker, Legislative 14.9.1984 
Assembly 

Shri Trilok Chandra Dy. Speaker, Legislative 5.9.1985 
Aaembly 

17. Shri Surendra Singh Dy. Speaker, Legialative 7.3.1990 
Chauhan Aaembly 

18. Shri Ram Aaray Verma Dy. Speaker, Legislative 29.2.1992 
Aaembly 

PROCESS OF LEGISLATION 

To 
20.10.1939 

21.12.1950 

9.4.1957 

6.3.1962 

6.3.1967 

16.3.1969 

4.3.1974 

30.4.1977 

17.2.1980 

14.12.1982 

10.3.1985 

29.11.1989 

4.4.1991 

Bills may be divided into two categories-Official Bills and Private 
Members, Bills. Official Bills normally take their birth in the Govern-
ment departments. Delegated Legislation Committee may also recom-
mend the amendment of the Statute. 

The foil owing features distinguish a Gove'mment Bill from a Private 
Members' Bill: 
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(a) A Government Bill is introduced by a member of the Govern-
ment whereas a Private Members, Bills is introduced by a 
member other than a member of the Government. 

(b) The Speaker may order previous publication of a Govern-
ment Bill in the Official Gazette whereas no such power is 
exercisable in the case of a Private Members, Bill. 

(c) In case of the introduction of a Private Members' Bill, fifteen 
days' notice is normally required, whereas a Government 
Bill can be introduced if its copies have been circulated only 
one day before. 

( d) The relative precedence of Private Members' Bills is decided 
by ballot whereas no ballot is required in the case of Govern-
ment Bills. 

Further, Bills containing financial provisions may be divided into 
two categories-Money Bills and Financial Bills. A Bill which contains 
only those provisions which are enumerated in Article 199 of the 
Constitution is indisputably a Money Bill. On the contrary a Bill, 
which involves finances of the State Exchequer (but which may or may 
not be a Money Bill) may be branded as a Financial Bill. Thus every 
Money Bill is a Financial Bill but the reverse is not equally true. A 
Finance Bill is designed to consider and vote taxes necessary for the 
supplies of the year. It considers and approves all taxes which are 
either being applied for the first time or being revised for the ensuing 
year. A Finance Bill is undoubtedly a Financial Bill within the mean-
ing of Article 207 of the Constitution. 

Each Bill undergoes three readings. 
First Reading: The First Reading means motion for leave to intro-

duce a Bill on the adoption of which the Bill is introduced; or the 
introduction of a Government Bill already published in the Gazette. 

Second Reading: The Second Reading consists of the following two 
stages: The 'First Stage' involves discussion on the principles and 
general provisions of the Bill. This is done on the motion that the Bill 
be taken into consideration, or that it be referred to a Select Committee 
of the House or a Joint Select Committee of both the I-louses, or that 
it be circulated for the purpose of eliciting public opinion. However, no 
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motion for reference to a Joint Select Committee can be made in 
respect of a Bill making provisions for any of the matters specified in 
sub- clauses (a) to (0 of Article 199 (1) of the Constitution. 

The 'Second Stage' signifies the clause-by-clause consideration of 
the Bill as introduced or as reported by a Select Committee or Joint 
Select Committee, as the case may be. 

Third Reading: The Third Reading refers to the discussion on the 
motion that the Bill be passed. When a Bill is passed by the Legislative 
Assembly, the Assembly Secretariat, renumbers the clauses, revises 
and completes the marginal headings thereof and makes such formal, 
verbal or consequential amendments therein as may be required. The 
Secretary then submits four copies of the Bill to the Speaker who 
authenticates them. When a Bill other than a Money Bill has been 
rejected by the Council or when more than three months have elapsed 
from the date on which the Bill is laid before the Legislative Council 
without being passed by it, the Secretary informs the House of the 
aforesaid fact and thereupon the Assembly may proceed to pass the 
Bill again according to the procedure for the Third Reading of a Bill. 

If the Bill is passed by the Legislative Council with amendment the 
Bill with such amendments is laid on the Table of the Assembly as 
soon as possible, and thereafter, the amendments made by the Council 
are taken into consideration on an appropriate motion. If the House 
agrees to the amendments made by the Council, a message to that 
effect is sent to the Council, but if it disagrees or agrees to make further 
amendments in the Bill, the House again passes the Bill, or the Bill 
as further amended as the case may be, and returns the same to the 
Council with a message that the Council insists on an amendment or 
amendments to which the House has already disagreed, the Bill is 
deemed to have been passed by both the Houses in the form in which 
it was passed by the Legislative Assembly for the second time. 

When a Bill introduced in the Assembly has been passed by both 
the Houses, the Secretary makes verbal and consequential amend-
men ts, if any, in it and after the Speaker has endorsed it, it is 
submitted to the Governor for assent in triplicate. A statement show-
ing the verbal and consequential amendments, etc., made in the Bill 
is also submitted to the Governor along with the authenticated copies 



844 THE UNION AND STATE LEGISLATURF.S IN INDIA 

of the Bill. A copy of this statement is also laid on the Table of the 
House by the Secretary prior to the announcement of the assent of the 
Governor or the President as the case may be. 

When a Bill passed by the Assembly is returned to it by the Governor 
with a message to the effect that the Assembly should reconsider the 
Bill or any of its specified provisions or any amendment recommended 
in the message the Speaker reads the message in the Assembly, if in 
session, or it is not in session, he directs its inf onnation to be sent to 
the members by letter. Thereafter the Bill, as returned by the Gover-
nor, is laid on the table by the Secretary. Then any Minister, in the 
case of a Government Bill, or any member, in any other case, may give 
notice of his intention to move that the Bill be taken for consideration 
in the light of directions given in the message. The debate on such 
motion is confined to consideration of matters referred to in the 
message or to any suggestion relevant to the subject matter of the 
amendments recommended by the Governor. If the motion for recon-
sideration of the Bill is passed, amendments which come within the 
scope of the message may be moved by any member who has given 
notice for the same. When all the amendments have been disposed of 
the motion for passing the Bill, as originally passed by the Assembly, 
or as the case may be, as amended, is taken up. If the motion for 
reconsideration is not carried, the Minister/member may at once move 
that the Bill as originally passed by the Assembly be passed again 
without any amendment. 

When a Bill passed by the Assembly is returned to it for reconsidera-
tion in accordance with the provisions of the proviso to Article 201 of 
the Constitution, the same procedure is followed as is followed in case 
ofBills passed by the Assembly and returned for reconsideration under 
the proviso to Article 200. 

The above procedure with respect to (i) Transmission of Bills to the 
Council, (ii) Return ofBills from the Council and (iii) Return of the Bill 
Without Assent, does not apply in case of Money Bills, for which special 
procedure, as provided in the Constitution, is adopted. 

If a Bill, which a State Legislature is competent to enact under the 
concurrent' list, contains any provision or any existing law, then, in 
order that such provisions may have validity, the Bill must be reserved 
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for the consideration of the President and must receive his assent. 
In certain other situations as well, a Bill may be reserved for 
President's assent. The President either gives his assent to the Bill 
or withholds his assent. He may also direct the Governor to send 
back the Bill (other than a Money Bill) which has been reserved for 
his consideration, for reconsideration by the Legislature. The Legis-
lature reconsiders the Bill within six months and after being passed 
by the Legislature it is again presented to the President for his 
consideration. 

Promulgation of Ordinances: The Governor has several special 
responsibilities and very extensive legislative powers under the Con-
stitution, and for the due exercise of these powers, he has the authority 
of promulgating Ordinances, which have the same ~ffect as that of an 
Act of the State Legislature. 

The Governor promulgates an Ordinance under Article 213 of the 
Constitution, when either House of the State Legislature is not in 
session and he is satisfied that circumstances exist which render it 
necessary to take immediate action. He may also withdraw an 
Ordinance at any time during its continuance. Such Ordinances are 
laid before the Legislature when it reassembles and remain in 
operation for six weeks from the reassembly thereof. However, if a 
resolution, disapproving an Ordinance, is passed by the Assembly 
and agreed to by the Council within the period of the said six weeks, 
the Ordinance ceases to operate with immediate effect. 

On receipt of a communication or message from Parliament for 
ratification of an amendment to the Constitution, the same along ~th 
a copy of relevant Bill and the debates of Parliament thereon are laid 
on the Table of the House by the Secretary. The Speaker, in consult-
ation with the leader of the House, fixes the date and time for discus-
sion on the resolution for such ratification. The rules and orders 
relating to resolutions apply mutatis mutandis to the said discussion 
also. A copy of the resolution, when passed by the Legislature, is sent 
to the Parliament through the State Government. In case the resolu-
tion is not passed, an intimation to that effect is also required to be 
sent to the Parliament. 
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PROCEDURAL DEVICES TO RAISE MATrERS OF PUBUC 
IMPORTANCE 

There are a number of procedural devices available to members to 
oversee the functioning of the administration. These devices include 
questions. no-confidence motions. acljou.rnment motions, etc. 

Questions: Question is the most effective means to test the ability 
and efficiency of the administration. Its object is to elicit information 
from the Government on a matter of public importance and to suggest 
action in respect thereof. There are three types of questions-starred 
questions. unstarred questions and short-notice questions. 

Starred questions are those in respect of which supplementaries are 
allowed with the permission of the Speaker. Unstarred questions are 
those in respect of which only written replies are given to the members 
but no supplementaries are allowed. Short-notice questions are the 
questions of urgent public importance, oral answers whereof are 
sought at shorter notice. If the Speaker agrees with the urgency of the 
question, the Minister is required to state whether he is in a position 
to answer the question as a short-notice question. If the Minister's 
reply is in the affirmative, the question is listed in the Agenda 
immediately, But, if the Minister's reply is in the negative, the short-
notice question is listed as starred question. Not more than two short-
notice questions are listed on each day. 

Hall-an-Hour Discussion: The Speaker may allot half-an- hour 
discussion on a matter of sufficient public importance which has been 
the subject of a question and answer in the House recently. A member 
wishing to raise such a matters has to give notice in writing to the 
Secretary three days in advance and should briefly specify the matter 
or matters that he wishes to raise. The notice ia to be accompanied by 
an explanatory note stating the reasons for raising di8CUS8ion or the 
matters in question. 

There is no formal motion before the House nor voting. The member 
who has given notice will introduce the subject in a brief statement. 
The Minister concerned replies to it brieOy. The Speaker may then 
permit other members to put questions for the purpoee of further 
elucidating any matter of fact. The member introducing the subject 
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may be permitted to speak··a second time to make a reply and the 
discussion ends with the final remarks of the Minister concerned. 

Motion of No-confidence: The lapses of the administration can also 
be discussed by moving a motion of no-confidence in the Council of 
Ministers with the permission of the Speaker. The leave to make the 
motion is asked for after the Question Hour and before the List of 
Business for the day is entered upon. The member asking for leave 
must deliver to the Secretary a written notice of the motion before the 
commencement of the day's sitting. If the Speak.er is of the opinion 
that the motion is in order, he reads it in the House and requests those 
members who are in favour of leave being granted to rise in their 
places, and if not less than one-fifth of the total number of the members 
of the House rise accordingly, the Speaker intimates that the leave is 
granted. If less than the requisite number of members rise, the 
Speaker informs that the leave has not been granted. If leave is 
granted, the Speaker within a period of ten days, fixes a day for 
discussion on the motion. The Speaker may, ifhe thinks fit, prescribe 
a time-limit for speeches. 

Adjournment Motions: A motion for adjournment of the business of 
the House for the purpose of discussing a recently occurred matter of 
urgent public importance may be made with the consent of the Speaker 
by giving notice to the Secretary in duplicate at least one hour before 
the commencement of the sitting. If the leave to make such a motion 
is granted, the motion is normally discussed from 4 p.m. to 6 p.m. on 
the same day. 

There is another motion by which a matter of public interest can be 
discussed with the consent of the Speaker (vide Rule 103). The notice 
of this motion is given in writing to the Secretary. 

The Speaker may decide the time for discussion and put limitation 
on the speeches by members. After the fixed time is over, the motion 
can be put to vote. 

Short Duration Discussions: Any member desirous of raising discus-
sion on a matter of urgent public importance may give notice in writing 
to the Secretary specifying clearly and precisely the matter to be 
raised. The notice must be supported by two other members with an 
explanatory note, why the discussion is necessary. 
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If the Speaker is satisfied that the matter is of urgent public 
importance, he admits the notice and, in consultation with the Leader 
of the House, fixes the date and time for the discussion. The discussion 
may not exceed two and a half hours in any case. The discussion begins 
without a formal motion and ends without any voting. 

Calling Attention Notices: A member may give notice in duplicate 
for calling the attention of a Minister to a matter of urgent public 
importance to the Secretary one hour before therommencement of the 
sitting. On any such notice being admitted, the Minister concerned 
may make his brief statement on the matter given notice of on the 
same day or may ask for time to make his statement on any future 
day. In case of a written statement, one copy thereof is also to be given 
to the member concerned. 

There is no debate on such a statement but the Speaker may, if he 
deems fit, permit questions for elucidating facts relating to the matter 
given notice of. Not more than one such matter is raised at the same 
sitting. 

Special Mention (Rule 301): Any member who wishes to bring to the 
notice of the House a matter of urgent public importance and which is 
not a point of order, has to give notice in writing to the Secretary 
stating briefly the matter which he wishes to raise in the House and 
the reasons why he wishes to raise it. Such notice can be given till one 
hour before the commencement of a sitting. The Speaker may admit 
maximum 7 such notices which have obtained place in the ballot and 
fulfil the conditions of admissibility, to be raised in the House from 
among the total notices given by the members for a sitting. No minister 
is bound to reply these notices in the House but after proper investiga-
tion, be is required to send the final reply to the member concerned 
under his signature within a period of one month. A list containing 
information regarding action taken on all such notices is laid on the 
Table of the House within a period of seven days from the date of 
commencement of the next session. 

Governor's Address: At the commencement of the first session after 
each General Elect.ion to the Assembly and at the commencement of 
the first session of each year, the Governor addreeaes both the Houses 
of the Legislature assembled together and informs the causes of its 
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summorung. 
At the first sitting of the Assembly held after the Governor's Ad-

dress, the Speaker reads the Address to the House. Thereafter, a 
Motion of Thanks may be moved by one member and seconded by 
another member. Amendments may be moved to such Motion of 
Thanks by way of addition of words at the end of the originaJ motion· 
in such form as may be considered appropriate by the Speaker. 
According to the Rules in force in the U.P. Assembly, the discussion 
on the Motion of Thanks lasts for four days and the Speaker may fix 
time-limit for speeches by the members. 

Petitions: Every petition is addressed to the House. It must be 
counter signed by a member. The petition is examined in the Assembly 
Secretariat and if it is in order, it is listed in the Agenda. The member 
concerned is not allowed to read the entire petition. He states that the 
petition under reference is being presented by him. Thereafter, the 
petition stands referred to the Petitions Committee. 

Where a petition is not found to be in order and the Speaker 
considers that it should be admitted as a representation, he directs 
accordingly. Such a representation is directly referred to the Petitions 
Committee without intervention of the House. 

The Petitions Committee in U.P. Assembly consist of not more than 
15 members nominated by the Speaker. Traditionally, the Deputy 
Speaker is made the Chairman of the Petitions Committee. No Mini-
ster is allowed to be a member of the Committee and if a member of 
the Committee becomes a Minister, his seat in the Committee becomes 
vacant. The main functions of the Petitions Committee are to examine 
the complaint made in the petitions and representations and to sug-
gest remedial measures for the particular case or to prevent such cases 
in future. 

The U.P . Lokayukta and Uplokayukta Act, 1975 provides for the 
appointment of a Lokayukta and one or more Uplokayuktas for inves· 
tigation of grievances and allegations against Ministers, ~gislators 
and other public servants. The Governor is the appointing authority 
of the Lokayukta and the U plokayuktas. 
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BUDGET IN LEGISLATURE 

Tiu! BUCWet: The Budget is put up by the Government for the whole 
financial year. Subsequently, as it generally happens, supplementary 
Budget is also put up to meet the additional demands for various 
departments. 

The Budget consists of accounts and estimates pertaining to the 
Consolidated and Contingency Funds of the State as well as State 
debts and Public Accounts including Revenue Accounts and Capital 
Accounts. It is prepared by the Finance Department of the State after 
collecting data from various departments and presented to the Legis· 
lature for its consideration and passing. 

The Budget literature elaborates all the expenditure into Plan and 
Non·Plan expenditure under various beads. Then every head is fur. 
ther divided into minor heads. It also includes Schedule of new 
demands. 

In the bicameral Legislature of Uttar Pradesh. the Budget is 
presented in both the Houses on the day appointed by the Governor. 
It is the convention that the time of its presentation is fixed by the 
Presiding Officer on the proposal of the Government. Generally, the 
Budget is presented in the afternoon and it forms the last item in the 
Agenda of that day. The Finance Minister presents the Budget and 
reads out his Budget speech which generally concludes the sitting of 
the day. 

According to Rule 187 ordinarily 5 days are allotted for general 
discussion on the Budget by the Speaker. No formal motion is moved 
at that stage. 

Demand for Grants: According to Rule 188. the Speaker in consult-
ation with the Leader of the House. allots not more than 24 days for 
consideration and voting on various demands and the grants are 
presented in such order as the Leader of the I-louse. in consultation 
with the Leader of the Opposition, decides. No other business, except 
the Question Hour, can be taken up on such days without the consent 
of the Speaker. Motion may be moved at this stage to reduce any 
Demand for Grant or to omit any item thereof but not to increase or 
alter this Demand for Grant. Besides, no amendment to reduce any 



UTT AR PRAD&SH 851 

Demand for Grant is permissible. When several motions related to any 
Specific demand are made, they are discussed in such order, as the 
heads to which they relate, appear in the Budget. About half an hour 
before the adjournment of the sitting on the last day of the allocated 
time the Speaker puts forthwith every necessary question to dispose 
of the outstanding matters in connection with the Demands for Grants 
and this procedure is not anticipated in any manner whatsoever, nor 
any dilatory motion is moved thereto. 

Although there is no express provision in the Rules of Procedure of 
the Uttar Pradesh Legislative Assembly for guillotine of grants, yet if 
so required, the Speaker may proceed with the voting of demands left 
undiscussed for want of time in the House. Instances are, however, not 
wanting, when due to some urgency, the undiscussed grants of the 
Budget were taken earlier and without any discussion they were voted 
by the House followed by passing of the Appropriation Bill relating 
thereto. 

The maximum time-limit fixed by Rule 132 is 5 days for general 
diacussion and 24 days for different budgetary grants. This limit was 
never transgressed. 

Cut Motions: According to Rule 189 cut motions are of three types 
(a) Disapproval of policy cut, (b) Economy cut, and (c) Token cut. 

The Speaker can disallow such cut motions which are in his opinion, 
in contravention of the rules or abuse of the rights. 

LEGISLATIVE COMMITTEES 

The evolution of the Committee system in the U.P. Assembly may be 
said to have begun with the evolution of the Legislature itself. In 1886, 
a Legislative Council for North Western Provinces and Oudh was 
appointed under the Indian Councils Act, 1861 and for the first time 
on 19 February 1887, a Bill titled 'The North Western Provinres and 
Oudh General Clauses Bill' was referred to a Select Committee of four 
members. The regular feature of the Committees began in 1921 when 
two Financial Committees-the Standing Finance Committee and the 
Public Accounts Committee-were constituted on a permanent basis. 
After the establishment of a bicameral Legislature under the 
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Government of India Act, 1935, the financial powers of the Legislative 
Council were transferred to the Legislative Assembly. Consequently, 
the two Committees mentioned above were abolished from the Council 
and were reconstituted in the Legislative Assembly. Later on, in 1938, 
Committee on Privileges was constituted in the Legislative Council. 
Other Committees are of recent origin. 

Present Committees: The names of the permanent House Commit-
tees are as follows: 

(a) Estimates Committee 
(b) Public Accounts Committee 
(c) Delegated Legislation Committee 
(d) Petitions Committee 
(e) Privileges Committee (Detailed under Legislative Privileges) 
(0 Assurance Committee 
(g) Questions and Reference Committee 
(h) Rules Committee 
(i) Business Advisory Committee. 

Ad Hoc Committees: At present, no ad hoc Committee baa been 
constituted However, these are set up from time to time. 

Joint Committees: Presently there are the following three Joint 
Committees in the U .P. Legislature: 

(a) Joint Committee on Scheduled Caste, Scheduled Tribes and 
Denotified Tribes. 

(b) Joint Committee on Public Undertakings and Corporations. 
(c) Joint Avas Samiti. 

The other Committees in U.P. Assembly are (a) the Library Com· 
mittee and (b) the Parliamentary Research, Reference and Studies 
Committee. 

The Three Financial Committees in th, U.P. Legislature are the 
Public Accounts Committee, the Estimates Committee and the 
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Committee on Public Undertakings. There are no Budget Committees 
or ad hoc Financial Committees in the U.P. Legislature. 

(1) Estimates Committee: It consists of 25 members who are 
elected by the House every year from amongst its members 
according to the principle of proportional representation by 
means of single transferable vote. The Chairman is 
nominated by the Speaker from amongst the members of the 
Committee. No Minister is appointed a member of the Com-
mittee and if a member of the Committee is appointed a 
Minister he ceases to be a member of the Committee from 
the date of such appointment. 

The functions of the Committee are: 

(i) to report what economies, improvements in organisa-
tion, efficiency or administrative reform consistent with 
the policy underlying the estimates, may be effected; 

(ii) to suggest alternative policies in order to bring about 
efficiency and economy in administration; 

(iii) to examine whether the money is well laid out within 
the limits of the policy underlying in the estimates; and 

(iv) to suggest the form in which the estimates shall be 
presented to Assembly. 

(2) Public Accounts Committee: The members of the Committee 
are normally elected by the Assembly by the House every 
year from amongst its members according to the principle of 
proportional representation by means of the single trans-
ferable vote. The Chairman is elected by the members of the 
Committee. Conventionally, the chairmanship of this Com-
mittee goes to the Opposition. It is a Committee consisting 
of 26 members, 21 from Legislative Assembly and 5 from 
Legislative Council. 

No Minister is appointed a member of this Committee and if a 
member of the Committee is appointed a Minister. he ceases to be a 
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member of the Committee from the date of such appointment. 

Functions of the Committee: ( 1) In scrutinising the 
appropriation accounts of the State and the report of the 
Comptroller and Auditor-General of India thereon, it is the 
duty of the Committee on Public Accounts to satisfy itself: 

(a) That the moneys shown in the accounts as having been 
disbursed were legally available to the service or pur-
pose to which they have been applied or charged. 

(b) That the expenditure conforms to the authority which 
governs it ; and 

(c) That every re-appropriation has been made in accord-
ance with such rules as may be prescribed by the com-
petent authority. 

(2) It is also the duty of the Committee on Public Accounts: 

(a) to examine the atatement of account.a showing the in-
come and expenditure of State tradinc and manufactur-
ing achemea together with Lhe balance-sheet.a. and 
statements of profit and loea account& which the Gover-
nor may have required to be prepared or are prepared 
under the provisions of the Statutory rules regulating 
the finances of a particular State trading concern or 
project and the report oft.be Comptroller and Auditor· 
General thereon; 

(b) to eumine the statement of account.a •bowini the in· 
come and expenditure of autonomous and aemi-
autonomoua bodiea the audit of which may be conducted 
by the Comptroller and Auditor-General oflndia either 
under the direct.ion. of the Governor or by a Statute; 
and 

( c) to conaider the report or tbe Comptroller and Auditor-
General in cues where the Governor may have required 
him to conduct an audit of any receipta or to exaJDine 
the aa:ounta of ltona and atock. 
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(3) All functions which relate to the Public Undertakings Cor-
porations of the State shall be outside the purview and 
jurisdiction of the Committee on Public Accounts. 

(3) Delegated Legislation Committee: There is a Committee of 
15 members nominated by the Speaker. In order to 
scrutinise and report to the House whether the powers to 
make regulations, rules, sub-rules, bye laws, etc., conferred 
by the Constitution or delegated by any other lawful 
authority are being properly exercised within such delega-
tion. 

(4) Petitions Committee: The Committee on ·Petitions is also 
having 15 members nominated by the Speaker. No Minister 
can be its member and if any member of the Committee 
beoomea a Minister he shall cease to be a member of the 
Committee from the date of such appoir~ment. Every Peti-
tion after presentation in the HousP ~ referred to the Com-
mittee for its examination . '::ne Committee suggests 
remedial measures for the ;.d.rticular case. 

(5) Assurance Committee: The Committee on Government As-
surances also consists of not more than 15 members 
nominated by the Speaker in order to scrutinise assurances, 
promises undertakings, etc .• given by Minister from time to 
time on the Floor of the House. No Minister can be a member 
of this Commit.tee. If any member of the Committee becomes 
Minister he ceases to be a member of the Committee. 

( 6) Questions and Reference Committee: The questions and Ref-
erence Committee alsoconsistsofnotmorethan 15members 
nominated by the Speaker. The Speaker is the ex-officio 
Chairman of the Committee. The main function of the Com-
mittee is to see whether the reply of the question received 
from the Government is satisfactory or not. If the Speaker 
considers it expedient, he may refer the matter to the Ques-
tions and Reference Committee for investigations and 
reports. 

(7) Ru I.es Committee: The Committee on Rules of Procedure and 
Conduct of Business of Legislative Comm it tee consists of 15 
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members including the Speaker and Deputy Speaker as its 
ex-officio members. The rest of the members are nominated 
by the Speaker. The main function of the Committee ia to 
consider matters of procedure and Conduct of the Business 
of the House and to recommend amendments and additions 
considered necessary to be made in the rules. The Speaker 
is the ex- officio Chairman of the Committee. 

(8) Business Advisory Committee: The ~usineas Advisory Com-
mittee consist of not more than 15 members including the 
Speaker and the Deputy Speaker. The Speaker is the u -
o{ficio Chairman of the Committee. The main function of the 
Committee is to recommend the time that should be allo-
cated for various discussions and other Business to be taken 
in the House. 

JOINT COMMITTEE FOR THE WELFARE OF SCHEDULED 
C~, SCHEDULED TRIBES AND DENOflFIED TRIBES 

CONSTITUl'ION OF THE COMMl1TEE 

Consequent upon a resolution passed by the U .P. Legislature in 1974 
the Joint Committee for the Welfare of Scheduled Castes, Scheduled 
Tribes and Denotified Tribes came into being. The Committee conaiata 
of25 members including the Chairman, out of which 21 members are 
elected from the Legislative Council in accordance with the principle 
of proportional representation by means of single transferable vote. 

FUNCTIONS OF THE COMMITIEE 

The Functions of the Committee are aa follows: 

( 1) To inquire into the progress of implementation of the 
provisions relating to reservation in services and other 
facilities provided for the said Castes in the Constitution, 
law and rules as well as indifferent Government orders. 
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(2) To suggest ways and means of ameliorating the conditions 
of these classes within the minimum stipulat.ed period and 
fulfilment of the aims of the policies prescribed by the 
Government. 

(3) The said Committee shall report to both the Houses of 
Legislature on all matters aforesaid or on any subject from 
time to time. 

(4) The Chairman of the said Committee shall be appointed by 
the Speaker of the Legislative Assembly from amongst its 
members. 

The term of the Committee shall be one financial year, but the 
Committee functions even after the lapse of such period till the 
constitution of the new Committee. 

In all other matters the provisions of the Rules of Procedure and 
Conduct of Business of the Uttar Pradesh Legislative Assembly, 1958 
apply with such alteration and modification that may be done by the 
Speaker. 

JOINT COMMITTEE ON PUBLIC UNDERTAKINGS AND 
CORPORATIONS 

The Committee consists of 25 members from the Assembly and 10 
members from the Council who are duly elected in accordance with the 
principle of proportional representation by means of single trans-
ferable vote. The Chairman is nominated by the Speaker from amongst 
the members. No Minister is appointed a member of the Committee 
and if a member of the Committee is appointed as a Minister, he ceases 
to be a member of the Committee from the date of such appointment. 

The functions of the Committee are as under: 

(a) To examine the statement of accounts showing the income 
and expenditure of all Public Undertakings and Corpora-
tions of the State specified in the Second Schedule of the 
Rules of Procedure and Conduct of Business of the U.P. 
Legislative Assembly together with the balance-sheets and 
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statements of profit and loss accounts which the Governor 
may have required to be prepared or which have been 
prepared under the provisions of the Statutory rules 
regulating the finances of a particular Public Undertaking 
or Corporation and to examine the reports, if any. given by 
the Accountant General, Uttar Pradesh in respect thereof; 

(b) To examine, keeping in view the autonomy of the said 
Undertakings and Corporations, their efficiency with a view 
to ascertain whether their affairs are being managed in 
accordance with sound business principles and commercial 
practices; 

(c) To exercise such other functions vested in the Committee on 
Public Accounts and Committee on Estimates in relation to 
the said Public Undertakings and Corporations as may be 
allotted to the Committee by the Speaker of the Legislative 
Assembly from time to time. 

JOINT AVAS COMMITTEE 

The Committee consists of 15 members of whom 9 members come from 
the Assembly and 6 from the Council. These members are nominated 
by the Presiding Officers of the respective I-louses. The Deputy 
Speaker of the Assembly and Deputy Chairman of the Council act as 
the Chairman of the Committee for one year by rotation. The main 
£unction of the Committee is to look after all the problems connected 
with the residential accommodation provided to the Legislators and 
the staff of the Assembly and Council Secretariat. The office and staff 
to assist the Committee is provided by the Assembly Secretariat. The 
report of the Committee is submitted to the Hon'ble Speaker of the 
Assembly and then it is sent to the concerned departments for im· 
plementation. 

THE LIBRARY COMMl'ITEE 

The Library Committee was first constituted on 19 April 1938. At that 
time, the Committee conaiated of only 9 membera. The Committee 
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itself selected one of its members as its Chairman. In 1946, this 
convention was changed and by an order of the Speaker, the Deputy 
Speaker was made ex-officio Chairman of this Committee. The Deputy 
Speaker, even today, continues to be the ex-officio Chairman of this 
Committee. Between 1952 and 1969, the strength of this Committee 
was often reduced and increased. Since 1969 the strength is 25 mem-
bers, viz., the Deputy Speaker and 19 members of Legislative Assemb-
ly and 5 members of Legislative Council. The 19 members from the 
Legislative Assembly are nominated by the Speaker and the five 
members from the Legislative Council are also nominated by the 
Speaker, but in consultation with the Chairman, Legislative Council. 

The functions of the Committee are as under: 

1. To discuss and advise the Speaker on any matter of the 
Library referred to the Committee by the Speaker. 

2. To discuss matters of improvement of the Library and give 
suggestions thereon. 

3. To help the members of the House in utilising the services 
of the Library. 

The tenure of this Committee is also one financial year. However, 
until the new Committee is constituted, the existing one continues. 

PARLIAMENTARY RESEARCH, REFERENCE AND STUDIES 
COMMITTEE 
The Committee on Parliamentary Research, Reference and Studies 
was constituted in 1971 for the first time on the advice of Shri Narain 
Dutt Tiwari, the then Finance Minister of the State under Rule 200( 1) 
of the Rules of Procedure and Conduct of Business of the U.P. Legis· 
lative Assembly, 1958. In the beginning there were 19 members in all, 
but in 1972-1973 its strength was reduced from 19 to 15 members 
including the Hon'ble Speaker as its ex-officio Chairman. The tenure 
of the Committee is one financial year. I ts main aims are to study 
various Parliamentary topics and make available its }'eports to the 
members to inculcate reading habit amongst the members and to 
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promote their interest in Parliamentary practice and procedure. The 
subjects for studies are chosen by the members of the Committee. 

STANDING COMMITTEES 

There are thirty-one Standing Committees to ad~ the departmental 
Ministers about the functioning of each department of the 
Government. Each Standing Committee is headed by the Minister 
concerned. Each Committee consists of 20 members of whom 16 
members belong to the Assembly and the rest belong to the Council. 
The Committee is assisted by the staff of the Ministry concerned. 

The term of office of all the above Committees is one financial year. 
But the Committees are allowed to continue till the new Committees 
are formed. 

The functions of the other Committees like the Delegated Legisla-
tion Committee, the Petitions Committee, the Privileges Committee, 
the Assurance Committee, the Questions and Reference Committee, 
the Rules Committee and the Business Advisory Committee are the 
same as those of the Committees of Lok Sabha. 

The reports of the Joint Avas Committee, the Library Committee 
and the Research, Reference and Studies Committee are presented to 
the Speaker and the rest of the report are presented to the House. 

LEGISLATIVE PRIVILEGES 

The main immunities and privileges of the members of the U.P. 
Legislature are the same as in Lok Sabha. 

A question regarding breach of Privilege or contempt of the Houae may 
be raised, with the consent of the Speaker in any of the following ways: 

(a) Complaint from a member; 
( b) Report from the Secretary; 
(c) A ~etition; or 
( d) A Report Crom a Committee. 
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THE COMMfrtEE ON PRIVILEGES 

This Committee consisting of 10 members nominated by the Speaker 
plays an important role in the determination of the question whether 
a breach of privilege or contempt of the House has taken place and if 
so, whether any punishment is to be awarded to the erring person. The 
recommendations of the Committee are normally accepted by the 
House. 

SERVICING OF LEGISLATURE 

The Secretary: The Secretary, U.P. Assembly is the -administrative 
head and the Head of the Uttar Pradesh Legislative Assembly 
Secretariat. However, he works under the overall control and guidance 
of the Speaker, U.P . Assembly. 

According to Rule (6)1 of the U.P. Legislative Assembly Secretariat 
(Recruitment and Conditions of Service) Rule, 1974, the appointment 
to the post of the Assembly Secretary is made by direct recruitment 
by selection through the State Public Service Commission. However, 
the post is also filled up by transfer on deputation from the members 
belonging to the Higher Judicial Service of the State. 

The Secretary, exercises all powers pertaining to the Legislative 
matters. He advises the Speaker in all matters pertaining to the 
House. The Secretary is also empowered to authenticate the orders of 
the Governor. 

He is the custodian of all finances allocated to the Secretariat 
through the Budget. He can delegate the powers of the drawing and 
disbursing officer on any officer subordinate to him. He is the appoint-
ing authority of all the non-gazetted employees of the Assembly 
Secretariat. Although, the Gazetted Officers of the Assembly 
Secretariat are appointed by the Speaker, yet they work under the 
control and guidance of the Secretary. 

The Secretary also acts as the Returning Officer in the elections to 
the Legislative Council and the Rajya Sabha. He also acts as the 
Assistant Returning Officer in the Presidential Election f~m the 
State. He is the ex-officio Secretary of the Commonwealth Parhamen-
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tary Association (U.P. Branch) 
The retirement age of the Secretary is 58 years. 
The status of the Secretary is at par with his counterparts in the 

Government Secretariat. Table 9 gives the names and tenure of 
successive Secretaries. 

Table 9: Successive Heads of the U.P. Leeialative Aaaembly 
Secretariat 

S.No. Name of the Succeaeive Secretary. Tenun 
Aaembly From To 

1. Shri K.C. Bhatnapr 26.10.1947 28.10.1954 
2. 29.10.1954 8.2.1956 
3. 89..2.1956 1.3.1974 
4. 2.3.1974 31.3.1983 
5. Shri B.C. Shulda 1.2.1983 30.6.1991 
6. Shir P.C. Saxena 1.7.1991 till date 

THE SECRETARIAT 

Before 1 July 1974 the Legislative Assembly Secretariat was simply a 
department under the administrative control of the Le,islative 
Department of the State Government. From 1 July 197 4 separate rules 
regulating the services of the employees of the Assembly Secretariat 
were promulgated by the Governor in consultation with the Speaker, 
Legislative Assembly under Article 187(3) of the Constitution. It 
uahered in the organisational scheme of staffing pattern and the 
strength of the Secretariat enhanced substantially. In 19508 there wu 
some disparity between the pay scales of the employees of the Assemb-
ly Secretariat and the Civil Secretariat but the pay scale became equal 
by and large after some years. Now officers and other employees of this 
Secretariat are given the same pay scale as the office bearers of the 
same designation of corresponding cadres get in Civil Secretariat. 
Owing to these changes now the total strength of the employee of this 
Secretariat has risen to 475. 
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The work of the Secretariat is divided under the following broad . 
heads on functional basis: 

1. Legislative Branch is connected with the Business of the 
House. This Branch consists of the Parliamentary Section, 
Question Section and three Committees Sections. 

2. Administrative Branch is dealing with general administra-
tion, establishment and personnel. 

3. Library, Research, Reference and Documentation Branch. 
4. Proceedings and Reporting Branch. 
5. Security and General Cleanliness Branch. 

So far as the administrative control is concerned the U .P. Legislative 
Assembly Secretariat is independent of the State executive except in 
financial matters. Under Service Rules it is bound to seek the consent 
of the Finance Department of the Government for the creation of any 
post of any class and in all the matters wherein finances are involved. 
It is not free even to spend the money already sanctioned by the State 
Legislature through the Appropriation Act, if the nature of these 
expenses in hand later differs from that mentioned in the Budget 
proposals, it is to seek the concurrence of the Finance Department. 
Thus, this Secretariat, in spite of having an independent status is not 
yet independent in its financial matters. 

The Legislature Library is housed in five floors of the Council House 
Building. One floor each is devoted to separate Hindi, English and 
Urdu, Government Publications and Proceedings Collections. The 
administrative, circulation and research and reference sections are 
located on the main floor. There is specific provision for short and long 
range service to members of the Legislature and the Secretariat. The 
number of books in the Library, including Government Publications 
and Proceedings is about five lakhs. There is an unbroken collection 
of Uttar Pradesh Legislative Assembly, Legislative Council, Lok 
Sabha and Rajya Sabha Proceedings. Proceedings received from other 
States on reciprocal basis are also preserved. This Library also has a 
collection of Hansard Debates from 1900 onwards. 

Photocopying facility is available to the members free o~ ch~, 
provided such facility is sought from the materials of the Library m 
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relation to their duties in the Legislature. 
As part of Current Awareness Services (CAS) and Selected Dissemi-

nation of Information (SDI) Services, the Library brings out one 
bi-monthly, two quarterly and one half-yearly publications namely 
Samachar Dainandika, Praklth ChayaniJuJ, SanMJdiya Deepika and 
Uttar Pradesh Adhiniyom Sanhhepika. The first one is a documen-
tation of news taken primarily from Hindi and English national and 
local dailies. The Second is a documentation list of important articles 
from magazines on Parliamentary and Constitutional subjects. A gist 
of the Acts passed by the U.P. Legislature is published inAdhiniyam 
Sankshepika. Sansadiya Deepika, being a House journal also contains 
articles of current interest and documentation of important constitu-
tional, parliamentary and procedural developments in the State, at 
the Centre and in other States also. A quarterly list of new books 
acquired in the Library is also published and distributed to members 
for their awareness. 

Research and Reference service for members of the Legislature are 
provided by the Research and Reference Section of the Library. The 
function of this section is to broadly assess in advance the information 
requirements of members by anticipating and identifying subjects of 
Legislative interest which are likely to generate demands from mem-
bers for detailed information and then prepare background notes and 
reference files. The se.rvices provided by this section are based on Press 
Clipping Service, preparation ofbrief&, background notes and research 
notes, selective dissemination of information, collection of material for 
members' speeches. important data, and supply of photocopies of the 
relevant materials. 

ORGANISATION PROGRAMMES FOR LEGISLATORS 

A practice o{ organising an orientation programme for the Legislators 
who are for the tirst time elected to the Uttar Pradesh Legislative 
Assembly in order to generate interest in Parliamentary Studies and 
to give them basic knowledge of the Constitution as well as Parliamen· 
tary Practice and Procedure was started in 1985 when for the first 
time such a programme was arranged. Since then twice such program· 
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mea have been orpniaed once in 1989 and again in 1991, for the newly 
elected membel'I. All the three programmes were organised by the 
Uttar Pradesh Legislative Assembly Secretariat through active 
Co-operation of the Bureau of Parliamentary Studies and Training of 
Lok Sabha Secretariat. 





WESTBENGAL 

ORIGIN AND GROWTH 

The history of the West Bengal Legislature is traceable from 1862. 
Under the Indian Councils Act of 1861 a Legislative Council for Bengal 
was established by the Governor-General of India on 18 January, 1982 
with the Lieutenant-Governor of Bengal and some·nominated mem-
bers. The maximum number of members of this Council was only 12. 
By the passing of subsequent Acts, the number of members of the 
Council was increased and its powers and functions were gradually 
enlarged. 

Under the Indian Councils Act of 1892 the maximum strength of 
the council was raised to 20 and of these 20 members, seven were to 
be elected. This Act also provided for the asking of questions and the 
discussion of the annual financial statement by the members. 

Under the Indian Councils Act of 1909, the number of members of 
the councils was further raised to 50. It was provided that there must 
be a majority of non-official members in the Council, their number 
varying with pie local conditions. Representation for minor interests 
and classes was also provided for through nominations. The members 
obtained the right to ask supplementary questions (confined to the 
original questioner only) and to discuss any matter of general public 
interest. 

Under the Government of India Act of 1919, the Provincial Legisla-
tures were to be given greater constitutional powers by enlarging the 
electorates and increasing the number of elected members in the 
Legislatures and the number of members of the Legislative Council 
was raised to 125 of whom, it was provided, not more than twenty per 
cent should be official members and at least seventy per cent should 
be elected members. The Governor was given the power to nominate, 

-State Legislature Building, West Bengal. 
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for the purposes of any Bill introduced or proposed to be introduced in 
the Legislative Council, not more than two persons, having special 
knowledge or experience of the subject matter of the Bill. The Act also 
provided for a President and a Deputy President of the Council. The 
President should, until the expiration of a period of four years from 
the first meeting of the Council, be a person appointed by the Governor 
and thereafter a member of the Council elected by the Council and 
approved by the Governor. The Deputy President should be a member 
of the Council elected by the Council and approved by the Governor. 
Consequently, the Governor who has so long presided over the meet-
ings of the Council ceased to be the Presiding Officer. 

The Bengal Legislative Council constituted under the Act of 1919 
was formally inaugurated on the first day of February, 1921 by His 
Royal Highness, the Duke of Connaught. 

Under the Government of India Act, 1935, two Chambers of the 
Bengal Legislature, the Legislative, Council and Legislative Assemb-
ly, were created. The life of the Assembly consisting of 250 members 
was to be of five years unless dissolved sooner; while the Council, with 
a membership of not less than 63 and not more than 65, was made a 
permanent body and not subject to dissolution with the provision that 
one-third of the members should retire every third year. 

After the fall of two successive coalition Ministries in 1937 and in 
1941 respectively and subsequent taking over of the Administration 
by the Governor in 1943, a new Ministry was formed on 29 April, 1943. 
But it too was short-lived. A new Government was installed in 1946 
following the General Election. 

The partition of India soon followed suit. The members of the Bengal 
Legislative Assembly met on 20 June, 1947. As per the decision of the 
members and the Statement made by the British Government, the 
province was partitioned into West Bengal and East Pakistan. The 
West Bengal Legislative Assembly was constitued with 90 members 
including two nominated Anglo-Indians. 

The Legislative Assembly met for the first time aft.er Independence on 
21 November, 1947. Under the provisions of the Government of India 
Act, 1935, as adopted, the Bengal legislative Council stood abolished. 

From 1950 onward, the West Bengal Legislative Assembly became 
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the Legislature for State with the members who were originally elected 
in the General Election held in 1946 and continued as such till the new 
House was constitued after the General Election in 1952. 

The new Assembly after the General Election met for the first time 
on 18 June, 1952. The number of members in the Assembly was 240 
including two nominated members from the Anglo-Indian Com-
munity. As the Constitution of India provided for a bicameral Legis-
lature for West Bengal, the Council was constituted on 5 June, 1952. 
with the members elected and nominated under the Constitution. It 
was composed of 51 members. 

After the General Elections of 1967, the "United ·Front" formed the 
Government but soon it fell giving way to the P.D.F. Ministry. On the 
resignation by the Chief Minister of the PDF Ministry, President's rule 
was imposed on 20 February, 1968. The United Front Ministry was 
formed again after the mid-term election in 1969. But this Ministry could 
work only for 13 months after which again President's rule was imposed. 

The mid-term election of 1971 saw the formation of a coalition 
Ministry which did not survive even for three months. President's rule 
was once again imposed. 

The Congress party formed the Government in 1972. The life of the 
Assembly was made six years following a constitutional amendment. 

Aft.er the General Elections of 1977, Left Front headed by the C.P.I. 
(M) came to power in West Bengal. The Ninth Legislative Assembly 
was constituted after the election of 1982. The tenure of the Tenth 
Legislative Assembly constituted with effect from 30 March, 1987. was 
due to expire in May 1992. But the Governor, on the advice o( the 
Council of Ministers prematurely dissolved the Assembly, w.e.f. 31 
March 1991 to facilitate holding of fresh Assembly elections simul-
taneously with Lok Sabha Polls. The Eleventh Legislative Assembly 
was constituted on 19 June, 1991 and the new Ministry, headed by 
Shri Jyoti Basu, was sworn in on 20 June, 1991. 

STRUC'I1JRE OF LEGISLATURE 

Under the Government of India Act, 1935 the Bengal Legislature was 
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bicameral and had two Houses viz. the Bengal Legislative Assembly 
and the Bengal Legislative Council. But after independence in 1947 
the Legislative Council was abolished. 

The Constitution of India again provided for a bicameral I.A3gialature 
for West Bengal and the Council was conatitu~ on 6 June, 1952 while 
the Assembly was constituted on 31 March, 1962. The Legislative 
Council was again abolished with effect from 1 August, 1969 following 
a resolution passed by the Assembly for o!;olition of the Council and 
subsequent enactment by the Parliament. The West Bengal Legisla-
ture now, therefore, is unicameral. 

The present Legislature, i.e. the Eleventh ~gialative Assembly 
constituted on 19 June, 1991 has a t.otal membership of 295 including 
one member nominated by the Governor from the Anglo- Indian 
Community. 

The normal tenure of the House is 5 years from the date appointed 
for its first meeting, unless sooner dissolved. Table 1 shows the details 
of the terms of the successive Legislative Assemblies of West Bengal 
since Independence: 

Table 1: Tenure of the Legislative Asaembly 

S.No. Legislative Assembly Tenure 
From To 

1. First 31.3.1952 6.4.1957 
2. Second 6.4.1957 1.3.1962 
3. Third 3.3.1962 28.2.1967 
4. Fourth 1.3.1967 20.2.1969 
5. Fifth 25.2.1969 30.7.1971 
6. Sixth 2.4.1971 25.6.1972 
7. Seventh 20.3.1972 30.4.1977 
8. Eighth 21.6.1977 24.5.1982 
9. Ninth 24.5.1982 30.3.1987 
10. Tenth 30.3.1987 31.3.1991 
11. Eleventh 19.6.1991 Till date 
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PARTIES AND MEMBERS 

Parties in Legislature: Multi-party system has been in vogue in the 
West Bengal Legislative Assembly. The Ninth Legislative Assembly 
was composed of the members drawn from as many as ten political 
parties. The Tenth Legislative Assembly, with a strength of 295, also 
consisted of members drawn from various parties, namely, the Left 
Front an alliance of the parties like CPI-M, Forward Bloc, RSP, CPI, 
RCPI, DSP, WDSP, Forward Bloc (M) the Congress-I the SUCI, and 
Muslim League. The Eleventh Legislative Assembly having the same 
strength of295 members drawn from the parties such as the Left Front 
(245) including Janata Dal members, the Congress (43), GNLF (2), 
SUC (2), Jharkhand Party (1) Independent supported by GNLF (1) 

Party Whips: In the Legislature, members who manage the affairs 
of the parties and organise their forces in divisions and debates are 
known as "Whips". Their chief duty is to arrange the business of their 
party in the House and inform their members of all forthcoming 
business. Each party has its own whip, one of whom acts as the Chief 
Government Whip who is a member of the Government side. The 
Whips play an important role in the efficient and smooth ninning of 
the parliamentary machine. The Whips select the name and allocate 
time to the members of the party to speak on a particular matter in 
the House in consultation with the Government Chief Whip and in 
accordance with the report of the Business Advisory Committee. They 
do the liaison between the ordinary members and the party. The 
Government Chief Whip, keeps liaison between the Government and 
the House. 

Leader of the Opposition: The Leader of the Opposition is a member 
of the Assembly who is for the time being the Leader of the largest 
Opposition party in the State Assembly. If any question arises as to 
which party in Opposition has the greatest numerical strength the 
Speaker has been given the power to decide the issue. By convention, 
the Chief Minister, from time to time, meets the Leader of the Opposi-
tion to discuss t!ie problems of the State. The Leader of the Opposition 
is not in any way responsible to the Government. He is only responsible 
to his constituency and to the members from whom he derives his 
position. He also has an obligation to defend the right of every member 
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to express his opinion freely on all matters of public policy. By conven-
tion., he initiates all important discussion. As his status is that of a 
Cabinet Minister, he1sentitled to all the facilities and privileges which 
go with it. 

Qualifications for Membership: The qualifications ~prescribed for 
membership are the same as enumerated in Article 173 of the Con-
stitution of India. 

A person shall be disqualified for beiL.b or remaining a member of 
the House on the following grounds: 

(a) Disqualifications for membership as specified in Article 191 
of the Constitution. 
Under Clause l(a) of the West Bengal ~gislature (Removal 
of Disqualification) Act, 1952 exempts the holders of the 
following offices from any disqualification from being chosen 
as or for being a member of the House: 

(i) an office of a Parliamentary Secretary or a Parliamen-
tary Under-Secretary, 

(ii) an office which is not a wholetime office remunerated 
either by salary or by fees, 

(iii) an office in connection with the management of any 
property iaken over by the State Government for a 
limited period under a law made under sub-clause (b) 
of clause (i) of Article 31A of the Constitution of India, 
when held by a person who was employed in connection 
with the management of the property before such 
taking over, 

(iv) the office of Chairman or member of a Road Transport 
Corporation established under Section 3 of the Road 
Transport Corporation Act, 1950, or the office of mem-
ber of the West Bengal Pollution Control Board con-
stituted under Section 4 of the Water (Prevention and 
Control of Pollution) Act, 1974, if the holder of such 
office is not entitled to any remuneration other than 
compensatory allowance. 
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(v) offices of members of forces in the National Cadet Corps, 
Territorial Army, West Bengal National Volunteer 
Force, Air Defence Reserve and Auxiliary Air Force and 
receives emoluments consequent thereon. 

(b) Disqualifications as specified by the Representation of the 
People Act, 1951. 

(c) Besides the above mentioned reasons, a member may be 
disqualified on the ground of defection as specified or the 
ground of defection as specified under the 10th SchP.d,_,1~ to 
the Constitution of India. The members of West Bengal 
Legislative Assembly (Disqualification on ground of Defec-
tion) Rules, 1986 have come into force with effect from 19 
April, 1986. 
For Membership residence in the constituency is not neces-
sary. 

Oath I affirmation: The first duty of every member, either elected or 
nominated to the Legislative Assembly, is to make and subscribe an 
oath or affirmation according to the form set out for the purpose. The 
Presiding Officer of the Assembly is administered the oath or affirma-
tion by the Governor. Thereafter, the Presiding Officer administers 
the same to other members either in the House or in the Chamber of 
the Speaker. 

The normal tenure of office of a member is 5 years . unless the 
Assembly is dissolved earlier. But if the tenure of the House is 
extended by Parliament by law during a proclamation of Emergency, 
the member holds office till the dissolution of the House. A member 
elected in a bye-election holds office for the remaining period of the 
House. 

Salary and other facilities: A member of the West Bengal Legislative 
Assembly is entitled to a salary of Rs 350 per month; a daily allowance 
at the rate of Rs 49, Rs 41 and Rs 37, depending on the places of visit; 
a compensatory allowance at the rate of Rs 300 per month; a con-
stituency allowance at the rate of Rs 500 per month and a conveyance. 
allowance of the rate of Rs 25 per day for attending the meeting at the 
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Assembly or Committees thereof. He is also entitled to a travelling 
allowance at the rate of Rs 2 per km for the first 100 km and thereafter 
at the rate of Re 1 per km by road; one half of the first class fare by 
rail and steamer; and one and one fourth times the air fare by air 
respectively. Besides, a member is also entitled to the following 
facilities: 

Housing facilities: Members are provided with accommodation in 
the State Legislators' Hostel, Calcutta, on payment of 50 paise per 
head per day. ~ 

Medical facilities: Members and their families are entitled to free 
medical consultation and treatment in State aided hospitals. For 
treatment taken by members and their families in private clinics, 
reimbursement of medical expenses incurred by them is made on the 
scale admissible under the rules. 

Telephone facilities: Each member is entitled to the reimbursement 
of installation charge, rental charge of one telephone and to actual call 
charges of such telephone subject to a maximum of Rs 150 per month. 
Each member is also entitled to reimbursement of security deposit in 
connection with new telephone connection up to a maximum amount 
of Rs 1000 which is refundable immediately on cessation of one's 
membership. 

Stenographic and typing facility: There is no regular stenographic 
and typing assistance to members. Such assistance is provided on 
request made by members for official business. 

Research, Reference and Library facilities: There is a library at the 
disposal of the Members. 

Office premises: An office room is allotted to the main Opposition 
Party while the remaining opposition part.ies/grou ps are provided with 
one room in the Assembly House. 

Postal and Stationery: Letters addressed to members other than 
those from the Legislature Secretariat are placed in the pigeon-holes 
allotted to each member kept near the Vestibule ( the ground-floor) 
during the Session time. There is a Sub-Post Office within the 
precincts of the Assembly. 

Food and Beverages: A restaurant is run in the precincts of the 
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Assembly House during the sittings of the House. The members get 
meals, snacks, tea, etc., on payment only. 

Other facilities available to members include transport facility, 
Secretariat assistance, Ration cards, one thousand letter heads of the 
approved size per year with their respective name and address printed 
therein along with equal number of envelopes etc. 

Resignation: A member may resign his seat in accordance with the 
provision of Article 190 (3) (b) of the Constitution. If the resignation is 
accepted by the Speaker, the information is published in the Assembly 
Bulletin and also in the official Gazette. 

Absence from House: Article 190 ( 4) of the Constitution provides that 
if for a period of sixty days a member of a House is, without permission 
of the House, absent from all meetings thereof; the House may declare 
his seat vacant. In computing the said period of sixty days, no account 
is taken of any period during which the House is prorogued or is 
adjourned for more than four consecutive days. 

A member may apply for permission to be absent from the sittings 
of the Assembly. On re:;eiptofthe application, it is, as soon as possible, 
placed on the List of Business after question hour. On the day on which 
such application appears in the List of Business, the Speaker reads 
out the application to the Assembly, and if no one objects, leave is 
deemed to have been granted. If there is any objection, the matter is 
put to the vote of the House, without any debate or discussion and the 
Speaker declares the result. 

There is no such committee on Absence of Members in the Legisla-
ture. 

Expulsion: If the Speaker is of opinion that the conduct of a 
member is grossly disorderly, the member may be directed to 
withdraw immediately from the House and the member shall do so 
for the remainder of the day's sitting. A member who disregards the 
authority of the Chair or abuses the rules of the House by persist-
ently and wilfully obstructing the business before the House may be 
named by the Speaker if he deems it necessary, and a motion is put 
forthwith that the member be suspended from the service of the 
House. If tlie motion is adopted the member shall forthwith 
withdraw from the service of the House. in such cases, the period of 
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suspension shall not exceed the remainder of the session. The House 
may, on a motion being made, terminate such suspension. 

SESSIONS AND sn·r1NGS 

Issue of Summons: After consulting the Chief Minister, the Governor 
summons the House by an order, under his signature published in the 
notification in the Official Gazette. The date, time and place of the 
meeting are specified in the notification. Individual summons are sent 
to the members by the Secretary to their present and permanent 
addresses. Steps are also taken for publicity of the matter in the mass 
media, viz., Radio, T.V. and newspapers. 

Prorogation of the Legislative Assembly: The order of prorogation is 
generally received from the Governor after the adjournment sine die 
of the House at the conclusion of its last day's sitting. A copy of the 
said order is sent to each of the members for information. The T.V., 
Radio and the news agencies also give publicity to the information at 
their earliest opportunity. A notification is published by the Govern-
ment in the Official Gazette. Sometimes the order of prorogation is 
received by the Speaker before the adjournment sine die of the 
House. In those cases, the Speaker informs the House that the 
House stands prorogued by the command of the Governor. The 
House is generally dissolved after the specified tenure. Necessary 
order to this effect is published in the official Gazette by the Govern-
ment. 

Secret sittings: On a request made by the Leader of the House, 
the Speaker fixes a day or part thereof for sitting of the House in 
secret. At such sitting no stranger is permitted to be present in the 
Chamber, Lobby or Galleries except those authorised by the 
Speaker. 

When it is considered that the necessity for maintaining secrecy in 
regard to the proceedings of a secret sitting has ceased to exist and 
subject to the consent of the Speaker, a motion may be moved by the 
Leader of the House or any member authorised by him that the 
proceedings in the House during a secret sitting be no longer treated 
as secret. 
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The Speaker may cause a report of the proceedings of a secret sitting 
to be issued in such manner as he thinks fit, but no other person can 
keep a note or record of any proceedings or decisions of a secret sitting, 
whether in part or full, or issue any report of, or purport to describe, 
such proceedings. Disclosure of proceedings or decision of a secret 
sitting by any person in any manner is treated as gross breach of 
privilege of the House. 

Emergent Sessions: The procedure for summoning of short- notice 
session is similar to a regular session. As usual the Governor summons 
the House. The members are informed to attend the sitting by wireless 
message as the time is ver.{• ::hort. In the short notice session, the 
prescribed period of notice for questions, Private Members' Resolution 
etc. is relaxed by the Speaker. 

Table 2 depicts the number of sessions held by successive Legislative 
Assemblies since 1952. 

Table: 2 Number of Sessions held by each successive House 

Name of the House Period No. of Sessions 

Firat Legislative Assembly 1952-1957 11 
Second Legislative Assembly 1957-1961 14 
Third Legislative Assembly 1962-1966 13 
Fourth Legislative Assembly 1967-1968 4 
Fifth Legislative Assembly 1969-1970 3 
Sixth Legislative Assembly 1971-1971 1 
Seventh Legislative Assembly 1972-1977 13 
Eight Legislative Assembly 1977-1982 12 
Ninth Legislative Assembly 1982-1987 11 
Tenth Legislative Assembly 1987-1991 10 
Eleventh Legislative Assembly 1991-till date 2 

BUSINESS OF THE HOUSE 

Order of Business: The business of the House is normally transacted 
in the following order:-
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(i) Oath or affirmation by members. 
(ii) Obituary references. 

(iii) Questions (including Short Notice questions and Half-an-
Hour discussion); 

(iv) Questions of Privilege. 
( v) Adjournment Motions. 

(vi) Communications from Magistrates, etc. regarding arrest or 
detention or release of members of the House . .. 

( vii) Calling Attention notices. 
(viii) Announcements by the Speaker regarding leave of absence 

of members. 
(ix) Delivery of rulings by the Speaker. 
(x) Mention of cases under Rule 351. 

(xi) Presentation of Petitions. 
(xii) Statements by Ministers under Rule 346. 

(xiii) Papers to be laid on the Table. 
(xiv) Legislative Financial Business. 

The Secretary shall arrange the Government business allotted for 
transactions during the session in such order as the Speaker may, after 
consultation with the ~ader of the House, determine. 

Business Advisory Committee: The Business Advisory Committee is 
constituted by the Speaker by nomination from all the ugislature 
parties at the commencement of the House or from time to time. At 
present the membership is 11. The Speaker is the ex-officio Chairman 
of the Committee. The Parliamentary Affairs Minister and the Chief 
Government Whip are generally nominated to the Committee. 

The function of the Committee is to recommend the time that should 
be allocated for the discussion of such Government Bills and other 
business as the Speaker, may, in consultation with the Leader of the 
House, direct for being referred to the Committee. Apart from allocat-
ing time for different items of business in the House, the Committee 
also sometimes suggests date of an individual item of business in 
consultation with the Opposition members of the Committee. The 
report of the Committee is presented by the Chairman. 
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List of Business: Notices of Adjournment Motion, Calling Attention 
and Privilege Motions are given on the day on which those are to be 
raised in the House. Those items are taken up in the House without 
entry in the List of Business. Besides these, the following items are 
generally taken up in the House without any entry in the List of 
Business:-

i) Oath of affirmation by a mem her returned in a bye- election; 
ii) Obituary reference; 

iii) Message regarding ratification of an amendment of the 
Constitution if such message is received during a session; 

iv) Announcement of ruling from the Chair, 
v) Announcement of a communication reg~rding arrest etc. of 

a member; 
vi) Announcement regarding resignation of a member, 

vii) Motion regarding suspension of rules, 
viii) Statement made by a minister on a matter of public impor-

tance; and 
ix) Zero hour Mention 

Private Members' Business: According to the rules, the Private 
Members' Business is taken up in the last two and a half hours of a 
sitting on each Friday. The Speaker may allot different Fridays for the 
disposal of different classes of such business. The Speaker may also, 
in consultation with the ~ader of the House, allot any day other than 
a Friday for the transaction of Private Members' Business. In practice 
the entire period of a Friday's sitting is allotted for the transaction of 
Private Members' Business, if the volume of such business so requires 
and sometimes the Question Hour is also suspended. The order in 
which the business is entered in the List of Business is not varied 
unless the Speaker does so for special reasons. No Committee on 
Private Members' Business has so far been constituted in the Legisla-
tive Assembly. 

Rules of Debate: A member desiring to speak should stand at his 
allotted seat in the House and make a speech or an observation on 
being called to do so by the Presiding Officer. A member desiring to 
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make any observation on any matter before the House, shall rise when 
he speaks and shall address the Speaker. Preferably the reading of 
speeches is not allowed. 

The mover of the motion is first called upon to speak and thereafter 
other members are called to speak. The Whips of the respective Parties 
in the House submit list of speakers on any subject before the House 
to the Speaker and the Speaker generally follows the list so submitted. 

A member who has moved a motion may spe~k again by way of reply, 
and if the motion is moved by a Private Member, the Minister con-
cerned may, with the permission of the Speaker, speak ( whether he 
has previously spoken in the debate or not) after the mover has replied. 
There is no right of reply to the mover of an amendment to a Bill or a 
resolution save with the permission of the Speaker (vide Rule 333 of 
the Rules of Procedure and Conduct of Business in the West Bengal 
Legislative Assembly). 

Voting Procedure: Generally to determine the decision of the House 
in the matter which comes up before the House, the Chair takes the 
Voice Vote. In some cases, voting is done by show of hands. The system 
of voting by Electronic Voting Machine which came into operation in 
1954 is still in vogue in the Legislative Assembly. In cases of failure 
of the Electronic Voting Machine, the Speaker directs the Division in 
Lobbies. If the press button meant for casting vote in the electronic 
system is not functioning and/or the member is not able to cast vote 
by pressing button, then members write their names on paper and 
submit the same to the Speaker for record. 

Under the rules, the Speaker shall preserve order and shall have 
all powers necessary for the purpose of enforcing his decisions. The 
Speaker may either ask a member to withdraw from the House for 
grossly disorderly behaviour or name a member who disregards the 
authority of the Chair or abuses the rules of the House by persistently 
and wilfully obstructing the business of the House. In the first case, 
the member is suspended for the remainder of the sitting of that day 
and in the second case the member is suspend for the remainder of the 
session following a motion adopted in the House. In the case of a grave 
disorder arising in the House, the Speaker may adjourn the House or 
suspend any sitting for a time to be named by him. The Speaker has 



WEST BENGAL 881 

also the power to expunge any words in debate which are defamatory 
or indecent or unparliamentary or undignified or otherwise inap-
propriate. Moreover, he has residuary powers under the rules in such 
matters not specifically provided for in the Rules of Procedure. 

Proceedings: The title of the debates is called" Assembly Proceedings 
(Official Report) West Bengal Legislative Assembly ... Session", and 
the language is English. Proceedings are recorded verbatim. The 
record of the debates is either in the form of Bulletin Part-I & Journal, 
i.e., brief proceedings of the House, or in the form of decisions and 
directions of the Presiding Officer. 

The time normally taken for issuance of the edited and printed 
debates is 30 days. 

The languages used in debates are Bengali, English, Hindi and 
Urdu. Sometimes Nepali and Santhali are also used. There is no 
provision for simultaneous interpretation. 

PRESIDING OFFICERS 

After a General Election, if the office of the Speaker of the former 
House is vacant, the Governor may appoint one member of the newly 
constituted Assembly under Art. 180(1) of the Constitution as the 
Speaker pro tem in consultation with the Leader of the House. 
Generally, the Speaker pro tem is chosen from amongst the senior 
members of the House. The Speaker pro tem administers oath or 
affirmation to the members. He presides over the first sitting of the 
newly elected House till the Speaker is elected. No salary or allowance 
is paid to him for performing his duties as the Speaker pro tem. 

The election of the Speaker is held on such date as the Governor 
may fix and the Secretary sends to every member notice of this date. 
At any time before 1 p.m. on the day preceeding the date so fixed, any 
member may nominate, in the prescribed form obtained from the 
Secretary, another member for election, by delivering to the Secretary 
a nomination paper signed by himself as proposer and by a third 
member as seconder, and stating (a) the name of the member 
nominated, and (b) that the proposer has ascertained that such mem-
ber is willing to serve as Speaker, if elected. 
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The person presiding reads out to the Assembly the names of the 
members who have been duly nominated together with those of their 
proposers and seconders. If only one member has ~n so nominated, 
the presiding officer declares that member to be elected. And if more 
than one member has been so nomnated the Assembly proceeds to elect 
a Speaker by ballol A member is not deemed to have been duly 
nominated for election as Speaker or is not entitled to vote if he and 
his proposer and seconder have not, before the conduct of election or 
the Speaker in the said meeting, made the oath or affirmation as 
members of the Assembly. 

Where more than two candidates have been nominated and at the 
first ballot no candidate obtains more votes than the aggregate votes 
obtained by the other candidates, the candidate who has obtained the 
smallest number of votes is to be excluded from the election and 
balloting shall proceed, the candidate obtaining the smallest number 
of votes at each ballot being excluded from the election, until one 
candidate obtains more votes than the remaining candidates or than 
the aggregate votes of the remaining candidates, as the case may be. 

Where at any ballot any of two or more candidates obtain an equal 
number of votes and one of them, has to be excluded from the election, 
the determination, as between the candidates whose votes are equal, 
of the candidate who is to be excluded shall be by drawing of lots in 
such manner as the person presiding may decide. 

The same procedure is allowed in the case of election of the Deputy 
Speaker. 

The term of office of the Speaker is normally five years. The Speaker 
holds office from the date of his election for the remaining period of 
the life of a particular Assembly till immediately before the first sitting 
of the next Assembly unless he resigns earlier or is removed by a 
resolution adopted by the House under Article 179(c) of the Constitu-
tion. The term of office of the Deputy Speaker is same as the Speaker. 
But on the dissolution of the House, the Deputy Speaker ceases to be 
a member and he vacates his office. 

The Speaker gets a salary of Rs 1,150/-, a sumptuary allowance of 
Rs 500/-permorith and a constituency allowance of Rs 500/-permonth. 
The Deputy Speaker is entitled to get a salary ofRs 850/-, a sumptuary 
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allowance of Rs 500/- per month and a constituency allowance of Rs 
500/- per month. But they shall not be entitled to draw any salary or 
allowance as members of the House. 

The Speaker is entitled, without payment of rent, to the use of a 
furnished residence in Calcutta throughout the term of his office and 
for a period of fifteen days immediately thereafter, or in lieu of such 
residence a house allowance at the rate of Rs 350/- per month or, in 
the alternative such charges for accommodation in a hotel, boarding 
house or apartment. The expenditure for furnishing the residence and 
for the maintenance thereof is borne by the State Government. The 
type of accommodation provided to the Speaker is akin to that of the 
Chief Minister of the State. The Deputy Speaker is also given the same 
facilities as the Speaker. But in lieu of residence he gets a house 
allowance of Rs 300/- per month. The type of accommodation provided 
to him is akin to that of a Minister of State. 

Besides, the Speaker enjoys several other facilities like medical 
facilities, personal staff, staff car and guard. 

The Speaker is the supreme authority in the House. He conducts 
the business of the House in pursuance of the provisions of the Rules. 
But he has the power to deal with the matter which is not specifically 
or adequately provided in the Rules. All questions relating to the 
detailed working of the Rules are also guided by the Speaker. Besides 
these, he has some inherent powers. In certain circumstances he 
allows motions to be moved or considered which are not covered by the 
Rules of Procedure. He also makes observations from time to time on 
cases regarding the presence of Ministers in the House and also the 
conduct of members in the House. His ruling in the House cannot be 
questioned without substantive motion, and is final. But he may 
revise or correct his earlier decision. He is the authority to interpret 
the Constitution and Rules so far as matters in or relating to the House 
are concerned, and no one, including the Government, can enter into 
an argument or controversy with the Speaker over· such interpreta-
tion. 

The Speaker acts as the Head of the Assembly Secretariat in respect 
of appointment, leave, etc., of Group 'A' employees, and also in the 
matter of determination of administrative. policies. He is also the 
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Appellate Authority. The Deputy Speaker has no administrative 
powers. 

The Speaker nominates members in some statut.ory bodies and also 
nominates delegates to attend various Conferences and Seminars from 
amongst the MLAs. The Speaker also nominates members to the 
Committees excepting those where the members are elected and 
appoints Chairmen to difference Committees. He is also the President 
of Commonwealth Parliamentary Association, West Bengal Branch. 
Tables 3 and 4 show the names and tenure of the Speakers and the 
Deputy Speakers of the Legislative Assembly. 

Table 3: Statement Showing the Names and Tenure of 
Speakers, Legislative Assembly 

Name 

Sir Azizul Haque 
Shri Syed N ausher Ali 
Shri Nuru1 Amin 
Shri lswar Das Jalan 
Shri Shaila Kumar Mukherjee 
Shri Shankar Das Banerjee 
Shri Bankim Chandra Kar 
Shri Keshab Chandra Basu 
Shri Bejay Kumar Banerjee 
Shri Apurba Lal Majumdar 
Shri SAM. Habibullah 
Shri Hashim Abdul Halim 

Tenure 
From 

7.4.1937 
1.3.1943 
14.5.1946 
21,11 .1947 
20.6.1952 
4.6.1957 
22.2.1960 
12.3.1962 
8.3.1967 
3.5.1971 
24.6.1977 
14.6.1982 

To 
27.4.1943 
14.5.1946 
15.8.1947 
19.6.1952 
20.3.1957 
15.5.1959 
11.3.1962 
7.3.1967 
2.5.1971 
23.6.1977 
13.6.1982 
till date 

Table 4: Statement Showing the Names and Tenure of 
Deputy Speakers, Legislative Assembly 

Name 

Shri Ashraf'ali Khan Chowdhury 
Shri Syed Jalaluddin Haahemy 
Shri Taffaza] Ali 

Tenure 
From 

1937 
18.2.1942 
14.5.1946 

To 
1941 
17.11.1945 
15.8.1947 
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Name Tenure 
From To 

Shri Ashutosh Mallick 21.11 .1947 19.6.1952 
Shri Ashutosh Mallick 20.6.1952 4.5.1966 
Shri Narendra Nath Sen 29.8.1966 28.2.1967 
Shri Haridas Mitra 8.3.1967 20.2.1968 
Shri Apurba Lal Majumdar 6.3.1969 30.7.1970 
Shri Pijush Kanti Mukherjee 3.5.1971 25.6.1971 
Shri Haridas Mitra 24.3.1972 30.4.1977 
Shri Kalimmudin Shams 27.6.1977 24.5.1982 
Shri Kalimmudin Shams 14.6.1982 25.3.1987 
Shri Anil Mukherjee 6.5.1987 31.3.1991 
Shri Anil Mukherjee 18.7.1991 

PROCESS OF LEGISLATION 

All proposals for legislation and all matters of substance to be included 
in the proposed legislative measure are initiated by the concerned 
Administrative Department in consultation with the Legislative 
Department of the State Government. The works designed to codify 
and consolidated the existing enactments, and the Legislation of a 
formal character, such as repealing and amending Bills, rest with the 
Legislative Department. In all other cases the concerned Administra-
tive Department proposes the legislation. 

Every legislative proposal, after consideration by the Minister-
in-charge, is submitted to the Chief Minister for his orders for circula-
tion among the other Cabinet Ministers for opinion. After the approval 
of the legislative proposal by the Cabinet, the Department concerned 
decides on the involvement of expenditure from and out of the Con-
solidated Fund of the State, in consultation with the Finance Depart-
ment and that is incorporated in the proposal as Financial 
Memorandum. Thereafter the Legislative Department prepares a 
'tentative Draft Bill'. The ~gislative Department finalises the draft 
Bill after examination by the Administrative Department for obtain-
ing the previous sanction of the President or recommendation of the 
Governor, as the case may be. 

The Government may order the publication of any Bill (together 
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with. the Statement of Objects and Reasons and the Financial 
Memorandum, if any, accompanying it) in the Gazette, although no 
motion has been made for leave to introduce the Bill. In that case it is 

. not necessary to move for leave to introduce the Bill, and, if the Bill is 
afterwards introduced, it is not necessary to publish it again. Any 
Minister, in case of Government Bill, is called the Member-in-charge 
of the Bill. 

Private Members' Business: The last t".·:::' and half hours of a sitting 
on every Friday are allotted for transaction of the Private Members' 
Business. Discussion on the Private Members' Bills takes place on the 
day allotted for disposal of Private Members' Business. A Private 
Member's bill pending before the House shall be removed from the 
Register of Bills pending in the House when: 

(a) the Member-in-charge of the Bill ceases to be a member of 
the House; and 

(b) the Member-in-charge of the Bill is appointed a Minister. 

Money Bills: A Bill is deemed to be a Money bill when it contains 
only provisions dealing with all or any of the matters, as specified in 
Article 199 of the Constitution of Indian. 

The different stages of legislation are as follows: 

(i) Introduction and Publication of Bills. 
(ii) Motions aft.er introduction of Bills. 

(iii) Presentation of the report of a Select Committee and ~e 
consideration thereof when the Bill is returned by the Select 
Committee. 

(iv) Amendments to Clauses, etc. and consideration of Clauses. 
( v) Passing of Bills. 

(vi) Adjournment of Debates on the withdrawal of removal of 
Bills from the Register of Bills. 

(vii) Authentication of Bills. 
( viii) Reconsideration of Bills when returned by the Governor or 

the President. 
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(ix) Authentication of Bills passed again by the House. 

There are two types of amendments t.o the Bills:-

(a) Amendment t.o introduction motion of a Bill, 
(b) Amendment t.o the consideration motion of a Bill. 

Select Committee: The motion for reference t.o a Select Committee 
of a Bill is moved after the introduction of a Bill. The Select Committee 
of a Bill may hear expert evidence and representatives of that section 
of people who are affected by this proposed measure. The procedure in 
respect of submission of amendments to the Bill and consideration 
thereof in the Select Committee is the same as is observed in the House 
in the case of a general Bill. 

As soon as may be ~r a Bill has been referred to a Select Commit-
tee, the Select Committee shall meet from time to time in accordance 
with Rule 261, to consider the Bill and shall make a report thereon 
within the time fixed by the House: 

Provided that where the House has not fixed any time for the 
presentation of the report by a Select Committee, the report shall be 
presented before the expiry of three months from date on which the 
House adopted the motion for the reference of the Bill to the Select 
Committee. 

Provided further that the House may at any time, on a motion being 
made, direct that the time for the presentation of the report by the 
Select Committee be extended to a date specified in the motion. 

The Select Committee shall, in their report, state whether the 
publication of the Bill directed by these rules has taken place, and the 
date on which the publication has taken place. 

Where a Bill has been altered, the Select Committee may, if they 
think fit, include in their report a recommendation to the member in 
charge of the Eill that his next motion should be a motion for circula-
tion, or, where the Bill has already been circulated, for re-circulation. 

Any member of the Select Committee may record a minute of dissent 
on any matter or matters connect.ed with the Bill or dealt with in the 
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report. 
When a Bill is passed by the House, the Bill is signed in triplicate 

by the Speaker for presentation of the same to the Governor for his 
assent. Having received the assent of the Governor or the President, 
as the case may be, a Bill becomes an Act. 

The Administrative Department consults the Legislative Depart-
ment for the examination of Bills as passed _by the Legislature in 
regard to the necessity of reserving the salile for the consideration of 
the President. 

Where the Governor directs that the Bill should be reserved for the 
consideration of the President, necessary steps in his behalf are taken 
by the Secretary to the Governor in consultation with the Administra-
tive and Legislative Departments. There are several instances of 
withholding of President's assent to the Bills passed by the Legisla-
ture. 

Amendment of the Constitution: After the Secretary has reported to 
the House the message received by him from a House of Parliament 
for the ratification of an amendment to the Constitution under the 
proviso to Art. 368, and laid the same on the Table, any member may, 
after giving seven days' notice or with the consent of the Speaker at 
shorter notice, move a resolution that the amendment to the Constitu-
tion proposed by the Bill as passed by the House or Parliament be 
ratified. If copies of the said Bill have not been available for the use of 
members three days before the resolution is moved, any member may 
object to the moving of the resolution and such objection prevails 
unless the Speaker allows the resolution to be moved. The Speaker, in 
consultation with the Leader of the House fixes a date for a discussion 
on the resolution. No amendment ia proposed to such a resolution. The 
Speaker may prescribe a time limit for the speeches. At the end of the 
debate, the voting takes place. The resolution as decided in the House 
is then sent to the House of Parliament from which the message was 
received. 

If the communication for the ratification of an amendment of the 
Constitution proposed by a Bill passed by Parliament is received by 
the State Government, any Minister may, after giving seven days' 
notice, move a resolution that the amendment to the Constitution 
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proposed by the Bill be ratified. If the resolution is passed by the 
House, a copy shall forwarded to the Minister who moved the resolu-
tion. 

PROCEDURAL DEVICES TO RAISE MATTERS OF PUBLIC 
IMPORTANCE 

The Question Hour:-The first hour of every sitting is available for the 
asking and answering of questions unless the Speaker directs other-
wise. A question may be put to a Minister with regard to any matter 
within his cognisance. The notices of questions may be given in writing 
to the Secretary twelve clear days in advance of the date on which the 
question is proposed to be placed on the list of questions for answer 
giving the official designation of the Minister to whom the question 
relates. All the notices of questions are received after the issue of 
Summons. If oral answer to a question is required by the member, he 
has to mark the question with an asterisk. Questions without asterisk 
mark are called unstarred questions. Not more than three admitted 
Starred questions by the same member are placed on the list of 
questions for oral answer on any day. These questions are listed in 
three rounds so that one member cannot have more than one question 
in each round. Questions in excess of three are placed on the List of 
Questions for written answer. In the case of unstarred questions, 
however, there is no such restriction. 

List of questions (i) for starred questions ( without the answers) and 
(ii) for unstarred questions together with their respective answers are 
printed for each day of the sitting and circulated in the House. 
Different days of the week are allotted in rotation for answering the 
starred questions which are answered orally on a day. If a question is 
of an urgent character and the Speaker admits it a member may ask 
such question on shorter notice than is otherwise required (twelve 
clear days). In case of such question an enquiry is made from the 
Minister concerned as to whether he is in a position to reply and, if so, 
on what date. If the Minister concerned agrees to reply, such question 
is answered on the date to be indicated by him and is called immedi-
ately after the other questions have been disposed of. Generally one 
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hour is scheduled for answering oral questions. 
Pending starred questions, if any, are taken up before the regular 

list of Question for Oral Answer for the day. Short Notice question is 
also allowed to be answered orally beyond the scheduled one hour it 
is not covered within the time limit. 

Half-an-Hour Discussion: Any member may give a written notice to 
the Secretary three days in advance to seek to raise a half-an-hour 
discussion on a matter of sufficient public importance which is the 
subject of a recent question, oral or written, and the answer to which 
needs elucidation on a matter of fact. The member must briefly specify 
the point(s) that he wishes to raise and state the reasons for raising 
discussion on the subject matter of question in an explanatory note to 
be accompanied with the notice. The notice must also be supported by 
the signatures of at least two other members. The Speaker decides the 
admissibility of the notice. If the notice is admitted by the Speaker, he 
allots half-an-hour's time for its discussion. The member who has 
given the notice or in his absence, any member who has supported the 
notice makes a short statement and the concerned Minister replies 
briefly. The prevalent practice is that generally it is discussed before 
Special Mention (Cases) but after calling attention is disposed of. If 
more than two notices have been received and admitted, the Secretary 
holds a ballot with a view to drawing two notices in the order in which 
they were received in point of time. If any matter put down for 
discussion on a particular day is not disposed of on that day, it is not 
be set down for any other day unless the members so desire, in which 
case it is included in the ballot for the next available day. 

Motion of No-Confidence: Under Article 164(2) of the Constitution, 
a motion may be made to express want of confidence in the Council of 
Ministers or to disapprove the policy of the Council of Ministers in a 
particular respect. The member intending to move such a motion has 
to give to the Secretary a written notice thereof before the commence-
ment of the sitting of the day. If the Speaker is of the opinion that the 
motion is in order, he, after the Questions and before the List of 
Business for the day is entered upon, reads the motion to the House 
and requests th08e members who are in favour of leave being granted 
to rise in their places, and if not less than thirty members rise 
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accordingly, he declares that leave is granted and fixes a day or days 
or part of a day for discussion of the motion. The day for the discussion 
so fixed must not be beyond ten days from the date on which the leave 
is asked for. At the end of the discussion the Speaker forthwith puts 
every question necessary to determine the decision of the House on the 
motion. The Speaker may also fix time-limit for the speeches on the 
motion. 

Adjournment Motions: Adjournment motion is a motion intended to 
secure a decision on a matter of urgent public importance and of recent 
occurrence by interrupting the normal business of the House. ?-:v~1ce 
of such a motion is required to be given in a prescribe form to the 
Secretary at least one hour before the commencement of the sitting on 
the day on which the member desires to ask leave of the House to move 
such a motion. A short statement of the matter proposed to be dis-
cussed must also accompany the notice. Such a motion can be made 
only with the consent of the Speak.er. If the Speaker gives his consent 
and holds that the matter proposed to be discussed is in order, he, after 
the question and before the List of-Business is entered upon, calls the 
members concerned to ask for leave to move the adjournment of the 
House. If objection to leave being granted is taken, the Speaker 
requests those members who are in favour of leave being granted to 
rise in their places. If not less than 30 members rise accordingly, the 
Speaker intimates that the leave is granted. The Speaker fixes a time 
for discussion of the same. The debate on an adjournment motion lasts 
for two hours and if not earlier concluded, automatically terminates 
at the end of two hours' debate and thereafter no question can be put. 
Ifno vote is taken within the time, the adjournment motion is said to 
be "talked out" without a verdict. No member is allowed to speak for 
more than 15 minutes. 

No-Day-yet-Named Motion: If a motion is admitted by the Speaker 
and no date is fixed for discussion of such motion, it is immediately 
notified in Bulletin Part II with the heading "No-Day-Yet-Named 
Motion". The Speaker, in consultation with the ~ader of the House, 
allots a day or days or part of a day for discussion of any such motion 
as has been admitted by him. In practice the Speaker fixes the date 
and time in consultation with the Business Advisory Committee. On 
the appointed time, on being called by the Speaker, the member in 
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whose name the motion stands in the List of Business, formally moves 
the motion and makes his speech. Amendments or substitute motions 
if any, are moved by members and discussion follows. After the 
members and the Minister concerned have participated in the debate, 
the mover of the motion again speaks by way of reply. If the motion is 
moved by a private member the Minister concerned may, with the 
permission of the Speaker, speak, whether he has previously spoken 
in the debate or not, after the mover has replied. After that, amend-
ments and substitute motions, if any, are put to the vote of the House 
anc ~isposed of. The main motion is then put to Vote. The Speaker 
may, if he thinks fit, prescribe time-limit for the speeches. 

Censure Motion: There is no specific provision in the Rules of 
Procedure for moving a Censure motion. Such a motion is governed by 
the rules applicable to motions in general and can be admitted as a 
"No-Day-yet-Named-Motion". 

Short Duration Discussion: A member desirous of raising such 
discussion is required to give notice in writing to the Secretary specify-
ing clearly and precisely the matter to be raised. The notice must be 
accompanied by an explanatory note stating reasons for raising such 
discussion and supported by the signatures of at least two other 
members. If the Speaker is satisfied after calling for such information 
from the member and the Minister concerned, as the· Speaker may 
consider necessary, as to the admissibility of such notice, he, in 
consultation with the Leader of the House, fixes the date and time not 
exceeding two hours and a half for di&eussion. For the discussion no 
formal motion before the House is required to be made. The member 
concerned makes a short statement and the Minister too replies in 
brief. Any member with the previous permission of the Speaker, may 
take part in the discussion. At the end of the discussion there is no 
voting. The Speaker may, ifhe thinks fit, fix a time limit for speeches. 

Calling Attention Notices: A member wishing to call the attention 
of a Minister to any matter or urgent public importance on a day may 
give a notice in writing to the Secretary at least one hour before the 
commencement of the sitting of the day. On admission of such notice 
by the Speaker, the Minister concerned moves a brief statement on 
the day or any day as he agrees. There is no debate on such statement 
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at the time it is made. Not more than one such matter is raised on a 
day. In the event of receipt of more than one such notice for a particular 
day, the Speaker selects the one which in his opinion is more urgent 
and important. The matter is raised after the questions and before the 
List of Business is entered upon. 

A member who wishes to bring to the notice of the House any matter, 
which is not a Point of Order, shall give notice to the Secretary in 
writing stating briefly the points which he wishes to raise in the House 
together with reasons for wishing to raise it and he shall be permitted 
to raise it only after the Speaker has given consent and at such time 
and date as the Speaker may fix. 

Private Members' Resolution: After publication of the notice in 
Bulletin Part-II regarding the date(s) of ballot for .names of private 
members willing to give notice of resolutions, a member may give 
written intimation in the prescribed form to that effect to the Secretary 
at least two days before the ballot. The names of members from whom 
intimation is received are balloted and those securing the first three 
places in the ballot for any particular day, are intimated accordingly 
and they are requested to give notice of not more than three resolutions 
with the order of priority indicated therein within two days after the 
date ofballot. Only one resolution of each of these members, if admitted 
by the Speaker, is entered in the List of Business. 

The discussion on a resolution shall be strictly relevant to and 
within the scope of the resolution. In the debate on a resolution, the 
time limit for every speech is fifteen minutes. But the mover of the 
resolution, when moving the same and the Minister concerned, when 
speaking for the first time may be allowed thirty minutes' time for 
their speeches. These time- limits may, however, be extended with the 
permission of the Speaker. 

Government Resolutions: A minister may also give notice of a resolu-
tion relating to a matter of general public interest or the Constitution. 
Such resolutions moved by a Minister on behalf of the Government are 
called Government Resolutions and those are taken up in the House 
on the day or days on which Government business is transacted. 

Governor's Address: The Governor addresses the House under the 
provisions of the Constitution. The Address contains a review of the 
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activities and achievements of the Government and the policies with 
regard to important current problems, besides a brief account of the 
programme of Government business for the session. Generally four 
days are reserved for discussion on Governor's Address. This occasion 
provides for a general debate on the performance of the Government. 

Petitions: Rules 156 to 165 and Rules 299 and 300 of the Rules of 
Procedure and Conduct of Business in the West Bengal Legislative 
Assembly lay down the procedure for presentation of Petitions. A 
petition, couched in respectful, decorous and temperate language, may 
be addressed to the House and conclude with a prayer reciting the 
definite object. A petition has to be signed by the petitioner(s) and must 
set out the full name and address of every signatory to the petition. 
Letters, affidavits or other documents are not to be attached to any 
petition. Petitions may be presented by member<s) or be forwarded to 
the Secretary, Legislative Assembly. The language should either be 
English or Bengali; and if a petition is made in any other Indian 
languages, it shall be accompanied by a translation either in Bengali 
or English. Every petition is, after presentation, referred to the Com-
mittee on Petitions. 

At the commencement of the first session in each year, the Speaker 
nominates a Committee on petitions consisting of not more than fifteen 
members. The Chairman is appointed by the Speaker and no Minister 
is to be nominated as a member of the Committee. 

The Committee examines petitions on Bills and on matters of 
general public interest and also entertains representations on matters 
concerning subjects involving the Government's responsibility. 

BUDGET IN LEGISLATURE 

The Budget: Under Article 202 of the Constitution, a statement of 
estimated receipts and expenditure of the Government has to be laid 
before the Legislature of the State in respect of every financial year 
which runs from 1 April to 31 March. This annual Financial State-
ment, titled Budget of the State Government is the main Budget 
document. 

The form in which the Budget is drawn up is dependent upon the 
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form in which the accounts of a State are kept. In order to achieve 
uniformity, the President, on the advice of the Comptroller and 
Auditor-General of India, prescribes the same form of accounts 
throughout India. 

The Finance Department determines the nature of demands. The 
demands are classified after consulting the Committee on Estimates. 

The Budget Statement shows the receipts and payments of Govern-
ment under the three parts in which Government accounts are kept: 
(i) Consolidated Fund, (ii) Contingency Fund, and (iii) Public Account. 
The Budget also distinguishes expenditure on revenue account from 
other expenditure. The Government Budget, therefore, comprises (i) 
Revenue Budget and (ii) Capital Budget. 

The Budget has to be passed either totally or in part before 31 March 
of each year. The Budget is ordinarily presented in the month of 
February or March each year. The Finance Department prepares the 
Budget by the end of December. It is presented along with an ex-
planatory Memorandum and contains the estimates of receipt and 
expenditure. 

The Memorandum contains a comparative statement of such 
receipts and expenditure for the previous year, the current year and 
the next year and reasons for any increase or decrease in the amounts. 

No specific date is fixed for the presentation of Budget by way of 
convention or practice. Usually it is presented in February each year 
but sometimes the Budget is also presented in March. Rule 206 of the 
Rules of Procedure and Conduct of Business in the West Bengal 
Legislative Assembly prohibits discussion on the Budget on the day 
on which it is presented to the House. AB a convention no other 
discussion takes places on the day of presentation of the Budget. 

Subsequent to the presentation of the Budget, the general discus-
sion takes place. There is no motion before the House at this stage but 
the Budget is discussed in a general way. Members are at liberty to 
discuss the Budget as a whole or any question of principle involved in 
it. The Finance Minister has a right to reply at the end of the 
discussion. Other Ministers also may take part in the discussion. The 
general discussion on the Budget continues for not more than four 
days. 
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Demands for Grants: After the general discussion is over, the 
Demands for Grants relating to each department are moved in the 
House on a day. The Minister-in-charge of a particular Department 
makes a demand for the grant of money required by him for his 
Department. Demands for grants relating to the departments on 
which Subject Committees are constituted stand referred to the ap-
propriate Subject Committees. All the demands for grant are discussed 
and voted but the demands which are under consideration of the 
Subject Committees can be discussed only after presentation of the 
reports of those Subject Committees. To a motion for a Demand for 
Grant, an amendment may be moved for reduction of the grant which 
is known as motion for reduction or Cut Motion. The individual grant 
and the amendment for reduction of the grant are put to vote after 
discussion. Not more than two days are allotted for the debate on any 
particular demand. 

For the voting of demands for all the grants not more than 20 days 
are allotted including the day or days taken for the Vote on Account. 
On the last of the allotted days, one hour before the time fixed for 
adjournment for the day, all demands which have not been voted by 
the House are guillotined, that is, put to vote without debate. 

The notices of Cut motions can be given on such heads of expendi-
ture as are votable by the House. Cut Motions are divided into three 
categories; namely, the Disapproval of Policy Cut, the Economy Cut 
and the Token Cut. 

(a) Disapproval of Policy Cut is suggested by a motion "that the 
amount of the demand be reduced by Re. I" representing 
disapproval of policy underlying the demand. A member 
giving notice of such motion should indicate in precise terms 
the particulars of the policy which he proposes to discuss. 
The discussion should be confined to the specific point or 
points mentioned in the notice and it shall be open to the 
member to advocate an alternative policy. 

(b) Economy Cut, namely, a motion "that the amount of the 
demand be reduced by a specific amount" representing the 
economy that can be effected. Such specific amount may be 
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either lump-sum reduction in the demand or omission or 
reduction of an item in the demand. The member giving 
notice of such a motion should indicate briefly and precisely 
the particular matter on which discussion is sought to be 
raised and speeches should be confined to the discussion as 
to how economy can be effected, and 

(c) Token Cut , namely, a motion "that the amount of the 
demand be reduced by Rs.100" in order to ventilate a specific 
grievance, which is within the sphere of the responsibility of 
the State Government. The discussion on such a motion 
shall be confined to a particular grievance specified in the 
Motion. 

The Speaker decides whether a Cut Motion to a Demand for Grant 
is or is not admissible and may disallow any such motion when in his 
opinion it is an abuse of the right of moving motions for such reduction. 
The time for giving notice of a Cut motion is also appointed by the 
Speaker. 

A maxim um of four day are allotted for general discussion on the 
Budget. The voting on Demand for Grants for any financial year shall 
take place on such days not exceeding twenty. These twenty days shall 
include the d'ays taken for a vote on account. Note more than two days 
are allotted to the discussion on any one demand. 

LEGISLATIVE COI\1:MITTEES 

The enormity oflegislative work and the complexity of administrative 
action make it imperative for the Legislature to have Committees. 
These serve as a mechanism for adequate Legislative surveillance over 
the administration. 

In the West Bengal Legislative Assembly there are two types of 
Committees and the Ad hoc Committees. The following twenty-three 
Committees are the Permanent Committees:-

(a) Business Advisory Committee, 
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(b) Committee on Petitions, 
( c) Committee on Public Accounts, 
( d) Committee on Estimates, 
(e) Committee on Public Undertakings, 
(0 Committee on Privileges, 
(g) Committee on Government Assurances, 
(h) Committee on Subordinate ~gislation, 
(i) Rules Committee, 
(j) Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes, 
(k) Library Committee, 
(1) House Committee, 

(m) Subject Committee on Health and Family Welfare, 
(n) Subject Committee on Panchayat, 
(o) Subject Committee on Education and Information and Cul-

tural Affairs, 
(p) Subject Committee on Transport, 
(q) Subject Committee on Irrigation and Waterways, 
(r) Subject Committee on Welfare, Tourism, Sports and Youth 

Affairs, 
(s) Subject Committee on Environment 
(t) Subject Committee on Agriculture, Food and Civil Supplies, 
( u) Subject Committee on Public Works, 
(v) Subject Committee on Pow~r, Commerce and Industries, 

and 
(w) Committee on the Entitlements of the Members. 

Among these permanent Committees, there are three Finan-
cial Committees-the Committee on Public Accounts, the Com-
mittee on Estimates and the Committee on Public Undertakings. 
These three financial committees constitute by for the most 
potent legislative mechanism for effective financial account-
ability of administration. 

Committee on Public Accounts: The Committee on Public Accounts 
was first constituted in the Bengal ~gislative Council as far back as 
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in 1921. After Independence, the Committee system has undergone 
tremendous change. Up till 1964, the Finance Minister used to be the 
Chairman of the Committee. Thereafter, a member of the ruling party 
was made the Chairman and it continued till 1967.Since 1967 it has 
become a convention to choose a leading member of the Opposition for 
appointment as the Chairman of the Committee. 

At present the Committee consists of fifteen members. The mem~rs 
are elected by the House from amongst the members according to the 
principle of proportional representation by means of the single trans-
ferable vote. The Chairman of the Committee is appointed by the 
Speaker from amongst the members of the Committee. The term of 
office of the members of the Committee is one ye~, but any member 
can be eligible for re-election. 

The functions of the Committee on Public Accounts are to scrutinize 
the Appropriation Accounts of the State Government and the Report 
of the Comptroller and Auditor-General thereon and to satisfy itself 
that the money shown in the accounts as having been disbursed were 
legally available for, and applicable to, the services or purposes to 
which they have been applied or charged, that the expenditure con-
forms to the authority which governs it and that every re-appropria-
tion has been made in accordance with the existing rules. 

The Reports of the Committee on Public Accounts are simply 
presented to the House by the Chairman or by any other member of 
the Committee and the reports are not discussed by the House. 

Committee on Estimates: The Committee on Estimates was first 
constituted in the year 1963 in the West Bengal Legislature. The 
Committee on Estimates is an elected one and the members of the 
Committee are elected by the House every year from amongst the 
members according to the principle of proportional representation by 
means of the single transferable vote. The Chairman of the Committee 
is appointed by the Speaker from amongst the members of the Com-
mittee. The Committee consists of not more than nineteen members 
and the term of the office of the members of the Committee is one year. 
The functions of the Committee are: 

(a) to report what economies, improvements in organisation, 
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efficiency or administrative reform, consistent with the 
policy underlying the estimates, may be effected; 

(b) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(c) to examine whether the money is well laid out within the 
limits of the policy implied in the estimates; and 

(d) to suggest the form in which the Estimates shall be 
presented to the Legislature. 

The Reports of the Committee on Estimates are presented to the 
House by the Chairman, or in his absence, by any other member, and 
no discussion is made on the Reports. 

Committee on Public Undertakings: As late as 1974, there were 
only two Financial Committees in the West Bengal Legislature, 
namely, the Public Accounts Committee and the Committee on 
Estimates. As these two Financial Committees were overburdened 
with their normal work and as it was becoming difficult for them to 
carry on the work relating to the examination of Public Undertak-
ings, the number of which was gradually increasing year after year, 
it was thought prudent to set up a separate Committee like the one 
in Parliament. Accordingly, relevant rules were framed and the 
Committee on Public Undertakings was constituted for the first 
time in the West Bengal Legislative Assembly on 24 April, 1974 with 
members nominated by the Speaker. 

Rule 303(1) (2) was subsequently amended in 1981 and, according to 
the new rule, the members of the Committee are elected by the House 
every year from amongst its members according to the principle of 
proportional representation by means of single transferable vote. The 
Chairman of the Committee is appointed by the Speaker from amongst 
the nineteen members of the Committee so elected. The term of office of 
the members is one year and the Committee shall hold office until a new 
Committee is constituted. They are eligible for reappointment. 

LEGISLATIVE PRIVILEGES 

Privileges are not yet codified by an Act of the Parliament or 
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Legislature. Some of the privileges of the House, its members and 
Committees are specified in the Constitution, certain statutes and 
Rules of Procedure of the House, and the others are based on prece-
dents and conventions gradually developed in the country. 

A member wishing to raise a question of privilege is required to 
give notice in writing to the Secretary before the commencement of 
the sitting on the day on which the question is proposed to be raised. 
If the question proposed to be raised is based on a document, the 
notice must be accompanied by the document. If the Speaker is 
satisfied that there is a prima facie case that a breach of privilege 
has been committed and that the matter is being raised at the 
earliest opportunity, he may allow the members to raise the matter 
as a question of privilege. Such matters are raised immediately after 
the questions and before the List of Business for the day is entered 
upon. On a motion being made for the purpose, the House may 
consider the matter and come to a decision or may refer it to the 
Committee of Privileges. A motion on a matter of privilege arising 
during the sitting of the House shall be entitled to immediate 
precedence over all other business. The Speaker may also refer any 
question of privilege to the Committee of Privileges for examination, 
investigation or report. 

The Committee of Privileges: The Committee examines every ques-
tion involving breach of privilege of the Assembly or of the members 
or of any Committee thereof referred to it by the Assembly or by the 
Speaker. It determines with reference to the facts of each case whether 
a breach of privilege is involved and if so, the nature of the breach, the 
circumstances leading to it and makes suitable recommendations in 
the report. 

The Committee is nominated by the Speaker at the commence-
ment of the first session in each year and it consists of fifteen 
members under the Rules of Procedure. The Deputy Speaker is 
appointed as the Chairman of the Committee provided he is a 
member of the Committee. Members from almost all the recog-
nised political parties of the Legislature are taken on the Com-
mittee. 
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SERVICING OF LEGISLATURE 

The Secretary: The Secretariat is headed by the Secretary, Legislative 
Assembly. He is appointed by the Governor. He is the Controlling 
Officer in respect of the Budget head relating to the Assembly 
Secretariat as well as of the Assembly. He becomes the Returning 
Officer of the elections to Rajya Sabha. He also acts as the Secretary 
of the C.P.A. Branch of West Bengal. 

His age of retirement is 58 years. His position and status are same 
as those of the heads of government departments. 

Table 6 shows the successive heads of the ~gislative Secretariat 

Table 6: Successive Heads of the Lepslative Auembly 
Secretariat 

S.No. Name of the Successive Secretary Tenure 
From To 

1. Shri A.R Mukherjea 15.8.1947 31.12.1962 
2. Shri P . Roy 1.1.1963 11.4.1969 
3. Shri S. Banerjea 12.4.1969 3.1.1972 
4. Shri K.K. Maitra 4.1.1972 31.1.1975 
5. Shri D.N. Banerjea 1.2.1975 30.8.1978 
6. Shri P .K. Ghosh 30.8.1978 16.7.1982 
7. Shri K.N. Mukherjea 20.8.1982 30.6.1985 
8. Shri A Rahman 1.12.1985 31.12.1986 
9. Shri L.K. Pal 1.1.1986 31.4.1989 
10. Shri S.R. Chattopadhyay 1.2.1990 till date 

The Secretariat: The work of the Legislative Assembly Secretariat 
is divided under the following three wings, namely, ( 1) the Administra· 
tive Wing; (2) the Technical Wing; and (3) the Committee Wing. 
Matters relating to establishment, account.a, travelling and dearness 
allowances, cash, stores, State Legislators' Hostel, despatch and 
Central receipts, Public relations, election, and works relating to the 
Commonwealth Parliamentary Association came under the Ad· 
ministrative Wing. Items like Legislation, questions, proceedings and 
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miscellaneous technical subjects come under the Technical Wing. The 
Committee Wing looks after the work pertaining to various Commit-
tees. 

Library, Research, Reference, Documentation and Information 
Service: The Library is located in the main building of the Assembly 
House. There are more than one lakh books in the Library. 

Documentation service is available for the members of the Assemb-
ly. The nature of service includes the publication of bulletins in book 
form and supply of materials collected from periodicals and 
newspapers, etc., for the use of members. 

Commonwealth _Parliamentary Association: After the formation of 
the new Legislature under the Constitution, a branch of the Common-
wealth Parliamentary Association was formed for the Legislature of 
West Bengal in pursuance of a resolution passed in the Assembly on 
5 August, 1952 and by the Council on 6 August, 1952. In fact, there 
was a Bengal Branch of the Commonwealth Parliamentary Associa-
tion since 1939 but after the partition of Bengal, it did not function. A 
Women's Parliamentary Group under the· aegis of the CPA, West 
Bengal Branch was constituted on 16 September, 1991. 



Part III 
The Union Territory 

Legislatures 





DELHI 

ORIGIN AND GROWTH 

The crescent edifice of the Metropolitan Council of today and the 
Imperial Legislative Council and Central Legislative Assemuiy of 
1913-1926, facing Alipur Road in the vicinity of the ridge has not only 
witnessed the history of Delhi as also that of 20th century India in the 
process of their making but has also been that very site wherefrom 
the wind of democratisation blew high over the political firmament of 
modem India. It was here that the foundation of the Indian par-
liamentary system was laid in the beginning of this century. The grand 
and magnificent historic chamber of today's Metropolitan Council of 
Delhi is the solitary witness of the fiery but evocative speeches of great 
patriotic Indian leaders and parliamentarians such as V.J. Patel, 
Gopal Krishna Gokhale, Moti Lal Nehru, Madan Mohan Malaviya, 
Lala Lajpat Rai, Tej Bahadur Sapru, Surendranath Banerjea, Maz-
harul Haque, Sachchidananda Sinha and others who led the nation 
to the goal of freedom. 

Calcutta was the capital of the British Empire in India up t.o 1911. 
It was also the seat of both the Central Government and the Bengal 
Government. It was Lord Hardinge, the Viceroy of India, who took the 
historic decision in 1911 t.o transfer the Imperial Capital from Calcut-
ta to Delhi and to make the latter the seat of the Central Government. 
The actual transfer of the capital took place in 1912. 

The Metropolitan Council of Delhi has stepped into its 27th year of 
age since its inception in 1966. But the Council Chamber which 
presently houses the Metropolitan Council has a much older history. 
The chamber was actually built for the meeting of the Imperial 
Legislative Council, which was reconstituted under the Morley- Minto 
Act of 1909 and had been functioning from 1910 in Calcutta. The first 

- Metropolitan Council Building, Delhi. 
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session of the Imperial Legislative Council took place in this Council 
Chamber in January 1914. The Imperial Legislative Council was later 
~ubstituted by two Houses, namely, the Central Legislative Assembly 
and the Council of States which were constituted in 1921 under the 
Montagu-Chelmsford Act of 1919. The meetings of the Central Legis-
lative Assembly and the joint sessions of the two Houses were held in 
the Council Chamber, while the Metcalfe House was the venue of the 
meetings of the Council of States. After 1926, the Central Legislative 
Assembly was shifted from the Old Secretariat to the Parliament 
House. 

After independence, while other States of the country got their 
Legislative Assemblies irrespective of their population, various sys-
tems of running the administration of Delhi-the capital of free and 
sovereign India-have been tried from time to time. On 17 March 
1952, the Delhi State Assembly was constituted under the Govern-
ment of Pat 'C' States Act of 1951. This was done on the basis of the 
recommendations of the Pattabhi Committee. This attempt for a 
popular set up for Delhi, however, proved to be short lived as the 
Assembly was abolished on 1 October, 1956 by the Constitution 
(Seventh Reorganisation Commission. Later the Municipal Corpora-
tion of Delhi was set up on 7 April 1958 under the Delhi Municipal 
Corporation Act, 1957. Simultaneously, two non-official Committees, 
namely, Public Relations Committee and the Industrial Advisory 
Board were also set up under the Chairmanship of Shri Gopi Nath 
Aman and Dr. Yudhvir Singh, respectively, in order to associate the 
people of Delhi with the Delhi Administration. But despite the fact 
that these Committees had endeavoured to solve the problems of the 
people of Delhi with all their might, and of course within their 
limitations, these could not become any substitute for an Assembly. 
Eventually, when the Delhi Pradesh Congress won the elections in 
1962, it was considered as people's verdict in support of an Assembly 
for Delhi as this was one of the party's main election issues. 

Finally, as a result of the recommendations of the Administrative 
Reforms Commission, the Delhi Administration Bill, 1966 was passed 
and was assented to by the President of India on 2 June 1966. This 
Bill had fully endorsed the recommendations of the Commission 
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favouring a deliberative body for Delhi in an advisory capacity. 
Presently, the Union Territory of Delhi is governed as follows. At the 
top, there is Lieutenant Governor or Administrator of Delhi who is 
appointed by the President of India under Article 239 of the Constitu-
tion. The Executive Council consists of the Chief Executive Councillor 
and three other Executive Councillors and is set up under Section 27 
of the Delhi Administration Act. The Metropolitan Council ofDe]hi is 
a unicameral deliberative body set up under the Delhi Administration 
Act. 

STRUCTURE OF LEGISLATURE 

At present the Metropolitan Council consists of 56 elected members 
and five nominated by the Central Government. In accordance with 
the Constitutional provisions relating to the Parliament and the State 
Legislatures, the Delhi Administration Act also specifies that seats 
shall be reserved for the Scheduled Castes in the Metropolitan Council 
and the number of such seats shall bear, as nearly as may be, the same 
proportion to the total number of seats in the Metropolitan Council as 
the population of the Scheduled Castes in Delhi bears to the total 
population of Delhi. 

The Interim Metropolitan Council constituted under Section 32 of 
the Delhi Administration Act, 1966 had only forty seven members (42 
elected and 5 nominated). The Interim Council had a very short spell 
of its functioning from September, 1966 to February 1967 and could 
hold only one session of 15 sittings (from 3 October 1966 to 28 October 
1966). 

As is the case with other State Legislative Assemblies in the 
country, the normal tenure of the Metropolitan Council unless sooner 
dissolved, is five years, as per provisions of Section 10 of the Delhi 
Administration Act. Till recently, the expiration of the said period of 
five years operated as a dissolution of the Metropolitan Council. The 
relevant provision contained in Section 10 of the Act has, however, 
been amended by the Delhi Administration (Amendment) Act, 1987 
to provide that the said period of five years can be extended by the 
Central Government by notification by such period not exceeding one 
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year at a time, subject, however, to the limitation that the total 
extended period shall not exceed three years. There is further 
provision that the said period or the extended period can be further 
extended when a Proclamation of Emergency, issued under Article 352 
(1) of the Constitution, is in operation. 

Details of the tenure of the Metropolitan Council of Delhi are given 
in Table 1 below: 

Table 1: Tenure of the Metropolitan Council 

SL Metropolitan Council Tenure 
No. 

From 1b 

1. Interim 1966 1967 
2. First 1967 1972 
3. Second 1972 1977 
4. Third 1977 1980 
5. Fourth 1983 1990 

The Fourth Metropolitan Council was constituted on 8 February, 
1983 and its first sitting was held on 17 March 1983. The normal 
duration of five years of the life of the Council was to end on 16 March 
1988, but in view of the aforesaid amendment of Section 10 of the Delhi 
Administration Act, the President by separate orders had twice ex-
tended the term of the Council by one year each, first up to 16 March 
1989 and again, by another year up to 16 March 1990, on the ground 
that it was considering the question of reorganising the administra-
tive set up of the Union 'lerritory of Delhi. Eventually, the Council was 
dissolved by an order of the President on 12 January 1990. 

ELECTIONS, PARTIES AND MEMBERS 

Party Whips: There is no provision either in the Delhi Administration 
Act or in the Rules of Procedure of Metropolitan Council or the 
Presidential Orders regarding salary and allowances with regard to 
the various functionaries of the Council or Whips in the House. 
However, in practice the Chief Whip and Whip of the Ruling Party are 
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nomina~d by the Leader of the House and the Whips of other parties 
by the Leaders of the respective parties in the Council. 

Leader of the Opposition: The leader of the largest recognised party 
in the Opposition having the strength of 15 or more members is 
recognised as the Leader of the Opposition in the Metropolitan Coun-
cil although there is no specific provision in the Act or the Presidential 
Orders made thereunder in this regard. There is also no specific 
provision for the grant of any special status to the Leader of the 
Opposition. He draws his pay and other allowance~ as a member only. 
He is, however, given a room in the precincts of the Council and is 
provided with secretarial assistance. As a matter of practice, he is also 
nominated as the Chairman of the Committee on Assurances of the 
Metropolitan Council. 

Qualification for Membership: So far as the membership of the 
Metropolitan Council is concerned, it is provided in Section 6 of the 
Delhi Administration Act that a person is not qualified to be chosen 
to fill a seat in the Metropolitan Council unless he (a) is an elector 
for any constituency and makes and subscribes before some person 
authorised in that behalf by the Election Commission an oath or 
affirmation; (b) is not less than twenty five years of age; and (c) in 
the case of a constituency reserved for the Scheduled Castes, is also a 
member of any of those castes. Section 19 of the Act specifies certain 
other conditions such as holding office of profit which disqualifies a 
member. 

Oath I Affirmation: Immediately after the election of the member to 
the Metropolitan Council and subsequent to the official notification 
by the Election Commission, every person who is so elected as a 
member of the Council is required under Section 16ofthe Act to make 
and subscribe before the Administrator, or some person appointed in 
that behalf by him, an oath or affirmation according to the form set 
out for the purpose, before he takes his seat in the Council. If a person 
sits or votes as a member in the Council before he has complied with 
the above mentioned requirement, he is liable in respect of each day 
on which he so sits or votes in the Council, to a penalty of five hundred 
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rupees to be recover i as a debt due to the Union. 

Salaries and Other Facilities: The members of the Metropolitan 
Council are entitled under Section 21 of the Act to receive such salaries 
and allowances as the President may, by order, determine. Under the 
Members of Metropolitan Council (Salaries, Allowances and Pension) 
Order, 1966, as amended on 12 January 1_988, a member of the 
Metropolitan Council receives a salary of Rs. 750/- per month during 
his term of office and is also entitled to receive daily allowance at the 
rate of Rs. 50/- for each day on which he attends a meeting of the 
Council and its Committees. In addition, he is paid Rs. 100/- per month 
as conveyance allowance and constituency allowance of Rs.250/- per 
mensem. 

No housing facilities are provided to members. They are entitled to 
the reimbursement of 750 local calls including free calls plus rentals 
of a telephone anywhere in Delhi. Besides, they are entitled to medical 
and travelling allowance, as admissible to Grade I officers serving in 
the Administration of Delhi. In the office premises, every political 
party represented in the House is allotted a party office and provided 
with stenographic, typing and other secretarial facilities. 

Resignation: The provision for resignation from membership of the 
Metropolitan Council is contained in Section 18(2)(b) of the Act and is 
similar to the provision which existed in Parliament and State legis-
latures prior to the amendments of Articles 101 and 190,respectively, 
by the Constitution (Thirty-third Amendment) Act, 1974. According 
to Rule 131 of the Rules of Procedure of the Metropolitan Council, a 
member who desires to resign is required to submit his resignation in 
person under his own hand duly addressed to the Chairman without 
specifying any reason for his resignation. Where any member gives 
any reason or introduces any extraneous matter the Chairman may, 
in his direction omit such words, phrases or matter and the same shall 
not be read out in the Council. Soon after the receipt of the resignation 
letter from any member, the Chairman informs the Council that such 
and such member has resigned his seat in the Council. But when the 
Council is not in session, the Chairman does so immediately after the 
Council reassembles to the effect that so and so has resigned during 
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the inter-session period. In accordance with the spirit of the amend-
ment contained in the Constitution (Thirty-third Amendment) Act, 
197 4, the Chairman satisfies himself, after making such enquiries as 
he thinks fit, that the resignation of the member is voluntary and 
genuine, before he announces the same in the House. There is no 
provision for the acceptance of resignation of a member in the Act. 
Subsequent to the receipt of resignation letter from the member by 
the Chairman of the Council, the Secretary, as soon as may be, causes 
the information to be published in the Gazette of the Delhi Ad-
ministration and forwards a copy of the notification to the Election 
Commission in the case of an elected member; an~ to the Central 
Government in the case of a nominated member for talring steps to 
fill the vacancy thus caused. 

Absence from Council: If during a period of six successive months, a 
member is absent from all meetings of the Council without its permis-
sion, the Council can declare under Section 18(3), of the Act his seat 
vacant. Permission to remain absent from meetings of the Council can 
be obtained by the member as per provisions of Rule 132 of the Rules 
of the Council. 

Suspension: In a democracy where a number of parliamentary in-
stitutions and other fora are set up to air the public views on various 
issues directly related to public life, sometimes such unhappy situa-
tions also arise in which decorum and decency of these institutions 
appear to have been eroded. To deal with such unpleasant situations 
which require withdrawal and even suspension of some members who 
obstruct the proceedings of the House, certain provisions have been 
made in Rules of the Council which are almost similar to those of the 
Lok Sabha. 

SESSIONS AND SITTINGS 

The Administrator of Delhi is empowered under Section 11 of the Act 
to summon and prorogue the Metropolitan Council's session. The only 
condition for summoning of the session is that six months should not 
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intervene between its last sitting and the next session. Under the 
Business of Delhi Administration Rules, 1966, summoning and 
prorogation of sessions fall within the purview of the Executive 
Council and therefore the session of the Council is convened at the 
decision of the Executive Council and in practice in consultation with 
the Chairman of the Metropolit.an Council. 

Issue of Summons: After the necessary notification for summoning 
the session is issued, the members of the Metropolitan Council are 
requested to attend the same by the Secretary, Metropolitan Council. 
The summons to the members is issued ordinarily 15 days before the 
date appointed for summoning the session. An emergent session of the 
Council can, however, be summoned at only three days' notice to the 
meruoers. 

Table 2 shows the number of sessions held by the successive 
Metropolitan Coun~. 

Table 2: Number of Sessions Held by Each 
Successive Metropolitan Council 

Name of the CQuncil 

Interim 
First 
Second 
Third 
Fourth 

Period 
1966-1967 
1967-1972 
1972-1977 
1977-1980 
1983-1989 

BUSINESS OF THE COUNCIL 

No. of sessions held 

1 
17 
17 
10 
20 (up to January 
1989) 

The relative precedence of different clasaea of busineu before the 
Council is taken up as specified in Rule 32 of the Rules of Procedure 
of the Council. The Chairman, in consultation with the Chief Execu-
tive Councillor, who is the Leader of the House, refers the business 
before the House to the Business Advisory Committee, who recom-
mends a time table for its discussion. After the report of the Committee 
is approved by the House, different items of business are listed for 
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discussion. During the Budget session of the Council, subsequent to 
the Administrator's Address which generally encompasses policy mat-
ters, the overall developmental activities of the administration and 
the targets achieved by it, the Address is discussed by the House by 
way of a Motion of Thanks. The Budgets of Delhi and the Delhi 
Development Authority for that year are also discussed by the House 
at length. Discussions on legislative proposals and matters raised 
under various other Parliamentary devices such as by way of Motions, 
Resolutions, Calling Attention, Short Duration Discussions, etc. take 
place, as per priority laid down in Rule 32 of the Rules unless the 
Chairman otherwise directs. Generally, the first hour of every sitting 
of the Council is available for asking and answering questions. Each 
day, as many as 20 starred questions are taken up for oral answers by 
the Chief Executive Councillor/Executive Councillors and the rest of 
the questions which do not fall in the category of starred questions at 
the time of balloting are treated as unstarred questions and written 
replies to such questions are laid on the Table of the House. In the 
Metropolitan Council, the time after the end of the Question Hour and 
before other business starts and which is sometimes referred to as 
Zero Hour, has been regularised by permitting members to make 
Special Mentions under Rule 230 of the Rules. 

Rules of Debate: The debate in the House is regulated by the Chair-
man strictly in accordance with Rule 32 of the Rules of Procedure 
which specifies the order of different classes of business. The members 
speak from their allotted seats for which technical aids have been 
provided to them. They are not allowed to read out prepared speeches 
or from any book, newspaper or letter etc. in connection with the 
business of the Council. But the members of the Executive Council, if 
they wish, may read from written material as they are supposed to 
keep the House informed with various facts and figures. 

Voting Procedure: On the conclusion of a debate on any Motion or 
Resolution etc., the Chairman puts the question for determining the 
opinion or decision of the House and announces the decision on the 
basis of voice-vote. But if a decision of a question is challenged, the 
members are requested by the Chair to rise in their places for 'Ayes' 



916 THE UNION AND STATE LEGISLATURES IN INDIA 

and 'Noes' separately, and after taking an account of the same, the 
decision of the House is announced. If the opinion of the Chairman as 
to the decision of a question is challenged, the Chairman can order a 
division and in such cases the votes are taken by the members through 
division by going into the 'lobbies'. The members who stand for 'Ayes' 
are directed by the Chairman to go into the Right Lobby and the 'Noes' 
into the Left Lobby and their votes are recor'1ed by the staff. The 
device of the electronic voting machine has not been introduced in the 
Metropolitan Council so far. 

PRESIDING OFFICERS 

When a new Metropolitan Council is constituted after the elections, 
the former Chairman of the Council ceases to hold office, and one of 
the senior members of the Council is appointed by the Administrator 
as the person before whom the members shall make oath or affirma-
tion on the recommendation of the Chief Executive Councillor. Such 
a person is known as pro tem Chairman till the Chairman is elected 
by the House on a date appointed by the Administrator. 

The Chairman and the Deputy Chairman of the Metropolitan 
Council are elected by the Council from amongst the members under 
the provisions of Section 12( 1) of the Act. They are elected on a motion 
moved by a member and recorded by another by a majority vote as per 
procedure laid down in Rules 9 and 10 of the Rules of the Council. 

The term of office of the Chairman and the Deputy Chairman of the 
Council is co-terminous with that of the MEtropolitan Council. How-
ever, under the second proviso of Section 12(2) (c) of this Act, whenever 
the Metropolitan Council is dissolved, the Chairman does not vacate 
his office until immediately before the first meeting of the n ext 
Metropolitan Council. 

Section 12(5) of the Act provides that the Chairman and the Deputy 
Chairman shall be entitled to such salaries and allowances as the 
President may, by order, determine. Under the Chairman and Deputy 
Chairman of the Metropolitan Council (Salaries and Allowances) 
Order, 1966 as amended on 9 February, 1988, the Chairman and the 
Deputy Chairman are entitled to receive salary and constituency 
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allowance @Rs.750/- and Rs. 250/- per month, respectively and D.A. 
@Rs.50/- per sitting of the Session of the Council as are admissible to 
the members of the Metropolitan Council. Besides this, the Chairman 
and Deputy Chairman are entitled to a sumptuary allowance of 
Rs.500/- and Rs.300/- per month, respectively. In addition, free fur-
nished government accommodation and a chauffeur driven car are 
also provided to them. Subject to the ceiling of 200 litres of petrol to 
be borne by the Government. 

The Chairman is the custodian of the rights and privileges of the 
members of the Council. Inside the House, he conducts the proceed-
ings of the Council and exercises all powers necessary for the smooth 
functioning and for preserving order in the House·. The admission to 
various galleries meant for officers, press, visitors etc. is regulated in 
accordance with the orders made by him. No arrest can be made within 
the precincts of the Council without his permission. 

Under Section 12(2) of the Act, a member holding office as Chair-
man or Deputy Chairman, may at any time by writing under his hand 
addressed, if such a member is the Chairman, to the Deputy Chair-
man, and if such member is Deputy Chairman to Chairman, resign 
his office. He can also be removed from his office by a resolution of the 
Metropolitan Council passed by a majority of all the then members. 

The names of the Chairmen and Deputy Chairmen of the 
Metropolitan Council since its inception are given in Tables 3 and 4 
respectively: 

Table 3: Statement Showing the Names and Tenure of 
Chairmen, Metropolitan Council 

Name Tenure 
From 'lb 

Shri Jag Parvesh Chandra 3.10.1966 27.3.1967 
Shri L.K. Advani 28.3.1967 19.4.1970 
Shri Shyam Charan Gupta 19.4.1970 19.3.1972 
Shri Mir Mushtaq Ahmed 20.3.1972 27.6.1977 
Shri Kalka Daa 28.6.1977 17.3.1983 
Prof. Puruahott.am Goel 18.3.1983 'lb date 
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Table 4: Statement Showing the Names and Tenure 
of Deputy Chairmen, Metropolitan Council 

Name Tunure 
From 'lb 

Shri Janaradhan Gupta 1967 1972 
Shri Jag Parvesh Chandra 1972 1977 
Begum Khurshid Kidwai 1977 1980 
Smt. 'l'ajdar Bahar 1983 1990 

PRACTICE AND PROCEDURE 

The Metropolitan Council of Delhi has been set up under the Delhi 
Administration Act, 1966. The functions of the Metropolitan Council 
are delineated in Section 22 of the Act which is reproduced below: 

"22(1) Subject to the provisions of this Act, the Metropolitan Coun-
cil shall have the right to discuss, and make recommenda-
tions with respect to, the following matters insofar as they 
relate to Delhi, namely: 

(a) proposals for undertaking legislation with respect to any of 
the matters enumerated in the State List or the Concurrent 
List in the Seventh Schedule to the Constitution insofar as 
any such matter is applicable in relation to Union ter-
ritories (hereafter referred to as the State List and the 
Concurrent List); 

(b) proposals for extension to Delhi of any enactment in force 
in a State relatable to any matter enumerated in the State 
List or the Concurrent list; 

(c) proposals for legislation referred to it by the Administrator 
with respect to any of the matters enumerated in the State 
List or the Concurrent List; 

(d) the estimated receipts and expenditure pertaining to Delhi 
to be credited to and to be made from, the Consolidated 
Fund of India; and notwithstanding anything contained in 
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the Delhi Development Act, 1957, the estimated receipts 
and expenditure of the Delhi Development Authority. 

(e) matters of administration involving general policy and 
schemes of development insofar as they relate to matters 
enumerated in the State List or the Concurrent List; 

(0 any other matter referred to it by the Administrator." 

As would be seen from the above provision, the Metropolitan Coun-
cil, which has all the trappings of a Legislature, is not a full-fledged 
law-making institution in the sense that the legislative proposals 
recommended by it· have to have the final seal of approval of Parlia-
ment before they take the shape of law. The Council also does not have 
the power to pass any law for appropriating money from the Con-
solidated Fund of India. 

LEGISLATIVE COMMITIEES 

As per parliamentary practice, a comprehensive Committee system 
exists in the Metropolitan Council of Delhi. There are two types of 
House Committees-(i) Standing Committees which are permanent 
in nature and are constituted from time to time as per provisions of 
different rules and (ii) Ad hoc Committees which are appointed for 
a specific purpose and cease to exist when they finish the task assigned 
to them and submit their reports. 

At present, there are eleven Standing Committees in the 
Metropolitan Council, which are as follows, along with membership 
of each indicated in brackets: 

(i) Business Advisory Committee (8). 
(ii) Committee on Private Members' Bills and Resolutions (6). 
(iii) Committee on Assurances (9) 
(iv) Rules Committee (11) 
(v) Committee of Privileges (7) 

(vi) General Purposes Committee (7) 
(vii) Committee on the Welfare of Scheduled Castes and Scheduled 
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Tribes. (9). 
(viii) Library Committee (6). 
(ix) Committee of Estimates (9). 
(x) Committee on Papers laid on the Table of the House (7). 

(xi) Committee on Petitions (7). 
A 

The first seven Committees were set un around the time when the 
Metropolitan Council was constituted in 19G6 and the last Commit-
tees were constituted at the commencement of the Fourth 
Metropolitan Council. The Estimates Committee is elected by the 
House. All the other Committees are nominated by the Chairman of 
the Metropolitan Council. 

As far as possible, different parties and groups are represented on 
a Committee in proportion to their respective strength in the House. 
While the Chairman of the Metropolitan Council is the Chairman of 
the Business Advisory Committee, the Committee on Private 
Members' Bills and Resolutions, Rules Committee, General Purposes 
Committee and the Library Committee, the Deputy Chairman of the 
Metropolitan Council and the Leader of Opposition in the Council are 
by convention the Chairman of the Committee of Privileges and the 
Assurances Committee respectively. The Chairman of the remaining 
four Committees as also of all Ad hoc Committees are appointed by 
the Chairman of the Metropolitan Council from amongst the members 
of the Committee. 

As per rules, the term of the office of the Assurances Committee, 
the Committee on Private Members' Bills and Resolutions and the 
Committee on Papers Laid on the Table of the House is a mwmum 
of one year, while that of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes and Library Committee is a minimum 
of one year. All other Standing and Select Committees nominated by 
the Chairman hold office for the period specified by him or until new 
respective Committees re nominated. 

All the reports of the Committees are presented to the Council by 
the Chairmen of the respective Committees or in the absence of a 
Chairman by any member chosen by the Committee. 



DEI..JU 921 

LEGISLATIVE PRIVILEGES 

The powers and privileges of the members of the Metropolitan Council 
have been defined in Section 20 of the Delhi Administration Act, 1966, 
according to which there shall be freedom of speech in the 
Metropolitan Council. Thus every member of the Council has a right 
to express his views, freely and openly, in the House. Further, no 
member of the Council can be held to be liable to any proceedings in 
any court in respect of anything said or any vote given by him in the 
Metropolitan Council or any Committee thereof, and no person c~ ~ 
liable in respect Qf the publication by or under the authority of the 
Metropolitan Council of any report, paper, votes or proceedings. 

According to Section 26 of the Act which is similar to Articles 122 
and 212 of the Constitution relating to Parliament and State Legisla-
tures, the validity of any proceedings in the Council cannot be called 
in question on the gro~nd of any alleged irregularity of procedure. No 
officer or member of the Council in whom powers are vested by or 
under this Act for regulating the procedure or the conduct of business, 
or for maintaining order in the Council can be subject to the jurisdic-
tion of any court in respect of the exercise by him of those powers. 

The powers and privileges of members of Parliament and State 
Legislatures other than those of freedom of speech and immunity from 
legal action enshrined in Articles 105(3) and 194(3) of the Constitution 
which are the same as in the U .K. House of Commons as on 26 
January, 1950, are not available to the Metropolitan Councillors. The 
Council also does not possess the power to punish. 

The procedure for dealing with matters of privilege in the Council 
and in its Privileges Committee is similar to that of the Lok Sabha. 

Committee of Privileges: The Committee of Privileges is nominated 
by the Chairman of the Metropolitan Council. It consists of seven 
members headed by the Deputy Chairman. The Committee holds 
office for the period until a new Committee is nominated. The func-
tions of the Committee are to examine every question involving breach 
of privilege of the House, or of the members or of any of its Committees 
referred to it by the House or by the Chairman and determine with 
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reference to facts of each case whether a breach of privilege is involved, 
and, if so, the nature of breach, the circumstances leading to it and 
make such recommendations as it may deem fit. 

SERVICING OF ME'I'ROPOLITAN COUNCIL 

The Secretary: The Secretary, Law and Judicial of the Delhi Ad-
ministration who is always a member of the Judicial Service happens 
to he the ex-officio Secretary of the Metropolitan Council. He is the 
Head of the Council Department. All summons, Bulletins Part-I and 
Part-II, Lists of Business of the Council and other administrative 
orders pertaining to the Council Secretariat are issued in his name. 

Table 5 gives the tenure of successive Secretaries of the 
Metropolitan Council. 

S1. 
No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 

Table 5: Successive Heads of the Metropolitan 
Council Secretariat 

Name of the Successive Secretary Tenure 
From To 

Shri R.K. Baweja 1966 1970 
Shri Desh Deepak 1970 1972 
Shri Rajni Kant 1973 1975 
Shri Sunder Lal Bhargava 1975 
Shri T.R. Kalia 1975 1977 
Shri M.K. Chawla 1977 1978 
Shri G.C. Jain 1978 1979 
Shri N.C. Kochar 1979 1983 
Shri Lokeshwar Prasad 1983 1986 
Shri B.S. Chaudhary 1986 1990 
Shri R.C. Jain 1990 till Date 





POND I CHERRY 

ORIGIN AND GROWTH 

Subsequent to the signing of the Instrument of Transfer of Power 
between the Government of India and the Government of France, on 
21 October, 1954, at the Governor's palace in Pondicherry, the de facto 
transfer of Pondicherry and other regions under French domination 
in India, with the Indian Union took place on 1 November, 1954. After 
the merger of Pondicherry and other regions with the Indian Dwon, 
the Government of India issued a notification called the "French 
Establishments (Administration) Order, 1954". According to the 
above, a Chief Commissioner was appointed by the Central Govern-
ment as the Head of the administration of the French Establishments 
under the Foreign Jurisdiction Act, 194 7. The Treaty of Cession of the 
French Establishments of Pondicherry, Karaikal, Mahe, and Yanam 
was signed between the Prime Minister of India and the French 
Ambassador in India on 28 May, 1956. 

The Legal Integration (de Jure transfer of Pondicherry and other 
regions) with the Indian Union was completed on 16 August, 1962 with 
the issue of Pondicherry (Administration) Act, 1962, and with effect 
from 16 August, 1962, the Constitution (14th Amendment) Act, 1962 
was promulgated. Accordingly Pondicherry, Karaikal, Mahe and 
Yanam were constituted into a separate Union Territory under the 
name of Union Territory of Pondicherry. 

As the people aspired for a popular Government, the Parliament 
enacted the Government of Union Territories Act, 1963 which came 
into force on 1 July, 1963, and the pattern of Government prevailing 
in the rest of the country was introduced in this territory also, but 
subject to certain limitations. Under Article 239 of the Constitution, 
the President appoints an Administrator with such designation as he 

- State Legislative Assembly Building. Pondicherry. 



924 THE UNION AND STATE LEGISLATURES IN INDIA 

may specify to head the administration of the territory. The President 
appoints the Chief Minister. The other Ministers also are appointed 
by the President on the advice of the Chief Minister. All the Ministers 
are members of the Legislative Assembly, which consists of thirty 
members. The members of the Legislative Assembly are directly 
elected by the people for five years. The Central Government may 
nominate not more than three persons, not being persons in the service 
of Government, to be members ofbe Assembly. 

STRUCTURE OF LEGISLATURE 

The structure of the Pondicherry Legislature is unicameral. The 
Legislative Assembly consists of thirty members. All the members are 
directly elected by the people on the basis of adult franchise. 

In terms of the provisions of the Government of Union Territories 
Act, 1963 the normal tenure of the Assembly, unless sooner dissolved, 
is for five years from the date appointed for its first meeting and no 
longer, and the expiration of the said period of five years shall operate 
as a dissolution of the Assembly. The said period may, while a 
Proclamation of Emergency issued under Clause (1) of Article 352 of 
the Constitution is in operation, be extended by the President by order 
for a period not exceeding one year at a time and not extending in any 
case beyond a period of six months after the Proclamation has ceased 
to operate. 

Details of the tenure of the Pondicherry Legislative Assembly are 
given in Table 1 below: 

Table 1: Tenure of Pondicherry Lepslative Auembly 

SI.No. Legislative Auembly Tenure 
From To 

1. First July, 1963 Au,ruat, 1964 
2. Second August, 1964 September, 1968 
3. Third March 1969 January 1974 
4 . Fourth 6th March, 1974 28th March, 1974 
5. Fifth July, 1977 November, 1978 



SJ.No. Legislative Aaaembly 

6. 
7. 
8. 
9. 

Sixth 
Seventh 
Eighth 
Ninth 

Tenure 
From 

January,1980 
March, 1985 
March, 1990 
July, 1991 

ELECTIONS, PARTIES AND MEMBERS 
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To 
June, 1983 
March, 1990 
March, 1991 
till date 

After the de facto merger and before the legal integration with the 
Indian Union on 16 August, 1962, General Elections to the Repre-
sentative Assembly were held in 1955 and 1959. The elections were 
held on the basis of adult franchise under the State of Pondicherry 
(Representation of the People) Order, 1955 which prescribed the rules 
and regulations for the conduct of elections, more or less on the pattern 
adopted in the Indian Union. Since sovereignty still vested with the 
French Government, both the citizens of India and the citizens of 
France were entitled to vote. The then Representative Assembly was 
converted into Legislative Assembly of Pondicherry and its members 
were deemed to have been elected to the Legislative Assembly of 
Pondicherry. Thus, the First Legislative Assembly was constituted 
and its term fixed to expire on 24 August, 1964. The Ministry headed 
by Thiru E. Goubert continued to be in office till the assumption of the 
next Ministry. 

Before the General Elections to the Legislative Assembly, the first 
of its kind in its territory under the Representation of the People Act, 
1950 and the Representation of the People Act, 1957, were held on 24 
August, 1964, the constituencies were delimited by the Delimitation 
Commission and the entire territory was divided int.o 30 Single Mem-
ber Cons ti tuencies-21 for Pondicherry Region, 6 for Karaikal Region, 
2 for Mahe Region and 1 for Yanam Region. Out of these,. five seats 
were reserved for Scheduled Castes, four in Pondicherry Region and 
one in Karaikal Region. In the first General Elections, the candidates 
representing the Congress Party and the People's Front were the main 
contestants.·A Congress Ministry headed by Thiru V. Venkatasubba 
Reddiar was formed and was in office till 18 September, 1969. For the 
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first time President's Rule was imposed in the Territory in September 
1968 which remained in force till March, 1969. 

In the Second General Elections held on 9 March, 1969, there were 
three major parties viz., Congress Party, Dravida Munnetra Kaz. 
hagam and Communist Party of India. The D.M.K.-Communist Party 
of India coalition Ministry headed by Thiru M. 0 .H. Farook was formed 
and was in office till 3 January, 1974. The Assembly was then dis-
solved. 

The Third General Elections were held on 24 February, 1974. After 
elections, a DMK and CPI coalition Ministry headed by Thiru S. 
Ramassamy was formed and was in office till 28 March, 1974. The 
Assembly was then dissolved. 

The Fourth General Elections to the Assembly were held on 14 
June, 1977 and the AIADMK captured 14 seats. A two-member 
AIADMK Ministry headed by Thiru S. Ramassamy was formed. But 
this Ministry was in office till November, 1978 and subsequently 
the Legislative Assembly was dissolved and Pondicherry was again 
brought under President's Rule which ended in March, 1985. 

In January 1980, the Fifth General Elections were held. A coalition 
Ministry consisting of DMK and Congress (I) was formed under the 
leadership ofThiru D. Ramachandran whi~ remained in office up to 
24 June, 1983, as the ~gislative Assembly was dissolved and Pon-
dicherry was once again brought under President's Rule which ended 
in March, 1985. 

In the Sixth General Elections held in March, 1985, the Congress 
(I), AIADMK, DMK and Janata Party were the main contestants. The 
Congress (I) Ministry with the support of AIADMK headed by Thiru 
M.O.H Farook, which assumed office on 16 March, 1985 was in office 
for a full term of five years, and the formal dissolution of the Assembly 
took place on 5 March, 1990. 

In the Seventh General Elections held in February 1990, the Con-
gress (I), DMK, AIADMK and Janata Dal were the main contestants. 
The DMK-Janata Dal coalition Ministry headed by Thiru D. 
Ramachandran was in office from 5 March, 1990 till 4 March, 1991 
when the Assembly was dissolved. 

In the Eighth General Elections held in July, 1991, the Congress I, 
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AIADMK, DMK and Janata Dal were the main contestants. Once 
again, the Congress Ministry headed by Thiru V. Vaithilingam as-
sumed office on 4 July, 1991. 

QUALIFICATIONS FOR MEMBERSfilP 

A person to be chosen to fill a seat in the Legislative Assembly is 
required to be a citizen of India and should make and subscribe before 
some person authorised in that behalf by the Election Commission an 
oath or affirmation according to the form set out for the purpose in the 
l:t"'irst Schedule of the Government of Union Territories Act, 1963 and 
possess such other qualification as may be prescribed in that behalf 
by or under any law. He must be not less than twenty-five years of age. 

OATH/AFFIRMATION 

Every member of the House, before taking his seat, is required to make 
and subscribe before the Administrator or some person appointed in 
this behalf by him, an Oath or Affirmation according to the form set 
out for the purpose in the First Schedule of the Government of Union 
Territories Act, 1963. A member who has not already made and 
subscribed an oath or affirmation, is allowed to do so at the commen-
cement of a sitting of the House, or at any other time of the sitting of 
the House, as the Speaker may direct, on any day after giving previous 
notice in writing to the Secretary. 

PRESIDING OFFICERS 

The Legislative Assembly, as soon as it is constituted, choose two 
members of the Assembly to be respectively Speaker and Deputy 
Speaker thereof and, so often as the office of the Speaker or the Deputy 
Speaker becomes vacant, the Assembly chooses another member to be 
the Speaker or the Deputy Speaker, as the case may be. 

The election of Speaker is held on such date as the Administrator 
fixes and the Secretary sends to every member a notice thereof. The 



928 THE UNION AND STATE LEGISLATURES IN INDIA 

date so fixed for the election, in the case of a vacancy occurring during 
the term of the Assembly, should not be beyond 15 days from the date 
of occurrence of the vacancy if the Assembly is in session, and the date 
on which the Assembly first meets thereafter if it is not in session. 

At any time before noon on the day preceding the date so fixed, any 
member may give notice of a motion nominating another member for 
election by delivering to the Secretary a nomination paper signed by 
himself as proposer and by a third member as seconder and stating 
the name of the member nominated and it should be accompanied by 
a statement that he is willing to serve as Speaker, if elected. A member 
cannot propose his own name or second a motion proposing his own 
name, or propose or second more than one motion. 

On the date fixed for election, in the case of a new Assembly, the 
member appointed by the Administrator to preside, and in any other 
case the Deputy Speaker or the member presiding, as the case may be, 
reads out to the Assembly the names of the members who have been 
duly nominated together with those of their proposers and seconders. 
At any time before the election, any candidate so nominated may 
withdraw his name from the election by informing the Presiding 
Officer orally or in writing about it. If after the withdrawals, if any, 
only one member remains nominated, he is declared elected, and it is 
not necessary to make a formal motion in that behalf. If more than one 
member remain nominated, the presiding member calls the members 
in whose names the motions stand, one by one, to move the motions, 
and the mover confines himself to a mere statement to that effect. The 
voting on each motion is by ballot. Where more than two candidates 
have been nominated and at the first ballot no candidate obtains more 
votes than the aggregate votes obtained by the other candidates, the 
candidate who has obtained the smallest number of votes is excluded 
from the election and fresh ballot takes place, the candidate obtaining 
the smallest number of votes at each ballot being excluded from 
election, until one candidate obtains more votes than the remaining 
candidate or than the aggregate votes of the remaining candidates, as 
the case may be. Where at any ballot any two or more candidates obtain 
an equal number of votes, the candidate to be excluded from the 
election is determined by drawing lots. 



PONDICHERRY 929 

The procedure adopted to elect the Deputy Speaker is the same as 
for the election of Spe*er except that the date for the election of 
Deputy Speaker is fixed by the Speaker. 

A member holding the office as Speaker or Deputy Speaker of the 
Assembly vacates his office ifhe ceases to be a member of the Assemb-
ly. But, whenever the Assembly is dissolved, the Speaker shall not 
vacate his office until immediately before the first meeting of the 
Assembly after the dissolution. He may, at any time, by writing under 
his hand addressed, if such member is the Speaker, to the Deputy 
Speaker, and if such member is the Deputy Speaker, to the Speaker, 
resign his office. He ~ay be removed from his office by a resolution of 
the Assembly passed by a majority of all the then members of the 
Assembly. 

A member wis~ng to give a notice of a resolution for the removal of 
the Speaker or the Deputy Speaker from his office can do so in writing. 
No resolution for the aforesaid purpose is moved unless at least 
fourteen days' notice has been given to the Secretary. In case the mover 
obtains the leave of the House to move the resolution, it is included in 
the List of Business to be taken up on some appointed day. Such a 
resolution is. taken up after the Question Hour and before any other 
business is entered upon. The speeches on the resolution are not to 
exceed 15 minutes in duration. The mover of the resolution may speak 
for such longer time as the member presiding may permit. 

SALARY AND OTHER FACILITIES TO MEMBERS 

A member is entitled to receive a monthly salary of Rs. 750/-, con-
veyance allowance of Rs. 100/- per month and a Constituency al-
lowance of Rs. 250/- per month-altogether Rs. 1,100/- per month. 
Besides, daily allowance of Rs . 50/- per day during any period of 
residence on duty. He is also entitled to travelling allowance admis-
sible to a First Grade Officer of the Government of Pondicherry. 
Besides, a member is also entitled to the following facilities . 

(a) Medical Facilities: A member and his family are entitled free 
of charge to ~ccommodation in hospitals maintained by 
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Government and also to medical treatment in accordance 
with the Medical Attendance Rules as applicable to Class I 
officers of the Government of Pondicherry. 

(b) Telephone Facilities: The members are allowed free use of 
telephones installed in the ~gislature Secretariat for local 
calls only. Residential telephone facilities are provided. 
Rental charges and charges in respect of a maximum of 750 
local calls per quarter are reimbursed. 

(c) Pension: A monthly pension of Rs. 200/- is paid to every 
person who served as a Member of the Assembly for a period 
of five years, whether continuous or not and even if it falls 
short by not more than ninety days. An additional pension 
of Rs. 50/- p.m. will be given for every year in excess of five, 
subject to a maximum of Rs. 500/- p.m. 

(d) Secretariat Assistance: Members can utilise the service of 
the Legislative Assembly Secretariat staff for typing assis-
tance. Assistance is also rendered to members in drawing 
motions, resolutions, etc. Stationery articles like paper, pen-
cils, letter heads, envelopes etc. are supplied to them free of 
cost. 

(e) Other Facilities: The leader of the Opposition and the ~gisla-
ture parties are provided separate rooms and P ABX telephone 
facilities within the Legislative Assembly premises. 

RESIGNATION 

A member wishing to resign his seat in the House may do so in the 
form prescribed in the rules. The date and time of resignation given 
in the letter should not be earlier than the one on which the letter is 
written. As soon as may be, the Speaker, on receipt of the letter of 
resignation, if he is satisfied about the genuineness and voluntary 
nature thereof, informs the House that such and such member has 
resigned his seat in the House. When the House is not in session, the 
Speaker informs the House of it immediately after it reassembles. The 
resignation takes effect from the date and time specified in the letter 
of resignation. 
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PROCESS OF LEGISLATION 

The process of legislation begins with the introduction of a Bill. A Bill 
can be introduced either by a Minister or a private member. In the case 
of the former, it is called a 'Government Bill' and in the case of the 
latter, it is called a 'Private Members Bill'. 

As per the Rules of Procedure and Conduct of Business of the 
Pondicherry Legislative Assembly, a Bill has to pass through the 
following important stages: 

(i) Introduction and publication; 
(ii) Motion after introduction; 

(iii) Procedure after presentation of Report of a Select Commit-
tee· ' (iv) Amendment to clauses etc. and consideration of Bills; and 

(v) Passing and authentication. 

The Speaker may, on a request being made in this behalf, order the 
publication of any Bill (together with the Statement of Objectsand 
Reasons and memoranda regarding delegation oflegislative power and 
the financial implications, if any, accompanying it and the previous 
sanction of the President or the recommendations of the Ad-
ministrator, if necessary), in the Gazette, although no motion has been 
made for leave to introduce the Bill. In that case, it should not be 
necessary to move for leave to introduce the Bill, and, if the Bill is 
afterwards introduced it is not necessary to publish it again; provided 
that no Bill may be so published in the Gazette when the House is in 
session. 

A private member desiring to move for leave to introduce a Bill 
should give notice of his intention and shall together with the notice, 
submit a copy of the Bill and a Statement of Objects and Reasons which 
does not contain any arguments. The Speaker may, if he thinks fit, 
revise the Statement of Objects and Reasons. If notice is given of a 
motion to introduce a Bill or to move any amendment which in the 
opinion of the Speaker, cannot be introduced or moved, save with the 
previous sanction of the President or the previous sanction or the 
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recommendation of the Administrator, the Speak.er, as soon as may be 
after the receipt of the notice, refers the Bill or the amendment to the 
President or the Administrator, as the case may be. The period of 
notice of a motion for leave to introduce a Bill is fifteen days unless 
the Speaker allows the motion to be made at shorter notice. 

A Bill involving expenditure should be accompanied by a financial 
memorandum which is required to invite particular attention to 
clauses involving expenditure and also give an estimate of the recur-
ring and non-recurring expenditure involved in case the Bill is passed 
into law. 

When a Bill is introduced or on some subsequent occasion, the 
member-in-charge of the Bill makes one of the following motions, 
namely: 

(i) that it be taken into consideration either at once or at some 
future day to be then specified; or 

(ii) that it be referred to a Select Committee of the House with 
such instructions as considered necessary, or 

(iii) that it be circulated for the purpose of eliciting opinion 
thereon. 

No such motion is made unless copies of the Bill have been made 
available to the members for three days before the motion is made and 
any objection by a member prevails unless the Speaker allows the 
motion to be made. 

The principles of the Bill and its general provisions may be discussed 
but the details of the Bill are not to be discussed further than is 
necessary to explain its principles. At this stage no amendments to the 
Bill may be moved, but if the Member- in-charge moves that the Bill: 

(a) be taken into consideration, any member may move as an 
amendment that the Bill be referred to a Select Committee 
or be circulated for the purpose of eliciting opinion thereon 
by a date to be mentioned in the motion, or 

(b) be referred to a Select Committee, any member may move 
as an amendment that the Bill be circulated for the purpose 
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of eliciting opinion thereon by a date to be specified in the 
motion. 

After the presentation of the final report of the Select Committee of 
the House on the Bill, the member-in-charge may move that the Bill, 
as reported by the Select Committee of the House be taken into 
consideration. Any member may move as an amendment that the Bill 
be recommitted or be circulated or re-circulated for the purpose of 
eliciting opinion or further opinion thereon. The debate on a motion 
that the Bill as reported by the Select Committee be taken into 
consideration is confined to consideration of the report of the Select 
Committee and the matters referred to in that report or any alterna-
tive suggestions consistent with the principle of the Bill. If notice of 
an amendment to the clauses or schedules of a Bill has not been given 
thirty-six hours before the day on which the Bill is to be considered, 
any member may object to the moving of the amendment, and such 
objection prevails unless the Speaker allows the amendment to be 
moved. If Government desire to move an amendment, which under the 
Constitution or the Act cannot be moved without the previous sanction 
of the President or the previous sanction or recommendation of the 
Administrator, they have to annex to the required notice a copy of such 
sanction or recommendation and the notice cannot be valid until this 
requirement is complied with. If a private member gives notice of an 
amendment which in the opinion of the Speaker cannot be moved 
without the previous sanction of the President or the previous sanction 
or recommendation of the Administrator, the Speaker, as soon as may 
be, after the receipt of the notice, refers the amendment to the Presi-
dent or the Administrator, as the case may be. 

Amendments are ordinarily considered in the order of the clauses 
of the Bill to which they respectively relate, and in respect of any such 
clause a motion is deemed to have been made when a motion stating. 
"That this clause stand part of the Bill" is passed. 

It is the discret{on of the Speaker, when a motion that a Bill be taken 
into consideration has been carried, to submit the Bill or any part of 
the Bill, to the Assembly clause by clause. The Speaker calls each 
clause separately, and when the amendments relating to it have been 
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dealt with puts the question "that this clause or, as the case may 
be, this clause as amended, stand part of the Bill". The consideration 
of the Schedules, if any, is to follow the consideration of the clauses. 
Schedules are put from the Chair, and may be amended in the same 
manner as clauses and the consideration of new Schedules is to 
follow the consideration of the original Schedules. Clause one, the 
preamble, if any, and the title of a Bill stand postponed until the 
other clauses and Schedules (including new clauses and new 
Schedules) have been disposed of and the Speaker has to then put 
the question. When a motion that a Bill be taken into consideration 
has been carried and no amendment has been made in the Bill, the 
member-in-charge of the Bill may at once move that the Bill be 
passed. 

If an amendment is made in the Bill, any member may object to 
a motion being made on the same day that the Bill is passed, and 
such objection prevails unless the Speaker allows the motion to be 
made. To such a motion no amendment is moved. The discussion on 
a motion that the Bill be passed is confined to the submission of 
arguments either in support of the Bill or for the rejection of the 
Bill. 

After the Secretary has made verbal or consequential amendments, 
the Bill is to be submitted to the Speaker for his signature and if it is 
approved as correct, is signed by him. After the Speaker has signed a 
Bill, it is submitted to the Administrator for taking appropriate action 
as he deems fit. When the assent has been obtained, the Bill is 
published in the Gazette as an Act of the Legislature. 

When a Bill which has been passed by the Assembly is returned 
by the Administrator to the Assembly for reconsideration, the point 
or points referred to for reconsideration or the amendments recom-
mended in his message are put before the Assembly by the Speaker, 
and are discussed and voted upon in the same manner as amend-
ments to a Bill or in such other manner as the Speaker may deem 
proper for their consideration by the Assembly. Thereafter, the 
same procedure as laid down for the disposal of the Bills in the 
Assembly is followed. 
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PROCEDURAL DEVICES TO RAISE MATTERS OF PUBLIC 
IMPORTANCE 

The Question Hour: Normally the first hour of the sitting of the House 
is devoted to questions and answers. The questions asked in the 
Assembly are of three categories: 

(i) Starred Questions; 
(ii) Unstarred Questions; and 

(iii) Short Notice Questions. 

A starred question means a question on which supplemeniary 
questions arising out of the answer given can be put with the permis-
sion of the Speaker. It is distinguished by placing an asterisk. An 
unstarred question means a question on which a written reply may be 
given to the member concerned and on which no supplementary 
question is permissible. A short notice question means a question 
relating to matters of urgent public importance. It is distinguished by 
placing two asterisks. Supplementary questions arising out of the 
answer given can be put thereon with the permission of the Speaker. 
A question must relate to a matter of administration for which the 
Government is responsible. Its purpose is to elicit information or 
suggest action on a matter of public importance. Not less than 12 clear 
days' notice for starred and unstarred questions are required to be 
given in writing by a member to the Secretary. A member who desires 
to ask a short notice question, should give three clear days' notice of 
such a question in writing to the Secretary. The Secretary ordinarily 
obtains the orders of the Speaker regarding the admissibility of the 
question as a short notice question within 24 hours of its receipt. A 
member cannot ask more than three starred questions on a single day. 

Half-an-hour Discussion: The Speaker may allot half-an- hour for 
raising discussion on a matter of sufficient public importance which 
has been the subject of a question and answer in the House. Unless 
the Speaker directs otherwise, the allotment is ordinarily made during 
the sitting of the House on a Tuesday or a Thursday after the termina-
tion of its usual business. A member wishing to raise such a matter 
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can give notice in writing to the Secretary three days in advance of the 
day on which the matter is desired to be raised and should briefly 
specify the point or points that he wishes to raise. The notice is to be 
accompanied. by an explanatory note stating the reasons for raising 
discussion on the matter in question. 

Motion of No-confidence: A motion expressing want of confidence in 
the Council of~inisters may be made with the consent of the Speaker 
subject to the restrictions that leave to make the motion is asked for 
after questions and before the List of Business for the day is entered 
upon; and the member asking for leave must, before the commence-
ment of the sitting for.the day, deliver to the Secretary a written notice 
of the motion which he proposes to move. If the Speaker is of the 
opinion that the motion is in order, he reads the motion to the House 
and requests those members who are in favour of leave being granted 
to rise in their places, and, if not less than one-fifth of the total number 
of the members of the House rise accordingly, the Speaker intimates 
that leave is granted and that the motion will be taken on such day, 
not being more than ten days from the date on which the leave is 
granted, as he may appoint. If less than the requisite number of 
members rise, the Speaker informs the member that he has not the 
leave of the ·House. If leave is granted, the Speaker may, after con-
sidering the state of business in the House, allot a day or days or part 
of the day for the discussion of the motion. The Speaker, at the 
appointed hour on the allotted day or the last of the allotted days, 
forthwith puts every question necessary to determine the decision of 
the House on the motion. 

Adjournment Motion: A motion for an adjournment of the business 
of the House for the purpose of discussing a definite matter of urgent 
public importance may be made with the consent of the Speaker. The 
notice is to be given to the Secretary in duplicate at least one hour 
before the commencement of the sitting on the day on which the motion 
is proposed to be made. If the leave to make such a motion is granted, 
the motion is taken up an hour before the time fixed for the usual 
termination of the business of the day, or if the Speaker so directs, at 
any earlier hour at which the business of the day may terminate. 

Private Members' Resolution: A private member who wishes to move 
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a resolution should give not less than twelve days' notice to the 
Secretary of his intention and together with the notice submit copy of 
the resolution which he wishes to move. A copy of the resolution, ifit 
has obtained a place in the ballot and has been admitted by the 
Speaker, is sent to the Government ordinarily nine days before the 
date fixed for its discussion. A resolution may be in the form of a 
declaration of opinion, or recommendation or may be in the form so as 
to record either approval or disapproval by the House of an act or policy 
of Government, or convey a message or command, urge or request an 
action or call attention to a matter or situation for consideration hy 
Government or in such other form as the Speaker may consider 
appropriate. 

Calling Attention Notices: A member desiring to call the attention 
of a Minister to any matter of urgent public importance can give notice 
in duplicate of such a matter at least half-an- hour before the commen-
cement of the sitting of the House to the Secretary on the day on which 
the matter is proposed to be raised. On receipt, the Secretary sends 
one copy of the notice to the Minister concerned. If the Speaker gives 
his consent to the said matter being raised, it is done after the 
questions and before the List of Business is entered upon. There is no 
debate on such statement at the time it is made. 

Short Duration Discussion: Any member desirous of raising discus-
sion on a matter of urgent public importance may give notice in writing 
to the Secretary specifying clearly and precisely the matter to be 
raised. The notice is to be accompanied by an explanatory note stating 
reasons for raising a discussion on the matter in question. The notice 
is also accompanied by the signature of at least two other members. 

Administrator's Address: At the commencement of the first session 
after each General Election to the Assembly and at the commencement 
of the first session of each year or from time to time the Administrator 
addresses the Assembly as required by Section 9 of the Government 
of Union Territories Act, 1963. The Speaker, in consultation with the 
Leader of the House, allots time for discussion of the matters referred 
to in the Address. On such day or days or part of any day, the House 
is at liberty to discuss the matters referred to in such Address on a 
Motion of Thanks moved by a member and seconded by another 
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member. Amendments may be moved to such Motion of Thanks in such 
form as may be considered appropriate by the Speaker. The Chief 
Minister whether he has previously taken part in the discussion or 
not, has a general right on behalf of the Government of explaining the 
position of the Government at the end of the discussion and the 
Speaker may enquire how much time is required for the speech so that 
he may fix the hour by which the discussion max conclude. 

Petitions: Every petition is addressed to the House and is concluded 
with a prayer reciting the definite object of the petitioner in regard to 
the matter to which it relates. Every petition should be couched in 
respectful, decorous and temperate language. Every petition should 
be presented and counter-signed by a member. A member cannot 
present a petition for himself. A member should give at least two days' 
advance intimation to the Secretary of his intention to present a 
petition. The full name and address of every signatory to a petition 
should be set out therein and be duly authenticated. Letters, affidavits 
or other documents are not to be attached to any petition. Every 
petition after its presentation is referred to the Committee on Petitions 
for examination. The Speaker nominates a Committee on Petitions at 
the commencement of the first session after each financial year. The 
term of office of the members of the Committee is a financial year. The 
Committee consists of not more than six members. 

LEGISLATURE COMMI'ITEES 

The Rules provide that at the commencement of the first session after 
each General Election and thereafter before the commencement of 
each financial year or from time to time when the occasion otherwise 
arises, different committees for specific general purposes are either 
selected or constituted by the House or nominated by the Speaker. No 
member is appointed to a Committee if he is not willing to serve on the 
Committee. 

At present, the Legislative Assembly has the following Committees: 

1. Business Advisory Committee 
2. Committee on Public Accounts 
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3. Committee on Estimates 
4. Committee on Government Assurances 
5. Committee on Petitions 
6. Committee on Delegated Legislation 
7. Rules Committee 
8. Select Committee 
9. Committee on Privileges 

10. Library Committee 
11. Committee on Papers laid on the Table 
12. Parliamentary Consultative Committees. 

Each Committee normally consists of not more than six members 
except the Committee on Public Accounts and Committee on Es-
timates whicli consist of not more than nine members. The Select 
Committee consists of not more than eight members. The Chairman 
of each of these Committees is appointed by the Speaker from amongst 
members of the Committee. If the Deputy Speaker is a member of a 
Committee, he is appointed as the ex-officio Chairman of that Com-
mittee. The quorum to constitute a meeting of any Committee is not 
less than one-third of the total number of members of the Committee. 
The term of office of members of each of these Committees is a financial 
year, provided that the Committees elected or nominated, unless 
otherwise specified, hold office until a new Committee is appointed. 

The report of a Committee is presented to the House by the Chair-
man of the Committee or the person who has signed the report or any 
member thereof so authorised by the Chairman or, in his absence or 
when he is unable to present the report by any member authorised by 
the Committee and is placed on the Table of the House. In presenting 
the report, the Chairman, or in his absence, the member presenting 
the report, if he makes any remarks, confines himself to a brief 
statement of fact, or draws the attention of the House to the recom-
mendations made by it but there is no debate on that statement. The 
Minister concerned or any Minister may give a short reply on that very 
day or on some future date on which the matter has been postponed, 
explaining the Government point of vie.w and the action which the 
Government proposes to take. 
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Standing Financial Committees: The Committee on Public Accounts 
and the Committee on Estimates are the two standing financial 
committees of the Assembly. 

Committee on Public Accounts: The Committee examines the 
reports of the Comptroller and Auditor General of India relating to the 
appropriation accounts of the Union Territory, the annual financial 
accounts of the Union Territory or such other accounts or financial 
matters as are laid before it or referred to it or which the Committee 
deems necessary to scrutinise. It consists of not more than nine 
members in addition to the Finance Minister and the Chairman of the 
Committee on Estimates who are the members of the Committee ex 
officio. The members are elected by the House every year from amongst 
its members according to the principle of proportional representation 
by means of the single transferable vote. The Chairman is elected by 
the Committee from amongst its members. 

In scrutinising the appropriation accounts of the Union Territory 
and the report of the C&A.G. it is the duty of the Committee to satisfy 
itself: 

(a) that the moneys shown in the accounts as having been 
disbursed were legally available for and applicable to the 
service or purpose to which they have been applied or 
charged; 

(b) that the expenditure conforms to the authority which 
governs it; and 

(c) that every reappropriation has been made in accordance 
with such rules as may be prescribed by the competent 
authority. 

It-is also the duty of the Committee: 

(a) to examine the statement of accounts showing the income 
and expenditure of state corporations, trading and manufac-
turing schemes and projects together with the balance 
sheets, and statements of profit and loss accounts which the 
Administrator may have required to be prepared or are 
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prepared under the provisions of the statutory rule regulat. 
ing the finances of a particular corporation, trading concern 
or project and the report of the C & AG thereon; 

(b) to examine the statement of accounts should the income and 
expenditure of autonomous and semi-autonomous bodies 
the audit of which may be conducted by the C & AG either 
under the directions of the Administrator or by a statute; 
and 

(c) to consider the report of the C & AG in case where the 
Administrator may have required him to conduct an audit 
of any receipts or to examine the accounts of stores and stock. 

Committee on Estimates: The Committee consists· of not more than 
nine members in addition to the Finance Minister and the Chairman 
of the Committee on Public Accounts, who are members ex-officio. 

The members are elected by the House every year from amongst its 
members according to the principle of proportional representation by 
means of the single transferable vote. The Chairman of the Committee 
is elected by the Committee from amongst its members. The functions 
of the Committee are: 

(a) to report what economies, improvements in organisation, 
efficiency or administrative reform consistent with the 
policy underlying the estimates, may be effected; 

(b) to suggest alternative policies in order to bring about ef-
ficiency and economy in administration; 

(c) to examine whether the money is well laid out within the 
limits of the policy implied in the estimates; and 

(d) to suggest the form in which the estimates have to be 
presented to the Assembly. 

Parliamentary Consultative Committees: The Speaker may, in con-
sultation with the Leader of the House, constitute as many Parliamen-
tary Consultative Committees as he thinks fit, in respect of a 
Department or group of Departments of the Government composed of 
members of the Assembly only. 
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Before nominating a member to a Parliamentary Consultative Com-
mittee the Speaker may, as far as possible, ascertain the option of the 
member in respect of serving on a particular Parliamentary Consult-
ative Committee, but the decision of the Speak.er is final. Each Par-
liamentary Consultative Committee is presided over by a Minister to 
be nominated by the Speaker. The Secretary of Legislative Assembly 
is the Secretary to all Parliamentary Consultative Committees. These 
Committees are constituted once in every term of the Assembly, but 
it is open to the Speaker, in consultation with the Leader of the House, 
to nominate a fresh member or change the nomination of a member to 
a particular Parliamentary Consultative Committee as and when he 
may deem fit. These Committees act as a liaison between the members 
and the Government. The functions of these Committees are: 

(a) to enable the members to obtain such information from the 
Government, in relation to the policy programmes, plans, 
performances, achievements, functioning and expenditure 
of the Department or Departments concerned, as the mem-
bers may desire to have, and to provide a forum for discus-
sion and exchange of views; and 

(b) to provide a forum for ventilation of grievances of public 
nature. 

LEGISLATIVE PRIVILEGES 

Subject to the provisions of the Government of Union Territories Act, 
1963, and to the rules and standing orders regulating the procedure 
of the Assembly, there is freedom of speech in the House. No member 
of the Assembly is liable to any proceedings in any court in respect of 
anything said or any vote given by him in the Assembly or any 
Committee thereof, and no person is so liable in respect of the publi-
cation by or under the authority of such Assembly of any report, paper, 
notes of proceedings. In other respects, the powers, privileges and 
immunities of the Assembly and of members and the Committees 
thereof are such as are for the time being enjoyed by the House of the 
People and its members and Committees. 



PONDICHERRY 943 

A question involving a breach of privilege either of a member of the 
House or of a Committee thereof may, with the consent of the Speaker, 
be brought to the notice of the House by-

(i) a complaint from a member; 
(ii) a report from the Secretary; 

(iii) a petition; or 
(iv) a report from a Committee. 

If the breach is committed in the actual view of the House, the House 
may take action without any complaint. If the complaint is against a 
member, the Speaker·may hear him before giving his consent. 

A member wishing to raise a question of breach of privilege should give 
notice in writing to the Secretary before the commencement of the sitting 
on the day the question is proposed to be raised If the complaint is 
founded upon a document, the original or a copy thereof should accom-
pany the notice. The right to raise a question of privilege is governed by 
the conditions that not more than one question can be raised at the same 
sitting; the question is restricted to a specific matter of recent occurrence; 
and that the matter requires the intervention of the House. 

If the Speaker gives his consent, he may refer the matter to the 
Committee on Privileges and acquaint the House thereof, or he may 
ask the member making the complaint as well as the documents, if 
any, before the House and may make a short statement. The Speaker, 
after hearing any other member, if necessary, decides whether the 
complaint is in order. The Speaker may, if he is satisfied about the 
urgency of the matter, allow a question of the privilege to be raised at 
any other time. When the Speaker asks for further elucidation and 
holds the complaint in order, he may refer it to the Committee on 
Privileges for examination, investigation and report or he may, if he 
is of opinion that the matter is such as may be disposed ofby the House, 
ask the members making the complaint to make a motion that the 
matter be taken into consideration forthwith or at some future date. 

Committee on Privileges: The Committee on Privileges consists of 
six members including the Deputy Speaker and it is nominated by the 
Speak.er. The Deputy Speaker is the Chairman of the Committee. The 
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Committee examines the question of privileges referred to it in the 
light of evidence and the circumstances of the case and determines 
whether any breach of privilege has been committed, the nature of 
breach, the circumstances leading to it and makes such recommenda-
tions as it may deem proper. After presentation of the report by the 
Committee, the Chairman or any member thereof, or any member of 
the House may make a motion that the report-0f the Committee be 
taken into consideration forthwith or at some future time within which 
the report may be printed and copies supplied to members. 
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